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LOK SABHA DEBATES 

--~=====-==--= .... --= .. -=~========~============== 
LOK SABHA 

Wednesday, April 2, 1986/Chaltra 
12, 1908 (Stika) 

The Lok Sabha met at Ele~'en 01 
the Clock. 

(MR. SPEAKER In the Chair] 

[Ellgll6h) 

PROF. MADHU DANDAVATE : Sir, 

I wish you happy bOil vovage. 

MR. SPEAKER: Thank you, Sir. Then 
J am going to be very successful. 

ORAL ANSWERS TO QUESTIONS 

[English] 

New Plan to Attract Indian Talcnts from 
Abroad 

*514. SHRIMATI MA'DHUREE 
SlNGHt: 

SHRI T. BASHEER : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have any new 
plan to attract Indian talents in Science and 
Technology who during ths past few years 
bad gone to other cOllntries to better their 
prospects; and 

(b) • if so, what are the salient features 
of the plan and what has been the response 
to it from our scientists and technicians 
abroad '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPARTMENTS 
9' OC~AN PBVELOP,MENT, ,ATO~IC 

ENERGY, ELECTRONICS AND SPACE 
(SHRJ SHIVRAJ V. PATIL): (a) and (b). 
A statement is given below. 

Statement 

(a) Government is trying to evolve a 
new plan to attract Indian talent in science 
and technology, who during the past few 
years had gone to other countries. 

(b) As the details of the plan are beiDI 
worked out, there is no question of there 
being any response to it from our scientists 

and technologists abroad. In the past. a 
number of measures had been adopted to 
attract Indian scientists and technololists 
settled llbroad' to corne back to this country. 
Some of these arc : 

1. Programmes have been launcbed 
through which 'core' groups of sclen ... 
tists are created in tbe country 
with all necessary modern facilitiel 
required for pursuing research in new 
and frootier areas of science. 

2. There is a provision for temporary 
placement or scientists and technolo
gists under the scheme of Scientists 
Pool. 

3. A provision has also heen made for 
creation of supernumerary posts. 

4. Facilities to import equipments have 
been provided to the scientists BDd 

technologists returing from abroad. 

5. With a view to assisting non-resident 
Indians to secure expeditious clear .. 
ance of their applications for sotlina 
up of industrial units in tbe country, 
a Special CeJl has been created in tbe 
Ministry of Industry. 

6. Delegat ions of enhaced administrative 
and financial powers have been mado 
to scientific institutions to improve 
working conditions of scientists. 

7. New scientific departments! oraani-
sntions such as Departments of 
BiotechnoloiY, Ocean Development, 
J!n \I iro,nment, ~O.Jl ... CollventiDn~J 
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Energy Sources, Centre fot Develop
ment of Telematics (COoT) etc. have 
been set up and some of these are 
in bigh technology areas which are 
likely tl) provide exciting opportuni .. 
ties for the scientists and technolo
gists and attract them into the 
country_ 

8. Total outlay for science and techno-
logy has been increased in the 
successive Five Y~ar Plans. 

Upto 1-1 .. 1986. the number of Indian 
scientists/technologists, engineers and med i
cal personnel registered in the T ndians 
Abroad Register was about 25000. Out of 
this, more than 1190~ are reported to have 
returned to India. Ind ian scientists and 
technologists, in small and big numbers have 
returned to other institutions. organisations, 
private and public industry too; the exact 
Dumber of them is not available. 

(Tr qnslatlon] 

SHRIMATI MADHUREE SINGH : 
Mr. Speaker, Sir, I would like to congra
tulate the hone Minister that the Govern
ment have given special facilities to the 
Indian Scientists to work in the country 
itself. Still, brain drain continut:s to be a 
major problem for the country and the main 
reason for this is that a number of foreign 
companies lure the scientists and doctors 
who complete their studies in India to their 
respective countries by offering them high 
salaries. With a view to checking the brain 
drain, will the Government make In obJi
aator'y for the scientists, doctors and techni
cians to work in India for a specified period 
as a lot of country's money is spent fJO their 
education, training, etc. ? 

SHRI SH1VRAJ V. PATIL: Sir, such 
a systenl already exists in India. We have 
taken up work in new fields of science, such 
as, bio-technology, electronics, space, atomic 
energy and other areas. We f~el that our 
scientists wiU work in ,hese fields wjth a 
sense of participation. Besides, we also 
propose to give them other facilities. 

SHRIMATI MADHUREE SINGH: 
Mr. Speaker, Sir, many of OUf doctors and 
tbcbnicians are working in gulf countries, in 
Middle East, U.K. and France. Some of 
them are also working in the ordnance facto-
1i08 in ~bese coup-tries. 1 want to know 

from the bon. Minister whether they have 
expressed desire to return to India ,and 
if 80. what main facnities have they demand
ed to be given to them and whether 
Government ba ve assured them also tbat 
those f~cnities would be made available to 
them? 

SHRI SHIVRAJ V. PATIL : Sir, we have 
apprised the people working with foreign 
companies abroad about the activities being 
undertaken here. They have also expressed 
their desire to return to India. We have 
made arrangements to provide them facilities 
on their coming back in the country. They 
have been told that should they choose to 
return to India and should they engineers or 
doctors-like to set up a factory on coope
rative basis. they would be given assistance 
by the Government in the ratio of 1 : 3. 
i.e. the contribution by the Government 
would be 3/4. The State Governments 
have also been told to extend them other 
facilities like charging a lower rent for the 
premises, exemption from octroi" sales 
tax, etc. 

[English] 

MR. SPEAKER : Shri T. Basbeer. 

SHRI T. BASHEER : Sir, We are living 
in an age of science and technology. We are 
happy that our Prime Minister visualises 
India of the 21st Century. While the oppsi
tion was in power, they were carrying this 
country backward, 

(Interruptions) 

When we talk about marching forward, 
they are irked by it. The role of science and 
technology in terms of national development 
deserves utmost importance. But I would 
like to point out there is a gap between 
planning of science and technology and 
utilisation of science and technology man
power for the growth of our economy. So, the 
brain-drain is a glaring example. 

MR. SPEAKER : Yesterday I pointed 
out. Again you are following tbe same 
technique. 

SHRI T. BASHEER : It is a glaring 
example. The percentage of the clientale is 
very high especiaJJy in thrust areas like 
Computer Science. 

MR. SPEAKER: Mr. Basheer, I an} 
going to disallow you if you don't put t~ 
question. 
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SHRI T. BASHBER I would like to 
know from the Hon. Minister. 

AN HON. MEMBER: Brain Drain I 

(Interruptions) 

SfJRI T. BASHEER: Whether the 
Government proposes to have a compulsory 
national service for a prescribed perioo for 
those scientists who are desirous of goinfl 
abroad. 

SHRI SHIVRAJ V. PATIL: This 
proposal was made. But then our approach 
to tbis problem is very much enlightened and 
it was explained to the House by the Hon. 
Prime Minister also. We would like the 
scientists and ~echnologists who are abroad to 
acquire knowledge and come back also. They 
will be very much welcome. If they come 
back we will try to provide them all the 
facilities. If some of the scientists would like 
to go to foreign countries to acquire more 
knowledge and get acquainted with new 
things that are happening in the world, the 
question is whether we should stop them 
goiog abroad. Between these two interests we 
have to strike a balance and by striking a 
balance we have allowed them to go as well 
as we are trying to create a situation in 
which they will come back. 

SHRI THAMPAN THOMAS : My 
quc)tion is that has it come to the notice of 
the Government, because the age of superan
nuation is 58, the noted scientists who have 
a good reputation like Directors in BARe go 
to the United Nations on deputation and 
from tbere tbey go out to other countrje~. 
In this context 1 would like to ask the 
Government whether they will relax the age' 
of superannuation in the case of these noted 
scientists to serve in this country. 

SHRI SHIVRAJ V. PATIL : In fact, we 
are allowing the scientists to serve not upto 
58 years of age, but beyond that also. The 
question of their leaving the service at the 
age of 56, does not arise~.1 am not aware of 
the fact that they leave at 56 and go to some 
other countries. If there are some individual 
cases, we will Jook ioto them. Our intention 
is to retain the scientists at the top as well 
as to induct the young scientists also. Because 
the young scientists get themselves acquainted 
with new things, they provide a very great 
strength for the development of science and 
technology. Our approach is to have tbe 
scientists who are of young age as well as 
to retain· the soientists who are exceptionally 

good and not to throw them out before a 
certain age •. 

DR. CHINTA MOHAN: The HOD. 
Prime Minister while addressiog Indian 
National Congress of America on the 15th 
of June said, "we will tempt )'OU and tike 
you back home". At this juncture J WOuld 
like to bring to the .notice of the Prime 
MlJdstt'r that a young scienti'it from Andbra 
Pradesh who has iovcntt:d Uthird eye" for 
siJocon chip cf tile computer is being harassed 
by the Prnfessors of' the Michigan University. 
He had c..:OlT'e to meet the Prime Minister; 
but failed to gel the interview. At thjs 
juncture I would request him to intervene and 
do something for this young scientist. 

SHRf SHIVRAJ V. I)ATIL: It is an 
individual casco If the particulars are given 
to us, we wiH examine. 

Tfaerapeut it= Value of Garlic 

*515. SHRI P.R. KUMARAMAN· 
GALAM : \\,ill the PRIME MINISTER be 
pJcus~d to state: 

(a) ~vhcther it is a fact that garlic is 
being thought of In respect of treatment of 
fungal and other ailments in Western countries 
like U.K., USA; 

,b) whether it is also a fact that 
thcrapelltic value of garlic was established in 
CSIR laboratories in Lahore it the forties 
anct antibacterial compounds isolated; 

(c) whether step.s h~ve been taken to 
cau y OUI cOlJtrolied field trials in this regard 
hy CSIR/ICMR; and 

(d) if SO, the rc~ults thereof? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY. ELECTRONICS AND 
SPACE (SHRI SHIVRAJ V. PATIL) : (a) 
to (d). A statement is given below. 

Statf'ment 

(a) Yes, Sir, there are press' reports to 
this effect. 

(b) In the forties, S. Siddiqui, N,L. 
Datta and A. Krisbnamurthi of CSIR. 
carried out a systematic reinvestigation of 
garlic and active principles were separated by 
fractionation and partitioniol. Two dis'tiDct 



active substances, one equally active against 
Staphylococcus and B. Coli and the other 
more active apinlt Staphylococcus were 
i.o,.ted. 

(c) Yes, Sir. 

(d) Steps taken inclucc 

1. Antibacterial and antifungal properties 
of garlic' and .its principles were 
investigated at DFfRI (CSIR) in 
1957. 1958 and 1960. Active principles 
of garlic is inhibitory to the growth 
of gram positiv.e, gram' negative and 
acid fast organisms and also to 
yeasts and moulds. Other attributes 
of garlic include inhibition of several 
metabolic enzymes, Hypoglycemic 
activity, enhancement of blood 
calcium and anti arthritis activity. 
Since many effects of garlic were 
reported mainly after animal experi-
mentation, they require further 
examination to warrant firm 
conclusions. 

2. Studies were carried out in RRL, 
Jammu (CSIR) for use of garlic for 
cholestertol lowering activity ~ As a 
.. esult of hese trials know-how was 
provided to one of the lnd ian Drug 
manufacturers. . 

3. Studies carried out have indicated 
that garlic eKbibits antifungal activity 
against as many as 25 plant 
pathogenic fungi •. 

4. Clinical studies on human beings 
bas shown thai water extract of 
garlic applied locally on funga1 
lesions in tbe skin twice a day for 
10 .. 20 days lead to the disappearance 
of the 1esions. 

SHRI P.R. KUMARAMANGALAM : 
Mr. Speaker Sir, the wonder root by tbe 
Dame Garlic has the qualities 
••• (Interruptions) ... Mr. Chatterjee does not 
believe in Garlic. 

The qualities of this wonder root are 
very clear as enunciated in the reply. But 
unfortunately it looks as if it is being used 
as a modicine only in so rar as cholesterol 

. i. concerned which is obviously ao 'Upper 
cJass problem and not really a problem that 
boloD8S to the majority of the masses, what 
about really introducing it as a drug in the 
field especially that which deals with 
JDetabolic eozymes, Hypoglycemic activity, 

enhancement of blood calcium, etc. whicb 
are problems that f~ce people of our country? 
I would like to know from the Minister when 
tbey are going to use sadie leDujncJy for 
tbe purpose of solving many major problems 
or is it going to be only in the Rand D 
laboratory ? 

MR. SPEAKER : Can there be a noo
genuine way to use garlic? 

SHRI SHIVRAJ V. PA:fIL The 
properties of sarJie are very weJl known to 
the people \\ho are.1iving in villages and 
who are very pOf)r. Generally onion aod 
garlic they consume and when they consume 
onion and garlic probably they act as a sort 
of medIcine also for the stomach ailments and 
other things. The properties that garlic has 
are the properties which can provide some 
relief in stomach ailments and to the extent 
possible we would like to take this to the 
people a1so. 

SHRI P. R. KUMARAMANGALAM : 
Sir, my question is when they take it up 
whether it will be brought under allopathic 
or ayurvedic. The Minister's answer to the 
first suppJementary sounds ayurvedic but the 
answer in the original statement sounds 
aUopathic. Which side is he going ? 

SHRI SHIVRAJ V. PATIL: Rose by 
any name will smell the same. The qualities 
which are available in garlic will be the same. 
At present in is being used as ayurvedic 
medicine and not allopathic medicine. 

SHRI C. K. KUPPUSWAMY : What 
is the total production of garlic in our 
country? 

MR. SPEAKER:" Are you getting it in 
short supply? 

SHRI SHIVRAJ V. PATIL: I will 
collect tbat information from the Agri
culture Department. 

SHRI C.P. THAKUR : Sir, many 
properties of garlic bave been mentioned in 
the Ayurvcda but so.far no scientific trial 
bas been undertaknn. Before any dru8 is 
introduced ,in the market it bas to 80 
through many phases of trial. Will the 
Minister order for tho trials on garlic? As 
has been pointed out by the hOD. Member it 
has to undergo different pbases of trial 
before it comes in tbe market as a drug. 
Will some properties mentioned in the 
ayurvedic medicine satisfy its comins in the' 
market ? It baa to 10 throuah ditfercnt 
phases of trial. Will the Minister undertake 



such pbases of trial so that sarlie is intro
duced 8S a medicine ? 

SHaI SHIVRAJ V. PATIL : There arc 
different standards laid down for introducing 
tbe medicine into the market. The standards 
which are laid for introducing 
allopathic medicine are a little 
stringent. The staodar,ds which' are appli
cable to the ayurvedic meJicille are a little 
different becal.lse they nre generally derived 
from herbs and plants and things like that. 
As far as this nlcdidne is concerned some 
experiments ha\'e been done at RRL Jammu 
laboratory in Kashmir and tf~cy have 
produced the technology for producing some 
garlic pills. They are calling it garlic pearls 
and they are sold in the market as ayurvedic 
medicine. But bcfor doing that they have 
experimented this medicine in a manner in 
which it should be done. 

[ Trallslation] 

Machinery for Ilftplementution of Tribal 
Sub-pJan Programmes 

*517. SHRI DILEEP, SINGH 
BHURIA : Will the Minister of WELPARE 
be pleased to state : 

(a) whether any assessment has been 
made of the works carried out under the 
tribal sub-plan programmes initiated during 
the Sixth Five year Plan by Government; 

(b) if so, whether the expected results 
have beet achieved; and 

(c) if not, whether Government propose 
to set up a separate machinery fur the 
implementation of tribal sub-plan pro
grammes instead of only providing f~tlds 
therefor? 

I 

THB MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI) : (a) 
Yes, Sir. 

(b) The Workintr Group on Develop
ment of Scheduled Tribes during the Seventh 
Plan period reviewed the' Sixth Plan pro
grammes. It observed that amongs~ others, 
family oriented programmes ,for .poverty 
ameJioration, imp)ement8~ion 'of protective 
and anti-exploitation legislations. flow of 
institutional finance to tribal sector 
received lood attention during the Plan 

oral AnsWers 10 

period. AmoDg important deficiencies noticed 
by it was the inadequacy of the per family 
quantum of assjstance. 

(c) No, Sir. 

SHRI DILEEP SINGH BHURIA: Mr. 
Speaker. Sir, my question was in very simple 
and in a strainght fol'\\ ard lanl:' uage. What I 
wanted to know from the hon. Minisler was 
that how it was so that even afler such huge 
funds had been spent, it is the Adivasis who 
account for the largest number of backward 
people or those, Jiving below the poverty line 
in the country. While working with an agency 
or with a contractor, the Adivasis are the most 
e:tploited lot. They arc kept as bonded 
labour. When it Cllmes tn getting loans 
from the banks, theIr thumb impres~ions are 
taken and loan in their names i'i pocketed by 
others. We have not been able to achieve 
the desired resuIts in the matkr of develop
ment of Adivasis in spite of ~pending huge 
alnounts. Besides, the Gl,vcrnment have 
themselves admitted tbat the Working Grpup 
on the development of Slheduled Tribes have. 
after reviewing the programmes, observed 
that there are some ddlciencics. I want to 
know that if there is some deficiency, why do 
the Government not, remove that deficiency 
by setting up a separate machinery. 

DR. RAJENDRA KUMARI BAJPAI : 
Mr. Speaker, Sir, so far as the question of set
ting up a separale machinery is concerned, 
Tribal Sub-Plan, called T.S.P., was formulat
ed durinS the Sixth I::"ive Year Plan. Under 
this scheme, separate project officers are 
appointed for Tribal Development Blocks. 
These oflkers have their small office~ to look 
after all the works, block-wise, and throuah 
them the entire work relating to the develop
ment of Tribal Areas is undertaken. There 
are two types of blocks in it. The first is 
where there is large concentration of tribals 
and the other is Modified Area Development 
Approach which has some pockets of tribals. 
245 such areas have been identified where 
this programme is yet to start. Apart from 
this. special assistanee is also provided by 
the Government throUllh the financial institu
tions in the tribal areas from time to time. 
As such, there is no proposal to create a 
speciaJ machinery distinct from general ad .. 
ministration specifically for this purpose. 

SHRI D1LEEP SJNGH DAURIA: "'fr. 
Speaker, Sir, tbe bon. Mini.ter bas 8tat"d 
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tbat Tribal Sub"Plan has been formulated, 
but tho entire work relating to the implemen
tation bas been left to the· State Governments. 
A Tribal Authority is set up and an ,officer 
who does not want to work is posted there. 
Thus. Tribal Department has the dubious 
distinction of being tbe medium of gross ex
ploitation. I want to say that only those 
officers who want to serve the peopl( in a 
dedicatee! manner should be posted tbere. If 
such an agency is not set up, how the Tribals 
will make progress ? 

DR. RAJENDRA KUMARI BAJPAJ : 
Sir, work is to carried out in the States and 
in the Tribal pockets. If the work b done 
through an agency, this question C.in be 
raised in that case a1so. We have a Moni
toring Cel) to see who works in a dedicated 
manner and who does not. This cell does 
the monitoring work from time to rime. In 
every State wherever there is concentration 
of tribals, a committee under the Chairman
sbip of the Ch'ief Mini~t{'r has been consti
tuted. In some States, there ure Tribal 
Ministers I ncharge as well who oversee 
througb this committee the works which 
should be undertaken in the tribal areas. If 
there is slackness somewhere or the work is 
not being done or the funds allocated for 
tribal areas are not being utilised properly. 
the Advisory Committee should see all these 
tbinl~. 

[English1 

SHRI BASUDEB ACHARIA: Sir, the 
Sub .. Plan Programmes are implemented only 
in I.T.D. Blocks or I.T.D.B. vilJages. The 
I.T.D.B. area covers only 45% of the tribal 
population and 55% of the tribal population 
are left out. They are not covered by this 
programme. In order to cover alJ the tribal 
people of our country. do the Government 
propose to extend the Sub-Plan programme 
to other areas also in addition to ITDB 
areas 'I 

DR. RAJENDRA KUMARI BAJPAI : 
The Government has already extended it and 
as I have already, said. 240 MADA pockets 
have been identified. Besides this, 20 new 
primitive tribes were also identified. ' There 
is a direct, coverage of the scheduled tribes 
population itsdf to the extent of 65-75 per 
cent by ITDB blclCks and MADA area. We 
have also said that wherevt:r there is scattered 
population of tribals. they will also be 
brouabt, under this. 

SHRI SARAT DEB: In additi.on to tbe 
special funds provided fo,r tbe ttlbals. some 
money is also being spent from· the State 
annual plans towards the developmeot of the 
tribals. I want to know if any' specific survey 
has been made in different States' of tbe 
country to find out the reasons why in spite 
of ~pending suth a huge amount for the up .. 
11ft of the trabals. they have not come upto 
the standards which were aimed at in the 6th 
Plan. 

'Secondly, has it been brought to the 
notice of the' G('Wcrnment that the money 
meant for the Tribal Sub-Plan area is being 
diverted by the States without the proper 
sanctioll of the Centre? I want to know this 
paticularly about the State of Orjssa~ 

DR. RAJENDRA KUMARI BAJPAI: 
Different surveys have been made from time 
to time. Apart from our monitoring ceJl, 
i.he State Governments also lock afler all 
the~e things. If the hon. Member wants to 
know about the important evaluation studies 
undertaken by Tribal Research Institute dur
ing the 6th Plan period. I would 1ike to teIJ 
you that 4-5 Committees were appointed from 
time to time to evaluate the tribal program
mes in different States and that covered 
Orissa also ... (1ntC'fruptions,. 

SHRI SARAT DEB: I wanted to know, 
regarding diversion of money specially in tbe 
State of Orissa. 

DR. RAJENDRA KUMARI BAJPAI ~ 
I have not received any such aJ]egations. 

Construction of Border Fence with 
Ballgladesb 

*518. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the uptodate progre~s of construction 
of the border fence with Bangladesh to check 
infiltration into Assam; 

(b) wh~ther any problems are being feced 
in this regard; and 

(c) if so. the remedial steps contempla
ted by Government 1 

THE MINISTER OF STATE IN THE 
DEPARTMINT OF INTERNAL SECU
RITY (SHRI ARUN NEHRU): (a) The 
survey work for construction of road etc. is 
to be resumed shortly. 



(b) No problems are eDvis~pa. 

(c) Does not arise. 

SHRI BHATTAM SRIRAMA MURTY: 
The 'Assam Accord provided for construction 
of barbed wire fencing. Even through 
s~yeral months have elapsed, bow is it that 
n() action bas been taken in tbis regard ? 
Further, is it 'not a fact that in March, 1984, 
CPWD had taken up the question of survey 
and construction of the barbed wire fencing 
and later suspended it '/ How is it that it 
bas not been resumed so far and what are 
the reasons for 'that? 

SHRI ARUN NEHRU·: The bon. 
Member is misinformed. A great deal of 
action has taken place. Two months ago, 
we bad detailed discussions with the Assam 
Chief Minister, wherein we had indicated 
tbat if we have to effectively stop tbe 
infiltration, barbed wire fencing is not the 
only answer. If we have to stop infiltration, 
tben for better surveillance, we need roads 
and necessary infrastructure at the Assam 
border also. The Chief Minister of Assam also 
accepted what we have had to say. We have 
set up ao eJnpowered t:ommitlee. We have 
worked out the details and a team from the 
Home Ministry will be going to discuss matters 
further with the Assam Government in a few 
days and within this month, we will start 
the survey "work on thr road. When we 
start the survey work on the road, we will 
also discuss with the Assam Government the 
various types of fencing which are necessary 
all along the 202 KM of the border. 

SHRI BHATTAM SRIRAMA MURTY: 
In point 9 (1). the Assam Accord provides for 
the construction of barbed wire fencing. Point 
9 {2} provides for the conftruction of the 
road. And both are envisaged in the 
Assam Accord. Therefore, it is not a new 
innovation which is now being proposed by 
tbe Minister and which is now being taken 
up for discussion with the Chief Minister of 
Assam. When it was already envisaged as 
part of tbe accord, which had already been 
concluded 00 th~ 15th August 1985, how is 
it that no steps have so far been 
taken? Is it not a fact that during the year 
1985-86 itself. about Rs. 2.5 crores 
were providod in the Budget for tbe purpose 
of laying the road and also ano ther Rs. 2.5 
crores for tbe construction of the barded 
wire fence? How is it tbat it bas not been 
pOJ)stru~tcd at ~)lat time? Are ap), flJnd~ 

made available in this year for tbat 
purpose? 

SHRI AR UN NEHR U : The hOD. 
member is repeating again that the Assam 
Accord is there and that it js not being 
implemented and so on. I would like to 
reiterate what I have said earlier that it is a 
totally wrong statement. We have taken a 
lot of action. In addition to the roads and 
fencing, we also have a plan for increasing 
the surveil1ance by the BSP on the border; 
we have got more border check -posts 
coming up; we have got more . battalions 
coming UPt and alJ this has '0 be a 
composite plan. Now you cannot say tbat 
on the 15th you have done this and on the 
20th, this should be done. All these thinss 
win take a little time to work out. WbeD 
we are saying categorically that withjn tbi' 
month we are gOing to start this work, ') 
really do not know what the hone member 
wants. Funds are on constraint. 

(Interrupt/on,) 

SHRI SONTOSH MOHAN DEV: I 
would like to know whether it is a fact tbat 
some survey has already been taken up_ 
There is going to be some no man's land 
between the borders of Bangladesh aDd India 
and some villages may be affected. If the 
villages are going to be atfected, I wpnt to 
know as to what steps the Government is 
taking to rehabilitate the people of theso 
villages. 

SHRI ARUN NEHRU: I think I have 
not fully understood the question clearly. 

MR. SPEA KER : He is saying tbat 
some problems might arise in regard to some 
villages. What about those villages? 

SHRI ARUN NEHRU: This matter 
has a1so been discussed with the Chief 
Minister. We have, what we ca1l a Border 
Development Fund. We are working out 
the details in this regard. In fact, when our 
team goes to Guwahati, we will also be 
discussing various aspects in terms of land 
acquisition for the area which is required. 

SHRI G .G. SWEI.L : Sir, the Minister 
has said that the fence is not the onJy 
answer. There a re riverine routes, which the 
fence cannot span. Pach)derms will knock 
down fence and pi1Jar. NocfuruaJ thieve. 
in those forested areas wiJ1 cut and cart the 
f~ncinJJ a}\'a'y ~nd the ~uards may look tJlF 
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other way. Now t in view of these things. 
I would like to know whether the Minister 
bas seriously cODsiderd the views of many 
people that the whole project may become 
a dead weight and a crock. 

SURf ARUN NEHRU : About the 
fence, we have also voiced our apprehensions 
and just keeping a fence there is not the 
ooly solution. Unless the security forces 
can reach the spot, can have constant 
surveillance on tbe area, can have observa
tion posts, ~an have border outposts for 
monitoring that ares, fence is not the only 
solution. That is why we have drawn up a 
much bigger plan of having the fence along 
tbe Assam-Megbalaya border. But along 
with that, we must have the infrastructure 
first. If we build the fence first, without 
baving the necessary road on which the 
BSF can patrol, then anybody can come 

. in. 

PROF. MADHU DANDAVAIE: 
Whatever be the supplementary, the answer 
is the same. 

(Interrupti OilS) 

MR. SPEAKER: That is the panacea! 

SHRI DINESH GOSWAMI: May I 
know from the hon. Minister as to why the 
amount that was earmarked in the budget 
Jast year has not been spent so far on the 
quer;tion of fencing and is 'it a fact that in the 
discussions with the Chief Minister of Assam, 
a clearance was given that the Assam Public 
Works Department can go ahead with the 
survey, but that clearance was subsequently 
stopped by the Centr~l Government 1 
If so, the r~asons thereof, because that 
has given rise to a lot of upprehcnsiou in the 
mind of the Assam people that (he govern
ment is not very seriolls so far as fenCing or 
construction of the road is concerned. 

SHRI ARUN NEHRU: We have re
quested the Assam Government, and in fact, 
we have mentioned to tbem that as soon as 
we give clearance from here, we will entrust 
the work to the Assam PWD. Now that 
win stand. But what hns really happened is 
that Assam started the su rvey before We had 
informed tbem. We had not informed them 
at that stage becaus~ we were also taking up 
the matter with the Bangta(~esh aut.horities. 
But, now, a team would be going and when
~vel' work starts i,t will be done by the Assam 

PWD. Also, if I may add, the bon. member 
has mentioned as to why the amount was Dot 
spent earlier. 

AN HON. MEMBER : The hon. Minis
ter is evading the answer. 

SHRI.ARUN NEHRU: No, no, I am 
not evading it at all; I am telling that tbe 
work will start Where is the question of 
evading it ? 

SHRI AMAL DATTA: In 1984 tbere 
was a problem. Has it been sorted out ? 

SHRI ARUN NEHRU: There was a 
problem; that is why we are discussing with 
the BangJadesh authorities, we will be sortina 
it Ollt. 

SHRI DINESH GOSWAMI : . You w!}fe 
answering as to why the amount was not 
spent . 

(Interruptions) 

MR. SPEAKER: Next question. 

Scheme for Voluntary Retirement 

*519. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state : 

(a) wbether there is any scheme beiog 
formuJated in respect of voluntary retiremeot 
of the Central Government employees after 
15 years of service; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM): (8) No, Sir. 

(b) Does n·ot a rise. 

SHRI V.S. VIJAYARAGHAVAN: I 
want. to know how many employees have 
ret fred voluntarily under the present vol un
talY retirement scheme and \\hether the 
government has made any assessment as to 
the savings to the governmel1t as a result of 
the voluntary retirement? 

. SHRI P. CHIDAMBARAM: Various 
cadre controlling authorities are empowered 
to accept voluntary retirement. I would 
require notice. I have togather information 
from valious Ministries about the nllmber 
of persons retired. 

r • ~ j 
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SHRI V.S. VIJAYARAGHAVAN: I 
want to know whether the government pro
poses to improve upon the p'resent scheme 
80 a. to make the voluntary retirement 
more attractive to the retiring employees; if 
so, the details. 

SHRI P. ,CHIDAMBARAM : This Dew 
scheme was introduced in August 1977. 
After the scheme was introduced, there was 
further IiberaJisation. and we are now adding 
the weightage of five years to any onc who 
retires with or without permission. The 
scheme was liberaHsed. The scheme has 
been in operation for a period of nine years. 
There is no proposal now to liberalise it 
further. 

SHRI K.S. RAO: It is commonly 
observed that most of the people who come 
out of the institu tes or Post-Graduate 
Doctorate or something do not have the 
confidence to have their own way of living 
based on their talent. So, it would be 
better to give incentives to those officers who 
come out of their service voluntarily. Cer
tainly, it requires incentives from the 
government or the State Government con
cerned. So, as the government thinking in 
terms of giving some extra facilities or 
giving some incentives to ~tart industry or 
to have their own enterprises by giving 
financial assistance or some concessions in 
the various fields ? 

SHRI P. CHIDAMBARAM: Sir, I 
don't think I can answer thjs ques-

• tion. 

DeveJopmtnt of A & N Islands 

.521. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER' be pleased to 

state: 

(a) whether the development of Anda
man and Nicobar Islands and implementa
tion of anti-poverty programmes is facing 
hindrance due to the policy of the Ministry 
of Environment and Forests in the matter of 
clearance of forest in the Union Territory 
of A aDd N Islands; and 

(b) jf so, what alternative arrangements 
are proposed by Union Government, ? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF SCIENCE AND TECHNO
l,.OGY AND Jt,I ,1h~ Dp:rARrM~~rS 

OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): '(a) No, 
Sir. 

(b) Question docs not arisc. 

SHRI MANORANJAN BHAKTA: It 
appears that the hone Prime Minister is 
unkind to us. I wanted a tweeter reply from 
him. The question is that Island territories 
are having different problems, different from 
those of the other parts of the country. We 
are having R6 rer cent of our land covered 
under forest whereas throuahout the country 
it nlay be 22 something land covered under 
forest. 

AN HON. MEMBER: 13 per cent. 

SHRI MANORANJAN BHAKTA ': 
That is an artificial figure. 

If you take the Andaman and Nicobar 
Islands, our entire development programme 
is getting a hindrance becau6e of this 
attitude taken by the Ministry of Forest and 
Environment. Just now the Minister has 
said that the quest ion does not arise. I am 
just asking a very simple question from him. 
Is it in the knowledge of the Minister that 
there is B village called M iletilak in South 
Andaman where land was allotted by the 
revenue officials to the villagers and the 
viHagers got the occupancy right under the 
Land Tenure Regulations? But subsequently, 
the Forest Department claimed that that land 
belonged to them as that 'was a reserved 
forest. And they had to be evicted from tbat 
land. So, no anti·poverty schemes could 
be implemented. 

SHRI SH1VRAJ V. PATIL : The answer 
given by the Government is quite appro
priate and I would say, quite sweet, because 
the steps taken by the Department are Dot 

hindering the development of the island. 
As far as the rehabilitation of some people 
in some islands are concerned, I can live 
the information that out of four matter. 
which were brought to the notice of tbe 
Department, there have a,1ready been cleared 
for settlement. As far as that particular 
case is concerned, 1 will collect tb. infor
mation and give to him. But for matters 
of this nature, the clearance hal been liven 
and is likely to be given for drinking water. for 
rehabilitation, (or development and aU tbose 
1)lin.s. JJut ~Jle fa~t bill ~9 t>e borp, ,J~ 
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milui tbat Andamen and Nicobar. are the 
i_.ds where we have a very precious forest 
w,akh. And if we use that precious forest 
wealth. out of that the development can 
take place. But if we destroy the precious 
forest wealth, the development cannot 
take place. Also we are providing other 
facilities such as fisheries and other things 
for the development of that area. 

SHRI MANORANJAN BHAKTA: 
JUlt now what the Minister has said I also 
endorse that we are not in favour of destroy
ina tbe forests. But if we deny the people 
residins there the basic facilities, then I do 
not tbink that maintenance of forest is for 
the benefit of the mankind. We have a 
programme to provide house-sites to the 
poorer sections of the people. But in cer
tain areas, there is no revenue land available 
for house-sites. Some land has to be de
reserved for providing house-sites. If the 
Minister now says that tho~e people are to 
be rehabilitated on the sea, that is just 
impossible. That is why, I am asking one 
question from the hon. Prime Minister that 
now in the country there are variolls pro
grammes for desert development, drought 
prone area development. hill area'} QeVehlpw 
rnent, etc. Will the Prime Minister ]ike to 
consider to have a special development 
programme of the island considering the 
need of the islanders and to see that the 
development is not hindered due to this 
policy? 

THE PRiME MINISTER (SHRI 
RAJIV GANDHI) : We are already consi· 
dering this and it is under the process of 
being done. 

SHRI SHANTARAM NAIK : It is true 
that environment has to be maintained and 
our forest wealth has also to be retained. 
But even in casei of irrigation projects where 
tbey have to cut forests but greenery is 
created after the project is implemented, 
your Ministry is, ohjecting to cut such 
forests. Will you review this policy as far as 
at least irriaation projects arc concerned ? 
This is happening in Goa. 

MR. SPEAKER: This does not relate 
to this question. 

SHal SHIVRAJ V. PATIL : The policy 
of the Government of India is ,very clear. 
We· 'do realise that the forests have to be 
Jb"1c as w~lI as irrigation projects bave to be 

constructed. The policy enunciated· by tbe 
Government is that if irrigation projects have 
to be constructed, the same number of trcos 
or a little Jarger number of trees have to be 
planted by the Government in some areas 
which are adjacent or some areas whicb are 
available. The view taken is that we have 
to protect the forests. Otherwise, if we 
do not have the forests, even if we construct 
the dam there would not be rainfall and 
there would not be water in the tank also. 
And that will not be available for irrigation 
purposes. Ultimately it is necessary to get 
the rain. We have to keep this fact in 
nlind. 

Bbagwanpur Nandigram Drainage 
Scheme 

*522. DR. PHULRENU GUHA : Will 
the Mmister of PLANNING be pleased to 
state : 

(a) whether Planning Commission bas 
Sought certain clarification regarding Bhag .. 
wanpur Nandigram Drainage Scheme in 
Midnapur District from West Bengal 
Government; 

(b) if so, whether any reply has been 
received; and 

(c) the present position of the scheme' 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNJNG AND THE 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (n) Yes, , 
Sir through Ganga Flood Control Com
mission. 

(b) and (c). Intimation bas been receiv
ed by the Planning Commission from the 
Ganga Flood Control Commission stating 
that the State Flood Control Board has 
given its approval to the scheme and inti
mation of this was received by them from 
the State Government on 24th March, 1986. 

DR. PHULRENU G UHA : Sir, my first 
question is when this scheme was first for
mulated, how long did it take to get tbe 
sanction. Also J would like to know who 
i1 responsible for the deJay and what is 
the amount sanctioned for the "scheme. 

SHRI A. K. PANJA: Sir, tbe scheme 
appears to bave been formulated in April 
1976 by tbo then Dr. Siddbartha Shank", 
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&8y Government but unfortuDfltely it took 
ten long years for tbe State Government to 
live final clearance to this scheme. That is 
the first portTon. The second portioo is 

. that the total amount involved is Rs. 2.26 
crores. 

DR. PHULRENU GUHA: My second 
question is this. If the scheme was sanc
tioned six or seven years ago, how much 
of work could be done with the sanctioned 
money and who ,is responsible for the suffer-
ing of the people for so many years ........ . 
([Ilterl'uption). 

SHRJ A. K. PANJA: Sir, it is quite 
unfortunate that only after we received 
notice from the Parliament Secretariat 
regarding the Member's question. The 
Scbeme was cleared by State Government. 
We immediately sent telex tncssages to the 
State G.1vermnent of West Bengal to inform 
us as to what they have done so far as the 
clearance of the scheme was concerned. It 
was only thereafter, on 24th March, that we 
received the sanction. Had the scheme been 
less than sanctioned by them earlier, the 
amount would have been Rs. 2.26 crores at 
the 1982 price level. They have now sent 
the scheme back .. _ .•. (Interruption). 1 
expect that the State Government of West 
Bengal would give some time for develop
mental work ... (Interruptions). Now it wiJl 

cost, according to our calculation, about 
double, because of the delay by'the State 
Government. 

KUMARI MAMATA BANERJEE: 
Sir, the Bh8gwanpur-Nandigr;lm Drainage 
Scheme is a very important scheme and 
Midnapore district is a very neglected dis
trict in West Bengal. I would like to know 
from the bon. Minister as to how much 
fund has been allotted by "the State 
Government during the year 1985-86 for 

this project. 

SHRI A. K. PANJA : Sir, so far as 
this scheme is concerned, we asked the State 
Government for the purpose of preparation 
of the supplementary pact as to how much 

" money they had provided for the years 
1985-86 and 1986-87. It appears that 
Midnapore district- is not being given impor-
tance more than .... .. (lllte'rupttoll~) There-
fore, although Rs. 20 crores have been 
provided ... (Interruption.,) 

KUMARI MAMATA BANERJEE: Sir, 

every time they are finding fault with (he 
Central Government. The State Govne .. 
ment in West Bengal is a total (aUare tbere 
.. . (lllle fruptions) 

'SHRI SAIFUDDIN CHOWDHARY: 
It should be expunged, Sir, .•. (Interruption,) 

MR. SPEAKER: There is nothing 
unpalLaO"lcntary, Mr. Chowdhary. h there 
anylhing unparJiamentary which you are 
trying to couuter '! (Tilterruptionl) 

SHRI A. K. PANJA : Sir, it appears that 
the MembelS on the other side went to 
condone the deJay of development work for 
"ten years ...... (III terrupt iomr). 

What I, am saying is this. (lnterrupl{on~) 
AJthcugh R~. 20. crores have been allotted 
by the State of \\'est Bengal f(.')f various 
flood control projects. only Rs. 5 lakhs have 
l~ecn put aside flU" the project of Midoapore 
in 1985·86 in which about all area of 12,000 
hectares were involved, 

(Interruptions) 

SIIRI SOMNATH CHATTERJEE: He 
is maligning (he State Government. 

SHRI SAIFUDDIN CHOWDHARY 
How can he say like that '! 

(Interruption,,; ) 

MR. SPEAKER ~ All of you may pJease 
sit down. Please take your seats. 

THE PRIME MINISTER (SHRI 
RAJlY GANDHI): Sir, tbe Minister of 
State for Planning has stated that only Rs. 
5 lakhs have bc<!'n put aside for this scheme 
in 1985-86. 

J would like fO point oul tbat for 1986· 
87 the allocation is zero. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
SO what? 

(Interruption.) 

:MR. SPEAKER: You ~..,ut a question. 
You counter it. Please sit down. 

~ 

(Interruptions) 

MR. SPEAKER: I cannot allow you. 
(/nterrupt/olll) 

SHRI SOMNATH CHATTERJEE 
They are suffering from 8om~ inferiority 



· con1pteX. That is why tbey are behaving 
Uke infantiles. 

(Int~rruptloll$) 

MR. SPEAKER.: Order j order. Please 
tak" your seats. 

(Int,-rruptions) 

MR. SPEAKER: Please sit down. Y.ou 
call counter it. I don't mind it. You declde 
it. That is your job. 

(Interrupt;onJ) 

MR. SPEAKER: All of you may please 
sit down. I am on my legs. 

( Interruptinns) 

MR. SPEAKER: Why should I admo
nish anybody? You can counter it by your 
own argument. You are free. Please sit 
down. 

(Interruptions) 

MR. S~EAKER : Statistics are statis
tics. What can I do? 

(/nterruptiol1s) 

MR. SPEAKER; Statistics are there. 
I cannot change them. 

PROF. MADHU DANDAVATE : Just 
8' l1linute. Mr. Spea ker~ Sir. just now you 
have made certain observation from the 
Cbair. Y()U said, if they had made some 
arguments about a State. you can counter 
tbe arguments. You are almost provoking 
discussion in this House on a State matter. 

MR. SPEAKER: I am not provoking 
anything. My contention is not a debate 
on this subject. Thes can have their 
questions. I can allow those questions. 
That is all. They can ask for information 
aDd they will have to provide statistics on 
other things Iftso. 

I would Dot disallow them. That is' it. 

(Interruption,) 

MR. SPEAKER: Mr. Cbatterjee, you 
can put a question. 

(Interruption, ) 

MR. SPEAKER: No. DO. I have Dot 

done anything, 
(Interruptions). 

PROF. MADHU DANDAVATE; 
There is no representative of the State 
Government of West Bengal in this House. 
They might be from West Bengal, but they 
are not representating West Bengal Govern-
ment and they are not expected to ...... . 

(lnt erruptlons) 

MR. SPEAKER: Look here, you- sit 
dOWD. I have to explain it now. When a 
question is asked, what am I supposed to 
do 1 

(Interruptions) 

MR. SPEAKER: Why don't you sit 
down when I am standing? Take your seat. 
Learn some manners. What I want to 
say is ... 

(/Illerruptlons) 

MR. SPEAKER: Mr. Tewary, wHl 
you'take your seat? What I want to say is, 
if there is a question on the floor of the 
House, if the Minister has the required in
formation regarding that question, he has 
to provide that. But I don't want any 
infamy or defamation of anybody. J don't 
want that. I want only this. If my friends 
on the other side put a question regarding 
the development of some other project, he 
will have to provide the information. So 
simple it is. 

(Interruptions) 

THE PRIME MINISTER (SHRI 
l\AJIV GAN DHI): Sir, a simple question 
was asked about t"'e allocation which was 
put aside for a particular project. The in
formation is available with us. The infor
mation was given to us. I believe~ by the 
State Government and if it is available with 
us and it has been prov!ded by the State 
Government, it is our duty to provide it to 
the House. 

(Interrupt ions) 

MR.. SPEAKER : What can J do. 

SHRI RAJIV GANDHI : Sir, I may 
add ... (Inte"uptions) 

MR. SPEAKER : Statistics are statis.. Sif, let me addt it is not a question of 
tics. parties or of Denaal or of any other Sta teo 

(Interruptions) (Interruption,) 

SHR.I SAIFUDDIN CHOWDHARY: 
: You have violated tbo ruloa yourself. 

MR.. SPBAKER : Order. order. 
(lnt",u,p,'o",) 



'SHRI RAJIV GANDHI: I will answer. 

(/nterru pli on,) 

MR. SPEAKER : Please sit down. 

SHRI RAJIV GANDHI : Sir, the blood 
pressure seems to be rising very mooh. 
May be we 'should get those. garlics aDd 
onions that ,we were talking about earlier. 

SaRI BASUDEB ACHARIA: You are 
bebaving like this. 

(Interrllptoilt3) 

MR. SPEAKER: Order. 

(Interruptions) 

MR. SPEAKER: Please sit down. The 
Prime Minister is no his legs. What are you 
trying to prove 1 

SHRI RAJIV GANDHI: Sir, I would 
like to say that ..... . 

(inferr uplio1'as) 

SHRI BASUDEB ACHARIA : You are 
behaving like a party Jeader. 

SHRI RAllV GANDHI = No, it is 
not like that. I would like to say that there 
is nothing absolutely derogatory about the 
ipformation that we have given. (blterrup_ 
lions). Let me finish. For every State the 
nation has a plan. We have funds, and we 
have got to allocate them as we think 
important. 

SHRI SOMNATH CHATTERJEE: 
The same is the case with every State. 

SHRI RAlIV GA~DHI: Of course, 
obviously, you don't think this is important, 
for you did not allocate it. That is not 
our fault. 

(Interrupt io II s) 

SHRI SOMNATH CHATTERJEE: 
Your Minister is replying in a sarcas .. 
tic manner. 

(Interruptions) 

MR. SPEAKER:, What is wrona? J 
can't understand whether there is anything 
wrong. 

SHRI RAJIY GANDHI: Sir; if a parti. 
cular lovernment has allocated no funds for 
a project, it can not think the project is 
important. (Interruption,). Obviously the 

'State Government does not feel that tbis 
project i. important. 

(Interl'uptlon,) 

MR. SPEAKER: We are not justi
fying. 

(/nte~ruptlon~) 

MR. SPEAKER: ) dl) not understand 
the controversy. Please sit down. Please 
sit down. Now, let us see ... 

(Interruptions ) 

SHRI SOMNATH CHATTERJEE: 
Let tbem go there and fight. (Interruptions) 

MR. SPEAKER: What is this? Please 
sit dowD. Please resume your seat. 

(lnter/uplionj) 

MR. SPEAKER: Mr. Kumaramaogalam. 
this is very bad. Sit down. What are you 
doing? Sit down. Take your scat. 

SHRI P. R. KUMARAMANGALAM: 
) f they want to go, they sbould go. 
(Illterr uption.) 

MR. SPEAKER: Sit down. WiJI you 
please sit down '! Let lne have my say. 
Don't shout. The problem is, you have to 
understand. (Inlerruptfons) 

MR. SPEAKER Miss Mamata 
Banerjee, please sit down. I want to say oue 
thing. 

If there is a question regarding a State, 
say controlled by Congress· I and if you bad 
put that question regard iog cetain particular 
project, what would have been the answer? 

SHRI SAlfUDDIN CHOWDHARY: 
They would not give any answer. 

MR. SPEAKER: Why not? If they do 
not give answer, 1 am here . .. You ask a 
question about Mad hya Pradesh; ask about 
Maharasbtra; ask about Oujarat. I will 
make them submit tbat to you. J will have 
it put on the Table. I will allow you tbe 
same liberty, my dear friend. No problem. 
No discrimination. I will allow you, Mr. 
Amal Datta. I will allow you. Mr. Somoath. 
I will allow you. Show me a chink in tbeir 
armour. I will have it done. (lnlerrllpllo",) 

MR. SPEAKER ; I will allow you. 

Now, Dext Question. 
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*.524. SHRI C. MADHAV REDOI: 
Will tbe PRIME MINISTER be pleased to 
state: ,.. 

(8) whether Governme'nt propose to set 
up a Technology Development Fund for 
providing finance for upgrading indigenous 
research processes from pilot plant level; 
and 

(b) if so. the details of such processes 
already developed in the Council of Scien
tific aod Industrial Research, Indian Council 
of Agricultural Research and other lobora
tories, including P. L. 480 Projects on some 
of which even paterts were taken out years 
ago? 

, THE MINISIER OF STATE IN THE 
MINJSTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRf SHIVRAJ V. PATIL): (a) The 
Government has recognised the importance 
of investments 00 pilot plants, process 
demonstration anits and prototype develop
ment in the commercial exploitation of 
technology developed in the laboratories. 
The TPIC (Technology Policy Implementing 
Committee) had constituted a working group 
to examine the need for setting up a national 
industrial Rand D fund. The report of the 
working group has been examined by the 
TPIC. The proposed fund envisages support 
for up-grading indigenous research efforts 
from pilot plant level. The Government 
bas not taken a final decision on this. 

(b) Information is being collected and 
will be laid on the Table of the House. 

SHRI C. MADHAV REDDY: Are 
the Government aware of the fact tbat 
leveral CSI R labs operating in this country 
are today swtfering from lack of funds and 
tbey are not in a position to set up pilot 
projects to upgrade bench scale or lab scale 
processes in the pilot scal\! and without 
testing the process on the pilot scale, many 
of these labs are releasi ng the processes to 
the entrepreneurs who are s~ruggling to 
develop the processes at their own cost and 
tbe NRDC is charging them royalty and 
know .. how fees and they refuse to reimburse 
the amount that has been spent by the 
entrepreneurs? Is it also a fact that tbe 

worklDI .roup which bas been constituted 
by tbe CSIR I'ecommended tbat sufficient 
fund should be given to NRDC so that 
these funds may Bow in the various labs in 
the country for developing the pr~sses on 
a pilot scale? 

SHRI SHIYRAJ V. PATIL : The pro
cesses and technologies are developed in 
laboratories. But they have ·to be obtained 
and they have to be brought to the level of 
commercial utilisation technologies. If we 
are spendin,g one rupee for the development 
of technology, two rupees have to be spent 
for the development of pilot plant techno
logy level and then three rupees for the 
development of commercial technology. At 
present, we are spending some money for 
development of pilot level and commercial 
level technology also from the technologies 
which are developed in CSIR. But the • 
Government has taken a decision to levy 
surcbarge on the customs duties. on the 
machinery and. technology purchased from 
outside and make that money available for 
the development of indigenous technology. 
Some money which will be raised in tbis 
fashion, nlay become available. Final 
decision has yet to be taken. But as things 
stand now, we have made about 1,200 
technologies available and they' are being 
introduced. 

SHRf C. MAOHAV REDDI: May & 

know whether the Government is aware. 

WRITTEN ANSWERS TO QUESTIONS 

Evaluation of Tree Plantation and 
Survival 

*516. SHRIMATI D.K. BHANDARI: 
SYED SHAHABUDDIN 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether any independent evaluation 
of tree plantation and actual survival of the 
trees planted during the last six Five Year 
Plans has been made; and 

(b) if so, the results thereof? 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI) : (a) and (b). Independent evalua
tion efforts have been made mainly durinl 
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the Sixth Five Year Plan poriod onward" 
but on a sporlildic and not very regular 
basis. It is felt that these evaluations are 
limited in their scope and hence do not 
point to any reliable conclusions. 

Sealinll of International Borclef8 with 
Pakistan 

*520. SHRI B.V. DESAI: 

SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether tbe Government of Punjab 
has urged the Centre to take immediate 
steps to effectively seal the international 
borders with Pakistan so as to strike at the 
operational roots of disruptionist elements; 
and 

(b) if so, the reaction of Union Govern
ment thereon and by what time the Pakistan 
bor ders will be seal~d ? 

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO) : (a) and (b). In this connection. the 
Government of India had drawn the atten
tion of the State Government of Punjab to 
the increase in the activities of extremist 
elements in Punjab d'lring November. 1985. 
In response to this, the Govt. of Punjab 
requested the Govt. of India to seal the 
border effectively. I n this connection. it 
may be pointed out that the Govt. of Jndia 
had already taken adequate measures to 
guard effectively tbe lndo-Pakistan border 
by deploying additional companies of BSF 
and by intensifying patrolling etc. These 
forces have been eq'lipped with more 
sophisticated equipment. It will be appre
ciated that the. task of effective surveillance 
of the border is of continuing nature. 

Purchase of Blankets for Army 

*S23. SHRI K.D. SULTANPURI 
Will the Minister of DEFENCE ,be pleased 
to sUlle : 

(a) the number of firms which were 
given orders by the Ministry of Defence for 
tbe supply of wllollen blankets for th~ army 
since 1984; 

('b) the terms and condit ions ftxed for 
,be .pprcbase of thes~ blankets; f}nd 

, I 

(c) the standard and quality fixed for 
these blankets? 

lHE MINISTER OF STAlE IN THB 
DEPARTMENT OF DEFENCB 
RESEARCI-I Al'-D DEVELOPMENT (SHRJ 
ARUN SINGH): (a) 25 firms were given 

.. orders by the Ministry of Defence for tbo 
supply of barrack blankets t)'pe A for the 

." Army in 1985. No such ot'ders were placed 
in 1984. 

(b) and (c). A statement on the terms 
and conditions, and tbe standard and quality 
fixed for these blankets, is laid on the TabJe 
of the House. [Phlced in library. See No. 
LT-lS32j86] 

Endangered Species of Birds 

*525. SHRI ANAND SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) which are the endangered species of 
birds in India main1y pheasants; 

(b) what is the estimated number or 
each species; 

(c) the steps being taken to protect and 
breed thenl in captivity; and 

(d) the incentives being given to private 
breeders, if any, in the country? 

THE PRIME MINISTER (SHRI RAJlV 
GANDHI) : (a) The endangered species of 
birds' including pheasants which feature 
under Schedule I of Wild Life (Protection) 
Act, 1972 arc as per the list incicated in tbe 
attached State-nlent .. J. 

(b) No detailed survey of the popula
tion of endangered birds has been carried 
out so far on a country-wide l basis. The 
population of some highly endangered 
species has been estimated and reported as 
follows :-

Siberian White crane migrating to India 
in winter-approximately-37 reported 
tbis year. 

Black necked crane nligrating to Ladakb 
in summer-7 in·1983. 

IOreat Indian Bustard-over JOOO. 

(c) A statement is att.acbed (StatemeDt
II). 

(d) Financial assistance is prop~ed to 
be provided to a leadiDJ privat" pheasPJ 
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breeder in Uttar Pr~desh for tbe captive 
breeding of endaogered species of pbea
sants. 

Statement-I 

Birds, included in re,lled list or 
Schedule I or the Wild Lire 

(Protection) Act, 1971. 

Phea.ants: 

1. Blood pheasants 

2. Cheer pheasant 

3. Hume's bar-backed pheasant 

4. Mona) pheasants 

5. Peacock pheasants 

6. Tragopan pheasants 

7. White-eared pheasant. 

Other Birds: 

. 1. Andaman Teal 

2. Assam bamboo partridge 

3. Bazas 

4. Bengal florican 

S. Black-necked crane 

6. Eastern White Stock 

7. Forest spotted owlet 

8. Great Indian Bustard 

9. Great Indian Hornbill 

10. 'Hawks 

11. Hooded crane 

] 2. Hor~biJls 

J 3. Houbara bustard 

14. Indian Pied Hornbill 

15. Jerdon's Courser 

16. Lammergeier 

J 7. Large Fa1cons 

18. Large Whistling Teal 

19 Mountain Quail 

20. Narcondom Hornbill 

21. ~jcobar Meaapod~ 

22. N icobar Pigeon 

23. Osprey or Fish"eating casle 

24. Pinkheaded duck 

25, Siberian White Crane 

26. Tibetan Snow-cock 

27. Wbitebellied Sea Eagle 

28. White spoonbill 

29. White-winged Wood Duck 

StB tement-II 

(I) The species of birds listed in 
Schedule I of Wild Life (Protec
tion) Act, 1972 are fuHy protected 
against huntiog and trade, including 
trade in their derivatives. 

(2) Species of endangered pheasants 
and other birds are also listed in 
Appendix I of the Convention on 
International Trade in Endangered 
Species of Fauna and Flora 
(CITES), under which International 
trade in them or their derivatives is 
prohibited or strictly regulated. 

(3) The current export policy of the 
country also does Dot permit the 
export of these species of birds. 

(4) The Forest (Conservation) Act, 
1980 rrohibits diversion of any 
forest areas for non-forestry pur .. 
poses without prior approval of 
Government of India and thus 
provides protection to the habitat 
of wild animals including birds, 
especially so in the eco)ogicaUy 
fragile Himalayan belt which is the 
home of most endangered pheasant 
species. 

(5) There are over ,300 parks and 
sanctuaries established in the 
country in which endaDlered 
species including birds and their 
hibitats are being afforded protce
tioJ).. 10 Maharashtra, Rajasthan, 
Madhya Pradesh and ADdhra 
Pradesh special protected areas 
have been created r~cently for the 
great Indian bustard. In Himachal 
Pradesh, Jammu and Kashmir 
and Nagaland sanctuaries are 
,reeted for protection ~r pbea.nta, 
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Siberian White Crane is given 
protection and shelter in Rajasthan 
as this is the only known winter 
home of these birds in the country. 
Special conservation effort is under
way to conserve the _ black -necked 
crane with· the assistance of the 
army in Ladakh. 

(6) Government of India _ is providing 
financial assistance for the conser
vation of national parks and 
sanctuaries. 

(7) Survey of habitats of endangered 
species including birds is in 
progress with a view to establisb 
more national parks, sanctuaries 
and special protected areas. 

(8) The Bombay Natural History 
Society have been authorised to 
survey the status of some endan
gered species of birds. 

(9) Efforts are being made to breed 
endangered birds in captivity, 
including pheasants, in different 
zoos of the country and in captive 
breeding centres in Arunachal 
Pradesh, Himachal Pradesh, Assam, 
Nagaland, Uttar Pradesh and 
Jammu and Kashmir. A project 
to breed the Whit.e-winged Wood 
Duck in captivity is underway in 
Arunachal Pradesh. 

Joint Projects of India and France 

*526. SHRI P.M. SA YEED : Will the 
PRIME MINISTER be pleased to state: 

(a) whether discussions between the 
representatives of India and France have 
been held to establish joint projects in the 
field of industrial controls and instrumenta
tion; 

(b) jf so. the details thereof; 

(0) the number of joint projects under
way and the various sites selected by the 
companies; and 

(d) the time by which the projects are 
likely to be implemented ? 

·THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. ' 
LOGY AND IN THTI DEPARTMENTS OF 
OCEAN p~VSLOrMJ:~T, .ATPMIC 

ENERGY, ELECTRONICS AND SPACE 
(SH_RI SA1VRAJ V. PATIL) : (a) Yes, Sir. 

(b) An Indo-French Workin, Group bas 
been set up to establish joint projects in the 
field of computers and electronics includil'1, 
industrial electronic control and instrumenta .. 
tion. The following joint projects in the 
field of industrial control and instrumenta
tion were identified during the third meeting 
of the Working Group held on 20-21 
January, 1986 at new Delhi. 

1. Large Data Acquisition System 

2. Ultrasonic and level meters 

3. Control Valve technology 

4. Direct digital control systems 

S. On-Board aircraft instrumentation 

6. Measurement of humidity in gas 

7. Meteriog system for Pipelines. 

The Indo-French Working Oroup bas 
also identified in the field of industrial 
control and instrumentation, joint execution 
of projects in the 3rd world coutUries comple
menting the strengths of each in hardware, 
systems engineerinl!. and software. Choice 
of specific projects in this regard ere under 
examination by both sides. 

(c) and Cd). Specific projects for imple
mentation are yet to be finalised as detailed 
negotiation between companies in India . and 
France h.ave recently been initiated. These 
are expected to resu1t in finaHsation of 
sites and t.ime dUfation and other such 
implementation details. 

Fort'st Area In Rajasthan 

·528. SHRI JUJHAR SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the total area of forest land in Raj.s
than against the minimum area required 
under the Forest Policy of the Government; 

(b) how much area of tbe forest land i. 
actua Uy under forest cover and bow has tbis 
area increased of decreased during tbe lalt 
one decade with reasons thereof; and 

(c) the steps Government propose to 
take to increase and inlprove the area under 
forest ceve! i/n the S~vept.h fiv~ Ye~! rlilp ? 
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THE PRIME MINISTER (SHRI RAlIV 
GANDHI): (a) The total area of forest land 
in Raiast.han State according to the records 
maintained .by the State Government is 
31150.62 Sq. km. as against the total geogra
phical area of 342271.13 Sq. km. This works 
out to 9.1 percent as against 33-1/3 percent 
stipulated under the National Forest Policy. 

(b) The area under ,actual forest cover 
has been a'\sessed by the National Remote 
Sensing Agency during the year 1980-82 
as 5972 SQ. kms., which forms 1.75% of the 
total geographical area. According to ear
lier estimates by this .agency. during 1972-75, 
the rorest cover was 11,294 Sq. Kms. amount
ing to 3.30% of the total geographical area. 
The decrease in forest cover is primarily due 
to diversion of the forest lands t,o non-fores .. 
try uses. 

(c) In the Seventh Five Year Plan. it is 
proposed to plant up 70 crore seedlings under 
various schemes with a view to increase and 
improve the area under forest cover. Be
sides, this, the following action is being taken 
by the Government to conserve and improve 
forests: 

(1) Str;ct enforcement of the Forest 
Conservation Act 1980 with a view 
to minimise diversion of forest land 
for non-forest use. 

(ii) Strict enforcement of the Indian 
Forest Act, 1927 and of various 

. other enactments to prevent un
authorised fe1l ing of trees. 

(iii) Enlisting people's cooperation for 
developing and improving forest 
wealth, through setting up of the 
National Wastelands Development 
Board. 

Defence Industry in BaJiapal, Orissa 

*529. SHRIMATJ JAYANTI PATNAIK : 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Ministry of Defence are 
contemplating to establish a large defence 
industry in Baliapal area of Orissa to provide 
direct employment to oustees of the Nationa] 
Test Range Project; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
D:BP.A~TMENT OF D~FENCE R;BSEARCH 

AND DEVELOPMENT (SHRI ARUN 
SING H) : (a) and (b). Orissa State is one 
of the States under consideration for locating 
a new Defence industry. The State Govern
ment has offered a few sites for considera
tion. 

Orissa Government bas proposed to set' 
up a, number of industrial projects to rehabi
litate to population which may be displaced 
as a consequence of setting up the National 
Range. . It is planned to provide employ
ment opportunities to about one person per 
displaced family in these projects. The 
Central Government will provide financial 
assistance in terms of seed money for setting 
up these projects. 

[Translation] 

Protection or Indian Mission Abroad 

*530. SHRI VILAS MUTTEMWAR : 
SHRI SARFARAZ AHMAD: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the special measures taked for protect
ing Indian missions abroad keeping in view 
the activities of terrorists there; and 

(b) the number of incjdents of attack on 
Indian missions during the Jast two years 
and the nature and extent of loss suffered as 
a result thereof ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B.R. BHAGAT)! (a) 

(i) The security of our Missions and 
personnel abroad is basicaJJy the res
ponsibility of the host Government. 

(ii) ~e share specific information regard
lng threats ~o our Missions abroad 
with the local authorities and request 
for special protection which the host 
Governments usually provide. la 
some sensitive Missions, where there 
is continuing threat, the host Govern
ments have provided their own 
guards on a, regular basis. 

(iii) We have also strengthened various 
secur.it~ measur~s in Mi$siol1S by 
provldJng additIonal security staff 
and equipment. The various security 
measures are constantly under review. 

(b) There were 9 incidents of attack on 
our Missions ~broad durin. tbe last tWQ 
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years. In two of the incidents the attacks 
resulted in injuries to the security personneJ, 
wbite otbers resulted in damage to the premi
ses and property of Missions in varying 
degrees. 

(English] 

Cases of HarcJsbip to Public to be taken 
up by Public R~preleDtatives 

*531. SHRI KAMLA PRASAD SINGH: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether in the Action Plan and th~ 
guidelines in regard to revamping of adminis
tration to curb corruption, to raise efficiency 
standared and to promote courtesy io pu blie 
dealings, Government have made clear cut 
demarcation between the cases of genuine 
distress, hardship and injustice which should 
be taken up by the public representatives 
with the Government Departments and cases 
of individual interest of public servants which 
tbe public representatives should generally 
leave to be taken care of by the Government 
departolents; and 

(b) if so, the details of such instructions/ 
guideJi nes and whether a copy thereof wj1J 
be laid on the Table of the House. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : (a) The Action 
Plan and tbe guidelines regarding adminis
trative reforms emphasise the need for 
Ministries/Departments to redress the grie
vances of menlbers of the public. In tha t 
view, steps are being taken to set up public 
grievances tnacbinery in every Ministry / 
Department having dealings with the pUblic. 
As far as individual grievances of Govern
ment servants are concerned, under the rele .. 
vant Conduct Rules goveroipg them, Govern
ment servants are prohibited from briDging 
or attempting to bring any political or other 
influence to bear upon any superior autho
rity to further their interests in respect of 
rna tters pertaining to their service under the 
Government. 

(a) No instructions/guidelines of' the' 
nature referred to in part (a) of the question 
making any demarcation as suggested have 
been issued to Ministries/Departments. 

DJspute behveen Haryana and Punjab 
regarding Chandigarh 

*532. SHRI CHITTA MAHATA : 
SHRI PRAKASH V. PATJL : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that a new 
proposal to resolve the territory dispute by 
dividing Chandigarh between Punjab and 
Haryana in the ratio of 80: 20 has been 
mooted; 

(b) if so, the details of the same and 
whether it is a fact that both State Govern .. 
ments have agreed to this proposal; and 

(c) if not, the reasons therefor and 
Centre's next alternative to ~olve the border 
,dispute between Haryana a nd Punjab 1 

THE MJNISTE~ OF I-IUMAN RESO
URCE DEVELOPMENT AND HOME 
AFFAIRS (SHR[ P.V. NARASiMHA 
RAO) : (li) There is no such proposal under 
consideration. 

(b) Does not arise. 

(c) Efforts are being made to resolve 
these matters as per the Punjab Accord. 

Pr.omotion of Electronics Goods 

*533. SHRI GURUDAS KAMAT : 
, SHRI MURLIDHAR MANE: 

Will the PRIME MINISTER be pJeased 
to state: 

(a) whether it is a fact that considerable 
importance is being given by the Union 
Government to encourage production of 
electronic goods in the country; and 

(b) if so, the cO~lcessions and other 
facilities given to Government of Maha
rashtra for promotion of electronic industry 
in tbe State? 

THE rvIlNI~TEH OF STATE IN THE 
MINISTRY OF SCiENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (8) Yes. Sir. 

(b) In the matter of setting up electronic 
units and providing facilities, GoverrmenCs 
policy is uniform for aU Stales, i~cludin I 
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Mabarubtra. Certain facilities being set 
up in Mabarasbtra include : Electronics 
Reaional Test Laboratory; Regional Super 
Computer, Pune; Centre for Electronics 
Desian and Technology. Auranaabad. As 
a aeoeral policy, State Governments cndea-· 
Your to create climate conducive to setting 

. up industries. Department of Electronics 
livOi necessary guidance whenever required. 

SettiDa up of Science and Technology 
Centres at District Level 

*534. SHRI SUNIL DUTT: Will tbe 
PRIME MINISTER be pleased to state : 

<a) whether Government purpose to set 
up Science and Technology Centres at district 
or block level in the country so as to make 
available latest technical information to the 
aaenciel engaged in rural development work; 
and 

(b) if so, tbe de·tails thereof and when 
tbese centres are likely to be set up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL ): (a) and (b). 
The Ministry of Science and Technology bas 
a scbeme. under wbich information connec
ted with appropriate technology relevant for 
rural development is being disseminated. Under 
tbis scheme, 19 Rural Technology Demon .. 
.tration-cum-Trainiog (RTOT) Centres have 
been set up. These centres are, however, 
Dot set up at district or block Jevel. but 
various States are expected to be covered. 

[Translation] 

Deportation of Foreigners from Assam 

4840. Ok. A.K. PATEL: Will the. 
Minister of HOME AFFAIRS be pleased to 
Itate : 

<a> tbe total number of foreigners in 
Assam who have to be deported therefrom 
under the Assam Accord; and 

(b) whether tbese foreigners are proposed 
to be sent back to Bangladesh or whether 
there is any other scheme in this regard ? 

THE MINISTER OF ST ATE OF THE 
MINISTllY OF COMMUNICATIONS AND 

MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHR}' RAM NIWAS 
MIRDHA) : <a> an4 (b). Under the Assam 
Accord, foreigners who came to Assam on 
or ofter 25th March, 1911, are to be detected 
and expelled in accordance with the Illesal 
Migrants (Determination by Tribunals) Act, 
1983. No estimate of persons likely to be 
affected is available. 

(Engl/~h] 

Clearance of Development Projects 

4841. SHRI MANIK REDDY: Will tbe 
PRIME MINISTER be pleased to state : 

(a) whether many ill-conceived develop
ment projects have had adverse impact 00 
environment; 

.(b) if so, tbe corrective steps taken; and 

(c) whether aU development projects are 
cleared from environmental angle before 
clearance ? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORE'STS (SHRI Z.R. ANSARI) : (a) and 
(b). Every ill-conceived project has adverse 
environmental impact. Remedial measures have 
to be built into the project at the formula
tion stage. Post construction corrective 
measures are expensive and limited in scope. 

(c) Development projects presently consi
dered include; 

-Major and medium ir:cigation ~nd 
b,del power t 

-Large mining projects, 

-Thermal Power Projects, and ~ 

-Industrial projects. 

Some development projects proposed to 
be located in sensitive areas are also consi
dered. 

Profit/Loss in Public Sector U odertaklngs 
in Orissa 

4842. SHRI LAKSHMAN MALLICK: 
Will the Minister of PLANNING be pleased 
to state: 

(a) .whether Union Government have 
sought any report from tbe Government of 
Orissa reaardina the losses and profits 
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achieved by tbe State Government's under
takings; and 

(b) if so, the details jn tbis regard? 

THE MINISTER Of STATE IN THE 
MINISTRY OF PLANNING AND MINIS
TER OF STATE IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI 
A.K. pANJA) : (8) and (b). In connection 

with, tbe formulation of the Plan tbe Plan
niDg Commission ,sougbt information from 
the State Government of Orissa regardin8 
the working of State Government Public 
Undertakings which inler.alla included the 
profit and loss position of the undertakings 
also. Details in regard to a few undcrtakiDII 
were received and are given in attached 
statement. 

Statem£nt 

Profit / Los, 0/ Undertakings 

(Rs·. in Jakhs) 
------,-.. -------,---~--.. ,---

81. Name of Undertaking 

No. 

, 1. Industrial Promotion ano Investment 
Corporation of Orissa Ltd. 

2. Orissa State Financial Corporation. 

3. Industrial Development Corporath)o of 
Orissa. 

4. Orissa State Electronics Development 
Corporation. 

S. Orissa Industrial Inf.rastructure 
Development Corporation. 

6. Film Development Corporation of 
Orissa. 

[TrlJn~'lati on] 

Elections in Cantonment Boards 

4843. SHRI ABDUL HANNAN 
ANSARI: Will the Minister of DEFENCE 
be pleased to state : 

(a) the number of cantonment boadrs 
in tbe country where elections were held 
during the period from January, 1980 to 22 
February, 1986 and the number of those 
cantonment boards where elections are yet 
to be beld; and 

(b) the names of .the elected members 
frOin Banaras, Danapur, Delhi, Luck now, 
Sikaodarabad, Ferozpur, Jalandhar, Meerut, 
Kanpur and Amba)a Cantonment are~ who 
took oath in Urdu during the s~dd period? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF DEFENCE . RE· 

(+ )Profit before Tax (-) Loss 
·----.... ···-1984~8-5-.. ---·- , .. -'1985-86 -------

Provisional Estimates 
--_ ... _-

(-) 11.41 (+> 19.00 

(-) 1094.30 (-) 1127.10 

(-f-) 11.90 (+) 107.18 

(-) 10.80 (-) 20.20 

(+) 1.95 (-t-) 20.06 

(-) 0.29 (-) 1.23 

SEARCH AND DEVELOPMENT (SHltl 
ARUN SINGH): (a) Elections have been 
held to 79 Cantonment Boards durinl tbo 
period from January, J980 to 22nJ February, 
19R6. Elections to 13 Cantt. Boards are 
yet to be held. 

(b) Shri Moin Ansari, elected to Dana
pur Cantonment Board. took oath in Urdu. 

(English] 

Relief and Rehabilitation of Victim. 
in Assam 

4844. SYED SHAHABUDDIN 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the total amount sanctioned by tbe 
Union Government (or tbe relief and 
rehabilitation of tbe victims of 1983 distur
bances in Assam; 



(b) the break up of tbe above amount. 
acbeme or object-wise; and 

(c) tbe amount disbursed to the bene
ficiaries so far ? 

, THE MINISTER OF STATE IN THE 

DEPAflTMBNT OF INTERNAL SECU
RITY (SHRI ARUN NEHRU): (8) to (e). 
A sratemellt indicatioa item-wise expenditure 
approved by the Government of India and 
tbat incurred by the Government of Assam 
is attacbed. . 

Statement 

Items 

I. Maintenance Grant (Food" supplies for 
six Months) 

2. Cash doles 

3. Utensils 

4. Clothing etc. 

5. Construction of houses (Rehab. grants) 

6. Repair of roads and bridges 

7. Medical and Public Health 

8. Temporary Shelter 

9. Plough bullocks and Milch cows 

Amounts approved by 
Gpvt. of India 

16,48,72,000.00 

3,14,40,000.00 

21,50,000.00 

1,62,75,000.00 

25,99,00,000.00 

4,78,00,000.00 

1,37,89.000.00 

25,00,000.00 

Expenditure in
curred by the 

Govt. of Assam 

13,93.84,613.51 

3,15,88,2~6.50 

21,99,337.16 

1,10,21,160.71 

25,44,65,5 J 9.57 

4,78,11,067.00 

1,56,88,919.75 

39,54,978.97 

10. Assistance to school going children for books 

1,80,00,000.00 

20,00,000.00 

98,92,000.00 

1,5 J ,00, 7SO.00 

20,00,310.00 

99,06,389.00 11. Reconstruction of school and other buildings 

12. Seeds and Tractorisation 

·13. Ex-gratia Payment 

14. Assistance to non-agri. families 

1 5. Fertiliser 

16. Nutrition (Baby food and Milk powder) 

24,20,000.00 

1,52.45,000.00 

55,00,000.00 

33,13,444.30 

1,39,74,000.00 

14,48,050.00 

4,67,533.23 

7,84,101.64 

17. Drinking water supply in camps and villages 

t8. Health care of cattle 

4,40,000.00 

30,00,000.00 

34,80,000.00 

11,00,000.('0 

Total 59,98,03,000.00 55,31,08,411.34 

Pollution (If (bun,; Ri~er in West Btogal 

4845. SHRI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER 
be pleased to sta te : 

(a) whether it is fact that the Cburni 
river in West Bengal is being polJuted "by 
industrial' effluents discharged by a sugar 
mill at Darsana in Bangladesh; 

(b) jf 1':0, whether the matter had been 
taken up with the Bangladesh either through 
diplomatic channels or during any round of 
the Gaoga water tal ks or even otherwis~; 

(c) whether Union Government propose 
to re,nder any assistance to the West 
DenIal Government in its two~)'ear plan to 
clean tbe Chul'Di river; 
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(d) if so, the details 'thereof; and 

(e) if not the reasons therefor? 

THE MINI"TER OF STATE IN THE 
MIN1STR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) Yes, 
Sir. 

(b) whether It, is a fact t bat in tbo 
second pbase of its plan, China intends also 
to make the Northern part of Bay of 
Beuaal as its target by launching submarines 
ioto the Arabian sea; and 

(c) if so, the reaction of Government or 
India thereto ? 

(b) Yes, Sir. The matter bas been 
taken up through diplomatic channels and 
through the Indo. Bangladesh Joint Commis
sion. 

(c) to (e). No such proposal' has been 
received. ' 

Special Central Assistance to Tribal 
Families In Oris,sa 

4846. SHRI K. PRADHANI: Will the 
Minister of WELFARE be pleased to staie: 

(8) whether Government of Orissa have 
approached the Centre for tbe grant of 
Special Central Assista nce to tbe tune of 
about Rs. 1.87 crores with a view to briog ... 
Ing aome 4.83 lakh remaining tribal families 
under the co-operative fold by tbe end of 
Seventh PJan at .. he rlte of Rs. 40 per 
family since the cooperative structure in the 
State particularly in the drought prone and 
tribal J."ockets is very weak; and 

(b) if so, the amount which Government 
propose to sanction during 1986·87 for this 
purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) The 
Government of Orissa has submitted a pro· 
posal for grant-in-aid of Rs. 154.00 Jakhs 
for the enrolment of 3 85 lakh Scheduled 
Tribe families in Cooperative Societies. 

(b) The proposal is under examination. 

(Translation] 

China's Base in Indian Ocean 

4847. SHRI R.M. BHOYE : 
SHRI DILEEP SINGH DHURIA 

Will the Minister of DEfENCE be 
,pleased to state: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE. 
ARCH AND DEVELOPMENT (SHR( 
ARUN SINGH) : (a) and (b). There is no 
reJiable indication of China's intention fO 

either establish bases in tbe Indian Ocean, or 
deploy submarines in the Bay of Bengal or 
the Arabian ,Sea. 

(c) Does not arise. 

[EnNlIsh) 

Earthqualres and Turmoils at Talcher In 
Dhenkaoal Dfstrict of Orissa 

4848. SHRI CHINTAMANI JENA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Talcher area in Dhenkana1 
District of Orissa is experiencing earthquakes 
and turmoils very frequently in tbe recent 
past; 

(b) jf so, the reasons therefor and the 
details of losses due to such earthquakes; 

(c) whether experts have visited the area 
to know the causes; If so, what are tbe 
findings; and 

(d) whether the authorities have decided 
to make use of modern technology to as 
certain the reasons of such earthquakes? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF SC1ENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes Sir. 
An earthquake of moderate intensity 
(Magnitude 5 on the richter scale) was 
recotded on the 19th January, 1986. There 
were 16 after shocks of m i i d intensity 
during the 'period from 19th January to 
4th february, 1986. 

(a) whether Government are aware that 
like USSR and USA, Cbina also wants to 
J:sta,t>lisb be,r base jll tbe Indian Ocean; 

(b) and (c). The Seismolosists of India, 
Mcteorok'gical Departmrnt and Gtoloaists 0' ~b~ G~oloJica, Survt), of India vi'ire(J 
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tbe affected area. The observations recorded 
.re beiDg further analysed. The earthquake 
appears to have heen caused by a fault 
oriented in the Bast-West direction. No 
Joss of life bas been reported. However, 
lOme damage to a few buildings and deve
lopment of cracks in a number of Pucca 
and Kaeba bouses in the earthquake affected 
area, bave been observed. 

(d) Yes Sir. A highly sensitive modern 
aeismoaraph has been installed in the 
affected area to record the after shocks 
of tbe maio event of January, 1986. 

P.O.Ws in Pak Jails 

4849. DR. B.L. SHAltESH : "ill the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether it is a fact that a large 
Ilumber of Indian Prisoners of War are still 
rotting in the Pakistani jails; 

(b) if so .. their number; and 

(c) what steps, if any, have been or are 
beina taken to en~ure their early repatriation 

or exchange 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SaRI K.R. NARAYANAN) : (a) and (b). 
43 missing Indian Defence personnel are 
believed to be in Pakistani jails since ) 971. 

(c) Efforu have been and are being 
continuously made for their repatriation to 

India. 

Disbandment or An India Professional 
Management Pool of the Early 

Fifties 

4850. DR. G. VJJAYA RAMA RAO : 
Will the PRIME M1NlSTER be pleased to 
state : 

(a) whether there was an All India 
Professional Management Pool created in 
early: fifties which was disbanded later; 

and 
(b) the reasons advanced for disbandins 

tbe pool and how the situation has now 
,banged leading to start of a new Manage
mons Pool? 

THE MINISTER OF STATE IN 1HE 
MJNISTJtY OF PERSON NpL, PUBLIC 

GRIEVANCES AND PENSIONS (SHRl P. 
CHIDAMBARAM): (a) and (b). The 
Central Administrative Pool was constituted 
in 1957 rtrimarily to mu1<e up the gap of 
more than 120 posts which was anticipated 
at the end of the Second Plan period and 
could not be filled by normal deputation of 
officers of the Indian Administrative Service 
(lAS) and other field Services. However, the 
State Governments did not favour this 
scheme. Thus, although the Pool was 
constituted in 1957, further recruitment could 
not be maintained due to the reluctance of 
the State Governments. On a review of tbe 
scheme in 1972, it was found that the 
reasons for which the Pool was formed no 
longer existed and there was DO reason to 
apprehend non-availability of officers for 
deputation to the Centre. It was, therefore, 
decided to' wind up the Pool and officers 
already appointed to the Pool were brought 
over to the tenure system. 

As part of the on-going administrative 
reforms, it i~ now being considered whether 
common and rigorous standards of selection 
for senior posts may be adopted both at the 
Centre .and in the State Cadres of the lAS 
AC; well as in the Cadres of the Central 
Services. In this context, the feasibiHty cf 
e-;tablishing an Integrated Management Pool 
is also being exp1ored. 

Appointments in Central Mechanical 
Engineering R('scarch Institute 

4851. SHRI SAIFUDD]~ CHOW-
DHARY: 
SHRIGADADHARSAHA: 

Will'tlle PRIME MINISTER be pleased 
to state: 

(a) whether the appointments is the 
Centra 1 Mechanical Engineering Research 
Institute, Durgapur follow the Council of 
Scientific and Industrial Research frame
work of appointment rules in terms of Union 
Government regulations'; 

(b) whether appointments to technical 
posts have been given to non-technical 
persons; and 

(c) if so, the details regarding such 
appointments and the reasons therefor? 

THE MINISTER OF STATE 'iN THE 
MINISTR Y OF SCIENCE AND TECHNO
LOGY ANp ~ TH,E PEPAI~TMENTS Or 
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OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 

) ~~~RI SHIVRAJ v. PATIL) : (a) Yes, 

(b) No appointment in violation of 
appointment rules of CSIR Regulations have 
come to notice, 

(c) Does not arise. 

Setting Up of Satellites Component 
Industries 

4852. SHRI MULLAPPALLY RAMA-
CHANDRAN Will the PRIME 
MINISTER be pleased to state : 

(a) whether the elements used into the 
making of the satellites are being manu
factured in the country or whether they are 
being imported; . 

(b) whether Government are considering 
to set up industries to manufacture essential 
components for satemtes and othe products 
required by the Indian Space Research 
Organisation; and 

(c) if so, whether any such industry is 
likely to be set up at or near Thumba in 
Kerala? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE ANT) TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SARI SHIVRAJ v. PATIL): (a) The 
overall system desipns for the sateIJites are 
done in the country including the detailed 
sub-system design. The development, 
fabrication and testing of various sub
assemblies/sub-systems including the total 
satellites are done in the country_ Space 
quality electronic components and certain 
materials are imported. 

(b) Maximum efforts are being made to 
utilise the available capabilities of Indian 
industry to manufacture most of the essential 
components and materials. No specific 
industries 8re envisaged to be set up for this 
purpose. The existing infrastructure and 
expertise that are available in the country 
will be utilised in tbe first instance so as to 
minimi$e the investments and the time 
frames for realisation of products. 

(c) Does not arise, in tl1e light of (b) 

,.lbo", 

E:rtJ.lon or Ward. Nq. I to 4 01 Civil 
Area of Dan.pur CantoamtDt 

4853. DR. SUDHIR ROY : Will tbe 
Minister of DEFENCE be pleased to state : 

(a) whether it is a fact tbat Danspur 
Cantonment Board under its 1etter No. 15/ 
25/1309 dated the 25th November. 1985 
have submitted tbe final propolal for the 
excision of Wards No.1 to 4 of the Civil 
A rea and recommended to be merged with 
the adjoining Municipality; 

(b) w!--,ether it is a fact that the matter 
of excision is pending with the Government 
since the year 1982; and 

(c) if so, the reasons for delay in the 
matter of proposed excision? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCe. 
RESEARCH AND DEVELOPMENT 
(SHRI AURN SINGH) : (a) Yes, Sir. 

(h) and (c). No, Sir. The eoxcision 
proposals from the Cantonment Board are to 
be sent to the Central Command. The 
Central Command had suggested modifica .. 
tiens and the revised proposals for the 
CantonMent Board have been forwarded on 
25th November ]985 only. These are to be 
sent for the <;onc;ideration of the Ministry by 
the Central Comm:lnd through Direoctor 
Genera 1 Defence Estates. 

Inclusion of Fishermen of Tamil Nadu 
in the List of SCs/STs 

4854. SHRI N DFNNIS; Will the 
Minister of WELFARE be pJeased to state: 

(a) whether there is any proposal 
under the consideration of Government for 
inclusion of the fi~hermen of Tamil Nadu 
and other coastal States in the list of 
Scheduled Castes and Scheduled Tribes; 
and 

(h) if not, reasons therlor ? 

THE DEPUTY MIN1STER IN TMB 
MINISTRY OF WELFARE (SHRJ 
GIRIDHAR GOMANGO) (8) anc! 
(b). The proposal to include fishermen 
communities of Tamil Nadu 
and other coastal States in tbe Uat of 
Scheduled Castes and Scheduled Tribes is 
~ein~ considered 810n,1 wit)lllimilJr ot,b"J" 
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proposals in the context of the proposed 
comprehensive revision of t he lists of 
Scheduled Castes and Scheduled Tribe!=i. 
Further, any amendment in the existing 
lists of Sched 1lled Castes and Scheduled 
Tribes can be done only through an Act of 
Parliament in view of Articles 341(2) and 
342(2) of the Constitution. 

Electronic Equipment for Industries 

485S. SHR 1 C. JANGA REDDY : Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether there is a proposal for 
providing electronic equipment for improving 
efficiency of existing capital stock infra
structure industries; 

(b) if so, detai1s thereof; 

(c) whether industries would be 
persuaded to use them to improve their 
productivity; and 

(d) if so, how ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
I,OGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONlCS AND 
SPACE (SHRI SH1VRAJ V. PATIL) : (a) 
Yes. Sir. ' 

(b) Department of Electronics has set 
up two major projects for promoting the 
use of electronic equipment for improving 
effici~ncy of infrastructure industries 
including existing capital stock infrastructure 
industries. Three p1an projects exist for this 
purpose: It 

(i) Appropriate Automation Promotion 
Programme. 

(ii) Microprocessor Application Promo
ti on Programme. 

(iii) Planning and System Engineering 
Cell for M ioins Electronics. 

Under the auspices of the above Plan 
projects, the fonowing major activities have 
been commissioned or/are in an advanced 
stase of planning : 

(i) Appropriate Application of 
electronic equipment in sugar 
industry have been carried out in 
4'· suaar pl.ph in tt-e countrr. 

(ii) A Planning and System Engineerina 
Cell for Mining Electronics is 
implementing electronic equipment 

. for mining industry in 60 collieries 
to improve operationa I efficiency. 

(iii) Through ,the regional centres 
supported by Appropriate 
Automation Promotion Programme 
(AAPP), AAPP has carried out 
electronics for textile industry for 
improving carding and spinning pro
cess and the same is now being im
plemented in more than 13 textile 
mills. 

(iv) Electronic Equipment are being 
implemented in more than 10 
cement plants at present fOT motor 
control centres, material handling 
and process improvement. 

(v) Appropriate Automation Promo
tion Centre through its regional 
centres, is extending the application 
of electronics in fertilizer plants for 
improving efficiency specially tbe 
process. , 

(vi) A project on the integrated control 
system for Bhilai Steel Plant is 
being carried out by AAPP 
Centre in consultation with the 

. SAIL. In addition, there are 
electronic equipment being used 
for improving efficiency like eNe/ 
NC for machiO\~ tools. 

Through the licencing nlecbanism, the 
Department of Electronics has promoted 
facilities for manufacture of such equipment 
indigenous1y to meet the requirements of the 
capital infrastructure industries. There are 
nearly 20 industries which are in the process 
of manufact uring these electronic equipment 
for such purposes. More than half a dozen 
companies are already meeting the require
ments of the industry through their 
indigenous efforts. 

(c) Yes, Sir. 

(d) Department of Electronics (DOE) 
advises the industries to use advanced 
electronic equipment to improve productivity 
besides efficiency. AAPP .and MAPP and 
tbeir regional centres interact with tbe 
industries in advising the application of 
electronics for improving efficiency of the 
~pital infrastructure industry. DOE throuJIl 



the technical analysis reports beings out the 
.",arentlss to the industries for adoption of 
electronic equipment to improve productivity, 
quality, safety and energy conservation. 

Worki~Df, of Central Fuel Researcb 
Institute 

4856. SHRJ DASUDEB ACHARIA 
Win the PRIME MINISTER be pleased to 
state : 

(a) the number of patents and knowhow 
developed by Central Fuel Research Institute 
during the last three years; 

(b) the income n1ade of the patents and 
knowhow in the same period; 

(c) the major contribution of this Institute 
in developing coal based industry in the 
country; 

(d) whether this Institute is under 
decline; and 

(e) if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENER(lY, ELECTRONICS AND SPACE 
(SHH.l SHIVRAJ V. PATJL) : (a) The Total 
number of patents and knowhow developed 
by Central Fuel Research Institute, Dhanbad 
(CPRI) over the three years period from 
April, 1982 to March"1985 is 15. 

(b) During the above period income 
receivable fronl patents and knowhow of 
CFRI is Rs. 11.50 lakhs. 

(c) Some (If the major contributions of 
CFRI are as foHows : 

CFRI has identified new resources of 
coking coals and its categorisation for 
various industrial uses. Fourteen coal 
wasberies based on CFRrs beneficiation 
studies of unwashable coats have beeD 
instalkd by public sector undertakings for 
supply of washed coking coal to steel plants. 
CFRI has develped blend. of coking coal 
uging inferior quality of coal for steel plants 
which has resulted in conservation of 
superior quality coking coal. 

Besides CFRI bas also developed know-
how for Beta-naphthol from coal-tar, 

naphtho]ene and anthroquinone (rom 
anthracene (important dye intermediates) 
building bricks fly ash, weather resiatant 
briquettes and pellet coke as smokeless fuel 
for domestic and industrial use from washery 
rejects. coke breeze; improved beehive coke 
oven, smokelCi!ss chuJuhas, low temperature 
carbonisalion etc. some of these are in 
commercial production. 

Cd) No, Sir. 

(e) Does not arise. 

Proposal to Raise a Women"s Battalion 
in CRPF 

4857. SHRI SOMNATH RATH : Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Central Reserve Police 
Force is raising a woments battalion to 
tackle women outlaws including terrorists; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : (a) 
C R.P.F. is raising a women Battalion to 
deal with law and order situation arising out 
of participation by women agitators. . 

(b) The Battalion is in the process of 
being fa ised. 

lIiring of US Publicity Firm to Project 
India 

4858. SHRI DINE3H SINGH : Will 
the Ministc£ of EXTERNAL AFFAIRS ~e 
pleased to state: 

(a) whether Government have hired a 
US publicity firm to project India in USA; 
and 

(b) Government!s assessment of success 
in public relations undertaken by tbe 
previous puhlicity firm? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a) Yes, Sir. 

(b) The arrangement with the US firm is 
not in replacement of another firm, MIs 
Public Relations Attache Internati()Dal Inc. 
(PRAI), Washington. This firm bas been 



GO ·contract with the Embassy of India 
;(Bconomic WioS), Washington, since 1965 
.for lupplementing the efforts of the Mission 
;Ift maiataiDiD8 liaison with US Congress, US 
.Government officials, and public opinion 
moulding groups, especially in areas of 
·bilatoral economic cooperation. Mis Public 
: l\olati ODS Attache International INC. 
(PRAll has been doing satisfactory work 
which has been of use. 

. can not be readily and economically provid
ed with electricity through the conventional 
grid system. 

PhotovoUaic Pumps 

4859. SURI AMARSINH RATHAWA : 
Will the PRIME MINISTER be pleased to 
state: 

<a> whether it is a fact that Solar energy 
can be converted to electricity for various 
purposes including pumping underground 
water for irrigation purposes; 

(b) if 50, the number of photovoltic 
pumps which have been acquired for . the 
purpose and from which country; 

(c) whether any country has offered to 
lupply such pumps free of cost; 

(d) jf so, the details thereof; 

(e) whether any experiment has been 
made in this regard; 

(f) the number of photovoltaic pumps 
distributed to each State so far and bow 
they are functioning; and 

(a) whether tbeir work is found satis
factory, if so, the steps being taken to 
acquire more such pumps and di&lribute 
them to the back ward areas of the country, 
parti'cularly the adivasi area which bas much 
leis irrigation facility 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes, Sir. 
Solar Eooray can be converted to electricity, 
which can then be used for various purposes, 
includin, tbe pumping of underground water 
for irrigation and drinking, street and 
domestic liabtinl. running television sets and 
radios, etc. Use of electricity generated by 
Solar Photovoltic Systems is particularly 
beoeficial for rural communities located in 
billy, arid. coastal and island areas, wbicb 

(b) Central Electronics Limited (eEL), 
a Public Sector Enterprise, bas manufactured 
aod supplied 314 pbotovoltic pumpina 
systems till mid-March 1986. Similarly, 
tiharat Heavy Electricals Limited (BHEL), 
another Public Sector Enterprise, bas 
supplied approximately 45 such pumps. 
These pumps have been deployed throughout 
the length and breadth of the country. and 
many are in the North East. 

(c) No, Sir. 

(d) Does not arise. 

(e) to (g). Distribution, state .. wise of the 
314 pumps supplied by eEL is shown in the 
attached Statement-I and that for the pumps 
supplied by BHEL in attached Statement-II. 

. Evidence gathered during the last two years 
of such installed systems indicates f(Jirly 
satisfactory performance. It, however, 
highlights the need for good local involve
ment and effective training, to secure the 
benefits corerred by such systems. Govern
ment is considering steps to improve product 
performance and training aspects so as to 
give greater value for tbe systems to be 
delivered in future. Goveroment i~ also 
con~idering a variety of promotional 
measures so as to permit distribution of 
larger numbers of such systems. 

Statement-I 

Pumps Supplied by eEL 

S. State/Union No. of Water 
No. Territory pumping Sys-

tems Supplied 

1 2 3 

1. And bra Pradesh 33 

2. Arunachal Pradesh 2 

3. Assam 11 

4. Bihar 14 

S. Cbandigarh 1 

6. Delhi 7 

7. Ooa, Daman and Diu 2 
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8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

IS. Mabarashtra 

16. Manipur 

17. Meghalaya 

18. Mezoram 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West nengal 
----_._-_,. -_-_------ _ 

Total 

Stafement-II 

BIIEL 

S. State/Union 
No. T~rritory 

_,~~ _____ ", __ '.r' .~. ___ -_ 

1. Uttar Pradesh 

2. Madhya Pradesh 

3. Orissa 

4. Bihar 

5. Gujarat 

6. Tripura 

7. Karnataka 

8. Andbra Pradesh 

9. Assam 

Total 

CHAitRA 12, 1908 (SAXA) 

3 

18 

2 

2 

1 

2 

2 

10 

17 

2 

11 

4 

14 

4 

6 

18 

37 

83 

11 

314 

No. of Water 
pumpin~ Sys-
tems Supplied 

2 

1 

1 

3 

7 

25 

2 

1 

3 
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Proposal to let up Indla,a Institute or 
Marine Technology 

4860. SHRf S. PALAKONDRA YUDU : 
Will the PRIME MINISTER be pleased to 
state : 

(a) Whether there is any proposal to 
establish Indian Institutt' of ~.farine Techno
logy at Visakhapatnam iu Andhr a Pradesh; 

(b)' if so, the proposed data for estab
lishing it; 

(c) if not, the reasons therefor; and 

(d) whether the proposal is proposed to 
be included in the Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal at present to 
establish a~ Institute of Marine Technology. 

(d) Not at present. 

[ r,.all.~I£lliol1] 

BSF Shooting Range in Raj Mahal 
Hills 

4861. SHRI SIMON TIGGA : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Border Security Force 
has decided to set up their shooting range 
in a vast area of RajrnahaJ hills in Sahibaanj 
district in Bihar and that has posed a danaef 
for Santhal-Paharia tribals; 

(b) whether people of Santhal Pabaria 
tribes have demanded for droppiD8 tbis 
decision; 

(c) whether Government propose to 
reverse the decision for setting up the afore
said shooling range in the interest of tribals 
keeping in view the public demand in tbis 
regard; 

(d) if so, by what time; and 

(e) if not, the rea.ons therefor ? 



THB MINISTER OF StATE IN THB 
DBPARTMENT OF t INTERNAL 
SECURITY (SHRI AaUN NEHRU) : <a) 
No, Sir. 

(b) to (e). Do not arise. 

Validity Period of Indian Passporl 

4862. SHRI ANANDA PATHAK: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the period of validity of a new 
passport; 

(b) what is the reason for the time limit; 
and 

te) whether Government purpose to 
make Indian Passport valid for a much 
longer time like that of the American, 
British and other countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a) Five 
years. 

(b) A passport is a travel document 
which is subject to wear and· tear and can 
contain only limited pages for visa etc. As 
such a time limit is necessary for its validity. 
The appearance of the person also under
goes chaoges with passage of time. 00 such 
practical c\ll1siderations we have prescribed 
a validity period of five years, with provision 
for a renewal of another five years. 

(c) No, Sir. Most countries in the 
world have validity of passports varying 
between five to ten years. 

Tribal Areas incJu$ion in Hill Areas 
Development Programme 

4863. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of PLAN
NING be pJeased to state : 

(a) whether tbe Planning Commission 
and tbe Union Government have received 
any request for the inclusion of such tribal 
areas as arc also hilly, in tbe tfill Areas 
Development Programme initiated during 
the Sixth Plan; 

(b) if so. the decision taken by Govern .. 
ment in tbis rcaard; and 

(c) if Dot, the likely date by which a 
decision will be taken and tbe reasons for 
deJay ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PLANNI ~G AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD· AND CIVIL 
SUPPLIES (SHRf A.K. PANJA) : (a) The 
Governments of f\ndhra Pradesh, Orissa 
and Rajasthan have proposed inclusion in 
Hill Areas Development Programme (HADP) 
some of their areas which are partly tribal 
areas. However, their requests were Dot 
on the around that the areas proposed are 
tribal areas but on the ground that tbey are 
hilly. 

(b) and (c). The question of extension 
of the coverage of the HADP to areas out
side its present operation is under examina
tion of the Union Government in the )ight 
of recommendations of the Working Group 
on Hill Areas. However, the exercise is 
not related to areas having tribal popu
lation. 

Cheap T.V. Sets and Computers for 
Common User 

4864. SHRI SALEEM I. SHERVANI: 
Will the PRIME MINISTER be pleased to 
state : 

(a) the steps Government are taking to 
permit the availability of cheaper computer 
for the common user; and 

(b) whether there is any plan to pro·" 
duce portable TV sets and small computers 
operatable on dry batteries ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT~ ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) The 
Government hafJ announced a New Com
puter Policy which bas laid emphasis on the 
manufacture of computers in the country 
based on latest technology at prices compar
able with international level. To briDI 
about economy of scale in production the 
Government has practically rem·oved capa
city restriction, allowed liberal import of 
technology and b~ve reduced custom duty 
on the import of vital components like 
LSls, Hish Resolution CRT Tubes and 
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Multilayer PCB Boards to a level of 25%. 
Further, Excise Duty bas also b~en waived 
on -computers. AU theos~ steps have been 
taken to bring about reduction in the prices 
of indigenously produced computers so as to 
ma ke them within the reach of comon user. 
This in turn would increase demand. 

(b) Government have no specific plans 
at present to manufacture portable TV sets 
operatable on Dry Cell batteries. . In the 
past about 300 units have been approved in 
the area of Minicomputer/Microprocessor 
Based Syscems and some of these units have 
indicated their intention to take up the 
manufacture of Hand beld type of computers 
which would work on dry batteries. 

(Translalion] 

Pollution in Gaoga by Northern-Southern 
Sides 

4865. SHRI JAGDISH AWASTHI: 
Will the PRIME MINISTER be pleased to 
state tbe names of the rivers flowing into 
the river Ganga from its Northern and 
Southern sides and the extent to which these 
are responsible for pollution of the river 
Ganga? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): Consi
dering the volume of water carried and 
discharging directly into the river Ganga. 
the major rivers (mean annual flow greater 
than 100 cubic meter per second) are as 
follows :-

From the left bank (i) Ramganga. 

side of the river (ii) Gomti 
(iii) Ghagra 

(iv) Gandak 

(v) Burhi Gandak 

(vi) Kosi 

From the right bank (i) Yamuna 

side of the river (li) Tons 

(iii) Sone 

(iv) Punpun 

(v) Ajay. 

(vi) Roopnarayan 

(vii) Damodar 

w (viii) HaJd; 

Some assessment' bas been made regard .. 
jng tbe poUution load on the river Yamuna 
in certain streches upstream but no quanti
tative assessme~t of the pollution load 
contributed by aU these rivers to tbe ra ver 
Ganga has been made. 

[Enl'/I.)h) 

Super Computer Centre at Bhubancswar 

4866. SHRI ANADI CHARAN DAS: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government have sanction
ed and a re implementing a project to 
locate/set up a Super Computer Centre at 
Bhubaneswar: 

(b) what headway tbe project bas made 
so far; and 

(c) extent of funds spent/allocated by 
the Centre on the above and also for train .. 
iog and data preparation project programmes 
separately ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes, Sir. 
A large mainframe Computer is being in
stalled in Bhuballeswar as the eastern regi
onal facility of the National Informatics 
Centre (NIC) of the Department of Electro
nics. 

(b) N1C bad purcbased a building in 
Bbubaneswar from the Govt. of Orissa. 
The Computer is expected to be commissio
ned by June, 1986. Two training courses 
were conducted for tbe officers of the Orjssa 
Government. Software developed at tbe 
headquarters of the National Informatics 
Centre at Delhi are in the process of . being 
converted for the State Governments of tbe 
eastern region for implementation on tbe 

. Bhubaneswar computer. 

(c) A sum of Rs. 709.45 lakbs has so 
far beeD spent on the Bhubaneswar inltalla
tion. A provision of Rs. 236 lakhs has 
been made in the budget of NIC during 
1986 .. 87 for installation and operation of 
the computer, software development, 
setting up a training wing for tbe eastern 
re,ion apd esscntjpl data e:ntr)' f.cjJi«j~Sf 



I.Bclullon of RaJkas/CbakaUI Comma. 
attle. in the List of Scheduled CastH 

4867. SHRI C.K. KUPPUSWAMV: 
Will the Minister of WELFARE be pleased 
to state: 

(a) wbether Government propose to 
included Rajakas/Chakalis communities in 
the list of Scheduled Castes; 

(b) whether any representation has been 
received from any State Government to 
enlist this community as Scheduled Caste; 
and 

(c) if so, the details thereof and action 
taken thereon '1 

TH'E DEPUTY MIN1STER IN THE 
MINISTRY OF WELFARE (SHRI 
OIRIDHAR GOMANGO): (a) to (c). 
Proposals have been received regarding in-. 
elusion of Rajakas/Chakalis communities 
for inclusion in the list of Scheduled Castes 
in Andhra Pradesh. Comments received 
from the State Government of Andhra 
Pradesh cannot be disclosed in the public 
interest. 

The above proposal is however, being 
considered along with ~jmitar other pro
posals in the context of the proposeo 
comprehensive revision of the lists of 
Scheduled Castes nnd Scheduled Tribes. 
Further, any amendment in the ~xi~tjng lists 
of Scheduled Castes and Sch~duled Tribes 
can be done only through an Act of Parlia-

ment in view of Articles 341(2) and 342(2) 
of the Constitution. 

Findings of Team of BARe to B.E.L. 

4868. SHRI SOMNATH CHATTER
JEB: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether a team of experts of Ubabha 
Atomic Research Centre, Bombay visited 
Bharat Electronics Ltd .• Gbaziabad in the 
month of January, 1986; 

(b) the reasons for the visit: 

(c) whether the team has given any 
findings; 

(d) tbe details thereof; 

(e) wbether these are made availabJe to 
lJl~ eJDpJpyecs; an4 

(f) the steps taken by tbe management' 
on the findings ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE .. 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) Yes, Sir. 

(b) The team visited BEL to inspect the 
quaHty of the indigenous lead shields in 
actual operational conditions subsequent to 
their having been cleared at the suppliers" . 
premises by BARC specialists and certified 
as fit for use. 

(c) and (d). The team certified the 
shields as fit for use and cleared the instal
lation as perfectly safe for operation. 

(e) Yes. The report has been shown 
to the representative of the employees. 

(f) Does not arise .. 

F"Hing of Trees in Madhya Pradesh 

4869. SHRI SUBHASH YADAV. 
win the PRIME MINISTER be pleased to 
state: 

(a) whether it has come to the notice 
of Government that reckless felling of trees 
and denundation of about five acres of land 
during the last few years in the State of 
Madhya Pradesh had changed tbe natural 
environment and climate of the State; 

(b) if so, whether Centra) Government 
propose to reforestation new p!ojects so as 
to preserve and promote the climate of 
Madhya Pradesh State; 

(c) if so, the details of tbe projects; 
and 

(d) whether Central Government pro
pose to ta ke up a II such projects in own 
hand or through foreign assistance and if 
not, the reasons thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
During the years 1980-81 to 1984-85. 
8350.71 ha. of forest lands have been diver
ted to non-forest use in Madhya Pradesh. 
The satel1ite imageries indicate that forest 
cover over an area of 18353 Sq. Km. was 
lost durina the period 1972 to 1982. Tho 
extent to which changes in environment or 
climate has taken place on that acco~nt .. re 
pot "noWD. 
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(b) and (c). Under various State Plan 
• and 'non-plaD schemes. and Central and 

Centrally sponsored schemes, 80 crores 
seedlings arc proposed to be pJanted in 
Madbya Pradesh. 

(d) No, Sir. Implementation of refore
station scheme is done through the State 
Government who has tbe infrastructure for 
such work and under whose jurisdiction the 
,forests arc. 

Dellgos of CTV Sets 

4870. SHRI V. KISHORE CHANDRA 
S. DEO: Will the PRIME MINISTER 
be pleased to sta te : 

(a) whether it is a fact that one major 
central sector unit has given out designs of 
CTV sets using maximum indigenous compo
nents including IC's; 

(b) whether it is also a fact that another 
central public sector unit has imported Ie's 
and other components for over 2,00,000 
CTV sets during the same period; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Bharat 
Electronics Limited' (BEL), a Government of 
India public sector undertaking, has given 
out a design of CTV receiver, incorporating 
les and other components developed by it. 
as well as other components made indigen
ously. 

(b) and (c). Electronics Trade and 
Technology Developlnent Corporation 
(ET and t), a public sector undertaking of the 
Government of India, bas released during 
1985-86. purchase orders for the import of 
2.00,000 sets of les and varying lesser 
quantities of certain other components for 
Colour TV lCTV) sets. These components are 
beina imported by ET and T for the CTVs 
under their ·~Materia], Technology. Brand 
Nameu (MTB) programme. The design for 
these CTVs was finalised by ET and T much 
before BEL came up with their design of 
CTV receiver. ET and T had finalised these 
orders before BEL announced its design. 
111 ,Dd r i. proftcssi ve,)' indi.~enisin~ itf} 

design, by substituting imported component. 
with indigenous ones. as far as practicable 
The BEL design is also under consjderatio~ 
Of. ET and T; and after evaluation. if found 
suitable, cnn be considered for introduction 
tbroush their MTB plan. 

[Trans/atlon) 

Employment and other Assl.tance to 
Blind Women 

4871. SHRIMATI USHA CHOUDHARI : 
Will the Minister of WELFARE be pleased 
to state : 

(a) the schemes in operation at present 
to provide employment and other assistance 
to the physically handicapped and blind 
women; and 

(b) the Statewise assistance being 
provided to such women under these schemes 
and the total number of such women? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GfRIDHAR GOMANGO) : (a) and (b). A 
statement is given below. 

Statement 

The primary responsibility fOf the Wel
fare and rehabilitation of the handicapped 
(including the blind nlalc and female) is of 
the Slate Governments. Nevertheless, tbe 
Centre has been assisting the State Govern
ments as well as the voluntary organisations 
in the programmes designed fOf rehabilitation 
of the handicapped including blind women. 
A numher of steps for the benefit of the 
handicapped including (he blind women have 
been taken as detailed below : 

Employment: 

(i) 3% vacancies in Central Govern
ment and Central Public Sector 
Undertakings in group C and D 
posts have been reserved for the 
physically handicapped of which 
1 % each is for the blind. deaf and 
dumb and the orthopaedically 
handicapped. The number of blind 
persons including blind women 
appointed in group C and D post. 
in Central Government Offices and 
Puhlic Sector Undertakinas durin. 
t.be year 1984 is J'J J:Jncler : 
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APBlL2. IPS. 

Ministries/Departments 

C Group D Group 

49 78 

(ii) Jobs which can be performed by 
blind persons including blind 
women without J08S of efficiency 
have been identified. 120 different 
cate$ories of jobs have been identi
fied as suitable for the blind (male 
and rema)e) out of a total of about 
1100 categor~es suits.ble for the 
bandicapped. 

(iii) Age relaxation' upto 10· years is 
available for appointment to posts 
in group C and D. 

(Iv) 22 Special Employment Exchanges 
have been set up across tbe country 

Year 

1984 

No. of physically handicapped 
including blind 

5730 

(v) 14 Vocational Rehabilitation 
Centres (VRC) have been set up to 
assess the residual capacity of the 
disabled, arrange for their training 
and placement in regular employ-

Year 

UJ84 

No. of physically handicapped 
including blind 

4722 

(vi) To encourage the employment of 
the physically handicapped persons 
including the blind men and 
women. Government of India 
lives National Awards to the most 
efficient employees and outstanding 
employees of the hand icapped 
including the blind men and 
womeD. 

Kcllleatioa (Scheme of Scbolarsblp) 

(vii) Education is available to the handi
capped iooludinJ the blind popu-

Public Sector UndertakiAIS 
C Group D Group 

54 IS 

for the pJactment of ph):sicaU, 
handicapped persons iocludiDI the 
blind (male and female) population, 
in piDful employment. 36 Special 
Cells in normal employment 
exchanges have been set up to 
exclusively register and place 
physically handicapped including 
the blind men and women in jobs. 
During the year 1984, tbe number 
of physically handicapped persons 
including the blind (PleD and 
women) placed in jobs by employ
ment exchanges and special cells is 
as under: 

No. of blind persons including 
blind women 

245 

ment. During the year 1984 tbe 
number of blind men and women 
and handicapped rehabilitated by 
the VRC's is as follows: 

No. of the blind persons (both 
worned and men) 

532 

lation in special schools and other 
institutions. To assist tbem in 
securing education-academic, 
technical, professional training or 
training in shop-floor of industrial 
establishments-scholarships! stipend. 
are given from 9th class onwards. 
In addition. to scholarships, readers' 
allowances is given to the blind' 
students includinl the women. 
During the year 1984·85 the 
number of the bandicapped bene
ficiaries including the blind liven 
~bolarlhip is as under : 



Year Total No. of the handicappad 
beneficiaries 

• Blind men and wemen 

1984-8S 13,560 

(viii) A scheme for sranting financial 
assistance to voluntary organisa
tions to expand their activities in' 
education, training and rehabilita
tion of disabled persons including 
the blind (both men and women) 

Year 

1984-85 

No. of Organisation for the 
blind men and women 

34 

(ix) The scheme of Assistance to 
Disabled Persons for purchase! 
fitting of aids/appliances aims at 
providing special aids and applian
ces to the disabled including the 
blind men and women. Under this 
scheme aids and appliances costing 
between Rs. 25 and Rs. 1500 
are given either free of coet or @ 

Year 

1984-85 

Total No. of the handicapped 
beneficiar; es 

26,981 

1,515 

is administered by tbe Ministry ot 
Welfare. Durir.g last year tbe 
Dumber of organisations for tbe 
blind given assistance and tbe 
grant given is as follows: 

Grant sanctioned 

62.30 lakhs 

50% of the cost to those Wllott 
income is less than Rs. 7S0 pM 
month and between Rs. 751" aDd 
1.500 per month respect ivety. 
During the year 1984-8S tbe total 
number of the handicapped iDChJ\t~ 

ing blind men and women assisted 
under tbe scheme is as under : 

-","~.,,---------- -- _._-----_ .. _-_._--- ------
(Both blind men and women) 

959 

Separate information exclusively on such women is not available. 

[English] 

Discussion with US Administration 
about Plight of Tamils 

4872. SHRI V. SOBHANADREE-
SWARA RAO Will the Minister of 
EXTERNAL AFFAIRS be pleased to state : 

(a) whether there have been discussions 
wilh the United States Administration about 
the pliiht of Tamils in Sri Lanka; and 

(b) if so, the reaction of the US 
,tidtninistratlon in the matter? 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 

the question of the ethnic problem in Sri 
Lanka has been discussed. The US aide 
was apprised of tbe extensh'e time and 
effort beiDi devoted by the Indian Govern- , 
ment in tryjng to assist botJt sides III 
reaching a pOlitical settlement. Tile US 
Administration has also been informed tbat 
Govt. was disappointed and concerned at 
tbe Sri Lankan authorities' approach itt 
seeking a military solution. 

(b) US Govt. Indicated that it 6uPJ>Orted 
India's efforts and approacb to bave • 
political dialogue leading to a neaottlttd 
settlement. 

Appeals pending In tbe Depart •• t of 
Public Griev8ace. 

(S'HRl K.lt. NARAYANAN): (a) Yes, Sir. 4873. SHRI H.N. NANJE GOWDA: 
Durina talks with the US Admini~tratioD. Will the PRIME MINISTER. be pleased' to 



, , 
MRIL 2, 1986' jV,llten ~"'''''.t rl 

refer to the reply given to the Unstarred 
Question No. 2459 on 4th December, 1985 
reaardins appeals peoding in the Department 
of Public Grievances and state : 

<8> what action is generally taken on 
appeals relating to grievances of employees 
aftet.: forwarding the same to the concerned 
dc'partments to apprise tbe appellants about 
the fate of th~ir cases; and 

(b) how many such appcals have becD 
further receiv~d during the last three 
months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRiEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : (a) Appropriate 
channels for considering appeals relating to 
service matters of employees of government 
or tbose of public sector undertakings exist 
and these are dealt with in accordance witi' 
the Service Rules of the respective orga
nisations. Complaints regarding service 
matters which are received in the Depart
ment of Administr(ltive Reforms and Public 
Orievances and sent to the appropriate 
authorities, are expected to be dealt with as 
jodieated above and the complaint informed 
of the decision taken on tbe appeal. 

(b) 28 complaints, pertaining to service 
matters, were received during the three 
months (December, 1985-February, 1986). 

Wage. to Porters and Ponies Employed 
by Defence forces 

4874. SHRI P. NAMGYAL: Will 
the Minister of DEFENCE be pleased to 
atate ; 

<a> whether . it is a fact that wages of 
porters and ponies employed by the Defence 
forces through the Director Defence Labour 
Procurement in the Ladakh region of Jammu 
and Kashmir are very low as compared to 
similar waaes offered in the civilian sector; 

(b) what are the daily wages of porters 
and ponies in the Defence establishments 
and how these compare with the daily rates 
10 tbe civilian establishments in ... the said 
eector; 

<c) whether Government propose to 
increase tbe wages of porters and ponies in 
the regioD in view of the increaso in tbe 
rates of essential commodities; and 

(d) if not. reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) The rate for porters 
being paid by Defence establishments in tho 
Ladakh rcgion is the same as that in the 
civil sector. However, tbe rate for ponies is 
lower than that paid by civilian establish
ments. 

(b) The comparative position is given 
below: 

'-_ .... _---;------_._----------

<i) Wages being 
paid per day 
to porters 

(ii) Rate per day 
for pony with 
driver 

(iii) Rate per day 
for pony with
out driver 

Defence 
Establish

ments 

Rs. 18 

Rs.20 

Rs.17 

. Civilian 
Establish

ments 

Rs.18 

Rs.30 

Rs.22 

(c) and (d). The rates of wales of 
porters and ponies are proposed to be 
revised from 1st April. 1986. The increase 
in the rates of essential commodities will be 
taken into account while fixing tbe rates. 

UEffec:t of HydrocarboD Emll.JODI loto 
Atmosphere" 

4875 .. SHRI DIGVIJAY SINGH :' Will 
the PRIME .MINISTER be pleased to 
state : 

(a) the estimated hydro-carbon emissions 
into the atmosphere at present throuabout 
the country; 

(b) the expected enhancement of' such 
emissioDs in the next ten year.; 
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(c) whetber aoy measures have been 
plaoned to prevent tbe outflow of noxious 
psea from tbermal power stalions in tbe 
aest five years; and 

(d) after how many years is it feared 
tbat the acid rains will become a reality in 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) and 
(b). Estimates of hydro-carbon emissions 
into the atmosphere througbout the country: 
are not available. However, according to an 
estimate, the hydro-carbon emissions,due to 
motor-vehicles in some of the metropolitan 
cities in 1983-84 and as estimated for 1991-
92 are as follows : 

Hydrocarbon emissions from motor-vehicles 
(tonne/year) 

City 1983-84 1991-92 

--_-.. -_ .. 
Delhi 28,094 57,232 

Bombay 21,795 37,502 

Calcutta 7,701 13.219 

Madras 7,953 15,990 

-For the thermal power plants to be 
located in the sensitive areas, pro
visions are being made for installation 
of flue gas desulphurisation units; 

- Procedures have been laid down for 
clearance of sites from environmental 
angle in respect of tbermal power 
plants; and 

-A monitoring network bas been set 
up for assessment of ambient air 
9uality from time to time. 

(d) According to the India Meteoro .. 
logical Department (JMD) there is no 
evidence of acid rains in India as indicated 
by the data coJiected at various places in the 

,country. 

[Trans/at/on) 

Utilisation of Fuods for Social W~lfare 
Schemes 

4876. SHRI MOOL CHAND DAGA : 
Will the Minister of WELFARE be pleased 
to state: 

(a) the financial provision made in the 
Sixth Five Year Plan for Social Welfare 
Works item-wise; 

(b) whether any assessment has been 
made to ascertain whether the amount 
provided for each item in the S,ixth Five 
Year Plan has actually been spent on that 
very item; and 

(c) the number of womt:n and children 
,---------------- ' who had become vi..:tims of malnutrition and 

Bangalore 10,675 22,039 

(c) The following steps have 
taken : 

been 

-Under the provisions of the Air 
(Prevention and Control of Pollution) 
Act, 1981, standards have been 
prescribed for sta,ck height, emissions 
from point sources and ambient air 
quality; 

ill health and have now become physically 
fit ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). 
A Statement is annexed. 

(c) Since there is no diversion of funds, 
the question does not arise. 

Statement 

(a) and (b). As against the Sixth Five Year Plan provision of Rs. 150 crores for Social 
Welfare Schemes, the expenditure during tbe Plan was Rs. 255.91 crores. 



Item-wise outlays and expenditure is as below: 

-----_- ." ... _--_._-----_ .. _---_._-----
81. No. Item 

A. Central Schemes 

1. Welfare and Development of 
Children 

2. '"Welfare and De\lelopment of Women 

3. Welfare of the Handicapped 

4. Social Defence and Others 

Total (A) 

B. CentraUy Sponsored Schemes 

For Children., Women and 
Handicapped 

Total (A+B) 

(B) 

Sixth Five Year Plan (Rs. Crores) 
Outlay Expenditure 

18.26 46.68 

51.09 70.54 

21.58 26.02 

4.75 3.54 
"'_..... _4~_ ... ____ ,_. __ _ .. _4_.......__ 

95.68 146.78 

54.32 109.13 

150.00 255.91 

____ .~~ .. _____ ~ ___________ ~"4 • _,..,. ---------- •• ~- , ... -- ......... - ........ - .......... --------- ---------__ 0 ____ ._ 

[English] 

Working of Tarapur Atomic Power 
Station • 

4877. SHRI H.M. PATEL: WiJI the 
PRIME MINISTER be pleased to state: 

(a) whether GO'/crnment have taken 
note of the 2nd Citizens' Report on the State 
of India's Environment 1984-85; 

(b) if so, the main observations of the 
Committee; 

(c) whether the Report states that 
Tarapur Atomic Power Station is the World's 
worst performing station and is estimated to 
be the most polluted atomic power plant in 
the world; 

(d) the number of times the plant was 
shut down during the first 11 years; 

(e) whether the Reactor is continuously 
purgating radiation; and 

(f) if so, what remedial action has been 
taken to keep tb: plant efJectively working? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATJL) : (a) to (f). 
Government have seen the Second Citizen's 
Report on the state of India's environment 
1984-85 but do not accept several of the 
statements made therein regarding TAPS. 
This station has completed over 16 years ,of 
commercial operation and until December, 
1985 had generated 30,388 million units of 
electricity, The average availability factor of 
the station over the last 16 years hag been 
71 %. During the first eleven years of its 
operation, each of the two units of TAPS 
experienced only 34 major outages. The 
radiation discharges are well below the 
permissible levels. 

Resettlement of Sri Lanka Repatriate. 
by Southern States 

4878. SHRI K. V. SHANKARA 
GOWDA : Will the Minister of HOME 
AFFAIRS be pleased to state : 
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<a) whether tbo performance of the four 
Southern States in regard to the resettle
ment of Sri Lanka repatriates is satis
factory; 

a (b) if not, whether Southern States have 
~ been directed by the Union Government to 

fully absorb Sri' Lanka repa triates so far 
arrived; 

(c) steps taken by these States in 
resettling these Sri Lanka repatriates so 
far; 

(d) whether Government are expecting 
2161 lakh repatriates who will arrive in 
~ndia soon: and 

(e) the steps being taken or to be taken 
in resettling the earlier repatriates and also 
those who are to arrive in India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECURITY 
(SHRI ARUN NgHRU) : (a) The perfor
mance of the four Southern States in regard 
to tbe resettlement of Sri Lanka repat riates 
bas been on th~ wtH)le satisfactory. l' 

(b) The Government of India have been 
emphasising upon the need to improve the 
quality of the resettlement schemes as well as 
tbe pace of their implemen,tation. 

(c) A number of schemes, viz., Planta
tion, Agricultural, lndustrial, Business/Small 
Trade and the schemes of the Repatriates 
Cooperative Finance and Drvelopment Bank 
Limited have been sanctioned for resettle
ment of Sri Lanka repatriates. As on 
30-11-1985, 89,865 repatriate families were 
settled in Tamif Nadu, 1,962 families in 
Andhra Pradesh, 1,599 families in Kerala 
and 988 families in Karnataka. 

(d) As per the agreements of 1964 and 
1974 about 2.61 Jakh repatriates (Jlongwilh 
their natural increase afe to be repatriated to 
India. 

(e) At present no repatriate who has 
arrived in India is awaiting resettlement 
benefits. However, about 20 per cent of the 
total number resettled are in the process of 
receiving full benefits. The future repatriates 
will be resettled in the existing schemes and 
also in the schemes formulated by State 
Governm~Dts. 

Recruitment io Army In Po,nJab 

4819. SHRI BALWANT SINGH 
RAMOOWALIA Will the Minister of 
DEFENCE be pleased )0 state: 

(a) whether a recruiting party was sent 
to Sangrur (Pun~ab) in January 1986 to recruit 
jawans for the army; 

(b) if so, the work done by the party; 
,~ 

(c) whether any complaints about the 
work of the party have been received by 
Government; and 

(d) if so, the details thereof and the 
action taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SINGH) : (a) Yes, Sir. 

• 
(b) The recruitment had to be cancelled 

due to the law and order problems. 

(c) Yes, Sir. 

(d) The complaint contained allegations 
of corrupt practi\;es in recruitment. The 
compJaint is under investigation. 

SCs/STs or Orissa Benefited tinder 
Various Sc~emcs 

4880. SHRI ANANTA PRASAD 
SETHI: Will the Minister of WELFARE bo 
pleased to state : 

(a) the number of Scheduled Caste and 
Scheduled Tribe families living in the State 
of Orissa and the number of those benefited 
under the Land Ceiling Laws, Bonded 
Labour System (Abolition) Act and District 
Rural Development. Agencies and Int egrated 
Rural Development Programmes; and 

(b) the number of Scheduled Castes 
and Scheduled Tribes benetited under the 
Self-employment Scheme during 1984-85 ? 

THE DEPUTY MINJSTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRJDHAR (10MANGO) : (a) and (b). 
As per 1981 Census the number of 
Scheduled Caste and Scheduled 
Tribe families living in the' State 
of Orissa are 7,791 808 and 12,29.320 
respectively and those benefited under the 
varioJ)s scbemes are as unde, ; 
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Schemes Families benefited 
-~------

Scb. Castes Sch. Tribes 
• 

(i) Land Ceiling Laws (up to March. 1985) 

(ii) Bonded Labour Abolition Act (upto 
February, 1986) 

36,790 

8,609 

39,85S 

9,708 

(iii) IRDP implemented by District Rural 
Development Agencies (During 6th 
Plan J980-85) 

(Iv) Self-Employment Scbemes during 
1984-85 

Details of 1\{ embers of Science 
Ad,isory Council 

4881. SHRIMATI GEETA MUKHER .. 
JEE : 

SHRI N. l>ENNIS : 

Will tbe PRIME MINISTER be pleased 
to state : 

(a) whether the Science Advisory 
Council to the Prime Minister has heen 
reconstituted; 

(b) if so, the names and other details of 
the new rnembers; 

(c) whether it is a fact that two of them 
are from foreign equity companies; and 

(d) if so, the details and reasons for 
taking them in the Council? 

THE MINISTER OF STATE IN THE 
MINl5TRY OF SCJENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and (b). 
Yes Sir. The Science Advisory Coun.=il to 
the Prime Minister has been constituted 
with the following as members : 

1. Prof. C.N.R. Ra(', Director 
Indian -Chairman 

2. 

3. 

Institute of Science, Bangalore. 

Prof. J.Y. Narlikar, Professor, 
Astro-Physics, Tata Institute of 
Fundanl~ntat Research, Bombay. 

Dr. P. N. Thndon, Professor of 
,..euro-surger)" All Indi~ Inst.it~~e 

1,90,743 2.19,053 

33,646 57,760 

of Midical Sciences, New 
Delhi. 

4. Prof. R. Narasimba, Director, 
National Aeronautical Laboratory, 
Bangalore. 

S. Dr. A.S. Ganguly, Chairman, 
Hindustan Lever Limited, Bombay. 

6. Dr. Sekhar Rahat General Manaaer. 
Indian Explosives Limited. Madras. 

7. Prof. M.D. Gadgil, Convenor, 
Centre for Ecological Studies~ 
Indian Institute of Science, 
Bangalore. 

(c) Yes Sir. Dr. A.S. Ganguly and Dr. 
Sekhar Raba belong to Hindustan Lever Ltd. 
and lndian Explosives Ltd. respectively. 

(d) They have been included in tbe 
Council in their individual capacities 
because of their expertise. 

Reorganisation of Foreign Office 

4882. SHRI VIJAY KUMAR MISHRA : 
Will the Minister of EXTERNAL AFFAIRS 
be pi eased to seate : 

(a) whetber Government bave taken 
up the work of reorganising the foreian 
office; 

(b) whether the report of the Pillai. 
Committee would be used as a guide for 
reorganisation work; 

(c) whether another report of Sen 
Committee submitted in ,A~ri1, 19$4 ~J' 
~eep' Dl .. ~d~ p,':lb1i~; 
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(d) 'whether the main recommendations 
of the Sea CeDlmittee and the Pillai Com
'mittee have been implemented; 'and 

(0) if not, tbe reasons therefor? 

THE MINISTER OF ST ATE IN THE 
'MINISTRY OF EXTERNAL AFFAIRS 
(SURI ·K.It. NARAYANAN): (a) Some 
reorganisation in the functioning of tbe 
Ministry is undertaken in the normal cod'rse 
frolll time to time in order to meet specific 
needs and to make the functioning of the 
Ministry more streamlined and effective. 

(b) As in (od) below. 

(c) No, Sir. 

(d) and (e). Follow .. up action on 
majority of recommendations of the Pillai 
Committee.. which were accepted by the 
Government including recommendations on 
such subjects as greater delegation of 
administrative and financial powers to 
Missions. improvement of foreign language 
skills of IPS personnel, planning for expan· 
sion in representation abroad. greater 
empbasis on economic and commercial work. 
review of instructions on consular matters 
and toning up of information and publi
city work etc. was initiated in 1966 and 

. their implementation carried out over the 
years. 

As for the Sen Committee report, its 
recommendations are under consideration. 

{ Trails/QUo,,] 

Government's ReaetioD on US Spokesman's 
Statement 

4883. SaRI SHANTI DHARIW AL : 
SHRI VISHNU MODI: 

Will tbe Minister of EXTERNAL 
AFF AIRS be pleased to stl te : 

(a) whether during his recent visit to 
USA, in a meeting. of the , USA Congress 
~enate Foreign Committee tbe USA spokes
man had raised the issue of voting and' 
alleged tbat India tiild' been voting against 
USA in most of tbe cases; and 

~ 

(b) if .10, Government's' rea~tion 

thereto? 
l " 

THE MINISTER OF. STATE IN THE 
~IN~STRY Of BXTE~NA;L AfFAIRS 

(SHR.I K.R. NARAYANAN): (a) At a 
meeting with the Senate Poreign RelatioM 
Committee, Senator Daniel P. Moynihan 'bad 
Taised the issue of India's votina against tbe 
USA in the United Nations. 

(b) It wa9 clarified to tbe Senator. 
preflent that India's voting in the United 
Nations and other international bodies is 
determined by our own appreciation of the 
issues concerned, in accordance with our 
non-aligned status and foreian policy 
objectives. 

[English) 

Revihlllsation of Sainlk Board 
Organ •• aflon 

4884. SHRI AJAY MUSHRAN: Will 
the Minister of DEPENCE be pleased to 
state: 

. (a) whether Governnlent have repor
tedly accepted the fact that the Sain'ik Board 
Organisation needs to be revitalised; 

(b) whether Secretaries of the ZHa 
Sainik Boards were to be upgraded from 
Class II to Class I; 

(c) jf so. whether he is aware that 
nothing has been done to implement tbis 
decision; and 

(d) reasons for non-implementation of 
the decision ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) Yes, Sir. 

(b) to (d). The Committee aD Sainik 
Board Organisations had Inter alia .rccom
mended tbat Secretaries of ZiJa Sainik 
Boards should be Class I Gazetted Officers. 
As Zita Sainik Boards are State Govero
ment Departments, the matter was taken 
up with tbe State Governments. 

The State Governments or Andbr. 
Pradesh. A asaro, Haryana. Kerala. Karna
taka, Maharasbira, Punjab, Rajasthan and 
West Bengal have accepted and illlplomented 
.the recommendations relatiDa to, uparadaUoIl 
of the posts of Secretat:ias, Zila .SaJai.k 
.Board ~o Cltss I, Tbo Madbr' Pr.~ 
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Oovernm~nt has declared the Secretaries 
Zita Sainik Boards drawing a pay of Rs. 
1800 p. nl. or above as Class I Officers. 
There are no Zi1a Sa inik Boards in Sikkim 
and Tripura. The matter is under consi
deration of the remaining State Govern .. 
ments. 

Raksha Mantri is his letter addressed 
to the Chief Ministers of States for imple
menting the recommendations of the High 
Level Committt'e on problems of Ex-service .. 
men., as weB as in the Kendriya Sainik. 
Board Meeting, has specifically emphasised 
on the Stateq the need to . revitaHse the 
Sainik Board Organisations. 

Dam at SaphaJa 

4885. SHRI ANOOPCHAND SHAH: 
Will the PRIME MINISTER be pleased: to 
stat. : 

(a) wbetber it is a fact that the project 
for Dam (water) at Saphala, ncar Kalwela 
in Palghar Taluka of Maharashtra has been 
stayed by Forest Department; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) No, 
Sir. 

(b) Question does not arise. 

Percentage growth rate in the Sixth 
and Seventh Flve Year Plan 

4886. SUR} RAMASHRAY PRASAD 
SINOH : Will the Minister of PLANNING 
be pleased to state : 

(a) the percentage of growth rate in the 
Sixth Plan period and likely growth rate 
during Seventh Plan, year.wise figures 
thereof; I., 

(b) whether the growth rate of Seventh 
Plan is little higher tban the Sixth Plan; and 

. , (c) 'if not, the reasons theref()r ? 

THB MINISTER. OF STATE IN THE 
MINISTRY OF PL.ANNINO AND 
fdnO~TER OF STATE IN nf~ 

MINISTRY OF FOOD AND CIVIL 
~UPPLIES (S.HRI A.K. PANJAl : (a) As 
per the Quick estimates of tbe National 
Income and related aggregates for the 
financial year 1984-85, released by the 
Central Statistical Organisation, the average 
annual growth in real national income d.uring 
the Sixth' Five Year PJan period (1980-.85) 
works out to S.3 percent, as against the 
ta.et of 5.2 percent. The annual growth 
rate or"Gross National Product (GNP) at 
1970-71 prices for various years of the Sixth 
Plan (1980-85) are as follows: 

Year Annual growth rate 
of GNP at 1970·71 

prices 

--- -----.... &----.-~--- - _ ...... _--....... -._ ... _----_ 

1980-81 

1981 .. 82 

1982-83 

1983·84 

1984-85* 

*Quick estimates of C.S.O. 

'7.S 

5.3 

2.6 

7.7 

3.7 

The Seventh Plan (1985-90) aims at an 
average annual growth rate of 5.0 percent 
at 1984-85 prices. 

(b) The targetted average annual growth 
rate of 5.0 p-ercent in the Seventh Plan is 
slightly less than the average annual growth 
rate of 5.3 percent actually acbieved in the 
Sixth PJan. 

(c) This is due to the fact tbat for 
Sixth Plan, the national income in the base 
1979-80 was well below normal whereas, 
for the Seventh Plan the base 1984-8~ is 

. a norma~ year. If the base· 1979-80 is 
adjusted by the trend value, the growth 
rate of Gross Domestic Product achicved 
during the Sixth Plan works out a little Jess 
than S percent per annum. 

Shirtlul of RelloDal Centre of 
M.e.p.T.R.I. from N •• pur 

4887. SHaI MUKUL WASNIK : Win 
t)le Prhl)C M.inister be p)eas~d to state; 
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<a> whether Union Government have 
takon any decision to shift the regional 
centre of My.orc Central Food Technologi
cal Research Institute (CFTRl) from 
Nagpur to some other place; and 

• 
(b) if so, the details thereof and the 

reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY uF SCIENCE AND TECH
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI Sl:IIVRAJ v. PATIL) : (a) No, Sir. . 

(b) Does not arise. 

[Translation] 

Assistance to Vietnam 

4888. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether it is a fact that India 
would provide assistance of rupees twently 
crore to Vietnam for producing petroleum 
products; 

(b) the fields other than petroleUlu 
products and textile industry in which India 
is going to assist Vietnam; and 

(c) the names of comnlodities. besides 
oilseeds and rubber, likely to be exported 
by Vietnam to India in lieu tbereof and 
other details in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) (a) No. Sir. 
The Oil and Natural Gas Commis-
sion of India, however, reached an 
understanding with Messrs PETRO .. 
VIETNAM for possible cooperation in the 
exploration of oil in south Vietnamese 
offshore ales. 

(b) and (c). During the Joint Commission 
. meeting in November. 1985, agreement was 

reached on extending a new line 
of Goveroment-towGovernment credit of Rs. 
IS crores. The fields in which this 
Credit is utilised will be decided in consul-. 
tation with Vietnam, tbrouah diplomatic 

channels. This assistance is aimed at help
ing to increase Vietnanl's productivity and 
export effort. Previous Indian credits have 
been utilised for supply of diesel electrical 
tocom'otives, pabsenger coaches and wagons, 
as well as textile machinery. It is also 
proposed to import tin, rubber, raw cashew
nuts and beans (Moong) from Vietnam. 
Quantiti~s and prices will be decided through 
mucua} discussiotls. 

Allotment of Tharas/Shops in Resettle. 
men .. Colonies 

4889. 'SHRI DANWARI LAL 
BAIR WA: Will the Minister of WELFARE 
be please~ to sta te : 

(a) the number of persons registered 
under the scheme prepared by the Delhi 
Development Authority during December 
1985 -January, 1986 for allotment of tharas/ 
shops io the resettlement colonies at the rate 
of Rs. 8000 each, an:a-wise number of 
tharas and shops fully constt'Jcted and still 
under construction; 

(b) whether it is a fact that as per practice 
followed by D.D.A. in inviting registration 
under their uifTt:rent 'schemes the sample of 
built/shops, mentioned in part (a) were not 
shown to the persons desirous of registering 
their names; and 

(c) if fJO, the reasons therefor? 

THE DEPUTY ~1INlSl'BR IN THE: 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to (c). 
According to the int\.)rmation made avaiJable 
by the Delhi Development Authority to the 
~tinistry ()f Urban Development, the total 
number of persons registered upto 10th 
February t 1986 for allotment of lharas/sbops 
was 25,881. 

The scheme of con~truciion of tharas/ 
shops is in operation since 1980. As the 
advertist:ment hrochures issued from time to 
time by the DDA contain~J all the necessary 
details and as these tharas/shops are in 
existance in different colonies there 
should be no difficulty on the part of persons 
desirous of r~Jlistering their names to inspect 
and get necessary details. 

Colony-wise information of thatas/shops 
and stalls already constructed and those 



utKIer COl'lStruction are given in the state
ment attached. 

State_at 

S.No. Name of the 
Colony 

Alread, 'Consti~cte" : 

I. Tilak. Nagar 

2. Kilokri 

3. Maogolpuri 

4. Madipur 

S. Sultanpuri 

6. Nangoli 

7. Sbakurpur 

8. Ragbubir Nagar 

9. Mastsa1 

10. Jahangirpuri 

11. Naraina 

12. Mala Sundri Road 

13. Aruna Colony 

14. Nand Nagri 

IS. TrUokpuri 

16. Sunlight Colony 

17. Seemapud 

18. Dakabinpuri 

19. Daksbinpuri Sidbartb 
Market 

20. Seelmpur 

21. Kalyanpuri 

22. SanlaDl PaJk 

23.4 -R,anjit Nasar 

24. Chandershekbar Azad 
Colony 

25. JawaJapuri 

26. Kalkaji 

Total num
ber of 
tbara~1 
shops/stans 
constructed 

319 

]0 

1180 

282 

420 

118 

198 

259 

77 

522 

4S 

39 

87 

265 

512 

123 

210 

104 

299 

160 

69 

51 

35 

24 

SO 

60 

Vader cODstruetion 

S. No. Name of the 
Colony 

Total oUIDlM, 
of tbaru! 
shops/atalla 
coDstructed 

-----. ._-"" .. ,-,---~--"'-,--------

1. Mangolapuri 

2. Gokalpuri 

3. Nand Nagri 

4. Himmatpuri 

S. Daksbinpuri 

6. Raghubir Nagar 

7. Sultanpuri 

(English) 

196 

'0 
44 

200 

257 

60 

114 

Tree Plantation in Nllairi fa 
Mabarasbtra 

4890. SHRI BALASAHEB VIKHE 
PATJL: Will the PRIME MINISTER. be 
pleased to state: 

(a) whether Government are aware that 
tree plantation in Nilsiri in Maharashtra 
Sta te is going on in a massive way fOf 
which underground water is being exp)oited; 

(b) if so, whether Government are also 
aware that the State Government has advised 
to discourage the NiJgiri tree plantation to 
save tbe under ground water which can be 
uti1ised for drinking purpose; and 

(c) if so, what are tbe proposals and 
actions to be taken by tbe Centra) Govern
ment to stop Nilgiri tfee plantation to 
avoid consequent difficulties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Government is aware that some NiJairi 
(eucalyptus) cultivation is based on use of 
underground water in Mabarashtra State. 

(b) Yes, Sir. 

(c) Tbe State Government bas been 
advised to discourage Ni1siri tree plantation. 
Possible measures would include disconti .. 
nuance of supply of Nllairi aeedJinl8 from 



eovelnmcnt nuneries and erea,tins public 
awareDCls of the in effects of large scale 
Millin plantatioD. 

Coatr.~ts Bod Grants for De,elopmeot 
of Electronics Products 

4891. SHRI D.B. PATIL: Will the 
PRIME MINISTER be pleased to state : 

(a) whether it is a fact that there is a 
scheme for placing contracts/grants for 
research and development of tecbnoloaical 
boow-how for electronics products; 

(b) if so, how many contracts/arants 
have been given for research and develop-

ment of technological know-how for electro
oic products io 1983-84. 1984-85, April, 1985 
to December, 1985; and 

(c) the outcome of these contracts/ 
grants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE ANU TECHNO~ 
LOGY AND. IN THE DEPARTMENTS 
OF OCEAN DEVELOPMEN r, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL); (a) Yes, Sir. 

(b) Financial support as given is Tabu
lated below : 

(Rs. in Lakb) 

1983-84 1984-85 April 85 to Dec. 85 
---_._--_ .. ,,----_ ...•.. ----~ .. '" .... - ... ---

Rand D support 
(TDC + NRC) 
(Technology 
Development 
Council) 

(National Radar 
,Council) 

413 481 347 

----------------------------_._-.---_ ... _-----_._ 
(c) A note on the outcome of TOe/ 

NRC support is enclosed in the attached 
statement. 

Statement 

Toe funding has made a definite impact 
on tbe whole R ~nd D capability in the 
country. Besides generating specific hard
ware, it bas resulted in strong pockets of 
capabilities which have been used as a 
spring board for launching major national 
projects a t a later stage besides providing the 
much-needed trained manpower to man 
sucb programme. Some of the major acti
vities as spin-offs of the TOe projects are: 

(0 National Centre for Software 
Technology, Bombay. 

(ii) Centres for Electronics Design 
Tecbnology (CEDT). 

(iii) Society for Applied Microwave 
Electronics Engineering aDd Re
search (SAMEBR). Bombay. 

(iv) Electronics Switching System Acti
vities/Centre for Deve)opment of 
Telematics (C-DOT). 

(v) Computer Hardware and Software 
Activities at ECIL, Hyderabad. 

(vi) Appropriate Automation Promotion 
J>rogramme (AAPJ» and Micro
processor Application Engineering 
Programme (MAEP). 

(vii) Planning and system Engineering 
Cell for Mining Electronics. 

Some of the activities under TOC which 
have either been productionised or are in 
tbe process of being commerciaJised include 
the following: 

Cockpit voice recorder, Axle counter, 
Facsimile trans-receiver, ISO MHz 
Oscilloscope, Wave and Trade Guage, 
Automatic Test equipment, Electronic 
Wa.ter Logging Equipment. Thyristor 
controlled equipment for EOT crane, AC 
and DC drives, input/output writer, 
biosignal processing tecbni'lues and 
hardware, microcomputers, automatic 
data handling system, computer system 
upto TDC-332, microwave Communi
cation system, VHF communication 
system, microwave antennas. system 



integration of Integration series, autonom
ous display console, continu\>ua automatic 
train protection system, chopper control 
equipment for EMU, TR cells in differ .. 
ent bands. I iqu id crystal devices, liquid 
crystal materials, vacuum contact switch, 
microwave tubes, materials of various 
types, 'reclilinear trimpots. CR tubes, 
miniature servo components, watch cry .. 
stals, c1e~tH:llics instrumentation for 
suger industry, milling industry, paper 
and pulp, textile, devuagal i computer 
etc. Modern fadllties such as mask 
design centrc, thilk and thin film micro
circuits labor atoties. computer aided 
desig~) for realising LSls etc. have been 
establbhed through 'fDC support. 
Various manpower generation pro
grammes in high technology areas have 
also been supported such as semiconduc
tor tecbnology, optical clectronics, 
digital image proccs:,ing, power electro
nics advanced programme for c()mputer 
based information S) stem, microprocessor 
applications etc. 

Through NRC funding in the area of 
advanced applied rescan.:h, valuable 
work has been done in High Power 
Microwave tubes, EM] fEMe studIes, 
Radar clutter rnea~urcment and model
ling, digital signal processing, phased 
array antenna, pbase shifters, radio 
refiactivity index profiling llsing kytoons, 
fibre optIC systems, sound transmissions 
in coastal seas, under water 
electronics, under water aco~sticSt 

under water imag;ng and characterisation 
of IR detector m.llt:Tials. These projects 
have helped in building the expertise in 
the country and formed major research 
groups in various institutions. 

Specific manpower training projects 
have been in the area of mkrowave 
technology. under-water electronics and 
navigational electronics. More than 50 
students have got their M. Tech degrees 
thrO\1bh thi~ rHik::ramme. Tht,y ha,·c 
been placed in various organisations in 
tbe relevant areas. 

Major areas of technology developed 
through this programme are CCO and 
SAW devices, high power PIN pbase 
shifters, sea water activated torpedo 
batteries, L-band coherent radar trans-

mUter, under water TV systems moun,ted· 
on a vehicle. di~ital sonar receiver and 
YIO tuned devices. This bas resulted 
in a number of technIcal reports. 

Equipment deve;loped through this 
programme are wind finding radar, very 
higb frequency ornmirange, distance 
mea!'>uring equipment, air-route surveil
lan~e radar, precisIOn approach radar t 
automatic test equipment and X-band 
radar beacons. The production value 
so far reali~ed from these projects is 
estimated aruund Rs 220 millions. The 
radar transpOnd\!f be(~ons d~ve)oped for 
Light House and Light Ships have been 
field-evaluated. Projects on ecbosounder, 
electromagnetic ship log, infrared DME 
and analogue/djgital seismographs arc 
nearing completion. Apart from this 
the development of S-band magnectrons 
Don-directional beacons, airport sur
veillance radar and MST radar are 
going 00. 

Disposal of Cases by Delhi Adminis
trat ive Tribunal 

4892. SHRI VJJAY N. PATIL : Will 
the PRlME MINISTER be pleased to state: 

(a) numher of cases of Gov~rnment 
servants pcodiog before Delhi High Court 
which have been transferred to A dministra
tive Tribunals set up in November, 1985; -

(b) whether the staff appointed to give 
speedy justice through Administrative Tri
bunal in Delhi are adequate to deal with 
transferred cases from Delhi High Court; 
and 

(c) if .so, the number of cases decided 
by Adluinistrative Tribunal after transfer 
from Delhi High Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR1EV ANCES AND PENSIONS (SHRI 
r. CHIDA!\-fBARAI\1): (a) The number 
of cases transferred to tbe Delhi Bench of 
the Central Administrative Tribunal from , 
the Delhi High Court upto the end of 
February, 1986 is 1,641. 

(b) The staff ~al1cttoned for the Delbi 
Bench of the Central Administrative Tribu
nal is considered to be adequate. 
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(c) Out of the cases at (a). above. 42 
cases were disposed of till the end of' Feb
ruary, 1986. 

Administrative Tribunal Beacb for Goa 

4893. SHRI ,SHANTARAM NAIK: 
Will the PRIME MINISTER be pleased to 
state whether the Government have any 
plans to establish a Central Administrative 
Tribunal in Gc:a ? 

THE MINIS1ER OF STATE. IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : There is at present 
no proposai to establish a 'Rench of the 
Central Administrative Tribunal in Goa. 
However. the Government will set up more 
Benches as and when there is a need for a 
Bench at any place or provide for circuit 
sitting of a Bench in such place. 

Research Projects being Undertaken by 
C.S.l.R. 

4894. PROF. K.K. TEWARY : Will the 
PRIME MINISTER be pleased to state 
tbe details of new researcb projects 
being undertaken by tbe Council of Scienti
fic and Industrial Research laboratories 
during Seventh Five Year Plan? 

THE MINISTER OF STAlE IN· THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY A~D IN THE DEPARTMEN1S OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : A list of 
projects/areas where new beginnings are 
proposed to be made during the Seventh 
Plan is givon in the attuched statement. 
These projects/areas, identified by the Work
ing Group for CS1R f{lr the Seventh Plan, 
are being undertaken, subject to availability 
of resources. 

Statement 

Coundl of Scientific and Indust,.ial 
Research 

Projects/areas where new b('glnnlng 
are proposed during tbe Sevent~ 

Five Year Plan 

Physics and Standards 

J. Aeronomy Satellites, 

2. Precision measuremtnts and funda
mental constants. 

3. Radio and atmospheric science: 
Propogation of radio waves-mm 
and sub mOl technology. 

4. Underwater acoustics. 

5. Methematical modelling and soft." 
ware development. 

6. Condenl\ed matter physics-Theore
ticaJ aspects. 

EI·ectronic8 and Electronic Materials 

1. Application of micro-processors in 
PHT and food processing plants. 

2. Distributee! digital process control 
including colour graphic display 
system using a data highway. 

3. Voice conlmunication with 
machines. 

4. High power travelling wave tubes 
(x hand, 200 watt). 

I nstrumentatfon 

1. Microprocessor- based electronic 
instrumentation for process control 
(in fea, pnper. drugs and (lharma
ceuticals, textile, chemicals and 
petrochemicals, etc.). 

2. Fjbre optics in medical instrumen
ta t ion and communication. 

3. Development of holographic optical 
elements. 

4. Marine instrumentation. 

5. Accoustic tomography. 

N()n~Conventfonal En(~rgy Sources 

J. Non-refrigerated storage systems 
based on soJor energy. 

1. Marine geoscientific studies. 

2. Software for seismics: Devt-Jop
,ment of sophisticated software f()f 
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exploration seismics. It is proposed 
to establish a new group of compu. 
ter scientists which wiIJ be support. 
ed by others with expertise in 
exploration, inversion and general 
computer modelling. 

3. Marine geophysical studies of the 
selected anomalous crustal features 
of the Indian Ocean. 

Ocean Science and Technology 

1. Ocean engineering studies related 
to offshore development. 

2. Growth of Indus and, Bengal fans 
and their relationship to the 
-western and eastern continental 
margin of India. 

3. Remote sensing of the Oceans. 

Cbemlcals 

1. Molecular design in the search for 
new pesticides. 

2. Carbonilation technology. 

3. Potash salts from natural deposits. 

4. Oxidation of condensate/natural 
gas liquids for petrochemicals. 

5. Process technology for contracep
tive steroids/esters and their 
formulations, rifampicin, cephalos
porins, nifedipin, iodised oil, 
piroxicam. bromocryptive and any 
other product required for tbe 
national disease control pro
grammes. 

Petroleum 

1. Fundamental and applied tribo)ogi
cat studies. 

2. Rheology of non-Newtonian fluids 
and development of oil field 
chemicals. 

3. Application of mass spectrometry 
to petroleum refining and product 
development. 

4. Conversion of synthesis gas to 
liquid f~ls a~d c"emicals,. 

Pol)wer Scleace .ad Eqlneerlll 

1. Polymers for use in coadolS ,for 
corrosion resistance. 

Natural 'Products Cbemlltry 

1. Cbemistry of biolOlical1y activo 
marine fauna .and Oora. 

011. and Fats 

J. Utilisation of non-edible oil cakes. 

Eleet rochemlst ry 

1. Advisory centre for electrochemical 
science and technology at Madras 
Unit. 

POlt Harvest TechnoJolY 

1. Development of ocean foods. 

Leather 

1. Research on footwear. 

2. Leather garments. 

Natural Products (Cultivation and Proce.
sing 

1. Physiology and genetic regulation 
of heterocyst differentiation, nitro
gen fixation and ammoni9 metabo
lism in blue green algae. 

IF 
2. Research on medicinal and aroma-

tic crops for saline/alkali soils and 
saline/sodic water irrigated areas. 

3. Improvement of medicinal and 
aromatic plants through cbromo
somes and genetic engineering. 

Applifd Biology 

1. .Industrial entomology: development 
of biological pest control agents 
for food conservation. 

2. Prevention vaccines for tropical 
dis,eases-parasitic, bacterial and 
viral. 

3. Studies on metabolic impairment, 
e.g. diabetes, atherosclerosis and 
the role of shadow nutrients, t.,. 
choline, inositol, ·lipoic ~id , .. 4 
~~uriD~, 
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4. Characterisation of enzymes invol- , 
ved in toa manufacture, nitroaen 
metabolism and exploitation of by
products from callouses. 

s. Marine biology: Isolation and 
characterization of bioactive sub
stances from Sunderbans areas. 

6. Clinical trials of mefloquine alone 
and in combination therapy. 

7. Development of . transmission 
blocking and merozoite vaccines. 

8. Purification and characterisation of 
Entamoeba hi., tol.vti antigens by 
hybridoma techniques. 

9. Clonina of tox gene. 

10. Human leucocytes, fibroblast and 
genetically engineered interferons. 

Biotechnology 

I. The major activities would include 
screening of micro-organisms and 
development of processes for poten
tia� commercial exploitation. 

2. Microbial/enzymatic synthesis of 
newer penicillins using free and 
immobilised systems. 

3. Marine algal studies. 

4. Diagnostic strips using immobilised 
enzymes. 

S. Use of recombinant DNA techni
ques for production of alcohol 
from ligno-cellulose. 

6. Production of restriction ~nzym~s. 
and other fine chemicals required 
for research in genetic engineering. 

7. A new beginning will be made on 
bio conversion of industrial waste 
into methane as a means of effluent 
disposal along with recovery of 
energy. It is expected that this 
work will be taken up at pilot plant 
level. 

Drugs and Pbarmaceutlcals 

~. yso ,of PlotFcul~r JIlobellini by 

computer-graphics for design of 
new eNS and CVS activ-e agents. 

2. Studies on central opioid receptOR. 

3. Synthetic peptide vaccines. 

Buildings, Structure. and Road. 

1. Transmission line towers-Reliable 
and economical design of towers 
resulting in considerable saving in 
steel. 

2. Development/improvement of laser 
holography /speckle interferometry/ 
fracture mechanics techniques to 
structural engineering problems. 

3. Application of probabilistic design 
methods to the structural analysis 
and design of offshore structures. 

4. Determination of collapse strength 
of stiffened shells in ships and sub
mersibles. 

5. Evaluation of dynamic response of 
ship hulls and marine engine shafts. 

Mechanical Engineering and Machinery 
Development 

1. Condition monitoring of power 
plants. 

2. Development of industrial robots 
for hazardous appJications Jike 
stamping on rolled bloomS/billets/ 
stabs. 

3. Development of acoustic system for 
metal powder production and spray 
drying. 

Metallurgy 

1. Exploration 
sulphides 

1\lInlnl 

of polymetallic 

1. Field trial of bacterial mining of 
coppC'r, Jead and zinc. 

2. Underground gasification of coal. 

3. Investigation into mine water 
.bJl~rd,s .and remedial JJl~asure,~ 



~RIL 2, ,1 P86 

(Assessment or water make and its 
quality. etc.), 

e",ll"oumentat Technology 

1. Computer aided design;. environ .. 
mental systems and modelling 
stwiies. 

2. Resorvoir seismicity studies. 

3. Boo-toxicological studies with 
reference to chemicals, allergens 

etc. 

Computer-altted Studies 

1. Development of computer aided 
desian for vessels, beat exchangers 
etc. 

2. Development of software packages 
for interactive analysis and design 
of amall, medium and large scale 
systems of R.C. structures, dynamic 
analysis suitab1e to micro and mini 
computers. 

1"'a" Territory uDder Occupation of 
Pakistan and China 

489S. SHR.I HARIHAR SOREN: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) the total area of Indian territory 
.utad.er the occupation of Pakistan and China; 

(b) the st~ps taken to get back tbose 
areas from Pakistan and China; and 

(c) tha details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a) The 
total area of Indian territory under tbe 
ilJeaal occupation of Pakistan in the State of 
lammu and Kashmir is approximately 
78,000 sq. kms. (30,200 sq. miles). An 
additional area of about 5120 sq. kms. 
(2000 sq. miles) in Pakistan occupied 
JC.a,shmir was illegally ceded by Pakistan to 
China under thC' China-Pakistan 'Agreement' 
of Marcb 1963. 

The total ·area of Indian territory under 
tbo illegal occupation of China is appro,,;. 
Q)ate" 38,000 sq. kms. (14,500 sq~ miles). 

(b) and (c). It is Government's policy to 
set.tle the issue arising ,,out of ,Pakistan'S 
illegal occupation of part ,of Jammu and 
Kashmir through peaceful bilateral negotia
tions in accordance· with tbe Shimla 
Alreement .. 

In regard. to China, GOJlenment of India 
bas been seeking the return of the territory 
illegally occupied by China thrOUltt peaceful 
means, by bilateral negotiations. Govern
ment have initiated official level talks on the 
boundary question with the Cbinese 
Government. 

Drug Addiction amoug.t Villalel 

4896. DR. T. KALPANA DEVI : Will 
tbe Minister of WELFARE be pleased to 
state: 

(a) whether there is a heavy drul and 
alcohol addiction amongst villagers in leneral 
as revealed by a recent study conducted by 
the India International Rural Cultural 
Centre, Delhi; 

(b) if so, tbe details of addiction in 
various parts. of .the country including 
Gujarat and Tamil Nadu; and 

(c) tbe steps being taken to meet tbis 
situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
OIRIDHAR GOMANGO) : (a) and (b). An 
'On the spot study· conducted by the India 
International Rural Cultural Centre, Delhi, 
involving 44 villages of Delhi and Haryana 
only. . No such study was carried out by 
them in case of other States including 
Oujarat and Tamil Nadu. According to the 
above survey, as against the total population 
of 1,07,716 in 44 villages, 7,691 persons 
(7.14%) were found to be addicted to alcohol 
and 270 persons. (3.9%) were found to be 
addicted to drugs. 

(c) A statement is annexed. 

Stalement 

1. The Government bas been 
continuously makins efforts to 
educate peopJe about iU ctJ'eca of 
drinking and drug abuse by pubH .. 
city tbrOUlb mUt oomPlupicatlOJi 



media and also by encouraging 
voluntary orpnisations throulb 
&rants for educative publicity. 

2. Sponsored radio programme entitl
ed 'NAYA SAVERA' has been 
launched since 14.11.1983 to create 
awareness about the social welfare 
programmes. It also disseminates 
massage against drinking aDd drug 
abuse. 

3. For the dir~ct benefit of the student 
community, essay and debate 
competitions against drinking and 
drug abuse have been sponsored by 
tbis Ministry at University level 
during, J 983-84. 

4. To make tbe publicity more 
interesting, TV play competitions 
ha ve been sponsored by this 
Mini$try in the Universities corres
ponding to 9 regional TV stations 
in 1984-85. Cash prizes of tbe 
value of Rs. 5,000. Rs. 3,000 and 
Rs. 2,000 have been offered to the 
top three prize winning teams in 
each region, Besides, grant-in-aid 
of Rs. 5,000 bas been offered to 
each host University. 

5. The State Governments / U.:r. 
Administrations have been impress
ed upon to request the University 
authorities to mount a special vigil 
against drinking and drug abuse if] 
the University campuses/hostels. 
It has been further requested that 
whene'ver information regarding the 
abuse of these drugs in educational 
institutions comes to their notice, 
tbe Jaw enforcement agencies in the 
State may be pronlptly informed. 
The State G'ovcrnments have also 
been requested to undertake mass 
educational and motivational 
programme so that the people could 
be weaned away from the babit of 
consumption' of narcotic drugs and 
psychotropic aubst~n~s. 

6. The facilities for treatment of dr~g 
addicts are, at present, inadequate. 
The Ministry of Healtb and Family 
Welfare recently set-up in 3.1.86 an 
except Committee to &0 into this 
question and submit their report 

within a period of three montbs. 
However. to suppJemoDt tile treat
ment facilities, tbis Miniatry baa 
already orJanised four de-addiction 
camps tbrOUfJfl a voluntary or .... i
sation during the period from 
22.6.85 to 8.12.85. One such camp 
was held in DeJhi in June-July, 
1985. About 202 drug addicts 
were benefitted. Recently, more 
such camps have be'en funded. 

7. Recently, seven Counselliog Centres 
for drug addicts were sanctioned to 
fOUf Delhi based voJl'Dtary organi
sations on 30.]2.85. These coun. 
selling centres will take care of a 
nunlber of aspects, such as, provi
sion of rehabilitation cover, supply 
of information regarding sources of 
trettment, coordination with ollter 
rehabilitation centres, data coJ'ec
tion and storage, dissemination of 
data, liasion with enforcement 
agencies and support of individual' 
and s.oup therfPY etc. 

8. A Five Day Orientation Programme 
on drug abuse was organised' in 
January, 1986 for social workers by 
the T.T. Ranganathan CljDieal 
Research Foundation, Madras, 
which is a private institution doing 
a commendable job in the field of 
drug addiction treatment aDd 
alcoholism. The necessaty fund. 
for this purpose were provided' by 
this Ministry. Nineteen soda't 
workers from Delhi attended tbjs 
Orientation Programme. This 
Orientation Programme bas been 
very useful. Another such pro
gramme is being organisad from' 
14th to 18th Apri1~ 1986. 

9. An Inter-Ministerial Group hIS' 
been set up to review and monitor 
the drug abuse situ8'tioD and advise l 

corrective measures. This' Group' 
is headed by Secretary, Ministry of 
Welfare and representatives (rem 
the ,Ministries of Home, Hearth',' 
Finance. Information and Broad .. ' 
casting and Department of Educa
tion are its members. 

10. A 'Nucleus Group' has' also beeo 
set up in the Ministry or Inrorma-



tion and Broadcastinl to carefully 
plan the media campaign about the 
drug abuse. 

11. Tbe recently enacted Act, namely, 
'the Narcotic Drugs and Psychotro
pic Substances Act, 1985, which 
came into force in the country wilh 
effect frqm 14.11.1985 provides for 
stringent penalties for drug traffick
ing offences. A publicity campaign 
for advertising the penal provisions 
contained in the aforesaid Act has 
also been undertaken hy DA VP. 
For this purpose the necessary 
funds have been provided by the 
Ministry of Finance. 

Introduction of Compucers 

4897. SHRI R. ANNANAMBI: Will 
the PRIME MINISTER be pleased to state: 

<a) whether Governtnent are aware that 
the introduction of computer in different 
sectors of Industries such as Railways, Post 
and Telegraphs, Insurance, Indian Airlines, 
Air India, Coal and Banking has affected 
employment opportunities in our country; 

(b) whether Government have lnade any 
study to ascertain how it affected the employ
ment opportunities; and 

(c) whether there is any proposal to 
formulate such computer policy which would 
encourage computers for necessary moderni
sation while ensuring protection of jobs and 
employment opportunities simultaneously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Govern
ment does not believe that the introduction 
of computerisation in these sectors adversely 
affccts the ovorall employment situation in 
tbe country. 

(b) A study has been made by a com
mittee headed by Prof. Dandekar. In 
continuation to this, studies have been made 
by Department of Electronics in consultation 
with Ministry of Labour from time to time. 

(c) The new computer policy announced 
by the Government in November 1984. and 

its subsequent updates are intended to 
encourage the usage of computerisation for 
appropriate modernisation in areas where 
productivity can be increased and at tbe 
same time bo~s not adversely affect tbe 
employment opportunities. Department of 
Electronics while examining tbe proposals 
for computerisation take into consideration 
the essentiality of appJicatio~s. The applica
tions which merely automate the human 
labour and thus adversely affect the Jabour is 
not encouraged. Only tbose jobs which 

. cannot be done by manual process in a given 
time or thus activities where computerisation 
considerably increases the efficiency of 
operations which are directly beneficial to the 
common man are encouraged. Also while 
giving clearance for tbe procurement of 
computer systems to the production organisa
tion an assurance is obtained by the 
Department of Electronics to ensure that the 
computerisation does not affect the workers 
adversely and the benefits of computerisation 
will be passed on to the workers. 

News Item Captioned Ex-CIA Agents' 
Firm made "RaJiv's India" 

4898. PROF. MADHU DANDAVATE : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether the attention of Government 
bas been drawn to the news report in Times 
of India (Delhi Edition) of 4th March, 1986 
under tbe caption 'Ex-CIA agents' firm made 
"Raj iv's India"; 

(b) if so, whether the information in the 
report that the company which made the 
firm "Rajiv's India' is owned by a former 
CIA boss Mr. Max Hugo) is correct; and 

(c) if so, does not such a close liaisoD 
between the former CIA boss and the firm 
production activities barm tbe national 
interests and security requirements ? 

THB MINISTER OF STATE IN THE 
,MINISTRY OF EXTERNAL AFFAIRS 

(SHRI K.R. NARAYANAN) : (a) Yes, Sir. 

(b) The Television Documentary '·Rajiv's 
India" was a joint production of Jack 
Anderson File/International SyndicatioDs 
Inc. It is a fact that Max Husel, tbe 
President of International Syndications INC 
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(IS1) held an official position in the CIA 
from 21 January, 1981 to 14 July, 1981. 

(c) No. Sir. Normal procedures of 
cbecking with aopropriate authorities for 
protection of national interests and security 
requirements are invariably observed before 
Government grant permission to the producers 
to visit India to make films. Every security 
precaution was observed when the television 
team visited India. 

Thorium Reserves 

4899. SHRI V.S. KRISHNA IYER: 
Will the PRJ ME MINISTER be pleased to 
state : 

(a) the name of places where tborium 
reserves are located; and 

(b) the action taken to extract thorium 
reserves 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHR) SHIVRAJ V. PATIL) (a) 
Thorium reserves have been found in the 
following al'eas : 

Coastal Areas of Orissa, Andhra Pradesh, 

(a) how many million hectares of forest 
land.in India was lost through silting of 
dams, industrial units, extension of culti
vation, road, buildings and illegal felling of 
trees within the last Five Years; 'state-wise; 
and 

(b) the current annual rate of d~fores
tation ? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF ENVIRONMENT AND 
FORESTE (SHRI Z.R. ANSARI) ; (n) and 
(b). Details of forest lost or being annually 
lost tll10ugh iJlegal felling of treas are not 
available. The forest lands diverted for 
non ... forest purposes under the provisions of 
the Forest (ConscJ Vel lion) Ad, 1980 during 
the years 1980-81 to 1984-85, are given in 
the attached statement. The current extent 
of diversion of fOfl'st lands f(Jr silnilar non
forest purposes is approximately 6500 
hectares per annUln. 

Stat{,D1cnt 

Fored lallds diverted /0 1l0fl"t:Jrt!l't 1'1IrpO.H:' 

under the p rovi..liOI1S of tile F~)re.d 
(Con ervation) Act, 1980, during 'he 

yearJ 1980-81 to 1984.85 

Tamilnadu, Kerala and Maharashtra. S1. State/Union Territory Area in 
hectares 

Interior Areas of Ranchi District of 
Bihar, Purulia District of West Benga), 
Kanyakumari and Tirunelveli District of 
Tamilnadu, Offshore and lake beds of 

Kerala. 

(b) Indian Rare Earths Ltd., a Public 
Sector Undertaking under the Department of 
Atomic Energy is engaged in extracting and 
recovering thorium and other heavy minerals 
at its mineral processing plants at Manava
lakuricbi in Kanyakumari District of Tamil
Dadu and Orissa Sands Complex at 
Chatrapur in the Ganjam Distt. of Orissa. 
MIs Kcrala Minerals and 'Meta)s Ltd., a 
Kerala Govt. Undertaking is also engaged in 
recovery of these minerals at its plant at 
Cbavara in Quilon District. 

Loss of Forests Land 

4900. SHRI JAGANNATH PATTNAIK 
Will the PRIME MINISTER be pleased to 
atato : 

No. 

1 2 

1. Andhra Pradesh 

.., ... Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jaillmu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

3 

711.878 

534.250 

664.273 

1670.120 

1.200 

197.306 

698.910 

5J 1.596 

8350.710 
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1 2 

11. Maharashtra 

12. Manipur 

11. JV1egl'ullayn 

14. N.agaJand 

15. Orissa 

16. Punjab 

17. Rajastban 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Arunachal Pradesh 

3 

3861.050 

0.340 

169.\20 

5874.156 

2.650 

3128.090 

249.050 

528.580 

44.492 

704.760 

103.410 

378.980 

24. Andaman and Nicobar Islands 196.900 

25. Cbandigarh 

26. Dadra and Nagar Heveli 140.340 

27. Delhi 

28. Goa, Daman and Diu 66.017 

29. Mizoram 

30. Pondicherry 

31. Laksbadweep 

Total: 28,788.178 
-,,.~.._-_..,-----------.. --~-- .... --- ...... ,,_..--------_..--,-----

[T'(Jn~/Qt i cJn] 

Hindi Shorthand Code for the Blind 

4901. SHRI KESHAORAO PARDHl: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether it is a fact that the National 
loatitute for VisuaJ.ly Haruiicapped, 

DebraduD, bas devised Hindi Shorthand, 
code for tbe blinds; 

(b) if 80, the Dumber of the shorthand 
experts whose help was sought in devising 
this code; 

(c) the names of the institutions which 
are using this code and the extent to which 
it is he,lpful in providing employment to the 
visually band icapped persons; and 

(d) the number of visually bandicapped 
persons who have k~lllt this Hindi steno
graphy so far and the number out of them 
provided employment so far '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SURl 
GJRIDHAR GOMANGO. : (a) Yes, Sir. 

(b) About ] 0 shorthand and Brailla 
experts were consulted. 

(c) and (d). The National Institute for 
Visually Handicapped, Dehradun and AU 
India Confederation of the Blind h&\le 
started using this code and have trained 24 
visually handicapped persons. Out of them 
11 have been employed. 

[Ellglish] 

More Bencbes of Administrative 
Tribunals 

4902~ DR. CHINTA MOHAN : Will 
the PRIME MINISTER hI! pleased to state: 

(a) whether more benches of Central 
Administrative Tribunals will be set up soon; 
and 

(b) if so, details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CIIIDAMBARAM): (a) and (b). Five 
Benches of the Central Administrative 
Tflbunal w,:re established on 1.11.1985 at 
New· Delhi, Allahabad, CaJcutta, Madral 
and New Bombay and three more Benches 
of the Tribunal were established at 
Cbandigarh, BangaJore and Gauhati on 
3.3.1986. It is proposed to establish seven 
more Benches at Jodhpur, Jabalp,\u. 
Ernakulam, Hyderabad, Abmedabad" Patna: 
and Cuttack by 30.6.1986. 



Detel'lbfnatJon of s'ell.lorlty 10 lodlan 
Statistical Senlc·e 

4903. SaRI D. N. REDDY: Will the 
.Minister of PLANNING be pleased to state: 

(a) whether officiating services of class I 
officers of Indian Statistical Service, while 
determining their seniority l'is-a-vil direct 
recruits. are DOW to be counted 88 per the 
Supreme Court's judgement, d~livered on 11 
February, 1986 relating to tbe inter-seniority 
of direct recruits and departmental pro
mottees; and 

(b) whether Government propose to 
decide several similar cases on the basis of 
the above Supreme CouH judgement 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES (SHRI 
A. K. PANJA) : (a) The Supreme Court in 
its judgement dated 11th February. 1986 has 
laid down the maDner in which the sen iority 
of officers promoted till now to Grade IV of 
the Indian Statistical Service has to be 
reckoned. ves-a-l'is the direct recruits, taking 
into account Inter alia the officiating conti
nuous service rendered in posts included 
therein. 

(b) The judgement is with specific re
ference to the facts and circumstances per
taining to the case. Hence the question of 
applying the directions contained therein to 
other similar cases or Sel vices doe~ not 
arise. 

Fixation of Seniority among Dlred 
Recruits and D~parfmental 

Promottet·s 

4904. SHRI SOMJlBHAI DAMOR: 
Will the :fRIME MINISTER be pleast"'d to 
refer to the reply' given to Unstarred 
Question No. 2835 dated 14 March. 1984 
regarding i~sue of instructions regarding 
fixation of seniority amongst direct recruits 
and departmental promotees and state: 

(a) whether the instructions regarding 
the fixation of seniority among direct recruits 
and departmental promottees have been 
issued in view of the judgement of April, 
1983 of tbe Supreme Court of India in the 
~as~ of A. JanardJlana Vs, Union of lnaia; 

(b) if so, the details th"rtor: and 

(c) whether Supreme Court has declared 
that a direct recruit entering Government 
service should not be permitted by any 
principles of seniority to score a march over 
It promottee who has already PU( in many 
years of service as it is arbitrary and vio
lative of articles IS and J 6 of the Consti. 
tution ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : (a) to (c). Yes, 
Sir. A copy of the Office Memorandum 
No, 35014/2/S0-Estt(D), dated the 7th 
February, 1986 is laid on the Table of the 
House. [Placed in tbe Library. See No. 
LT-2533J86) 

Treatment of Women Working in Gulf 
Countries as Slaves 

4905. PROF. K. V. THOMAS: wm the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether any complaint has been 
recei ved that a number of women workiDg 
as servants in tbe houses in Gulf countries 
are treated as slaves; and 

(b) if so, the action taken by Govern .. 
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTR'I OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) : (a) and (b). 
No, Sir. We have not received any com .. 
plaints that female wprkers are being treated 
as slaves. However, complaints of harrasg· 
ment and ill-treatment of Indian maid
servanfs, non-payment or under payment of 
salary, overwork etc. are received by some 
of our Missions in Gu)f countries from time 
to time. In such cases, matter is taken up 
by our Missions with the employers with a 
view to arrive at an amicable settlement. In 
case, any employer is four to be non ... co
operative. matter is taken up with the loca) 
Foreign Office or the compia ints are advised 
to approach the Labour Courts. 

Usefulness of Space Te('bnology in 
Increasing Foodgrain Production 

4906. PROF. Y. S. MAHAJAN: Will 
tbe PIUl\-U3 MJNlST~R be pleased tp state ; 
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(a) how far the space technology being 
deve)cped in the country w ill help in 
increasing production of foodgrains by 
identifying/spotting soil salinity and taking 
remedical steps; 

(b) whether tbe space technology can 
also be helpful in afforestation of denuded 
forest areas which in its tUfn will check 
floods and increase forest wealth; and 

(c) if so, how far our space scientists 
have achieved success in these areas and at 

what cost? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. PATJL) ; 
(a) Landuse/landcover maps, soil association 
maps, maps delineating saline and alkaline 
soils, ravine classes, etc., can be generated 
utilising satellite data in combination with 
ground truth data. Maps showing land 
irrigability, waterlogged areas, etc., can also 
be generated. There are alSl) studies under
way for agricultural crpp identification and 
acreage estimation. Many of these appli
cations lead to important information which 
help in agricultural planning. While re
mote sensing based techniques can assist in 
generating a number of such useful informa
tion speedily, the actual resolution of the 
problems and a remedial steps will be made 
by appropriate executing agencies. A 
number of further remote sensing experiments 
are also planned to be conducted in the 
coming years to address many important 
agricultural parameters. 

(b) Space technology will be useful in 
mapping forest areas periodically. Space 
imageries can provide accurate informa
tion on the denuded arcus and thus can 
help in identifying areas for afforestation and 
also monitoring the afforestation programme. 

(c) Space technology is being utilised in 
a number of areas relating to geology, 
forest mapping, flood mapping, water re
sources, agricultural crops, ground water tar
Jetting etc. Some of the appJications have 
reached operational stages and' are being 
used by the users regularly. It is planned 
that many more will be put into operational 
psc. A .numb.er of a4vanced experiments 

are also being conducted which are at a 
research level now which could lead to 
applications. It is difficult to quantity tbe 
cost aspect in this complex technology beina 
harnessed for different needs by various 
agencies. 

[Translation] 

Plan Provls.on for 1986 .. 87 for Hili 
Districts of U.P. 

4907. SHRI HARISH RAW AT: Will 
the Minister of PLANNING be pleased to 
state : 

(a) the total amount proposed in the 
draft annual plan for 1986-87 for the eight 
hill district$ of Uttar Pradesh submitted fo 
the Planning Commission by the State 
Government of U.P.; 

(b) whether this amount is more than 
that sanctioned by the Planning Commission; 

(c) if so, the difference between the two 
figures and the reasons for sanctioning lower 
outlay in the annual plan; and 

(d) whether Planning Commission is 
contemplating to increase the outlay for 
1986-87 '1 

THE MrNISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) to (d). The 
Uttar Pradc~h Hill Areas sub-Plan 1986-81 
is yet to be received from the State 
Government. However, in the Annual Plan 
1986-87 document, the size of the U.P. 
Hill Areas Sub- Plan 1986-87 has been indi
cated at Rs. 222 crores; no break-up as 
between flow from Slate Plan and Special 
Central Assistance has been indicated. The 
Special Central Assistance alloca ted by the 
Planning Commission to Government of 
U.P. for their hil1 areas sub .. plan 1986·87 is 
Rs. J20 crores. last year the said amount 
was Rs. 108.55 crores. Hence there is an 
inclease of Rs. 11.45 erores. 

[Engli'lh] 

Issue of PrIsoner or Absconder Cert18cate 
for Freedom Fighter Pension 

4908. SHRI VIJOY KUMAR YADAV : 
Will the Minister of HOM~ AFfAIR~ b~ 

pleased to s' .. te .= 
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(a) wbether Oovernment have made any 
change in the rules relating to issue of 
prisoner or absconder cel titica te to tbe per
SODS who apply for Swatantrata Sainik 
Samman (freedom fighter) pension; 

(b) if so, the details the~eof; 

(c) whether it is a fact that Government 
bave withdrawn the right of issuing such 
certificates from some freede m fighters of 
Bihar; 

(d) if so, details thereof; and 

(e) the reasons therefor? 

THE MINISTER OF STATE OF THE. 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MiNIS
TRY OF HOME AFFAIRS (SHRI RAM 
NIWAS MIRDHA): (a) and (b). lJnder 
the Freedom Figbters· Pension Scheme, 1972 
a freedom fighter claiming underground 
sufferin8 against arrest warrent was required 
to produce documentary evidence from 
official records such as court documents or 
executive orders proclaming him an offender 
etc. A relaxation in this regard was made 
under the Swatantrata Sainik Samman 
Pension Scheme -effective from 1.8.1980 to 
the extent that in caso tbe' official records 
are not available, a freedom fighter may 
furnish a certificate from the personal 
knowledge of a prominent freedom fighter 
who himself bas undergone emprisonment 
for not less than 5 years, which has since 
been reduced to 2 years in support of his 
suffering, Certificates issued by competent 
certifiers are however1 acceptable only jf the 
area of operation I.p, district of the certifier 
and that of the applicant during the freedom 
struggle was the same. 

2. 10 regard to claims based on jail 
suffering) the Government have decided that 
in Case the officie 1 records are not 
available, certificates of co- prisonersbip 
from any two Central Pension holders who 
have undergone imprisonment for not less 
than one year in connection with freedom 
struuJe and are recip,ients of Tamrapatras 
wi)) be acceptable. Under the 1972 Scheme, 
such co-prisoner certificates were acceptable 
only from sitting or former legislators. 

(c) to (e). Complaints were received 
~h~t a fc~ c~rtifiers fropl so~e Stl1t08 b~d 

giveD c~rtificates of abscondence or co. 
prisonership indiscriminately, On discreet 
inquiry, .it was found that some of them bad 
given certificates to a number of such 'persons 
who do not appear to have taken part in 
the freedom struggle. The Government 
have, ther~fore, dec.ided that the certificates 
issued by such ctrtifiers should not be relied 
upon (or the grant of Samman Pension. 

Funds for Development of Oal Lake, 
. . Srlnlgar 

4909. SHRI JANAK RAJ GUPTA: 
Will the PRIME MINISTER be pJeased to 
state: 

(3) whether Government will declare the 
Oal Lake in Srinagar (Jammu and Kashmir 
State) as a National Asset and provide funds 
for its development to save it frolll pollution 
and extinction; 

(b) if so, when; and 

(c) if not. reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) to 
(c). There is no proposaJ to declare tbe 
DaJ Lake as a National Asset. The State 
Government has prepared a scheme at a 
total cost of Rs. 64.00 crores spread over 
three phases. According to the State 
Government, the work on Phase-J was 
started in 1978 and on Phase II in ] 983-84, 
but the progress has been slow due to 
paucity of funds. The Srate Government 
has prepared a proposal for seeking finan
cial assistance from the Asian Development 
Bank. 

Colour TV Sets 
I 

4910. SHRI CHIRANJI LAL 
.sHARMA: Will the PRIME MINISTER 
be pleased to state : 

(a) steps taken or to be taken to im
prove the quality 0 f ·colour TV sets; and 

(b) whether there is any proposaJ to 
. temove restrictions for thrir import? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOOY ANP IN THE P~PA~TM~NTS PF 
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OCEAN DEVELOPMENT. ATOMIC EN
BRGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Various 
steps have been taken by the Department of 
Electronics to improve/ensure the quality of 
indigenous colour TV sets as below : 

1. Formulation of specifications which 
were subsequent1y adopted by lSI. 

2. Identification of minimum pro
duction and test equipment to be 
available with each manufacture. 

3. Setting up test facilities, to start 
with at Electronic Regional Test 
Laboratories located at Delhi and 
Calcutta. 

4. Limited approval based upon one 
let from each manufacture. 

S. Developmental support (for one or 
more parameters) to various 
manufacturers to improve the 
quality of their sets ba~ed upon 
test results. 

6. Providing facilities for testing of 
some of the components used in 
the manufacture of C010ur TV 
receivers. 

7. Feedback to the industry on 
different aspects for further 
improving the quality of colour 
TV sets. 

The following steps are being further 
taken in this connection: 

1. A certification scheme is being 
planned to be introduced. As a 
prelude to the introduction of the 
certification scheme, activity for 
picking up 3 sets at random. from 
each of the manufacturers (cover
ing about ~o per cent of the total 
production of colour TV sets)' is 
being commenced. These would 

. be tested to full IS specifications. 

2. Facilities for testing coJour TV 
receivers are being also set up at 
Bombay 8nd Ban~alore. 

3. Specifications for critical compo
nents are being formulated/updated 
so as to set up comprehensive test 
facilities for testing of these 
compooents. 

(b) No. Sir. 

Tree Plantation by Industries In Audhra 
Pradesh 

4911. SHRI T. BALA GOUD: Will 
the PRIME MINISTER be p1eased to state: 

(a) whether it is a fact that the paper 
industry end rayon industry require 'large 
quantity of bamboo t eucalyptus and other 
soft woods and this results in large scale 
destruction of trees; 

(b) the number of such industries 
operating in Andhra Pradesh, and the loan 
advanced to such industries to undertake 
tree 'plantation under social forestry 
scheme; 

(c) how much land has been aUotted to 
these industries for implementation of the 
scheme; and 

(d) whether the industries are seriously 
undertaking plantation programme in terms 
of the loan and commitments to tbe 
Government, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI):, (a) It 
is a fact that paper and rayon industries 
need considerab1e quantities of bamboo. 
eocalyptus and other soft woods from the 
forests. 

(b) to (<1). The information is 
being collected and wilJ be placed on the 
table o~ the house. 

Fibre Opti('s Te('bnology 

4912. SHRI PRATAP BHANU 
SHARMA: Will the PRIME MINISTER 
be pleased to state : 

(a) whether it is a fact that Government 
are actively considering to adopt fibre optics 
technology in the field of electEonics and 
tele-communications during Seventh Five 
Year Plan period; 

(b) if so, tbe details thereof; 

(c) what 'effective steps Department of 
Electronics have taken to acquire best 
technology and indigenous product of 
optical fibre and other systems withip the 
country; and 
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(d) details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS, 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and (b). 
Fibre Optics technology plovides another 
alternative with some advantages to the 
existing communication network using cable~ 
radio, microwave and statellite. Some part 
of network to be established in the 7th Plan 
is being planned to be implemented with 
fibre optics technology, whenever it is cost 
effective. D~tails are to be worked ou t 
when the different projects are fi'lalised. 

(c) and (d). Two public sector compani~s 
vi'? Hmdustan Cable's Ltd. and Madhya .. ' 
Pradesh Electronic D~v~lopment Corporation 
have floated tenders for the acquisition of 
technology to establish indigenous production. 
Tender;i are at various stages of consi
deration. 

,Escalation ill Amount Allocated (or 
Various States due to Price Hike 

4913. SHRI E. A YYAPU REDDY: Will 
the Minister of PLANNING be pleased to 
state : 

(a) whether on account of hike in the 
prices announced in January and February, 
1986. the State Plans finalised by the 
Planning Commis~ion will not be able to 
a.chieve the targets within the limits 
of the aHocated amounts; and 

(b) whether the Planning Commission will 
allow the States to proportionately escalate 
their annual plants '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER Of STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPL. 
IES (SHRI A. K. PANJA) : (a) No, Sir. 
The physical targets of the annual plans ~f 
the States are finalised by the States In 
consultation with the Plan.ning Commission 
keeping the over-aU price situation in view. 

(b) Does Dot arise. 

Arms Factory Uneartbed in South Delhi 

4914. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI N. DENNIS: 

SHRt JAGANNATH 
PATTNAIK : 

SHRI BANWARI lAL 
PUROHIT: 

DR. G.S. RAJHANS : 

SHRI SUBHASH YADAV : 

SHRI KAMLA PRASAD 
SINGH: 

PROF. RAM KRISHNA MORE: 

SHRI SUH.HSH KURUP : 

Will tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government's attention has 
been drawn to the news itenl appearing in the 
Hindustan Times dated the 11 th March, 1986 
wherein -it ha~ been stated that an 
aoaLlthorised sophisticated arms factory 
manufacturing high calibre weapon parts 
used for precision shooting has been 
unearthed in South Ddhi on the lOlb 
March, 1986; 

(b) jf so, the details thereof; 

(c) whether any arrest has been made; 
and 

(d) nature of action taken or proposed 
to be taken in the matter ? 

THE'MINISIER OF SrATE OF THE 
MINIS rRY OF COMMUNICATJONS AND 
MINISTER OF STA TE IN THE 
MINJSrR Y OF HOME AFFAIRS (SHRI 
RAM NtWAS MIRDHA) : (a) Yes, Sir. 

(b) On 9-3-86, the Delhi Police raided 
a house in vlJIage Saidlajab in South Delhi 
and unearthed the clandestine operation of 
the manufacture of unauthorised weapons. 
357 pairs of completed hand grips used for 
different types of sophisticated revolvers and 
pistols were recovered. In addition, 176 
incomplete butts, drill machines, motors, 
grinders, vices circular saws, casting mOUlds 
including six sophisticated moulds manu
factured in USA were also re,,;uverecl. 

(c) Two persons were arrested on the 
spot. One person was arrested subsequently. 

(d) A case VIs 251}'7/29/JO/54/59 of 
Arms Acts was registered. During the 
investigation of the cas e, a simjJa~ unit has 
since been ,unearthed in viJIage M undka at 
PS NangJoi from where some finished haDQ. 
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Quality Control (STQC) proar_mlne 
of the Department of Blectronics. 

arips of pistol butts have been recovered. 
Two more persons have boen arrested in this 
connection. 

Eledronlc Goods at Ioternatlonal 
Prices 

49l5. SHRIMATI KISHORI SINHA 
Will the PRIME MINISTER be pleased to 

(c) The recent fiscal measures bave more 
or le&8 maintained tbe status quo except m 
some cases such as those of CTV (with 
screen size exceeding 36 ems) wbere excise 
duty has gone up by Rs. 600. 

state : 

(a) whether providing electronic goods 
at international prices or as near them 
as possible and of international quality is a 
stated aim of the current electronics policy; 

(b) if so, how far this has been achieved 
by now; 

(c) whether recent fiscal measures in 
relation to electronics have heJp~d this 
aim; and 

(d) if 80, the reaSODS for the electronic 
industry representatives expressing concern at 
the impact of _these measures ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, 

Sir. 

(b) Progress achieved in tbis direction 
Inter-aliat inlude : 

1. The good quality indigenous 

2. 

computers are now available at 
prices which are 2-3 times the 
international prices as againsl 4~5 
times prevailing earlier. Further, 
prices of computers are expected to 
come down as the indigenousl 
productiQo volumes build up. 

Stripped of duties and taxes. the 
ex-factory prices of some of our 
Black aud White and Colour TV 
models compare favourably with 
the FOB prices of imported CTV 
sets. Tbe quality and relability of 
our TV sets, however needs, 
improvement. Attention is being 
paid to this, illter-alla through 
the country-wide testing and quality 
control net-work, under tbe 
Standardisation, Testina and 

(d) The industry ~as expressed concern 
with regard to impact of the increase in 
excise duties on demand for such items. 

Restoration of su~peDded cases of 
Swatantrat. Saioik Samm80 

Pension 

4916. SHR! SUDARSAN DAS : Will the 
Minister of HOME AFFAIRS be pleasad to 
refer to reply given to Unstarred Question 
No. 1,472 on 5 March, 1986 regarding 
restoration of suspended cases of 
Swatantrata Sainik Samman Pension of 
Assam and state : 

(a) whether it is a fact tbat many out 
of 1774 concelled cases of Swatantrata Sainik 
Samman Pension have aenuine certificates; 
and 

(b) if so. tbe reason for not restorina 
their pension it their cases also ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHR( RAM NIWAS MIRDHA) : (a) and 
(b). The State Government has recommended 
till date restoration of pension in 526 cases 
and pension bas been restored in 521 of 
these cases. 

Expansion of H.A.L. and B.E.L. 

4911. SHRI K. KUNJAMBU: Will 
the Minister·of DEFENCE be pleased to 
state : 

(a) whether there is a proposal to expand 
the H industan Aeronautics Limited and the 
Bharat Electronics Limited during tbe 
Seventh Five Year Plan; and 

(b) if SOt the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT'OF OEFENCE PRODUC. 
TION AND DEFENCE SUPPLIES 



(SHRI SUKH RAM) : <a) At present. there 
is DO luch proposal. 

(b) Does not arise. 

Atomic Power Plant in Punjab 

4918. SHRJ CHARANJJT SINGH 
WALIA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Site Selection Committee 
of the Department of Atomic Energy visited 
Punjab for selecting a suitable site for the 
sitting up of the Atomic Power Plant in tbat 
State; 

(b) if so, when; 

(c) the names of the places found 
suitable for the purpose; 

(d) when does the Department of 
Atomic Energy, plan to start this project 
in Punjab and at what place; and 

(e) the reasons for the delay in starting 
this project ? 

THE MIN]STER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIV RAJ v. PATIL): (a) Yes, 
Sir. 

(b) During March 1984. 

(c) to (e). The Site Selection 
Committee's report for the Northern 
Electricity Region, of which Punjab is a 
constituent part. is under consideration by 
tbe Government. 

Rocket Launching Centre in Orissa 

4919. SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there was any discussion 
between ... the officials of the Defence 
Ministry and tbe representatives from Orissa 
regarding Baliapal Rocket Launching Centre; 
if so, details tbereof; 

(b) when the project is proposed to be 
initiated and when it is to be campleted; 
and 

Written A"".ers l~i 

, (c) whether Government are aware of 
the apprehension of the people of the locality 
about their safety reflecting in st~ong 

resentment and. if so. what is the reaction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEPENC'E RE
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Di'l~us:"inm have bern 
held several times with eminent citizens of 
Orissa r(;'gar~ing setting up of the National 
Range Project in Orissa. 

(a) The go ahead sanction for tbe 
project has been accorded and major part 
of the project is likely to be completed in 
this plan period. 

(c) The National Range Facility has 
been planned taking into account "II aspects 
of Range safety requirements for t:arrying out 
launchings and tests. "'rhercfl;' e, any fear 
regar.ding safety of nearby region is totany 
unfounded. 

Afforestation Programme 
, " 

4920. DR. K. G. ADIYODI; Will the 
PRIME M1NISTER be pleased to state: 

(a), the percentage of grassland avail
able for afforestation in the counfry, state
wise, with the total affected during the last 
3 years; 

(b) the proposal during the Seventh 
Five Yehr Plan to afforest grassland and the 
names of Forest species proposed for utfore
station; 

(c) whether the-re is any propo! al to 
have shelter belts as wind barries for affore
station purpose in grassland; and 

(d) if Dot, the reasons thereof? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS tSHRI Z.R. ANSARI) : (a) Aarj .. 
cultural statistics (1980-81) show approxi- ., 
mately 12 million hat as penn(1nent pastures 
and other graz\ng lands" There has been 
no recent or special survey of such lunds. 
These lands suffer from degradation, encroa
chment etc. and hence, the statewise extent as 
wen as percentage of grassland avaiJa,bJe for 
afforestation in the country is not known. 

(b) Renabilitation of pastures throu.' h 
afforestation, seeding etc. is a part of tbe 
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wastelands development effort. The exact 
area to be treated and the species to be 
raised therein will depend upon local situa
tion and would be determined by the State/ 
Union Territories from year to year. Pre
ference will be given h} (a) tree species 

, yieldll1g leaf fodder, such as, Subabul, Anjan, 
Khejri. Necm, BabuJ Sissoo etc~, (b) good 
fodder gr,lS"~S, ~l~~h as Sewan, Paunya, 
Sheda <.t~. and (c) foJdt:r legumes. 

(c) and (d). The creation: of &helter 
belts is a part of social forestry and will 
depend on specitic local conditions. 

Acct'ptance of Hindi by Stales as 

Offil"iaj Lallguage 

4921. SHRI HUSSAIN DALWAI: 
Will the ~ltnistcr 0' HOMc- APFAIRS be 
plcased to state: 

(a) the impcdimt:nts that are coming iu 
the way of SWil\;hing over the ~ntire adrnlDis
tration of the country through the media of 
its official language; 

(b) whar ctTorts have so for been made 
by the GO\lernm\;ilt to gel al,;~cptan~e of the 
official language by all tbe States; and 

(~) which of the States of India are not 
accepting Hindi a.) an oflicial language '1 

IHE !\'llNISlt:R OF HUMAN 
RESOURCES DEVELOPMENT AND 
HOME Ai- FAIRS ~SHKl P. V. NARSll\1HA 
RAO): (a) A~~Ofdlllg to the provisions of 
the Constitution HIllOl js the otli(.aal language 
of Central Governm~,l t. Eti'orts are being 
made to maXUlllse u~c of Hmdl in the 
Central Government Ofiices. However 
aCcordlDg to rule ts (1) made under the 
Official Languages Act9 1963 au employee at 
present bas freedom to work eilber in Hindi 
or English. 

(b) and (c). According to Article 345 
of the Constitution States are free to 'Choose 
'their official language. As per t~e Official 
Languag.;!~ ,\ct th~ use ()f English has been 
permitted, for official purposes of the Union 
till legh,latulcS of all States pass resolution 
for discontinuance of English. 

Passport Applications pending at R.P.O. 
Cochill und C~Hcut 

4922. SHRI P. M. SAYEED : 
SHRI SUR.e.SH KURUP ; 

Will the Minister 0" EXTERNAL' : 
AFFAlRS be pleased to state: 

(a) whether it is a fact that a large 
number of appHcation for pabsport arc at 
present pending for final action at Regional 
Pa:>sport Of!ices at Cochin and Calicut; 

(b) If so, the reasons for delay; 

(c) the number of passport applications 
pending specially of the applicants from 
Laksbadweep and since when tbey arc 
awaiting final action; 

(d) the steps Government propose to 
take to cut out delay In lssuing passports at 
Cocfiin and Calicut passport offices; and 

(e) the number of passport issued from 
the Cocbin Regional Passport OHice from 
1980 to 1983 '! 

THE MINlSTER OF STATE IN THE 
MINlSfRY OF EXfERNAL AfFAIRS 
(SHRI K. R. NARAYANAN): (a) Yes 
Sir. 

(b) Reasons for delay are, Jargely due 
to 1101)- rC,clpt ot PolH.:e clearance reports. 
In some ca~es replles are awaited from pass .. 
port applicants for incoIllpJete applications. 

(C) Pending Report applications as on 
1st Marcb, 1986;-··Passport Office, Cocbin-
12,327, Passport Office, Calicut-IO,611. 
Applications pending from Lakshdweep 
Islanus-15. Less than three month. 

(d) Passport applications are pending 
for want of police clearance reports or 
incomplete applicatiOus.' The Passport 
Office remindmg periodically the Police 
authorities and the Passport application. 

(e) 1980-72,104 

1981-1,37,875 

1982-1.49.043 

1983-1,49,789. 

[Traflswt/cJnj 

Implementation of Refugee Rehabilitation 
PrograUlme 

4923. SHRI-VISHNU MODI: 
SHRI SHANTI DHARIWAL : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 
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(a) whether it is a fact refugees did not 
take shelter in the camps opened for immi
Brants in Oujarat, Jammu and Kashmir, 
West Bengal and other States and they were 
also not rehabilitated; 

(b) if so, the decision taken by Govern
ment originany; 

(0) the conc~ete·action taken by Govern
ment so far to remove the disparity in the 
assistance being provided to refugees and 
Adivasis in Dendakaranya' project; and 

(d) whether it is a]so a fact that some 
States are not taking interest in implement
ing Refugee Rehabilitation Programmes and 
jf so, the names of. those States and the 
directives issued by Government in tbis 
connection ? 

THE MINISTER OF STATE IN THE DE
PARTMENT OF INTERNAL SECURITY 
(SHRI ARUN NEHRU) : (a) and (b). In 
terms of Government policy, such of the 
new migrants from former East Pakistan and 
displaced persons who came to lndie during 
Indo-Pak Conflicts of 1965 and 1971 and 
who joined the relief camps were eligible for 
relief and rehahilitation assistance. 

(c) The Question of increasing the 
quantum of assistance given to the Adivasis 
in the Dandakaranya area has been ergaging 
the attention of the Government in the past 
and in 1983 the scale of assistance was 
increased to Rs. 5,075 per family from the 
earlier limit of Rs. 3.500. This is in 
addition to the amount made available by 
tbe State Government under the Integrated 
Tribal Development Programme. 

(d) Various State Governments have 
been implementing a number of schemes of 
or rehabilitation of refugees. Progress in 
implementing certain schemes in some of the 
States has not been upto expectations. The 
Government of India have been impressing 
on the concerned Stale Governments to 
complete the process of resettlement work 

exped itiously. 

[Engll.th] 

ExpeD~iture on Def~nce in Ind,a 

4924. PROF. P. J. KURIEN: Will 
the Minister of DEfENCE be pleased to 

.tate'~ 

(a) ,tbe per capi'ta expenditure on 
. Defence in India; 

(b) how does it compare witb Pakistan 
and China; and 

(c) whether the present a)Jocation takes· 
care of the requirements of Defence fully', 

THE MINISTER OF STATE. IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SHRI 
.ARUN SINGH): (a) Per capita expendi
ture on Defence in India in the year 1983.84 
was about Rs 87. 

(b) As per Military Balance 1985-86, the 
per capita expenditure on Defence in J 983 
in Pakistan was US $ 22. which works out 
to Rs. 275. As far as China is corcerned, 
precise figures far 1983 are Dot uvailab1e. 
However,·as per Military Balance 1984, per 
.capita expenditure on Defence in China for 
1982 was US $ 9, which works out to 
Rs. 112. 

(c) Allocation for defence is made keep. 
ing in view the se.;:urity environment and the 
constraints of resources. 

Review of Working or Nee 
4925. DR. G S. RAJBANS: WiJl the 

Minister of DEFENCE be pleased to state: 

(a) whether there is a proposal under 
the consideration of Go\'cr nmrnt to rewiew 
the worki_ng of the National Cadet Corps in 
the country; 

(b) if so, the manner in ·which the work
ing of the Nee wiIJ be revje'w~d: and 

(c) the steps Government propose to 
take to make the Na'tionu I C"det Corps 
sene jn an effective Y"'HY ? 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF DEl':ENCE RE
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) to (c). Gevernment 
pronose to set up an Evalualion Committee 
to go into the working of the National Cadat 
Corps. Necessary steps would be taken to 
make the Nee more effective in the light of 
the recommendations of the Committee. 

Sodo-Economic Data througb 
ComputerisatinD 

4926. SHRIMA 11 RASA VA 'RAJE .. 
SWARt: Will the PRIME MJN)ST~R ~e 
pleased to state; 
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(a) whether there is any ~roposal 
before Government for developing infor
mation network to promote computerisation 
of socio-economic data from the district. 
level. by the Department of Eleetronics; 

(6) if so, when doe's the Government 
propose to start the work; and 

(c) how is it going to be useful? 

THE. MINISTER OF STATE IN THE 
'MINISTRY OF SClENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) and (b). 
VeSt Sir. There is a proposal under imple
mentation hy the Department of Electronics 
for developing an Information Network to 
promote computerisation in Socio-economic 
data from the district level. 

The Government of India has set" up 
the National Informatics Centre (NIC) in 
tbe Department of Electronics for assisting 
Ministries/Departments of the Government 
of India in organising and developing 
information systems. In pursuance of this, 
NIC installs the necessary computer hnrd
ware, develop the required comruter soft .. 
ware, develop and maintain databases, 
assist in computer*aidcd analysis of data 
at\d give training to Government officials 
and staff in computer and systems analysis 
methods. 

During the first phase NIC instaJled 25 
computers in various Government building 
in Delhi connected to a large host computer 
in the form of a network. It developed 
more than 150 databases for the Central 
Government l)epartments. I n the second 
phase, this network cal1ed, NICNET, is 
being expanded at regional level with super/ 
large mainframe computers located at Delhi, 
Pune, Bhubaneswar and Hyderahad. In 
addition, the network will have mini/super 
mini-computers situated in the State 
capitals and some other important cities. 
It is proposed to connect these computers 
through statellite communication s),6tems. 
It is proposed to install smaller computer 
at tbe district level. Initially, 100 districts 
will be covered with small computers 
connected to micro e8rth~stations. This 
wilt be distributed uniformly over the entire 
country. Small computers in other (listrict 
W.ill be added proafcssively as tbe need i~ 

felt. The reaioaa! level and State' leve) 
computer. will be instaUed by the end 01 
J986 and the district level by tbe end of 
1987. 

(c) The district level computeR are 
planned to be used for the fono wins socio
economic applications; 

(i) Regular monitoring of the Plan 
projects; 

(ii) Rurul Development information 
system. 

(iii) Agricultural Information System. 

(iv) Water and Irrigation -Information 
System. 

(v) Health and f'amily Welfare Infor
mation System. 

(vi) Land Records Information System. 

(vii) Industry Informa'tion system. 

The above appJications win help reduc
ing delays in project implementation, 
optimizing resource allocations, increasing 
productivity and district I t:.vel , State level 
and National level planning. 

Non-Plan EJ:pendlture 

4927. SHRI AMAR ROYPRADHAN: 
Will the Minister of PLANNING be 
pJeased to state: 

(a) what is the non-plan expenditure of 
each Five Year Plan and the current year; 

(b) whether it has constantly been 
increasing; and 

(c, if so, tbe reasons therefor and tbe 
steps Government propose to take to 
minimise it ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE 1N THE 
MINISTRY OF FOOD AND CIVI'L 
SUPPLIES (SHRI A. K. PANJA): (a) A 
statement is attached. 

(b) Yes, Sir. 

(c) The increase in the nOD-Plan expen
diture is mainly due to growth in the ad
ministrative services, interest payments, 
defence, lubsidies. committed expeQditurc 
on ~bc oomplcted Plan s~he.me. ~Pd ,:J" ,Is 
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,eneral price level. Measures to control 
public expenditure have been outlined in the 
Seventh Plan document. The Union Finance 
Minister while presenting the Central 
Government's Budget for 1986-87 bas also 
indicated the steps proposed to be taken in 
this direction. 

Statement 

Non Plan' Rel'enfltt Expttnd/ture o/the 
Centre, Stolf, and Union Territories 

l()r diffi··rent Plan Period!· 

(Rs. crores) 

First Five Year Plan (1951-56) 4,271 

Second Five Year Plan (1956-61) 6.190 

Third Five Year Plan 0961-66) ) 3.367 

Three Annual Plans (1966-69) 12,832 

Fourth Five Year Plan (1969-74) 34.499 

Fifth Five Year P1an (1974-79) 67,926 . 
Annual Plan (1979-80) 20,356 

Sixth Five Year Plan (1980-85) 171,791 

Annual Plan Estimate (1985-86) 53.190 

(*Including current outlay on Plan account). 

I Tans/at/on] 

Reomains of Netajl Subbash Chandra Bose 

4928. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of HOME 
AFFAIRS be pJeased to state: 

(a) whether it is a fact that remains 
of Netaji Subbash Chandra Bose are lying 
in a temple in Japan; 

(b) if so, whether Government are 
taking any initiative to bring them back to 
India; and -

(c) if so, tbe details thereof and if not, 
tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU):' (a) 
The autbenticity of tbe ashes kept in the 
Rankoji Temple in Japan as those of Netaji 
Subhasb Cbandra Bose bas not been con .. 
9)':lsiv~ly osta~~isbcd, 

(b) No, Sir. 

(c) Does not arise. 

[Engll!h] 

National Highway 44 

4929. SHRI AJOY BISWAS: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the existing specification of Natio
nal Highway 44 (Assam-Asartala Road); 

(b) the standard norms of National 
Highway: and 

(c) the difficulty in following the 
standard norms of Nat;oDsI Highway in 
tbe case of National Highway 44 ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) and (b). The 
existing specification of National Highway 
44, which a re the same as that of a 
single lane National Highway, are al 
under: 

(0 the formation width.is 9 metres in 
the plain and rolling terrain and 
1.45/7 .05 m~tres in the hilly terrain 
depending upon rocky or unstable 
stretches. 

(ii) The width of the carriageway is 
3.75 metres. 

However, for a length of 25 Kms, in 
Tripura, the formation widfh of National 
Highway 44 is 12 metres and the pavement 
width is 7 metres; and for a length of 61 
Kms in Meghalaya. the p.tvement width is 
5.5 metres. 

(c) Does not arise. 

Disp lay of Various Models of Armour 
Piercing Fins In International 

Trade Fair 

4930. SHRI AMAL DATTA: Will 
the Minister of. DEFENCE be pleased to 
state : 

(a) whether various models of armour 
piercing fins have been displayed and also 
demonstrated at India International Trade 
Fair in 1984 and also at ~tbrp Centre, 
Jjombay.; 



(b) whether the equipment/technical 
details are regarded as secret; 

'(c) if so, how these items could be 
publicly displayed\ and explained; and 

(d) what steps Government have 
taken or initiated against the person or 
persons responsible for violation of official 
secrecy '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) There is no 
ammunition called cArmour Piercing Fins' 
as stated in the question. 

(b) Not Applicable. 

(c) Not Applicable. 

(d) Not Applicable. 

Replacement of Single Engine Helicopters 
by Double Engine Helicopters 

4931. SHRI K. S. RAO: Will the 
Minister of DEFENCE be pleased to state : 

(a) whether it is a fact that a number 
of single engine helicopters are being used 
in India for a veriety of tasks; 

(b) if so, whether it is Ii fact that single 
engine helicopters do not provide a good 
level of safety as is provided by a twin 
engine helicopters; and 

(c) what steps are being taken by 
Government' to replace single engine 
helicopters by twin engine helicopters 

eventually ? 

THE MINISTER OIl' STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. 

(b) and (c). Single engine helicopters 
are of older origin and find use in mountain
ous terrain and for roles where twin engine 
btlicopters cannot be utilised. Any safety 
comparisons, therefore, of single engine ~itb 
twin engine helicopters must appreciate this 
reality. For this reason, single engine 
helicopters would continue to remain in 
the inventory of the lAP. 1 t is planned, 
however t to eventuaUy replace single COline 
beUcopters with twin engine helicopters 
tpat wopld be indiJleoousl.)' man9fa~t)Ue~ .• 

Pre4uctioD of Deluce Items .by Or ..... 
Faetorie. 

4932. SURI PRIY A RANJAN DAS 
MUNSI: Will the Minister of DEFBNCE 
be pleased to state : 

(a) the total number of ordnance 
factories in the country and their location 
as well as tbe number of public sector units 
or undertaking thal produce more than 60· 
per cent of defence items as a supplier of 
defence; 

(b) whether much more scope will be 
provided by Government to small scale 
private sectors for production and supply 
of defence ancillary items during Seventh 
Five Year PJan; and 

(c) if not. reasons 'therefor '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE PRODUC
TION AND DEFENCE SUPPLIES (SHRI 
SUKH RAM) : (a) There are 34 Ordnance 
Factories (excluding two at pfoject stage) 
in the country. The location of these 
factories is indicated in the statement 
enclosed. There are five Defence Pubic 
Sector Undertakings weherein more than 
sixty percent of the value of production is 
of Defence items. 

(b) and (c). Subject to small ~ scale 
private sector units meeting the stringent 
requirements of quality and timely delivery, 
tbey are encouraged by placement of orders 
for production and supply of Defence 
ancillary items both by tbe Ordnance 
Factories and the Defence Pub1i~ Sector 
Undertakings. However, the placement 
of orders in subject to their quoting com
petitive prices. This policy which is being 
pursued will be continued during the Seventh 
Five Year plan also. 

Statement 

1. Ammunition Factory, 
Kirkee (Maharashtra) 

2. Cordite Factory. 
Aruvankadu (Tamil Nadu) 

3. fliab Explosives Factory, 
. Kirkee (Mabarasbtra). 

4. Ordnance Factory t 
JJbandara (Maha ... slltr») 



5. Ordnaoce Factory •. 
Chanda (Mabarasbtra) 

6. Ordnance Factory, 
Dehu Road (Maharashtra) 

7. Ordnance FactoO', 
Itarsi (Madhya Pradesh) 

.8. Ordnance Factory, 
VaraDs_on (Mabarasbtra) 

9. Ordnance Factory, 
Khamaria (Madhya Pradesh) 

10. Grey Iron Foundry, 
Jabalpur (Madhya Pradesb) 

11. Machine Tools Prototype 
Factory, Ambarnatb 
(Maharasbtra) 

12. Metal and Steel Factory, 
Isbapore (West Bengal) 

13. Ordnance Factory, 
Ambajhari (Maharashtra) 

14. Ordnance Factory, 
Ambarnath (Mabarasbtra) 

IS. Ordnance Factory, 
Bhusawal (Mabarashtra) 

16. Ordnance Factory, 
Dum Dum (West Bengal) 

17. Ordnance Cable Factory, 
Cbandigrah (U.T.) 

18. Ordnance Factory, 
Katni (Madhya Pradesh) 

19. Ordnance Factory, 
Dehra Dun (Uttar Pradesh) 

20. Ordnance Factory t 
Muradnagar (Uttar Pradesh) 

21. Gun Carriage Factory, 
JabaJpur (Madbya Pradesb) 

22. Field Gun Factory, 
Kanpuf. (Uttar Pradosh) 

23. Gun and Shell Factory, 
Cossipore (West Bengal) 

24. Qrdinance Pactory. 
Kaopur (Uttar Pradesh) 

25. Ordinance Factory. 
. TiruchirapaUi (Tamil Nadu) .. 
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26. Rifle Factory, 
Ishapore (West Bengal) 

27. Small Arms Factory t 
Kanpur (Uttar Pradesh) 

28. Vehicles Factory, 
JabaJpur (Madhya Pradesh) 

29. Heavy Vehicles Factory, 
Avadj (Tamil Nadu) 

30. Clothing Factory, 
Avadi (Tamil Nadu) 

31. Ordnance Clothing Factory, 
Shahjahanpur (Uttar Pradesh) 

32. Ordnance Equipment Factory, 
Kanpur (Uttar Pradesh) 

33. Ordnance PIJrachute Facl:ory, 
Kanpur (Ut' af Pradesh) 

34. Ordnance Equipment Factory, 
Hazaratpur (Uttar Pradesh) 

Thefts and I{obberics in Okhla 
Industrial Area 

4933. SHRI KAMAL NATH; Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that there have 
been a large number of theft and robberies 
in OkhJa Industrial Area; 

(b) if so. the number of cases reported 
in the last one year; • 

(c) whether the culpr~ts have b~en 
apprehended in any case; and 

(d) what steps have been taken to 
ensure confidence in young enterpreneurs 
who are victims of these thefts and 
robberies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA1RS (SHRI 
RAM NIWAS MIRDHA): (a) and (b). 
There has .been no untoward increase in 
thefts and robberies in Okbla Industrial 
Area. The number of cases of theft and 
robbery reported during 1984 and 1985 aN 

as foJlows : 
---_ ..• _ .. _-----------------

(i) Theft 

(ii) Robbery 

1984 

85 

2 

1985 

64 

2 



(c) During the year 1985, 13 p.,rSODS 
were apprehended in cases· of theft and 
robbery. 

(d) The following steps have been 
taken by tbe Delhi Police to ensure confi
dence in young entrepreneurs who are 
victims of these thefts and robberies : 

(i) Increased police vigilance. 

(ii) Intensive foot and mobile 
patrolling. 

(iii) Armed patrolling with walkietalkie 
sets and wireless fitted motor 
cycles. 

(iv) Intensive cbecking of hotels, guest 
houses, pickets, sf rategic points 
and hide-outs of tbe criminals. 

(v) Checking sf vehicles and luggage 
etc. at public congregations and 011 

road. 

(vi) Anti dacoity drives conducted by 
tbe districts and Crime Branches. 

(vii) Preventive· action against the crimi
nals, stepping up of externment 
proceedings and inter-district/ 
interstate meetings to check tbe 
crime. 

(viii) Appointment of Special Police 
Officers to assist tbe police in the 
detections and apprehension of 
criminals. 

Encroacb~ent In Reserve Forests 

4934. SaRI AJ.V.B. MAHESWARA 
RAO : Will tbe PRIME MINISTER be 
pleased to state: 

(a) the extent of the encroachment 011 

tbe reserve forest land ib Kerala and other 
States; 

(b) whether Union Government" have 
framed any scheme or guidelines for the 
States to evict the encroachers from tbe 
illept possession of the reserve forest land 
in the interest of forest development ~nd 
ecoloay; 

(c) if so, the details tbereof; and 

(d) whether it is proposed to give finan
cial assistance to the States to rehabilitate 
tbe encroachers after their eviction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHAI Z.R. ANSARI) : <a> 
Kerala has reported that ·estimated area 
under encroachments is 2080S hectares. 
Total area of forest reserve 'land under 
encroachment in other States and Union 
Territories excluding Sikkim and MiZQ,raOl is 
reported to be 6,79,827 ba. 

(b) and (c). Guidelines have been issued 
to all States that an assessment of the extent 
of such encroachments be made and it be 
ascertained as to how this can be controlled. 

(d) No, Sir. 

Elephant SaDctuary fn:Orissa 

4935. SHRI CHINTAMANJ PANI
GRAHl: Will the PRIME MINISTER be 
pleased to state : 

(a) whether with tbe joint assistance of 
Union Government and the Orissa Govern
ment, a new wild life Division comprising 
260 square kilometres close to Bbubaneswar 
has been created for implementing elephant 
sanctuary; 

(b) if so, tbe total estimated expenditure 
'V 

of this joint project and the share of tbe 
Central Government and tbe State Govern .. 
ment; 

(c) how much central and State funds 
have been spent by now on tbis project; 
and 

(d) the complete details of this project 
and the work completed uptodate ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : <a) The 
Strate Government of Orissa has establish .. 
ed tbe Chaodaka Dampara sanctuary close 
of Bhubaneswar mainly for the conservation . 
of elephants and to which tbe Union 
Government has given financial assistance. 

(b) The State Government has prepared 
a project involving Rs. 5.08 crores as non
recurring expenditure and Rs. 59.S0 lakbs 
recurring expenditure, to be completed in 3 
years, for tbis sanctuary. Tbough the 
Central Government extends financial assis
tance to tbe extent of SO per cent on certain 
approved items of non-.recurrioa expenditure 
in selected wildlife sanctuaries, aDd it bal. 

.. 
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.xtellded· .such assistaDce to this sanctuary, 
tbere is no commitment of the Central 
Government as to the extent of financial' 
assistance tbat would be given to the 
sanctuary. 

(c) A sum of Rs. 16 lakhs for selected 
items of non-recurring expenditure was 
sanctioned in the financial year 1984-85, the 
share of the Central Government being half 
of that. Of tbis the amount utilised upto 
31.1.1986 is Rs. 9.79 lakhs. 

(d) A statement is given below. 

Statement 

Purpose: 

To protect the Cbaodka and Dampara 
reserve forest area from biotic interference 
and provide a suitab1e hebitat for the 55 
wild elephants and other animals within this 
area. Subsequently, it is proposed to 
convert the area into wildlife -tourist 
complex. 

Estimated cost of the Project: 

The estimated cost of the project is 
Rs. 508.00 lakhs non-recurring and 
Rs. 59.50 lakbs recurring over three years. 

Location of Project : 

The project area is located. between 
Chandka and Dampara approximately 15 
kms. away from Bhubaneswar to the west of 

old Ganjam Road. Besides otber wild 
animals like ChitaJ, Sambar. Barking Deer 
and other smaIJer animals, tbis tract still 
holds 55 wild elephants. 

Details of Work proposed by State Govern· 
ment: 

The project will include the following 
types of work s : 

(i) Plantation of selected tree species 
and grasses. 

(ii) Deep eJephant .. proof trenching. 

(iii) Lining the above with concrete and 
1aterite blocks. 

(iv) Encased dry rubb1e waH. 

(v) Creation of water bodies bv check 
damming the existing streams and 
Jigging of tanks. 

(vi) Construction of internal roads to· 
link with the existing roads. 

(vii) Plantation on the trench berms of 
thorny and other species to protect 
the trench. 

(viii) Creation of meadows with. planting 
of fast .. growing edibJe grasses. 

The details of the work completed as 
reported by the State Government are as 
below: 

Item Amount sanctioned 
during 1984-85 

Amount utilised ti11 
31.1.1986 

1. Electric fencing Rs. 3 lakhs Rs. 3 lakhs 

2. Habitat improvement Rs .. 2 lakhs Rs. 1 ~9998. 63 

3. Construction of roads Rs. 2.S lakhs Rs. 132555.35 

4. Digging of tanks Rs. 21akhs Rs. 98JOO.17 

S. Purchase of equipment Rs. 1 lakhs Rs. 12358.74 

6. Purchased of Jeep, Tractor . Rs. 2.5 lakhs Rs. 236000.57 
with trolley 

7. Land acquisition Rs. 31akhs Nil 
"'--'---~-

----------- ---------_ ... _-_ •.. _-_._,. .. _ .... --. __ .-
Rs. 16 lakhs Rs. 9.79 lakhs 

... -, .... ---~- .. __, ... ----... -----.~ ~. __ ... -
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DeJay in Constitution of Certain AU 
India Servlees 

4936. SHRf NANDLAL CHOUDHARY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the reas('ns for delay in constituting 
some all India service suth as Indian 
Medical and Health Service, Indian Engineer
ing Service and I ndian Education Service; 

and 

"'i< 
(b) the time by which these services are 

likely to be': constituted? 

THE Mn-nSTER OF STATE IN iHE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBAKAM) : (a) and (b). A 
decision regarding cf'lnstilu1 ion of any new 
An India Service, can be taken only 
after consultations with the State Govern
ments. As there is no consen~us among the 
State Governments on the question t,f 
constitution of new All India Services, no 
decision in this regard, has been taken so 
far. The Central Government is still in the 
process of consulting the State Governments 
iIi this matter. 

E"pcndituf(~ Incurrtd on Prime 
Minister's Foreign Visit 

4937. SHRI KALI PRASAD PANDEY: 
Will the Minist,er of EXTERNAL AFFAIRS 
be pleased to refer to the reply given to 
Unstarred Question No. 2584 on 4 
December, 1985 regarding expenditure in
curred on Prime Minister's foreign visit and 
to state the details in regard to the expendi· 
ture incurred by Government on tbe Prime 
Minister's visit to five countries from 14th 
to 20th October, 1985 00 air tickets, trans· 
port, boarding, reception, literature etc. ? 

THE MINISTER OF STATE IN THE 
MINIS1RY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : The expendi· 
ture incurred by Government on Prime Minis
ter·s visit to five countries from 14th to 28th 
October, 1985 was as follows Air tickets
Rs. 1,52,73,96fi.90 (of which Rs. 1,52,00,000 
was on Air India Charter); Transport
Rs. 15,59.535,65; Board and Lodging Rs. 
29,05,681.70; Receptions-Ra. 5,28,730,08; 
Lherature-Rs. 2,66,733,13. Further, Rs. 

11,34,024.92 was incurred OD Hot Ii. 
communication links (excludiol a few biJl' 
still awaited from tbe A T and ,T Compauy at 
New York) and Rs. 52,709.95 was Miacellane
ous expenditure. 

[~ngll.sh) 

Proposal for Hfli Area Development 
Programme 

"" 4938. SHRI P.A. ANTONY: Will the 
Minister of PLANNING be pleased to 
state :. 

(a) whether the Kerala Government has 
submitted any proposals under the Hill Area 
Development Programme; and 

(b) if so, the details of the proposals 
aed the action taken in this regard? 

THE MINISTER OF STATE IN THE 
l\UNISTR Y OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): {a) Yes, 
Sir. The Slate Government have submitted 
proposals for the development of the 
Western Ghats region in Kerala. 

(b) The Government of Kel'ala have 
submitted proposals for the development of 
Western Ghats region. The proposals 
include development schemes for plantation 
crops (rubber and cardamom) afforestation 
and soil conservation, minor irrigation and 
roads. A sum of Rs. 23.80 crores has been 
approved for the 7th Plan for Kerala as 
Special Central Assistance to the State for 
implementing approved schemes in the 
Western Ghats region. ,The details are as 
under :-

SI. 
No. 

1 

Sector 

2 

I. Agriculture includ. 
ing soil conserva
tion 

2. Horticulture and 
Plan tat ion crops 
including rubber 
Plantation 

Outlays approv
ed for 7th Plan 

(Rs. in lakhs) 

3 

936.00 

148.64 
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I 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Minor Irrigation 

Forests 

Roads 

Water Supply 

Western Ghats Cell 

Studies, Surveys 
and Evaluation 

3 

25,2.77 

733.79 

236.50 

38.98 

5.75 

27.57 

Total 2380.00 

Lions in Bannargbatta Safuri Park, 
Karnataka 

4939. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
PRIME MINISTER be pJeased to state: 

(8) the number of lions are there at 
Bannarghat ta Lion Safari Park ~n 

Karnataka; 

(b) the number of lions in other lion 
safari parks in the country at present; 

(c) whether Government propose to 
expand the Bannarghatta lion safari park; 

(d) the amount spent in last three years 
in tbe improvement of Bannarghatta 1i0ll 

Safari Park; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SH RI Z R. ANSARI): (a) to 
(e). lnformation is being collected from the 
State Governments and wi 11- be laid on the 
Table of the House. 

Debtor Nations request to Creditor 
Banks to Reduce Interest Rate 

4940. SaRI P.R. KUMARAMAN· 
OALAM win the 
EXTERNAL AFFAIRS be 
state : 

Minister 
plt"ased 

of 
to 

(a) whether eleven Latin American 
debtor nations are to call on creditor Banks 
to reduce substantially and early interest 
rates in order to prevent breakdown of their 
pepnomies; and 

(b) if so, whether Government propose 
to lend its moral and other suport.to these 
countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R.· NARAYANAN) : (a) Eleven 
Latin American dehtor nations, members of 
the 'Cartagena Group' have called for a 
comprehensive range of measures to secure a 
solution to the 'debt crisis'. including an 
early and substantial lowering of interest 
rates. Their messages have been addressed to 
Governments of industriaHc;ed ccuntries as 
a'l wen to commercial banks and financial 
institutions. 

(h) India has expressed so1idarity with 
these countries in such forums as the 
Movement of Non'. aligned countries and tho 
Group of 77. 

Merger or Departments or Scientific 
Research 

494). SYED SHAHABUDDJN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether it is a" fact that at present 
four institutions namely the Scientific Adviser 
to the Prime Minister, Science Advisory 
Council to the Prime Minister, the Director 
General of Council of Scientific and 
Industrial Research and the Department of 
Science and T.:cbnology are engaged in 
formulating science policy and fixing 
priorities -of Government; 

(b) whether it is fact that apart from the 
unh'ersities, scientific research is the 
responsibility of a number of Ministries and 
Departments fo Government; 

(c) whether it is proposed to merge such 
departments etc. into onc comprehensiv'o 
Department of Scientific Research; and 

(d) if not, the exact distribution of 
responsibility and the mechanism of coordi-
nation among them? \ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACB 
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir. 
these institutions namely, Scientific Adviser 
to tbC' P,rime Minister, Science Ad v isol')' 
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Council to the Prime Minister, the Director 
General of Scientific and Industrial Research 
and the Department of Science and Techno
logy have distinct fUnctions and 
responsibilities. It is not true that an these 
four institutions are engaged in formulating 
science policy and fixing priorities of tbe 
Governmen t. 

(b) Yes Sir, Scientific Research covers 
a wide range of disciplines from atomic 
energy to space, agriculture. medicine, basic 
sciences etc. and it is therefore, appropriately 
the responsibility of different Ministries, 
Departments and agencies of the Government 
who are responsible for specific subjects 
under the Allocution of Business Rules. 

. (c) There is no proposal to merge the 
different department into one depaTtment 
of scientific research. 

(d) The sllhject allocated to each 
Ministry/Department is the responsibility 
of that department and the functions are 
discharged by the department in accordance 
with tbe prescribed Government procedures 
which generally involve consultation amongst 
v.arious depart.ment~ Planning Commission 
etc. Coordination amongst all 
concerned Ministries/Departments is also 
secured through various mechanisms such as 
Secretaries' Committee, Cabinet Committee 
for Science and Technology etc. 

Strength of Indian Statistical Service 

4942. SYED SHAHABUDDIN: Will 
the Mini')ter of PLANNING he pleased to 
state the present strength. of the Indian 
Statistical Service, grarie·wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINIS1ER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : The Authorised 
sanctioned strength of the Indian Statistical 
Service, as on 9-1-85 whel1 the Cadre 
strength waS' last reviewed is as follows : 

(a) Grade I 21 

(b) Grade II ~ 

(c) Grade ) II 175 

(d) Grade lV 333 

Indo-South Korea Protocol of Cooperation 

4943. SHJtI AN,ANP $I~G~: Will 

the PRIME MINISTER. be pleased to 
state : 

(a) whether India aDd South Korea 
have been working on a protocol of 
cooperation in the field of Science and 
Technology proposed to be signed between 
the two countries during the ensuing visit of 
Soutb Korean Prime .Minister; 

(b) if so, the specific areas of coopera
tion in the field of Science and Technology 
to be given and taken; and 

(c) tbe broad features of the protocol? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND, TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No Sir. 
No Protocol of Cooperation was signed 
between India and South Korea during 
the recent visit of the South Korean . Prime 
Minister. However, discussions on bilateral 
cooperation in Science and Techno)ogy were 
held during an earlier. visit of a Soutb 
Korean delegation to India in February. 
1986. 

(b) and (c). The two sides discussed 
possible cooperation in the areas of Materials 
Science, Metallurgy. Non-Destructive 
Testing" High Pol) mer Cbemistry, 
Pharmaceutical Chemistry, Electronics and 
Telecommunications, Energy and Resources. 
Exchange of expertise and informatjon, 
exchange visits of scientists, participation 
in seminars and conferences as well as joint 
research would be· the possible modes of 
interaction between the two sides. 

Violation of Forest (Conservation) Act, 
1980 by MP Government 

4944. SARI K. PRADHAN[': Will th' 
PRIME MINJSTER be pleased to state: 

(a) whether Union Government bas 
expressed to the Government of Madhya 
Pradesh its "grave concernu over the 
diversion of 75 hectares of forest land for 
various construction works of Bodbghat pro .. 
ject witbout prior approval of tbe Union 

. Government and in clear violation of the 
provisions of the Forest (Conservation) Act, 
1980; 

(b) if 10, the rea~tio.n of _State Ooverp .. 
~D~ thereto; 
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(c) whether it is a fact that the dcstruc ... 
tiOD of forests continues uncbecked; and 

(d) if 80, how Government propose to 
cbeck it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SURI Z.R. ANSARI) : (a) Yes. 
Sir. 

(b) The State Government have reported 
that permission in anticipation of Central 
Government's approva1 was granted by the 
Forest Department of the State Government 
aDd that the action taken, though not 
conforming to the legal requfrement,. was in 
public interest and to further expeditious 
implementation of the bydeJ project, and no 
malfl/idel are involved. . 

(c) There is .no report to this effect. 

(d) Question does not arise. 

Creating Awareness about RoJe of 
Electronic Equipments 

4945. DR. A.K. PATEL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government are aware of 
the role of electronic equipment to help the 
bulk of the people to become 
aware of modern developments even though 
they are illiterate; 

(b) if so, wbether steps have been taken 
to get these equipments into villages for a 
programme of making peopJe aware; and 

(c) if so, details thereof? 
jI. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCB AND TECHNO
LOGY AND IN THE nBPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) and 
(b). Yes, Sir. 

(c) Details of tbe steps taken to 
use electronic equipment to help 
tbe bulk of the people 10 become aware of 
modern deve lopments are : 

(i) Transistor Radios afe being used in 
. cities and villaaes. TV sets are also 

beiDa used. 

(it) Blectronics Trade and Technology 
pov.lopm~t ~orp'.ol'lli.cn (ET an~ 

T), a Government of ~Ddja 
Undertaking, have initiated a 
scbeme caHed 'TeJercach'. to use 
audio-visual aids throuah video 
cassette players and colour TV sets 
for mass awareness. It is proposed 
to instal such sets on an experi" 
mental basis in some vilJages aDd 
primary health centres. 

(iii) Electronic milk analyscrs are beina 
produced in the country and are 
being increasingly usod. 

(iv) Effective stf'PS have been taken to 
make the community TV sets and 
Direct Receipts Sales (DRS) 
available in vi1lages 80 tbat 
educational programmes can be 
viewed by these villagers. Nearly 
2000 DRS and 2000 VHF Sets 
have been instaUed in various 
states. ~ 

Bogus Visa Issuing Racket 

4946. SHRI LAKSHMAN MALLICK 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether .here have some cases of 
bogus visa issuing rackets unearthed in 
Delhi as well a5 in other parts of the country 
during last two years; 

(b) jf so, the details thereof and the 
action taken against the persons involved 
therein; and 

(c) the remedial measures Government 
have taken in this re-Bard ? 

THE MINISTER OF STATE IN THE 
DEI)ARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : (a) 
and (b). No data regarding bogus visa inuing 
rackets" are compiled at the Centre, as the 
State Governments and Union Te~ritory 
Administrations are re~ponsible for enforcing 
Jaws relating to such offences. So far as 
Delhi is concerned, 16 such cases have been 
registered hy the Delhi Police during tbe 
years 198,4 and 1985. 

. The detaiJs of these cases can DOl be 
disclosed in the public interest. 

(c) Tbe Government have taken the 
following remidical measure, : 

(i) An Office of tbe 'Protector of 
),lllJn~_fant$' is f~nctipnlnJ Jlndef 
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the Ministry of Labour, New 
Delhi, to curb such illegal acts. 

(H) As. and when. such a case comes to 
the notice of the police authorities. 
prompt action is taken against the 
accused person(s) as per law. 

(iii) In Delhi, an Anti-Forgery 
Cell is functioning under the 
Crime Branch of Delhi Police to 
detect and investigate such cases. 

. Boats/Fishing Trawlers in Andaman Sea 

4947. SHRI MANORANJAN 
BHAKTA: Will the Minister of DEFENCE 
be pleased to state : 

(a) how many foreign boats/fishing 
trawlers have been captured in the Andman 
Sea during the tast three years, details 
thereof and how each such vessel has been 
disposed of; and 

(b) the items found in such vessels and 
bow these items were disposed of ? 

THE MINISTPR OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH): (a) .The foreign 
fishing boats/trawlers captured by the 
Coast Guard in the Andaman region during 
the last three years are as below : 

Year No. of foreign 
fishing boats 

captured 

1983-84 Nil 

1984-85' 4 

1985-86 15 
__ ....... __ , __ ~ .. _.A ____ '_ -_._ .. ,,_~ _____ , .• ~." ",'- _______ .~ __ .~ ....... ~,_,., ,., . 

The vessels alongwith their equipment 
are disposed of by the Andaman and 
.Nicobar Administration. after tbe Court 
orders their confiscation. 

(b) The items found in such captured 
vessels generally comprise 1heir catch of 
fish, fishing gear, aod other equipment. 
stores and cargo. The value of the fish is 
assessed by the representatives of the 
Fisheries Survey of India. and disposed of 
by sale, under Court orders. Other items 
'or Jbeir s.aJe proce~ds) ~re ,.Iso cODfiscat~d 

alonawith the vessels, when the Court so 
orders; 

Eviction of Villagers from Revenue 
Village In A and N Islanda 

4948. SHRI MANORANJAN 
BHAKTA: Will tbe PRIME MINISTER· 
be plelsed to state: 

(a) whether it is a fact that in revenue 
village MilletiJak (classified under Land 
Tenure Regulation, in Andaman and 
.Nicobar Islands) the villagers who have got 
occupancy rights. are now threatened by tbe 
Forest Department for eviction on the 
ground that this is a reserved forest accord .. 
ing to their records; and 

(b) if so, tbe reaction of Government 
in the matter 1 

THE MINISTER OF STATE IN THE 
M1NJSTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) aod 
(b). The information is being coJlected 
from Union Territory Administration of 
Andaman and Nicobar Islands and wi)) be 
placed on the table of the house. 

Recruitment Centres In Blbar 

4949. SHRI SIMON TIGGA: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the number and details of the Army 
Recruitment Offices in the Chotanagpur
Santhal Pargana belt of Bihar; 

(b) number of persons recruited at 
tbese centres since 1980. year· wise, and 
category -wise; • 

(c) whether Government propose to 
open more Recruitment Centres in this 
arera; 

(d) if so, by what time; and 

(e) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) There ale 
tbree Branch Recruiting Offices at Ga:ya, 
Rancbi and Katihar' to cover tbe areas 
consisting of Chotanagpur .. Santhal Parganas 
belt of Bihar. 

(b) I t will not be in tbe public 
interest to disclose the illfounatioXl •. 



(c) No, Sir. 

(d) Does not arise. 

(el The, existing Branch Recruiting 
Offices are considered adequate to cover the 
area for 'purposes of recruitment. 

Funds for Tribal Development in Bihar 

4950. SHRI SIMON TIGGA: Will 
the Minister of WELFARE be pleased to 
state: 

(a) tbe details of the Central Schemes 
for triba 1 development in the State of Bihar 
in tbe current year; and 

(b) the details of assistance given to 
voluntary agencies for tribal development? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDH,o\R GOMANGO): (a) A sum 
of Rs. 1964.41 lakbs has been released to 
the Govt. of Bihar for 1985-86 as Special 
Central Assistance for Tribal sub-plan 
areas for family oriented-cum-income 
generating schemes in various sectors viz .• 
AgricuUure, Horticulture, Animal Husban
dary, Dairy Development, ViUage and 
Small Industries and forestry etc. Apart 
from this, an amount of Rs. 204.34 lakhs 
has been sanctioned under Article 275 (I) 
of the Constitution to meet the cost of 
Special schemes for Scheduled Tribes deve
lopment ill the State. 

. Under the Centrally Sponsored Schemes 
namely, Post Matric-Scholarship (both for 
SC and ST boys and girls), Book Bank 
(both for SC and ST boys and girls) and 
Research and Training (for STs onlY), a 
sum of Rs. 95.15 lakhs, 3.50 lakbs and Rs. 
1.90 lakhs respectively has been released by 
this Ministry during 1985-86. 

(b) A sum of Rs. 1.30 lakhs has been 
released during 1985 .. 86 to Ramakrishna 
Mission Vivekananda Society, Jamsbedpur 
(or running a students' home and Technical 
Work Shop. Apart from this, Rs. 44,719 
has been sanctioned to Rama Krishna 
Mission Tuberculosis Sanatorium, Ranchi 
for running a five bed hospital. 

Assistance for Establishment of RSAC 

4951. SHRI CHINTAMANI lENA: 
Will the PRIME MINISTER be pleased to 

W,Iiten Answe" ISO 

state the details of the Central assistance 
given for establishing Remote Sensing 
AppHcation Centres during 1985? 

THE MINISTER OF STATE IN THE 
MJNJSTR Y OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELEC1RONJCS AND SPACE 
(SHRI SH1VRAJ V. PATJL): Remote 
Sensing applications are conducted in the 
country by a number of Cent'ral and State 
Government (:gencieR, including some 
academic institutions. The Central assis
tance mainly includes (a) financial assistance 
(b) providing general guidance which aJso 
includes assi~tance in the procurement of 
computer systems and (c) imparting train
ing in remote sensing techniques. Five 
Regional Remote Sensing Centres cue being 
set up in different region') of the country. 
with financial assis1ance provided by various 
Central Government Deparlments and 
agencies including Department of Space. 
A number of Central agencies have also 
fundfd various remote sensing application 
activjtit's. 

Communal Riots in the Country 

4952. SHR} CHINTAMANI JENA 

SHRIMOHANBHAI PATEL: 
SHRI G. M. BANATWALLA : 

SHRI DHARAM PAL SINGH 
MALIK: 

SHRISURHASH YADAV: 

SHRl HANNAN MOLLAH : 

SHRI MULLAPPALLY 

RA~lACHANDRAN : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the number of jncidents of commu
nal.-riots in the country during the year 
1985; 

(b) the number of persons who lost thejr 
lives in communal riots during the aforesaid 
period in each State; and 

(c) measures heing taken by Go\ern
ment to che( k the ris.ing trend of communal 
riots in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): 
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<a) and (b). On the basis of the infor
mation available with this Ministry, five 
instances of communal riots took place in 
the country during the year 1985 in which 
2S2 persons lost their lives. Out of these 
casualilies, 237 relate to the commvoal 
incidents in tbe State of Gujarat in connec .. 
tion with the anti-reservation asitation in 
that State, 10 to Andhra Pradesh and 5 to 
Uttar Pradesh. 

(c) Since Jaw and order is primarily 
the responsibility of the State Governments, 
the respective State Governments have taken 
appropriate measures, preventive and 
punitive under the law to control the situa
tion. The Central Government ·on their 
patt provides advice and guidance as also 
makes available Central para-military forces 
as and when aaked for. The Central 
Government have also, in this connection 
circulated detailed guidelines to the various 
State Governments for prevention as wfll1 
as control of communal violence. 

It is in this context that the IS-Point 
programme of the former Prime Minister, 
Smt. Indira Gandhi was commended to 
the State Governments. Recently, the 
Central Government have re-constituted 
tho National Integration Council on 19th 
Fabruary, 1986, which will inter-alia. 
sunest ways and means to promote commu
nal harmony in the country. 

Priority to Hilly aod Backward Areas 

4953. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
PLANNING be pleased to state: 

(a) whether the Planning Commission 
bas accorded any priority to the hiHy and 
backward areas for the provision of trans
port infrastructure, including the new railway 
lines, National and State Highways (roads 
aDd bridles) in the Sixth Plan; 

(b) if so, tbe nature of the priority given 
in this regard and names of the new projects 
taken up for construction dUring the Sixth Plan 
in tbis sector, alongwith otber details like cost 
of construction, etc. and targetted period of 
completion; 

(c) whether such on,oiog projects would 
be liven adequate priority and their comple
tion ensured during the Seventh Plan; and 

(4) if Dot, the reasons therefor and the 

steps taken to speed up the economic . 
development of these areas ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES (SHRI 
A,K. PANJA): (a) For the purposes of 
Planning and development, hilly and 
backward areas have come to be recognised 
as a separate physiogeographic entity. They 
have been receiving special attention for 
their overall integrated development inc1ud
ina provision of transport infrastructure. 
The development of such areas in tbe 
country, however, canDot be undertaken in 
isolation from the adjoinin. pJains with 
which their economy and ecology is cru
ciaJJy related. The strategy for tbe develop
ment of such areas was laid down in Chapter 
25 of the Sixth Plan document. 

(b) to (d). The Seventh Plan stipulates 
that priority would be accorded to comple
tion of essential ongoing projects. In the 
State Plans due priority is being given to 
road development in the hilly and backward 
areas within tbe available resources. Hilly 
and backward areas have benefited from' the 
infrastructUle dc,welopment in successive 
Five Year Plans. Details of the new railway 
Hoes taken up during tbe Sixth Plan in billy 
areas are indicated below :-

Cost 
(Rs. 
crores) 

--_-----._- ----------
1. Jammu Tawi

Udhampur 
2. Nanga! Dam

Talwara and 
taking over 
Mukerhtn .. Talwara 
siding 

3. Construction of. 
rail-cum .. road 
bridge across 
Brabamaputra at 
Jogiabopa aloDS 
with a DO 
railway line 
from Jogishopa 
to Gaubati. 

68.68 

37.68 

87.75 

Target 
date of 
comple-

tion 

--;--
VIlI Plan, 
subject to 
availabili. 
tyof reso. 
urces. 

-do .. 
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As far as tbe road network is concerned. 
National Highways and State Highways 

, indicate a classification of road system 8S 

such. Du rioa tbe Sixth Plan, six National 
Highways coverina a length of 2176 kms. at 
an approxima te cost of Rs. 300 crores were 
taken up in the north-ea'stern region. These 
are listed be)ow :-

1. Imphal-Silchar-Badarpur. 

2. Silchar-Aizawal-Lunglet. 

3. Link to I.anagar. 

4. North Trunk Road 
(Guwahati-Passighat-Tezu-Saika-
ghat). 

5. Paikan-Turu· Dalu. 

6. Lateral road (Portions in North .. 
Bengal and Assam). 

Road works are generally carried out in 
stages and broadly inc lude works relating to 
removal of deficiencies and lor upgrading of 
the system. These works are taken up on 
the basis of requirements of traffic and 
availability of funds. Since these works 
are generally not in the nature of welt
defined large projects, precise data relating 
to these works is Dot available in a disaggre
gate form. 

PEXSEM Scheme 

4954. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether Government have extended 
the PEXSEM (Preparing Ex-Servicemen for 
Selt Employment) to any new districts in 
the country during the year 1985-86; 

(b) if so, the names of the Districts 
Statewise and the dates on which the scbeme 
was extended; and 

(c) if not, the names of the districts for 
which the extension is under consideration 
_nd a brief outline of tbe scheme and its 
functioning since its inception in tbe districts 
where it is OD operation ? ' 

THE MINISTBR OF STATE IN THE 
DEPAR.TMENT OF DEFENCE'RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SINGH): (a) No, Sir. 

(b) Does not arise. , 

(c) The exten~ion of the Scheme to one 
more district in each of ttie States of 
Himachal Prade~h, J)unjab, H aryans, Uttar 
Pradesh and Rajasthan, that is, in five of 
the six States where it is already in operation, 
as well as its infroduct ion in one district 
each of the States of Ken!;I, Andhra Pradesh 
and Manipllr, js belOg C('llfemplated with 
effect from the financial year ] 986-87, as 
these S1ates have accepted the extclision/ 
introduction of the .scheme and agreed to 
share with the Government of India the cost 
thereof. ' 

The basie objective of the Scheme is to 
impart training to retiring defence personnel 
and to ex-servicemen settled ill the rural 
areas, so as to prepare' them fOf securing 
crop.loyment, or to set up in self-employ
ment, dose to their homes. The Scht'me 
bas been found to be increasingly capabJe 
of meeting the objectives with which it bas 
been established. 

Re~istratiofl of 'ndian Nationals Residing 
Abroad 

4955. SYED SHAHABUDDIN: Will 
the Minister of EXTERNAL AFFAIRS be 
p1eased to state : 

'(a) the number of Indian nationals 
registered by Indian Embassies in various 
West Asian countries; 

(b) the strength of the 
Section in each Mission; 

Consular 

(c) the estimated percentage of Indian 
nationals who have been registered; and 

(d) whether it is proposed to introduce 
compulsory registra tion of Jndian nationals 
residing abroad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFA1RS 
(SHRI K.R. NARAYANAN): (a) to (c). 
lhe information giving the pO~ition as on 
31.3.86 is being collecled from Indian 
Missions and Posts abroad and wi)) be 
placed on the Table of the House as soon as 
possible. 

(d) No, Sir. 

Development Schemes in Tribal Areas 

4956. SHRI PIYUS TIRAK Y: Will 
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the Minister of WELFARE be pleased to 
state : 

.. 
(a) whether it is fact that in spite of 

providing financial 'assistarce and ('ther 
heavy inputs for the tribal development 
schemes in tribal areas of the Country the 
results are far below the expectations; 

(b) if &0, the reasons thereof; 

(c) whether Government plan to set up 
a high power committee of the tribal 
Members of Parliament to go into all the 
aspects and suggest remedial measures; and 

(d) if so, the details therevf 1 

THE DEPU-IY MINISTER IN THE 
MINISTR Y Of' WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
During the Sixth Plnn, as against. a talget of 
as-,isting economically 27 59 lakh tribal 
families the achievement during the period 
wa<; 39.67 lakh tribal families. The litt!racy 
rate among Scheduled Tribe population 
increased from 11.30% ·in 1971 to 16.35% in 
1981. The number of Scheduled Tribe 
Post-Matric Scholarship beneficiaries in
creased from about 28200 in 1972-73 to 
1 t 9480 in 1982-83. I nvestments made in 
sectors like h~ltth .lod nutrition including 
I.C.D.S., road~ minor irrigation, etc., have 
resulted in improvement of infra-structural 
facilities ill tribal areas. 

.. 
(c) and (d). No, Sir. There is already 

a Parliamentary C'.)I11mittee on the Welfare 
of Scheduled CJ~tes and Scheduled 
Tribes which takes up from time 
to time. examination of various tribal 
development programmec;. Further. meeting 
of Member., of Parliament beJonging to 
Scheduled Tribe communities to discuss 
tribal d("ve)oprncnt programmes are ~lso held 
by the Ministry from time to time. 

Licensed Capacity for 'Computers 

4957. SHRI SALEEf\,1 I. SHERVANI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the licensed capacity for manufacture 
of computers with details of type of compu
ters licensed to each manufacturer; and 

(b) tbe stages of implementation of 
leuers of intent/licences 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELEC1RONICS AND 
SPACE (SHRI SHIVRAJ V. PATIL) : (8) 
The details of the letters of intent/Industrial 
Licences issued npto December 1985 for the 
manufac(Urc of C\'lliputcrs icdil.:atiTig capa
cities ale given in the Statement laid on the 
Table of the House. [Pla(.'cd in Library. See 
No.l..:r .. 2534':S6J. This uoes not include the' 
approva Is given to units in the Small Scale 
Sector. 

(b) Out of the 101 companies, 22 units 
are in production. Letters . of Intent! 
Indtlstrial licences of the remaining compa
nies are at various stages of implementation. 

New Substitude Developed by Central 
Glass and Ceramic Research Institute, 

Calcutta 

4958. SHRI LAKSHMAN MALLICK: 

DR. G. VUAYA RAMA RAO: 

Will the PRIME lVUNISTER be pJeased 
to state: 

(a) whether a new mat~rial, which can 
be used as substitute for wood for various 
constructional and decorative purposes has 
been developed by the scientists of the 
Central G lass and Ceramic Research Insti
tute in Calcutta; and 

(b) when this new substitute will be 
available in the market and in what quanti
ties and how much wood is expected to be 
saved. with other details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY ~ND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIV RAJ V. PATIL): (a) Yes, Sir. 
Glass Reinforced Gypsun (GRG) composites 
is a new lr:~Herinl, developed by the Central 
Glass and Ceramic Research Institute in 
Calcutta which can be used as a substitute 
for wood in constructional and decorative 
panels. 

(b) The know-how for GRG composites 
has recently been licensed to" one entrepre
neur who bas yet to commence commercial 
production. Efforts to licence it to others 
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are in progress. The quantity of wood 
substituted would depend on cost economics 
and acceptability of ORO composites which 
cannot be presently determined. 

Tripura National Volunteers 

4959. SHRI' K.V. SHANKARA 
GOWDA: 

SHRI SATYENDRA NARAYAN 
SINHA: 

Will the Miniskr of HOME AFFAIRS 
be pleased to state : 

(a) whether Union Government are 
unwiUing to grant to the Tripura Nat'iona1 
Volunteers the same status as to the Mizo 
National Front; and 

(b) if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPART~1ENT OF I~TERNAL 

SECURITY (SHRI ARUN NEHRU)': (a) 
and (b). Government have not granted any 
Status as such to the M izo National Front. 

Indigenous Braille Shorthand Macbine 
for the Handicapped 

4960. SHRI MANIK REDDY: Will 
the Minister of WELFARE be pleased to 
state : 

(a) whether an indigenous Braille short
hand machine has been dlveloped in the 
country; 

(b) jf so, tbe details thereof and its 
expected impact on improvement in empJoy
ment of the handicapped; and 

(c) the number of persons likely to be 
benefited therefrom during the Seventh Five 
Y car Plan period ? 

THE 'DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GJRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) The braiHe shorthand machine would 
enable educated visually handicapped persons 
to learn stenography which would pl'oyide 
tbem new avenues of cml?loyment as 
stenoara phers. . 

(c) No assessment of the nuntber has 
been made. 

Medical Treatment of Ex-Servicemen 

4961. SHRI AJAY MUSHRAN: Will 
the Minister of DEFENCE be pleased to 
state : 

(n) whether Ex-servicemen are entitled 
to free medical treatment in Military 
Hospitals: 

(b) whether it h also a fact that such 
hospital are located very far away from their 
homes; 

(c) whether Government will extend to 
Ex-servicemen the Welfare facility of getting 
free medical cover from all Government 
hospitals and ensure that no Government 
hospital refuses free aid to these . ex -service
men; and 

(d) if so, what remedial measures are 
contemplated? 

THE MINISTER OF STATE IN THE 
DEPARTMENT I OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Ex-servicemen 
pensiont"fs and their families of deceased 
service per.c;onnel in receipt of family 
pension. are entitled to free medical treat
ment at Military hospitals. Rc-employed 
pensioners are not entitled to this facility. 

(b) In certain areas ex -servicemen may 
resille far from Military Hospitals. 

(c) and (d). As far as Government civil 
hospitals administered by the States, are 
concerned, ex-servicemen are generally 
entitled to the facility of free medical treat
ment to the same exl~nt as are members of 
the general public. However in the States 
of Karnataka, J and K, Orissa, Rajasthan, 
Sikkim and Tripura, the State Governments 
ha ve is",ucd some special instructions 
granting special facilities to ex-servicemen 
beyond what would be available to memt:ers 
of the general public. . 

Provision of Vikas ('ustika (Family 
Card) for SCs/STs 

4962. SHRI AN-ADI CHAR AN DAS : 
Will the Minister of WELFARE be pleased 
to refe r to the recommendations made by 
the Parliamentary Committee on Scheduled 
Castes and Scheduled Tribes to provide 
Vikas Puslika (Family Card) and state ; 
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(a) whether Government of India have 
decided that the Scheduled Ca~tes and 
Scheduled Tribes be provided with Vikas 
Pustika (Family Card) as recommended by 
the Parliamentary Committee on Scheduled 
Caste and Scheduled Tribe; and 

(b) the names of the St:1tes where this 
bas been imp1emented and [)roposed to be 
implemented ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHIH 
GIRIDHAR GOMANGO) : (a) and (b). A 
Vikas Patrika (idcntity-cum-monitoring 
Card) was prescribed in May, 1980 for 
monitoring, among other things, the impact 
of the IRD programmes on all beoefichuies 
including the SC/SC beneficiaries. By tbe 
end of the Sixth Plan. most of States had 
distributed the Vikas Patrika. ' 

Multi-Functional Oigital Tele,i~ion Sets 

4963. PROF. NARAIN CHAND 
PARASHAR : Will the PRIME M1NlSTER 
be pleased" tu refer to the answer given 
to Starred Question No. 722 on J8 April, 
1984 regarding multi-functional digital 
television sets made by Japan and state: 

(a) whether the report of the working 
group s>!t up by the Dep:lI tmcnt of Electro
nics on "'digital television has been received 
by Government; 

(b) if so, (he recommendations contained 
in the Report and the decision/action taken 
by Government thereon; and 

(c) the likely date by which multi
functional digital television sets would be 
introduced/manufactured in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCiENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMF.NT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ \). PATIL) : (a) and (b). 
Digital Television being an emerging techno
logy, the foreign manufacturers have been 
reluctant to share information on its various 
techno-economic aspects, with the result, 
the Working Group set up hy Department of 
Electronics has not been able to tlnalize its 
report. 

(c) As the demand for analogue CTV 
sets bas just built up, efforts are now bein~ 

made to make necessary components availa. 
ble indigenously. It will be too early to 
promote digital TV at this juncture. 

Price of TV 

4964. SHRI B.V. DESAI : Will the 
PRIME MINISTER be pleased to state: 

(8) whether prices of both colour 8S 
wen as black and white TV sets have risen 
by Rs. 1700 and Rs. 700 respectively due to 
the steep excise duty hike proposed in tbe 
198.6 ... 87 Budget; 

(b) if so, whether the increase on price 
of TV sets will affect the proposed 
programme of Government to provide 
facility of communication to tbe poor 
people; and ' 

(c) whether in view of this Government 
are considering not to allow the manu .. 
facturers. to increase the price of TV sets 
which has been the cheapest source of 
communioation to the common man? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir. 
In the Central Budget proposals for 1986-87, 
the excise duty on Colour Television (CTV) 
Receivers of screen size exceeding 36 ems 
has been increased by Rs. 600. A quick 
survey of prices made thereafter indicates 
that the prices of some CTV sets have lone 
up approximately by Rs. 660 to .Rs. 700 or 
so, in Delhi. The rates of sales tax and 
other local taxes differ from State to State. 
The increase in market prices in different 
States would broadly vary accordingly. 
There is no increase in the excise duty OIl 

Band W TV sets of screen size exceeding 
36 ems. AI<.o the Band W TV sets of 
screen size not exceeding 36 ems continue to 
be exempt from excise duty (except for 
additional excise duty of Rs. lOOt levied on 
all TV sets, in lieu of the abolition of the 
annual licence fee for TV Broadcast 
reception. 

(b) No, Sir, as prices of B aDd W TV 
sets remain largely unaffected. 

(c) Does not arise~ 
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£.0 .... of Co-oper.attfe Ba.k I. Deihl 

4965. PROF. NJRMALA KUMARI 
SHAKTA WAT : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(8) whether Government are aware of 
the recent robbery of Cooperative Bank in 
Delhi; 

(b) if SOt the total amoun't looted; 

(c) whether any persons have been 
arre1t~d; and 

(-d) whetber 'Government purpose to 
advise the banks to deploy security guards 
with cashiers in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) There was 
no robbery at the Co-operative Bank. 
However. the Cashier of the Vaisb Coopera
tive Bank, Shakurpur, Delhi accompanied by 
assistant cashier and the peon Sbri Brij 
Kisb'ore, was lay-laid by three boys, while 
he was going to deposit a sum of Rs. 
3,25,000 in Dena Bank at Vijay Chowk, 
Shakarpur. After stabbing Brij Kisbore, the 
robbers snatched the brief case containing 
tho said amount and escaped. 

(b) The total amount looted was worth 
Rs. 3,25,000. 

(c) Five persons have been arrested and 
the looted amound has been recovered. 

(d) The Govt. have already advised the 
banks to deploy armed guards with cashiers 
08rrying cash iu transit. Constant consul .. 
tat ions are held between the banks and the 
local Police with a view to further safeguard. 
ing public interest. 

Low Air Preslure Atomlslng BUrDer 
Developec1 by Indian Institute of 

Petroleum 

4966. SHRIMATI O.K. BHAN·DARI 
Will tbe PRIME MINISTER be pleased 

- \ 

to state: 

<a> whether scientists at the Indian 
Institute of Petroleum, Dehradun b3ve 
developed an efficient low air pressure 
,to_misin, burner; 

(b) if 10, ·tIIe d ..... ...,,; 'aDd 

(c) how tbe above development i. beiDa 
exploited with tbe country and for export? 

THE MINISTER. Of' STATE IN TaB 
MINISTR \' OF SCIEt«.;E AND TBCH. 
NOLOOY AND IN THE DEPARTM'EHTS 
OF OCEAN DEVELotMENT, A.TOMIC 
ENERGY. ELECTRONICS AND 'SPACE 
(SHRI SHIVRAJ V. PATIL) : ('a) YeI, Sft. 

(b) Capacity: upto 100 'kg/hr. burniol 
rate. 

Fuel: flV Grade furnaco oil. 
Air PrelJure : 400-700 mm HI. 

Tu,,, Down Ratio: 1 : 10. 

Fuel Saving achieved dllf'/ng ,'Mill,: 
10-25%. 

Malerlal : Body CI, Spray Gun
MS/SS. 

(c) Knowhow is beina released tltroUSb 
·the Petroleum Conservation Research 
Association (peRA). It has already 'been 
released to one party who have since 
supplied over 1000 burnen to the industries. 
Further liceMing to pa1"tteS in ·other 'Parts 
of the country is under active consideration 
of PCRA. Tbrse burners have been exhibit .. 
ed in trade fairs in India and the USSR. 
Patonts have been filed in India and abroad 
e.g. U.K. and Ph11ippines. Some part. 
from abroad have shown interest in tbeae 
burners. 

(Tr"IIs/allt"'] 

New area. e"der Tribal S.b-Plaa In 
Madbya Pradesh 

4967. SHRI DILEEP SINOR 
BHURIA : Wilt the: Minllter of W.fL~A.kB 
be pleased to state : 

(.) whether lOme t'tCW ar... have eeen 
brouabt under the tribal eub .. pl_ in Mad..,. 
Pradesh in tbe Seventb FI'Ie \! ear Plan or 
whether only tbo present tribal sub-planl 
will continut; and 

(b) if new are •• have beea brouabt uDder 
fbe tribalsub-plao the deteU, chereof? 

THE DBPUTY MINJSTElt IN THB 
MINtSTR Y OF WELFARE (SHRI 
~UJ.\IP~ G9~NGO): (I) Np ~ 
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areas have been brought under the tribal 
lob-plao during Seventh Five Year Plan so 
rar. The State Government· have been 
advised to identify cluster or tribal concen .. 
tration, that is, areas baving a tribal 
population of 5,000 and SO per cent 
Scbeduled Tribes therein. In case the State 
Government identify and propose such 
viable areas for inclusion in tribal sub-plan, 
the present areas might undergo change. 

(b) Does not arise. 

EmploYfes trained In Hindi Shothand
Typing 

4969. SHRI KESHAORAO PARDHI: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) The total number of employees who 
have been given training in Hindi sbort
hand-typing under the Hindi Teaching 
Scheme so far; 

(b) the number of employees out of 
them whose services are being utilised for 
Hindi work; 

(c) The total number of employees, out 
of tbem. who are getting a special pay of 
Rs. SO P.M.; 

(d) The total number of such steno
graphers who have passed their examination 
through Hindi medium but tbeir services 
are being utilised for English work; and 

(e) the number of such stenographers 
who have pasl1ed examination through 
English medium and whose services are 
being utilised for Hindi work also? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO) : (8) Since inception of Hindi Teach
ing Scheme for Shorthand and Typing, 
7,675 English knowing Stenographers and 
4O,8S3 English knowing typists have been 
trained in Hindi Stenography/typing. 

(b) to (e). Englisb knowing staff are only 
trained in Hindi Stenography/Typing under 
Hindi Teaching Scheme and as such in 
addition to tbeir normal work their services 
are at times used for Hindi work. if 
necessary. No separate statistics are main
tained for the purpose in Ministries/Deptts. 
lad tbeJr .tt.c}Jed a~d .Ubo,dill.~ otBoes. 

There is· no scbeme for training Hindi 
knowina Stenographers/Typists in English 
and no records maintained for their utilisa
tion for doing work in EDllisb. 

Reduction In Plan Allocation for 
Industries 10 Madbya Pradesh 

4970. SHRIMA TI VIDY A V ATI 
CHATUR VEOI: Win the Minister of 
PLANNING be pleased to state: 

(a) whether it is a fact that the Indus .. 
tries Department of Madhya Pradesh bad 
sent a proposal involving Rs. 155 croreCJ for 
jnclusion in the Seventh Five Year Plan 
whicb has reduced to Rs. 146 crores; 

(b) if so, whether this cut has been 
applied to medium and big industries; and 

(c) the basis of this reduction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANN1NG AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) No, 
Sir. 

(b) and (c). Do not arise. 

[English] 

Supply of Major Equipments and 
Components by DHEL for Fast 

Breeder Reactor 

4971. SHRI B.V. DESAI : Will the 
PRIME MINISTER be pleased to state : 

(a) whether the Bharat Heavy Electri
cals Ltd. bas offered to develop and supply 
major equipments and components for the 
proposed 500 MW prototype fast breeder 
reactor to be built by the Department of 
Atomic Energy; 

(b) if so, whether the offer has been 
accepted by the Department of Atomic 
Energy; 

(c) whether it is a fact that BHEL has 
made equipment for the fast breeder test 
reactor of 40 MW; 

(d) if so, when tbe SOO MW prototype 
fast breeder reactor is to be bunt; and 

(e) the total expenditure li~el)' tp bo 
incurred? 



THE MINISTER OF STATE IN THE 
MINISTRY OF· SCIENCE AND TECH
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) BHEL 
who were contacted atongwith others have 
sbown interest in joining the engineering 
development effort needed for the prototype 
fast breeder reactor. 

(b) Decision will be taken after taking 
into account the indicated schedule, costs, 
infrastructural and other facilities available 
with the industries wishing to participate in 
the engineering development programme. 

(c) Yes Sir. BHEL has supplied 
components/equipment like reactor vessel, 
intermediate heat exchanger, steam genera
tors and the turbo-alternator. 

(d) Construction and commissioning of 
the 500 MWe PFRR is likely to be compM 
leted towards the end of next decade. 

(e) The C,lpital cost of PFBR (according 
to preliminary estimates) is placed around 
Rupees seven hundred and twenty crores in 
terms of 1982 prices and excluding customs 
duties on materials which may have to be 
imported. The cost of fuel is not included 
in this est imate. 

Purchase of Cloth for Army Uniforms 

4972. SHRI K.D. SULTANPURI : Will 

the Minister 'of DEFENCE be pleased to 
state : 

(a) the names of textile mms which are 
supplying cloth for uniforms for the army; 

(b) ths annual expenditure in this 
regard; 

(c) whether any purchases have also 
been made from private textile mills; and 

(d) the standards and quality fixed for 
this supply ? 

THE MiNISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Different types of 
cloth for uniforms for tbe Army is procured 
through the Directur General of Supplies and 
Disposals (DGS and D). Names of the firms 
who Jlave supplied tbe five major types of 
cloth required for uniforms through DGS 
and 0 are given at in the attached statement. 

(b) Expenditure incurred in 1985-86 on 
the purchase of the five types of cloth 
through DGS and D is about Rs. 52.93 
crores. 

(c) Yes, Sir. 

(d) The standard and quality for these 
supplies are governed by the relevant 
specifications as indicated in the attached 
statement. 

Statement 

Types of Cloth and relevant specificntiullS 

Type 

1. SbirtiDg Angola Drab 

2. Serge Battle Dress 

3. Shirting Cotton Cellular/OG/Khald/ 
Disruptive 

4. Drill Cotton OG/Kbaki/Disruptive 

s. Cloth Plain Weave Polyester 
Cotton 00 /Kbak i/Disruptive 

Specification No. 
.. -. ------... -.. ,-.----~-... ' .. __ ._ 

IS 8331 1976 

IS 2319 - 1978 

IS 1144/80 with exceptions 
and for disruptive DMSRDE/ 
T and OS/81/270 (b). 

IS 117 -- 1977 
with exception and for disrup
tive DMSRDE/T and OS/81/ 
268(b). 

lND/TC/0042(b) and for dis
ruptive DMSR DEfT aDd osl 
81/266(A). 
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N~I Dillie Mill, who ,"ppU.d ,h, above 
/iN types ole/oth 

I. BfC and their units/milli. 

2. NTC and their unite/mills. 

3. OCM, Amritsar. 

4. Oswal Woolen Mills, Ludbiana. 

5. Binoy Ltd., Bangalore. 

6. Bombay Fine, Thane. 

7. Binoy Ltd., Madras. 

8. Morarjee Ookuldas, Bombay. 

9. Swadeshi, Bombay. 

10. Hukamchand Mills, Indore. 

11. Madhav Cotton Mills, Ca1cutta. 

12. JeT MiUs, Pbalwara. 

13. Marat1a) Fine, Bombay. 

14. Cbandraprabha Textile, Devas. 

15. Navsari Cotton Mills, Navsari. 

(Translallon] 

Misuse 01 Fundi by Social Organisations 

4973. SHRI K.D. SUL T ANPURI : 
Wut the Minister of WELFARE be pleased 
to .• tate : 

<a> the number of social organisations in 
the couotry asainst whom complaints of 
misuse of funds have been received by 
Government of India during the last three 
years; and 

(b) tbe action takeD by Government in 
tbis regard ? 

THB DIPUTY MINISTER IN THE 
MI~ISTay OF WELFARB (SHRI 
GIJUDHAR OOMANGO) : (a) and (b). 
Certain. alleptiQDI about the misuse of funds 
by the All India Prohibition Committee have 
been established. The f1uestion of dis
coDtlnuance of 1I'.l'lt to tbis organisations 
~r tbe scheme (;), assistance to Voluntary 
Ora.nisations ror Education, Work for 
Prohibition and Prevention of atrocities 
_iost Women is under consideration. 

Recently Government of Uttar Pradesh 
bad al80 brouabt to tbe Dotice of this 

Ministry some serious allesatioDs aaaiA" 
thi' organisation. The State Government·" 
il)'Vestigating in the matter. Ministry Qf 
Welfare bas requested the State Goveromeo,t 
of Uttar Pradesh to apprise it of tbo actiop 
taken in the matter. Thei.r reply is awaited. 

General complaints of misuse of funds 
during the last three years have . been 
received against the following organisations 
who were in receipt of financial assistance 
from this Ministry under the scheme of 
Orpnisational Assistance to voluntary 
organisations : 

1. Nav Jagriti Vidyalaya Sancbalan 
Samiti, Sri Ganganagar, Rajasthan. 

2. Rashtriya Mahila Sanstban, B .. 7/2. 
River Bank Colony, Lucknow. 

3. Kendriya Nehru Smarak Parisbad, 
Lucknow. 

4. Karnataka Welfare Society, Karna
taka. 

S. Gandhi Peace Foundation, Cal
cutta. 

10 pursuance of complaints, further 
grant· in-aid to tbe above organisations has 
been discontinued. Recovery of grant:in-aid 
from one of the organisations against whom 
there was specific complaint was also made. 

Ceiling Oll Income 

4974. SHRI RAMSWAROOP RAM: 
Will the Minister of PLANNING be pleased 
to state : 

(a) the steps taken or contemplated to 
impose a ceiling on income; 

(b) whether any legislation is also 
proposed to be brought forward f()r this 
purpose; and 

(c) if so, the outline thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) to 
(c). Tbe Government have no proposal 
eitber to impose a ceiliog on income or to 
brill, forward a leaialation for that purpoM. 



Perml.slon for For.est Clearance to 
State Governments 

497S. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
.tate : 

(a) whether he is aware that new irriga
tion projects in many States are getting 
delayed due to the delay in giving permission 
by Union Government for fOtc~t clearance; 

(b) whether to expedite such clearance. 
Union Government propose to adopt the 
,procedure of getting these proposals cleared 
at the respective State headquarters by send .. 
ing their representatives to discuss the 
matter at the State level and give clearance 
on the spot; arttt"-· 

(c) since similar delays are also taking 
place in drawing of new hightension hnes 
affecting the power situation in the Slates, 
whether Union Government propose to 
dele&ate the power of giving forest clearance 
in this case to the respectiv.e State Govern
ments under specific guidelines issued by the 
Union Government 1 

THE MINISTER OF STATE IN THE 
MINJSTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) If a proposal submitted under the Forest 
(Conservation) Act, 1980 contains all 
requisite information, there is no delay in 
taking a decision. 

(b) The Central Government is willing 
to 'fender all possible assistance to expedite 
disposal of cases. 

(c) Delays arc taking place mainly due 
to de)ay in furnishing essential information. 
There is no proposa 1 to delegate powers 
under the Forest (Conservation) Act, 1980 
to the State Government as this would 
defeat the very purpose of the Act. 

[Tra,ulatlon] 

Safety l\leasurt~s for Wedding Ten's 

4976. SHRI VILAS MUTTEMWAR: 
Will the Minister of HOME AFFAIRS be 
.pleased to state : 

(8) wbon the suuestions reaardina sefety 
O'f toots eracted on she occasions of wedding 
were received by tbo Central Government 

and the Delhi Admioistra'ioD from the 
Delhi's Fire Service Organisation; 

(b) what were tbe ll1ain sU_ldoD.; 

(c) the action taken by tbe Government 
thereon so far; and 

(d) if no action has been taken fO far, 
the reasons for delay 1 

THE rvUNISTER OF SlATE IN THE 
MINISTRY 01.1 COMl\1UNICATIONS 
AND MINlSTER OF STATE IN THe 
MINISTR Y OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) After the 
outbreak of fire in a panda) behind Amba 
Cinema, Delhi on tbe 10th February, 1985, 
the Delhi Fire Services circulated detailed 
instructions for safety measures to be 
observed in temporary structures like tents 
and pandals, to the concerned authorities 
like the Delhi Police, NOMe, Delhi 
Cantonment Board and the MCO. The$e 
instructions are to be adhered to while 
grauting permission for putting up temporary 
structures. 

(b) These instructions, inter alia pres
cribed the nature of the material to be used 
for su~h construction, heigbt from lbe 
ground to the ceiling of the struClUfO. 
scgregat ion of the kitchen areas by walls of 
non-combustible material, provision of wate, . ' 
readily available etc. 

(c) These stipulations are to be adh~red 

to by the local bodies while sanctioning 
temporary structures. This is beiRS done. 

(d) Government proposes to introduce 
Parliamentary Legislation during the curre~t 
Session by way of the Delhi Fire Prevention 
and Fire Safety Bill. 1986. Tbi, will 
empower the authorities to impose striQlcat 
penalt~ for non .. compliance of tbe fixe se,f~ty 
regulations. 

[Engll,h] 

Loss of Life and Property due to Riot. 
in Jammu and Ka.lImlr 

4977. SHRI VILAS MUTTEMWAR : 
PROF. MADHU DANDAVAIE: 

SHRI SARFARAZ AHMAD: 

SHRI AMAR ROYPItADHAN : 
SHRI KAMAL NATH : 

SHRI PRAKASH V. PATIL : 



Will tbe Minister of HOME AFFAIRS 
be pleased to state : 

(a) the total number of places where 
riots broke out in Jammu and Kashmir 
durinl the last six months and the loss of life 
and property suffered· as a result tbereof; 

(b) what steps are being taken to 
prevent the Tecurren,.~ of communal distru
bances, violence and atrocities that had 
takeD place in the State prior to the imposi
tion of Governor's rule; 

(c) whether Government are cOllsiderillg 
a proposal to dppoint any J uquir y Commis
sion in this regud; 

(d) if so, the details thereof and if not, 
the main reason<j thereof; 

(e) whether Government are aware that 
Pakistanis are active in Jammu and Kashmir 
any many persons are staying there without 
any passort; and 

(f) jf so, remedial steps proposed in this 
regard 1 

THE MINISTI:'.R OF STATE IN THE 
DEPARTMENT Of' INTERNAL SECURITY 
(SHRI ARUN NEHRU) : (a) and (b). The 
subject matter of the qu~stjon is primarily 
the concern of the State Government. 

(c) and (d). The Government of Jammu 
and Kashmir are competent to order an 
inquiry into the law and order incidents 
under tbe provisions of the Jammu and 
Kashmir Commissions of Inquiry Act, 
1962. 

(e) and (0. The State Government have 
already been entrusted with the statutory 
powers to detect and take action against the 
illegal entry of foreign nationals. 

Family Clinic and Integrated Child Healtb 
Scheme of Cocbin Naval Base 

497S. PROF. K.V THOMAS: Will 
the Ministt!r of DEFENCE be pleased to 
state : 

(a) the staff strength of Family Clinic 
and Integrated Child Health Scheme of 
Cochin Naval Base: 

(b) whether their emoluments are 
mea&re as compared to other staff working 

in the Government Family Welfare Schemes~ 
and 

(e) if so, what steps are proposed to 
increase their emoluments to a sta.o 
similar to tbe staff in other Government 
departments ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) Eight, Sir. 

(b) and (c). Their pay and allowances 
arc lower than for corrt!~poDdjog categories 
in regular Government service, but are 
revised taking ioto consideration their work~ 
load and availability of funds. 

[ Trall.r;laIiQn] 

Construction of Bodhgbat Hydro-Electric 
Project in Madhya Pradesh 

4979. SHRI BALWANT 
RAMOOWALIA: Will the 
MINISTER be pleased to state: 

SINGH 
PRIME 

(a) whether it is a fact that the Govern
ment of Madhya Pradesh bas deforested 
75 hectares land for the construction of 
Bodhgbat Hydro-Ele;;tric Project which is 
stiB under the consideration of the Central 
Government; 

(b) if so. whether the Central Govern .. 
ment have issued instructions to the 
Government of Madhya Pradesh to take 
action against the officers responsible for 
clearing the forest and not to further cut tbe 
forest; 

(c) if SOt whether action has been 
taken in this regard; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) and (d). The State Government have 
reported that permission in anticipation of 
Central Goveromentts approval was granted 
by the Forest Department of tbe State 
Government and that the action taken, 
though not conforming to the legal require'" 
ment, was in public interest and to further 
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expeditious implemeQtat ion of tbe hydel 
project. and no mala/idts are involved. 

(En,l/sh] 

A.ppUcatloD ProJects or IUP 

4980. SHRI D.B. PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that Indian 
Remote Sensing SateJJite Utilisation Pro
Irrome initiated eight applications projects 
in collaboration with re1evant State and 
Central agencies; 

(b) jf so, with which State and Central 
agencies this programme is worked out and 
which of the eight applications project; and 

(c) the achievements made tm now 
under these eight applications programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART .. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ 
v. PATIL): (a) and (b). 1.1. 1 helc ale 
16 Applications Projects under Indian 
Remote Sensing Satellite-Utilisation Pro
gramme (IRS .. UP) which have been initiated 
by the Department of Space in' collaboration 
with various Central and State Agencies. 

1.2. The Application Projects consi&t 
of : 

(a) Operational Application Projects 
(OAP) 

(b) Quasi-Operational 
Projects (QAP) 

Application 

(c) Experimental Application Projects 
(EAP); and 

(d) Technique Development Projects 
(TOP) 

Details of thege Projects are given below: 

(I) Operational ApplicaTion Projt>cts 
(OAP) 

I. Flood Mapping (FLM) 

2. Regional Geological Mapping 
(ROM) 

3. Ground Water Jbplon~1;9n 
.studies (OWES) 

(II) Quas/.Operatlonal 
Pro.itct.~ (Q 4P) 

Application 

}. Land Use Mapping (LUM) 

2. Soil Mapping (SOM) 

3. l.and Degradation Studies 
(LOO) 

4. Snow Mapping (SNM) 

S. Drought Monitoring (DRM) 

(iff) Experimental Application ProJectl 
(EAP) 

1. Crop Production Forecasting 
(CPF) 

2. Forest Mapping and Damago 
Detection (FMDD) 

3. Water Quality Monitorinl 
(WQM) 

4. Watershed 
(WSC) 

Characterisation 

5. Monitoring Coastal Environ
ment (MCE) 

6. Marine Fisheries (MAF) 

(Iv) Tec/Illique Development Proj~cts 

(TDP) 

J. Crop Stress Detection (CSO) 

2. Crop Yield Modelling (CYM). 

The National Remote Sensing AseDcy 
(NRSA) of the Department of Space is 
carrying out Operational Application 
Projects and Quasi-Operational Application 
Projects and the Sp~ce Applications Centro 
(SAC) of the Department of Space is carry-
ing out the Experimental Application 
Jlroj'-!cts and Technique Development 
Projects. 

2. About 70 Users representing Statel 
Central Government Departments and 
Agencies in the States/Union Territories of 
Andhra Pradesh. Arunachal Pradesb, Assam, 
Bihar, Gujarat, Haryana, Himachal Pradeab, 
Jammu and Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Maharashtra, Manipur, 
Orissa. Punjab, Rajasthan, Tripura. Uttar 
Pradesh, West Bepgal. etc. are col1aboratiDI 
with National Remote Sensing Agency aDd 
Space Applications Centre for carryins out 
Indian Remot~ SC~siD, .. Sal~m.~ \Jtili.~tloR 



""*,"810 consisting of 16 Application 
Projects. So rar. over SO Users have signed 
the Memorandum of Understanding with the 
Department or Space attached Statement. 
Action is on to i'ftvoive more User Depart. 
ments to join this programme. 

the Indian Remote :Sensing satellite Udttta .. 
tion Programme. training courses 'in reltaO\t 
sensing of 7 weeks and 12 weeks duration 
are being imparted on a regular basis to the 
resources scientists of User Departments at 
the National Remote SellSil!lg Agency 
(NRSA) and the Space Applications Centre 
(SAC) respectively. 

3.1. The Programme is underway and it 
will take some time to complete. The 
relevant satellite data are being conected for 
.n tbe sixteen application projects. The 
anatyscs and intcr .. pretation of these data 
are in prolross. The necessary mathematical 
formulae and models are under development 
for the Experimental Application Projects 
and Techoiqae Development Projects. The 
aerial surveys required for some of the 
projects are beina carried out. As part of 

3.2. In addition to tbe application 
pro.iects, development of various low cost 
interpretation equipment and sensors and 
their technology transfer to Indian Industry 
are also a part of Ipdian Remote Sel'lsina 
Satellite Utilisation Programme. These are,. 
Zoom Transferlilcope, Optical Pantograph, 
High Magnification Enlarger, etc. 

Sbltemellt 

Indian Remote Seming-Utilisation Programme AppllclJtion Projects 

List of Agencies who have signed MOUs with Department of Space. 

Project 

Food Mapping (FLM) 

Jleaiooal Geological 
Mapping (RGM) 

Ground Water Explora

tion Studies (GWES) 

Land Use Mapping 
(LUM) 

SOU Mappios (SOM) 

Land Degradation 

.tudies (LPD) 

CoJlaborating Agency 

Ganga Flood Coutrol Commission. Palna 
Irrigation Department, Bihar 

Brahmaputra Board, Gauhati 

Mines and Geology Department 
Rajasthan 

Directorate of Geology and Mining, 
Gujarat 

Institute of Petroleum Exploration ONGC 

Directorate of Mines. Orissa 

Ground Water Dept., Rajasthan 

Ground Water Dept. M.P. 
Ground Water Dept., Karnataka 

Dept. of Science and Technology 
Rajasthan 

Department of Agriculture, Tripura 

Derartment of Planning, Mahrashtra 

Orissa Remote Sensing 
Application Centre 

An India SoH and Land Use Survey 

National Bureau of Soil Survey and 
Land Use Planning 

Status (Nov. 
1985) 

MOU signed 

MOV signed 
MOU signed 

MOU signed 

MOV si,oCd 

MOU signed 

MOU signed 

MOU signed 

MOV signed 
MOV signed 

MOU signed 

MOU signed 

MOU signed 

MOV signed 

MOU signed 

MOU signed 

Dept. of Agriculture, Raja9i~an MOU signed 
Central Arid ;Zone ~eselU'~h Institute, Jodhpur MOU ai,llea 
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Project Collaborating Aaeney Status (New. 
1985) 

Central Soil Salinity R.esearch MOU sianed 
Institute 

All India Soil and Land Usc Survey. MOV sianed 
New Delhi 

Soil Conservation Directorate, MOU signed 
Manipur 

Soil Conservation Directorate, Tripura MOV signed 

Soil Conservation Directorate, MDV signed 
Arunachal Pradesh 

Snow Mapping (SNM) Power Development Dept. J and K MOU si,oed 

State Electricity Board. RP MOU sianed 

Snow and Avalanche Study: MOU signed 
Establishment 

Droulbt Monitoring India ,Meteorological Dept. MOU signed 
(PRM) New Delhi 

Commissioner of Relief, AP MOU signed 

Crop Production Rice ... Orissa Remote Sensing MOU signed 
Forecasting (CPF) Application Centre 

Wheat-Punjab Agri. University Moo'sianed 

Wbeat .. Haryana Agri. University MOU signed 

Porest Mapping and Forest Department, MP. MOU signed 
Demage Detection 
(FMDD) 

Forest Department, Karnataka MOU signed 

MP Council of Science and Technology MOU tdaned 
Karnataka Remote Sensinl TecbnololY MOU siped 

Water Quality UP Remote Sensing Applications MOU signed 
Monitoring (WQM) Centre 

INCOR Andbra Uni'vclSity MOU"',dl 

Government of J and K MOU siSHd 

Watersbed Cbaraoterisa- All India Soil and Land Use MDV silned 
tion (WSC) Survey 

UP Remote Sensing Applications MOU silDed 
Centre, Lucknow 

IN Krishi Viswavidyalaya Juba)pur MOV sianed 

MP Council of Science aod 'PecbnololY MOU liloed' 
Remote Sensing ,Application MOUsi.ned 
Centre J and K 

Monitoring Coastal Kamataka Remote Sensing Tecb. MOUlslaned 
Bnv,irpnPlant· (MCE) 

KaflU\taka Auociati()8' of AdvaoQOmePt, MOU aiJDed' 
pC S~iep~ 
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Project Collaborating Aloncy Status (Nov. 
1985 
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, Karnataka State Air and Water 
P01lution Board 

MOU signed 

Marine Fisheries (MAF) 
Crop stress Detection 
(CSD) 

Fisheries Survey of India 
Oujarat Agricultural University 

MOU sillled 
MOU signed 

Central Rice Research Institute, Cuttack 
fARI Delhi 

MOU signed 
MOU signed 

Crop Yield Modelling 
(CYM) 

Oujarat Agri. University MOU aigned 

[Translation] 

CBRI. Cuttack 

IARI, Delhi 

Approval for Construction of College 
Building In Pithoragarh District 

under Forest (Conservation) 
Act, 1980 

4981. SHRI HARTSH RAWAT : Will 
the PRIME MINISTER be pleased to state: 

(a) whether a proposal regarding 
construction of degree college 
building at Lohaghat in Pithoragarh district 
bas been sent by Uttar Pradesh Government 
to his Ministry more than one time for 
according the necessary approval under the 
provisions of the Forest (Conservation) Act, 
1980; 

(b) if so, the dates on which proposals 
to this effect were received by him and the 
reasons for which the proposal was nol 
approved each time; 

(c) whether it is a fact that there is not 
a single tree at the site where this building is 
proposed to be constructed; 

(d) whether non-approval of this 
proposal bas cawed resentn.ent among the 
local people against the Forest (Conserva
tion) Act; and 

(c) if so, the steps proposal to be taken 
by Government to ensure that such situation 
does not arise in future again ? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF eNVIRONMENT AND 

MOU signed 

MOU signed 

FORESTS (SHRI Z. R. ANSARI): <a> 
and (b). No, Sir. The proposal was received 
from the State Government of Utter Pradesh 
on 21-2-1985, seeking prior approval under 
the Forest (Conservation Act, 1980 for 
diversion of 3.86 hu. of forest Jand to 
construct a Government Degree College at 
Lohaghat in Pithoragarh district. Certain 
essential details and clarifications were sought 
from the State Government on 2 .. 3·1985, 
which have not been received. 

(c) The State Government has reported 
that the area is treeless. 

(d) and (e). The proposal wilJ be 
considered on recei pt of the essential 
additional information sought for. 

Schemes pending Clearance under Forest 
(Conservation) Act, 1980 

4982. SHRI HARISH RA W AT : Will 
the PRIME MINISTER be p]eased to 
state : 

(a) whether he has received complaints 
from various States that delay is caused in 
starting construction works under plan 
schemes due to the provisions of the Forest 
(Conservation) Act, 1980; 

(b) if so, the steps beina taken by him 
to remove those compJaints; 

(c) wbether the Ministry bad received 
proposals during the year 1980-81 in regard 
fo tbe cOPStructioD works saoctjooed by 
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various States for according necessary 
approval under the said Act; and 

(d) if so, whether Government propose 
to constitute a Committee to dispose of such 
proposals at the State level? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EVNIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
No such complaints have been received. 

(b) Question does not arise. 

(c) Yes, Sir. 

(d) No, Sir. 

[English) 

U.K. Arm5 for Pakista n 

4983. SHRI YASHWANTRAO 
GADAKH PATIL : 

SHRI DHARAM PAL SINGH 
MALIK: 

SHR) SUBHASH YAOAV : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government's attention bas 
been dra\\lo to the n~W8 item in 'The Times 
of India' dated 5 March, 1986 that Pakistan' 
is likely to be Tank Turrets and armaments 
worth £420 millions fron Britain; and 

(b) if so, tbe reaction of Government 

thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) (a) 
Government have seen reports in this regard 
botb in the Indian and British press. 

(b) Government continues to maint~in 
a constant vigil over aU developments havmg 
a bearing on the country's security. 

[Translation) 

Activities or Pakistani Spies tn Iodla 

4984. SHRI MOOL CHAND DAGA 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a r~ct. that. Pa~is~~ni 
spies are 8radually intenSlfyms tbel[ activitIes 

in India and the number of Pakistani .pila 
detained in Indian Jails at present; 

(b) tbe sources of infiltration of 
Pakistani spies into India and the modus 
operandi adopted by them to enter India; 
and 

(c) steps taken by Government in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECURTY 
(SHRI ARUN NEHRU): (a) 'and (b). 
Necessary information is being col1ected and 
will be laid on the Table ot' the House. 

(c) Government takes appropriate action 
from time to time in this regard. 

[English] 

Short courses for lAS Officers on 
Rural Problems 

4985. SHRI SOMNATH RATH ; 
SHRI GURUDAS KAMAT ; 

Will the PRIME MINISTER be pleased 
to state: 

(8) whether Government is conducting 
short courses for senior lAS officials to 
acquaint them with problems of rural areas; 

(b) if so, wbetbrf longer periods of 
ae-tua I postings in rural areas are feasible; 

(c) what steps can be taken by Govero
ment to give postings to senior officers in 
rural areas to acquaint them properly with 
the people's problems; and 

(d) the details of measures beiDa taken 
in this regard '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : (a) Yes. Sir. Tbia 
Ministry is organising one week refresher 
course for lAS Officers of aU Jevel. of 
seniority. Some of these courses deal with 
problems of rural development. 

(b) to (d.l. Appointment to "osts under 
the State Governments is tbe exclusive COD .. 

cern of tbe State Governnlents. However, the 
Government of India bave issued guidelines 
to the State Governments in regard to 
career devrJopment of direct recruitE to the 



'lIwIIo A4miDiatrltive Senlct. The pldeUoes 
",lef·QUa lay emphasil (1) providiDI the 
officen witb adeq.ua:e field exporicnce so as 
to acquaint them properly with people', 
problems in ruttl areas. Tbe Central 
Government periodically reviews tbe pattern 
of placement of lAS Officers iD the States 

. from tbe 10,10 of their caner development 
and wbere necessary gives suitable 
sugeations. Further the experience aaiDed 
by oflicers in field assiaoments is taken into 
consideration while making aJ)pointment to 
posts under Government of India. In fact, 
no ofticer of tbe Indian Administrative 
Service is ordinarily considered for Central 
deputation upto tbe level of Director unless 
h. posse,ses a minimvM of field experience. 

"Pollution Destroying VarIous CreaturesH 

4986. SHRI SOMNATH RATH: Will 
the PRIME MINISTER be pleased to state: 

<a) wbether Governmentts attention has 
been drawa to the news-item appearing in 
tbe DaiBik JAOAR.AN 00 10th January, 
1986 statin, tbat pollution in the country is 
destroyinl the water-creatures in various 
rivers and tbere bas 'been an enormous 
increase in the pollution level among tbe 
arowinl population of cities and towns 
situated along tbe banks of tbe river Ganga, 
Yamuna. Tones and Sasur Kbaderi rivers; 

(b) if so, the reaction of Government 
tbereto: and 

(c) tbe steps being taken to contain the 
pollution in tbe country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF BNVIRONMENT AND 
FORBSTS (SARI Z.R. ANSARI): (8) 
YOI, Sir. 

(b) ~e State (Jovernments have been 
asked to look into tbe matter and take 
luitable action. 

(0), rile steps beina taken to contian tbe 
·pollutin io tho country include. 

-hidustries are persuaded to instal the 
pollution control measures. Out of' 
4054 major and medium water 
pollutinl industries, 2076 industries 
bave .. tablisbed the efiluCDt treat
ment plants; 

-minimum national standards have 
been prescribed for major polJutina 

industries and prolrammes haye. ben 
launched for their pbated Imple
mentation; 

-water' quality of tbe rivers in tbe 
country is bain, monitored 
continuously to assess the quality 
status; 

-basin and sub-basin studies for alt 
the major rivers in country baa bee. 
carried out; 

-standards for effiueDts and emissions 
ba ve been prescribed and industries 
have been directed to comply with tbe 
prescribed standards; 

-legal action have been taken aaainst 
the defaulting industries; and 

-tax incentive afe given for installation 
of poUution control devices and 
shifting of poUutios industries from 
congested areas. 

Special Recognition to lAS Officers 
with Successful Tenure as Collector. 

4987. SHRI SOMNATH RATH : 
SHRI GURUDAS KAMAT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government has received 
representations to give spedal recognition in 
matter of promotions to lAS officers who 
held successful tenures as collectors; 

(b) if SOt the steps Government are 
taking to implement this suggestion; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM): (a) to (c). No. Sir. 
Promotions of lAS officers from one Ifade 
to another are made by tbe State Govern
ments concern ed on an overaJI assessment of 
t~e records of tbe eligible officers. Promo .. 
ttODS from the junior scale to tbe senior 
sea)~ are made on tbe basis of sujtability, 
havlD~ regard to the lensth of service aDd 
experience, and promotions to Selection 
Grade and above are made by seleotion on 
merit with due resard to seniority. 



PeDal., Pa.sport Applications In Deihl 
RegioBal Passport Office 

4988. SHRI CHIRANJ! LAL SHARMA: 
Will the Minister of 'EXTERNAL AFFAIRS 
be pleased to state : 

(a) the number of passport applications 
pending at Delhi Regional Passport Office; 
and 

(b) the steps being taken for their early 
disposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRf K.R. NARAYANAN): (a) Pending 
applications for passports as on Ist March, 
1986: 12.335. 

(b) Passport applications are pending 
mainly due to non-receipt of Police Clearance 
reports from the concerned authorities. In 
some cases applications are incorl'plete. The 
Regional Passport Officer, has heen directed 
to remind the police authorities and the 
passport applicants periodically. 

Problem of Ex-Servicemen 

4989. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to stat..! : 

(a) whether Government have taken 
note of the deep resentment among Ex
servicemen over the various prohJcms like 
the disparity in pensions, the lateral induc
tion into various servkcs, after retirements, 
tho failure to get their ancestral },md, or 
houses vacated from the tenants etc. 

(b) if so, whether Government have 
received any Memorandum from the Ex .. 
servicemen's organisation during the past 
three years; 

(c) if so, the decisions taken by the 
Government to find a satisfactory solution 

. to their problems and the likely dates by 
which each of the decisions would be 
implemented; and 

(d) if not, the reasons for delay and the 
likely date by which the necessary decisions 
would be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHKI 
AllYN ~INGH): (a) Governmen t is aware 

of the probJems faced by tbe Ex-servicemen 
and their viewpoint' on matters such .. 
pensions, lateral induction, restoration of 
their houses and land from the po88eS8ioo 
of tenants. 

(b) Government has been reoelYl1lI 

vari9Us representations on the subject. 

(c) and (0). The posiLion in respect of 
each of the problems referred to is gifen 
below:-

0) Under the present pension policy 
there is likely to be differences in 
the amount of pension drawn by 
Defence personnel retulDS on 
different dates, because the pension 
is dependent on reckonabJe emolu· 
ments at the time of retirement, 
and on the number of years of 
service. However, the 4th Pay 
Commission will now look into 
the pension siructure of both past 
and future pensioners. 

(ii) An exercise is being carried out in 
different Ministries/Departments to 
identify posts into which retiring 
Defence personnel can be laterally 
inducted. 

(iii) Restro.ation of houses and land 
belonging to service personnel, on 
their retirement, falls within the 
sphere of State legislation. How
ever, the Ministries of Defence 
and Rural Development have been 
in correspondence with tbe State 
Governments for making necessary 
provisiun in tbe Rent Control Acts 
and Tenancy Laws to enable tbe 
Ex-Servicemen to get back their 
hou~es and land on retirement. 
Most of the State Governments 
have already made necessary pro
visions in their legislation in respect 
of residential property, 

Moncy for Mabarashtra District. 

4990. SHRI GURUDAS KAMAl: 
Will the Minister of PLANNIN,G be pJeased 
to state: 

(a) whether there is any proposal under 
cons.ideration to allocate to 1he Members of 
Parliament a fb,ed amount of money in 
regard to developmeDt of rapo;tivo arcaa 



represented by them on the pattern followed 
by District Planning Development Council 
of the Government of Mabarasbtra fo! 
development of districts in tbat State; and 

(b) if so~ the details thereof and when 
the proposal is likely to be finalised 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES tSHRI 
A.K. PANJA) : (a) No, Sir. 

(b) Does not arise. 

Clearance of Forest Land under Forest 
(Conservation) Act, 198\) 

4991. SHRI PRATAP BHANU 

SHARMA: Win tbo PRIMP MINISTER 
be pleased to state : 

(a) whether recently Union Government 
have sent some new instructions to the 
State Governments regarding the clearance 
of forest land under tbe Poreat (Conser
vation) Act, 1980 for Government projects; 

(b) jf so, the details thereof; and 

(c) the reaction of various State 
Governments thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND. 
FORESTS (SHRI Z.R. ANSARI): <a> aod 
(b). A statement showing the details of 
circulars issued in 1985 .. 86 is given below. 

(c) No reaction has been communicated 
by State Governments. 

Statement 

Details ofrece"tly is.vued circulars regarding clearance 01 proposals under the Fored 
(ColuervalirJn) Act, 1980 

-----, ... _ .. -..-.--_._----_ .. _ ...... -_ ..... _-".,_,._ .. 
81. Name and date of 
No. circular 

SUbject 

1. No. 8-98!S5-FC 
dated 19.11.1985 

Central Government will not accord approval to any 
project on which work bas been commenced without 
prior approval under the Act. 

2. No. 2M 2/8S.PC 
dated 21.11.1985 

A comprehensive scheme of compeosatory plantation 
on non-forest land equivalent to forest land proposed 
to be diverted should be submitted with proposal. 

3. No. 11-61!85 .. FC 
dated 13.1.1986 

A cos, benefit analysis should be submitted with the 
proposal. 

Jrrllatian Scbemes in Madhya Pradesh 
pending clearance by Central 

Government 

4992. SHRI PRATAP BHANU 
SHARMA: Wi11 the PRIME MINISTER 
be pleased to state : 

(a) whether it i~ a fact that some 
proposals for Forest clearance under the 
Forest (Conservation) Act, 1980 for smaJl 
and medium irrigation projects of Vidisha, 
Raisen and Sihore districts of Madhya 
Pradesh 8re pending with Union Government 
since a long time; 

(b) if SOt the reasons therefor; and 

(c) the project .. wise details and present 
position of the cases 1 

";'l, 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) to 
(c). Proposals received for clearance under 
the Forest (Conservation) Act, 1980 which 
are incomplete and in respect of ·which the 
requisite information is not furnished by 
the State Government within a period of 
three weeks, are closed. They ale reopened 
if required information is furnished later: 
The details of proposals of small and 
medium irrigation projects received from 
the districts of Raisen Sibore which have 
been so closed, are given in the statement 
given below. At present no such proposals 
from these districts are pending with the 
Government of India. No proposal bas 
been r~ived from the district of Vidisha. 



81. District Area 
No. 

1. RaiseD 41.30S hat 

2. Raisen 18.380 ha. 

3. Raisen 47.438 ha. 

4. Raisen 17.980 bat 

S. RaiseD 32.535 ha. 

6. Raisen 20.00 ha. 

7. Raisen 79.037 ba. 

8. Raisen 20.36 ha. 

9. Sibore 45.31 ha. 

10. Sibore 4.249 ba. 

11. Sihore 37.81 hat 
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Statement 

Purpose 

Construction of 
Piplai Tank. 

Construction or 
Nagri Tank 
Project. 

Construction of 
Pars ora Tank 
Project. 

Construction of 
Rampura Tank 
Project. 

Construction of 
Nandkbo Tank 
Project. 

Construction of 
Jujharpur Tank 
Project. 

Construction of 
Mandia- Kheda 
Tank Project. 

Construction of 
Bhim Batika 
Tank Project. 

Construc=tion of 
Sbampur Tank 
Project. 

Construction of 
Manjikhari Tank 
Project 

Construction of 
Khandabar Tank 
Project. 

Written A.Mwerl 190 

Date since when clarj. 
fieations are awaited 
from the State Govern
ment. 

30th October, 1984 

16th January. 1985 

7th January, 1986 

7th May, 1985 

25th November, 1985 

8th August. 1985 

28th January, 1985 

28th January, 1985 

24th January, 1985 

16th March, 1985 

19th June, 1985 

Electronic Entlaefr. for Electronic 
Indu.try 

may be a shortage of electronic engineers 
and technicians by 1990; and 

4993. SHRJ PRATAP BHANU 
SHAR.MA: Will the PRIME MINISTER 
be pleased to state: 

<.> wbether Government arc 8 ware 
tbat due to fast irowth aDd expansion in 
tJJo fI,l" 0' eJec~roJ)ic. j~ 'J)~ copotr),. tJlere 

(b) if so, what effective steps Govern
ment have takf"n to meet tbe requiremeDt 
of technical persons, and trained and 
skilled manpoy. er by that time? 

THE MINISTER OF STATE IN THE 
MI~JST~ Y Of SCJENCE ANp TJ!CHN9=' 



APIIL21186 
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LOGY AND IN TRB DEPARTMENTS, 
OP OCBAN DEVBLOPMBNT, ATOMIC 
E~,fillqy~ ELECTRONICS AND SPACE 
(~",I.r S~IVRAJ v. PATIL) : (a) and 
(~). ~'PJr~lllent of Electronics bas identi
fl8d various Iprogrammes for development 
of Manpower. These include: 

(i) B19cttooics Manpower Develop .. 
ment programmes; 

(ti) nroarantmes rc1ating to application 
of electronics education; and 

(iii) these relating to manpower deve10p
ment specifically in computer and 
related areas. 

As regards Computer Manpower, 
Department of Electronics has initiated a 
number of programmes jointly with Uni
versity Orant Commission {UGC)/Ministry 
of ~wnl:n Resource Development and 
Director General of Employment and 
Training. The main programmes include : 

1. 1 Year Post Graduate Diploma 
in Computer Applications (DCA). 

2. One and Half Years Post Poly .. 
technic Diploma in Computer 
AppHcatsons (DC A). 

3. One and Half Years Post Graduate 
Diploma in Computer Applications 
in Hindi Medium. 

4. B. Tech. 

S. M. Tech. 

6. 3 Years Post Graduate Master in 
Computer applications (MeA). 

7. Vocational Courses. 

Tbe above programmes are already 
being carried out at various Universities, 
Polytechnics. ITIs. etc. and will be expan
ded to more centres in the coming years. 

In addition to the above, DOE has 
SUPPQf;tQ<i programmes for continuing 
education. diploma, in computer engineering/ 
maintenance and teachers training courses. 

Education in general and technical 
education in particular being mostly the 
responsibility of State Governments and 
to SOQle extent that of the Union 
M1niJtrics of Humap ResoUtce Development 
(~BJ) aqd JAbour, Department' ~f Electro-

Qics discussed the above prosrammes witb 
the States, Union Territory administrations 
aod the concerned Union Minist.ries of HAD 
and Labour in a meeting called by Depart
ment of Electronics on November 14, 198.,. 
At this meeting the State Governments and 
Union Territories were requested to draw 
up crash programmes for meeting the laps 
in manpower requirement. 

Foreign Technology for Solar Ener", 
Systems 

4994. SHRI PRATAP BHANU 
SHARMA: Wi)) the PRIME MINISTER 
be pleased to state: 

(a) whether it is a fact tbat recently 
some foreign countries have been offered 
new technology in the field of solar eDerlY 
systems; 

(b) if SOt the details thereof; and 

(c) if not, the effective steps Govern
ment are taking to develop Smcon based 
Photo .. voItic systems within the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONJCS AND 
SPACE (SHRI SHIVRAJ v. PATIL): (a) 
to (c). Some foreign companies have recently 
offered C,y.~·t(l/line Silicon Solar Photovol .. 
taic technology to Companies to be 
floated by Non ... Resident lndians. 
Crystalline silicon photovoltaic technologies 
have already been dev("]opcd indigenously 
over the past several years utilising public 
funds, and commercial production of 
solar celJs and 'modules based on these 
indigenous technologies is underway at Cen-
tra) Electronics Limited, Bbarat Heavy Ele
ctricals Limited and Rajasthan Electr,ooics 
and Instruments Limited, three Public Sector 
Enterpt·ises. Against this backgronud. and 
taking into consideration the size of the 
domestic market for such products. the 
offers of the foreign companies are under the 
scrutiny of the Government. 

10 May, 1985, Government had, in~dted 
offers for the supply of pilot plants of 100 
K Wand 500 K W per annum capacity of 
amorpfwlu silicon solar panels. Several 
foreign companies have responded~ The 
offers are under the considera tiop of 
GoverlUllcnt, 
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Meanwhile, in response to an' appli
cation by a Non-Residents Indian for 
industrial approval and foreign collaboration 
for manufacture of amorphous silicon solar 
panels, Government bas issued a Letter of 
Intent and approved the Corcian collabora
tion. 

Propolal for a Directorate of Prosecution 

4995. SURI E. A YY APU REDDY: 
Will tbe Minister of HOME AFFA IRS be 
pleased to state: 

(a) whether there arc proposals to 
start a Directorate of Prosecution at the 
Centre and Directorates of Prosecution at 
the Regional level; 

(b) whether any monitoring of the 
prosecution launched by the Union Govern
ment in various courts is done by the Home 
Ministry; and 

(c) if so, the designation of the officials 
in-cbarge of such monilorioS ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : (a) 
and (b). The Code of Criminal Procedure, 
1973 bas not provided for the establishment 
of Directorate of Prosecution at the Centre 
or in tbe States. Tbe prosecution launched 
by the Union of India relates to cases under 
the Prevention of Corruption Act, the 
Foreign Exchange Regulation Act, etc. 
These laws are administered by different 
Ministries and Departments of the Govern
ment and tbe monitoring work in respect of 
prosecutions launched under the various 
Jaws is also undertaking by them. The 
Home Minister is neither concerned with 
tbe setting up of Directorate of Prosecution 
nor with the monitoring of the prosecutions 
launched by the Union of India. 

(c) Deos not aine. 

Incentives to Ex .. Servlcemen for 
Opening of Ancillaries to 

Ordnanee Faetorles 

4996. SHRI AJAY MUSHRAN: 
Will the Minister of DEFENCE be pleased 
to state: 

<8> whether Government are contero
,plaJi.~ to 11)9fOI" i~~n~ivoa to Jl~ •• ~J'vj~. 

men for openiol of anci1lariea to Ordnuce 
Factories; and 

(b) the steps proPQ.ed to be taken to 
encourage Ex"servicemen to take OD moti
va ted aDeilJaries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) and (b). Directorate 
General Resettlement. Ministry of Derence 
already have a scheme of providjoa a ]0% 
Price Subsidy of SSI Units run by ex
servicemen on tbe total value of the storea 
supplied/services rendered to the Ministry of 
Defence or its Organisations, incJudiDI 
Ordnance Factories. The maximum amount 
of subsidy admissible to each ex-servicemen 
units is Rs. 50,000 per year. 

Other means of eOCOOf aaiog ex-service
men to manufacture and supply articles 
required by the Defence Services and tb. 
Ordnance Factories are also beiD8 studied. 

Jobs to Matriculate Ex .. Servl('e8ltn 

4997. SHRI AlA Y MUSHRAN: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Oovernmen t have yet 
taken a decision on a proposal put up by 
the Kendriya Sainik Board in 1977 tbat 
Matriculate Ex-Servicemen with 10 years 
service in the Armed Forces should not be 
denied a job for the lack of a COnale deareo; 
and 

(b) jf oot, the reason for a delay of 
over 8 years ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (S8RI 
ARUN SINGH): <a) and (b). With a 
view to improving tbe induction of ex
servicemen. inter aI/a. the followiDI measure 
was recommended for consideration of tbe 
State Governments/Union Territories by tbe 
Kendriya Saioik Board iD 1976: 

"Relaxation in age aDd educa
tional qualification should be made tak
ina into account service, trainiDa 
and experience of ex-servicemen, A . 

,,'r~tlvo b)' ab~ ~t ... ~h.,t 1di:D .... r' 



'IDay :bt\ iSlued ,preacr~biDI 1be follow-
1111 : 

x x x 

(iii) A matrwulate ex-servicemen 
with 10 years service to be deemed 
educationaUy qualified for reserved' 
au. lit posta where prescribed 
qualifica tion is a degree." 

Action on this, and ,ene.rally for relaxa
tioll io educational qualification to improve 
induction of ex-seryicemen was to be taken 
by tho Stato Governments. 

Separately the C':ntral Government had 
pretcribed relaxation in educational q uaH
fioation vld, DP and AR notification No. 
39016/10/79-Estt. (C), dated IS .. 12-79. 

Tbese bave alain been recently amended 
to dispense with Iraduation as an entrance 
qualification for Group C posts in favour 
of thole ex-servicemen who are matriculates 
(or have a Special Certificate from tbe 
Services) and have put in 15 years service. 

Causes for Delay In DecJsioD·l\'laklng 

4998. SHJlIMATI USHA CHOUDHARI : 
Will the PRIME MINISTER be pleased to 
state :: 

,(a) whether the Ministry in a recent 
revjew beld that reduction of paper work, 
Don .. HCumulatioD of records etc. are 
necessary for administrative reforms; 

\b) wbether the review also identified 
tbe causes for delay in dec:ision-mak n8; 

(c) if so, tbe details of the; review; 
and 

(d) the reaction 
thll'Oto? 

of Government 

TUB .. MINISTER OF STATE IN THE 
MIN1STJ\Y· OF PERSONNEL, PUBLIC 
GlUBV ANCES' AND PENSIONS (SHRI 
P. 'CH1DAMBARAM) : (a) to (c). A COD-

. ference of senior officers in charle of 0 and M 
functions in central, ministries organised by 
tbe Ministry of Personnel, Public Grievances 
aDd! PeoaIOD. in lanuary, 1986 recQmmended 
tbat, a reduction in paper work and records, 
amoDl otbers, was necessary to speed ·up 
docision.makina in Government. Some of 
,.,. ' ..... , .... ' i •• tiO~ .' 9OJJlrif;JutiPf 

to delay in decitioo-ma·kio, wore mul~ol ' 
. examioation or cases, i,Jack of ltaDdatdiuciOD· 

in forms and too many reports aad: r.m" 
The recommendatioDs made by the GOD

ference ror streamlining tbe . admirdatrati .. 
work and reduchtg delay were : 

-decentralisation of the decision 
making process and enlatprnept of 
level jumpina in government offices; 

-elimination of Doting in . routine and 
simple cases through tbe use of 
standardised process sheets; 

-review of administrative forms to 
bring about standardisation and 
rationalisation; 

-review of all reports and returns so as 
to reduce their numbers and periodi. 
city and to bring in a system of 
reporting by exception; 

-increasing us of officer-oriented 
pattern of fUDctioniDg; 

-reduction in the preserva tion podods 
for various categories of records 
throuah a thorough review of reten
tion scbeduJes; and 

-intensified drives for reviewins and 
weeding out of accumulated records. 

Cd) The Department of Administrative 
Reforms and Public Grievances is fonOWinl 
up the implementation of tbe above recom
mendations with individual ministries. 

Drug Addicts 

4999. SHRI SUNIL DUTT : 
SHRI JAOANNATH PATTNAIK : 
SHRI C. MADHAV REDDI : 

SHRI LAKSHMAN MALLICK. : 

Wi)) the Minister of WELFARE be 
pleased to state: 

(a) whether it is a fact that drUB 
trafficking bas been increasios in tbe ,country 
and many people are becoming victims of 
these dealy drUMS: 

(b) wbether any survey baa been 
conducted to know the number ofdtup 
addicts; 

(c) .if so, the detail, of tbe. st.tia"j~1 
QoJI""" 10.fAf; , 



(cI) til. steP' taketl or' proposed to be 
. tlhn by OO\'erilmel'lt to check tbi •. mellaee; 

(e) 1be arranpments made for the cure' 
from cinll' addiction and rehabilitation of 
·the dIu. addicts;· and . 

(f) tbe progress made in the matter 10 

far? 

THE DEPUTY MINISTER IN THE 
MiNISTRY OF WELFARE (SHRI 
GIRIDHAR GO MANGO) : (a) to (c). 
No sucb assessment is available. However, 
this Ministry has commissioned in January. 
1985 a study of the drug abuse situation 
amons't students in four Metropolitan cities 
and five~ otber' towns of the country the 
results of which are excepted to be available 
by mid 1986. 

(d) A statement is annexed. 

(e) and (f). The position in this regard 
is indicated in Paras 6 and 7 of the enclosed 
statement. 

Statement 

1. The Government bas been continu
ously making efforts to educate people about 
ill effects of drinking and drug abuse by 
publicity through mass communication 
media and also by encouraging voluntary 
oraanisations through grants for educative 
publicity. 

2. Sponsored radio programme entitJed 
'NA Y A SA VERA' bas been launched since 
14.11.1983 to create awarness about the 
social welfare programmes. It also disse
minates massage against drinking and drug 
abuse. 

3. For tbe direct benetit of the student 
community, essay and debate competitions 
alaiost drinking and drug abuse have beon 
sponsored by this Ministry at University 
level dDrins. 1983·84. 

4. To make tbe publicity more interest
ing. TV play competitions have been 
sponsored by this Mirii&try in the Universi .. 
ties corresponding to 9 regional TV stations 
in 1984.85. Cash prizes of the value of 
Rs. 5,000, Rs. 3,000 and Rs. 2,000 have been 
offered to the top three prize winoina teams 
in each rClion~ Besides. srant-in-aid of 
Rs., 5,000 bas been offered to each host 
Univcnity. 

$. Tho State Govemmentt/U.T. 
Administrations b,ve been impressed upon 
to request the Univenity .utboritict· eo 
maunt· a special viail apinat drinkiDe .ad 
drug abuse in tbe University campu.,/ 
hostels. It bas been further requested tbat 
whenever information reprdina tbe abuse of 
these drugs in educational iDstitutions comea 
to their notice, the law enforcement alcncies 
in the State may be ptomptJy infotmed. 
The State Governments have also been 
requested to undertake mass educatloi)a.) 
and motivational prosramme so· that tile 
people could be weaned away from the 
habit of consumption of narcotic drugs and 
psychotropic substances. 

6. The facilities for treatment of drug 
'addicts are, at present. inadequate. The 
Ministry of HeaJtb and Family Welfare 
recently 'set-up in 3.1.86 an expert Committee 
to go into this question and submit their 
report within a period of three .• PloDChs. 
However. to sUPDlement the treatment 
facilities, this Ministry has alreany orpllised 
four de-addiction camps through a voluntary 
organisation during the period froro 22.6.85 
to 8.12.85. One such camp was held in 
Delhi in June-July, 1985. About 202 drug 
addicts were benefitted. Recently, more 
such camps have been funded. 

7. Recently. seven CounceJlins Centres 
for drug addicts were sanctioned to four 
Delhi based voluntary organisations on 
30.12.85. These councelling centres will 
take care of a number of aspects. such as. 
provision of rehabilitation cover, supply of 
information regarding sources of treatment, 
coordination with other J'ehabilitation centres, 
data c;)1Jection and storage, dissemination 
of data, Basion wit'l enforcement aaenctes 
and support of individual and group therny. 
etc. 

8. A Five Day Orientation Programmo 
on drug abuse was orgaoited in .January. 
1986 for social workers by the T.T. 
Ransanathan CliniCAl Researeb Foundatton. 
Madras, which is a private ift$titution dOtnl 
a communication job in the field of drus 
addiction' treatment and alcobolism. Tbe 
necessary funds for tbis purpose were 
provided by this Ministry. Nineteen social 
workers from Delbi attended tbis Orient •• 
tion Pro8):amme. Tbb Orientation Pro
gramme has been very ·useful. Auolber teb 
proaramme is being organised from 14tb lQ 
18th April. 1986. 



9. An later .. Ministrlal Group baa been 
I let up to review and monitor the dura abuse 
"Iituation and advise corrective measures. 
, Tbi, Group is beaded by Secretary. Ministry 
, of Welfare and representatives from tbe 
( Ministries of Home, Health. Finance. Infor-
mation and Broadcasting and Department of 

, Education are its members. 

10. A 'Necleus Group' bas also been set 
up in tho Ministry of Information and 
Broadcasting to cerefully plan tbe media 

. campaip about the drug abuse. 

11. The recently coacted Act~ namely, 
, 'the Narcotic Druas and Psychotropic 
Su.batances Act, 1985. which came into 

,force in tbe country with . effect from 
14.11.1985 provides for strinaent penalties 
for druB trafficking offences. A publicity 
campaign for advertising the penal provisions 
contained in the aforesaid Act bas also been 
undertaken by DAVP. For this putpo~e 
the necelsary fuods have been provided by 

, the Ministry of Finance. 

Rel.oratlon or suspended ~asel or 
Swat •• trat. Sainik Silmman 

Peolioo 

5000. SHRI SUDARSAN DAS: Will 
'tbe Minister of HOMB AFFAIRS be pleased 
to rofer to reply aiven to Unstarred Question 
No. 1412 on 5 Marcb, 1986 regarding 
restoration of suspended cases of Swatantrata 
Sainik Samman Pension of Assam and 

. ,tate; 

(a) whether it is a fact that the Govern
ment of A$sam at the behest Home 
Ministry held an enquiry to ascertain the 
pDuinessess or otherwise of the remaining 
cancolled cases of Swatantrata Sainik Samman 
Penlion in 1984; 

(b) whether the State Advisory Board 
for Freedom Fighters on perusal of tbe 
enquiry report recommended 61 cases for 
restora tion a8 fint instalment; 

(c) wbetber it is a fact that only 23 
cases out of tbe 61 cases recommended has 
been cleared by tbe Government uptil now; 
and 

(d) if so, 'he reason for delay in cleatins 
the remainiog cases '1 

tHB MINISTBR Of STATE OF THE 
M1N1STB.Y Of COMMUNICATIONS 

AND THE MINISTER OF STATS IN THE 
MINISTRY OF HOME APFAIRS (SHRJ 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) No, Sir. The Stete Governmea:at in 
tbe first instance recommended 498 and later 
another 61 cases for restoration of Swatan
trata Sainik Samnlan Pension. 

(c) Yes, Sir. 

(d) The State Government in March 
1985 suuested withholdinB Penion in 33 
cases and recommending only 28 out of 
above 61 cases. Pension is 23 cases was 
restored in 1985. Pension in five cases was 
not restored due to discrepeney in Co .. 
prisoners' certificate. 

Elpansion of Indian Rare Earth 
Factory 

5001. SHR! N. DENNIS : Will tbe 
PRIME MJNJSTER be pleased to state: 

(a) whether there are proposals ullder 
the consideration of Government for tbe 
expansion of the Indian Rare Earths factory 
at Manavalakurucby in Kanya Kumari 
District; 

(b) whether Government would come 
forward to set up factories to manufacture 
finished goods of the rare eartb mineraJs 
available in the area; and 

(c) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY~ ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir. 

(b) The Government have DO proposal 
at present to manufacture finished goods 
from tbe rare earth minerals available in the 
area. Such a 'proposal will however be 
considered on merits as and wben it comes 
Up. 

(c) Does not arise 

De,elopment of Naval Ba.e in DiaKo 
Garda by USA 

5002. SHRI K. KUNJAMBU : wm 
tbo Minister of DEFENCE be pleased 10 
state: 



, (a) whetbor Dialo Garcia been develop
ed as a full fledged naval base by USA; 

(b) if so. tbe details thereof; 

(c) wbether Government bave fully 
asseascd the threat to our security 1 posed by 
tbis development; and 

(d) jf so) wbat steps are being taken to 
strengthen OUI' sl:curity SY!ollem ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND OEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. 

(b) The US Indian Ocean Base at Dingo 
Garcia is reportedly capable of ploviding full 
facilities for a carrier task 'force and for 
the Rapid Development Force. 

(c) and (d). Government of India keeps 
all developments having bearing on the 
country's secunty under constant observa
tion, in order to take appropriate counter
measures from time to time, and to maintain 
full defence preparedness. The Indian Nevy 
is being constantly re-equipped, modernised 
and developed in keeping with the emerging 
threat perceptions. 

Phonetic Code SYSh'Dl to Rrplocc 
Identity Card System 

5003. SHRI SHANTARAM NAIK : 
Will the M.inister of HOME AFFAIRS be 
pleased to state : 

(a) whether he is aware that a physicist 
of the Bbabha Atomic Research Cenuc, has 
reportedly developed a phonetic code 
scheme, which if adopted by the Government 
can help to give separate code names to all 
the citizens in the country, and will conse
quently nullify the need for photographed 
identity card system; and 

(b) if so. the' reaction of the Ministry 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): (a) 
and (b). The Pbonetic Code Scheme develop
ed by a Scientific Officer of BARe is within 
the knowledge of the Government. 'It's 
practical application will require further 
QOD8ideration. 

DI,JsJOD of Goa Into two Re'eRa. 
Districts 

5004. SHRI SHANTARAM NAIK,,: 
Wil1 the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the District of Goa in the 
Union Territory of Goa, Daman 9t'\d Diu is 
proposed to be divided i"to two Revenue 
districts; 

(b) if so, whether any proposal bas 
been Jeceived from the Union Territory 
Government in this regard; and 

(c) if so, the details thereof? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF COMMUNICATJONS 
AND THE MINISTER 01:' STATE IN 
THE MJNISTRY OF HOME AFFAIRS 
(SHR) RAM NIWAS MJRDHA): (a) to 
(c). In December, 1981 the Government of 
Goa, Daman and Diu sent a proposal for 
bifurcation of the existing District of Goa 
into North Goa District and South Goa 
District. As the proposal lacked adequate 
jUfo;tification and there was a ban, whicb 
still continues, on creation of posts under 
non-plan except in very exceptional circum
stances, it was decided to defer furtber 
consideration of the proposal. 

Computer Network for Assessment of 
Programme lmplementation 

SOOS. SHRJ SHANTARAM NAIK: 
\Vill the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether his Ministry have aoy plana 
to set up a computer net-work for effective 
assessment of programme: implementation; 
and 

(b) if so, tbe detail~ thereof? 

THE MINISTER OF PROGRAMME 
JMPLEMENTATION (SHltl A.B.A. 
GHANI KHAN CHOUDHURY): (a) and 
(b). The Ministry is already utiJisinl tbe 
computer servic~s and facilities beiD, 
provided hy .tbe National Informatica Centre 
of the Department of Electronics and plans 
to utilise further these facilities to the 
maximum extent feasible. 



Mew ' ..... ma.· for Cttatacftr Rell of 
Central 00' ..... ' Employ.e. 

$(}06. ,SHRI SHANTAIlAM 'NAIK: 
Wlll:'" PRIMB MINISTER be pleased to 
ltate : 

(a) whether his Ministry have prepared 
a new proforma or system for recordinJ 
Character Ron of Central Government 
aervaots; and 

(b) if so, .details tbereof? 

THE MINISTBR OF STATE iN THE 
MINISTRY OF PERSONNEL, PUBLIC 
OIUBVANCES AND PENSIONS 
(SURt P. CHIDAMBARAM): (a) and (b). 
The C.R. formats prescribed for the Officers 
or the AU India Services are being so 
roy.ilFd IS ~o facm tate tbe writing of tbe 
C.R. as objectively as PQssible with ernpbasis 
00 qualitative as wen as quantitative (taraets 
and ac.bievements etc.) aspects of perfor
mance. The C.k. formats of other Central 
Government employees may also be revised 
appropriately in d.ue course. 

Rare Earths Unit at Yelwala 

5007. SHal V.S. KRISHNA lYER:, 
Will tbe PRIME MINISTER be pleased to 
SJltc : 

(a) whether the Rare Earths Unit of 
Atomic Energy Commission at Yelwa)a, 
Mysore is under construction; 

(b) if so, the amount speDt so far; 

(c) how much amount wiU be required 
to complete it; 

(d) when will it be ready; and 

(c) for wbat purpose tbe above proposed 
'unit will be u~d? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCBAN DEVELOPMENT. ATOMIC 
ENERGY, BLECTRONICS AND SPACE 
(SHRt SHIVRAJ V. PATIL): (a) to (c). 
AD amount of approximately Rs. 4 Crores 
bas been spent on tbe plant buildings. It is 
not possible to estimate at tbis juncture tbe 
total cost of the Projctt as the total prodllct 
rlDle has not yet been finalised. 

(d) It is expected to the commissioned 
in two and a half yean time. 

(.) TIle pl&at·' will " ..... ' .. terial. 
nec__" for 'tbe _elopDJeDt: of' ..... r 
e.oeray. e.,. Oadolinium required at Wmablt 
poisoll ia . tbermal reactors. borOn roqaired 
for control iD reactors. matorlall Ike ·*bham 
for fast reactors ud fusion ~_ ... ' 
materials for developmcot of fuel fOJ: d)en;aal 
and fast reactors to supplement tho Nuclear 
Faet Complex at Hyderftad and TromblY 
are aJlo prop~d to be produced in tllia 
plaot. 

Pakl.tanil Visiting Mall.pur,.. "lllIut 
Visa/Passpcnt 

5008. SHRI V.S. KRISHNA lYBR; 
Wilt the Minister or HOME AFFAIRS be 
pleased to state : 

(a) whether it has come to tbe notice of 
Government that Pakistanis are visitiol 
MaJlapuram in Kerala District without 
passport or visa; and 

(b) if so, what action has heeD taken in 
th is regard '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): 
(a) aod (b). Information is being collected 
and will be laid on the Table of ~he House. 

Practic.lln,entions of CSIR. 
Labol"atorlea 

5009. PRo G. VlJAYA RAMA RAO: Will 
the PRIME MINISTER be pleased to atate : 

(a) the specific, practical inventions of 
Central Glass and Coramjc Raearch 
lo&titute, Calcutta other than new 'Substitute 
for wood and of other Council of ScieDtift~ 
and . Industrial Reeearcb Laboratories durin, 
the last tbree years iodjcatioa the actaal 
savinas etTeeted by their use; 

(b) whether any Five yearly evaluation 
of oaob of tbe Council of Scientific aDd 
lndustrial Research Laboratories has ~D 
made; and 

(c) if so. the salient reaulta thotcof 1 

THB MINISTER Of SlATE 1N THE 
MINlST,1l Y OF SCIENCE AND 
TBCHNOLOGY AND IN THE DEP'.T .. 
MEND OF OCEAN DBVEJ.:,OfMBNT_ 
AT()MIC ENERGY. BLBCTaONJCS AMD 
SPACB (SHill SHIVRAJ v.. PATtL) :' (8) 



S,...ulo ji"'~b'l" leu., ..... r .,.. fast tbat otTC'Ct savinll tbrouab their· utfHlltioD . 
3 ,... (I"'U~ b¥ die CSt.. L.tac)l'.t.ries, are: 

Laborltory 

cocal 

CECRI 

CMBRI 

RRL 
Trivandrum 

CPTRI 

liP 

SEtte 

CDRI 

NCL 

Process'lnvention 

1. Low thermal Mass Ceramic 
Kilo. 

2. Rice hUlk ash insulating 
bricks. 

3. Sodium silicate trom rice 
busk ash. 

1. Zinc magnesium alloy 
anodes for cathodic protec
tion. 

2. Radiation resistant coatings 
for nuclear equ'ipment. 

Paddy busk combustor cum 
beat exchanger 

Light weight bricks from 
clay and coconut pith. 

Mini srain mills. 

1. Low air pressure burners. 

2. Improved wick St0VC. 

Fibre reinforced concrete 
manhole covers. 

Solar timber 
Kiln. 

seasoning 

Adhesives from renewable 
resources. 

1. Zinc oxide from zinc 
wa&tes. 

2. HIgb strength aluminium 
alloy conductors. 

Potential savio, 

30-50% savini in coal 
consumption. 

Savinls arisiog out, of 
ptilisadoD of a -sro.waste 
material. 

Savi"'l arisin. out or 
corrosion prevention of 
submeraed structures. 
Foreign excbanae savlos, 
100% im port 5ubstitutioo. 

Saving by using of aaro 
waste for enerlY seDora .. 
tion. 

Utilisation of agro wa&te. 

Saviogs due to reduction 
of wastage in ,rain 
processing. 

Saves over 20% fuel oil 
consumption compared to 
conventional industrial 
burners. 
Fuel conservation. 

Savinls in consumption of 
cast iron. 

Enersy efficient' kUn with 
improved productivity. 

Substittltcs petrol.um 
based adhesives. 

Savings arising out of 
using waste zinc. 

Savings by use of alumi .. 
nium in place of copper 
conductor. for railftJ 
electrificat'OD. 

, (bl:ud (e). No evaluation bas been Council and tbe E"ecuti~e Committee. TheIe 
mad. of, eatll CSIR .laboratory by OovcrD- comprise of senior level representative. from 
moat. However. research pro,rammes of Oovernmtnt departmeJlts. ipdJ,lSlf), All" 
eaeb CSIR labotator, are approved and univ~r"h'es. 
r~ tYIlualtd '" ita a .... cJl A.4tiloq 
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. Heaf, Water from China to India 

SOlO. SHRI MANIK REDDY : Win 
the PRIMB MINISTER be pleased to 
ltate : 

<a> whether China gave heavy water to 
Jndia as rev~led in a USA private study 
aDd is 10. details thereof; 

(b) whether any more of these supplies 
aro eXl*=ted from Cbina; and 

(c) whether India is likely to by self
sufficient in heavy water and if so when ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OP OCBAN DEVELOPMENT, ATOMIC 
BNBRGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No. 

Sir. 

(b) Does not arise. 

(c) Indian bas sufficient heavy water 
production capabilities to meet the needs of 
her nuclear reactors. 

Manufacture of Illegal Arms in tbe 
Country 

5011. SHRT CHINTAMANI JENA 

SHRI BANWARI LAL 
PUROHIT: 

SHRI MOHANBHAT PATEL 

SHRI MULLAPPALLY 
RAMACHANDRAN :' 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) wbether in view of the growing 
illegal aDd violent activities in certain parts 
of the country, Government have made any 
efforts to check manufacture of megal arms 
io the country; 

(b) if so, details thereof; 

(c) tbe number of raids conducted and 
the number and details of iHegal arms manu
facturing units unearthed from 1984 till 
date; and 

(d) steps beina taken to check the 
IDlUS8Jina of arms in the country ? 

THE MINISTER OF STATE IN THE 
P~PA~TMJ!Nr ~f INTE~NAJ,. 

SECURITY (SHRI ARUN NBHRU): (a) 
and (b). Tbe Central Government havo 
issued detailed instructions to all State 
Governments from time to time for makioa 
special efforts to unearth unlicensed manu
fucture, sale and possession of illicit arms. 
State Governments have also been advised 
to set up special ceJls for unearthing illicit 
arms. 

In order to act as an effective deterrent, 
Arms Act, 1959 was amended vide Arms 
(Amendment) Act, 1983 and Arms (Amend
men1) Act, 1985 for enhancing punishment 
for offences jnvolving unlicensed manufacture, 
sale and possession of illicit arms. 

(c) The information is being collected 
from the State Governments and win be 
laid on the TabJe of the House. 

(d) Surveillance on the border by BSF 
and Police is strengthened Inter-alia for 
checking smuggling of arms and ammuni
tion. Likewise, customs and intelligence 
agencies remain vigilant in the matter. 

Obstacle caused by foreign Naval bases 
in Indian Ocean to Ocean De~e! op

ment Activjfjes 

5012. SHRI HUSSAIN DALWAI : Will 
the PRIME MINISTER be pJeased to 
state : 

(a) what are the plans of the Union 
Government to initiate ocean development 
activitif's on Western Coast of India; 

(b) whether it is a fact that the presence 
of foreign naval bases is an obstacle in the 
smooth implementation of our ocean 
development activities; and 

(c) what effective remedial steps are 
proposed to be taken by Government in 
this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Plans 
for ocean development· on the Western coast 
consist of survey, explorafion and exploita
tion of Jiving resources like prawDs, lobsters 
shellfish and sea-weeds; chemicals from sea 
water such as potassium chloride. sodium 
~pJphato, magncs_ia., calcium sulpb_te ~~, an" 



ml.rals 'Rke oil and 'sas, i1meni~, Ntile, 
Ztrcob, 'monazite etc. 

. (b) ·No instance bas so far come to 
aotice where tbe smooth implementation of 

('eeean development activities has been 
bampered. 

(c) Docs not arise. 

OGtCOlBe of Talke with Afabanlston 
Otlielal. 

501'3. SaRI P. M. SAYEED: Will 
the Minister of EXTERNAL APFAIRS be 
pleased to state : 

(8) whether the Secretary of his Ministry 
held talks with tbe officials of the Govern .. 
ment of Afghanistan on his recent visit to 
Kabul; 

(b) if so, the subjects discussed; and 

(c) the outcome of the talks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERN~L AFFAIRS 
(SHRI K.R. NARAYANAN): (a) Y~s, 

Sir. 

(b) and (c): During the discussions, 
views were exchanged on matters of interest 
to both countries. The Afghan leaders gave 
tbeir assessment of the situation in 
'Afahanistan. 

Investment In Ordnance Factories 

5014. PROF. P.l. KURIEN : Will 
the Minister of OEFENCE be pleased to 
state : 

(8) the details of investment plan of 
his Ministry in Ordnance factories or other 
productton units during the Seventh "Five 
Year Plan; 

(b) whether it is a fact that there is on 
derence production unit in Kerala: and 

(c) if so, whether there is any proposal to 
set up one in 'Kerala during tbe Seventh Five 
'YeaT Plan? 

THE MINISTER OF STATE IN THE 
'DEPARTMENT'OF DEFENCE 'PRODUC
TION ,AND ,DBFENCE SUPPLIES tsHRI 
SUKH RAM) : <a> It is not considered in 
be public interest to disclose the detaUs In 
J)lil r.,d . 

• 

,(b) Yes, Bir. 

(c) Tber.e is no ,proposal at present .to 
set up a defence production unit in Kera) •• ' 

'Larae Seale "Bol'rowiRI 

SOlS. DR. G.8. RAJHANS : Will,the 
Minister of PLANNINO be pleased to 
state : 

(a) whether tbe Planninl Commission 
bas 'expressed scepticism about the possibUit, 
of large scale borrowing from the interna
tional markets; and 

(d) if so, steps Government PropOle to 
take in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) No. 
Sir. The 7th Five Year PJao only indicates 
the net inflow of aid and non-aid resources 
consistent with ,growth tarlet and the objec
tive of self-reliance. 

(b) Does not arisc. 

{Trans/at/on] 

Deployment of UN Observers at Indo. 
Pat Border 

5016. SHRI R.M. DHOVE : Will tbe 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether U.N. observers deployed at 
Indo-Pak border; 

(b) if so, the parts of tbe border where 
they are deployed and since when; 

(c) whether Government of Indie ,'be •• 
to give some amount to 'U.N. 'therefor; end 

(d) jf so, 'the detail. in this re.ard ? . 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTBRNAL ItFPAIRS 
(SHRI K.R. NARAY ANAN): fa)'.Dd 
(b). Yes, Sir. The UN Military OMnw. 
Group was established speejalJy witb 
reference to the old 1949 Cea.dlre Li'n. 
which has no validity aDY Jonler. Tbey have 
not been entrusted 'with. ooy reapollllb1lfty in ,.red ·t~'·'bo ~prwoa, rJflDl 10' ,CoptroJ ;,_ 
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J and K. The UN Observers have. therefore. 
no role to play. Since 1972, the UN 
Observers, although present on the India side 
of the· Line of Control, are not 
performing any functions. Any violations of 
the Line of Control are discllssed in 

. meetings between the military commanders 
of India and Pakistan bilaterally at different 
levels. 

(c) and (d). No specific amount of 
contribution is made to the United 
Nations' by India in respect of these 
Observers. 

lEnt lish 1 

Pak Air Base In Occupied K ftshmir 

S017. PROF. NJRMALA KUMARI 
SHAKTAWAT: 

DR. B.L. SHAILESH : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that Pakistan 
bas constructed air base in Pak (lccupied 
Kashmir as reported in the Times of India 
dated the 7th March, '986; 

(b) if so, tbe name of the place where 
air base has been constructed; 

(c) if so, whether any protest has been 
Jodged with the Pakistan Government for 
constructing the air base equipped with 
sopbisticated radars in Pak-occupied 
Kasbmi"r, first of its kind in the northern 
frontier areas of Pakistan; 

(d) if not, the reasons therefor; and 

(e) the number of air bases Pakistan 
bas constructed so fa r ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SINGH) : (a) Yes;Sir. 

(b) RAWALKOT. 

(c) to (e). It would not be in the public 
inrerest to disclose further details on the 
subject. 

Construction of Rrldges on Highway 
No. 44 

5019. SHRI AJOY BISWAS : Will the 
Minister of DB}'ENCB be pleased to sta" : 

(a) whether it is a fact that heavy 
vehicles cannot play on National Highway 
No. 44 (Assam .. Agartala Road) because 
major permanent bridges have not been 
constructed by the Border Roads Organi
sation and as a result many projects of Oil 
and Natural Gas Commission and State 
Government are getting haJl1pered; 

(b) number of major bridges to be 
constrUcted on National Highway No. 44 
and how many major bridges have been 
constructed so far since the Highway was 
handed over to the Border Roads Organi
sation in 1971; 

(c) the reasons for delay in cQnstruction 
in major road!; on Highway No. 44; and 

(d) the scheme of the Border Roads' 
Organisation to complete the construction 
of mnjor permanent bridges on this 
Highway? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) to (d). Assam Agar
tala road (National Highway No. 44) was 
taken over by Border Roads Organisation in 
1971 for improvement and maintenance. 
Phase .. I development of the road involved 
repairs to damages, widening of formation to 
single"lane National Highway specifications, 
strengthening of pavement to meet traffic 
in tensity upto 450 vehicles per day and 
construction of permanent works. These 
works were completed by 1983-84 at a cost 
of about Rs. 25 craTes. 

Phase-lI works involving strengthening 
of pavement to meet traffic intensity of 1500 
vehicles per day, replacement of temporary 
bridges by permanent bridges and widening 
of road formation. were approved in April. 
1984. These works are under execution on 
a phased manner. 

There are 10 major bridges Co be const
ructed to permanent specification. Border 
Road Organisation have dra wn a scheme for 
construction of these bridges. According 
to this scheme.. works have already 
commenced on two major bridges; works 
on four other major bridges wiJ1 be taken 
up in 1986 .. 87, on two other .bridges in 
1987-88 and on the remaining two bridfJ~s 
in J988-S9. 
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The' present state of the bridges on the 
National Highway permits plying of normal 
day-to .. day vehicular traffic. 

Oil and Natural Gas Commission have 
sU8lested suengthening of some of the 
bridges, in order to carry their rigs and 
heavy equipment to Tripura. The question 
of undertaking this work by Border Road 
Organisation as 'deposit work' is under 
consideration. 

Memorandum by 1SS Officers 

5020. SHRI BALASAIIEB VIKHE 
PATIL: 

SHRI KALI PRASAD' 
PANDEY: 

SHRI VISHNU MODI: 

SHRI SAIFUDDIN CHOW· 
DHARY: 
SHRISHANTIDHARIWAL: 

Commiss~on is also considerio" certain 
related and relevant issues regardiag cadre 
structure. The recent judgement of the 
Supreme Court has also resulted in certain 
major rearrangement of cadre structure. It 
is, therefore, ~')foposed to take up cadre 
'review of I SS after implementation or tbe 
Supreme Court judgement and receipt of the 
recommendations of the Pay Commission. 

Revit!w of Organisation of Centra) 
Services 

5021. SHRI KAMAL NATH: Will 
the PRIME MINISTER be pleased to state : 

(a) whether Governnlent is reviewing 
the present organisation of Central Services 
with a view to make them result oriented 
and at the same time ensuring maximum 

, uti~sation of the manpower at all levels; 

(b) if SO~ whether views of officers and 
Will tbe Mini..;ter of PLANNING be service asc;ociationi are being sought in this 

pleased to st:1tc : regard; and 

(a) whether it is a fact that the Class I 
officers belonging to the Indian Statistical 
Service have submitted a nlemorandum to 
Government stating their difficulties arising 
out of long years stagnation in the same 
grade, no cadre review for since the creation 
of ~ervice. and in-equality of promotion 
opportunities as compared to other All 
India Services; 

(b) if so, the reaction of Government in 
this regard; 

(c) whether a time bound consideration 
of the grievances will be given; and 

(d) if so. by what time a decision will 
hs taken for the redressal of the genuine 
difficulties ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) to 
(d). Department of Statistics has received a 
memorandum dated the 6th January 1986 
from tbe Indian Statistical Service Associa
tion Inter alia seeking cadre review of tbe 
Indian Statistical Service. The Association 
has also sent a paper setting out its own 
proposals in this regard. The Fourth Pay 

(c) how much time is hkely to be taken 
in this exercise ? 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : (a) A revi.ew of the 
organisation of Central Services with a view 
to making the Services more result-oriented 
and, at the same time, ensuring optimum 
utilisation of manpower, is a continuous 
process in the Government. It involves 
ll1&Uers pertaining to recruitmentt training. 
cadre nlanagement, cadre review. career 
planning. procedure of selection, placement 
policy and other related issues. 

(b) The views of officers and Service 
Associations are sought by Government aa 
and when considered necessary. 

(c) Does not arise. 

Al ca of National Parks and Sanctuaries 

5022. DR. K.G. ADIYODI: Will tbe 
PRIME MJNISTER be pleased to state tbe 
total area under national parks and I8me 
sanctuaries in. our country, State ... wise and 
the percentage of the same to the total 
forest of each State 1 



1IIB MIMIITBa OF ST A TB IN . THE, FORESTS (SMRl Z. R. ANSAB.ll: A 
MlNIS1llY OF BNVlRONMBNr AND ttatemont is liven below. 

s. Stale 

No. 

1. And bra Pradesb 

2. Assam 

3. Blbar 

4. Gujarat 

S. Haryana 

6. Himacbal Pradesh 

7. Jammu and Ka$bmir 

8. Karnataka 

9. Kerala 

10. ~adhya Pradesh 

11. Mahara.sbtra 

12. Manipur 

13. M0abalaya 

14. Naaaland 

IS .. Oris88 

16. Punjab 

17. Rajastban 

18. Sikkim 

J.P •. Tamil Nadu 

20. Uua_' Pradesh 

21. W OIt Beopl 

Statement 

Area of Forest 

(in 000 bectares) 

6,357.1 

3,070.8 

2,923.2 

1,964.8 

169 .. 7 

2,114.2 

2,188.6 

3,438.6 

1,125.1 

15,541.4 

6,416.7 

1,515.4 

851.0 

289.9 

5.996.3 

259.2 

3,043.9 

282.0 

2.201.4 

5,114.9 

1,183.0 

22. Andaman and Nicobar 714.4 
Islands 

23. Arunachal Pradesh 

24. ChaDd iaarh 

·2'. Goa. Daman aud Diu 

26 .. Mizoram 

5,154.0 

130.9 

1,662.9 

Area under 
National 
Parks and 

Sanctuaries 

621.77 

123.59 

443.21 

796.03 

0.12 

406.68 

155,.64 

1~350.37 

223.50 

3,314.29 

1,330.57 

8.13 

3.42 

20.77 

38.00 

54.29 

614.01 

86.90 

262.78 

63S.19 

330.46 

55.58 

328.23 

2.54 

47.55 

68.10 

Percentage to 
to,al F orelt 

Area 

9.78 

4.02 

15.16 

40.51 

0.07 

19.24 

1.10 

39.28 

19.87 

21.33 

20.74 

0.54 

0.39 

7.19 

0.63 

20.96 

20.17 

30.82 

11.93 

12.42 

27.93 '. 

7.78 

6.38 

36.61 

4.09 



[Translation] 

Change In Rule. for IPS 

5024. PROF. NIRMALA KU~ARI 
SHAKTAWAT: 

SHRIMATI JAYANTI PATNAIK: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that Rules for 
Indian Police Service are being changed; 

(b) if so, the reasons therefor; 

(c) whether Indian Police Servke 
. personnel will not be allowed to sit for 
Indian Administrative Service Examjnation~ 
and -

(d) the year fronl which such rules wiJI 
come into effect ? 

THg MINISTER OF STATE IN THE 
DEPARTMENT OF INfERNAL 
SECURITY (SHRI ARUN NEHRU): (a) 
to (d). Yes Sir. Certain decisions have been 
taken in order to provide motivation to 
probationers joining the Ind ian Police 
Service as well as for improving the content 
and scope Qf the training programme for the 
probationers. Modit1catiollS to th~ Rules 
will be made after following due procedure. 

[English] 

Assent to Bill from Mabarashtra 

5025. SHRI D.D. PATIL: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether it is a fact th'at the Jegishi
tion passed by Maharashtra Legislature 
regarding payment of bouse-rent to the 
workers working in mills run by National 
Textile Corporation in Maharashtra State is 
pending with the Government for President's 
assent; and 

(b) if so, since when it is pending aDd 

reasons therefor 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). The 
Mabarasbtra Workmen '8 Minimum House 

Rent Allowance BiII. 1983 a. passed by. tbe 
Mabarashtra LegisJature was received 0. 
11.5.84 in this Ministry for ObtainiDI tho 
assent of tbe President. The BiJl was examined 
in consultation with concerned Ministries aad 
tbe Government of Maharasbtra wero 
addressed to agree to exempt tbe Contral 
Governnlent U ndertakings/Es tabUshments 
from the purview of the Hill. Furtber 
processing will be done on receipt or final 
reply from the State Government. 

Settillg up of ao Ordnance Factory 10 
Andbra Pradesb 

5027. SHRI S. PALAKONDRAYUDU: 
Will the Mlnister of DEFENCE be pleased 
to state: 

(a) whether there is any proposal with 
the Ministry to set up an ordnance factory 
at Siddhartam, Kodar TaJuka of Aodbra 
Pradesh; 

(b) whether the survey has already beeu 
completed; and 

(c) if bO, details tbereor ? 

THE MINISTER OF STATE IN THE 
DEPARfMENT 9F DEfENCE PRODUC· 
TJON AND DEFENCE SUPPLIES (SHRI 
SU KH RAM) : (a) No, Sir. 

(b) aod (c). Does oot arise. 

[ Translation] 

"Survey for Filldiog the Source of 
pollution of Ganga" 

5028. SHRI JAGDISH AWASTHI 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether any survey bas beeD con .. 
ducted to find out tbe main sources which 
pollute the Kannauj .. Kaopur-Allababad part 
of the river Ganga; 

(b) if so, the details in this reaard; 

(c) if not, by what time tbe said surv., 
will be completed; 

(d) by whom the survey was condw:ted 
or is pr~posed to be conducted; and 

(e) the steps taken/proposed to be takep 
following this survey to prevent tbe. poU\ltiOD 
of Ganaa ? 



THE MINISTER OF STATE IN THE 
MINISTRY OF, ENVIRONMENT AND 
-FORESTS (SHRI Z.R. ANSARI): (a) The 
Central Pollution Control Board bas identi· 

. led domestic and industrial wastes as the 
main sources of pollution of the river Ganaa 
in the Kannauj.Kanpur-AlIahabad stretch. 

, (b) It has been estimated that the 
pollutional load in terms of Bio .. chcmical 
Oxygen Demand which is a measure of 
organic pollution present in water is as 
follows: 

Based on 1977 pollution) 

Kanpur 

Allahabad 

1,10,000 kg/day. 

17,000 kg/day. 

No estimate of the B.O.D. discharged 
into the river at Kannauj is available. 

(c) Does Dot aris~. 

(d) The survey was conducted by the 
Central Board for the Prevention and 
Control of Water Pollution. 

(e) Under the Ganga Action Plan, it is 
proposed to divert the domestic. sewage 
entering the river at Kanpur and Allahabad 
and provide treatrncnt facilities for the 
same. 

"Test Centres for Ganga Watar" 
, 10 

5029. SHRI JAGDISH AWASTHI: 
WHI the PRIME MINISTER be pleased to 
state : 

(a) the names of the places where test 
centres have been set up to test the Ganga 
water; and 

(b) the progress made in this regard 
including the arrangements made in regard 
to staff etc. for these centres 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) For 
analysing sanlpks ,A Gang:l river watt;,r, test 
centres are located in the laboratories of the 
respective State Pollution Control Boards of 
U.P., Bibar and West Bengal at Lucknow, 
Patna and Calcutta respectively. 

The sample are collected from 39 
monitoring stations in the river and analysed 
in these tbree laboratories. The monitoring 
8laotions are located as follows :-

-Rishikesb 

-Hardwar 

-Garhmuktcsbwar 

- Kachbla Br idle 

-Kannauj 

-~ Kanpur (upstream) 

- Kanpur-Sarasaiya G bat 

-Kanpur-Bbagwatdas Ghat 

-Kanpur (Down stream) 

- Dalmau 

-Allababad upstream 

-Allahabad Nag Basuki temple 

-Allahabad Sheokuthi 

-Allahabad downstream 

-Mirzapur 

-Varanasi Upstream 

-Varanasi Sciendia Ghat 

-Varanasi Downstream 

-Trighat 

-Buxar 

-Patna-U pstream 

-Patoa Darbhanga Ghat 

-Patoa Bridge (downstream of Patna) 

-Suhanpur 

-Barhniya 

-Munger 

-Bhagalpur 

_·CoJgong 

-Rajmabal 

_ ... _ Fiirakka 

-Baharampur 

-Katwa 

-Nabadwip 

-Kalyani 

-Palla 
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-Dakabineshwar 

-Uluberia 

, - Diamond Harbour 

(b) The sampling and ar;alysis are being 
done by State Pollution Control Boards 
since the year 1979 and are continuing. 

(Entlls"] 

Sbo~t.ge or Braille Bo~ks 

S030. SHRI P.R. KUMARA-
MANGALAM: Will the Minister ,of 
WELFARE be pleased to sta te : 

(a) whether it is a fact that there is a 
serious shortaae of Braille books in the 
country; 

(b) if so, the corrective steps taken 
proposed to be taken in this regard; 

(c) whether Government propose to 
introduce more modern methods of edueat
ina the blind, such is cassettes; 

(d) if so, tbe details in this regard; nnd 

(e) whether Government would ensure 
settina up of more printing presses for 
printing of Braille books during the Seventh 
Plan '1 

THE DEPUTY MINISTER IN THE 
MINISTRY Of WELFARE 
(SHRI GIR1DHAR GOMANGO): (a) and 
(b). The National Institute for the Visually 
Handicapped maje attempts to ascertain 
whether there is any shortage of braille 
books in the country but in view of the 
poor response from blind schools no 
assessment of ~hortage has been possible. 

(c) Yes. Sir. 

(d) Books prepared on cassettes, called 
taking books. are produced by the National 
Institute for the Visually Handicapped and 
other private voluntary or88 nisations for 
-supply to blind students. The Ministry 
provides financial assIstance to voluntary 
organisations for this purpose. 

(e) ,A review of the capacity and 
utilisation of, the braille presses in t.he 
country has been made and it h found tbat 
there is no need to estab1i~h more presses 
in the country but the existing capacities 
aJ)ould ~ full)' utilised. 

Trivandrum Passport Office 

5031. SHRI . MULtLAPPALLY 
RAMACHANDRAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether Trivandrum, the capital of 
KeTala, has a passport/liaison office; 

(b) if so, when was it established; 

(c) how many passports were issued by 
·the passport/liaison office at Trivandrum 
during 1985; and 

(d) what was the revenue earned by the 
said office and the expenditure incurred 
during 19~,5 ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN: (a) Yes, Sir. 
These is a Passport Liaison Office. 

(b) It was established on 21-7-1984. 

(c) Passport Liaison Office is not 
authorised to issue fresh Passport but 
lender~ only Miscellant'ous services on 
passports. Number of Miscellaneous 
Services rendered during 1985 : 14,584. 

(d) Revenue earned: 

Expenditure 
incurred: 

Rs. 2.29,105.00 

R~. 1,28,244.70 

Sp('cial Central Assistance for Tribal 
Sub-Plan for Kerala 

5032. SHRI SURESH KURUP: Will 
the Minister of WELFARE be pleased to 
state the amount of special Central 
Assistance for tribal suh-plan allotted to 
KeraJa for the year 1986-87 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI
OllAR GO~1ANGO) : A sum of Rs. 75.32 
Jakhs has 1entatively been aJ10cated to 
Keraia as S~eci:11 Central Assistance for 
1986·87. 

Illegal Entry from Across the Border 
int(1 Assam 

5033. DR. DATTA SAM ANT : Will 
the Minister of BOMB AFf"AIRS be pleased 
to state: 
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(a) The 'varlous steps taken by the 
Central Government to cheek the infiltration 
. from' 'BaoaJadesh-Assam border after Assam 
accord; 

(b) whether it is a fact that the Chief 
Minister of As~am and tbe Internal Security 
'Minister had a meeting on February 6, 1986 
and discussed tbe 'various problems of 
Assam; and 

(c) if so, problems discussed and the 
outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SARI ARUN NEHRU): (a) 
The Central Government have nfready 
strengthened surveillance along the Indo
'Bangladesh border through deployment of 
additional BSF Forces and also deployment 
of'additional . police peronnel for detection 
of foreigners. 

Recently, the Central Government have 
approved a Programme for strengthening of 
the Border Security Force, establishing 
additional border outposts, construction of 
observation post towers etc. It has also 
been decided to undertake construction of 
road along the bord,!f on a pnority basis for 
providing increased mobility to border 
patrols. 

(b) and (c). Various matters connected 
with the implementation of Assam Accord 
including construction of road etc" along 
the border were discussed with a view to 
evolving mutually satisfact.ory arrangements. 

NRlProJects and Technology Parks 

5034: SHRI AJIT KUMAR S~HA : 

SHRI HANNAN MOLtAH : 

Will the PRIME ~1INISTER be pJeased 
to atate : 

(a-) how and by whom the Non-resident 
Indian Projects and Technology Parks have 
been evaluated or approved; 

(b) whether the Union Governll'lent 
approved advance of funds as loans and 
,rants to these projectli by public financial 
ioetitutioQs; 

(c) whether it is a fact that thes!! 
. proj~Js ~ro bein~ ,iven free Jand, interest-

free loans and outright Irants from pub1ic 
financial institutions also; and 

(d) how much such land, loans and 
grants have been sanctioned so far and 
details of the recipients of the same? 

THE MIN1STER OF STATE IN THE 
MINI~TR Y OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF I 

OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) 
App1icAtions, received from Non-ResMent 
Indians (NRIs), for setting up industrial 
projects in Jndia, are considered by tbe 
Special Approval Committee (NRI) of the 
Department of Industrial Development: 

(i) for grant of Industrial Hncence 
under the J ndustries (Development 
and Regulation) Act, 1951; 

• (H) for import of capital goods. if 
required by the NRls; and 

(iii) for foreign collaboration approvals, 
if so required by them. 

Proposals from NRIs for setting up 
100% export·orieofcd Technokgy Parks or 

. Industrial Proj~~cts rdated to electronics are, 
however, evaluated £lnd approvcd hy the 
Department nf Electronics, Government of 
India. 

(b) and (c). No, Sir. 

(d) Does not arise. 

niH on Capital Punishment for certain 
Offences 

5035. SHRI H.A. DORA.: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whet.her it is a fact that Rajya Sabha 
passed a Bill seeking to amend section 302 
of Indian Penal Code prior to 1980 
restricting capital punishment to certain 
categories of offences; 

(b) if so, the details thereof; 

(c) whether it- is a fact that the BB) so 
passed by the Rajya Sabha Japsed due to 
subsequent dissolution of the Lok Sabh's. , 

(d) if so. whethtt Government i~teDd, 
to re-iotrouuce the am; . 
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(e) if 10. details thereof; aad 

(f) if not the reasons therefor ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SBCURITY (SHRI ARUN NEHRU): (a) 
to (f). Clause 125 of tbe Indian Penal Code 
(Amendment) Bill, 1978, passed by tbe 
Rajya Sabha on 23-11-1978 sought to 
substitute section 302 of the Indian Penal 
Code by a revised section which envisaged 
that the sentence of death would be an 
alternative to life imprisonment only in the 
caS8 of certain aggravated types of murders 
specified in sub-section «2) of the proposed 
section 302. A n extract of the said clause 
125 is laid on Table of the IIouse. (Placed in 
Library. See No. LT-2535/861. The Bill was 
pending in the Lok Sabba wben it was 
dissolved in 1979 and itt therefore, 
lapsed. Though a proposal for reintroducing 
legislation on the lines of the Japsed Bill, with 
a few changes is under consideration it will 
not be possible to say at this stage whether 
the earlier proposal of the Governn'lent to 
restrict death penalty under section 302 
I.P.C. to certain aggravated tyres of ml'rder 
will be included in the legislation under 
consideration. 

Border Clash with Bangladesh 

5036. SHRI CHJNTAMANT JENA 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact that there have 
been some border clashes with BangJadesh 
during the last two years; if so, the rea50ns 
for tbese clashes and tbe number of persons 
died; 

(b) whether India bas offered to peace
ful1y settle all tbe disputes with Bangladesh; 

(c) if so, to what extent the relations 
between tbe two countries have improved; 
and 

(d) the main issues on which any 
settlement between the two countries has not 
been reached 1 

THE MINISTER OF STATE IN THE 
DBPARTMBNT OF INTE'RNAL 
SECURITY (SHRI ARUN NEHRU) : (a) 
S,ome minor skirmishes did take place 
~twcon BSf and ~an81adesb Rilles dUl'i~ 

the I~st two years mOltly OD matten 
of crop harvestioa. cattle liftin, 
etc. On Indian side, one CPWD labourer 
was killed due to firing be the Bangladesh 
Riftes in 1984 during survey w()rk of 
construction of wire fence on Assl\m~ 
BaQlladesb border. 

(b) India has always made known its 
willingness to settle an disputes with 
Bangladesh peacefuUy. 

(c) and (d). India's relatioDs witb 
Bangladesh have been cordial in the past and 
continue to be so. The visit of the Prime 
Minister to Urir Char in Bangladesh in 
June 198 S to express sympathy with the 
cycJone ravaged residents of that area is a 
rneasur:e of cordial relations between the two 
countries. There is no issue on which it i. 
possibJe to say that "any settlem~n'·· bas 
not been reached. There arc di$aareements 
but discussions between the two Governments 
continue on them. 

Rebabilitation or Tribal. or W141ad 
District 

5037. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minhuer Qf 
WELFARE be pleased to state : 

(a) whether the labour opportunities .. 
income for subsistence and other basj~ need, 
of triba1s in Kerala have affected owjna to 
the depJation of forests and the enforcement 
of stringent forest conservation mea.urel; 
and 

(b) the steps taken bv GovornmeDt '0 
rehabilitate the tribals of the Wynad foreat. 
in Kerala '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANOO) : (a) aDd (b). 
The required information has been called 
for from the Government of KerBIa. A. 
soon as the same is receive4, this will be 
placed on tbe Table of the House. 

Printing or Se,ent' Plaa Doeu.eat 

5038 .. SHRI MANIK RBDDY: Will 
tbe Minister of PLANNING be pleued to 
statc : 

(a) whetber Goverament are awaro flI 
avoidable waste .ia priQ(iDJ of d.I,,~ $t,~SJ) 
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PlaD document of VIPs, costing RIo 200 each 
instead of Rs. 48; and 

(b) if 10, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STAiB IN . THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
and (b). The Five Year Plan documents of 
India evoked world wide interest and there 
is a constant demand from various inter .. 
national agencies like, the World Bank, Aid 
India Con!ortium, Asian Development Bank 
and other economic missions abroad. A 
large number of foreign delegates, diplomatic 
representatives and high dignitaries visiting 
India have to be given complimentary 
copies. The Deluxe edition of only 1000 
copies has be(~n printed in order to meet 
these requirements. 

BaD on Recruitment In the Andaman 
and Nicobar Islands and its EfI'ect 

on Utilisation of Plan F uods 

5039. SHRI MANORANJAN 
BHAKTA: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether it is a fact that plan money 
could Dot be fully utilised by the Andaman 
and Nicobar Administration due to inade
quate staff in position consequent on 
ban on recruitment imposed by the Govern
ment of India; 

(b) if so, whether Andaman and 
Nicober Admjnistration has taken up with 
the Ministry of Home Affairs for according 
permission for recruitment and creation of 
posts; and 

(c) if so, the details thereof and the 
Government of India's decision in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) to (c). 
The approved plan outlay for Sixth Five 
Year Plan for the U.T. of A and N was 
fully utilised. However, the Central Govern
ment have received a proposal for creation 
9f 915 posts in relaxation (If ban, from the 
Administration or A and N Islands. The 
aM*' is UJlPcr {;PJ21i~erati9P. 

Pr~"entlon of lltegal Migratfo.n from 
Bangladesh 

5040. SHRI C. JANGA REDDY 

SHRI BANW ARI LAL 
PUROHIT: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Prime Minister has 
assured (as reported in Hindustan Times 
dated 13 February, 1986) that the Centre 
was going beyond the Assam Accord and 
making "foolproof arrangements" to prevent 
illegal migration from Bangladesh; . 

(b) if so, the details of the arrangements 
made; and 

(c) whether the Government propose to 
prevent this infiltration from Bangfadesh into 
India by making similar fool-proof 
arrangements along the borders of West 
Bengal, Bihar and Tripura also ? 

THE MINISTER OF STATE IN THF 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : (a) 
The Prime Minister has made a statement 
about prevention of illegal migration from 
Bangladesh. 

(b) and (c). The Government have 
recently sactioned a 5· year programme 
commencing from 1986-87 for strengthening 
surveillance along the Indo-Bangladesh 
border. The programme includes: streng
thening of Border Secuttity Force, 
estcblisbing additional border out-posts, 
construction of more observation post 
towers, providing increased mobility to 
border patrols and equipping them with more 
sophisticated equipments. Bihar does not 
have common international border with 
Bangladesh but with the above measures, it 
is expected that infiltration into Bihar 
through West Bengal boder will be effec
tively cbecked. 

Fire In Multi.Storey Bundings in Deihl 

5041. SHRI MOOL CHAND DAGA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact that in 1983 
after tbe Gopala Towers fire, a Committee 
beaded by retired Major Genl. Shri Singhal, 
"rew up a .ist of over 200 multi-store), 
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buildinss in the Capital, bavins fire risks 
and submitted its recommendatioDs to 
the Government, if so, the gist of the same; 

(b) which of the recommendations were 
accepted' and implemented so far and 
reasons for not accepting the remaining 
recommend1ltions; 

(c) how many illegal occupations 
were got vacated at that time; 

(d) has any action been taken against 
tbose wbo have reoccupied and details 
thereof; and 

(e) how many cases of fires were there 
in multi-storey buildings in the Capital 
during the last three yeal's ? 

THE MINISTER OF STATE OF THE 
MINISTRY 'OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
In the year 19iB after the Gopala Towers 
fire, the Fire Advisory Committ,ee headed 
by Major General Singhal was given a 
list of about 220 multi-storey buildings in 
Delhi for the purpose of re~ommending 
fire safety measures in tbees buildings. 
The Committee has inspected the buildings 
and made recommendations on the mandatory 
tire prevention and fire safety precautions 
to be adhered to by the owners/occupiers 
of tbe multi-storey buildings. These recom
mendations were also submitted to Govern
ment. 

(b) The recommendations have been 
accepted. The owners/occupiers of the 
multi-storey buildings have been directed to 
comply with the specific steps to be taken 
for ensuring fire safety of their respective 
buildil'lgs. This recommendation bas also 
been accepted. Government is now 
introducing legislation to fully implement 
the remaining recommendations. 

(c) and (d). The Building Bye Laws, 
198.1 did not confer statutory authority 
for enforcing compliance of its mandatory 
prOVISIons. During the current session of 
Parliament, it is proposed to introduce 
legislation on fire prevention and fire safety 
which will empower the Delhi Fire Services 
to take action against illegal occupation in 
buildings which continue to be insecure 
aaainst fire. 

(e) Duriog the Jast three years, viz., 
1983-1985, 357 incidents have 'been reported 
from multi-storey buiJdiDp. 

Foreign Aided Development of Forests 

5042. SaRI VIJA Y N. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) the names of projects that are 
under operation for the development of 
forests in India with the aid of Indian and 
foreign assistal~ce; 

(b) whether World Bank have provided 
any financial and technical assistance for 
the development of Indian forests; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI); (a) 
Names of the projects for development 
of forests with foreign assistance are given 
in the attached Statement-I. 

(b) Yes, Sir. 

(c) Details are given tbe attached 
Statement-II. 

Statement-I 

Namts of Projects for development of foresu 
with foreign aSJistance in Forestry 

Sector 

1. Erosion Prevention on the Dhaula .. 
dhar Range. 

2. Ford Foundation, grant to Rama .. 
krishna Mission, Rancbi for 
development of village nurseries and 
wasteland utilisation. 

3. Ford Foundation grant to Rancbi 
Consortium for Community Forestry 
for support to forestry development 
studies/action programme in com
munity forestry. 

4. Ford Foundation grant to the 
Garhwal University for support to 
research and demonstration in Social 
Forestry. 

5. Ford Foundation Grant to Founda
tion for Aid Industrial Recovery for 
social forestry and wasteland 
development. 



5. A1FOrestatioD and son Conservation 
in river catcbments of Ktleahai and 
Mayurakshi rivers. 

1. Afforestation, son and Water Con
servation in Uttar Pradeah and West 
BeDsal. 

8. Modern ·Forest Fire CODtroJ. 

9. SIDA support to the Logging Deve
lopment Institute, JJchra Dun. 

10. ESfablistJment of tbe Wildlife Institute 
of India. 

II, Madbya Pradesh Social Forestry 
Project. 

12. Mabarasbtra Social Forestry Project. 

13. Andbra Pradesh Social Forestry 
Project. 

14. Tamil Nadu Social Forestry Project. 

1 S. Orissa Social Forestry Project. 

16. Bihar Social Forestry Project. 

17. Aaro-silviculture and Silvo-piscicul
ture Project, West Bengal. 

18. Uttar Pradesh Social Forestry 
(Phase II) Project. 

19. Gujarat Community Forestry 
(Phase 1'1) Project. 

20. West Bengal Social Forestry Project. 

21. Haryana Social Forestry Project_ 

22. Jammu and Kashmir Social Forestry 
Project. 

23. Karnataka Social Forestry Project. 

24. Kerala Social "Forestry Project. 

25. Rajasthan Social Forestry Project. 

26. Himachal Pradesh Social Forestry 
Project. 
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Number of Deaf In tbe COaDtr'1 
( 

'043. SHRIMATI USHA CHOU-
DHARI : Wilt tbe Minister of WELFAR.B 
be pleased to state: 

<a> the estimated population of the 
d.r in tbe country; 

(b) the names of sucb institutions and 
social organisations engaged io their welfare; 
and 

(c) the financial assistance being given 
to these organisations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) According 
to the National Sample Survey conducted 
in 1981 tbere are about 30.2 lakh pers<;lDs 
with bearing disability in the country-

(b) and (c). A statement is attached. 

Statement 

s. Organisation 
No. 

1 2 

GuJarat 

J. The Ho oy. Secretary, 
K. L. Institute for the 
Deaf, 
51, Vidya Nagar-364002 

2. The President, 
Rotary Club. 
Nadiad Samaj Seva 
Saoshodban Trust, 
C/o Jayant Shah's 
Hospital Nadiad, 
(Gujarat) 387001 

3. Sh. D. S. Parekh, 
Deaf and Dumb School, 
Near Broadgauge Station, 
Surindranagar-363001 

4. The Secretary t 
Scbool for the Blind, 
neaf and dumb and 
Crippled Cbildren, 
P. O. Mandvi, 
Distt. Kutcb (Gujarat) 

Grant-in-aid 
sanctioned 

during 
1984-85 

3 

.-~----

3,83,430 

59,S35 

1,75.300 

8,697 

1 2 

s. Hony. Secretary. 
Sbri Mundra and 
Dhamani Institute 
for the Deaf, 
lamaagar, (Gujarat) 

6. The Secretary. 
Sbri J.B. Updhyaya 
Scbool for tbe Deaf and 
Dumb, Talod. 
District Soutb KeDara. 
(Gujarat) 

7. Shri Secretary, 
Smt. and Shri C. S. Virani, 
Deaf and Dumb SchoOl, 
Dhebar Road, 
Rajkot-360002 

8. The Secretary, 
Shishu Seva MandaI 
Deaf and Dumb Vidyalaya, 
Himmat Nagar, 
District Sabarkanta 
(Gujarat) 

9. The Secretary, 
Mook Badhir Vikas Trust, 
C/o Hargobind Modi. 
18 Arogya Nagar, 
Surat (Gujarat) 

3 

2,50,000 

70.000 

14,638 

1,50,000 

10.000 

10. Tbe Secretary. 9,405 
Medical Care Centre Trust, 
lalaram Marg, 
Karalibaug. 
Baroda, 390018 

Karnataka 

1. The Director, 5,55,584 
Institute of Speech and 
Hearing, Honnur Road, 
Bangalore .. 560084 

2. Secretary, 4,12,895 
Association for th~ Deaf, 
New Bamboo Bazar Road, 
Office Haines Road, 
Bangalore-56005 1 
Karnataka 

Kerala 

1. The Secretary, 9,800 
Asba Bha van, 
Social Centre, 
St. Thomas Nagar, 
P. O. Ollur-680306 
Diatt. TriC,ur 
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1 2 3 

Mabaralhtra 

1. The Director, 37,753 
The Education Audiology, 
and Research Centre, 
67 Nepean Sea Road. 
Bombay-400006 

2. The Secretary, S,OOO 
Deaf and Dumb, 
Industrial Institute, 
North Amba Devi Road, 
Nagpur .. l0 

3. The Secretary, 1,00.000 
Kamayani Udyog Kendra 
Society, 1187/64 
Shivaji Nagar, 
Poona .. l10005 

4. The Chairman, 1,52,290 
Subrud Manda), 
895. Dmrati Bhandarkar 
Road, Shivaji Nagar, 
Poona-41104 

s. The Secretary, 1,00,000 
Dbarat Muk Vidyalaya 
Society, G aodhi Bagh, 
Handloom Market, 
Nagpur·2 

Punjab 

1. Founder Trustee and 2,18,940 
Administra tor, 
Dr. Satya Paul Khosla 
Charitable Memorial Trust, 
Sbaheed Udbam Singh 
Nagar, 
Link Road. 
Ju))undur-144001 

RaJasthaD 

1. The President, 6,000 
Badhit Bal Vikas Samiti 
Vikas Nagar, 
Ajmer 305006, 

Complaints regarding Thefts/Robberies 
In RUDning Trains 

5044. SHRJ T. BALA GOUD : Will 
the Minister of HOMB AFFAIRS be pleased 
JP Jt.t~ : 

1 2 3 

2. The secretary. 1.'0,000 
Badbit Bat Vjkat Kendra. 
132, Station Road. 
Kota-324002 

Trfpara 

1. The North Tripura, 50,144 
Deaf and Dumb School, 
KaiJasbahar, 
North Tripura, 
(Tripura State) 

Uttar Pradelh 

1. The Secretary, 50,018 
Prag Narain Mook 
Badhir Vjdyalaya, 
Sasni Gate, 
Aligarh 202001 

2. The President, ~6.1 12 
U.P. Deaf and Dumb 
Institute, 
4-Malviya Road, 
AlIahabad 

3. The Manager. 1,8S,936 
Lucknow School for 
Deaf. Aish Bagh, 
Lucknow 226004 

4. The Hony. Secretary 84.321 
and Manager, Training 
College for Teachers of 
the Deaf, 
Aisbbagb, 
Lucknow-226004 

5. The Manager, 1,57,836 
Jai Krishna Saket 
Deaf and Dumb Schoo), 
Ayodhya, 
Distt.Faizabad (U.P.) 

(a) whether there is any provision for 
the victims of train robberies/thefts to loop 
their complaints in the movins train it.1f 
instead of at the next haHiug station; 

(b) if Dot, wbctbcr aOverDJl1cat p~O'_, 
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to provide complaint books with the Train 
Superhttendents who in turn will pass on 
tbose complaints to proper investigating 
aseney under advice to the complainant; 
and 

(c) whether there is any proposal to 
Introduce an Insurance scheme' to provide 
compensation 'to victims of such theft cases 
where investigating agencies fail to recover 
the Jost property,? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF INTERNAL 
SECURITY (SHRI AR UN NEHRU): (a) 
and (b). The subject 'Public Order' is in 
the State List of the Vllth Schedule of the 
Constitution. So is the subject 'Police'. 
Prevention and detection of crime through 
tbe machinery of the police agencies is, thus, 
tbe responsibility of the State Governments. 

All the State Governments and Union 
Territory Administrations, where there are 
Railway lines, have been advised to adopt 
a specific format for Jodging of F.I.R. in 
case of thefts, robberies and dacoities in 
the running trains. Some of the State 
Governments have adopted such a format. 

Ministry of Transport (Department of 
Railways) have also issued necessary 
instructions to the Zona) .Railways that the 
train Conductors, T.T.Es. and G,R.P. 
escort party should accept written complaints 
in the said format from the passengers and 
hand it over to the Government RaHway 
Police Station at the next Railway Station. 

(c) At present, their is no proposal to 
otroduce any sort of insuran:e to provide 
iompensation to victims of thefts of running 
crains in case investigations fail to recover 
ttbe lost property. 

[Trans/at i on] 

Denudatiop of Forests 

5~5. SHRIMOOL CHAND DAGA: 
Win the PRIME MINISTER be pleased to 
atate : 

(a) whether Government·s attention bas 
been drawn to the newsitem publisbed in the 
'Hindu· dated 5 January, 1986 under the 
caption '85 rer cent of India Forests, aJread,Y 
d.ouded; 

(b) if so, whether the fact. stated tbere
in are oorrect; 

(c) whether it is also a fact that the 
existing laws for forest conservation are Dot 
stringent enough even today and most of tb, 
laws in force at present generally date back 
to the British period and consequcotly 300 
square kilometre area is beins doouded of 
forests everyday; 

(d) whether Government bave consti· 
tuted a Committee recently under the 
guidance! supervision of the Prime Minister 
to ensure development of forests from the 
point of view of environment so tbat fire
wood for the villagers and fodder for the cattle 
could be made available; and 

(e) the composition and functions of the 
Committee ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHA! Z.R. ANSARI) : (a) 
Yes, Sir. 

(b) No, Sir. 

(c) The Jndian Forest Act dates back to 
the British period. The Forest (Conservation) 
Act was however enacted only in 1980 and 
its provisions are stringent enough. The 
exact area being denuded of forests every day 
is not known. 

(d) The Government have constituted a 
National Land Use and Wastelands Develop
ment Council under the Chairmanship of 
the Prime Minister. 

(e) The composition and functions of 
the Committee are as under :-

Composition 

(i) Prime Minister 

(ii) Chief Ministers 
of all States/U .Ts. 

(iii) Ministers/Ministers 
of State of the 
Central Ministries/ 
Departments of : 

-Finance 

-Chairman 

-Members 

-Members 

-Agriculture and R ural 
Development 

-Environment an" 
fOf~8t8 
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, ~IrtiaatioJl 

-Works aad RouliDI 

-RailwaY' 

-Industry 

-Education. 

(iv) Deputy Chairman, 
Planning Commission 

(v) Chairman. National 
Wastelands Deve .. 
lopment Board. 

(vi) Chairman, National 
Land Use and 
Conservation 
Board. 

--Member 

-Member 

-Member 

The Chairman may coopt any other 
persoD as Member of the Council, as may 
be necessary. 

Sacretaries to Government in the 
Department of Forests and Wildlife and the 
Department of Agriculture and Cooperation 
will attend aU meetings of the Councit The 
Secretariat of the Council will be located in 
the Prime Minister's office and Joint 
Secretary to the Prime Minister will service 
the Council as its Secretary. 

'Rule and Functions: 

Tho Council will be the highest policy 
planning and coordinating agency for all 
issues concerning the heahh and Scientific 
management of the country's land resources. 
It will oversee the work of the National 
Wastelands Development Board and the 
National Land Use and Conservation Board. 
ReCommendations of these Boards which 
involve larger policy issues will be placed 
berore tbe Council for taking a final view. 

[English) 

SUrfel to kaow the Phy.ic.dly 
Haa,icapped 

S046. SHRI SUNIL DUTT : 
SHlllMATI USHA CHOU-
DHARI: 

Will the Minister of WELFARB be 
pleased to state: 

(8) wheth.r aftY census ,has aceD 'aken 
pt tIM "JDber or ·pcrlODS tho CO\Ulcrr "'~p' 

are sderma from dill.nt phy_1 "aadi. 
caps; . 

(b) if so, their D~ber. stllto-wiaeo and 
, ;' 

(c) tbe scheme uDder implemeo'tation 
for their welfare and rehabilitation ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF' WELfARE ($liI\l 
OIRIDHAR GOMANGO).: (a> Tho Natio
nal Sample Survey Orgaoisadon has 
conduoted a survey of the disabled I'OPu", 
lation Buffering from physicJI! baQdicap ... 

(b) and (c). Two statement are Jaid PJJ tb,_ 
table of the House. (Placed In Library See 
No LT-2536/86} • 

(Tr~nll 01/0"] 

Price of Col.,.r T.V. 

5048. SHR} C. JANOA REJ;lDY: Will 
the PRIME MJNISTaa be pleased to J'ef~r 
to the reply given to S.Q. No. 436 datea J8 
December, 1985 and supplement aries tbereto 
regarding coHabors lion for manufacturiDa of 
TV colour tubes by Electronic Trade aDd 
Development Corpor_lion aDd stat. the 
names and models of a~b l'V sets Which 
are available at the price of Ra. S,SOO and 
the names and addresses of sales asoots in 
various States from where tbe people caD 

buy tbem at this price? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS OP 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): 51 ems 
Colour TV sets with uET and Tit technology 
brand Dame are available for sale on te.t 
marketing basis with ET a~d T (. public 
sector undertaking of the Dop,rtml.,t of 
Electronics) at its (ollowin. oftiqes : 

NEW DELHI ST aad T Dev. 
Corpn. Ltd. 
15/48, Maleha Mara, 
New Delhi·l1oo21. 

BOMBAY BT aDd T Dev. 
Q)tPP. ~""t 
Air J adie 'oiJdial, 
"h Floor. NtrInlan 
POint, 

~"'.',~J, 
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Till the announcement, on 28-2';'1986, of 
the budget proposals for 1986-87 t tbe price 
,per set was Rs. 5,150, plus local taxes. 
After the announcement of the budget 
proposals for 1986·87 t tho price of the said 
crv aet would now be around as. 5,750 
plul locaJ taxes. 

Shortly, such Colour TV sets with 
"BT and Tn technology brand name and 
witb the individual manufacturers' marketing 
brand name are expected to be available 
through the Colour TV manufacturers so 
far registered with BT and T as listed in 
tbe statement enclosed. 

Statement 

1. M/s. Capital Electronics, 
P-161, VIP Road, Sch. VIIM 
Calcutta-700054 

2. M/ s. Micro Electronics, 
'/S Clive Road (3rd Floor), 
Room No. 14, 
Calcutta-700001 

3. M/ s. Klinch Electronics, 
108 Royapettah HiRh Road, 
Madras· 600004 

4. MIs. Warna Electronics, 
Warna NaBar, Taluk Panbala, 
Distt. Kolbapur-416003 

s. M/ s. Mishy Bishy Electronics, 
47, MIB 
Bahadurgarh (Haryana). 

6. Mis. MEC (India) Private Ltd. 
A-30, Sector-Ill 
Noida (U.P.) 

7. M/s. Sudhir Electronics, 
7 t Mayur Building, Hill Road, 
Ram Nagar Square, 
Nagpur-440010 

8. M/s. Andbra Pradesb Electronics 
Development Corporation Limited, 
8th Floor, Parisharam Bhavan, 
Basheer Bagb, 
Hyderabad- 500029 

9. Mis. Damodar Electronics and 
Controls, 
XXXVIU/1351, M.O. Road, 
Eroakulam, 
COQbbJ.6S'O" 

1 O. MIs. Marsbal Radios, 
27F and 28F. Sector-9t 

NO'ida (U.P.). 

11. M/ s. Enfield India Limited, 
29, EJdam Road, 
Madras-600018 

12. M /s. Beltran Television 
No.1, Circular Road" 
P.O. Dinapur Cantt" 
Patna .. 801 S03 

[English] 

Firing by Pat Troops in Jammu Sector 

5049. SHRI K.V. SHANKARA 
GOWDA : Will the Minister of DEFENCE 
be pleased to state : 

(8) whether it is a fact that number of 
Indian civilians were injured on March. 
1986 when Pakistani troops opened fire on 
the border villages in Poonch in Jammu 
Sector; 

(b) if so, whether this is the first time 
when Pakistani firing on Indian civilians 
took pJace; 

(c) whether Pakistani firing in Jammu 
and Kashmir was heavy during the first and 
second week of Marcb, 1986; and 

(d) if so, how many firing took place and 
total civilians killed in these firings? 

THE MINISTER OF STATE' IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) and (b). Unprovoked 
firing on OUf civilians, along the Line of 
Control in Jammu and Kashmir, by Pakistani 
troops is not uncommon. One civilian 
sustained bunet injuries in one such firing 
incident in the Poonch Sector in J and K in 
tbe first week of March this year. 

(c) and (d). There have some cases of 
unprovoked firing by Pakistani troops across 
the Line of Control in J and K during the 
first two weeks of March this year. It 
would not be desirable to disclose details. 
No civilian has been killed on account of 
these firing incidents. 

Social Forestry in Barren Areas 

5050. SHRI HUSSAIN DALWAI : Will 
tljao PR;I~ MINISTER be pleased to atato .:., 



<a) whether it is a fact that Union 
Government have taken decision to imple
ment an ambitious programme of social 
forestry in vast barren areas of the country; 

(b) whether the waste land Development 
Corporation is entrusted with the task of 
implementing the ambitious programme of 
social forestry; and 

(c) Besides Waste Land Development 
CorporatioD which Other agencies are pro .. 
posed to be involved in implementing' the 
social forestry programme ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESIS (SHRI Z.R. ANSARI) 
(a) Yes. Sir. 

(b) The National Wastelands Develop
ment Board is the nodal agency for social 
forestry. The actual implementation is by 
the State Forestry Departments and Rural 
Development Agencies. 

(c) The other agencies involved in imple
menting the social forestry programme 
are Departments in charge of Forests, 
Rural Development and Agriculture 
(including Soil Conservation), as well as 
Voluntary Organisations and Youth and 
Women's groups. 

Gradation of Defence Service Officers 
III tbe '''arrant of Precedence 

5051. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a fact that the issue of 
the gradation of defence service officers in 
the warrant of precedence is being analysed; 
and 

(b) if so, the action taken so far in tbe 
matter 1 

THE MINISTER OF HUMAN 
RESOURCE, . DEVELOPMENT AND 
HOME AFFAlRS (SHRI P.V. NARASIMHA 
RAO) : (a) and (b). Some suaestions are 
under consideration. 

Special Audit ou Keod rlya Dhaodar 

5052. SHRI KAMLA PRASAD 
SINGH: Will the PRIME MINISTER be 

pleased to ~rer to the replies liven to 
Unstarred Question Nos~ 2489 aDd 4437 
replied 00 7th and 21 AUlust. 1986 resardiDJ 
special audit on KendrJya Bhandar 
respectively and state : 

(a) if the matter has since been investi .. 
sated and people responsible tor non
observance of financial propriety and 
procedures have been identified and brought 
to book; 

(b) if so, details tbereof and remedial 
measures taken thereon; and 

(c) whether it bas been ensured tbat only 
standard goods arc purchased and supplied 
to Government Offices ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : (a) and (b). The 
matter is still under investigations. 

(c) Eiforts are constantly made to 
purchase and supply only standard goods to 
Government Offices. 

Policies for providing Licences to 
the VCR Manufacturers 

5054. SHRI V. KlSHORE CHANDRA 
S. DEO: WiJJ the PRIME MINISTER be 
pleased to state = 

(a) the detaiJs of decisions taken by 
Government from time to time since J 980 
till date regarding licenCing/approval for 
manufacture of VCRs; 

(b) details regarding implementation of 
these decisions; 

(c) whether it is a fact that such series 
of policy shifts ha vo resulted in one private 
company being the sole 1icencins manu
facturer of VCRs; and 

(d) if so, tbe reasons thereof aod 
details thereof ? 

THE MINISTER OF· STATE IN THE 
MINISTRY 0F SCIENCE AND TECH. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (8) and (b). 
Industrial approvals were issued durin, 
1980-82 to a number of parties botb in the 
oraaoiscd sector and small aca1e sector, fOt 



"prad'acillJ vea.. witb a CA.,..city or SO(} 

•• b*n-per 'annwu. OoveralDlGt ' .. POunced 
'lDtIItaltJd PbliCy Moa.urea Oil 81octroDic. 00 
2' .. Marcb, 1985. ill wbich it was, in,.,,,,olla 
,prop0e04 that ,be Departmoat of Electronics. 
Qr ita dcaiao8ted &&eney would purchase 
toCbnoloay for VCR/yep. includins techno .. 
lOU for tbe manufacture of tape deck 
mechanism. Takina inlo account tbe views 
expressed at tbe GoverQment.lndustry Meet, 
held in May, 1985, Goveroroent deoided to 
diapCDSe with the idea of centralised 
pur~base. This waa announced OD 

September 17. 1985. Thereafter, on 25th 
OCtober, 1985, Government invited, through 
a Pr", Note, composite applications (I.e. 
industrial licence plus foreiat1~~ collaboration) 
from interested entrepreneurs for tbe 
manufacture of VCRs/Veps, stating that 
only lucb units would be promoted as are 
prepared to commit sizeable investments for 
sQitable vertical intearation, with an 
a<;eelerated phased manufacturing pro
srammo; and which have the requisite in
buDt capacity to keep pace with the changing 
technol08Y. In response, 65 applications 
have been received by the prescribed last 
dato. viz" 24th January. 1986, These are 
presently being scrutinised by an inter
departmental Task. Force. 

(c) No, Sir. 

(d) Does not arise. 

Radiation Exposure of B.E.L. Employees 

SOSS. SHRI SOMNATH CHATTERJEE: 
Will tbe Minister of DEFENCE be pJeased 
to atate : 

<a> whether several employees of Bharat 
Electronics Ltd. (BEL), Ghaziabad have 
been exposed to X .. ray radiation during radar 
testiDs for tbe last tbree years; 

(b) if so, the number of employees 
affected by tbe X.ray radiatioDj 

(c) whether tbo fdreian collaborator of 
BEL. MIs Tbomson eSF, France bad 
augestcd any safety measures apiDst X-ray 

I radiation durioa radar test ina; 

(d) if '0, tbo details thereof; and 

(II) tile action takon thereon ? 

11m MINISTER OF STATE IN THE 
DEPAltTMBNT OP DEPBNCB PRODUC-

TION AND DSFBNq! 8UPPLUlS . (SlIll 
SUKH RAM): (a> There is no Ivi'- of 
.ucb expo&Ufe. Medical eXlUI2inatioD of four ' 
employees of BBL Obaziabacl carrlect dut 
by BARe reveals tbat their health is normal 
and tbat the chromosomal analysis carded 
out ou ,bese employees a110 does Dot live 
any evidence of such chromosome aberra
UOIlS attributable to radiation. 

(b) Docs not arise. 

(c) and (d). M/s Thomson esp, Franco 
have included as part of the equipment 
design a set of lead sbields for safeguards 
alainst X .. ray radiation. Technical litera
ture includes a statutory warning concerning 
tbe use of bigb power/high voltage dJystroD 
tube. 

(e) Management IS follow ina the same 
procedures as followed by tbe collaborators. 

'Regional Plant Resource Centre iu 
Orissa' 

5056. SHRIMATI JAYANTI PATNAIK : 
WJU tbe PJ.~lME MINJSTER be pleased to 
state: 

(a) the amount provided by the Ce.nt're 
for tbe establishment of ReaionaJ Plant 
Resource Centre 'Ekamra Kanan ~ in Jast 3 
years; 

(b) the amount of Central assistance 
Sougb~ by the Government of Orissa for tbe 
estabhshment of the Resional Plant Resource 
Centre; and 

(c) the details thereof ? 

THE MINISTER OF STATE IN THE 
MINIS1RY OF ENVIR.ONMENT AND 
FORESTS (SHRI Z.R. ANSARJ): (a) No 
amount bas been provided by tbe Centre (i 
estatlJisb'ment of RClional Plant RC$ or 
Centre at ·Ekamra Kanan', Orissa.

OU
: 

admofuDt of Rs: 13,99,400 has been sanction
e or a petlod of 3 years for I",,-'Q 

h '. I'_JuC 
rescare prOjects ID the RelionaJ p'"" 
Resource Centre. ..at 

(b) and (c). An amount· of Rs. 136.50 
Jaths has been 80Ulbt for threo year 
follows : 8 .. 

The amounts sought for arc : 

(i) Noo-RecurrioB 

1. Land acquisition, Rs" 30.00 lakbt 
~learancet aradina, 
boundary walla 



. 2. Buildiop. offico RI. 3',")0 lakbs 
requirements, 
vehicle 

3. LiahtioB arcaDle- Rs. 13.S0 lakhs 
menta, CODstruc-
tion of rustic 
houses, develop-
ment of lake 

4. l>evclopnlcul of Rs. 37.S0 lakbs 
lawDs woodlot. 
shrubbery, nur-
sery. irrigation 
system 

(ii) Recurrio8 expenditure towards 
salaries. travel, office contingencies IS 

as. 3.5 lakbs in the first year and 
Rs. ~.S lakbs in the letona and third 
years. 

}1'reedom of InformatioD Legislation 

50S7. DR. CHINTA MONAN : Will 
tbe Minister of HOME AFF'AIRS be 

pleased to state : 

(a) whether Government have under 
cODsideration any proposal about freedom 
of information legislation; 

(b) if so, the details thereof; and 

(c) whether Government propose to 
appoint a Commission \. to look into this 
proposal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU
l\.ITY (SHRI ARUN NEHRU): (a) No, Sir. 

. (b) and (e). Does not arise. 

Funds for InduStry •• ke4 for by 
Aodfata Prade.b 

5058. SH.RI V. TULSIRAM : Win the 
Minister of PLANN INO be pleased to state ~ 

(a) whether Government of Aodbra 
Pradesh have reQuesteu th~ Uutou Govern
m~nt to provide necessary funds for settiDI 
up industries; 

(b) if so, the details of industries 
proposed to be set up and necessary fund. 
to be made available for that state; aDd 

(c) the time by which decision is likely 
to be taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF FOOD AND CIVJL SUPPLIES (SHRI 

t 

A.K. PANJA) : (a) to (c). In their 7th Five 
Year Plan proposals submitted to the Plan
ning COlnmission, the State Government of 
Andhra Pradesh bave proposed an outlay 
of Rs. 30350 lakhs for Large and Medium 
Industries in the State Sector. Tbese 
proposals were discussed in the PlanniDS 
Comlnission. Keeping in view tbe available 
resources and inter-se priorities of various 
sectors, an outlay of Rs. 16.210 lakhs was 
approved. A statement indicating scheme
wise break-up of tbe above outlays as giveo 
by the State Government of Andhr. 
Pradesh is enclosed. 

StatemeDt 

Statement showing schemewise outlay proposed by the Slale Government /01' La". tIIfd 
MedIum Jndustrie. lor 'he 71h Plait and the $chem~.,.lse break-up 0/ the 

approved 6th Plan outlay 

Schemes/Projects 

(Rs. in laklls) 

Outlay proposed by tbe 
State Govt. 

7th S Year Mat) 

Approved 
outlay· 

----.---.. --'~-.-.-------.---... , .. _------
I 

1. Commissioner of Industries. 

2. A.P. Industrial Infra-structure 
CorporatioD. 

3. A.P. State Financial Corporation. 

2 

6372.00 

2000.00 

19S0.00 

3 

5170.00 

800.00 

1500.00 



1 

4. A.P. State Industrial Development 
Corporation (Includ.inS A.P. 
Electronics Development Corpora
tion.) 

S. State Bureau of Public Enterprises. 

6. Nagarjuna Fertilizers and Chemicals 
7. Godavari Fertilizers and Chemicals 
8. Otber Govt. Companies. 

9. Nizam Sugar Factory Limited. 
10. A.P. NOD~ReSldent Indian Invest-

me nt Corporation. 

11. Directorate of Sugar. 

t2. Dir,",ctorate of Civil Supplies. 

13. Provision for iofra-structural and 
Water facilities -

") 
r 

J 

2 3 

8000.00 4800.00 

150.00 100.00 

5500.00 750.00 

1020.00 600.00 
300.00 140.00 

3000.00 1300.00 

58.00 50.00 

0) Steel Plant at Vizag, 1 
(ii) Carriage Workshap at Reoigunta. r 2000.00 1000.00 
(Hi) Ordance Factory. Medak. J --.. ----... ---.----.-,.-.-----.. ------------,-~-----.--.-,--' .. _. 

30350.00 16210.00 
._ .. _-"" .. _ .. ' .. _" .. -_. ._ -_._---"._-- -,-- _"'--_" --'--_." -----_._---_._------_-----,-----_" -----_._--

.Tbe scbemewjse break up is as furnished by the State Government. 

Protecting (i'orcst Wealth 

5059. SHRI AJJT KUMAR SAHA : 
SHRI SATYAGOI.JAL MISRA: 

Will the PRIME MINISTER be pleased 
'to state wbether lbe Central Board of 
Forestry has taken certain decisions for 
protectin8 forest wealth, lik.e supply of LPG 
in towns on the periphery of forests, 
including those in Rajasthan, denial of more 
forest land for raising casb crop or the like 
and jf so, details thereof? 

THB MINISTER OF STATE IN THE 
MINlSTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : The 
Central Board of Forestry, as its twentyfirst 
meeting recommended tbe use of other 
sources of energy like bio-gas, solar energy, 
saw-dust, briquetted 8sricultural wastes etc. 
in place of fuel wood in order to reduce the 
existiol pressure on forests. The Board also 
recommended the use of fuel-efficient 
'CbuUahs' as a measure of conservation. 

The Central Board of Forestry during 
this m"tiol also resolved aaainst diversion 

of areas with tree cover for the cultivation 
of plantation crops like, tea, coffee, rubber, 
card om om etc. 

Pension to infirm and old persons 

5060. DR. CHINTA MOHAN: Will 
the Minister of WELFARE be pleased to 
state : 

(a) whether Union Government have 
aoy plans to pay pensions to infirm and old 
persons, specially those belonging to weaker 
sections of society including peasants and 
workers; and 

(b) whether any survey has been 
c('ndu...:ted to estimate the nllmber of such 
people in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) No .. Sir. 

(b) No, Sir. 



PROP. MADHU DANDAVATE 
(Jlajap~r) : I want priority for an important 
item. The newspaper employees tbroujhout 
tho country are on strike today because no 
inter'im wage increase is given by the Wage 
Board. 1 request you to direct the Minister 
concerned to make a statement. The pro .. 
ceedings of the Parliament wi)) not be 
carried tomorrow. Even the important 
debate on Punjab will go uncovered. Let 
him make a statement on this. It is a very 
important issue. I request you to direct tbe 
Minister concerned to make a statement 
regarding the strike of the Press employees 
today. It is a very important matter. You 
are only nodding your bead but not 
responding to what 1 have said. 

MR.. SPEAKER: I have listened to 
you. He is also listening. I have already 
conveyed your feelings to him. 

PROF. K.K. TEWARY (Buxar): You 
will kindly remember our notice about 
statement from Foreign Minister. British 
Foreign Secretary was here. A round of 
talks have taken place, and somethin$ bas 
appeared in the newspaper. 

MR. SPEAKER: -\fterwards we can 
ask him. 

PROF. K.K. TEWARY: The British 
Foreign Secretary has said that they are not 
prepared for any extradition treaty with the 
Government of India. 

(lnterruptio1ls) 

MR. SPEAKER: No, I am not aHow .. 
ing. Not at all. No. Not allowed. No} no. 
Not allowed. 

(InterruptionJ)* 

MR. SPEAKER: I do not allow him. 
I have Dot allowed. No. There is no subject. 

(Interruptions) 

MR. SPEAKER: You cannot do it 
like this. You give it to me in writing. 

SHRI AMAL DATTA (Diamond 

[TranI/alia,,] 

MR. SPEAKER: You sbould give io 
writing. 

(Eng/ish] 

SHRI AMAL DATTA: I bave liven 
notice. It is a very important matter. 

MR. SPEAKER : I will find out. 

(lnterruptlnns) 

MR. SPEAKER : You caD aive it to 
me. I will take notice. 

SHRI C.K. KUPPUSWAMV (Coimba. 
tore) : Recen,tly in Coimbatore, )16 textile 
milJs were closed. 1.25 lakh workers are on 
strike. 

MR. SPEAKER : What is it? What ia 
tho problem? 

(Interrupti onl) 

MR. SPEAKER: I cannot handle it 
like this. Nothing doing. 

SHRI C.K. KUPPUSWAMY: It is a 
very important matter. 

MR. SPEAKER: You give it to me in 
writing. 1 will find out. Why are you 
shouting like this ? You live it to mo. I 
will find out. No problem. You don't ,et 
agitated aboubt this. Be calm and Quiet. 

SHRI THAMPAN THOMAS 
(MaveJikara) = The working journalists are 
on strike today. 

(Interruptiona) 

SHRI BASUDEB ACHAIUA 
(Bankura) : The Minister should make a 
statement on the newspaper employees
strjke. 

SHRI PR VIA RANJAN DAS MUNSl 
(Hawrah): I have gi¥en a priviJeae 
notice. 

MR. SPEAKER : I have already taken 
notice of it and ) have already asked for 
explanation. J have already taken action. 

KUMARI MAMATA BANERJEE 
(Jadavpur): J have also liven notice. 

SHRI SOMNATH CHA lTBRJEE 

Harbour): Two Central Ministers Shri 
A.B.A. Ghani Khan Choudhury and 
Sbri Rajesb PHot went to West Bengal to 
lay foundation stone for a high-way for 
which there is DO allocation of funds. Tbis 
is a serious matter. (BboJpur) : R.etrenchment of 3,700 workers 



fa ,0101 to take place in CeDtral public 
sector ubdertakiDIS namely. BBJ, Burn 
St&odard Wagon and Jessop. 

MR. SPEAKER: I do not know. You 
Jive it to me. 

SHRI SOMNATH CHATTERJEE: I 
have giveJl an adjournment motion. 

MR. SPS",KER. : I will fiod out. 

SHRI SOMNATH,' CHATTERJEE: 
There is a proposal for retrenchment of 
3.700 workers. It is a very serious matter. 

MR. SPEAKER: Right. Now take 
your scat. 

SHRI SOMNATH CHATTERJEE: It 
Is a velY serious matter. Kindly anow a 
discussion. 

MR.. SPEAKER : I win find out or you 
can live a 377. 

(Tranl/ation) 

SHRI SOMNATH CHATTERJEE: 
What is tbe use of 377 ? 

[6",11 ,It] 

You cannot set ady repJy. 

[Trans/ation] 

MR. SPEAKER I shall have to find 
out. 

[English] 

KUMARI MAMATA BANERJEE: I 
b.ve also liven notice, Sir. 

MR. SPEAKER: We have a1ready 
seat it for facts. I have already asked for 
factI. 

(Interruptions) 

MR. SPEAKER: Order, order. There 
should by no cross talking. 

SSRI C.P. THAKUR (Patna): There 
il an orpnised propaganda against tbe 
Dbarat Electricals •.• 

(Interruptolns) 

SHRI AMAL DA l'T A : Sir, what abou,t 
JDY nQ«~ 7 

Ma. ,SPSAKBR : I bave ,_ 'the' 
information. 

saRI C.P. THAKUR. : Tbere is I" 
orpnised propapnda 81aipst tho, Bb .... t 
Electronic Ltd. Tbere is a lot of radiatiOA~ " 

MR. SPEAKER: Thi. is not the 
platform for raising it. 

SHRI C.P. THAKUR: It thoul4 1M 
investigated. It is very important for tM 
nation Sir. 

PROF. MADHU DANDAVATB, 
(Rajapur) : Regarding the newspaper strike. 
why not the Minister respond and say some
thing about it ? 

MR. SPEAKER: Bhasatji, Prof. 
Dandavate is drawing your attention to tbe 
strike. Now Papers to be laid. Shrj P. V. 
Narasimba Rao. 

J2.06 br •. 

PAPERS LAID ON THE TABLB 

(English] , 

Minister.' (Allowances, Medical Treat
meDt .nd other Privileges) AmeDd

ment Rules, .986 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO) : I beg to lay on the Table a copy 
of the Ministers' (Allowances. Medical 
Treatment and other Privileges) Amendment 
Rules, 1986 (Hindi and English versions) 
publisbed in Draft Notification No. 10/41/ 
M5·M and 0, under SUb-section (2) of section 
11 of the Salaries and Allowances of 
Ministers Act, 1952. 

[Placed '0 the LIbrary. See No. LT.2346j86) 

PROP. MADHU DANDAVATB: We 
are not abJe to bear what the Minister 
says. 

rTransitltlo,,] 

MR. SPEAKER: Bba,atjl, do you waRt 
to say 89Dlctbing ? 

tln""up,/P"'.) 



2!7 hpmUd 

[BnlII.h1 

CHAITItA 12, 1908 (S.4KA) Co.m. Oil P.M.Il. alld Rtt8. 259' 

THB MINISTER OF PAR.LIAMENTARY 
AFPAIllS AND TOURISM (SHRI H.K.L. 
BHAGAT) : As the HOD. Members are 
aware, the Government bas taken a decision 
for appointment of a CommissioD and the 
Q,overnment i$ certainly awaitios the 
recommendation of the Commission. The 
Government has always taken a view where 
the Government bas beeD sympathetic to the 
,genuine difficulties of the journalists aod the 
Government has taken a decision for 
appointment of a Commission. That is all. 
We are awaiting for the recommendations. 

(interruptioAS) 

PROF. MADHU DANDAVATE 
(Raja pur) : He has given wrong informa
tion. 

SHRIINDRAJIT GUPTA (8asirbat) : 
There is no Commission. There is a Wage 
Board,. 

(Interruptions) 

PROF. MADHU DANDAVATE : It is 
about the Wage Board. The interim wage 
increase is the matter. A wrong thing will go 
on record. There is no question of a 
Commission. There is a Wage Board. Please 
give correct statement. 

Detailed Demands for Grants of the 
Ministry of Water Resources 

THE MINISTER OF WATER 
RESOURCES (SHRI B. 
SHANKARANAND) : I beg to Jay on the 
Table a copy of the Detailed Demands for 
Grants (Hindi and Enatisb versions) of the 
Ministry of Water Resources for 1986.87. 

[Plated in tbe Library. See No. LT -2347/861 

Detailed Demands for Grants of the 
Ministry of Defence and Defernce Services 

Estimates, 1986·S7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): I beg to lay on the 
Table-

(1) A copy of the Detailed Demands 
for Grants (Hindi and ED,Jish 
versions) of tbe Ministry of 
Defence for 1986-87. 

[Placed In the Library. See No. 
LT .. 234Ij86) 

(2) A copy of the Defence Services 
Estimates, 1986·87 (Hindi and 
Englisb versions). 
[Placed in the Library. See No. 
LT-2349/86] 

Notification UDder Section 30ti of the 
All India Se"'~e, Act, 1951 

" 
THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM): I bel to lay on 
the Table a copy each of the following 
Notifications (Hindi and English versions) 
under sub .. section (2) of section 3 of the AU 
India Services Act, 1951-

(1 ) The Indian Administrative Service 
(Fixation of Cadre' Stre-ngth) 
Fourth Amendment Regulations, 
1986 published in Notification 
No. G.S.R. 216 in Gazette of 
India dated the 22nd March, 
1986. 

(2) The Indian Administrative Service 
(Pay) Third Amendment Rules, 
1986 published in Notification 
No. G .S.R. 2 t 8 in Gazette of 
India dated the 22nd March, 
1986. 
rPlaced In the Library. See No. 
LT-23S0/86] 

12.08 brs. 

COMMITTEE ON PRIV ATE MEMBERS' 
BILLS AND RESOLUTIONS 

[Englilh] 

SIxteenth Report 

I SHRI M. THAMBI DURAl (Dharam
puri) : Sir, I beg to present tbe Sixteenth 
Report (Hindi and English versions) of tbe 
Committee on Private Members' Bil1s and 
Resolutions. 

THE MINISTER OF PARLIA .. 
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAOAT) : What the Hon. 
Members have sUllested about it, 1 sball 
bfing it to the notice of the Minister 
concerned immediately and whenever he 
thinks it fit. he will say something. 

DR. V. VENKATESH (Kolar): It is 
very much delayed Sir .. 

SHRI H.K.L. BHAOAT : He will say 
something wbenever be thinks it proper. 
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STATEMENT ItS: RBPORTED 
PLANS OF UNION CARBIDE 

CORPORATION FOR OUT OF 
COURT SBTILEMENT OF 

COMPENSATION CLAIMS 
OF BHOPAL GAS VICTIMS 

(Engillh) 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) 
Reports beve appeared in tbe Press stating 
tbat Union Darbide has tntered into a 
tentative settlement with tbe attorneys of 
private plaintiff's. Government has not 
approved any settlement as reported in the 
press. Tbe Government also does not 
recolniso tbe competence of the private 
plaintiffs to enter into any such alleged 
settlement-nor is the Government bound 
by the same. The Government does not 
consider the amount of the alleged settlement 
adequate or fair or acceptable. Gorvenment 
can only settte for an amount which would 
provide full and fair compensation to all the 
victims and the damages to property and 
environment. It is unnecessary to emphasize 
that there cannot be any settlement unless 
the Government is a party to the same and 
aBrees to it. The Government alone can 
represent aU the victims in its capacity as 
parens patriae as well as under the Bhopal 
Oas Leak Disaster (Processing of Claims) 
Act, 1985. Further, the victims have given 
authority in favour of the Government to 
represent them in the Bhopal Gas Leak 
case. 

I want to assure the House that an 
possible steps are being and win be taken to 
protect the interests of the victims and the 
public funy. 

SHR! INDRAllT GUPTA (Basirbat) : 
Will it be by the 21st century? Already one 
year and more bas passed. You go and see 
the condition of those people. 

MR.. SPEAKER : Tbat can be discussed 
later. 

SHRI SUR-SSH KURUP (Kottayam) : 
There are also reports that tbe Union 
Carbide is trantferring its assets. 

MR. SPBAKER. : I know. They are also 
takiDS atops. That is what tbe, said Oil that 
day, 

SHRI S. JAJPAL REDDY 
(Mabbuboaaar) : The Union Carbide is 
transferriog its assets. 

SHRIINDRAJIT GUPTA: They have 
not aareed to any settlement, tbat is true. 
But the Company is trying to outmano~uvre. 
They should tell us what steps they are 
taking. 

MR. SPEAKER: About that the 
Minister in the House on that day said tbat 
they are taking fun steps to protect tbat 
also. 

SHRI INDRAJIT GUPTA : They 
dragged us to the American courts and now 
the company is trying to out-manoeuvre ... 

[Trans/ali(m] 

MR. SPEAKER You may discass it. 

[English] 

on. 
You can have a discussion a1so later 

. SHRI INDRAJIT GUPTA: Already 
sixteen months have passed and nobody has 
got a pie. 

SHRI SURESH KURUP : We want to 
know whether Government is moving in tho 
U,S. COurts against the transfer of the 
assets? 

MR. SPEAKER: Tiwariji what about 
the liquidation efforts which tbey are trying. 

SHRI NARA Y AN DA TT TIWARI • 
We are taking all possible legal steps t~ 
ensure that our interests are protected. 

12.12 bra. 

MATTERS UNDER RULE 377 

[English] 

(I) Need to take measures by bringing 
out suitable legislation to save metro
politan cities from the menace of 

pollution 

SaRI ANOOPCHAND SHAH (Bombay 
North): Tbere are number of industrial 
units in Bombay. creating lot of pollution 

l., • rcaidontial zone. As pot the ~presea' 
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law, it is difficult for State Government to 
take severe action 818inst lucb industrial 
uaits., Government of India should,consider 
the matter seriously and come forward with 
a suitable bill for the whole country to 
save Metropolitan cities from pollution. In 
Bombay, at Ooregaon there is one tyre 
factory creating lot of pollution in the area. 
I t is very very uifficult for people to stay in 
that area. Pol1ution from this factory may 
result in a big hazard in the near future if 
Government does not take severe action. 

I request hon. Minister for Environment 
to take serious note and introduce an 
effective Bill immediately and give necessary 
instructions to State Government to take 
more effective and severe steps against sucb 
industrial units. 

(Ii) Need to issue commemorative stamps 
in the memory of great leaders of tbe 
people's movement of the country in

cluding late Godavarlsb Mishra 

SHRI BRAJAMOHAN MOHANTY 
(Puri): Sir, late Godavarisb Misra and 
late Nilakantha Das were in the forefront 
of (1 eed01n movement and their contribution 
to the cause of free~om struggle in Orissa 
and in the country is inspiring. They were 
the leaders of Oriya Movement and carried 
00 struggle for emergence of Orissa as a 
separate State. They had given new inter
pretation to the enriched cultural heritage 
of Orissa and had created a new vision of 
focial and cultural approach of the State. 
They led social and religious reformist 
movementt which geQetated new awakening 
amongst the people of Orissa. They were 
the builders of modern Orissa. Tbey were 
the distinguished Oriya writers of tbat 
epoch. They were outstanding Parliament
arians of the country, who have created 
new records of oratory and eloquence in 
Parliament and State legislature. They bad 
sponsored the cause of the nation and 
common people in uncompromisipg terms. 

Centinary of late Godavarish Misra is 
being celebrated this year. I uriC upoe the 
Government to issue postal stamps in 
memory of the great leaders of the peoplo'. 
movement of tbo country. 

1.2.14 bn. 

[Mil. DBPUTY SPEAKBIt In th6 Chal,) 

(III) Need to pro,ide inamedJate relief to 
tbe tobacco growers or East Godavari 

district of Aodhra Prade •• 

saRI SRIHARI RAO (Rajahmundry): 
Tbe tobacco sro\\ers in East Godavari 
district of Andhra Pradesh are facina 
serious problems due to failure of their 
crops, because of which there bas been a 
Jow yield of tobacco. However, tbe quality 
of the tobacco is good. 

But the maximum support price for 
purcbase of tobacco fixed by the Government 
of India is only Rs. 1250 per quintal. 
Actually it should Dot be les8 than Rs. 
1800 a per quintal as before, quality-wise. 
But the tobacco farmers arc not able to set 
even the support price of Rs. 1250 per 
quintal due to collusion anlongst tbe buyers 
during auctions who are mostly exporters 
of tobacco to foreign countries for which 
the Government has given tbem export 
orders. Licences of such traders and ex
porters should be cancelled fortbwith to 
protest the farmers from complete ruination 
starvation and deaths. Tbe farmers are 
already on strike which is bound to escalate 
and cause further problems. 

One of tbe plateforms for auction of 
tobacco is at Torredu wbete tobacco worth 
Rs. 25 lakhs is auctioned daily. This auction 
continues for three months duriog which 
business worth Rs. 20 crores is transacted. 
The farmers have stopped selling their 
produce due to the loss beina suffered by 
tbem. 

I, therefore, request you kindly to look 
into tbis matter personaJly and provide 
immediate relief to the tobacco srowers of 
East Godavari district, Andbra Pradesh. 

(iv) Need to reconsider tbe dt'Cfsloll of 
dOllDI dow~ of R.M.S. Offic(:. aad 

Branch Post OtBces ' 

SHRI CHJNTAMANI JENA (Baluore): 
Sir, millioDs and millions of peoplo are 
facins a lot of difficulties and areat iDCOD .. 
vcnience in aottina their postal dab and 
articles sent by post due to the receot 
decision of the Government to close down 
m&Il)' llailway MaD Service (B.. M.S.) otBooa 



tShti Chiotamaoi Jena1 
aU ove~ tho. country. Five such _R.M.S. 
0ftJces have been closed down (rom 1-3.86 
III Orissa Postal Circle alone. Similar is 
the case witb Brancb Post Ofticea.. Several 
hundreds of sucb B.P.Os., which arc 
aeoerally situated in rural and billy areas. 
bave been scrved witb notices of depositing 
Non-returnable Contributions (N.R.C.s) 
raoainl from 10 to SO thousand· within 10 
days, failiDI which these offices win he 
closed down permanently, even tbough 
many or such B.P.Os have been functioning 
for more than 3 decades, very smoothly. 
Initially no such conditions were imposed 
for depositing sucb N .R.Cs. After closing 
down the R.M.S. Offices it is experienced 
that the Oaks received within 3 days wo~ld 
take seven to eight days to be delivered. 
Besides. tbis decision of tbe postal depart
ment is a complete departure from the 
Government', an nounced policy of rural 
upliftment. 

I n such circums lances, I would request 
the Hon'ble Minister for Communication 
to reconsider the issue and the R.M.S. 
Offices which ate already closed down and 
the B.P.P.s which are to be closed down 
soon, may be allowed to function., as in the 
past., since all such R. M.S. Offices and 
B.P.Os are fulfilling all the existing norms. 

[Translation] 

(v) Need to provide financial assistance 
to the Rajastban Government for 
u_'dertaklna schemes for supply of 
drinking water to tbe people of Bar
mer, Jall.lmer, Jodbpur and Bikaner 

districts 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Deputy Speaker, Sir, the 
desert area of Rajasthan is facing a serious 
drinkiog water-crisis. Particularly, Thar 
region of the desert area and Barmer, 
Jaisalmer, Jodhpur, Bikancr and Nagpur 
bad scanty rains and as a result the water 
table bas fallen considerably and the water 
ia· brackish; at places no water is availabJe. 
Tbe tubewells have been successful in a 
very small- area-· wbich are providing water 
for rural- and urban water supply schemes. 

The Central Government have decided 
tk&t 'duriol tlse Seyenth Five Year Plan 

steps would:· be - takeD to Alpply drinkiOi 
water to all tile cit-i. aDd villaaes of the 
country, but uDtil schemes for supply of 
drinkinJ water from lnd ira Gandbi Canal 
are formula~d aDd unless drinkiDl water is 
supplied to Barmer, Jaisalmer, Jodbpur and 
Bikaner Diatdcts throup lift Canal and 
Flow-Canals, the problem cannot be solved 
permanently. 

Such a hUle task cannot be accompli
shed without the special help of the Central 
Government. I would, therefore, request 
the Central, GovcrDment that it should 
direct the Rajasthan Government to formu .. 
late drinking water supply scbemes urgently 
by getting water from main Canal of 
Indira Gandhi Canal, Pokbaran Lift Canal, 
Barmer Lift Canal. PaJaudi-Kolaya Lift 
Canal and flow canal and Sagarma) Godba 
and Birbal Branch Canals so that drinking 
water could be supplied to Jodhpur, Barmer, 
Jaisalmer. Pokbaran, Falaudi, Balotsra, 
Siwana cities and aU the villages of tbe 
region and the problem could be solved 
permanently. The Central Government 
should provide 100 per cent assistance for 
these schemes. 

("0 Need to allot housing sites to Harijans 
particularly in rural areas and provide 
adequate funds to tbem for self
employment scbemes under Special 

Component Plan 

SHRI BIRBAL (Geoganagar): Mr. 
Deputy Speaker, Sir, the schemes formulated 
under the special component· plan prepared 
for Harijans in district Ganganagar are not 
being implemented properly this year by the 
Rural Development Authority. 

Under tbe special component plan, the 
unemployed Harijan Graduates and Post 
Graduates and other educated unemployed 
youths are Dot beiDI provided loans for 
self-employment. Neither' there is any 
proper arraolement . for providing tbem 
grant-in-aid. As a result. there is frustra
HOD among tbe educated unemployed 
Harijan youth. This feeling of frustration 
is making other Harijan youths indifferent 
towards education. This atmosphere of 
indifference is an obstacle for aU tbe rural 
Hafijan youths in tbeir academic punuit. 
The residential plots have not been allotted 
to Harijaoa iIa \ho I'Qral areas and .1 a 



result there is·a serious problem of residential 
accommodation in the rural areas~ It is 
very essential tbat there is reservation in 
allotment of residential plots in tbe urban. 
aroas in proportion to their population. 

Under the 20 point Programme, 
Rajastban Government bas formulated a 
scheme to provide thatched buts to the 
poor, but it is not being emplemcnted 
properly. Through the Ministry of welfare 
of the Central Government, 1 would like to 
draw the attention of the Go,'ernment that 
it should take steps to provide residential 
plots to the Harijans especia lly in rural 
areas. Also, in addition to Government 
jobs to the educated unemployed Harijan 
youths, sufficient funds should be provided 
to them under the Special Component Plan 
for their self .. employment. 

(vII) Need to set up electronic Industry 
in Kerala 

SHRI K. MOHANDAS (Mukunda
puram) : Mr Deputy Speaker, Sir, Kerala 
is an industria1Jy backward State due to 
inadequate investment by the Centre in the 
industrial sector. The required industria
lisation has not, therefore, taken place in the 
State. This bas retarded the economic 
growth of Kera 1a and bas pushed up un
employment. This situation has to be 
changed. 

The Central Government bas a scheme 
to encourage the electronic industry. A 
large number of concessions have been 
announced in the Budget for tbe electronic 
industry. The advantages of electronic 
industry are many, tbe most important beina 
total lack of pollution. Kerala is a very 
suitable place for setting up large number of 
electronic industries. This will, on the one 
hand. solve the unemployment problem, 
and improve the economic condition of tbe 
State on the other. 

I would, therefore. request the 
Ceotral Government to sanction special 
allocation for Kerala in order tbat it may set 
up a cbain of electronic industries in the 
Slate. 

Il.12 br •. 

DEMANDS FOR GRANT (GENERAL), 
1986-87 .-C()ntd. 

Min.stry of Steel aDd Mlae.-Contd. 

[English] 

MR. DEPUTY SPEAKER: The House 
will now take up further discussion and 
voting on the Demands for Grants under 
the control of the Ministry of Steel and 
Mines. 

Shri Purna Chandra Malik to continue. 

[ rran8/alion] 

·SHRI PURNA CHANDRA MALIK 
(Durgapur) : Mr. Deputy Speaker, Sir, I am 
resuming my discussion OD the steel industry. 
Yesterday I was speaking about the bigh
handed attitude of the management of tbe 
Salam Steel Plant. The CITll backed 
trade union is very strong here. In the 
last Canteen Committee elections the CITU 
Union won 70% seats. Because of that tbe 
management betrays an uncooperative and 
aggressive attitude towards the workers. 
In September 1985 the workers went on 
strike for one day only but their 8 day's 
pay was deducted on tbis account by tbe 
management. Will the hon: Minister see to 
it that tbe management changes tbis unhelp· 
ful attitude? Otherwise this is likely to 
seriously hamper production in the coming 
days. 

Now Sir, I will say a word about lISCO 
I.e. the Indian IrOD and Steel Co., Burnpur. 
This is a very old steel unit of our country, 
This was established JooS before our country 
became independent by private enterprise. 
The Union Govt. took it over in 1972 as a 
sick industry. But even today it continues 
to be a sick industry. The Government of 
I adja has not yet taken any clear and well 
defined measures to make . this unit 
economically viable. Many expert 
teams have visited tbis unit many 
times and have submitted their proposals to 
tbe Government for modernisati.on of this 
unit. But Done of them have been implemented 

.Tbo SpooQb was O"I\oa11y OcUv.rod in Blnllli. 
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so far. or course. in the 7th five year plan 
some money bas been provided for 
improvement of tbe cokt: oven. I will 
request the non. Minister to allocate some 
fuods immediately for modernisation of the 
sintaring plant at least. Our late Prime 
Minister Smt. Indira Gandhi laid the 
foundation SIODe of a new steel plant at 
Vijaynagar in Karnataka, in 1973. 13 years 
have passed since then but tbe foundation 
stone is lying as it is. No further action 
bas been taken in long 13 years. In the 7th 
five year plan Rs. 10 crores have been 
allocated for tbis plant. But it is a 
mockery_ What can be achieved with only 
Rs. 10 crores! It will go in the establish· 
ment cost and payment of salary and 
allowances of the staff. It is only being 
used as a political weapon to catch votes in 
the coming elections. 

Sir, the condition of our mining industry 
is still more pitabJe. All minerals like iron, 
zinc. mica. C >p':>Jr, blu"ite, dolomite, alu
minium, tin, tncnganese etc. etc. are abun
dantly available in our country. Rich deposits 
of these tninerals are lying underground. 
But, because our Govt. do not have any 
well laid and clear plans for their explora
tion and exploitatioo. we are dependent on 
other countries and at the cnd of the 20th 
century we are still importing them. In the 
7th plan also there are no new projects or 
plans for the development of this industry. 

Sir, our country produces roughly 40 
millions tons of iron ore. Out of this 
about 22 million tons are exported to 
other countries. Less than half of our 
total production is being used as raw 
material in our own steel industry. The 
iron ore available in our country is of a 
superior grade compared to most other 
countries. If this raw material could be 
used in our owo country for building up the 
steel industry, tben India could be self 
~ufficient in the matters of steel. It i~ 
unfortunate that we are exporting iron ore 
and importing finished steel from other 
countries. 

Any country's strength and development 
is measured in terms of the steel produced 
by it. In India tbe per capita production of 
steel is less than 15 KG. whereas the Soviet 
Union produces more than 200 Kg. per 
bead per year. 

Even China, who became independent 
2 years after us, and whose population is 
over 100 crores, that China bas produced 47 
million tons of steel last year. In compari
son, India pr,oduced near-about 11 million 
tons over the same period. At the turn of 
tbe present century when India will produce 
about 22 million tons of steel. China will 
produce near about 90 million tons. The 
reason for our lagging behind in production 
of steel is the import oriented industrial 
pol icy of our Government. Even last year 
we imported steel worth Rs. 1200 crOfCS. 
So long as the import lobby win remain 
powerful in our country, we can never 
achieve self sufficient in steel production. 
How is this astonishing progres8 being 
made . possible in the Socialist 
countries! In the Socialist countries 
alongside production the social character of 
the distribution system is also reflected in 
their policy. As a result of that, the 
introduction of automation. computerisation. 
mechanisation, modernisation etc. has 
turned into a blessing there and not a course 
as in our country. With the advancement 
of technology and introduction of modern 
methods of production tbe workers are not 
declared surplus there nor· is there any 
retrenchment as we see in our country. 
Instead. the workers are benefitted and their 
working hours are reduced accordingly. 

Mr. Deputy Speaker Sir, our economic 
policy and our industrial policy is the biggest 
hurdle in the path of our industrial 
development. That is why inspite of having 
an abundant weahh of natural resources and 
in spite of miUions and millions of sturdy 
hands, the economic condition of our 
country is so miserable and there is an ever 
increasing army of unemployed youth. 

As a result of our country~s dependence 
on the multinationals, tbe IMF, the World 
Bank etc. our economic policy is practically 
becoming: dependent on the imperialist 
powers d<ty by day. Even today India bas 
10 pay crores of rupees by way of interest 
for the foreign loans. This is Sir, the 
history of our steel and mining industry 
over tbe last 38 years, and because of tbis 
reason I cannot support t he demands of the 
Ministry of Steel and Mines. 

I thank you Sir, for giving me the time 
to cxprcas my views. 
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SHRI MANKURAM SODI (Baster) : 
Mr. Deputy Speaker, Sir, I rise to support 
the demands for grants put forward by the 
hOD.' Finance Minister. There are huge 

. deposits of minerals aeneraUy in backward 
areas of our country which· are aeoeraUy 
inbabited by the tribals. After bard work 
tbrouabout their life, they acquired certain 
assets and property wbich tbey would have 
banded over to the next generation as an 
inheritanee of their fore .. fathers. But Sir. 
very peculiar circumstances have been created 
here that persons who ha ve been residing 
in' tbese areas for years have been displaced 
with a view to set up factories there. But 
when these tribals are displaced. they are 
not provided proper compensation for their 
land and the property acquired by their 
fore-fathers. After paying very meagre 
compensation, they are settled at other 
places. At other places, they are not 
provided sufficient Jand for their settlement 
and as a result they are forced to lead a 
nomadic life. They are also deprived of 
their hereditary assets which they would 
have banded over to the future generations. 
Instead of leading a comfortable life, they 
always have a painful feeling that they have 
not handing over their forefathers assets to 
the future generations. 

Mr. Deputy Speaker. Sir, I would like 
to say a few words about BailladilB mines 
in my area in district Bastar in Madhya 
Pradesh, from where iron ore is exported 
to other countries. EarHer, Adivasis used 
to reside in that area and later they were 
forced to move to other areas. You will 
find that they have been paid very meagre 
compensation for their forefathers assets. 
As they have been paid compensation 
at a very low rate, these Adivasis have not 
been settled properly, though they were 
displaced 15 or 20 years back. 
I wou1d, therefore 9 like to submit that the 
areas, where such mines are situated. should 
. be developed before any such project is set 
up there and the persons living in the 
surrounding areas should be provided all 
the facilities so that the people Jiving in 
those areas could share the fruits of develop
ment there and could also meet any eventua
lities which might be created in future. 
Such mines or -factories should be ,set up 
only after the area has been developed. 
The Adivasis \fho are living at such places 
are unable to meet even their daily needs 
pf 1If,. J woUld like to say a few words 

about Kiraodu) Factory in Bamadila area 
of Madhya Pradesh where iron ore is 
cleaned with water and it is discharged 
into the river and 8S a result. the people 
living on the banks of tbe river aet dirty 
and contaminated water, which is not fit 
for drinking by human beings as well as 
livestock. It can a) so not be used for 
irrigation of agricultural farms. I would, 
therefore, like to request that whenever 
mining work in such areas is undertaken, 
these things should be looked info and 
tbese mines should not be anowed to 
create difficulties in the daily life of the 
Adivasis who have been living there for 
generations. When these factories were set 
up there and the Adivasis went to these 
projects to seek jobs. tbey were iIItreated and 
many complaints to this effect were received. 
The most painful of them was that theso 
Adivasis were kept as domestic servants 
and they were maltreated. When their 
children and unmarried girls went for 
performing domestic chores, they were 
maltreated and the unmarried girls were 
abused &exuaHy. As a results tbe families 
of those girls bad to face a Jot of difficulties 
in that area and hundreds of girls had to 
be excommunicated from their castes and 
the society. Even today a home for the 
destitute has been opened at Dantewara 
and arrangements are being made to keep 
bundreds of such destitute girls there. 

I would like to submit once again that 
before mining work is undertaken in any 
area. some development work should bo 
undertaken in that area so that people do 
not face any difficulty and the projects 
being set up tbere could be heJpful in their 
life. All the persons should be allowed 
to share the fruits of development. 

There is very large area in Dantewara 
and Kohta Tebsits in district Bastar. In 
the absence of any employment opportunities. 
tbere, some smugglers are training Adivasis 
there in the smuggJing of tin and our 
Adivasis under temptation are participating 
in the smuggling of this national asset. 

I would like to request the Government 
that it should set up a factory in tbat 
area which could convert the available raw 
material into the first stale ore which can 
be exported abroad, so that hundreds of 
incidents of theft, which are taking pJace 
daily could be checked and tbe people could 
Jet fair price, In tbis way, the SJllU8Jlin, 
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activities of till wbich are aoiOI on day and 
ulabt would be checked and people. would 
Dot eveD think of smuggling tbis precious 
national asset and tbere would be proper 
exploitation of· tin. 

With these words. I conclude my 
speech. 

[Engll,h] 

SHRI P. R. KUMARAMANGALAM 
(Salem): At tbe outset, I think, it would 
be very relevant to point out that onc of 
the realons why many of my colleagues 
today have not preferred to speak, is 
essentially because of tbe delay in granting 
of interim relief to tbe journalists and 
their s.trike ••• (lnterruptlon.t) 

MR. DBPUTY SPEAKER: He 
represents Jabour also. 

SHRI P.R.. KUMARAMANGALAM : 
LeaviDI tbat aside. steel and mines is the 
sector on tbe basis of wbich we often 
mentioD tbe commanding heights of the 
public sector. But now the -question does 
arise bow much command is this pubilc 
sector really having on the economy, We have, 
in fact, a situation where if one does the nOf

mal assessment of the existing comsumption 
of steel and puts it five years ahead and sees 
our existing plans for development of steel, 
it is very obvjous tbat we would be spending 
nearly five billion dollars in 1990 ..... . 
(lnt~r,uptlo"$) 

SHRI K. C. PANT: How much in 
rupees 1 

SHRI P. R. KUMARAMANOALAM: 
Welt, you can multiply it by twelve. I 
presume hopefully it is twelve. I did not 
say in rupees because the rupee bas tlu'ttua
ted sufficiently in the last five years. I do 
not comment OD it but anyway, I have put 
it in dollars for tbe simple reaSOD that I 
have assessed it at $4,000 a tonne, the 
rate at which we are importing and 
which I presume will be $6.000 a tonne after 
five years, and by tbat time nineteen 
rupees may be equal to one dollar. in the 
manner in which tbe economy is movins, 
But, however, definitely we are talkina of 
balance of payments being weak. we are talk
ina of very bad constraints insofar as foreign 
excbaDlc i. concerned. How ia it possible 

· D. tJ. «(;fII~) lMU1 m 

tbat "" eaa avoid ,importiDa 10 mUCh of .t,oJ 
unless we bave more development io' tbe .steel 
aecto.r? Whenever we talk of expanaioo of 
.any plant or talk of eveD existina projects., wo 
are told that thero is a resource constraint. 
We are coDstantly told tbat there is no 
money available for the public sector aDd 
it bas to generate it from within. ]s it 
possible for tbe public sector to 
generate it unlcss it is given lenuine 
functional autonomy '1 If tbe various 
bureaucrats sitting in tbe Ministry of Steel 
and Mines poke tbeir nose on siJJy thiDas, 
OD day-ta-day fu.nctioning of these public 
sector undertakings. is it possibie that 
tbese public sector undertakings would 
ever function '1 Therefore, I would take 
this opportunity to appeal to both ,the 
Ministers of this Department to ensure tbat 
public sector undertakings are made more 
autonomous firstly. and secondly, more 
accountable. Today, because of tbe 
interference of the bureaucrats, tbeir 
accountability is also reducing. They are 
able to tum round and tell the technocrats 
who operate in the public sector: "No, we 
are not responsible; we are very sorry 
because we gave this proposal and the 
MinistTy turned in down, or the Ministry 
deJayed it by five years or ten years. t1 

They never say deJayed by a year or two 
because delays are in the region of fiive or 
ten years. 

Sir. tbis Department is an extremely 
importent department because it deals with 
the infrastructure of the nation. If we do 
not have steel, we cannot talk of develop
ment. Merely electronics are not sufficient. 
Genuine progress is possible only if there 
is construction and activity insofar as 
both industrial and non-industrial sectors arc 
concerned. We require steel for housing, 
obviously for fabrication, obviously for 
industry, but still we do not have steel. 
Still the prices in India are comparably quite 
higb wben one looks at the international 
market. There was a time, I do know, a 
few years ago, when we were competitive, 
but today we have fallen well behind and 
our prices have gooe up. The cost of pro
duction bas sone up not because (Jf labour, 
The cost of labour bas 'remained almost 
stable. It is one of the lowest in the 
world. But the techniques adopted, the 
delays in giving the req'lired investDlent, 
tbe delays in poliriest are tbe 
major ,reaSODS why we are Dot abJe to 
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aet tbe return OD the e investment which we 
have made. 

'The profits that one sees, in the Ste") 
Autbority of India Ltd., or the losses. 
really are not very relevant at the moment 
because the investment is so much that if 
ooe takes the percentage of return, it is 
minimal, as 100d as ,nil. These profits are 
there mainly because you use the art of 
balaacinl tb. balance sheets. That is. you 
put a little depreciation and investment 
allowance. ' 

MR. DEPUTY SPEAKER: That is 
called Balance Sheet. 

SHRI P. R. KUMARAMANGALAM: 
You put in a little depreciation and invest
ment allowance and create profits. 

But, Sir, the short question that arises 
is this. 

Are you going to make the public sector 
accountable? Are you going to call the 
various Cbairmen of the Public Sector 
Corporations and tell them that you are 
the major investor as a State; we have 
invested this many crores of your money 
for the project ••.... 

SHRI S. JAIPAL REDDY : Provided 
they are full time Chairman. 

SHRI P. R. KUMARAMANGALAM: 
Would you allow me to speak? For that I 
will be extremely obliged. 

MR. DEPUTY SPEAKER: The 
Minister will reply. Don't worry. 

SHRI P. R. KUMARAMANGALAM: 
If you want to become a Chairman, I can 
recommend your case; I have no objection; 
you please anow me to have, my say. 
'(In'~rruptlon') 

As I was saying, the public sector 
undertakings have to be made accountable. 
From tb~m an assurance bas to be taken of 
achieving tbe targcts and tben only the 
appointments should be made. The Chair
mao, the Managing Directors, the Chief 
Executives and other top executives of tbe 
Public Sector undertakings must be caned 
aDd told: 

, "This is our investment; tbis i, 
PJ}F .",ot tb~l W~ bave be!oJ'o ps, 

W)Mt fa it that you req.uire to ada..," 
.the taraet by that date? W. will e_ 
tl'9tn our side chat all the reiourcea are 
made available. If you do Dot ploduce 
results, you· will be fired. There \\'oulet 
be no excuse whatsoever.. You don't 

. have to worry whether. A bureaucrat or 
B bureaucrat or any Member of 
Parliament would interfere." 

Sir, if the public sector functions 
genuinely and honestly and in the interest 
of the State, I am sure, every Member 01 
this House would agree, we ba:ye no arouse 
against them, nor would any One interfere 
in this matter . Sir, Government takes over 
the land. There are so many people UD

employed in my cODstituency. When a 
Member of Parliament asks the public 
sector chief executive for employment, 
keeping in mind llrae scale unemployment, 
their usual reply is, eThere is no vacancy·. 
We ask them: You have acquired their 
Jand. You give them a few jobs. 

MR. DEPUTY SPEAKER: In my 
p1ace also there is the the same problem. 

SHRI P.R. KUMARAMANGALAM: 
They say, we don-t have jObs. While 
thousands of acres of land are acquired at 
paltry sum, those lands become arid and 
barren due to non-sage. The land is Dot put 
touse even though it is cheaply acquired. 
Even in my constituency thousands of acres 
of land have been acquired and are lyio8 
waste. I can tell you this out of our 
experience. If you go to a Secretary or Joint 
Secretary or Under Secretary and ask bim 
to belp me to get a job for a person from 
my constituency, he gets tbe job. It is 
known that the bureaucracy bas really 80t a 
stranglehold on the public sector. J t is not 
the politicians even tbouah we are tbe ones 
who are constantly blamed and criticised. 
They say tbat Members of Parliamont are 
the persons who interfere in the fUDctioniol 
of the public sector. We bave never done 
that nor would we never do it in the future. 
Now my request to the home-Ministers who 
are the people's representatives in the 
Ministries is this : They should control the 
bureaucrats and tell tbem that they are the 
civil servants and tbey are not tbe new 
Rajas aDd tbey should not interfere with tbe 
fUDctioning of the public sectors. 

Tbere i. another thiog wbi~ I . "Ialt ,to, 
b1io, to I.bo ~9t1FO of ~~e 110"", YVhen.v" 
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we talk of Vimg steel plant, w.e are told 
how the project is still pending because of 
resource constraint. Now I would like to 
ba"e an assurance from the Minister as to 
when that project will get completed? Is 
Vizaa Steel PJant going to be an excuse for 
any other new project coming into existence ? 
We are usual1y told that for Salem Steel 
plant there is no money. Even for Vizag, 
the allocation is so low that it is possible 
that the project would never get completed. 
Vizag gets a paltry sum every year. In the 
name of resource constraint the project is 
getting delayed. Every year this delay costs 
a couple of hundreds of crores if not a few 
thousand crores. 

Now Sir, the short question is this. 
Salem Steel Plant is still making money 
even though it is only a sophisticated rolling 
mill. Its return is quite substantial. It is 
a profitable plant running fortunately on 
very modern management techniques and 
methods and I must say this that we, 
Members of Parliament from in and around 
Salem as well as Tamil Nadu, have not 
interfered in its functioning. In fact we are 
scared of even asking the management to 
take a few people for jobs because we win 
be criticised that it is because of us tbe 
plant is not functioning. However, that 
plant bas shown profit. 'The short question 
is tbat this steel plant is not supposed to be 
merely a cold rolling mill which it is today. 
It is nothing but a sophisticated coal rolling 
mill witb an extra·ordinary amount of 
infrastructure built in, The investment that 
is made on the infrastructure is even Jess 
than the investment that has been made on 
the rolling mills. So, the most sophisticated 
variety bas been brougot in. Now, the short 
question is : Was this the Salem Steel Plant 
that was envisaged at the time when the 
plan was prepared? I am aware that the 
hone Minister who is at present the bon. 
Minister for Steel and Mines was also 
the hone Minister for Steel and Mines 
when this project was made and he 
knows what is the background and also this 
plant is not supposed to be a coal rolling 
mill. Unfortunately it has become a rolling 
mill aod even the coat rolling aspect ••• 

THB MINISTER OF 
MINES (SHRI K.C. 
.occeoclod by a moro 

STE.EL AND 
PANT) : ( was 

eminent Steel 

Minister. 
(/nter,.uptions) 

MR. DEPUTY SPEAKER : Now you 
are more eminent. 

! 

SHRI P.R. KUMARAMANGALAM : 
Now the chance has come back to you. 
Now, the short question is ... (InTerruptions). 
There are a number of short questions, J 
dOkl't want to put a long one to the 
Minister. 1 be question that arises is : Is at 
least the Salem Steel PJant going to get a 
second Sandzimir mill to make i~ a proper 
coal rolling mill? And the third question 
that arises in so far as Salem ... 

MR. DEPUTY SPEAKER: Please 
conclude. 

SHRI P.R. KUMARAMANOALAM: 
Mr. Deputy Speaker, you would allow me 
to speak, it is very very important. It is 
from the point of view of my constituency .•. 

MR. DEPUTY SPEAKER: The time is 
also very important. When can ] do? The 
time factor is very important. 

SHRI PRIY A RANJAN DAS MUNSI : 
He is defending your State. 

MR. DEPUTY SPEAKER: Let hitn 
defend. I have to defend not only my State, 
but this House also. 

(Interruption.s) 

SHRI P.R. KUMARAMANGALAM: 
The short question that arises-and MucH 
Deora does not require any time. and I am 
speaking on Vizag, so I may be al1<.'wed a 
little amount of loan from thenl in the 
from of time. 

(Interruption.t) 

MR. DEPUTY SPEAKER : They will 
speak about Salem also, don't worry_ 

SHRI P.R. KUMARAMANGALAM : 
I would like to know tbat when the time 
comes. 

The other offer has come so far as the 
expansion of Sal em Steel Plant is concerned. 
and that is a question of putting the back .. 
ward integration project up-when you can 
it 'backwl\tJ:d' or 'forward' f01 b.rin:BinJi in a 
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smeltiog furnance, an electric blast furnance 
at least in tbe joint sector. would the 
Ministry consider it because their main 
complaint is resource constraint? If the 
complaint is resource constraint. it is not 
possible to have any other company in the 
same place sharing this large infrastructure 
with the joint sector structure which can 
bring in money from the public, and I can 
assure the Minister that the people of Salem 
wiH over-subscribe the equity for tbat joint 
sector company and may be we can expand 
the Salem Steel plant. J would like him to 
consider that. 

An()ther point which arises Dot dealing 
with Salem Steel PJant but dealing with 
lISCO, the Indian Iron and Steel Company, 
Mr. Deputy Speaker, Sir, is, you will be 
surprised to note that this company is a 
multi~crore company which the Government 
of India got at the cost of Rs. 9 crores 
compensation only. They paid hardly any 
money for a huge structure. They were 
supposed to invest moncy to modernise that 
establishment which was nev~r done and the 
only mone)' that was invested was to cover 
up cash losses and I1SCO is today being 
considen:d as one of those units which bali 
to be closed down because the equipment 
has become very old and it is not pos~ible 

to make it protitabk. Mr. Deputy Speaker, 
Sir it IS necessary to consider that there , 
are nearly ,)0,000 employees in that 
company. If you close down such a public 
sector company, the common people would 
lose their faith in the concept of pubHc 
sector because 1hen there would be nothing 
left in so far as the difference between the 
mar war i and the Government is concerned 
because tbe same terms and conditions seem 
to apply to both. 

situation where workers are thrown out of 
employment, productivity goes down and 
the GNP is affected. I wouJd like to know 
whether the Department of Minos in tho 
Ministry of SteeJ and Mines is serious and 
is it contemplating at least to brinl about 
some legislative changes to ensure that tbe 
State Government do not cripple the mining 
activities. . 

Mr. Deputy Speaker, you yourself, I am 
sure, are personaHy aware that in many 
places including your constituency as well as 
mine, we have many mines which have been 
closed down and are Dot functioning mainJy 
because of inactivity on the part of the 
Department of Mines both in tbe Centre 
as well as in the Sts te. Where it is necessary 
to give the required heJp, they do not. On 
the contrary, when the renewal bas to be 
given, it is uelayed by years and often Dot 
given. The short Questicn is, what will 
heppen to thoac emplo)lees where the mines 
are closed. Are they going to be thrown 
on the street? ]n fact, they are on the 
street at the moment. What hnppclls to the 
gratuity and compensation that shouJd be 
given to them 7 The mine owner runs away 
and no body is responsible because it is 
impossibJe to trace him. There is DO money 
in his name; nor any asset in his name. Of 
course, his wif~ and children must be having 
it. So, the short question is, will tbis 
Government keep quiet and say, unfortu
nately, \VC are heJpJess? I am ending my 
little speech even though my dear friends are 
very much annoyed by so many short 
questions. 

SHRI M. RAGHUMA REI)DY: No, 
no. We are bappy. 

SHRI K.C. PANT: They do not 
realise the full implications of what you havo 
said. That is why. they say, we are happy. 

MR. DEPUTY SPEAKER: He is 

Mr. Deputy Speaker, Sir, there is 
another issue of mines, specially the mines 
which do not come under the 1st Schedule 
and those lie in places which are well within 
the jurisdiction of the State Government. 
Now, in tbe~c miDes, many a time, we find 
the leases are not bdng renewed more out 
of perversity and not because of any genuine. 
reason. We find suddenly land is reserved 
for tbe State Government with no reasons 
given, when the mine is 'still only half-' 
developed and still there is a lot more to be 
extracted from the mine and a lot more 
investment to be made. This policy of 
certain State Governments really brings a 

defending aU your points. 

( InterruPtions) 

SHRI P.R. KUMARAMANGALAM: 
Mr. Deputy Speaker, Sir, 1 would like to 
end my speech by saying that the Ministry 
of Steel and Mines definitely requjres much" 
larger allocation from the Planning Commis- j 
sion. It not only requires a much lacser 
allocation but it requires mucb morc 
autonomy tban what is given today, at' 
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leqt in so far u re .. illvestment of tbe 
mOllo, that it bas lenerated from tbe already 
,,&tins units. At least, in 10 rat as in tbat 
field Is conccrned. it sbould be liven 
autonomy aod not crusJted from all sides. If 
tbis scetor does Dot develop in the next 
, years, tbis is loing to a far srealer drain 
OD the foreian excbatlle and would set our 
economy back far more speedily than what 
tho Petroleum Mioistry would. In fact, oil 
would be in a rar better position than steel 
would b~ in S years from today. at least 
w:ith the present plan and development. 

1 would request, , through you, 
Mr. Deputy Speaker, the Government that 
at least in so far as the existing plants are 
concerned. please complete tbe projects by 
obtainina money. If you do not bave 
money in the Government, get it in the 
form of joint sector, get it from the public 
and complete these plans on paper into 
action and get the projects into existeoce. 
Let Salem have a completed Salem Steel 
Plant. 

Thank you. 

13.00 brl. 

MR. DEPUTY SPEAKER : Now Mr. 
Jaipal Reddy .... He wants to defend you 
now. 

SHRI P.R. KUMARAMANGALAM : 
He can come this side. 

SHRI S. JAIPAL REDDY (Mahbub
nagar) : I would like to supplement. 

Sir. steel is onc sector of our econonlic 
activity where the height from which we 
bave fallen in our vision of brave and new 
India can be IrapbicaUy and tragically seen. 
Steel industry bas proved to be tbe graveyard 
of our aspirations and expectations 
and it haa come to symbolise 
and epitomise all the maladies that our 
economy is really suffering from. 

In the Second Plan our planners thought 
tbat we would need and produce 7S million 
tonnes by 2000AO. Now, our modest estimate 
is tbat we will be Deeding only 22.S million 
too.s, whereas we will be producing 17.2 
miUlem tonlles. So tbe gap by 2000 AD is 
_petted to be S.3 minion tODnel. 

The question we bave to addrea 
ourselves to is bow our projected' needs' 'r.lf 
80 . sharply Bnd so stdply. Out needS at \hi.: 
rate wUI be less tban one-tbird of what we' 
thought that we would need by 2000 AD. ' 

It is a truism to say that the Irowtb rate 
in steel production is the most dependable 
index of the rate of indUstrial l1'owth~ It 
meaDS that we have Dot only drastically 
lowered our sights of steel production but 
also our sight. to industrial production. It 
con be nobody's case that we, as a nation, 
would not need more steel. 

In 1982 steel produced in the world is 
644 million tonnes wbile India then 
accounted for Jess tban 2% of the world's 
steel production. 

13.02 brs. 

tSHRI SHARAD DIGHE In 6he Chair.J 

The per capita consumption of steel in 
India is 18 kg as against 629 kg of Japan, 
549 kg of West Germany, 570 kg of USSR 
and 508 kg of USA. India in 1948 started 
with 1.3 millions tonnes while Japan djd with 
1.7 million tonnes. By 1982 India~1 
production went up to 11 million tonnes 
while Japan went up to 100 million tonnes. 
We should examine how our dreams of 
steel production have been shattered and 
are now in a shambles. 

Until 19608 ous steel was one of the 
cheapest in the world. I may not be guilty 
of exaggeration if I say that in the initial 
stages tbe success of industrial schemes in 
our country owed wire largely due to this 
tbe sinBle factor of our cheaper steel. 

SHRI K.C. PANT: Guilty of 
hyperbole if not of exaggeration. 

SHRI S. JAIPAL REDDY : The rate 
of industrial growth declined as tb. . steel 
price increased in the last 15 years. It is not 
irrelevant for one to refer to the' fact tbat 
ptises of steel products in Japan are 00 an 
average 30% less tban in India, tbouah Japan 
bas to import all the raw materials sucb as 
iron ore, coal and limestone from acrOSI tbe 
ocea~. Fortunately in India iron ore, coal 
and limestone arc available in close' 
proximity to one another. . 

Last year J beard tbe Cooaress a) 
members CODaratulatinl tbc tboD SttaeJ 
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wilt; .. , DOW ,becaUIC the poor Minister t Nt. 
Vuant Satbe baa DOW beeD left only with 
coal. Anyway we have a seasoned administra
tor at Minister now and I bave high bopes 
tbat the steel industry will recover from the 
revers. it bas suffered under his able 
stewardship,. When he was shifted form 
Education 1 felt a bit unhappy. What was 
tho loss for the Education Department will 
DOW be a gain for the Steel Department. 
Sir, for the de-control of steel, two revision 
of 1 S per cent bad taken place in respect of 
its price-first in tbe year 1984 and second 
in tbe year 1985. The Minister bas been 
assuring tbe nation that all measures 
including new technologies for containing the 
price of steel would be adopted. But we 
learn reliably that tbere is a definite move 
afoot to increase tbe steel price again. I 
want tbe Minister to clarify tbis point. The 
monumental inefficiency of our steel industry 
is the principal cause of continuous increase 
in prices. The factors that contribute to 
this inefficiency are law· capacity utilisation, 
obsolete' tecbnology and low labour 
productivity. The story of Jow capacity 
utilisation is scandalous. The Government 
congratulates itself on improvemeot of 
capacity utilisation of SAIL from 73 per 
cent to 80 per cent over tbe last year. But 
the Government has not so far offered any 
explanation as to why it had not done so in 
the past. I do not want to say any reason 
why the Government should have. in tbe 
first place, failed in adopting advanced 
technology for both eneg), savini and better 
utilisation of raw materials in the past. 
SpeciSC enerIY consumption in In~dan steel 
industry ranges from 9 to 16 geBa calories/ 
tonnes as against 5 to 7 geaa calories/toones 
elsewbere in'the world. It is the same sad 
story with blast furnace. The blast furnace 
productivity is two to three times what it 
obtains abroad. Labour poductivity in India 
is around 68 ingot toone. per man year as 
against 400 iosot tonnes in Japan and 600 
ingot (onnes in Soutb Korea. . 

Now, what i, required is not further 
Increase in steel prices but dramatic improve .. 
ment in techno-economic efficiency of our 
steel production process. Increase in steel 
prices will have deleterious effect. Firstl" 
it will further slow down the rate of 
iDdUltrial .... owtb aDd socondJy it will have 

a cascadiDS effect on already explotive price 
situation in the country. 

One uDDoticed and impor1aDt reasOD tor 
tbe increase in steel pr ices is the manuer iu 
which the commissionioa of steel 'planta i. 
beiDa inordinate]y, delayed.. Take tbe 
Vishakapatnam steel plant, for example,. It 
was to cost Rs. 2250 crores initially. Now, 
the estimates have risen to Rs. 7400 crores. 
You can appreciate the fact thal huge loss 
flowing from dead capacity can only be 
recovered from increased prices. The Public 
Sector is the favourite whipping boy of tbe 
new Government. I would like to ask tbe 
Minister as to who has to take tbe 
responsibility for the perverse method of 
financial allocation for this public sector 
enterprise. 

People in Andhra Pradesh who got the 
steel plant with their blood are now really 
doubtful whether ~teel will ever be produced 
at Vishakapatnam at all. Now, we are told 
that under the revised rationalised concept, 
tbe plant win produce more pig-i.roD and 
less steel. But, by that method, tbe cost will 
be reduced from Rs. 7400 crores to Rs. 6000 
crores. The new concept scbeduled, bas to be 
completed bs 1989-90. For this, an invest
ment of Rs. 4500 crores has to be made in 
the next four years. But the allocation in 
the Seventh Plan for the Vishakapatnam 
Steel Plant is only Rs. 2500 crores. Thil 
year, the Minister allocated only Rs. 700 
crores. More amount is required. Tbis year 
Rs. J 500 crores is required. 

Sir, in the mean time people who have 
lost their land for this plant-which was 
never to come about-are suffering tremen
dously. Out of a total of 9188 displaced 
persons who registered their names jn the 
employment exchange only 1418 were 
recruited leaving a balance of 7170. They 
have not only failed in making timely 
investment in tbe new plant at Vial but 
they have also miserably raild in makin. 
proper investment for upgrading our 
technologies in the old p)ant~. Under
investments in maintenance and upkeep of 
Dllrgapur and Rourkela led tbe situation 
where investment of Rs. 1000 crores in eacb 
plant bas become necessary to· attain tbeir 
own rated capacity. 

I t is now recoanised that krart techno
lop for improvina the eDOtlY performance 
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aDd introduction of continuous casting have 
become indispensable. But then if you 
look at the Seventh Plan you will find that 
DO allocation bas been made whatever for 
introducing those technologies. While we 
aro not able to spare foreign exchang e for 
so many otlier things in the current year 
1985-86 we imV~)rtct.l 1.5 millivn (onnes of 
steel from South Korea and Japan while we 
required only half a million tonnes thus 
wasting Rs. 300 crores of foreign exchange. 

Sir, our frjend spoke of public sector 
undertakings. It is very sorry fOf us to 
note that ~uch a big organisation as SAIL 
does not have a permanent Chairman. Mr. 
Krishnamurthy is tbe full time Chairman of 
Maruti and he is holding additional charge 
of SAIL. I also know ot another Corpo
ration in this Ministry, namely, Metals Scrap 
Trade Corporation which has remained 
headless for the last two years though all 
tho processes fur selection of Chainnan-cum
Managing Director have already been com
pleted and the person who wa') rejected in 
tbe interview has been appoinkd as officiat
ing Managing Director. I would like to 
know as to how nlany public sector under .. 
takings in this Ministry are still there with
out beads. 

Sir, I would like to say a few words o.n 
the questio.n of minds. I learn that the .. e 
is a mo.ve to privatise nlincral bearing areas. 
I would like to know whether the Central 
Government has addressed the State govern
ments to find out as to tbe areas that can 
be released for private mining? Secondly 
as the Minjster knows full well Andhra 
Pradesh accounts for a large production of 
Barytes. I learn the Andhra Pradesh 
lovernment has recommended the nationali
sation of Barytes of Mangampet area but 
the Government of India bas been maintain
ing Spinx like silence on this question. The 
Governmellt of Andhra Pradesh has asked 
for nationalistltion of Ban tes mines because 
theruks ofrnining were not tollow~d. Sir t 

I was a party to this demand for nationali ... 
sat ion when I was an MLA and the 
Congress (I) government was there. 

Lastly we have got no national mineral 
policy and it is high that we formulate 
one. 

THE MINISTER OF STATE IN THE 

.. 

~DBPARTMBNT OF MINBS (SHRIMATI 
RAM DULARI SINHA) : Mr. Speaker. Sir. 
already a cross section of Hon'ble Members 
have expressed tbeir views on the Demands for 
Grants for tbe Ministry of Steel and i Mines. 
We are gt'aterul for their valuable comments. 
I tbought an intervention at this stage 
could, perhaps, stear the debate so that the 
Government would benefit from the wisdom 
of this House on wha t we propose to do, 
with the allocations sought. 

Perhaps it is unnecessary to emphasise 
the vital nature of the activities of the 
Department of Mines. They cover a wide 
range from exploration, mineral-conservation 
and beneficiation as well as production of 
non-ferrous metals and their fabrication. I 
wish to touch upon a few important points 
related to these activities so that we can 
share with this House our per~('ption of the 
goals ahead. 

In the field of exploration, our main 
thrust is modernisation of O&lf techniques. 
We have, therefore, inducted into Geological 
Survey of India, not only a variety of 
analytical equipment and facilities, but also 
extended their exploration capabilities 
through the addition of three ships for near
coast geological surveys. An airbrone geo
physical system would be commissioned in 
1986·87. We also propose to strengthen 
the Indian Bureau of Mines with the belp 
of UNDP in establishing a modern labo
ratory to analyse and beneficiate various 
types of ores. We wish to Jay emphasis on 
proving additional energy resources, startegic 
minerals, like Tin and Tungsten and Potash 
and Nickel in which we are deficient. The 
country was producing about 14 minerals in 
the year 1900 which rose to 24 in the 40's. 
At present, we are producing over 64 
minerals. Our recent efforts have consi
derably increased the inventory of reserves 
and mineral production Large resources of 
coal, copper ore, lead-zinc ore, bauxite, etc. 
have been discovered. Theoretically, tbe 
resource, of co;l1 an d iron are sutficicnt to 
sustain a very high growth-rate in our 
country for the next 100 years. 

Keeping the above objects in view we 
have provided a total of Rs. 87.25 c~ores 
for Geologic~l Survey of India, Indian 
Bureau of Mmes. promotional projects of 
exp~oration and Science and Technology 
proJccts. 
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While on mineral reserves, I would like 
to share witb this House our intentions .in 
two major directions .. 

Firstly. we are close to finalising a 
National Mineral Policy comprehencing in 
hs sweep not only the exploration needs 
with reference to residual life of minerals 
but also conservation and utilisation of those 
mineral resources tbat are now known. 
There is as yet no comprehensive policy 
document on mineral policy, though many 
policy de,cisioDS were taken from time to 
time, after independence, which helped the 
growth of mineral industry. The scenario 
of mineral development prepared by various 
Export Groups in connection with the 
formulation of Seventh Plan states that 
India is beading towards a stage of economic 
growth where mass consumption of mineral 
raw materials in basic industries is predicted 
and, therefore, tbe management of mineral 
resources required policy guidelines. The 
basic objective of the Mineral Policy should 
be. inter alia, to promote prospecting and 
exploration, conservation and beneficiation 
of mineral resources. to ensure an adequate 
supp]yof mineral/raw material inputs for 
industry, to promote development of infra
structural facilities, to earn to save foreign 
exchange, by appropriate export promotion, 
and to provide training and education pro
grammes to meet the manpower requirements. 
These and other broad guidelines already 
being kept in view while taking policy 
decisions, are being interwoven into OUf 

National Mineral Policy. draft of which will 
be placed before the next meeting of the 
Consultative Committee for Steel and M;nes, 
for discussions and for eliciting the consi ... 
dered views of the Members thereon. 

Secondly, we propose to introduce a 
legislation, amending the Mines and Minerals 
(Regulation and Development) Act, 1957 so 
as to faeiJ itate a more informed system of 
regulations with regard to the grant and 
renewal of mining Jeases. scientific mining 
according to approved mining plan and 
protection of envirof\ment etc. The Mines 
and Minerals (Regulation and Development) 
Act. 1957 framed under Entry No. S4 in 
List I, Union List, of the Sevent~ Scbedule 
to the Constitution of India, appJied to all 
minerals other than mineral, oBs for the 
regulation and development und~r tbe 
control of the Union. A comprehensive 
JlDlOll~me,lJt of 'be Act was made jJl 197').,. 

Since tben, tbe Act bas come (or a much 
closer scrutiny, by a numb~r ot Committee 
and M"ineral Advisory COIiJDCiJ 'in imple
menting the provisions of the Act. parti. 
cularly in matters reJated to the curbing of 
illegal mining activity, unscientific mininl 
and protection of enVirOJlment. 1t has been 
proposed, therefore, to bring forward a 
comprehensive BiH to amend the Act. the 
draft Amending Bill has aJnl('st been finalised 
and I hope to introduce tbe BiB in the 
current session of Parliament itself, if 
possibJe. 

Before I turn to tbe production activicy 
under the Department of Mines. I must 
touch upon the measures we are taking to 
reduce the dependence of our country on 
import of copper, zinc, lead and aluminium. 
As hon. Members are aware, the progress of 
work of NALCO is, by and large. on 
schedule and the first phase of the smelter 
would start up by December this year. I 
am happy to inform that NALCO has 
already commissioned its bauxite mine in 
November, 1985 and its caustic soda import 
handling facilities in February, 1986. This 
project would completely eliminate our 
dependence on imported alumjnium and 
would generate surplus aluminium and also 
a1umina for exports in the years to come. 

Jn regard to zinc and Irad, Members 
would be happy to note that the Budget 
includes a provision not only to initiate tbe 
first steps in 1986-87 itself towards develop
ment of the Rampura·Agucha Mines and the 
Zinc- Lead Smelter at Chanderiya in 
Rajasthan, but also to enhance the power 
availability to Hindustan Zinc so that tbe 
total production is increased. Hindustan Zinc 
Ltd. engaged in mining/beneficiation and 
smelting/refining lead and zinc, has drawn 
up proposals for integrated development of 
the Rampura-Agucha lead-zinc deposits in 
Rajasthan. The ore reserves are estimated 
at 60.35 minion tonnes containing 13.48 
per c~nt zinc and 1.9~ per cent lead. Tbe 
Public Investment Board has recommended 
implementation of the 2500 tonnes per day 
lead-zinc mines at Rampur8-Agucha 
together with matching beneficiation facili
ties and setting up of a 70,000 lonnes per 
annum zinc and 35000 toones per annum 
lead smelter at Chanderha at a cost of RI. 
366.40 crores, including interest durin, 
construciiOD, with an expenditure of Rs • 
. 32~.19 crore, f.iuriD~ tbe 7t-p rl.p~ 
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'ne ' balance will'spin over to tbe 8th 
Plan. Tbere is a provision or R.I. 25 crotes 
f()r <tbe project in the 7th Plao. The outlay 
for 1986-87 is Rs. 11 creres. A final 
decision in regard to this project is ex.pected 
to be taken very soon. 

In regard to copper, we are actively 
explorilll tbe deeper levels of Maianjkband 
.bieb bold promise of a -large smelter in tbe 
future. In the meanwhile, throuah 
modernisation of t he existing smelters and 
refineries and through, provision of a Gas 
Turbine at Kbetri, we are improving 
production levels. ' 

It is time, I turn to production perfor
mance and the targets for next year. 

As mentioned by me, some of tbe steps 
Uke modernisation of plants and systems, 
provision of balancing facilities and ensuriDa 
availability of power through captive power 
arrangements are still under implementation. 
Notwithstanding this, I am glad to'say tbat 
198'-86 was a year of record production in 
c'opper, zinc, lead, aluminium and also in 
tbe drilling meterage achieved by Mineral 
Bxploration Corporation Limited. The 
production of 52,000 tonnes of saleable 
copper by HCL, 60,000 tonnes of zinc and 
17,200 tonnes of lead by Hindus.an Zinc 
Limited, 1,00,112 tonnes of aluminium by 
BALeD apart from 3,20,000 metres of 
drilling and 14,600 metres of mining by 
MECL, were the bighest ever recorded. 
Hon. Members would be glad to note tbat 
our tarlets for 1986-87 are even higher in a11 
tbese cases. 

We have not ignored the need for 
upgrading technology. Apart from finding 
individual projects covering a wide field 
from mining, beneficiation, alloy making 
etc., we propose to set up an Aluminium 
Research Design and Development Centre 
dedicated to developing alumina/aluminium 
production technology amongst otbers. In 
exploration. hen. members are already aware 
of tbe active participation of Geological 
Surveyor India in the expeditions to 
Antarctica and in setting up an Earth 
Station at Bangalore devotiug itself to the 
study of Satellite imagery related to earth 
sciences. In mineral beneficiation. we 
propose to fund a course on Mineral 

Eqineer1l'tI,wbtcb would be a plotleenna 
veutute In tbis ~untry. 

HOD. members may perhaps· ,also be 
keen to know tbe latest position on revision 
of royalty rates of minerals. In tbls re,.rd, 
I may mention that tbe Central Government 
bad ap,pointed a St'.1dy Group In November 
1984 to cO,Dsider tbe question of revision of 
royalty rates on major minerals and mate 
recommendations to the Government. The 
Study Group submitted its report in 
December 1985. The recommendations of 
tbe Study Group are under active considera .. 
tion of tbe Government and a decision will 
be taken soon in this regard. 

Sir. as staled earlier, my purpose is to 
benefit rrom the wisdom of this House 80 

that tbe tbrust that we are aiviDI to 
exploration. science and technology. produc
tion methods and consolidation of our past 
investments is rendered more effective. I 
look forward to suggestions from tbi, 
House. I have no doubt tbat witbin the 
framework of available resources, our 
Demands are reasonable and our ends are 
fully justified. Sir, I have no doubt eitber 
tbat this House would support the Demand 
for Grant in entirety. 

(Translation] 

·SHRI HARIHAR SOREN (Keoojber) : 
Mr. Chairman, Sir, I rise to support tbe 
demands for grants in respect of the 
Ministry of Steel and Mines. 

Sir, if we take tbo demand of steel in 
the country into account we find tbat the 
demand of steel is not less than any otber 
commodity. Steel is not a rare commodity 
today. 1 t is a commodity of day to \ day 
use. During the post-Independence period. 
a number of steel plants were establisbed in 
tbe country. In course of time the steel 
plants started commercial production. At 
the same time tbe demand for steel is alao 
increasing. Therefore every possible 
effort should be made to increase tbe 
production of steel. 

We have got an intesrated public sector 
steel pJant at Rourke)a in Orissa. It Is 
under the managemeo't of Steel Authority 
of lodia Ltd. (SA lL). Steps have recentl, 
been taken for the expansion of Rourke!. 

------- ----------------------------------~--~----------~------~~ 
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steel plant. But it needs furtber expansion. 
Tberefore I request the hon. Minister to 
take necessary steps for further expansion of 
Rourkela steel plant during the 7th Plan 
period. At the same time steps should be 
taken for tbe modemisation of that steel 
plant. Here I would like to add one point 
regarding recruitment' in Rourkela steel 
plant. Large number of employees have 
been given employment in that steel plant. 
But tbe number of local people is micro
Icopic. I request the hon. Minister to 
provide employment to more and more 
local people particularly to S.C. and S.T. 
on priority basis whenever there will be 
further recruitment in that steel plant. 
The sons of the soil should be given priority 
in appointment. 

Sir, there was a proposal to set up a 
steel plant at Daitari in Orissa during 6th 
Plan. But no specific step has taken to 
materialise the proposal. The proposed 
site of the steel plant is located at a 
triangular piece of land on the border of 
Cuttack, Keonjher and Dhenkanal districts 
in Orissa. All sorts of infrastructural 
facilities like water, raw meterial and labour 
are avaiiabJe in plenty in the area. There 
is no dearth of water.. The cost of labour 
at that place is cheaper than many other 
places in the State. Iron ore nlines are 
.Iocated near tbe proposed site of steel 
plant. Grade A iron ore is available in 
those mines. Therefore raw material 
propJem is not there. There is only lack of 
proper effort. The Central Government has 
been dela) ing the setting up of the ~teel 

plant on the pretext of the constraint of 
resources. I urge upon the Government to 
set up the steel plant at Dait.ri with th.e 
collaboration of some foreign country, if 
necessary. Possibility should be explored 
for getting world Bank assistance for the 
establishment of steel plant. The Govt. of 
India should contact foreign countries for 
technological consultancy for the steel plant. 
I request the hon. Minister to take all 
possible steps to establish the second steel 
plant at Daitari in Orissa during the 7th plan 
pe.riod. 

Sir, ) shall be failing in my duty if I do 
not speak a word about mines. As you 
know, J represent Keonjher district in Orissa 
which is rich in mineral resources. Iron 
orc, manganese, chrome ore and bauxite 
P.l~Ja. ~r~ ~OC~'O~ i~ JCeoojher district, Bu' 

it is regrettable that due to Jack of proper 
efforts to increase the export of these 
minerals, many mines are on the verge of 
closure. There is great uncertaintly prevail
ing in many iron ore mines. The reasons 
of uocertaintly are not far to seek. The 
iron ore importing countries are not willing 
to increase the import on the around tbat 
Paradip port is not able to accommodate 
large vessels of one lakh DWT as the port 
is siltingup. I request the hon. Minister to 
contact the Minister of Transport to take 
immediate measures for deepening of 
Paradip port so that it can accommodate 
vessels of more tban one lakb DWT. 

Another reasons of uncertainly in iron 
ore mines is the poor off take rate of iron 
ore by steel plants. As a result of decline in 
the export and poor off take of iron ore by 
sreel plants, the stockpile of iron ore is 
increasing at the pit head at Baospani and 
many other places. It bas adversely 
effected the mining of iron ore also. In 
this context I would like to site the example 
of Thakurani iron ore mine located near 
Barbil in Keoojher district. Due to the 
sharp reduction in the off tuke of iron ore by 
steel plants from that mine a great 
uncertaintly is prevailing there. It has 
adversely affected the Inining activity. If 
the situation does not improve. this may 
lead to the closure of mines which will 
ultimately result in the retrenchment of thou
sands of workers, most of whonl are tribals: 
As such. I request. the Minister to direct the 
steel Authority of India Ltd. to increase the 
otT take of iron ore from Thakurani mines. 
I appeal to the Minister to attach Thakurani 
mines with any steel plant, preferable 
Rourkela steel plant. 

There is another iron ore mine located 
at Guruda in Keoojber district. Mis 
Serajuddin Company was taken the lease of 
the mine. The lease period is now over 
and Orissa mining comporation (OMC) has 
been given temporary charle to operate tbat 
iron ore mine. But tbe OMC is adoptina 
indifferent attitude in the matter of the 
payment of wages to tbe workers of this 
mine. There is discrimination in the 
payment of wages between the workers 
of OMC and tbe workers of 
Guruda mines. This has created wide 
spread discontenment among the workers. 
I would like to sugaest to the Minister to 
~ive fr~sb Jeal~ of Ouru!1' iro~ ore mine, 
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and protect to interest of tbe workers. The 
service of all tbe temporary workers should 
be regutarised. I request the hon. 
Minister to pay proper attention to it. 

• 
Then I demand that necessary steps be 

tak.en for the modernisation of Iron ore 
mines located in Gumadbamardan. Barbil
Barjamda sector and Daitari-Tomka sector. 
Steps should also be taken to end the strike 
at Bau1a mine. 

With these words I conclude my speech 
and tbank you for having given me the 
opportunity to speak. 

[English] 

SHRI CHINTAMANI PANIGRAHI 
(Bbubaneswar): I rise to support tbe 
Demands for Orants of tbe Ministry of 
Steel and Mines. I am quite confident that 
under the able guidance of our hone 
Minister, Shri Pantji and Shrimati Ram 
Dulari Sinha, the Ministry of Steel and 
Mines will make further strides in the 
coming years in the Seventh Plan. In spite 
of all the constraints that we face, it is a 
fact that the Departments of Steel and 
Mines have made a good progress in the 
last years. I have stood up to bring to 
the notice of the hon. Minister some of tho 
specific problems of my State. Orissa. 

The Rourkela Steel Plants situated in 
out State, Orissa. Sometimes letters go from 
the Ministry of Defence to the people in 
Orissa saying that Rourkela is in West 
Bengal. So, they are confused with the 
who1e thing. 

SHRI NARAYAN CHAUBEY: Who 
says 80? 

SHR1 CHtNTAMANI PANIGRAHI: 
The Ministry of Defence's letters go in tbat 
direction. (Jnt~rrIlPtIOl1$) 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): Have they 
got the courage to take it over ? 

SARI CHINTAMANI PANIGRAHI: 
Bven we have not been able to shift one 
railway Headqu8rte·r~ frol1l CJJcutta. 
f1Ilr"r"P11(J1I$) 

SHRI NARAYAN CHAUBBY.: Why 
should tbey '1 Why not Orissa '1 . 

SHRI CHINTAMANI PANIGRAHI: 
Due to power crisis in the Orissa State, 
there is almost SO per cent power cut 
throughout tbe Orissa State. From Decem
ber 1985 till today, perhaps almost aU tbe 
major industries suffer from tbo severe 
power cut and the production bas been 
greatly hampered. So, tbe government 
tbought ii better to bave captive power 
plants fur Rourke1a Steel Plant. With a 
view to augment captive power generation 
capacity of the Rourkela Steel Plant, a 120 
MW capacity power plant was approved by 
the Government of India in June 1981 at an 
estimated cost of Rs. 79.99 crores. 

Recently, there was an answer how 29 
projects could not be completed in time and 
how the cost had gone upto Rs. 4,500 
crores and how the government and tbe 
public suffered for it. It was approved 
in 1981 and the cost was Rs. 79.99 crores. 
Now the revised estimated cost is Rs. 213.60 
crores; from Rs. 79.99 crores, it has gone 
up to Rs. 213.60 crOfes. The words used 
are: "This is under process for appoval 
by the Government of India." I hope they 
would have said that it is under active 
consideration meaning thereby that a little 
progress has been made in that direction. 

. The sentence teads like this : "It is still 
under tbe process of approval by the 
Government of India." By what time 
this estimate is aoing to be approved and 
when the captive power plan is coming 
into existence? 

If you look at the outlays of the 
ditT~rent public sector steel plants you wjH 
fiod that every public sector steel plan has 
exceeded its outlay.. whatever outlay was 
fixed for it. 

In so far as Rourkela Steel Plant 
is concerned, the entire approved outlay 
for the Sixth Plan was Rs. 37l.92 crores, 
but the actual expenditure in the Sixth 
Plan was Rs. 359.00 crores. Take the 
case of Bokaro. The Sixth Plan outlay 
was Rs. 782.81 crores and tbe actual 
expenditure was Rs. 966.96 crores. Same 
is the position in otber steel plants also. 
The rated capacity of tbe Rourkela Steel 
Plant is 1 .. 8 million tODnes. This is one of 
~c oldest plants sct up it) our couotr)' r 



Today its production bas gone upto 13 
lakh tonnes~ I will just bring to the notice 
of the hOD. Minister that SAIL in its Board 
meeting bad Approved in principle in 
September, 1982 a proposal for moderni. 
sation and expansion Qf this Plant. Again, 
tbey say tbat it should be in two phases. 
Phase I modernisation was estimated to 
cost Rs. 503 crores and aimed at achieving 
production at rated capacity level of 1.8 
million tonnes. In Phase II modernisation, 
the plant capacity was proposed to be 
increased to 2.5 million tonnes. But now 
after four years, they have decided to 
defer expansion of the Plant under Phase II 
Even the cost of Phase I has been updated 
to Rs. 842.10 crores and it is sun under 
consideration. This cost bas not yet been 
approved. Again, Phase I has been 
divided into two sectors-priority I and 
PrioritY II. Again Priority I and Priority II 
are awaiting approval of the Public Invest
ment Board. And a token provision of 
Rs. 1 crore has been provided in the Budget 
of 1986·87. This is how seriousness is 
given to a public 5ector steel plant. I am 
really sutprised to see the consideration 
that is given to this Plant. 

You look to the township. According 
to BPE guidelines, the housing satisfaction 
Dorms are 70 per cent. But in the case of 
Rourkela Steel Plant it is only 60 per cent 
housing satisfaction. Why is there so much 
of neglect of this Plant and its township? 

Another important plant is the 
Neelachallspat Nigam. This is the second 
steel plant that was to come up. Its 
foundation stone was laid in 1982. Since 
then only trukkar with the signboard of 
Neelacbal Ispat Nigam is moving in 
Bhubneswar city. The plan outlay in the 
entire Sixth Plan was Rs. 50 crores, but the 
money actually spent was Rs. 4.77 crores. 
In the Seventh Plan entire outlay is Rs. 1.S 
crares. There are the things which really 
create a kind of discontentment among the 
people there. 

Again, MECON was asked to go into 
this plant and submit a report. This 
Neelachal Ispat Nigam was tloated on 27th 
March, 1982 with a sbare capital of Rs. 1000 
crores. MBCON submitted its report. But it 
was asked to have a second review. In the 
second review tbey have reduced the capial 
coat to R.s. 306 crores. Its ave rase profit per 

year, post tax is 26.3 Cfores. Its internal rate 
of return is as high as 13.8 per c.t. In 
spite of having such a good return because 
iron deposits are there and inputs are ~ tbere; 
this second steel plant is not comins up. I 
hope, at least in the Seventh Plan it should 
receive most serious attention of tbe 
Government so that the initial work can be 
speeded up and it sbould get more finance 
from the Central Government. 

Another important factor which I would 
like to bring to the notice of the Govern
ment is that almost nil the iron .. ore mines 
are being closed down and about two to 
three lakhs of tribal labourers, as my friend 
has also pointed out, are already out of 
job in this area. Iron-ore produced in the 
four mlOlOg areas, t~at is, Banspanj .. 
Barbil in the district of Keonjbar, Koira 
in the district of Sundergarh, Gorumahisani .. 
Badampahar in the district of Mayurbbanj 
and Gamdhamardan-Doitari-Tomka in tho 
districts of Cuttuck and Keonj har in Orissa 
is despatched for consul11ptionby the steel 
mills at Rourkela, Durgapur, Burnpur and 
Bokaro. The steel plants used to procure 
t.72 lakh tonnes of iron are every month 
from those non·captive mines but today. 
because they have developed their own 
captive mines, they are not taking this much 
of iron-ore and the demand has been 
reduced to one lakh tonnes a month. 

Similarly, MMTC which is completeJy 
lagging in exports, bas reduced its exports 
from two and odd million tonnes to only 
17 lakh tonnes or 16 Jakh tonnes. There .. 
fore, I am urging upon the Government to 
accept the South Korean Government's 
plan to work with the Orissa Government, 
and to develop the Paradeep Port and also 
tbe railway line costing about Rs. 450 crores. 
I hope, the assistance from the South 
Korea comes to about 50 per cent of Rs. 
450 croreS. Another Rs. 250 crores should 
be given for the Doitari-Banspani railway 
link so that it will ultimately help the 
coming up of the second steel plant at 
Doitari. I, therefore, request tbat tbe 
Government should accept in toto the 
Soutb Korean proposa1 so that tbe Para
deep Port is deepened and an these problems 
that we are facing today in the Seventh 
Plan are solved with the ablc' guidance and 
encourag~ment from our ~ inistcrs Shri 
K. C. Pant and Shrimati Ram Dulari 
Sinha. She has said that NBLCO js 
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. makiDI lOad progress.. Yes, NBLCO is 
makin.. lood proafCss. We are proud of 
it aDd I bope it will come up as scheduled. 

Therefore, I hope that in the Seventh 
Plan. Orissa will aet the second steel plant, 
Paradeep Port will be deepened and the 
South Korean proposal will be totally 
accepted by the Government and another 
Rs. 250 crores will be given for the railway 
Hne which will completely cbange the 
picture in the Seveoth plan. I hope we 
sball get this much of assistance from the 
Central Government. 

(noons/allon] 

*DR. S. JAGATHRAKSHAKAN 
(Cbengalpattu): Mr. Chairman, Sir, on 
behalf of my party tbe All India Anna 
Dravida Munnetra Kazhagam, I wish to 
participate in the discussion on tbe Demands 
for Orants of, the Ministry of Steel and 
Mines for the year 1986 .. 87 and to make a 
few SUllcstions. 

It is an indisputable fact that coal and 
steel are in the core sector of a country·s 
economy and their development decides the 
tempo of economic growth of the country. 
A nation's future growth depends upon tbe 
development of coal and steel industry. The 
per capita consumption of steel in devel:>ped 
countries like the U.S.A., West Germany etc. 
is of the order of 80 Kg. In the mineral-less 
Japan the per capita consumption of steel is 
of the order of 680 Kg. But in India it is 
just 16 Kg. This highlights the negligible 
proaress we have made in steel industry. 
The very idea of setting up steel units in 
the public sector was to capture the 
commanding heights of the economy. But 
we have not yet been able to acbieve this 
laudable objective. Naturally tbis has 
adversely affected the industrial growth of 
the country. The fact that we are importing 
steel even today confirms the f:lct that we 
have not been able to meet the 
country's requirement of steel with indigen-
ous production. 

I am happy to say that the former 
Chairman of Neiveli Lignite Corporation, 
Sbri O.L. Tandoo, has been appointed as 
the Chairman or Coal I ndia Ltd. He had 

" , • '. N .., 
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very successCuJly man_led tbe affairs of 
Noiveli Lignite Corporation and DOW uDder 
bis leadership Coal India would also turn 
the corner and start makinl protits. 
Immediately after assumina tbe Office. be 
could unearth the insidious attempt to 
convert the loss of Rs. 78 crores into a 
profit of Rs. 13 crores. The Financial 
Adviser responsible for this shady deal bas 
also been suspended. The Coal Jndia's 
accumulated Joss is reported to be of the 
order of Rs. 1000 crores. Mr. TandoD has 
appointed 24 talented persons in ma08ge .. 
ment from the private sector as Consultants 
for Coal India and I am sure that Coal 
India would soon become an efficient 
organisation. 

Sir, 00 9.1.1986 the coal pri(.,~ has been 
increased. The average percentage increase 
in Coal India's coal is 14.75%, J 4.06 in tbe 
case of coal from Singareoi coJljeries and 
17.5% in tbe case of coal consumed by iron 
and Slee I industries. When the coal prices 
increase, naturalJy the generation cost in 
Thermal plants consuming coal also goes 
up. The tariff for electricity goes up. For 
example, for the Tuticorin Super Thermal 
Power Station, the coal has to come from 
northern States by sea. The ash content 
in the coal is so high that only 40% of the 
installed productive capacity is being 
utilised. This also adds to the increase in 
the cost of generation. That is why tbe 
Government of India had sought the 
permission of the Centre to import high
grade coal from Australia for running 
efficiently tbe Tuticorin Super Thermal 
Power Station. Regular imports of such 
high grade coal should be permitted in the 
interest of utilising fully the installed 
generating capacity in th~ Thermal Plants 
in Tamil Nadu. 

(Eniglsh] 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): I do not want 
to interrupt my bon. friend. But I want ,to 
say that-we are not discussing coal in this 
Demand for Grant. Previously this Ministry 
was entrusted with Coal, Steel and Mines. 
Now we are discussing only Steel and Mines. 
I have no objection to whatever the bon. 
Member says. But 1 canoot answer all those 
points about coal. They will have to be 
answered by the hone Minister of BoerlY. 

--,---------_ ..... - . 

• Tbe spoeob walorisinaUy delivered in Tamil. 
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MR.. C,HAIRMAN : It will be irr.;,)ovent 
to apeak about coal wben tbe Demands are 
for Steel and Mines. 

[Translation] 

DR. S. JAGATHRAKSHAKAN: Sir, 
in tbe Mines, even the elementary safety 
measures are not being implemented. This 
bas been pointed out by tnany Committees. 
I want that proper safety measures should be 
adopted in the Mines. 

With the incre'lse in price of coa1, 
naturally cost of production of steel goes up. 
The Steel Ministry's officials are of the view 
that with the increase in the price of coal 
OD 9.1.1986, the cost of production of steel 
is likely to go up by Rs. 191 tonnes per 
tonne. During the past five years from 1980 
to 1985, the steel prices were increased 
fourteen times. Today the stet)l price in 
India is the highest in tbe world. Naturally 
this leads to es,calation in tbe production 
cost of other engineering goods. Immediately 
after assuming the Office of Minister of 
Steel, Sbri Pant had stated that the cost of 
production of steel in India is the highest 
and every effort should be made to reduce 
the cost of production of steel. I want to 
know wba t steps have bef~n taken to reduce 
the cost of production of steel. 

As the steel requirement in Southern 
States is to be met from the supplies froIn 
northern States, the Government is 
implementing Freight Equalisation Fund so 
that the price of steel does not reach 
astronomical figures in Southern States. It 
is now rumoured that this Freight Equalisa
tion Fund is likely to be dropped. If that 
happens, then tbe industrial growth in 
southern States will come to a grinding halt. 
I want the good offices of the han. Minister 
in the continuation of Freight Equalisation 
Scheme for Steel. 

During the past two years 160 mini 
steel plants producing about 30 lakhs tonnes 
of steel are facing several problems. The 
auxiliary import duty on iron scrap bas been 
increased from IS% to 25%. Even MECON, 
the consultancy organisation working under 
tbe order of this Ministry has studied the 
problems of mini-stoel plants and has 
suggested some steps for their survival. I 
went that these suggestions of financial 
assistance sbould be accepted and imple
mented for roacuioa tbole mini-ateel plauts. 

The former Minister of Steel, 
Shri Vasanth Sathe, had allDoullced OD tbe 
floor of this House tbat the expansiOll 
project of Salem Steel Plant would be 
undertaken with an investment 01 Rs. 45 
crores. We were told that tbe expansion 
ptoje~t of Salem Steel Plant bad been 
approved. But I find that in tbe Seventh 
Five Year Plan a sum of Rs. 16.06 crores 
has been provided for Salem Sted PJant, out 
of which Rs. 10 crores would be for on
going projects of the Plant. Rs. 5 crores 
for replacement and renewal prosrammes 
aDd Rs. 1 crore for township project. That. 
means the exansion project of Salem Steel 
Plant would not be taken up for impJe
mentation even during the Seventh Five 
Yoar Plan. I suggest tbat the Salem Steel 
Plant should be authorised to invite deposits 
from the public and raise this outlay of 
Rs. 45 crores for implementing the expansion 
project. 

The Geologiscal Survey of India has 
located gold deposits in Dharmapuri D;~trict 
of Tamil Nadu. With the closure of three 
mines in Kolar Go1d Mines, severa) 
hundreds of workers hailing from Tamil 
Nadu have become unemployed. These 
people should be brought to Dharmapuri 
district and their competence in mine
working should be utilised for expJoidDJ 
gold available in Dharnlapuri district. 

The hundreds of Foundries in Tamil 
Nadu are not getting quality steel for meet
ing their requirement. Recently Steel 
Consumers Council bas been constituted 
under the chairmanship of tbe Minister. 
I understand that no representation has been 
given to the Foundry industry of -Tamil 
Nadu on this Council. 1 want that tbe 
Foundry Industry should be represented on 
this Council so that supplies of quality 
steel can be ensured for the foundry industry 
in Tamil Nadu. 

Recently we have imported coins worth 
Rs. 75 crorc"i. We cannot atrerd to waste 
our foreign exchange in this manner. It is 
understood that the proposal to produce 
coins from stainless steel has been approved. 
The stainless steel being produced in Salem 
SteeJ Plant is reported to have been found 
fit for this purpose. The proposal to set up 
a Mint with an outlay of Rs. lSO crores 
should be implemented jn Cheol'epui. In 
tho 7th Five Year Plan DO major iDdus&r), 
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in central public sector bas been allotted to 
Tamil Nadu. I demand that this Mint 
sbould be set up in CbeDgleput so that tbe 
stainless steel produced in Salem Steel Plant 
can be utilised for minting coins. 

In Mamadoor in North Arcol, huge 
deposits of (opper and olica lli:lve been 
located. The State Government, I under
stand. has suggested tbat the exploitation of 
c1')pper and mica should be taken up with 
the assistance of UNDP I request that this 
proposition ~hould be looked into and 

. necessary action should be initiated by the 
bon. Minister. 

Sir, the granite stones from Tamil Nadu 
are in great demand all over the world. The 
export of granite stones from Tamil Nadu 
is bringing in substantial foreign exchange 
earnings. There is great potential for further 
exploitation of granite stones in Tarotl Nadu. 
I demand that the Central Government 
should give sub'i ;dy for granite stone export 
so that we are able to earn more foreign 
exchange. 

With these words I conclude my speech. 

SHRI VISHNU MODI (Ajmer): 
Mr. Chairman, Sir, while supporting the 
demands for grants of the Ministry of Steel 
and Mines, I would like to submit that I 
not only hope but am fully confident that 
under tbe guidance of tho hon. Ministers 
like Pant Saheb and Shrimati RaIn Dulari, 
the Miniitry of Steel and Mines would 
certainly receive the impetus necessary for 
its working. 

Mr. Chairman, Sir, Agriculture and 
mineral wealth are the two major assets in 
India. Someone bas said : 

[English] 

"The sophistication and develop
Olent attained by a country is measured 
not by its stock of gold but by the 
quantum of steel and power produced 
by it." 

[Tralls/atloll] 

Our country has made tremendous 
progress after independence. But we have to 
keep pace with the rapid advancement in 

technology. With reaard to Steel I would 
like to say oaly 'this much. tbat S.A.l_ L. 
which was earning profit in 1981-82 and 
earlier, is now incurring heavy losses. I do 
not have current figures with me and wben 
the hOD. Minister relies to tbe discussion. he 
would teU as to what is the position of 
losses in the S.A.I.L. 

Mr. Chairman, Sir, the exploitation of 
mineral wealth has not been done in a 
lllanner it should have been done. You can 
well imagine this from the fact that despite 
huge mineral deposits in the country, only a 
growth rate of 13 per cent has been 
evisaged during the Seventh Five Year Plan 
in respect of exploitation of nlinerals. I hope 
that this target would be enhanced. 

Exploitation of mineral wealth i.e. 
mining has not been recognised as an 
industry so far. When mining has not been 
recognised as an industry, the facilities 
available to othor industries such as loans 
from Banks etc. are not provided for mjning 
work. Mines are a great asset of our 
country, but mining has not been recognised 
as an industry so far. 

Shrjmati Rain Dulari has said that they 
are formulating a National'MineraI Policy. 
I am happy to note it. The hon. Minister 
had convened some zonal conference ill this 
regard and Statewise conference were also 
held throughout the country. I have COOle 

to know that tbe draft of the National 
Mineral Policy has been formulated 
according to the wisdom and whims of the 
bureaucracy. I would like to request the 
hon. Minister that she should see to it that 
the recommendations and observations of 
the workshops and conferences are incor
porated in the National Mineral Policy. 

14.1?O brs. 

Mr. Chairman. Sir, on the one hand a 
taraet of 13 per cent growtb rate in tbe 
production of mineral wealth has been set 
for the Sc\'cnth Five Year Plan, but on the 
other hand we have reached a stagnant stage 
due to the Forest Conservation Act. I am 
not speaking against tbe forests. because 
forests are Inast essential, for maintaining 
good environment and ecological balance. 
But we sbaH have to evolve a formula to 

'ensure that such areas do not come in tbe 
way of mining as have no forest but on 
record whicb ba ve bccn sbown as forcst. 
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At such a place mining work can be under
taken and more area can be brouaht under 
rarest. I have come to know about Ooa 
that before independence, when it was 
under ('Oreign rule, jf forest area was 
denuded due to mining, the persons engaged 
in mioiol work had to bring more area 
under forest than denuded by them. Mining 
work had been going in the foresfs for years 
but now due to tbe Forest Conservation 
Act t tbey are not being 8ranted the 
renewal. There is a need to evolve a 
formula for this so that forests ,could grow 
and exploitation of mineral wealth could 
also continue. 

Mr. Chairman, Sir, the progress which 
this Department was expected to make 
under the dynamic leadership of hone Shri_ 
Pant has been bampered by the Budget 
presented by hone Shri Vishwanath Pratap 
Singh. His Budget proposals have proved 
to be a hindrance for mining industry. 
I would Jike to mention a very smal1 
example regarding Silica sand. It is a 
mineral which is a basic raw material for 
many industries. It is a very cheap mineral 
but if it is washed with water, excise duty 
is imposed on it. Chips which are used in 
the floorings, have been pllt in the category 
of marble and exemption upto Rs. 7. S 
lakhs has not been given. Excise would 
have to be paid from the very first tonne. 
I would rike to draw the attention of the 
hon. Minister to this fact tbat Late Prime 
Minister Shrimati lndira Gandhi had 
formulated a Scheme of self employment 
and under this scheme in Kishengarh in my 
constituency peopJe have set up units for 
manufacturing crazy and chips after 
obtaining a loan of Rs. 25000 and husband 
and wife run those units. How would they 
be abJe to understand the rules and 
regulations under the Excise Act and what 
would be their plight in the Inspector raj 1 

14.03 brs. 

[MR. DEPUTY SVEAKER in Ih~ Chair.] 

I would like to submit to the bon. 
Minister Shri Vishwana1h Pta tap Singh to 
rcad just financial provisions and witbdraw 
the harsh measures in the Finance Bill which 
he bas taken, so that people could have a 
sign of relief. Prices of petrol and gas have 
aone up. Power rates have also been 
;n.c.reas,d j~ J\.ajastbao and the (;~i" 

Minister of tho State bas imposed a land 
tax on the mines. It appears to me that it 
would have an advarse effect on tbe 
production of minerals and it would 80 
down' by 50 per cent. 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINES (SHR1MATI 
RAM DULARI SINHA) : You should ask 
the State Government to reduce the power 
rates. • 

SHRI VISHNU MODI: Power rates 
should be reduced, and the royalty sbould 
be increased. Royalty for Hinduslan Zinc 
and Hindustan Copper has not been 
increased for many years. Whenever it was 
increast"d, it was just by Re. 1 or Rs. I.SOp., 
but J want that it should be increased 
substantially. 

SHRI RAM BAHADUR SINGH 
(Chapra): They would rather increase tbe 
prices. 

SHRI VISHNU MODI : They increaso 
the prices n ore and royalty is increased only 
by Re. one. 

Mr. Deputy Speaker, Sir, tUfough you 
I would like to submit to the hOD. Minister 
tbat there are hugh deposits of Steel grey 
lime stone in Rajasthan and throughout the 
country. On the one hand a deficit budact 
bas been presented and on tbe other band 
permission has been granted to import tb~ 
lime-stone. At least such a trick should 
not be played wit h the people and mineral 
wealth should be exploited so that tbe bUlo 
deficit in the Budget) which has been 
caused due to import of such minerals, 
could be reduced and misuse of foreign 
exchange could be checked. Sjmilarly 
TUD8sten is a strategjc mineral and Iber~ 
are huge deposits of this minelal in 
Rajasthan, but it is not being exploited 
properly. J would like to request yOU tbat 
it sho.uJd be exploited properly. You have 
said just now that National Minera] PoUey 
is being formulated for the benefication of 
transfer of technology, but it is high time 
that proper technology is transferred in the 
field of mining industry so that it "ould 
n1&.:et the requirement of the indus1ry in tbe 
future. 1 would like to say a few words 
about Hindustan Copper Limited Khetri. 
The deposits of Copper are located in 
Rajasthan. Madhya Pradesh and Bihar, but. 
;~ ~~d o1Jjc~ j, h)~I"d jlJ CtlQU,," I '''il 
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to understand wby its bead office is located 
in Calcutta, when. it should have been 
located in Rajasthan, Andhra Pradesh, 
Bibar or Madbya Pradesh. 

S,HRJ K.C. PANT: Many Rajasthanis 
have act up tbtir head offices in Calcutta. 

SHal VISHNU MODI : Rajasthanis 
have their head offices there, but I do not 
know bow tbe head office of the Hindustan 
Copper Limited was set up there. When 
tbis project was conceived, even the reserve 
estimates were not provided to it and the 
taract capacity also kept on changing. J 
have gone through the report of the 
committee on Public Undertakings. Certain 
proposals were approved by the Cabinet 
Committee, but full details regarding them 
were Dot furnished. I have also come to 
know from the report that 35,000 to ones 
of copper rivet were sold to U.K. at a 
much lower price than the price obtaining 
in tbe domestic mark.et. Besides, certain 
contracts have not b~en honolJr(>ti by some 
contractors. What has happent'J to them. 
Is that enquiry still going on or has it been 
completed? What has happened at 
Khetri? What are the details of the pro
ject and what are the machines have been 
set up there and how much delay had taken 
place there. J would like to tell you that 
there is an important deposit of copper at 
AgDa-Rampura. There is a proposal to set 
up a plant at Chanderia. I would like to 
lubmh tbat chanderia is 80 kms. away from 
tllat place. 

(Interruptions) 

(Englhlll 

PROF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh): Chanderia is 
a suitable place. 

SHR,l VISHNU MODI: You are free 
to c:'tpress your views. I am free to express 
my views. 

I Tran.slallon) 

You have been elected from Chittorgarh, 
tbat i~ wby you want the t it should be set 
up at Chanderia. But we want betterment 
of India ... (/nterrllptiOfls) You please look 
Jow~r<11 tbe ~e~urrin_ Joss like}! to b. 

incurred. Mineral wealth is tbo allMt of 
the country. You kindly get tbat project 
installed at Agua-Rampura. The Expert 
Commit tee should be asked to review mil 
matter, otherwise this project would alto· 
meet the fate of Khetri Copper Project. 
This project bas been incurring losses for 
many' years. When this Project was set 
UP. it was assured that the persons wbose 
lands have been acquired for the project. 
at least one member of their family would 
be given employment in addition to 
com pensatioD. 

(Interruptio"s) 

[English] 

MR. DEPUTY SPEAKER : It is a 
common problem of every onc. They want 
employment, not lands. 

[Translollon] 

SHRI VISHN U MODI : It was a 
commitment with those persons whose lands 
were acquired. They have not been provid
ed the jobs so far. I had drawn the 
attention of hon. Minister, Sbri Sathe 
towards the pollution caused by Hindustan 
Copper Project during the discussion on the 
demands for grants of the Ministry of Steel 
and Mines last time also. I have come to 
know that Shrimati Ram Dulari Sinha had 
visited Khetri but probably she was kept 
occupied to by the officers. 

SHRIMATI RAM DULARI SINHA: 
1 had addressed the labourers and other 
people. 

. SHRI VISHNU MODI: The conditioD 
of the agriculture land, where good crops were 
grown, has become worse. The land haa 
become unsuitable for farming. The 
drinking water has become polluted. Tho 
situation has reached such a point that the 
Pollution Board of the Rajasthan Govern
ment bas refused permission to the 
Hindustan Copper for under.aking expan
sion. Being an undertaking of the 
Government of India, it is not abiding by 
the rules and regulations of the Pollution 
Board. Even the Chairman of the Pollution 
Board had to serve notice to the Hindustan 
Copper that if it did not abide by tbe 
rules. their factory wouJd be closed down. 
When the Hindustan Copper sought 
pcrJ»i.,~~ for JP",,-iD, oxp~naiOD~ '1 W!' 
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refused. Now tbe conditipn of the 
Hindustan Copper bas deteriorated so much 
tbat tbe situatioD can improve only if tbe 
hon. Minister and tbe hon. Minister of 
State take initiative in tbis djrection .. 
Sometimes they say that its capacity is 31 
thousand tonnes and sometimes tbey say 'it 
is 2S thousands tonnes and so on but I 
would like tbat instead of listening to the 
officers and persons with vested interest, you 
should pay a visit to Khetri and in 
consulation with the Members of Parliament, 
Legislators and Gram-Pradbans of tbat 
area ma~e a personna) assesscment of the 
grim situation tbat is prevailing there. You 
should enquire from the agriculturists about 
the plight of their land and the city. ) hope 
that this Department will make progress 
under the leadership of the hon. Minister 
and the bon. Minister of State. With these 
words I support the Demands for Grants of 
this Ministry, 

[English] 

MR. DEPUTY SPEAKER: Even 
tbough you have been paying compensation 
to the people. whose lands you are acquiring, 
tbat will not help them unless you give them 
employment. 

[Translation] 

SHRI MOHO. A YUB KHAN 
(JbuDjhunu): Mr. Depu1y Speaker, Sir, 
I rise to. support the Demands for 
Grants pertaining to the Ministry of Steel 
and Mines. Love and faith are generated 
in the heart and cannot be obtained with 
tbe beJp of money or force. My constitu
ency ralls in Jbunjhunu in Rajasthan where 
Hindustan Copper Project is located and 
Khetri is an important part of my consti-• 
tuency. When this project was being 
established in tbat area, the peop1e bad 
bigh hopes from it because that area bad 
been affected by famine for tbe last many 
years, where people even do not get even 
drinking water, where the level of water of 
tbe wells was falling 15ft every year and the 
people had no means of livelihood. At 
that time when this project was being set 
up the people became hopeful that some
tbing would be done for them. But after 
this project was commissioned in 1967, the 
condition of the people of that area became 
miserable. The arbitrariness of tbe officers 
pf t~ pl'ojec~ jn~r~a.~4 ~o ,,:,cJl ~D ~"t~Dt 

tbat there was an outcry amona the people 
of tbe area. Their lands were acquired but 
they were not liven any compensation. 
What to speak of compensation; there was a 
proposal to provide employment 10 at )tast 
one person of a family affecttd by ahe 
project-which has also been suaested by 
Shri Modi here-but Dot a sin.Je person 
has been provided aoy job for the Jast one 
year. If any employment has been provided 
before that, I have DO knowledge about it. 
But DO person has been enroJled for the last 
one year. J had recommended a person 
for a job hut even after ()ne year he has not 
been pro\ided the job. You C~D understand 
the seriousness of the situation yourself. 
The peopJe are in great distress. Hardly 
there is uny village whele drinking water 
is available. Drou8ht is prevailing every
where. The situation has become worle 
partly 'due to tbe Copper Project and party 
due to the absence of rains. 00 the other 
band, an enquiry into the bungling and 
corruption prevalent in tbe Copper Project 
would reveal several skeletons jn the cup
board. I hope the hon. Minister will pay 
a visit to the Copper Project. But I would 
suggest to him that he must first take into 
confidence the representatives of the people 
because whenever the hon. Minister of State 
visited that place, no prior info.mation 
thereof was given to the M.Ps. or (be 
JegisJators. We do not know where she 
goes and whom she meels. It is a matter 
of regret that no one pays attention to tbe 
complaints of the JabOUlf'rS and the Trade 
Union Jf'aders of tbe Ccpper Project. Even 
\\e are ~hown scant rtgard. Such ptople 
are tncourapt d as are in )easue with tbe 
flffice.s. When the Secretaries visit that 
area, they are given rousing weJcl'me. In 
such a I!rim si1uation h(lW can tbe people 
get reHef. J would like to ask tbe hon. 
Minister on what basis E. D., (Extcutive 
Dirtctor) Shri Mit";h,a was made Chairolan 
of' the Hindus1an Copper and what is tbe 
mode of selection of a Chairmen? I wouJd 
also like to know how many persons 
were senior to him whtn he was made tbe 
Chairman. I would like fo apprise you 
about the efforts made by him to &aiD 

prominence. He coneeted donations for a 
Copper Conege proposed to be set up tbere. 
The representatives of the people of tbat 
area were not even consulted in tbis respect. 
Such type of peopJe are alway. enaagtd 
ill poJi~ic~1 ~c~iviti. to pr9J1)o,e ,b~lr 
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interests. How can you expect tbem to 
work for the betterment and welfare of tbe 
labourers. I would, therefore. submit to 
tbe bOD. Minister that whenever she visits 
that area, she should take the Member of 
I*arliament of that area also along with ber. 
We shalt also give her rousing welcome. 
But sbe must give us prior information that 
sbe is visiting that area. 

Mr. Deputy Speaker, Sir. now I would 
like to say about the lack of facilities for 
the labourers tbere. There is neither a 
Primary school nor any medical facilities 
available for them in that area. Such a 
bia project bas been established there but 
the people are not getting any benefit. They 
bad high hopes from it but it bas 
belied their hopes. A loods train runs 
from Dabra to Sindhana since 1967 for 
transporting copper goods. Is it not possible 
to attach coaches with that train so that 
labourera may go to their places of work in 
that train. In this context. I would like to 
apprise tbe Minister that the people there 
have not seen a train. The labourers are 
very poor. They traverse a distance of 
10 to IS miles to reach tbeir places of work 
but there is no provision of any train 
service for them. I hope that tbe proposal 
for attacbing coaches with this train will be 
considered. 

A Family Welfare Fund was set up for 
the labourers but only the wives of .the 
officers take benefit of this facility. The 
wives of the poor labourers are deprived of 
this facility. 

Sir, now I would say about the housing 
problem. You claim here that a number of 
bouses have been buHt and provided to the 
labourers. But in practice this is not so. 
The workers toil day and night for the 
country but there is no proper living 
arrangement for them, I would, therefore, 
request the bon. Minister to make proper 
housing arrangements for them. If you 
cannot do much, at least you may direct 
the company to grant tbem house building 
loans so that they may construct their own 
houses. Educatton raciUty should also be 
provided there so that good education may 
be imparted to tbeir cbi1dt~n. Local people 
bad higb hopes from this project. but tbey 
bave IJO~ b,eq beneftted In aoy way. 

Mr. Deputy Speaker. Sir, I would al.b 
like to draw your kind attention towards the' 
copper gas leakage wbich has damaged the 
crops and tbe taste of drinking water of tbat 
area has changed. It should be looked fat". 
I also request the Minister to see tha t how 
many local and how may outsiders are 
employed there. I wish to know how this 
excessive enrolment was made' and who Is 
responsible for it. 

Mr. Deputy Speaker, Sir. now I would 
like to ask whether those contractors agaift8t 
whom cases were pending or who bad been 
debarred from taking contracts, are being 
given contracts again? An enquiry may be 
held to find out the number of contractors 
who were debarred earlier but have now 
again been called back and contracts are 
being given to them. 

] would also like to know why compen
sation has not paid to those land owners 
whose lands were acquired by the company. 
How much T. A. and D. A. has been 
charged by the staff for litigation purposes? 
If it is carefully calculated we would find 
that the expenditure incurred on litigation 
is many times more than tbe cost of the 
disputed land. 

I request you that public representatives 
of tbat area may be taken into confidence 
for the development work beiog undertakeo 
for the development of tbe area and the 
project, so tba t they may convince the loea I 
people . tbat tbis is being done for their 
benefit and to provide facilities to tbem. 

Thanks. 

, [Engll,h] 

SHRI NARAYAN CHOUBEY (Midna .. 
pore) : Mr. Deputy Speaker, Sir. The Steel 
MiDI.try·s report this time shows certain 
improvement in production. The Public 
Sector will produce 7.5 lakh tonne more in 
1985-86 compared to the previous year. 
It is 14% more tban the previous year. 
This year the Public Sector win ptoduce 
six million tonnes. Next year it will reach 
a target of seven·· million tonnes or steel 
and this will be a growth of 16%-the 
Report speaks. 

Despite this favourable frowth as sbown 
In Pa,o-9 of tJJe Report, tho lap betWCCJ) 
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tbe demand and tbe availability continues 
to ,row. Sir, tbe demand for 1986~87 ~ 
11.9 million tonnes. tbe availability being 10.7 
million tonnes; pp remains-l.2 million 
tOODeS. This gap continues to grow and 
as per the Report. in 1999-2000 the 
demand would be 22.2 million tonnes and 
tbe availability of steel will be 17.2 million 
tonnes; the gap will increase to -5.3 mIllion 
tonnes. 

The Repor( says bow they win meet 
this gap. At present there ate no pro
posals under active consideration for 
expanding any of the public sector integrated 
steel plant. So, the Government is contem
plating 110t to expand any of the public 
sector integrated steel plants as it is today. 
Then, wbat is the Government's proposal to 
meet the gap '1 The Government win either 
import or try to increase tbe production 
in some other manner. 

We are ,saying that the Government 
bas not yet made up its mind as to how 
tbey would increase the production and 
in what manner. What we are noting with 
concern is that already import has exceeded. 
The import for the year 1984-85 was 647.2 
thousand tonnes costing Rs. 315.43 crores 
and the export has declined. It is only 
153.4 thousand tonnes valued at. Rs. 17.72 
crores only. 

Again as we see generally there is fall 
in export business. Here also tbe export 
i~ less and the import is more. Naturally 
we are worried about what is the Govern
ment's proposal in the matter of meeting 
the gap. Of course, the Government says 
that as far as India is concerned, it appears 
that the BOF process will continue to be 
the appropriate technology for the' larae 
scale integrated steel plant wbile for small 
and nledium capacity market steel plant 
of one million tonnes capacity per annum, 
the EAP appears to be the obvious choice. 
As yet, the Government is in two minds. 
Again, I would like to know from the 
Government how it wants to meet the aap. 

The Report further says that there bas 
been certain improvement in the capacity 
utilisation. It is on the everage 74% this 
year. It was 68% in tbe year 1984-85. 
Although there has been an average 
improvement in tbis reaard it is being noted 
tb~~ Rourkela-Durppur and Isco bave 

not been able ,to sbow improvemont I. 
Bbilai or some other plants bave shown. 
In Durgapur we have been told tbat MECON 
has made a project of RI. 1200 crole. 
for rnodernisation but then Government, 
it seems. just like Rourkcla has earmarked 
for the year 1986-87 only Rs. 35 crores. 
Naturally tbe cost will escalate and Duraa
pur will continue to suffer. Please see 
that proper steps are taken 'for tbe 
modernisation of Durgapur. As regards 
problems of lISCO some years ago people 
thought that p~rhaps JlSCO would never 
be able to survive but recently lISCO is 
also developing. We are told Government 
had invited USSR and USSR made a 
detailed project report for deveJopmen t of 
lISCO but a11 of a sudden we are finding 
tbat some Japanese firm has corne. GoverD~ 
ment says: 

"As far as India is concerned it 
appears that BOF process \\-ill contiDue 
to be appropriate technology for the 
large-scale interirated steel plants". 

From our own experience we have seen 
tbat tbe best managed steel plant in India 
is BbiJai. Next comes Bokaro. These two 
steel plants were made with the belp of 
USSR. It may be that tfchno)o8Y is 
changing but since we have enough of coal 
the technology supplied by USSR suits us 
most. Now all of a sudden) do not koow 
what was the reason for the Government 
to Jun ovt.r to Japan when Soviet Union 
bas made detailed project report for liSCO. 

Sir, I would like to submit tbat there 
is a very good change for improving pro
duction in Bokaro. Certain expansion bas 
been made but we have been told since 
oxygen plant is not in a position to supply 
adequate oxygen we cannot make use 
of expanded capacity at Bokaro. Tbat is 
a matter of areat concern to us. From tbe 
economic policy of the Government we 
find that an attempt is bring made to sbift 
the policy from public to pr;vate. Function .. 
ing of SAIL has improved but even then 
there are elements inside this Government 
who want shift from public sector to private 
sector. 

Sir, a question was raise d in Raj)'a 
Sabba' on 21st February and it bas been 
said that Rs. 100 crores for computer;. 
sltioD prosramme of ste~1 piants in 
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collaboration with Nationa.l hlformation 
Ceotre is uDder coosideration. All of a 
sudden you are tryin. to briog Japan. There 
is provision of Rs. 100 crores for computeri· 
sation. For Bhilai we have been told that 
you are in searcb of a consultant and also 
tbat consultant has been found an~ the 
consultant is from USA. Natural1y the 
technology which comes from countries like 
Soviet Union to a friendly country like 
India if we bring in such countries like 
USA-whom we know "ho they are and 
what they are doing- ·naturally it will be 
difficult for us to get tbe best technology 
from Soviet Union because if tbis is manag
ed and seen tben everything is known to 
tbe US element. Then aU the information 
will be passing on to, the USA. I think 
Government should look into it ~o that 
appropriate measures are taken in this 
regard. 

May I now draw tbe attention of my 
sister Minister about. iron ore. In iron ore 
you have three types of iron ore mines
captive, public sector and private sl!ctor. 
My friends from Orissa bave already ·said 
about the very bad conditions of tbe 
workers work ing in tbe iron-ore mines of 
Bihar and Orissa. They are controlled 
by-private agents, tbey are controlled by 
private parties. The iron ore mines con
trolled by the Government or the captive 
iron ore mines are in a better condition in 
that the condition of the workers in those 
mines is better than the condition of the 
workers in the private sector nlines. Most 
of the people working in the mines ate 
tribal people. Why most of the people. 
AU the workers. cent per cent are tribal 
people. They are not provided with drink
ina water, they are Dot provided with 
housing accommodation to live io. 1 
understand that some amount as case money 
is collected from them for providing housing 
arc drinkin8 water facilities. I would )jk~ 

to know what is tbe amouut that is being 
collected as cess money? Who concludes 
tbat fund? Why have tbey not spend tbat 
money for the develotsment of the area, 
for the poor workers there 1 

Sir. I would like to point out here that 
if they want to remain private, let them 
remain as private mInes. But there should 
be control over them by the Government 
Ind tbe money whicb is collected as cess 

money should be spent for tbe developmcllt 
of tbat area and for the poor tribal people 
for whom the Government wants to aive 
all tbe benefits. The cooditiOD of tbe 
workers in tbose areas is terrible. They 
are like booded labour. They have no 
freedom. The (lowers of the private minea 
have ensaged goondas to beat tbem and 
assault them. They cannot have a senuine 
Union to look after tbe welfare of these 
workers.· In our country, still jungle rule 
is prevailing in the mine areas. That is 
the policy of the Rumtas and BirJas. 

Sir, I would like to briDI to the notice 
of tbe bon. Minister about tbe report of 
the . Committee of HSCL Employees. Tbe 
history of the development of steel industry 
in India is not a very old one. I t is a new 
one and every bon. Member on tbe side as 
well as on tbat side will remember that tbo 
future our nation depends OD the deveJo.,. 
ment of the steel industry for that tbe workers 
welfare is of primary importance. Our fir.t 
Prime Minister went from country to country 
for develop of steel industry in our country. 
The imperialist countries did not want an, 
steel industry in India. At last tbe Soviet 
Union helped us in setting up a steel plant 
in Bhilai. That was tbe turning point in 
tbe history of our steel industry. Now, It 
is the 'Is pat yug\ the 'iron age'. The 
government established the company-HSCL 
-with 12,000 workers and also employees. 
officers and engineers. Then there was a 
plan to more steel plants. Now, tbe 
Government have come to the cOD~lusion tbat 
it would not establish any more steel plantl. 

PROF. N. G. RANOA: Wo are loinl 
to have more steel plants. 

SHRI NARAYAN CHOU BEY : No. If 
the fund requirement for the steel plant i. 
Rs. 100 crores, Government sactions on)' 
Rs. 1 crore., So, you understand how you 
arc going to have more steel plants. So, 
Sir, tbe Government thought that this 
company should be wound up and an tbe 
workers should lose their job. But DOW 

we are grateful to the hOD. Minister, Sbri 
Pant.' The worker met him on 14th 
November and submitted a Memorandum 
to bim so that -the company could be made 
viable one and lince we record more steel 
plants today or in the future, tbe viable 
plants should be looked after by the Govern- . 
ment. I would therefore requeat tbe bOD. 



Mini.ter to tell UI wbat is tbe thinking of 
tbe Government after tcccivina tbe viability 
report. I would like to know from him 
wbether tbe Company will continue and 
tbe workers will not be retrenched. With 
tbeac words. I concludo and I hope that the 
bon. Minister in his reply to tbe debate will 
clarify my points raised during my speecb. 

SHRI ZAIN UL BASHER (Ghazipur) : 
Mr. Deputy Speaker. Sir. I shall not take 
much of the time of the House. While 
supporting the Demands of tbe Steel 
Ministry, J would like to draw special 
attention of the hone Minister towards a 
matter concerning my constituency. About 
four years ago, the then Steel Minister, 
Sbri Narayan Dutt Tiwari. announced tbe 
establishment of a steel fabricating plant at 
Dildar Nagar io Ghazipur district of U. p. 
Tbe site was selected and the project was 
approved. But after tbe approval of the 
project, the officials of the Steel Ministry 
were lukewarm to open that plant. The 
Uttar Pradesh Government and myself took 
up the matter wtth the various Ministries; 
tbe Finance Minister, the Industry Minister, 
and the then hone Prime Minister. Shrimati 
Indira Gandhi and a joint meeting was 
convened, in which the hOD. Finance 
Minister, the Industry Minister, the Steel 
Minister and the Planning Minister met 
some time in 1984 and the project was 
finally approved and a sum of Rs. 1 crore 
allotted for tbat project. The announce
ment was made by the various Chief 
Ministers of U. P. including Shri V. P. 
Singh, the present Finance Minister and 
Narayan Dutt Tiwari, the present Inoustry 
Minister at Ghazipur itself for the opening 
of that plant. Even the Prime Minister, 
Shri Rajiv Gandhi also made on announce
ment at Gbazipur for the opening of that 
plant. Tbe peol)le of Ghazipur were 
eaaerty awaiting for tbe start of the work. 
I also wrote several letters to the predeces
son of distinguished Shri Pant Ji and 
recently, I got a reply·whicb is very shocking. 
Hon. Pant Ji has ~aid that as the fillancial 
allocation to tbe Steel Ministry is very 
inadequate, tbe work cannot be started 
during the 7th Plan. It has given a shock 
wave to me as also to my constituents. I 
am lure, the House wilJ also be shocked. to 
hear tbis. 

Sir, as I said. tbe announcement had 
bocn made, tbe site bad been seJected aDd 

Rs. 1 crore had also been allotted. The 
announcement was made by many hoD. 
Ministers. A joint meetinl was convened 
and it was decided that t,be work would be 
started OD this project. Now, boo. Pant JI 
says that it is cannot be started durin. the 
7tb Plan. 

What to do now '1 Why was the pJant 
approved? Why WdS the announcement 
made? Why were these tbiols not antici
pated before? Why did so maoy distiolui,b. 
ed personali ties, our leaders, our Minister. 
make announcements to tbe people, to tbe 
public. It is 01, job and J will continue to 
try for this, whether Pant Ji hears or not. 
I would plead my case. 

I feel that jn the Steel Ministry there is 
a lobby against this plaot. I do not know 
why. ) hcpe the bon. Minister of Steel wi11 
excuse me jf I allege that there is an aoti
U. P. lobby in his Ministry because it 
happens not o~ly in my case but in other 
cases also. 

SHRI RAJ KUMAR RAJ: He is 100 
per cent right. 

SHRI ZAINUL BASHER: There is 
a lobby working against this plant. I am 
very sorry to say so. But 1 have to say it. 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. IJANT): At least. 
it assures the other States that there is no 
discrimination in favour of you. 

SHRI ZAINUL BASHER: Out of the 
total money that is spent on the public 
sector all over the country. the sbare of 
Uttar Pradesh is only 4 per cent. Just 4 
per cent! We cannot say many tbiD" be
cause of obvious reasons. The people caDoot 
agitate because of obvious reaSOD. We have 
to coolrol ourselves in the interest of the coun-
try. I hope that my feelings and feelio .. in my 
constituency arc wel1 understood by Paotji. 
He is now from Delhi, but his roota are iD 
Uttar Pradesh. 

SHRI K. C. PANT: Very much 10. 

SHRI ZAINUL BASHER: J will Dot 
say much. I will request through you tbat 
the hone Minister may kindly sec to it tbat 
tbe work on the plant is started duriol this 
period. I do not kbow bow. It is your 
job to see bow it can be dODO. 
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SHRI VIJAY N. PATIL (Brandol): 
Mr~ Deputy Speaker Sir. steel is very 
hnportant commodity for the overall deve
lopment of the nation. Like bODes in tbe 
body, steel is important in tbe framework 
. of national development and economy. It 
is mentioned in the Report that by 2000 AD, 
there will be a shortfall of about 5,000 
tonnes in this country, as spe~ulated by 
studies \:onduct~d by cc-rtaln boJies. I thlr.k 
tbat this projection is conservative because 
of the fact that st~el is replacing wood very 
fast. Even in construction of houses. f,,)r 
door-frames and window-fI8lnes, steel is 
being used instead of wood. If we consider 
t.bis factor, according to me the shortfall 
between demand and supply may go up by 
10 million toones by the year 2000 AD. In 
that case, what are we going to do? Also, 
when there is a shottag~, there will always be 
a chaoce for black.marketlog, generation of 
black money and the common man will 
bave problenls in procuring steel. With all 
these things, we are surprised to sce that 
over the last three years SA I L has incurred 
losses. Rourkela, BQkaro, Durgapur and 
other public sector undertakings have 
suffered heavy losses. It was before last 
year. i.e. the three years back. Of cou rse, 
we have increased the prices by 15%. and 
that must have contributed to some extent 
in bringing these units to a no ... loss-no
profit or a marginal profit state. 

Our plants are very old, belonging to 
'50s. and '60s. The machinery has become 
obsolete. The power supply is erratic, and 
tbat is why the capacity was under-utiJizcd. 
Now it has increased. But this is not tbe 
only reason for the loss. What we see is 
that there is a lot of unnecessary rejection 
in steel manufacture. Some under-hand 
dealings are suspected. When the rejected 
materials are auctioned, under-weighments 
are also suspected. It all goes under the 
prb of obsolete machinery, erratic power 
supply and other things. 

Why is tbe cost incr~a.~ing so much in 
th\!se public sector undertakings 'l \Vhy are 
we required to increase the price of steel 
every now and tben? That is a matter 
which requires serious con~ideration. When 
million of tonnes of raw iron ore and coal 
are available in our country, we must be 
able to reduce the price of steel. 

It is sood that the Department of Coal 

bas been separated from the Department ot 
Steel and Mines. But the role of coal ia 
there in tbe steel industry. Due to bad 
quality coal. and biab cost of coal supplied, 
the price of steel is increasing . 

Our energy consumption for the pro
duction of steel and even other minerals like 
aluminium is more than double as compared 
to some other countries whether it is needed 
for producing steel or other thin,s. Wo 
must be able to improve upon this position. 
In some cases. our Rand D has fouod 
methods, but they are not being adopted on 
a large scale; and that is why energy con~ 
sumption is bigher. 

In the case of aluminium, we find tbat 
40% of the cost is towards energy. which 
is required for tbe production of aluminium 
from raw alumina. About 16,000 K. Ws of 
power is consumed for producing one tonne 
of aluminium. Here, efforts must be made 
to devise lneans to reduce power consump
tion, so that the cost effectiveness of our 
aluminium and steel products can be 
increased. 

We are told that Mini Steel Plants will 
be licensed in more numbers, as one of the 
rnajor steps for increasing tbe production of 
steel. I am surprised to read, at page: 110 
of the Annual Report-I q'Jote : 

"The production of Mini Steel Plants 
is expected to go up from 2.8 million 
tonnes by 1989-90 to 3.5 million tonnes 
by 1994-95. 1J96 Mini Steel Plants 
have so far been licensed, out of which 
159 plants with a capacity of 4.7 million 
tonnes have already been installed." 

If this figure is correct, I would like to put 
a specific question to the Minister: if 159 
steel plants can produce 4.7 million tonnes 
of steel in a year, then 1196 steel plants can 
produce 40 million tonnes. Has a wrODa 
figure been printed in the Annual Report, or 
is it the correct figure? If it is the correct 
figure, Iben more than thousand l\iini Steel 
Plants will f~ke care of your production. 
Suppose it is a wrong figure; these Annual 
Reports are authenticated with tbe signa
tures of the Ministers. Who is supposed to 
give these annual reports? lf tbe fisures are 
wrong, if such wrong figures are supplied to 
Parliament, then what kind of figures may 
be sQPplied to other departments I would 
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like to kdo\\' from you? Wilen 1196 midi 
steel plants have so far been licensed and 
only J 59 have come into production, we can 
re-think of licences given to the remaining 
about 900 and odd steel plants. You give 
licences to other eoterprentUJ8 also so that 
mote stee1 plants can come hlto existence. 
Otherwise, tbe're is a tendency on the part 
of big businessmen or some other cunning 
entrepreneurs to just take licences and keep 
them in the cold storage without starting 
steel plant~ and the factories for which the 
licences are obtained. 

We are glad to know that we started 
exploration in Antarctica also. With this, 
the potentiality of ovailabity of minerals wiH 
be increased if we will be able to explore 
mines in the continent like Antarctica. 
Along with that, there is a need for fast 
exploration of tbe sea bottom for different 
kinds of minerals; . and we find from the 
nodules wbich are obtained from the sea 
bottom that different kinds of minerals are 
availahle there, and if we can explore them 
fast and bring them on the surface, our 
country will get advantage out of that. 

We find tbat the Kolar Gold Mines are 
now being exhausted and the gold stock is 
being reduced. )n Bihar from wbere our 
State Minister comes, we find tbat there is a 
potential of the gold being found in the 
river basin Subarnarekha which may also be 
explored. \\ ith these words, I support the 
feelings of my friends who spoke earlier 
that people should be employed loea lJy in 
the factories. Otherwise. there is a tendency 
on the part of the senior officers to bring 
people from their own States wherever they 
go. Bven it is undetstood that the cook can 
be brought from his own State because 
there may be a special taste for fOOd. But 
what about maJee (gardenor) who is there in 
tbe garden in Banglow, he is a1so brought 
from outside the State. The persons whose 
land is acquired for the erection of mines, 
they do not get re-employment. Serious 
efforts should be made in seeing that local 
employment should be given to at least 
semi-skilled ~nd unskilled persons Incally so 
that people do not feel angry over the unH 
tbat is brought in that erea. 

With these words, I thank you (or 
giving me an opportunity to speak on the 
Demands for Grants or tbe Ministry of 
~tecJ and MiJl's. I support tbeQJ, 

[Tranalatlon] 

SHRI ABDUL RASHID KABULI 
(Srinagar) : Mr. Dc:puty Speaker, Sir, I 
would like to draw the attention of the 
Government, through you, to the fact that 
wbene\ler we a~ked for any beavy Industry 
in Jammu and Kashmir, we were told that 
it is net possible due to the non-availabilit, 
of taw-material there. There are neUber 
iron mines nor any other mines. But I 
would like to state that since 1947 no 
serious efforts have been made to undertake 
prospecting work in Jammu and Kashmir. 
You have enough resources and technology 
and you should ha \e used it in JammU and 
Kashmir to explore the minerals. But 
Goven ment did not bother about it. This is 
the only reason that we do not have min"ral 
resources in Jammu and Kashmir and our 
state Jagged behind the other states. We do 
not have precious material in our State. But 
I wouJd like to tell the Government that 
when Maharaja Had Sin~h was the ruler of 
the state, Britisbers were not aHowed to 
come to the state. Mining and geological 
Survey was also not undertaken so tbat 
BritishelS n1ight not con'~ (0 k n()w that this 
State had mineral resoulCes like Ruby. 
Copper, Phosphorus, Magnesium or petrol 
and mipht not annexe it. I may state in the 
historical perspective tbat Mining and 
Geological Survey department had under .. 
taken the exploration work all over the 
country except Jammu and Kashmir state. 

Mr. Deputy Speaker, Sir, exploration 
work has been undertaken by the Stafe 
Mining and Geological Survey department 
for the last two~ three years and rich 
deposits of marble have been found in 
Kupwara district. 1t is beautiful marble in 
varioul colours such as red, green and others. 
This marble is more beautiful than the 
Italian marble. With our limited resources 
our Government has explored it. In 
Anantnag, spring water is believed to be 
very ulefu1 as a cure for all kinds of skin 
diseases. It is Jearnt thut it has pbospbotus 
content but it has Dot been possible to locate 
the phosphorus mines so far. In vllJaae 
Nizhama near Handwara~ huge coal reserves 

,1:a\'e betn discovered. Although it Is not a 
very good coal but it can be used in furnace 
during winter; but it is not being used. 
Similarly. 1 came to know that in Karail 
gold "articles have been found in sprinl 
" .. ter \)U~ it is POl ~DOWD fro1D wb",o 1bit 
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lold is cominl. Before 1947 it was seen 
that the people of 0 ngit area (Pak istan 
occupied area) used to collect gold particles 
from Sindhu river water. I am tellina 
all tbese tbings because Janlmu and Kashmir 
also has the. potentiality and like other 
Itatel, it should also be developed wi (h 
modem technology and science. It should 
Dot be isnored. Some way out must be 
found to eradicate our backwardness and 
poverty and tourism is not adequate for this 
purpose. Today, every state wants more 
aDd more developments which is mainly 
depeDdent on the availability of mineral 
resources. 

14.59 hrl. 

(SBRI VAKKOM PURUSHOTHAMAN 
In the Chair.] 

Secondly, I would like to tell and request 
tbe Minister to note that tbe valuable 
marble which has been found near 
Kupwara district, has been sold to two big 
Industrialists by the slate G(wernment at 
very cheap ratcs and now these two indus
trialists are earning crores of rupees by 
sellina it at very high rates. 

15.00 hrl. 

It is simply injustice. There the 
labourers are toiling at very law wages. 
Instead of the labourers, a few capitalists 
arc taking advantage of it. I want t hat you 
must intervene in this case. This exploi
tation should be stopped. This is not going 
to benefit you and the Sta te in anyway. 
Our natural resources are the property of 
tbe State and the Nation. I am saying it 
because it is happening in the case of 
marble. Coal is also being extracted here. 
There is the Kala Kot mine in Jammu 
from where coal is being suppHed to our 
thermal project. The son of our last Chief 
Minister. Sbri G. M. Shah, had formed 8 

bogus company •. (1nter,uptio17~'f) On the basis 
of that company he made crores of rupees by 
purcbasing coal at concessiona) rates. The 
coal. which was being extracted from there. 
was sold to otber parts of the country and 
thereby be deprived the State and tbe 
Thermal Project of coal. An inquiry 
should be conduced into it. ) t does not 
~v~ .~P)'thjD.' .P ~ Yiitb politicsr A Dum-

ber of times. we bave broulbt this to the 
notice of tbo Governor and have a1so 
raised it here in tbe House. I want to 
speak on one more point. Our States must 
get the benefit of steel and coal beinl 
extracted from our mines.. 1 do not belODK 
to Bibar. but as a citizen of India, I would 
request you to raise tbe sbare of Bihar as 
it is a backward State and has a number 
of coal mines. In future it may become 
a problem for us. A national awakenniD8 
may take place against this exploitation 
that they are providing coal to the whole 
country but they are not getting anything 
in return. Jt may become a problem. I 
will request that Minister that be it Jammu 
and Ka~hmjr. Punjab, U. P., Bihar, West 
Bengal, Ketala or Tamil Nadu, tbey sbould 
get a major sbare of the minera1s beiDa 
extracted from the respective State. You 
should try to provide emp)oymen t in tbo 
State itself. We should not be forced 
to raise this issue time and again. 'It bas 
been our experience that whenever Central 
Government Starts a new venture in Jammu 
and Kashmir, outsiders arc employed there. 
It causes heart burning among the local 
people that they are being neglected. It 
happened when a number of complexes 
were built for Industries and Tourism. 
Your Department should not act in tbis 
way. 

SHRI K. C. PANT: Tourists would 
no douJt conle from outside. 

SHRI ABDUL RASH1D KABULI: 
J am not talking about tourists. I am 
talking of tbe complexes which were built 
for tourists. 90 per cent of tbe people 
were taken from outside for employment 
in these offices. The educated local people 
were completely ignored. 1 want to beiDa 
it your notice. I hope that you and your 
Ministry will give due attention to it and 
specially to the problems regarding Jamnlu 
and Kashmir. 

SHRI RAJ KUMAR RAJ (Ghosi): 
M.r. Chairman, Sir, J am grateful to you 
for providing me an opportunity to express 
my views on the demands for Orants 
relatins to the Ministry of Steel and Mines. 
The Demands have been presented by a 
Minister whose competence and experience 
are beyond doubt. I. therefore, support tbese 
demands. I would "I~ )ike tC:l ~is" .. few 
points llore~ 
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The development of a country is 
lauged from the consumption of power, 
steel and cement in that country. We have 
less consumption of power t steel and cement 
in comparison to other countries. There. 
fore, it requires serious consideration. 

Sir. there i9 shortage of power in our 
country. We have initiated a number of 
schemes during the Seventh Fjve Year PJan, 
and ba ve envisaged a grow t h ra te of 10-15 
per cent in the production of power, but I 
think it win not be adequate to meet our 
requirements. The production of ~teel at 
Bokaro, Bhilai, Burnpur, Durgapur and 
RourkeJa is quite sat isfactory. Recently, I 
read somewhere that our target is to 
increase our present steel output of 95 
lakh tounes to 170 lakh tonnes by the 
year 200 I. But after seeing the present 
steel output, I doubt if this target can be 
achieved by the year of 2000. But we can 
pin our hopes on a Minister like Shri Pant 
that he will do his best in order to achieve 
tbe target. If we exceed the target the 
credit will go to him. 

Sir, our steel factories are working in 
the Public Sector. We also propose to set 
up small factories at different places. In 
tbis' context I agree with Shri Zainul Basher, 
who comes from Ghazipur of Eastern U.P., 
that his area as well as my area are back .. 
ward and where there are no industries 
worth the name. Sometimes Government do 

. come out with a proposal to establish a 
factory in these areas. In 1972-73 and 
1974 the Government said that a small 
factory would be established hetween Balia 
and Azamgarh. This created hope among 
the people of the area that ('",en if the 
factory is established in 4 to 5 years, they 
would get employment and will be in a 
position to better their lot. But a change 
in the scheme created a lot of heart burning. 
After five years it was declared that this 
mini steel plant would be set up at Dildar 
city of Ghazipur. When Government 
makes an announcement, we go to the 
people and apprise them about it, but you 
can imagine our plight when the Govern .. 
mont cancels the scheme. It not only 
demage the image of the Government but we 
also face the wrath of the people tba t the 
Government does not honour its own com .. 
mitment. Therefore, there is need to 
establish a mini steel plant between Dalia 
'P~ ~J8m,.rb w~ich was promjsed durins 

") ,.~ 

the period of Shrimafi Indira Gandhi. The 
hone Minister is familiar with that area and , 
knows about its requirements. We have fuJI 
faith in his leadership. I hope, he will Dot 
believe our hopes by establishing a pJant there. 

Sir, I want .to bring there to four points 
to your notice relJardins establishing a plant. 
I was just reading a Jetter of one of my 
colleagues regarding RourkeJa. ) t gives 
information about the kind of coal which is 
required to be used but is not being used. 
Its Quality is substandard which contains 
high ash content due to which the furnece 
takes longer time to heat up and the 
temperature is also not maintained for tbe 
required duration. 

I would request that there sbould be 
effective monitoring to ensure that only 
prescribed grade to coal is supplied to the 
steel plants. You should not supply inferior 
grade or sub-standard coal to the public 
sector plants, which may result in closure 
of the plant. I want to bring this to 
your notice that it is' not at good 
thing. 

Th~ lifts working in coal mines are 
very old. We are entering the 21st century 
and she computer age but the lifts in the 
coal mines's are still very old. 

These days mafia gangs are operating 
near steel mines and collieries. These ganls 
are like parasites who role both the wage 
earner as well as the investor. These gangs 
supply the labour. Tbe labourers are forced 
to work for less wages. If they protest, their 
voice is stifled. Child labour bonded 
labour as well as cont ract labour are tbe 
general phenomena here. Even the Govern
ment employees are not working properly. 
They know an the loopholes. therefore they 
are looting bard earned public money in 
collusion with the mafia gangs. Govern .. 
ment shou1d look into it as the maintenance 
of law and order is the responsibility of 
Government alone. We have a strong 
centre and they should see to it that tho 
mafia gangs do not run a parane) Govero
ment there and no protection is given to 
the people colluding with them. The high 
officials of tbe Government should take 
steps to couDter the mafia manace even 
if it involves some risk. They owe duty 
towards tbe .people~ 
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J also waot to say abou,t the Steel 

.i Autbor-ity of India. In 1983 .. 84 they had 
a record ,sale ,of 50,30,000 toones. In 1984-
8S also, there was an increase of 13.4 per 
cent in our output. I would like to know 
from ·,the bon. Minister why the Steel 
Autbori,ty of India failed to achieve the 
productiop target of 55 lakh tonnes during 
1985-86 in spite of the fact that there was 
no problem or hurdle. 

The Sevenlh Five Year Plan is before 
us. Its success, depends on the success in 

, tbe areas of steel or other areas. I hope 
that our socialist Government will relllove 
regional imbalance. 

There is need to set up a steel plant in 
Eastern Uttar Pradesh as there is not a 
siDJle steel plant there. Today t the total 
population of that area is nearly 3 crores. 
Heoc;:e, it would be unjust on your part to 
usurp the rightful claims of the people of 
B.lia, Azamgarh and Ghazipur. 

I congratulate Sbri Pant for presenting 
such a good budget. I am hopeful 
that a steel plant would be set up in that 
area after taking into consideration its 
backwardness. The people of that region 
would be grateful to you forever. 

SHRI GIRDHARI LAL VYAS 
(Bbilwara): Mr. Chairman, Sir, I support 
the demands for grants of the Ministry of 
Steel and Mines. A little while ago, the 
Minister of State bad declared that the 
mines in Rampur-Aguncha would 
become operational during the Seventh Five 
Year Plan. and a Super Zinc-Smelter Plant 
wou1d be set up at Chanderia. Although 
the mines ought to have become operational 
much earlier, yet it is better to be late than 
olver. If the work could be completed 
within the Seventh Five Year Plan period, 
wo would welcome it. 

A, Sbri Modi just now mentioned, there 
are zinc deposits to the tune of 60 latcb 
million toones in Rampur-Aguncha. This 
deposit is spread over an area 40 to 50 sq. 
kilometres. whereas tUI now the survey bas 
covered only an area of 10 to 11 sq. km. 
Tbe :whole of this area should be surveyed 
so t,bat more zinc may be exploited, Tbe 
~ntire I~ea lio. in my relion~ 

The Super Zinc-Smelter Plast pr"_'os
cd to be set up in Ramp.ur-AJuocba 
should instead be set up at Cbanderia. ,If 
you try to seek informati.on rea..,rdiog ,the 
distance between Rampur Aguncba and 
Chandcria. you would come to know tbat 
Rampur is 11 to 12' miles away from 
AguDcba, a Gutabpur is 41 miles away from 
Bbilwara and Chanderia is about 40 ,miles 
away from Bhilwara. In this way the 
distance between Chanderia an~ RalllPW
Aguacha works out to be 100 miles. Thus 
60 lakh minion toones of raw material will 
have to be transported to Chanderia, which 
is 100 miles away from the zinc d~posits. 
Did the expert committee, which suggested 
that Cbanderia would a suitable site for tbe 
setting up of a new plant where water and 
electricity are available. take into account 
the cost factor on account of transportation 
if the project is set up there. As regards 
the nOD -availability of water and power in 
Rampur-Aguncha, Rajasthan Government 
have given the assurance that water can be 
made available through pipe-lines for the 
project, by constructing a dam across 
Kothari River. In this way that plant can 
be run by setting up a Thermal Power Unit 
there. The expenditure which wUI be 
incurred on transportation of the material 
to Chanderia will be much more than the 
total expenditure required for the construc
tion of a dam and a Thermal Unit. Have 
the experts taken into account this economic 
factor? 

The expert committee bas not taken 
into consideration the expenditure involved 
in setting up infrastructure and otller related 
tbings in Chanderia. I have been pleadiQg 
for the last five or six years that you sbo\Sld 
seriously review this matter. In case the 
Super Zinc Smelter Plant is set up at 
Cbanderia it will mean beavy expenditure 
and great loss to the Oovernment. But if 
it is set up at Rampur-Aguncba where land 
bas been allotted for it and the necessary 
infrastructure is also available. then it would 
certainly be profitable for the Government 
and the nation. I would, tberefore, Ufle 
the hon. Minister to reconsider the propoai .. 
tiOD of setting up the plant at Chanderia 
which is not viable and might have been 
recommended by those who had some vested 
interest in it. Therefore. tbe matter should 
definitely be investigated and a decision 
taken wbicb js profitable for the GovemtntP' 
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and the country, and which would heJp us in 
saving our foreijD exchange. 

I would also like to submit that DO 

central industry has been set up in Bbilwara 
where large deposits of this mineral have 
been found, while Chit tor bas 5 to 6 big 
eement plants and other industries. When 
you want to end regional imbalance and 
depelop the backward areas, then it would 
be unjust to ignore their claim and set up 
industries elsewhere. I would, tberefore, 
request you to take a decision regarding 
industfialisation of Bhilwara and to generate 
employment there. In order to industrialize 
the area, you will have to build the required 
infra~truclure and set up ancillary industries. 
Hence, tbe matter should be reopened and a 
Super Zi nc Smeltet Plant should be 
established at Rampur-Aguncha. This is 
my humble request to you. 

Along with this, 1 would like to draw 
your attention '0 other projects like the 
Khetri project of Rajasthan. Some Members 
have pointed out tbat the local people have 
not been provided employment in tbe 
Khetri Project. If a high official belongs to 
Bihar, he provides employment to only tbe 
people of Bihar; if he belongs to Uttar 
Pradesh, he provides employment to the 
people of his State and the local people are 
denied emy]oymcnt. The Government 
acquires the land belonging to tbe local 
peopJe, for setting up industries and 
promises them that they would get employ
ment in these projects. But this does not 
happen and the outsiders are employed. 
The Government ough t to provide 
emplo,)lment to the local people on priority 
basis. 

I would like to point out about this Khetri 
project that its headquarters are located 
in Calcutta. Can this be justified when it 
could have been located jn States like 
Madhya Pradesh, Rajasthan, Andhra 
Pradesh or Bihar wbich are relatively closer 
to the location of the mines. Just because 
tbe first Chairman balonged to Calcutta, be 
established the headquarters over there. 
Therefore, this matter must be looked into 
and the headquarters shifted from Calcutta 
to some suitable place in Madbya Pradesh, 
Bibar, Andbra Pradesh or Rajasthan, so that 
tbe local people are able to contact tbe 
officials easily. Tbe bungling and irregulari· 
ties can also tben be cbeckcd effectively. 

b.a. (Gen.) 1988.81 32& 

In 1977-78 darios,the Janat. rule. tbere bal 
been bunlling involving sal, of 3' tbouuad 
tonnes of rivets. I would like to draw the 
attention of the Minister to the fact tbat 
in 1980, this question was raised by me for 
the first time' in the Parliament. 35 thousand 
tonnes of rivets were sold in England at tbe 
rate of Rs. '21s000 per tonne, when it ouabt 
to have been sold for Rs. 35,000 per tonne. 
The differen(;c was pocketed by tbe officials 
and t his bungling was to tbe tune of Rs. 21 
crores. In tbis respect a reply was given by 
the Government that it was beina 
investigated. But since thep notbins bas 
happened to date. No inve~tigati()n baa 
been conducted and neither bas aoy action i 
been taken. An officer commits bunaling 
to the tune of Rs. 21 crores and no action 
is taken on it- such' is the situation 
prevailing in the country. You should 
specially pay attention to such things so tbat 
such type of bungJing does not take place. 
Machinery worth crores of rupees bas been 
acquired just to carn commission on it aod it 
is not being put to any use. Our Minister of 
State was tbere. Had she enquired from 
th~ workers she would have known that 
machinery worth crores of rupees is rustins 
and is layjng idle. There are some officers 
who acquire unless machinery for the sake 
of earning commission, thus causing loss to 
the project. Action should invariably be 
taken aga inst such officers. 

THE MINISTER OF STATE IN THE 
DEI)ARTMENT OF MINES (SHRIMATI 
RAM DULARI SlNHA) : 1 have already 
said that wherever J make a visited, I 
attend meeting with the concerned officers. 
I also bold talks with tbe different trade 
unions and arrange general meetings. My 
visits always last two to three days. The 
charge levelled by tbe hon. Member that 
I do not meet the workes is absolutel, 
wrong. 

SHRI GIRDHARI LAL VY AS : I 
have not levelled any charge. 1 had simply 
submitted that 10 case you had made 
inquiries from the workers yeu would have 
come to know bow the officers commit 
irregularities. Why do you get aogr)'? 
This is for tbe benefit of your department. 

SHRIMATI RAM DULARI SINHA: 
1 am not angry. 

SHRI GIRDHAR'I LAL VY AS : We are 
just makins a submission to you and you are 
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accusina us of levellioa charges against you; 
tbis is Dot so. 

SHRIMATI RAM DULARI SINHA: 
I do not say that all is wen there. We can 
rectify the irregularities only if you bring 
tbem to our notice. Whatever you have 
mentioned, we shall lo')ks into it and take 
action tbereon. But so far as this question 
is concerned that we only hold meeting with 
the officers and not with tbe worket s is 
totany wrong. 

SHRI GIRDHARI LAL VY AS : I 
have not said that you only hold takes with 
the officers. 

SHRIMATI RAM DULARI SINHA: 
Two other hon. Members belonging to 
Rajasthan have also said this. So I bad to 
clarify it. 

SHRI GIRDHARI LAL VY AS : 1 
have only said that you should make 
enquiries from the workers regarding 
irregularities. Machinery worth lakhs of 
rupees has been purchased but it not been 
put to any use. Action should be takes 
against such officers. 

Enquiry should be conducted into the 
injustice being meted out to the workers by 
the management. Land of many persons 
has been acquired but their cases of 
compensation have not been settled. And 
00 top of it they have not been provided 
with jobs. Such excesses are being 
committed against those persons, to which 
you must pay attention. 

As regards the zinc factory, I would 
like to point out tbat the members of one of 
the trade unions~ of which I am the 
President, are being victimised by the 
management. Actions like dismissal. 
suspension are beiDg taken ag'\inst them by 
the management. The reason in that the 
management is in league with other persons. 
I would, therefore, like to submit that those 
persons should not be subjected to 
victimisation. If they commit any mistake, 
tbey should be punished but it is not proper 
to victimise them on the basis of being 
members of a particular trade union. It 
is certainly a wrong step. This should be 
checked. 

With these words I support tbe Demand 
for Orants. 

[English) 

DR. DATTA SAMANT (Bombay 
South Central) : Tho hone Minister is Dot 
bappy when the bon. Members from tbe 
Treasury Benches ha ve said regarding 
workers in the iron ore and other mines. It 
is not a question of the Minister seeing the 
workers or some of their top leaders. It is 
a question of seeing the conditton of tbe 
workers. Majority of them in the private 
Inioes are contract labour w.orkin& for 
12 hours a day. The benefits of not a 
single Act we have passed bere bas have 
reached them. They are exploited 
many times over by contractors and the 
mafia gang everywhere and I think this is a 
very serious problem. If this government is 
really feeling something regarding mines and 
iron ore labour, you have to go personally 
and see their conditions. I can take the 
Minister and show what is the condition of 
these workers. Therefore, I duly support 
whatever Mr. Vyas has said. On tbe 
contrary it is the worst condition in which 
these labourers are working. Steel is the 
back-bone for a developing country like 
India. Per Capita consumption of steel in 
India is bardly 15 to 18 kgs. In the Western 
or Eastern countries, the per capita COll

sumption of steel is 30 or 40 times j.e. 500 
or 600 kgs. So, when we compare our per 
capita consumption with that of the Western 
or Eastern countries, we can come to know 
how backward we are either in tbe manufac
ture of steel or in usia g it for our develop .. 
ment. It is really a pitiable condition. 
Government should take a serious note of 
this development of steel in our country. 
You are all for establishing mini-steel plants, 
baving old technology and old working 
methods. For this, the workers are not 
responsible. Nobody is bothered about it 
for the last 40 years to adopt some new 
techno]ogy which could be used for the 
development of steel in our country. I 
would like to ask here one thing. What 
are the criteria for distribution of steel to 
various industries? I think a lot of 
corruption .is prevalent at two or three 
levels while giving steel to the various 
industries. Many industries are not existing. 
Still steel is being given to such industries. 
Many people have closed down their 
industries or declared lock-out but still they 
are collecting their quota of steel and selling 
it in black market. The Government is Dot 
supplying steel to many of the industri. 
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located in Bombay and in other parts of 
Maharasbtra." I have seen one thing happen ... 
iDa there. The tube industry and the gas 
manufacturing industries are suffering because 
the Government is curtailing steel quota to 
these people. It is a serious matter. 
Government should not reduce the quota of 
steel of the export .. oriented industries. 

In tbe year ) 985-86, 1.5 million tonnes 
of steel was imported. 1 do not know why 
the Government has suddenly imported so 
much steel wh;ch resulted in loss of tax to 
the tune of Rs. 500 crOles. There is a trade 
gap this year. There is some correction. 
Whatever has been done it is not going to 
improve matters. Several points have been 
discussed in this House. Foundation &tonc 
was laid for some steel projects but still they 
are deJayed. I can cite one example. The 
Vishakapatnam steel plant was sanctioned 
in 1966. The foundation stone was laid by 
the late Prime Minister in the year )911, 
but the work was started in the year 1978. 
The project estimate was Rs. 2935 crores. 
Now it is estimated to cost Rs. 18000 crores. 
The Minister has recently come with the 
statement that the Government bas decided 
to slash down the capacity of the steel plant 
from 3.4 million tonnes to 3 million tonnes. 
It was brought down to Rs. 7000 crores. 
According to project report Rs. 2100 crores 
have been spent so far, for this plant and it 
is unproductive for the last 10 to 15 years. 
Thousands of crores of rupees are spent 
without planning and it is delayed thereby 
tbe Government's money is blocked in 
unproductive ventures. Jt is causing damage 
to the national economy. Therefore, I would 
)ike to put it in this House: instead of 
making big announcement about large plants 
and going on delaying the projects, whatever 
you can do, let it be small or big-complete 
it in two, three or four years. Otherwise 
It would bacome a lengthy issue. It wiJI 
creat hundreds of problems. 

For the VishakhapatLam Steel Plant 
you acquired 12000 hectares of land. You 
have given compensation to the farmers 
bardly a sum of Rs. 1,300 to 1,500 per acre. 
Now 70 per cent of tbe land is lying 
vacant. Some people had gone to' the 
court and the Court bas given decree to 
live tbem Rs. 5000 to Rs. 6000 rupees. 
Government is not prepared to pay them. 
Tbe land bas alrcady been takcJl over. 

Moreover 12,000 farmers were aSlured 
that they will' be given jobs but durio. tbe 
last 15 years only about 1,300 of them were 
given jobs. The Government machinery i, 
so much negJective there. Out of all these 
people, you have registered with the 
Government, eight thousand people are left 
whose lands you have taken at Rs. 1400. 
Fifty of them are dying waiting for this. 
) don't know, when you give job" in 1990 
their age will be 45 to 50 years. Js it tbe 
fate of tbe farmers and labourers of this 
country? 

We arc just talking of some development 
and dela)'ing the pIojects for twenty years. 
Thousands of farmers and labourers whose 
land now costs about one lakh rupees you 
have taken from them only for Rs. J 500. 
You are not allowing the farmers to Jive. 
You are keeping the Jand idle for twenty 
years ar.d on the other band you are not 
giving job for thou~ands of people. 

This is thc calamity of many of the 
steeJ projects also. Therefore-, the time bas 
come when the Government has to think 
seriously while developing all such steel 
projects especia lJy the Vishakbapatnam 
project where an amount of Rs. 2000 crores 
is blocked. 

PROF. N.G. RANGA : That is a long
standing grievance in Bihar also. 

DR. DATTA SAMANT: That is tbere 
everywhere. A big announcement was 
made. In think in all the steel projects 
thousands of crores of rupees are blocked. 
It is unproductive monc). The farmer and 
cvclybody arc waiting and the country is 
suffcrrng with the deficit. I would like 
again to mention in this House that in the 
iron ore and orher mines the condition of 
the workers is very bad. You may Dot 
leave it to the unions and workers if you are 
alergic to them. But at least tbe Govern
ment should enquire into this and stop aU 
the injustice done to the labour. 

[ Tran41atioll] 

SHRI DAMODAR PANDEY 
(Hazaribagh) : Mr. Chairmen, Sir, I rise 
to support the Demands for Grants of tbe 
Ministry of Steel and Mines. It is a matter 
of pleasure that this Mioistry is makins 
considerable headway under tho leadership 



[Sbri' Damodar Pandey 1 
of our senior Minister. He has believed the . 
usum,ption that bringing about improvement 
in . tbo fUDctionina of steel industry is 
Dot possible. This year the steel industry 
bas shown encouraging results which shows 
that we have the will to achieve tbe targets 
set in this respect. But I am not suggesting 
that \\ e ~hould be satisf1cd with the achieve
ment made in this sector. 

Many hon. Members have said that the 
per capita coosumption of steel in our coun
try is very little in comparison with other 
countries and we are far behind ip this 
respect. It is no·t that God has not endowed 
us witb anything. God has been so 
bountiful with us that we can produce a 
lot of steel. We have huge deposits of 
iron and coal. Materials like limestone, 
kainite, which are used in manufacturing 
steel are found in abundance here. But. 
,unfortunately, we arc legging for behind 
in this respect in the wotJd in spite of aU 
these things. This is not a good tbina_ 
Our leaders, who had laid the fundation of 
development of the country. bad envisaged 
that a steel plant of one million tonne 
capacity would be set up in the country 
every year. The Heavy Engineering Corpora
tion was established with this end in view 
and the necessary infrastructure was also 
provided. The Hindustan Steel Construc
tion Company was established to achieve 
tbis objective in the coming years and to 
produce more steel. But something went 
wrong somewhere and we Jagged behind. 
Now the situation '5 that we arc doubtful 
whether we would be abh; to produce steel 
to meet our requirement in 2000 AD. We 
bad visualized that we would be producing 
so much steel that we would be exporting it 
after meeting our domestic demand. We 
shall have to make fresh efforts to offset 
tbe shortage. It does not, therefore, behave 
us to say that we sball not be able set up 
a steel plant due to paucity of funds. 

There are hUge deposits of coul in our 
country but unfortunately we have to 
import coat from Australia. It is not 
that we import it out of nced. We import 
it because we think that the coal of 
Australia is of good quality. We forget 
tbe fact that coal is available in our country 
in large quantity and at less price tban the 
price at which we import it. We can ulilise 

eokin. coal in our country after livins it a 
double wash. This will scnerate employ
ment ror the people and thus we will be 
able to make use of our resources. But 
we find an easy wayout. In this way we 
laB behind in our effort to make proaress 
in the country. Some lapse occurs at some 
stage. 

OUf country abounds in millcrals. It is 
said tbat after the British bad settled here, 
they used to export raw materials from here 
to their country and import finished goods 
from there. We are also doins tbe same 
thing_ Now we are import,ing steel. lhis 
thing it beyond the complehensioo of thOle 
who have some knowledge of steel. We 
import coal to use it here. Of course, 
quality of our coal is such that it needs 
processing. Can we not improve our 
technology so that we may be able to im
prove the quality of coal. We talk of bigh 
technology, We should improve our 
technology and then vse it to improve tbe 
quality of our coal which is available 
in abundance in our country and 
about which it is said tbat coal stock will 
last for at least two hundred years. For 
this we should up date our technology. 
Otherwise we shall not be able to do 
anything. 

As regards minerals. it bas been 
mentioned in ahe report tbat efforts alC 

beiog made to exploit the mineral deposits. 
But on the one hand, we talk of exploiting 
the minerals and on the other hand, the 
industries already running are being closed 
down. Pyrite, which is said to be in great 
demand, bas been found in Bihar. Mininl 
of pyrite was taken up but now it is being 
discontinued. One the one hand mines arc 
being exploited and on the other hand work 
on tbem is being discontinued. How can 
we make progress in this way. 

One tbird of the entire mineral deposits 
of the country are found in Bihar. There 
is hardly any mineral which is not found 
in Bihar. But no industry based on 
these minerals is being set up tbere. The 
people of Bihar are very backward. After 
atl what is the reason behind it ? The soil 
in Bihar is not fertile because of the huge 
mineral deposits underneath. As such 
industries can be set up there. Besides, 
Water is available there but there is no 
facUity of in-igalion there. The people of 
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Bilaarare ,,"t able to. utilize the water flow
iqaJn 'lleit .'at~. ,IrOBt coal and other 
mjoerals ~re . available in Bihar in pleDl),. 
Bokaro was re.sarded as tbe ideal plant 
in India. If W~ caanot produce tcn milUOD 
tOllQes steel in tbat plant tben tbe situation 
iI ,not pod for U8. Not to speak of the 
production of ten million tonne steel, 
hardly four miJIion tonne steel is being 
produced there. This is not 'a good 
tbins. 

Now I shak spack about my consti
tuency. This department has nationalised 
a company which is located there. The 
name of tbe company is K.D. Develop
ment Company. It is for the first time that 
a private company has been auctioned to 
the private sector after having been nationa
lized. Such a tbing has bappened for the 
first time in India. ] do Dot know wby 
this thing happened? I would like to ask 
the hone Minister as to what are those 
compulsions which led to the auction of 
the plant after is was nationalised? So far 
as I am aware, the Bihar Government can
celled the Jease of the Central Government 
mabagement as it had not paid the royalty. 
The Department of Mining, it seems, has 
nothing to do with the realities. Sitting in 
Delhi it thinks of Delhi only. But that is 
not going to deliver tbe goods, We must 
face the reality. We should tbink of some 
useful thing. There is so much lime-stone 
and which is in demand also. 

r Eng/isllJ 

MR. CHAIRMAN: You have already 
taken enough time. YOll have concluded. 
Now, the Finance Minister will make a 
statement. 

,(Traft3latlon] 

SHRI DAMODAR PANDEY After 
him I may be ano,wed to speak. 

(Interrllptions) 

15.46 hr's. 

STATEMENT RE : CERTAIN MODIFI
CATION-S IN THE 1986 BUDGET 

PROPOSALS 

[Engli,h1 

THE MINISTER OF FINANCE 
CSHIU VISIJWANATIt: rRATAP SINOn) : 

The Budget pr()posals which J made on ' .. 
28th February, 1986, have been discussod 
widely. 1 have had the benefit of discussions 
in ParJiament as well as with various groups 
outside Parliament, particularly the represen
tatives of small scale industry. 

2. In the light of these discussions I 
propose to increase the exemption limit of 
Rs. IS lakhs of clearances from our .earlier 
proposal of Rs. 7.5 1akhs for all small scaJe 
units, including those which had earlier 
enjoyed exemption upto Rs. 7.S Jakhs. 
In case of units which produce more than 
one article falling unde~ different tariff 
headings, the limit of exemption can go up 
to Rs. 30 Jakhs. In other respects (sucb 
as MODVAT, tbe rate of conce!sional duty 
payable between clearances of Rs. 15 lakh. 

. and Rs 75 lakhs. and the eligibility ceiling 
of Rs. 150 lakhs) the benefits of the earlier 
scbeme will remain unchanged. 

3. As a measure of simplification of 
procedures for SSI units it is proposed: 

(a) that there would be no elaborato 
proceJure for obtaining exciso 
licences. Mere postal acknow
ledgement of the application for 
licence will be deemded to be an 
excise licence for a small scalo 
unit ... 

(b) The SSI units would be allowed 
self· assessment procedure for 
clearance upto Rs. 50 lakhs. In 
other words, excise declaration 
made by the unit will be ordinarily 
accepted without any further 
formality. 

(c) Excise inspection will be restricted 
to maximum once a year for one 
unit in above cases. 

(d) The excise records to be kept by 
the SSI units will be furtber 
limplified. 

4. We have already issued a notifi
cation to exempt job work from excise 
duty. I also intend to extend the ~xcmp

tu .. )O on capthie consumption for inputs 
covered under tbe MODV AT scheme, as 
well as some ~tber areas. In .addition. this 
exemptio,n is also being extended to jip, 
fixtures, patterns and castina mould •• 

Ce .. lain otbor cop(;essioJlI for tJlo pep~~, 
• ..1, ." , I'. , " 
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of specific industries. many of which are 
of interest to the small scale sector. will 
be announced by me in a few days. I 
believe that the changes proposed by me 
DOW will further strengthen the small scale 
lector. 

5. On the direct taxes side, I would 
be making the following amendments in my 
original proposals ; 

(1) We had proposed a new Section 
133B in the Income Tax Act, 1961, 
for survey opera tions. I propose 
to restrict the pow~r of income .. 
tax authorities to collect the pre
scribed information from tbe 
business premises only. Residen
tial premises will be excluded from 
the burview of this section. 

(2) Under clauses 5 and 6 of the 
Finance Bill, 1986, exemption from 
tax was available for the national 
income from self. .. occupied property. 
It has been repre!'ented that a 
number of persons 1n low and 
middle income group resort to 
borrowing in order to build houses 
and pay joterrst thereon and such 
persons would be worse off as no 
deduction would be allowed. I 
propose to provide a deduction of 
such interest upto a maximum of 
Rs. 5000 per annum. 

(3) 

(4) 

We had proposed deletion of 
Section 80 M of I ncome Tax Act 
relating to deduction in respect 
of income by way of inter-corporate 
dividend. I propose to withdraw 
this propo~al. 

Tea industry was allowed an 
Investment Depo~it Scheme in the 
Budget of 1985-86. It is proposed 
to bring tbis scheme at par with 
the new provision reJnting to 
investment deposit account intro
duced in this yearts Budget. 

(5) Draft Wealth Tax Rules regarding 
valuation have been notified on 
31.3.86. 

6. As the House is aware. the Govern .. 
ment has tried to involve all sections of our 
people in the budgetary process. I bave 
gained much by the open debate and tbe 
suggestions made by Hon 'ble Members al 

well as otbers. Necessary amendments to 
Finance Bill and Excise Duty Notifications 
win follow. 

PROF. MADHU DANDAVATB 
(Raja pur): There will be no more raids 
in the residences and they will keep tbeir 
records a t their residences now. 

SHRI VISHWANATH PRATAP 
SINGH: There are other provisions to 
deal with that. This Section 133B exclude 
the Residential premises. 

(Interruptions)·· 

MR. CHAIRMAN: No clarifications .. 
Nothing will go on record ...•.. 

(Interruptions)·· 

SHRI VISHWANATH PRATAP 
SINGH: We are also exempting marble 
chips and crazies. 

MR. CHAIRMAN: Shri Appalanara
simham. 

IS.53 hrs. 

[MR. SPEAKER In the Chair] 

DEMANDS FOR GRANTS (GENERAL) 
1986-87-Contd. 

Ministry of Steel aod Mioes-Contd. 

(Translation 1 

·SHRI P. APPALANARASIMHAM 
(AnakapaBi): Mr. Speaker, Sir, we are 
discussing the demands for grants of tho 
Ministry of Steel and Mines since yesterday. 
Many hon. Members from both sides of the 
House pointed about the lacklustre perform
ance of our steel factories, be it Bokaro or 
Rourkela. In fact, the very policy of tb" 
Government regarding the planning and 
execution of our steel plants bas been 
defective. During the course of discussion. 
many valuable suggestions have been made 
to rectify the shuati on. One opposition 
Member revealed many facts regarding 

·The speech was originally delivered in l"elu~u~ 

•• ~~t ~orde~t 
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Visakhapataam Steel plant aDd made some 
constructive suggestions. Since the' time at 
my disposal is not much. I win confine 
myself to a few points regard Visakhapatnam 
Steel Plant. 

Dastur and Company submitted its 
report on Visakhapatnam Steel Plant in th' 
year 1966-67. According to the Report tbe 
VSL needed 10 thousand acres of land and 
an estimated cost Rs. 1800 crores. The 
foundation stone for the steel factory was 
Jaid in the year 1971. The construction 
work started during tbe year 1979 .. 80. Mucb 
time has been wasted in taking decision and 
implementing it. In stead of acquiring 10 
thousand acres of land, as suggested by Das 
and Company, the Government had acquired 
26000 acres. Many poor people have been 
deprived of their land. They have their 
I ivelihood. These poor people frorn whom 
the land has been acquired were paid a 
paltry compensation of Rs. 1250 per acre. 
Disappointed with the rate of compensate 
some of them moved the High Court for 
justice. The High Court gave the decjsi~n 
increasing the compensation between' Rs. 
4500 and Rs. 5000. Our beloved Chief 
Minister Shri N.T. Rama Rao had written to 
the Centre to accept tbe verdit of the Higb 
Court and pay the market value for the 
acquired land. But unfortunately no deci
sion has been taken by the Centre to 
increased the compensation. 

While laying the foundation stone for 
the steel factory in 1971. Shrimati Indira 
Qandh;, the then Prime Minister assured· 
employment to all the 12500 displaced 
families. The assurance has not been 
implemented even to this plant. An agree
ment was arrived at between manaaement 
and displaced persons in 1984 to provide 
a1ternative employment for 5000 families 
every year. Even that agreement was also 
not honoured. The displaced families had 
to resort to agitation on this issue. The 
management from time to time makes somo 
agreement or tbe other to dissuade the 
people goln. on agitation. But they do not 
care to Implement the decision. It is a 
plots employed to kill the agitation of tbe 
displaced people. The management sheds 
only the crocodile tears for tbese hapten 
people. There were many agitations in J982. 
1984 and 1986. Very recently tbe police 
had to open fire to disperse the alitationists. 
no I.,.tlpp 18 wry Fave~ A~l t~e 2100~ 

displaced families are on the roads. They are 
starvinl. For tbe progress of the country 
we beed sreel and steel nlilJs. But it should 
not mean that thousands of displaced 
families shouJd suffer starvation. A promise 
was made to provide employment at least 
for one in each family. The promise was 
not kept up. Then there was another 
agreement to provide employee for 5000 
displaced families every year. That agree .. 
ment was also not honoured. This is a very 
serious problem which needs to be tackled 
immediately. 

Sir, the resettlement colonies which were 
constructed for the benefit of displaced 
families ale not having any facilities. The 
houses do not have any facilities; tbey are also 
very conaested as they are built on J07 sq. 
yards area. On the other hand, the 
colonies constructed for the benefit of VSL 
workers were provided with many facilities. 
I bad written a letter to the hon. Minister 
four months back, bringing 10 his notice the 
problems of resettlement colonies. I 
requested him to provide atleast some basic 
necessities. But the hon. Minister in his 
reply has stated that it was the responsihility 
of the State Government. In stead of 
shrullging of from the responsibility. the 
Central GoveJnment should come forward 
to provide at least the minimum facilities 
in the resettlement colonies. The amount 
collected towards house tax and licence fee 
must go to the gram panchayat. This 
amount should not go to the Municipal 
Corporation. The project is ]5 to 20 Kms. 
away from the Municipal limits. Hence 
there is no justification in diverting the 
money to Municipal Corporation. Sir, I 
take this opportunity to reque&t the 
Government to take the decision in favour 
of Gram panchayats letting the revenue 
from tbe taxes. With this amount, the 
Gram panchayat can provide more facilities 
to the people living in resettlemtnt colonies. 
Oram panchayat can also take several steps 
for their development with this money. 

The Government is suffer ina beavy loss 
due to tbe agitation by displaced persons. 
the loss due to agitation is" ~5timated to be 
Rs. one crore per day. For tbe last 4 years 
t~e agitations have been going on result ins 
in buee Joss. It appears tbat the Govern
ment is prepared to suffer the loss, but not 
attempt to solve the problem of displaced 
ptriO~'. ~op~ ,~, OOV9rnm,nt ~~ouI4 
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Immediately sanction Rs.. 10 crores for 
these people. Sir, there are many 
schemes initiated by the Oovt. the 
development of the down trodden. Tbere 
are many corporations for this purpose. Tbe 
poor people are the backbone of the 
country. The displaced poor at VSL are 
part of the teeming millions of the poor in 
tbe country. Hence the Govt. should havo 
tbe responsibility for their development and 
sanction the amount. Similarly Government 
should also concede to the request made 
by the AndhTa Pradesh Chief Minister. 
Sbri N.T. Ramo Rao for providing 
compensation for the land acquired at 
market prices. I hope the hon. Minister 
would do justice to these poor people by 
conceding to this request. 

Sir, finally request the hon. Minister 
to appoint only such person as Manaains 
Director who is well conversant with Telugu 
language and the local conditions. Only 
luch an officer wilt be in a position to 
deliver the goods. 

Sir, I thank you very much for giving 
me the opportunity to speak. 

16,00 hrl. 

MR. SPEAKER: Mr. Appalanarasim .. 
ham, please resume your seat. The Minister 
will reply tomorrow. 

DISCOSSION RE : GROWING THREAT 
OF TERRORISM AND ITS 

IMPLICATIONS 

{Engll,h] 

MR. SPEAKER: We now have lot a 
discussion under Rule 193. M~. Sobhana
drceswara Rao and Prof. K.K. Tewary will 
raise discussion on the growing threat of 
terrorism and its implications. 

HON. MEMBERS: Before you start tbe 
discussions ••• 

PROF. MADHU DANDAVATE (Raja. 
pur) : Sir, are you initiating tb~ discussions 
from tbe Cbai r ? 

cues from you, Pr()fOIIOr Sahib" certain 
timos. 

PROP. K.K. TBWARY (Buxar): He is 
terrorizing ••. 

PROF. MADHU DANDAVATE: Far 
from 'it. My name indicates that I am 
incapable of terrorism. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Our Speaker is not so week. 

[Translati on] 

MR. SPEAKER: He wields a strick 
dipped in honey. 

I wanted to say that thi. subject should 
not be discussed in a partisan manner or 
should Dot be confined to only one point of 
view. The subject will affect and is 
affecting all of you and tbe entire country. 

This is my appeal and this is my desire 
from tbe care of my heart. There is a 
feeling of pang which erupts sometimes from 
my beart and I say a few words to ventilate 
it. It is a malaise which is to be diagnosed 
and cured by all and not single handedly. 
Our paths can be different but our goal is 
the same and all of you should endeavour 
unitedly to achieve that 80al. 

There can be many reasons for it. 
Keeping in view the fact that we have 
chosen the path of democracy, what is 
happening is more dangerous because 
violence and democracy. caonot go together, 
These are two diametrically contradictory 
trends. 

Now we have to think whether we shall 
be able to protect tbe system and the 
values tbat we have adopted. If the 
Government is run by the barrel of the guo, 
tben there will neither be Shri Madhu 
Dandavate nor Shri Tiwari and' for that 
matter there will be no speaker of the 
House. Then thero wiIl not be any rule of 
law. 

We cannot tolerato it because our 
martyrs havo liven us this much after 
uDdergolo. innumerable bardsbips. How 

, can we forset those brave men, who bad 
lono to tbe pJJow. smilioJIy and had laid 
fi01.lp tlJei, liv,,? RaJaUJ'\l, Sukhdey 



Dbalat Sinsb, AsbfaquUa. Madan Lal 
PbiDI'" Ram Sinab. Azad -tbey are 
countiess, whom will you remember and 
whom wiIJ you foraet? You will have to 
keep in mind. all these thinss. 

J pray to God to &faDt you .treqth to 
speak with one voice. You should do 
everythinl with firmness and unitedly aDd 
(orget all other tbinas. You should bear in 
mind that you are Indians first and party 
aftiJiations come later. 

TN most despicable tbins is that 
terrorism is lowing tbe seeds of communa
h~nl. For this. relision is beina misused. 
Rells ion is there to purify tbe soul, to teach 
us to live together and to help others. 

Some of you misht have or mi&ht not 
bave seen abc happenings because you 
were In dIstant places. But 1 had seen it 
in Ill> most abominable form as I come from 
an an~a which is just 4 mde. away from tbe 
Pakl~laD vorder. I bad secn the horrifyiog 
scan~s. 1 bad seen the caravans which bad 
been depri ved of every thing. I had seen 
10 tho:,c calavans crYing children, tbe 
childrt:n who had been suckling their dead 
moth~rb' breasts, whom I bad brought bome. 
I had seen tbe mothers being separated 
from tbe children and the children from 
tbeir fathers and tbe brothers from their 
Sisters. 1 bad seen women becominB 
widows. 1 cannot express what can happen. 
1 bad seeD the maf;l turoins into beast. 

Why is the man becoming beast again? 
I cannot comprehend. I fail to understand. 

After paying such a haevy price, if the 
country is made to pay it again, it will be 
a blunder and the people would say that 
nothing has been learnt from past 
experience. 

Therefore, I appeal to you. to think 
unitedly and destroy this malaise completely. 
Communalism should oot be allowed to 
exist because it is a poison. Democracy 
and communalism cannot co-cxist. We all 
are Indians. We have our rishts and there 
should not be any discrimination against 
anyone. 

It is true that we have to !ormulatc. ?ur 
socia), economic and cducatlonal pollclcs. 
We have to provide equal rights to aU but 
then we have to ensure tbat we should 
work unitedly so that everyone may feel 
that when the need arose, the Parliament 
raised its voice and saved the country from 
the impending daoler of disi.ntegration. We 
all should keep these thinas in mind. 

[Engli,h) 

PROF. MADHU UANDAVATB; 
Before tbe discussion starts, I want to 
raise a pOlOt of order just to help the 
House. J do Dot know wbether you had 
carefuUy read the manner in which tho 
aaenda has been· drawn to fa_se a discussion 
on the growing tbreat of terrorism and its 
implications. In the Business Advisory 
Committee, we had decided to discuss the 
situation in Punjab in the contex of 
terrorism. You have made it sucb a wide 
subje~t. Of course, thank God it is oot the 
situatton in the world; it is restricted to 
India only ..• VnlerruplioflS). 

But you see tbat it completely takes 
away tbe conttxt o( Punjab; and we wJ11 
follow up what instructions you bave liven. 
I think it should be made clear. 

MR. SPEAKER: I think it is very clear 
that we are basicaHy concerned with Punjab. 

Mr. Sobhanadreeswara Rao. 

SHRI V. SOBHANADREESWARA 
RAO (VJjayawada): Mr. Speaker, Sir, first 
of all, I thank you for giving me an 
opportunity to initiate the discusbion on tbis 
vital subject which is aaitating the minds of 
millions of people in our country. The 
entire nation was very happy wben our 
Prime Minister, Shri Rajiv Gandhi and tho 
President of AkaJi Dal Party, late Longowal 
signed the Punjab Accord on 24th 
July, 1985. Barring a very few people, a 
very few organisations, almost all sections 
in our country have expressed their happi. 
ness and support for tbe historic Ac~rd; and 
one and all expected' tb~t the agony and 
turmoil wiU come to an end and a now 
beginning will be made in Punjab. But it is 
most unfortunate for tbe nation and for 
Punjab in particular that wo bad lost. 
Lonlowal. He had displayed a very rare 
courage. 

We know that there arc some people 
who are not for the A~cordt tbere are some 
people who are not for peace and prosperity 
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io Punjab. tbere aro some people who want 
to crcalO obstacles for tbe country', unit)' 
and iotellity. Koowina tbat tbina. he bad 
acted couraseously and be tried to buHd up 
tho public opinion especially in Punjab for 
the implementation of Punjab Accord in 
letter aod spirit. Till bis last breath be was 
doios it, paid tbe bi&be.sl price and sacri
ficed his life for tbe same. But events wbicb 
arc takina place for some time are causiDl a 
lot of worry. Unfortunately, tbe terrorist 
activities bave increased manifold. The,y 
are killing hioocent peuple. They arc killing 
just to create a scare. Tbey ale kallins 
Akali leaders. Tbey are killina sons of 
AllaH leaders. And some police officers 
bave also lost their lives. Tbese terrorists 
are looting arOlouries also as happened in 
tbe Railway Police headquarters at 'faraD 
Taran and Ferozepur. But till now only a 
very few of the terrorists ha vo been nabbed 
and only a few criminals who are connected 
witb these terrorist activities could be taken 
to task. Now, the people of tbis country 
are very much worried about a strange co .. 
incidence that tbese terrorist activists could 
take sbelter in tbe boly Sikb shrine t.e. 
Golden Temple, in Amritsar and tbe people 
are very much astonished to find this happen 
when tbe Akali Dal Government is there in 
the State. Of course. Shri Barnala cannot 
be blamed for the presopt state of affairs, 
because severa) events which have taken 
place in tbe past has culminated in tbe 
present statc. J f we take tbe statistics, just 
in three months more than 80 people have 
lost t~eir lives and tbree police officers were 
killed. 

bi\bcr aDd tbither. wby ue people keepina 
quiet? It is a tbiOl wbidl should be 
examined by one and all. 1 reel that, tho 
Sik.b psyche was hurt. After Madam 
Gandhi was assassinated, whicb was the 
roost beinous crime, unfortunately, people 

, who bave close connections with political 
parties, who are very near the positions of 
power, they eotouraaed some people to 
retaliate, to take revenae aa.jnst tbe 
assassination of our late Prime Minister, as 
well as of the killinss of several innocent 
Hindus who were travellins in the buses, 
who were travelling in tbe trains. Several 
thousands of Sikhs who were not connected 
with Madam's assassination or with tbe 
terrorist activities, were murdered. were 
burnt, their p~operties were compte tely 
destroyed, their complete belongings, their 
savings of the entire lifetime were rUined 
in flames, and unfortunately tbese incidents 
bad a bearina on the common Si~b's mind 
to some extent. Also during the Asiad, 
wbicb was a areat event, of cours~, when 
Sikhs were comins to witness the games, 
unfortunately, some governments bad taken 
too much burden on themselves and tried to 
cbeck them, tried to insult tbe feelings of 
gentlemen Sikhs and, in some cases, 
indignation was beaped on Sikhs who are 
serving in tbe Army. those who had shown 
their identity cards were also not spared. 
We should keep these thinas in our mind as 
to why tbe present situation is there. I 
pray with folded bands that such things 
should not 'happen again in the best interest 
of the nation. We should also learn lesson 
from our past mistakes. Who was responsi· 
ble for making Bhindranwale a bero who 
was not a force in those days 1 •.. 

Why it is happening in Punjab, a land 
which contributed the Jargest number of 
people to defend the frontiers of this 
country, who have a proud history behiod 
them 1 They stand first in tbe entire 
..:ountry in their sacrifice aod suffering for 
the unity and integrity of this country as 
well as keeping a vigil on tbe borders. 
Punjab's contribution in other fields in 
second to nOile, as tbe House is quite aware. 
When tbere were wars witb Pakistan and 
China, people in tbose border villtges used 
to extend all cooperation to our jawans. 
But now when tbese terrorists who are 
trained in Pakistan, supplied arms, given 
money to de-st .. bilise the democratic system 
in our gouotry, ate deliberately mOViD& 

(interruption,). J am not Boing into it but 
we should never commit such mistakes again 
by encouraging tbat type of destructive 
forces, the terrorist forces, even for sligbtest 
political pins. There are somo instances 
wbere it is clearly established that Pakistan 
are rUDDing training camps alona our borders. 
They are supplying ammunition and 
sopbisticated and latest arms. They are 
traininl people in subversive activities Our 
Gave'roment should expose tbese nefarious 
activities of Pakistan in all international 
forum and it sbould tell all countries 
about this and try to bring public opinion in 
our favour so tbat Pakistan may live up 
tbis type of interference io our ioternal 
matters aDd in tbe rUDDiDI of our nation. 



The Centre and the State sb~uld act quickly 
befole it becomes too late. Tbis is my 
submission. ,I feel tbat already some 
afound bas been lost. But still tbere is 
plenty of scope. We should strengthen 
the bands of the State Government, 
Sbri Barnala's Government. The Prime 
Minister ~nd Government of India should 
extend its fullest support to the Darnala 
Government; if De\;d be, they m\J~t send 
the latebt arms to prevent SUdl types of 
terrorist activitiC:!s. Sn, the non-imp1<:men,a
lion of 'he Punjab accOJd has, to some 
extent, resulted in lhe weakening of the 
hands of Mr. Barnala and strengthened .he 
hands of these: terrorists who ale continu
ously making an andi-GovcrDmen( 
propaganda all tbe time;:. 1 hey have gained 
to some extent. So, the P,njab Accord 
must be implemented within lile bbortest 
possible lime aud '" ilhout any delay. I 
make an appeal to our Akali friends also. 
Jo the })unjab a~cord it is dearly Mated in 
clause 7.2. Mrs. IndiJa Gandhi has alwu)'s 
stated that when Chundigarh is to go to 
Punjab, some Hindi speakiIlg tcnilOlJcs in 
Punjab wiJI go to Haryal1a. A Comrnissicn 
will be C(lOSI itutcd to determine the specific 
Hindi speakirg areas \\,hkh bhould go to 
Hal)'anR in lieu of Chandigalh. But ",hat 
happcm:d 'I l'he Mathew Commission 
could not give . a decision because of this 
word 'contiguity'. Though that commission 
identitled tD villHges and 2 towns (which arc 
at present in Puujab but whkh al'e majoJ ity 
Hindi ~pfakiDg areas) it l'ould not give a 
decision. The name of Knndllkbera village 
was cited. The word \'ontiguity' lame in 
the way. I appeal tu our Akali h icmls to 
cooperate; I request them to give fuHe~t 
cooperation for implell1entation of this 
accord in the true spirit in whicb this accor.d 
came into being. Through mutual 
negotiations 011 these things should be 
decided. If it could not be decided, at 
least another Commission may be appoin
ted immediately without any further loss 
of time. I appeal to our Government to 
seal our border:; immediately. Govelnmellt 
should deploy as much defence personnel us 
necessary to see that not a single fellow or 
terrorist crosses the border. We have got 
some information that Pakistan penonnel in 
the guise of terrorists also arc coming and 
doing all these operations. So, no blODe 

should be left unturned and similarly, all the 
foreign nations like the U.K., the USA and 

Canada in particular. from which countries 
some Sikhs I1re giving their helping band 
to tbe terrorists in our country. tbose 
countlies shQuld be requested to take 
nece~saIY steps for extradition of tbose 
people, when it is clearly known'that such 
and such a person is responsible for the 
connections with the terrorists' in our 
COlJnlly. And all c("untJiu~ ~I.( uld come 
j'Ol\\aHl to_Jolnl an lOlcrnal101Jal l.ooJdlDat .. 
ing \';omnllttce to combat tcnoribOl be(ause 
it has b(';c(',nle a ph( nOmell(iD not only bere, 
but eJst:\\beJe abo. But much so we arc 
worrYing because this is the land of Gautama 
Buddha and the land of Mahatma Gandhi, 
and alJ COUlItJ ICS f,holild join lvgcther to 
combat this 'terrori~nl til mJy alld to take 
practical mCaSUI'Cb for improved Intelligence, 
sharmg ot Jaw enforcing activitits and to 
convene reg ular inleJn~tioIJal c(~ufeJcn,es 

on ((1'101 il:lD1 as a \\ ay to inCH.;abt! awan:nt.~s 
of the plllblem. And ~c fH nl l ur party 
wlJll'Xltnt our fullc~t CCt.'pe.alioll for Ihe 
peac~Jul lllld amkable foh!tion of the 
l>unjob pJob1cm, ~'rld we wish it wi1l be 
adlle\cd se~n, al1(\ flom our Party we ale 
Itudy 10 wkc \\hate\'cr CllUean.lUlS tbat are 
ueedt:d. 

With these ~()ld~, I tbank ~'OU very 
ll,u(.·h for giving n1 c thiS opportunity. 

I)ROF. K K. lLWAH Y (Buxar): Mr. 
Speuker, Sir, 1 am gl atcfuJ to lOU tor g('tting 
the llcbatc tllned liP, cHid 1 \\-as lXp(ctmg 
that thb serious rr~:.t Her would be kept ,2 bove 
parti!-an \':on~idtratiol1s and 110 an"ount of 
cankt rUlJ~nc~ s will be allo\\ed to be inducted, 
be(al!~C \Vl: W":I,It'O thj~ House to gl\,C the 
relevant messnge to the nation and all those 
who arc interested in destabilising our 
country thr(>ugh the instrumentality of 
terrorism. Unfortunately, tbe previous 
speaker made cerlain remarks, which were 
not actually relevant to the ~pirit today in 
which we want to discuss this matter. 
However, I do not join issue with him, I 
take this matter at levels which it deserves, 
and try to resronJ to It in un aPPf(lpriate 
Olanncr, so that people in the country 
under&tand that this H(~ use. which is the 
supreme body for expreSSIon of the deter
mlDati<>n of the Indian pe()pJe~ the patriotic 
masses of India, will not allow any conten
tiousness to be inducted when it is a question 
of integrity, unity and freedom of the 
Motherland. 
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Mr. Speaker. Sirt terrorism as a factor 
today of destabilisatioD. destruction of our 
country. ia starios us in the f&<:e. Punjab, 
of course, is in the focus, but in other areas 
allo terrorism is raisJOI its ully head and 
tbat iDdicates the dimension of this problem. 
I am very happy tbat this House and tbe 
country are a were now of tbe clearer tbreat 
perceptions to tbe unity of this nation. Sir, 
only recently it bas been reported that in 
Tripura TNV Volunteers were supplied 
weapons of Cbinese make. They "'ere 
made avaiJabJe to them through the ¥ood 
offices of Bangladesh, so rar a very friendly 
neilbbour. It was also reported tbat a 
couple of Pakistani inteJJjgenc;e officials were 
also involved in passing OU ·01' the~e weapons 
to the terrorists thele. Therefore, ·the 
threat from terrotism today, to this country 
is not confined to one area. It is a total 
assault, I take it. whether it is a terrorism . 
in Punjab or North East. It is a total 
assault on our unily and we bave to frame 
a suitable response to Jesist and meet this 
challenge. )n this connection, we m ... st not 
Jose sight of what is happening and who are 
those operating in Punjab. 1 would not be 
indulgin8 in any recrimination, for, that 
should not be tbe spirit of the debate today. 
But let us. have OUf perspectives clear. 
Across tbe borders, we ha ve been hearing, 
there arc terrorist camps and we have· 
authentic infotmation from different channels 
and from tbe Punjab Chief Minister himself. 
Who are tbe people who have. organised 
tbis, who are funding aod financing and 
Junning these camps 1 Now it i~ clear that 
with tbe forces of destabilisation from out
lide and forces of terrorism, subversion
from inside, the threat is multiple. Therefore. 
tbe preparedness and the response sbould 
also be equally alert and clear. Forces of 
imperialism operating in our neighbourhood 
are active and in Punjab-why Punjab was 
chosen? You made a reference which is 
very relevant to the debate today. The 
reference \\'as regarding the danger of al1o\\
ing relision to become the dominating factor 
of politics of any political party in the 
country. Punjab was cbosen becauae fanti
cal forces bad been aroused. the concept of 
Dbarm Yudh was announced and all 
irrelevant old symbolisms and miseries of 
past were resurrected and an agitation was 
launched. What happened thereafter. The 
arouod bas been traversed ad "aulttQm. I 

would DOt 10 into the details of all tbat. 

Sir, when we discuss Punjab terrorism 
in re~ation 'to tbe unity of tbe country. then 
we must-ot courso, DOt in aoy revenaeful 
mood but fo·r settinl the perspective risbt 
clear, we must-to deal witb who are tbese 
people, wbether tbey arc imide. It is be
cause. now it is cl~ar and tbe students of 
modern history know srecially what .is 
bappening in tbe tbird world countries. They 
must analyse these factors. Forces of 
religious fanaticism, I would term them as 
Phillshnibm, the Philistines. forces of anarchy. 
forccs of mayhem and mUl der were ullleabh. 
ed in the name of religion. Unreal and 
imaginery grievances were created in a 
particular part of the country, with fuB 
preparations aDd connivance of the foreiSD 
powers. This continued f-or three years. A 
reference bas been made to the ghastly 
assassination of Madam Gandhi and alJ tbat 
happened after that. The country was 
passing through a terrible cIisis, a crisis 
pel baps of a terrible dimension and the 
nation arose as one maD. The credit goes 
to the people of India that they realised that 
tbis juncture win not allow partisan factors 
to intervene or to colour our judgement and 
they voted our Party and the Prime Minister 
to save tbis country and the signals should 
have been clear to everybody. 

SHRI S. JAIPAL REDDY: It is a non
partisan approach. 

PROF. K.K. TEWARY: The Prime 
Minister of India, Shri Rajiv Gandhi-and 
my friend has rdferred to it- in bis reverent 
openness to the d(mocratic processes in the 
country and kccpil.g the question of unity 
above everything else, suspending completely 
the considerations which every national 
leader or leader of a political party has, for 
the prospects of his party, took the stand. 
Many discordant voices were raised and the 
people were opposed to election. But, Shrj 
R.ajiv Gandhi demonstrated a judgment 
which is historic. Now even lookins in 
retrospect, it ;s a historic judgment and 
hi~tor1c c(.. urage has locen shown. 11'.0 lc::ll!cr 
of the nation would not allow I)artisan 
considerauoDs to be inducted into its affairs, 
where the unity of the ',nation is concerned. 
What followed was tbe historic accord. Sant 
LeDlowa} and his friends, Shri Barnala and 
otbers. have also demonstrated exemplary 
courage and without allowing persona 
factors. witbout allowing tbe jmmediate past 
which bad vitiated the atmosphere in Cbc 
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country, tbe.y alleed to come to Delhi and 
after a round of nClotiations, an accord. was 
concluded. What happened after that? I 
am a liule intrigued and a Uttle amazed also 
when some voices are raised in certain 
quarters-again I am very soft-that all 
this maybem, all this blood-bath and tbe 
wanton killings are taking place in Punjab 
now because the accord bas not been im
plemented. What can be more hollow, 
what can be more deluding and misleading 
than this statement? Do we remember 
that one of the authors of the accord 
namely, Sant Longowal, was brutally mur
dertd for reaching this accord with the 
Prime Minister? The people who murdered 
Longowal, the 1'(I'op1e who rejected this 
accord out of band t and tbe people who said 
that Longowa] and the AkaU Party, which 
bas reached this accord, is not acceptable to 
them, the people who assembled in tbe 
Golben Temple on 26th January in un
authorised Sarbat Khalsa meeting, and 
rejected this accord, are now indulging in 
this violence. 

So, may I know from the House where 
is the connection between implementation of 
the programme a ltbough the implementation 
of the programme has not been ignored, 
and the violence that is now taking place? 
Can there be such an alibi for encouraginl 
and extending support to terrorists and to 
traitors who are playing not only with the 
innocent Jivos of the people but playing with 
the unity and integrity of this Datio~ 7 It 
is unfortunate that these forces are now 
operating in Punjab. Punjab election was 
a historical election. The fight was absolu
tely clear. 1 t was a tight between the forces 
of peace, peopie who wanted communal 
amity, people who wanted peace in Punjab 
and people who at the behest of their 
mentors in Washington, in Rawalpindi and 
other countries wanted to destabilise this 
country. Therefore, the historic mandate to 
the Akali Party. Why people have been 
tryiog to find fault with us? Why a party 
which lost the election, welcomes tho victory 
of an opposition party? This also loes to 
prove that we, as a party of a century, we 
a8 tbe party which bas Jed this country to 
freedom. and consolidated tbe freedom of 
this nation would not be swayed by partisan 
considerations and we welcome this victory 
of tbe AkaU Party-not of Akali Party as 
~p~b but w~lcomo tJlo j'JdflD'l)t, ,tao "I)' 

judament of tbe people wbo bad rejected 
terrorism out of band, who bad rejected 
communal fanaticism out of band and had 
given their mandate to a particular political 
party to brina Punjab back on the riabt 
track and reF tore amity and peace in tbat 
strife-tom State. Now, the Akali Party'. 
bounden responsibility is to bring provo 
equal to tbe cballenge and provo equal to 
the task. So far as the Central Government 
is concerned, riaht from the day-you do 
not have a patanel example in our bistory 
of free lodia-from the time we started 
fighting ejections and f(,fmina government. 
under different umbr~1I8s nowhere you find 
a Prime Minister of a particular Party lead
ing the country extends aU support and he 
congratulates the Akali Party and loes out 
of his way in saying 'Wbatevor help you 
need, the help is at your disposal. Plea. 
discharge your constitutional obligations to · 
the nation,· discharge your constitutional 
obligations to tbe people who have put you 
in pow:r.' Now there arc limits wbicb 
Constitution permits. There arc limits to 
the patience of a nation. 

Unfortunately lately many things have 
been happening which are not very welcom. 
and I would like the House to respond 
unitedly to the fact there. Let us not try 
and I am repeating tbat I will nevertry to 
take any partisan interest or partisan ad
vantage of it. What happened? Unfortu
na tely a section of the AkaU Party would 
not agree. That is also unfortunate. Wo 
want the Akali Party to set its bouse j. 
order because what is happening there is not 
an ordinary situation. There are opposition 
parties ruling in other po rts of the country. 
But what is happening in Punjab is as extra
ordinary situation. The nation is threatened 
with division. Therefore. our response is 80 

~reat and unqualified tbat we are prepared 
to do anything to strengthen tbe AkaU Part, 
to meet their constitutional obligations. But. 
unfortunately, what is happening? Alaio I 
say ~bat I would not like to rake up old 
tbings. For 3 to 4 years tbe extrem"" 
tried. The only attempt ·of the extremist. 
was to briD' about a communal divide ID 
Punjab. But tbe age-old ties between tbe 
Sikhs and the Hindus stood the onsJaupt 
and 1 am prepared to lay that we bave 
never taken every Sikh as an extremist. Pat 
from it. The history or the Sikhs' heroism, 
~.b, $ikbs' P'trJ9ti,m js tJ)ere'or ~ver,.bod, 
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to lee. But· the peop1e who are trying to 
destabilise the whole situation arc to blame. 
Unfortunately for 3 years they did not 
succeed in dividing the people. During 3 to 
4 months time after Barnala Government 
took over, this division, unfortunate1y, bas 
become visible. These clashes bt!tween 
Hindus and Sikhs are extremely unfortunate 
and this shows that there is at some level a 
lack of perception, a lack of wil) and a lack 
of determination to flght the chullenge of the 
extremists. What happened? How did 
the Goldep Temple which we all revere pass 
into the hands of the Damdami Taksal and' 
the AISSF? That is another history, a 
story which the Akalis will do well to under
stand and to solve that problem. How 
come that Khalistan flag is still fulttering 
atop the Golden Temple. 1 am told that an 
agreement has b~en arrived at between Mr. 
Kabul Singh who is now President of the 
SOPC and the Damdami Taksal obout the 
control of the Golden Temple and other 
shrines spread a II over .India. What will 
this mean? This wit) mean putting at the 
dispo~al of extremists crores of rnpees and 
other wherewithals to orgllnist! themselves 
and to find respectability and to influence 
the main'{tream of Sikh masse.... This is a 
very dangerous development. 

Sir the, Akali Party ca lJed 'Sarbat 
Khalsa' the highest Institution of the Sikhs. 
This Sarbat Khalsa was called at Anandpur 
Sahib and 'his Sarbat Khalsa gave certain 
directions to the sa PC and to the Akali 
Party for action, evicting unautoriscd and 
irreligious elements who have entered the 
Golden Temble. So far no action is 
visible Nothing has been done. They 
continue to sit there in the Golden Tcrnp1e 
aod you understa"d the authority of the 
persons who exercise contn1} over the 
highest seat of religious authority in Punjab. 
I trt.at this as a failure and we must 
try-of course we are giving all help, 
extendin~ all goodwill to the Ak~li party 
but this does not speak very high of the 
determination of the party to tackle this 
problem. 

There is a certain amount of equivocation 
and ambivalence and I wRnt make it 
abundantly dear that if the equiVOCtltion 
continues .. (lnterrupr /,'m \) what happened the 
other day" Opposition leaders want to 
~be Primo Minister and a united decision 

, • ., r 

was taken by the parties cuUina across party 
line. 

( Inlel'ruptlon.) 

You were irlvited, all right. YOQ 
deserved .the invitation. I do not grudge 
your being there. They were invited by the 
Prime Minis1er. They also, understanding 
the seriousness of the situation, joined . the 
Prime Minister and our party appealed 
serenit)' in Punjab, decided to external .all 
help through the.ir uuits tbere to the Barnala 
Government and to Mr. Barnals. What 
was the response? Next day Mr. Barnala 
made the Punjab Assembly adopt a resolu .. 
tion saying that all those who were detained 
for waging a war on the Union of India, 
should bl: granted general amnesty. That 
was the response. When the Bains 
Committee recommended the release of 
hardened criminals ... the consequence and the 
results are for everybody to see. We are 
extendinl! all cooperation and support to 
Mr. BarnaIa and his Government, not just 
because Mr. Barnala is tbe Chief Minister 
of a party there, but Mr. Barnala is facing 
a peculiar and extra-ordinary situation there 
and what is involved in Punjab is the unity 
of tbe nation. Therefore, we price unity of 
the nation Olore rather than partisan 
interests. Hence I speak with clarify of 
mind and from the core of my heart that 
Mr. Baranala'S Government deserve all 
support. But Mr. Baranala. his colle~gues, 

the Party and the SGPe must try to fight 
the chalJange and must try to discharge the 
constitutional obligations which have been 
thrust upon their shoulders by the patriotic 
people of Punjab. The best way to tackle 
the situation for the political parties 
represented in this House is to maintain this 
unity and from this House a massage should 
go, a united massage without any division, 
without reference to what hnflpened in the 
past. Many wrong things happened. Let 
us now start afresh and with united 
resolution let us apeal to the people of India 
about the challenges which are looming large 
on the horison. The national scenario ~s 
getting darker and darker. Therefore, 
I appeal to tbis House to make it a united 
voice which is felt in the country, so tbat 
we can face the challenges before tbe 
nation .. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
~~CUIUTY (SJi~J A~UN N~HRU) : Sir, 
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I wOuld liko to make a '\lbmi •• ion widl 
your permission. 

I would liko to reiterato pur at and ot 
lull support to tho Cbiof Miniater in bit 
ftabt aaalnst tbe terrorism. AUbouah it 
may be a little premature at tbis ,tale to 
mention tbis, in the last three day. tho 
siaos are extremely encouraaiDl. The Chief 
Minister has given very clear cut instructions 
that bard action will be taken. 

PROF. MADHU DANDAVATE : You 
could have told tbil to Prof. Towary 
beforehand. 

SHRI ARUN NEHRU: Tho facts of 
the case are that four terrorists have been 
apprehended and shot. tbree havo be~n 

arrested and yesterday we bave found a 
reasonable quantity of arms. The BSP and 
the Para Military bave also found nearly 
Ra. 11 crores wortb of beroin on the border, 
which is the single largest catcb that we 
bave bad for the past few days. 

As you know Mr. Rebelro who was tbo 
Special Secretary in tbe Home Ministry bas 
gone as tbe D.O. of Police. Already. under 
the instructions of tbe Chief Minister, 
various plans are being made for reorganis
ing and making the police more effecitve 
and the initial action certain1y indica!es 
tbat they are on tbe right track. 

I think. we should take tbis .pportunity 
to wish Mr. Bamala well for the future 
and also for tho Punjab police and tho para 
military who are 8ssittina them. They have 
also given a substantial shoppiDI list in 
terms of various equipments. in terms of 
communication, weaponery, transportation. 
This is not something new. this has been 
happening in tbe past also.We will try to belp 
them to the extent that we caD. 

For the benet1t of the House I would 
like. to indicate certain steps that we bave 
take~ in'the Home Ministry in our dealiD8s 
with Mr. Bamala for the Plst rew montbs 
whicb will be followed in future also. We 
bave sbared total information witb Mr. 
Barna1a. I cannot dlvuJ,e tbe details; but 
under broad headiD8I J can certainly indicate 
to you what sort of action we have taken at 
botb our en4s. We \lav' iodicated cl.rly 
", •• irat." wbi~ ~".e ,'(J:tJ'OJlliab .'/~ ,Uli~J 

&ad also wbat tbelt .... ton waut. W. have 
liVID 10 detail the position exletil1l in Puajlb 
io moat of the Ourudwaraa. Tbil 'I. 
matter for very •• rious coocem. 

w. bave aiveo Ibe link... of terrorists 
and al.o their po.sible Jocationl. We hav. 
brouaht fO attentioD of tbe Cbief MIDister 
tbe provocative and anti-national utterance. 
which have been made by various aqi. 
and Dalis in .D18oy villa .. of Punjab. This 
il incitins tbe communal pa.ionl and 
creatiD8 enormous amount of problema. 

We bave requested tbe Stato Oovero
ment to look at this in a very serloUi 
maDner. In additloD to tbis. I dOD', waat 
to mention any oraaDisatioD" name we 
have also liven details 01 tbr. or 
four vadous political parties or 
political orlaniaationa wbich bave 
been Indul,iDI in anti-national statements. 
We havo also requested tbe Cbief MiDister, 
to which he bas a,reed. for joint interroaa
tions and also for tbe operatloD of tbe CDI 
outposts on the border. The latter is .till 
under discussion; but we feel tbat it is very 
relevant. 

Sir, we have also requested the Cbief 
Minister to be extremely careful in terma of 
hasty releases of the detenus who are 
currently in tbe Punjab jails. We are 
wiUinl to sbare all tbe information. We 
have shared Information on this aDd we bave 
certainly requested tbem to exerci.e extreme 
cautioD. 

We havo also made a specific request to 
tbe Stato it is for the State to follow that Ibe 
provisions of NSA and tbe Terrorist Act 
sbould be followed with hardened crimina) •• 

Sir, much has ~en .aid in reaard to tbe 
border. I would to briefty tell tbe Member. 
tbat late la.t year and early this yoar. tbe 
Central GovernlDCDt has saoctioned very 
larae expansion sehemes both lor the 
western aDd for the eastero borden. We 
would be virtually doubUoa our current 
.treDlth, our border outposts, our observa
tiOD post, and we have also provided our 
people witb the most up-to-date equipment. 
Sir, it is difticult for me to divul,e an tbe 
detail. in tbi. rea.rd. But I would Uke to 
mention that in tbo part two and a balf 
month, we bave apprehended nearly 2200 

pcopJo Pfl t." ""'~"P »0,."" YiP ~'" 
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putMd back 2050 and 150 bave 'been handed 
O'¥er to tbe Punjab polioe. In addit'ion to 
thi, in the last 75 days wi,tb increased 
surveillance there bas been a Irea t deal of 
activity on the border. Tbe BSF bas 
cballenged various parties which are trying 
to itlfilt~ate and during the Jast six weeks 
43 peopJe bave .been killed by our security 
forces. 

We have also instituted a joint iDterro
ption committee for inter-State crimes 
which Punjab Chief Minister has agreed to 
and this is meeting every month. This 
in~olves Punjab, J~n1mu, and Kashmir, 
Baryana and also Delhi. Now in the last 
lix months we have caught nearly 20-30 
terrorists-I am deliberately not giving the 
exact fiaure-and their clear links with 
Pakistan bave been established. 

SOMB HON. MEMBERS 
Shame. 

Shame. 

SHRI ARUN NEHRU: I can not, Sir, 
mention what time they went to Pakist!n 
and came out because it will only help the 
others. But what I call tell you is that
our External Affairs Minister bus left-we 
have conveyed this to the Ministry of 
External Affairs who are taking it up with 
the Pakistan authorities. We have given 
details of camps. We have given details of 
names, locations. trainillg schedules and the 
type of assistance Pakistan bas given to 
these terrorists. It is a matter of serious 
concern. We haae explained to the 
Ministry of Ex ternal Affairs that tbis may 
be taken up in tbe hardest possible manner 
with tbe Pakistan authorities. 

SHRI C. MAOHA V REDDI : It is an 
hostile act. 

SHRI ARUN NEHRU : Sir. I h!1d 
spent two days in Punjab. We bad 
extensive talks with the Chief Minister. I 
would like to bring to the attention of tbe 
House that one of tbe most disturbiol 
features was not the fact that alt this i. 
going 00 because severe action bas been 
taken but the disturbing feature was when 
we met many sroups of political partie.; 
many groups of individuals and many 

, I1'0UpS of citizens. There wal always talk 
pI t~c Sikh psrcb~. r~ere ~s t~l;k. of Jb' . 

H'_.u Pl1.. Vor" few ~ ~ 
or the Punjab ald •••• 

AN. HON. MBMBJ!Il: IDcl~ psyche.' 

8Hal ARUN NEHRU: I think it i, 
much better if w. refer to the India ps) obe 
ratber than the Sikb payclae or tile Hindu 
psycho because this is rally crcatjDlllw 
communal clcav ... 10 tile who.. ·a.'ir. I 
would like to mlnt·ioa that we are' talk.iaa 
today of seldiol para-mIUtary forcea; •• 
are talkiDI of aeDdia. weaponary and aJso 
other tbi DII to Punjab but if dUe communal 
divide persiats then notbiDI Is loilll to http. 
We have had occasion to discuss thil DU\ttcr 
with the Jeaderr of Opposition and, I think, 
all of us mUlt sit dowD and evolve a joint 
strategy, if necessary make jomt vi.itl to 
Punjab. I am SUTe tbe Chief Minister willa 
the stand be bas taken will b. aWe to tackl. 
tbe terrorista' problem but we mUlt see
and. I think, this is our prime "PODlibi
lity-that this commuaa} di\'ide which is 
comina to tho fore i. totaUy eliminated. 

SHRI O.M. BANATWALLA 
(Poonani) : Sir, may I lOok a clarification at 
this stale? Certain vcry apprehensive 
points have been broupt out by the 
Minister. So I would Uke to know whether 
there is an offer, I believe, for excbanae of 
the officers of intelliaenc:c of botb tbe 
sides-India and Pakistan-to meot ..• 

SOME HON. MBMBEllS : No. No. 

MR.. SPEAKER : Ordor. Order. 

19.00 brl. 

AN HON. M~MBB.& : W. abould 
Jlot allow th,ir IDtelUaenc~ oIlcem '0 come 
bere. (illterrllptlonl) 

MR. SPBAKER : The hOD. Mioi&tcf 
will reply. Why do you reply ? 

SHRIO.M. BANATWALLA : Sir, he 
caD clearify whether there i. aD otfer or not 

• J 
because that will belp us. (.t.r,.,'on.s) 

MR. SPBA.K.BR. :, ~t til" _oQ. Mi~i8tcr 
reply. Wb, are yo~ takiDa tb. repl, . on 
your sboulders? Ii~ is tb.,. to r.,JY Qd 
bo will reply. 

SRal Aa.UN NBHRU : I don't IN 
bow asy exchaDae of iatel1illeace oIlce" is 
,OiDa to btlp .",0De if the)' c,odou. to 
,r~i. t~",o"tt .,.1 .. 1. lJJ ".. ' .. _. c..,., 

,I 



MR. •. st»SA_ : ·BeI. you proceed, 
Mr. ·lalf8ddiu ClHWvdblr" Mr. MiDi.ter. I 
WOUld I .. ·to lay l8DJetbibi. You bate 
PQiDtod out about the prcacbiDp from the 
reli.ioul platforms which trY to aMitate the 
Inks .. lad eM ,..ioDi of the people. But 
tblt mUlt be taOklteS by the who). House on 
.. war footina aDd there mUlt be stringent 
tMUdres to curb an these from outside' or 
intide. whereYir it iI, in wbatever. capacity 
aDd Wbate •• pI .. it Is, wbetbcr tbis place 
or tbat place. Otherwise, we will be faUina 
ia our··tlutiel. TlJtre, they must be concerned 
only with tbe ~lillon. preaching peace, 
amity aad . everytlaiol" Otherwise, either 
inside or outside, you must come out 
strictly .pin,t tbe treason, whatever may 
bappen. That is tbe only solution of it. The 
late you come with it, the wont it would be. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Sir, thoulh tbe motion has been 
admitted in the Dame of srowina threat of 
terrorisms and its implications, you have 
riabtly said and we have also understood 
tbat the debate OD Punjab problem will take 
place. Now, Sir, there aro no two opinions 
tbat tbe situation in Punjab is very serious 
and tbe whole country is facing a trying 
time in tbis part of our country. Now, this 
situation requires reatraint from everybody, 
also wisdom and courase. Sir. tbe hon. 
Minister Mr. Arun Nehru. bas said some-, . . 
tbinl about reramping the Administration. 
Over and above tbat, what I want to 
emphasise is tbe Deed for all . of us. to 
organise tbe people. particularly 10 Punjab 
so tba t tbey are mobilised to . figbt back 
terrorism. Without tbe active PJrticipatioll 
of the people in Punjab, and full cooperation 
of the people from allover the country, 
this prqblem is very hard to tackle. It is 
not ooly an administrative problem. I am 
happy to bear that certain measures have 
been taken. These are very important. 
Por a Cbief Mia1ster wbo bas the sanction 
of the people to Blbt terrotilm, to see tbat 
,be pejce is dStorecJ in Puojab, if be is to 
bother himsefr all tbe time with different 
kinds of other thin .. tboD tbat cooeentration 
does ritit reMltn( there. But DOW OD one 
tbilla 1 reserve my comments. 'Tbis is 
abOut tbe appolDtmeDt of tbe, Governor, 
'Mr. 5.S. ka" In PUnjab, I would point out 
tbat is a spectaCUlar ~ to us. 

'PllOP. It.L TIWAaY: Who are you 
ftt'Iitrd aboat tlalr,' 

SHRI SAIPUl)DfN CHOWDHAlt y' : 
I am, not worried about that at all. J am a 
little bit worried about' wbat will bappon to 
the Civil Liberties Cell of the .A.I.C.C •. 

THE MINISTER OP PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT): You ihave no busiD08S to 
comment on this appointment. 

SHRI SAIFUDDIN CHOWDHARY: 
If you say that I cannot comment anything 
00 civillibertYlt then 1 do not say about 

'that. Now, Sir, we express our fullest 
support to any measure tha t the Government 
in Punjab is going to take and the Central 
Government is going to take to combat 
terrorism. From our "arty we express our 
full support. 

The other point is that now, it is no use 
blaming anybody for what· happened in tbe 
past. but we have to draw a lesson so tbat 
we are abJe to take effective polirical steps 
which will help to curb the terrorism in 
Punjab. We have to take a back look into 
what happ'!ned in the past without naming 
anybody or blaming anybody. 

The recent rise of terrorism in Punjab 
caD be attributed to so many thing, but I 
would like to recollect onJy certain vital 
thioiS. It was "during the AkaJi morcba 
when Akalis intensified the religious appeal 
to convey their point of view that they lost 
tbe initiative to 8hindranwale. Who was 
tbis Bhindranwale? Who propped him up ? 
If I say the puling pdrty who propped him 
up then there will the protest from you. 
But I waut to declare that if it was our 
party. tben the people have evel'Y riaht to 
spit on us. That was a crime done on. tbe 
country. The lesson to be drawD is' that 
there is every danger when politics is mixed 
with religion and we have to avoid that. 
I have every sympathy for those At.1i 
leaders who are try ina to normalise the 
political situation. Those who are nationa
lists, those who carry with theln the tradi
tiODi of martyrs of Jallianwala 8agb, 
traditions of Ohaddar Party, and traditions 
of Bbapt Singh will rise to the occasion 
aod will take conscious measures to separate 

, relision from politics. 

I must also recall what happened on tbe 
26tb January. 'Wbat did the protaaonists of 
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ICbaliltaa do and what transpired tbore' 
TIle, said tbat Sikb. wore alaves iD India 
aDd they wanted aD indepeadeot KbalistlD. 
It. KtaaUatao Baa WI. allo boisted. Bven 
cUlJeoaes are beiDa tbrown to tbe elected 
bod" sope. This typo of cbaUeqes were 
Dot thero durioa tbe time of BbindraDwale 
evea. Tbis DeedS to be takoo serious note 
of. TbcD, Brat the sope wanted to bold 
tbeir 8arbat Khalsa in tbe Golden Temple, 
but tben tbe tbroat came aDd they shifted it 
to Aoandpur Sahib. We did Dot like sit 
very much, but we were told that they bad 
to avoid a confrontation. It appears to us 
tbat tbey bad abricated the autbority of tbe 
elected body. 10 tbat Sarbat Kbatsa, a 
decision was taken to let tbe Golden 
Temple vacated from the extremists. But 
tbat has not beon implemented. Tbey have 
. a duty to see that tbis is done immediately, 
othetwise it will apin complicate the 
.ituation. 

Tbere i. lanother very amenacina and 
danserous tbing. While the extremiSlI are 
adoptlnl tbeir usual methods, counter .. 
communalism is coming up in tbe naOle of 
Shiv Sena and that is very very dangerous. 
1 waot to make an appeal. An the 
oational parties bave a duty to see tbat no 
one from aoy of the party aSlociates himself 
by any means with any of these kinds of 
orpnization8. That is our national duty. 
When Rajiv-Loosowal Accord was signed, 
we .U supported it. Tbe President of the 
party and the Prime Minister of tbe country 
atloed it. But I want to ask. Is tbis a 
respoolible behaviour that even inside 
Parliament. eveo from tbat particular party, 
which bailed tbat Accord, tbey spoke witb 
different voices. One may say that this Is 
the proof of democracy. I say. Pa rtiament 
II Dot tbe political confe.rence room of any 
political party. Settle it inside the party 
aDd come out with a unified voice and say 
tblt ,he Accord bas to be implemented. 

(I",."upllo",) 

Alain, it i, not only one particular 
party. An of us sbould be conscious about 
thole thiolS. What is happenioJ in 
Haryana 1 What fa lOio. OD there in tbe 
name of 'Samast Haryana'. We are bot 
at all bappy with it. We are .pinst it. I 
.Y we bavo to ,bow wisdom. (,,,,,,,,",11 (Jill) 

thrIll' Dlte"(}rt,m 360 

I am not IQinl to nlme anybody, this 
Is tbo need of tbe bour. Wo have to 
uDdentlDd this and we bave to take 
proper action. 

Now, the role of tbe Government ,. 
very important in brio,ina peace to Punjab 
and in effectively combating terrorism. 
Inside this House, I heard a view one day 
that non-implementation of tbe Accord and 
delay in, the Accord is not responsible for 
the Irowtb of terrorism. One may say like 
that. But our feeling is that tbe extremists 
are saininl around because or this delay. 
Those who are trying to sabotage tbe 
Accord, are able to tell tbe people that 
Chaodigarb has Dot come and so 00. WelJ. 
it cannot be taken as a plea that because 
Chaodigarb bas not come. one should tako 
to terrorism. But what are the factors that 
are contributing to it? We have to under .. 
stand tbis aspect. There is so much of 
misbandJinl. You aU know this and I am 
not IOing into it. In the Accord, tbe 
contiguity factor. tbe viIJage basis and then 
the language basis, all these things are there. 
But in tbe Mathew Commission, how did 
tbe other factor come? Nobody under
stood it. The Prime Minister said that 
was a mistake. But nobody rectified it. Is 
tbis a responsible thing tbat we are doing? 
I do not know. Can you prove tbat this is 
a responsibJe thing to do ? 

Now, let us come to tbe AkaHs also. 
Some confusion is created by lome of them 
regardina the SYL Canal. That a) so 
contributed to the other communalism
counter communal forces. They have to be 
very serious also in their commitment and 
tbey should see to it tbat the SYL Canal 
project is implemented. 

Now tbe question about Chandigarh 
comes up. The Mathew Commission 
failed and it ended in a fiasco. So many 
mODths have passed now. But what are 
you tbinking about it '1 Are you trying to 
solve tbat particular aspect of the Accord '1 
Candiaarh will 80 to Punjab aod· some 
Hindi areas will go to Baryana. What i. 
bapJ)Cniog to that? How can confiden,e 
,fOW in tbe minds of tbe people that the. 
Accord' is beiDI implemented hi its full 
contents. How? No attempt is made 
to construct tho capital of Barye •. That i. 
also important. If some activll1 it tbere irs 
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this direction. people will understand tbat 
tbe Accord is beiDa implemented. 

Now I come to another aspect, which 
it very vital. Tbat Is about· the fore ian 
coDDcction. They are all exploitiog the 
situation and that is very serious. So much 
bal been taJked about it. Government 
never rose to the occasion. Why don't 
tbey come up with a White Paper 1 Whose 
hands are there? You told tbat so many 
terrorists had beeu nabbed. They have a 
definite connection with Pakistan. Shri 
Barnala is saying that Pakistan is living 
tbem trBinina. The involvement of a 
forciaD band is a common knowledge. Take 
the people into confidence. It is not the 
case of only innocent people misdirected 
towards terrorism. You tell the truth in 
the people and you rekindle that spirit of 
fight against imperialism. That patriotism 
bas to come into the minds of the people.· 
And you have a duty. 

Now. Mr. Howe, the Foreign Secretary 
has come. Have you received any com
mitment about curbing terrorists in that 
country and about extradiction? I t is said 
tbat tbey would take stern action' there 
but not extradite the terrorists. They may 
be saying tbat they will be firm may be 
tbey have an interest, tbey are trying to 
sell tbat junk 'Hermes'? Whe have to see 
that there is a method behind i,. During 
tbe earlier occassion, viz. the discussions on 
External Affairs. 1 said tbat there was a 
method. We talk or Pakistan. It is not 
Pakistan alone. The Big Power is there 
behind it. There was a blueprint drawn 
up by a Pakistani Colonel. I referred to 
tbat report which came in 'Hindustan Times' 
of 2nd February. I wonder tbings are 
bappcnina in tbat direction. Their aim was 
to create terror; capture tbe Golden Temple; 
kill people; kill VIPs; prop up a figure like 
Bhindranwale, and give arms training. All 
tbeae are ha ppeninl in a calculated manner. 

Then will be a time when they will 
r,coBoize Kbalistan, and they will inter
vene How dare they say that? They 
caDn~t say tbat, witbout a big support 
behind it. You have to understand tbis. 

One m.y say that I am exalierating 
thin... No; I am not exaaaeratins. 

AN HON. MEMBER: You are abso
lutel, correct. 

saRI SAIFUDDIN CHOWDHARY: 
I referred to another report. What is tbe 
reaction of the Government? 1 referred to 
.8 report that CIA bas set up a Sikh depart-
ment. a Muslim department etc. I am Dot 
aoing into other aspects. You should COOle 
out and tell us what is tbe real tbiDI 
happening. 

Now, ill the United Kingdom tbey are 
giving shelter to terrorists in the Council 
House. They are giving doles. To whom ? 
A list containing some names was submitted 
by our High Commission to the British 
Home Department, saying that they were 
hardened criminals. (Interruptions) British 
Courts did not hand tbem" over to our court 
but they give tbem doles. What a good 
friend? 

We have got tbis report also: In USA, 
the states the Khalist80is enjoy in official 
circles is similar to that enjoyed by Contras, 
Mujahideens of Afghanistan, and counter
revolutionaries of Angola and Mozambique. 
I am afraid of that time to come when as 
Mr. Reagan bas said; '1 am also a Contra." 
Some day, he may say: 'I am also a 
Khalistani'. I hope that day does not come. 
Today, I beJieve that everybody bas seen 
"The Statesman". Warren Uona has written 
what Reagan has told the U.S. Congress 
on 4th February this year; he said about 
moral and material assistance to be given to 
topple four Governments including Kam
puchea, Nicaragua and Afghanistan. We 
all know about their covert actions. I am 
not trying unnecessarily create a certain 
kind of psychology. But things are very 
serious, more serious than what we can 
just now think of. 

I do not want to take much time. What 
I want is: You tell us concrete1y what 
you are going to do about Cbandigarh and 
about the tran&fer of the territory. That 
is the first tbing. The river oispute is there. 
That BiJJ has been passed. Then we have 
the SYL Canal. Akalis will have to see 
that it is done. Then we have the foreign 
connections. Are you ready to come out 
with a White Paper? That is very' mucb 
needed. 

I aaain appeal to all, includiog myseJf; 
We have to show restraint. We have to so to 
the people of Punjab. OUf party i, orpoizioa 
witb the Left parties, to have a campaip for 
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'-Save Punjab, Save India Day" in Punjab 
from the 5th April. That is the only 
Weapon. If people are mobilized in support 
of tbe unity and" inleltit, of tbe country 
aad alalost tertOrism. tben terrorism can 
'be aR'ectively combated. Tbere is no otber 
way. 

With these words, I conclude. 

( Tranll tit; on) 

SHRI CHIRANJI LAL SHARMA 
(Karnal) : Mr. Deputy Speaker, Sir, issue 
,of terrorism in Punjab is being discussed 
in tbe House. . Punjab, or tbe land of five 
rivers, bas produced great freedom fighters 
like Lala Lajpat Rai, Sardar Bhagat Singb 
and Udbam Singh, Punjab is a leading state 
of tbe country; it usbered in tbe green 
revolution and is producing maximum 
foodgraiD$ in the country. It provides 
funds to the centre. This is tbe Punjab 
... here once love and affection prevailed and 
where big tempJes and Ourudwaras have 
been built. There was a tIme when Punjab 
was praised all over the country. Unfor
tunately. terrorism is at its peak in that 
very Punjab and the situation has reached 
a stage that this House had to consider and 
discu. this matter. 

It i8 clear that when tbis issue is before 
the House, it is not confined to Punjab 
alone. Terrorism bas become a national 
problem. We remember tbat period of 
early fifties, when PEPSU was not in 
Punjab. Naxalites had spread a reign of 
terror in Punjab and the Centre bad deputed 
Sbri Rao to deal with the situation. He 
was able to eliminate the naxalites and that 
re.ian of terror also came to an end. 

Unfortunately. today also similar .cir
cumstances prevail in Punjab and tbe Centre 
had to depute D.G. Police to Punjab. 
~Arter aU, wbat is the reason? Just now I 
was listeninl to an hon. Member of the 
opposition who had said earlier that oon
implement a tion of Rajiv-LoDlowa.l. Accord 
was tbe ",ain reason of terrorism or extre
mism in Punjab. (Interruptions). He bas 
already spoken on this subject. I have 
also .pokeD at leDlth on the subject at the 
time of discg-;si·on 00 tbe President's Addreas 
and on tbe Ravi ... Beas Bill. I do Dot want 
to repeat it DeW II 

BtJt I want to know ,. wbether thero 
was no violence or terrorism ,in Punjab 
before tbe Rajiv LODsowal Accord" Were 
they not terrorists wbo assassinated a areat 
personality like Longowal wbo was one of 
tbe signatories to tbe Accord? All tbese 
people were alainst tbe Accord and did not 
want restoration of peace in Punjab. Now 
how far ;s it right to !::ay th.tt non-implt!' ... 
mentation of the Accord is the cause of 
violence. Out of 11 points of tbis Accord, 
9 have already been implemented. Chaodi .. 
garb was to be tra nsferred to Punjab on 
26th January and Malhew Comn1ission was 
appointed by the Government for this 
purpose. But as per the findings of the 
Mathew \:oromissioD, Chandigarh caDDot 
be transferred to Punjab unless Hindi
Speaking areas of Punjab are transferred 
to Haryana. Government of India wants 
that both the Chief Ministers should discuss 
this matter to find out an amicable solution 
but no solution has been found till now. 
Now, again a commission will have to be 
appointed. 

It is also mentioned in it that Punjab 
will complete the Yamuna SutJaj Canal 
work by 15th August. Are these the two 
issuses of the terrorists in Punjab on accuunt 
of which they ba ve taken to the path 
of terrorism? Some foreign powers includ
ing Pakistan and some westcln countries are 
responsible for it because tbey cannot 
tolerate our rapid progress and want to 
destablise OUf country. They want to 
disturb our peace so that we Dlay not 
progress rapidly. Who are these miscreants? 
Tbey are Indians. I win Dot say Sikhs 
because a Sikh can never kill a Hindu. 
They are buman beasts who are bereft of 
humane considerations. Shri Barnala 
bad recently said that they were being 
trained in Pakistan and I do not want to 
repeat it. It is the duty of our Govern
ment add just now our Home Minister bas 
also expressed his views on the subject. 
After the Accord, elections were held 
peacefully and a popular government was 
formed. Our Prime Minister expressed 
bis happiness over tbe peaceful elections 
in Punjab irrespective of the fact that AkaIi 
Dad bad won and congress had lost it. It 
was bo.ped that peace would be restored in 
Punjab but could not be restored. The 
people of Punjab demonstrated beyond 
doubt tbat tbey were aaaioat tvrorietb. 



Peaceful "Iced..,." are an, evldenco of tbo 
fact tbat tbe people of Punjlb did' ,Dot yiold 
to terrorism and CODscqurntly tbere were no 
disturbances. But after tbe ,formation of 
the popular Government. terrorists aaain 
statted their attjyitiea. Whenever any 
aftort is olade to normalise the condition, 
thesc terrorists start their anti social 
acivities. It ,cems to be a well planned, 
conspiracy. This is not a question of 
Sikhs or Hindus, as is said quite often~ 
Atte~ps are. of course, being ,made to in
flame" communal feelings in the name of 
religion in temples and Gurudwaras. Mr. 
Deputy Speaker. Sir. it is easy to set aflame 
dry grass but it is very difficult to put it off. 
Extremists also cannot in succeed in 
realising their nafarious designs.' After the 
assassinating of Shrimati Indira Gandbi. 
some untoward incid~nts did took place at 
different places, but )Vithin 24 bours, our 
YOUDg Prime Minister had controlled the 
situation with a firm hand. There was a 
sense of uncertainty about the country's 
future and tbere was fear of civil war after 
Indira's assassination. But the Indians 
acted very wisely and in Delhi the Hindus 
came to the rescue of their Sikh brothers. 
Sikhs have themselves admitted that their 
Hindus neighbours had helped them. So it 
is a conspiracy to ~tart a civil war in the 
country but they will never succeed. India 
is a great country with the towerins 
Himalayas in the North. lanka in the 
South and where rivers like Ganga and 
Yamuna are flowing. There the people 
speak diverse languages and profess different 
retigio_ps. They are wrons if they think 
that they can create communal disharmony 
and tension or that they can start a civil 
war. 

The question is what is the responsibility 
and duty of our government in such circum .. 
stances. Mr. Deputy Speaker, Sir, Shri 
Surjit Singh Barcala is a wi$e advocate and 
works with great patience. . But I am sorry 
to say that one cannot ru1e with folded 
hands. A tbief will never admit his crime, 
if the S.H.O. offers him seat and enquires 
respectfully whether be is guilty. This way 
you cannot stop thefts and dacoitiel. Sbri 
Barnala bad tbought of winning over tbe 
terrorists witb love. But it did not succe,ed. 
Just DOW our aome Minister told us tbat 
two tbousand sixty two cases were withdrawn, 
1900 persons were released and scbeme. were 
'pre,pa~d ,o~ tb~ reha~ili'"i()p 01 t)1e 411ft-

ten.. And DOW th," is a d,",aad , ... , ..... 
deeeDues of Jajpur t faciDa ch.rl~ of ,edition 
be released. This way. )ou C8DD,O, atop 
terrorism. You can only seop it by .bow 
of &trenlth which is ,evident not only Irom 
tbe History of India but also of the world. 
The Indian Oovernment is doina its dut)'_ 
Law and order is a State subject. When
ever, we raise a question r(Bardina any .of 
the States, it is said. " 

[english] 

You cannot touch Punjab. You cannot 
tou~h Bengal and so on and so fortb. 

[ Trans/at/on] 

But the State Q'overnment can ask for 
assistanco from tbe Indian Govtrnment. Sbri 
Barnal. had asked fer help and Indian 
Government beJped him. At present we 
have 200 companies of Para .. military forces 
deployed in Punjab to figbt terrorism. We 
want to extend all support to Sbri Barnal •• 
Government of India feel that tbey should 
help a State Government, whenever tbey are 
in need of it. Para.miJifalY forces are StDt 

to other States also in similar situation. Just 
now Sbri Arun told us that 43 persons ,:'ere 
killed. Contraband arms and ammuDition 
were also recovered from tbe intruder •• 
smugglers and terrorists. This shows a pre
planned conspiracy. It should be cbecked 
wit. the belp of para:1Dilitary forcel as well 
8S Armed Forces. Borders sbould be 
sealed. as is envisaged in Bangladesb, 
to prevent any infiltration from across tbe 
border. 

It is not possible to combat terrorism b, 
takin8 recourse to lepJ meaDS or by force. 
There is need to instil a feelina of love ill 
the people. There is no wedge between lb. 
Hindus and tbe Sikhs. PUDjab bad never 
faced this type of problem before. Hindus 
and Sikhs have .. common lincaae. Tho. 
elder brotber sports a beard and tho YOUl1lc., 
is clean showen. There are iustances where 
one brother-in-law is Sikh and other i, • 
Hindu. Even ou.r Goyernment does not 
distinguish between a Hindu and a Sikb. In 
practice also, there is DO difference betweeD 
tbe Hindus and the Sikhs. Our CODlt,itutio.o. 
our practical wOfkina a. well ,as our d.)' to 
day fu~tjoojng do not' reftect ~.DY dlsCri. 
mination. Jt is heartening ,to note tbat tb, 
opPfHilJAJI mav, ,ISo prol»~ ~9'" 
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tbeir full support. Alas. they had con
demned terrorism from the very beginning t 
On the contrary they pleaded in favour of 
tbeir demands. This only resulted in en
couraging such elements and the situation 
went out of contro). The prevailing situa .. 
tion in the country and particular1y in Punjab 
il bound to come to an end as it happened 
in the case of Naxalites and Anand margis. 
Now tbere is peace in Assam, M izoram as 
well as in South. Such type of situations 
do ari:;e. In Kashmir also a lot of problems 
were created and even terrorism is raising 
its ugly head there. Previously, the then 
Chief Minister Sbri O.M. Shah, who was 
supported by Congress l had us~d his office for 
nefarious purposes and he encouraged anti 
national elements. He wanted to consoli
date his position by using such elements. In 
that situation, what was our duty and res
ponsibility as an Indian citizen. Recently, 
Sikhs gathered in large number in BangIa 
Sahib and they took out a silent procession. 
I suggest that not only in Delhi, but in 
every hig city of Punjab also like Ludhiana, 
Amritsar, Jalandhar, Gurdaspur and 
Hoshiarpur, silent processions should be 
taken out not only by Sikhs but also jointly 
by Sikhs and Hindus. An atmosphere 
should be created there to calm the prevail
ina teosio.. The leading personalities of all 
the communities and relegions should come 
forward for this pur,?se. I must tell .,~ou 
that Ourudwaras are being misused. I am 
not talking about the Gurudwaras of 
Amritsar alone but of all Gurudwaras. The 
terrorists, after killing people, take refuge 
there. This is very dangerous. ] twas 
sometime after operation Blue star that 
peoplo came to know about the reaUty. 
Mr. Deputy Speaker, Sir, I must te11 you, 
respectfully, that previously Gurudwaras 
used to resound to tbe hymns of Guru Vani 
and devotional songs which used to enHghten 
UI and guide the worJd. But now Guru
dwaras have become haven for terrorists, 
who kill innocent people. What is their 
fault, who are being killed? They do Dot 
bear any enmity with them. Their only aim 
is to creat disturbances and unrest in the 
country. I want to say it emphatical1y 
tbat the agents of big Powers are active in 
our country. I do not want to name tbe 
countries. Some of the Western Powers 
are pumping huge, funds into this country to 
#)oanco slIcf) ~c,tjyiti~,s. 'This ,m,one? is '1se!:l 

against the interests of our country. The 
Government should look into it. 

[English] 

SHRI BALWANT SINGH RAMOO
WALIA : I have to interrupt my bon friend. 
Sir, Today we are discussing bow to streng .. 
then the national forces arid isolate tbe 
terrorists. He should not generalise and 
say about Gurudwaras and all that. Today 
our main aim is to isolate those elements 
who are enemies of the country and so we 
have to speak on that. Please do not 
generalise all the Ourudwaras. 

[ Translation] 

It is not correct to talk about tbe Guru .. 
dwaras in such a manner. It is possiblo 
tbat one or two Ourudwaras might be engag
ed in such activities but what you are saying 
is .... (Interruptions) 

SHRI CHIRANJI LAL SHARMA: I 
want to point out one thing .•. (Interruptions). 
I am only talking about tbe foreign powers 
who are pumping money into lndia. I did 
not say that Gurudwaras from outside are 
sendina money. ) only mentioned the 
foreign Powers who are sending money to 
use black sheep in our country against our 
interests. Such black sbeep are found 
everewhere and they also exist here. 

[English] 

MR. DEPUTY SPEAKER : Please wind 
up. 

[Trans lotion] 

SHRI CHIRANJI LAL SHARMA: 
Mr. Deputy Speaker. 'Vakt Kotta, Kissa 
Tulani'. It is a long tale but time is sbort. 
I do not want to disobey you by proloDging 
my spee,;h. 

Under these circumstances, I would like 
to give a suggestion. OUf Prime Minister 
bad invited the entire Opposition in order 
to find a solution to the Punjab problem. 
This 'House is supreme in the country. We 
must move forward as Indian citizens and 
must rise above religion aod caste consi
derations and party politics. What to talk 
of terrorism, the oppositipp .'.'ad rorei,1J 
po\ye~~ ••. ,(I"",rlIP1Io",) 
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1'~F .. ,:MAOaU DANO,.VATB: \'~ 
.., not lettet ea. ,wjtbo)lt coo4o.mAiql .,~ 
oppositioo parties. 

• all ,CflPlA.N,1 :~L ~R~A : 
,W.t to ,~.k "o',£Ot:~ian, ,PAwers, e,~ "file 
c~QQfI,ap4, l""'_lN,,~~ ,~~r. A;8MPt 
,,~ tJ8 WK1 w, QD brMl&. ter~~ tp .p
eDd. With these words I take my seat. 

. ,.(£".11.) 

,IROF.'IMADHU D:A~DAVATE ~,;a-
"pur) :,14r. ,DQPuty .$_pe,ker. Sjr",be §pqf.~~r 
,l,o .. bis i.n.tl,,1 obseJ:,,~i~ ~ .. ca~tip,swt a 
"Jplrlt of rcaltalnt in ~~s ,.;l~~te ;,Dtd J 1~O 
,~,t keep in ~m~d t,be v,ry b~ ~-
Pat,t,Pao ~o4ard ,tlw~ is SC>t up ,by '! ,~y 
cO,JI~alUe, Prof. TOW4lry. ,~d I,ali,oat ~\bis 

.... ckJr0UJ¥l, I do :,;aot ~ • .,t to ~tlb ,,~~ys 
,.PQU~i~ parties on ,this j~,ue, ,but ,tcy to 
tpaly.e i,be ,praplems til,t are cr~at~d becw.yc 
of :tcQ:~riam :in P~Djab and clso~bere. 

In t~is, v~y HO\Jsc, on ~hr~ ~~~iCW8 I 
~d ~nlliated a ,disc'Qssiop Q.o r~ja,bt" '-9d 
I do, Inot ,propose .to re~4lt Jp)lle ,of ~,~Qlo 
a~DJ8 wJ;lich were mentione,d .ip, the J~~ri~Fr 
~e\1a.te. 

, It Will hoped ~~at after ,~he "fq~~~,(!~,n , 9f 
,~bo' ,1,k"li Q.overD~~nt in P~~j~~, ,"e,re _~,}.II 
be, ,reJ.a~,~oD of ~~D~i().n, a ~;"', ,~.t}D.~p'~re 

~ Wlll be ~1.~a"ed. ,Sir, I m,u~t,"4~it. ~.t, .,as .a 
. .result of tlle el~ions i~n ~\l,Djab.· t.wo tf\~!J88 
.. w~re cJ.,.rly eslabl,ilthed. Of ,~~urse, ,~~~r,e"\r~~s 
.• ,dlttcr4'oce of qpl~iQn ,as ,to .~e~~~r. \~e 
,,~ctiQ~s .hquld be ,~el,d at It~~t tt.I~. ,or , .!~'Y 
. A~~u~d ,t>e .po_tpon«;d.: Jut on~ ,tAle ,~.i~i~D .~o 
hold the elections ~,s ,tll~rel ,~~,c~~~~1 tlle 
extremists nobody boycotted tbose olections. 
I ••• ~,mq98 tl\Qa" v,.:ho ~"\1l'p'll)Jppd via9rous-
,ly ,.w.: the : election cQ~J)~.D., "J,.,~~ 

I almost Cl,II Ute ~nstit!JeDCio., aqd I ~~~d ,1~Jt 
: ~e ~p'here :of tJ1e (:9~aiIDt I,pd t,-o 
'i ~WJS: ~QlAJ'pd o,,,~ of tb.e elect.i,qn, ~~~lID. 
,.l;hoQlb ~ere, was ,a 1_~r~D~ ,9)1. "b~~Fr 
qQ,a 'p.,rticular ,:4ate !t~o .'l~t(9ns ,~~,op,'d ,~ 
b,ld, ul\,~lY, ,,~beD tpe'~~t.iQI;l8~:w.,..re .MId. 

I ,qnb' :t)le ~ex,'~tW.t. I t~ycP.u.Qd . ,~~e .~ ~Gtt~1 
',Ml~ \tJ)"~o~,, "mlP t~ pp~" ~f ~~~ \ y.,~"rl 
"Jo "he:,,...iqD,~ :Md~, )'V;,91.Y ,pf ,~!~e ,,~.1i 
I pal ..in,.tpe c;~q.-. tUll ~".. "..0 . ~r.st 
,,~t.\pI t~ ,,~~Mts ,~b, ,t)" ,~qJ~PPI.&tJc 
,.p;l~h;~ Qf .'''0. ,.~II.p.~:i'b~. iQ, i~.~' ,~MiJ~b~ .,pd 
,.J ~,_t ",~f)}e"JP~t ~: PJafflPp'· 

DOD ia Punjab. 

~.II .. .11)9" ,AlIFf!· ,J ,9JlI' iJp 
"I.J¥ty "tile CQID~JjQn qf:~b ~lt.~ 
'; in, PuqJ.~ .a~d, if Y()U t.Ue . Into :~~Wlt 'fAa 
compoablon Gi, .be ,el~tQ~.te jp,~ ~o_ .. 
tACIlC)', urban,"s ",U as 1:\11'.(&1, if ""rc .Je 

.$1) be i~P JljD.du~h combi". In .,f~ 
cl9r.1.lptlAkali QtJ W·9u1d DQv~r ba,e ~~SlD 
dle ~t~ ,lnOj~riJY in, Pun;;'b. SJr. ,J Ar;n 
DOt ,Ml-Vl' tlUa ·,11 ,an at~'!'",""QVFt. /f~e 
'~"/JlPJe·btd put IOfWf.l'd my cop~w-e 9D 
the, frona. pge QDe d"y .prJor to tbe ",ec'i4W1 
tbat Jlad taken plflCC, aDd,} JaW ~ .4lD '\,." 
ba,", ,9f ~y ,~x.pcric",~e of. ,various c~M
tuenciet ,in PUl)jJlb. I feel tblt In pr~D 
cODatitU~Dcie. ,there ·nlay be . ~e ~~,~A81 
polarJla tiQ.,. ,ut, . 10 ttae o,tral ~'re ••• ~9~. 
waDt peace _~Dd peqple ",.,.t.~ I.bat QpJy 
tbw,uab SJ~,.HjD4u ,a~*y, ~~ ,c;~n.1:Ie 
achiev.ed.,ln a l.rJC D\lmbor pf .r\l{.l c:pp • 
.tituGPcica. JSU~b., •• , weU " 1J~"u. ,~Qql"'I,~ 
and voted tor AkaJi Dal. If you .~e, ~e 
cotQpoajtion of ~.ectofate., bcca.uae DOW ,a'be 
voliOI pattern in yario~ boot" •. i. av~Qab"" 
you will find aaotber weJcomb;). .fe-..ure .. 9f 
tbe elect_,oD f"ult. that Js, cepeciaJly in &,be 
rural coDstitu~ncies of ~uojab, tbe Wlld'~'". 
well as lbe Sikhs vo,~d for ,'bo AbU .Qal 
and rUle ""ali D.at emerpd w~tb aD '~olUJe 
majodty. So, it •• ~ot PDl.y t~e .r.-t l1' 
extrelDi3ta ,on one si4e b~t. ,.9D ,t.be.ot~r.~. 
!be ,pQdtivo .clU,evc;m~ot 01 ,the oJcptlo~. wf-I, 
Hioctu :SJkh ,Qlity, eqlec;ially ,:in tbe ,,,,",~I 
arQal 01 ,l'uojab, ~~h t() ~y :~d .jl 
tbe ar~ateat ,.c~jo,v~.~l)t Q,t ~ 
elec.tioo . 

,I '~It t,~t pr9J?ably. af~er ~tbis victory. tb • 
~~lt~i't8. ,w,~1 be 80 rp~~b pu~hed to ~be 

, W:WJ .~,t, ~n ,t,q8IQ~s )you!d be r~duced to 
,,~e ~~~in:tllm "p~. .fl .,.1 re,8ult Or , ~~!lt • 
:,tP,.r().r(~~ .~tl 4e.r~.,ted. ~ut 8~~n ~'j_d 
tllat ~"l~re 18 .~~~rrep~ t?f ~ioleD~ .. ~Dd, 

" ,~be,et9,e. ,OQ>" the, ~problem ,~r~a:e ~. i. -1)9" 
~o $9.rt 9ut .Jbe ~,~UO. Qt, ~u.rte. ,tb~f. is, a 
p.4\~t~g1 ~n ,~e .rror~.m. We ~~d ~at In 
Lq~l,J',~a .. \~a!aI:~~~er, ~mr,i,~ .. r, Cb~!ld' .. rb, 

'., __ Ad 9': RC?~.r:set ~n~D~pur ~ahf~, . vidlenee 
, ~!l~k . J~lacet . ~pd !be vl,!~~c,e wal 4~ed 
'9~,~r4a ~pc ~I~~fle ,p~~. ~ e~tl'lll!l~. , 

"I;l.ave }~PJ~ ~,Pre~"~,t~d _,be . ~~~U :I?~I ~~. 
It, to P9,w.~r" ~fl~ i1) .!!'e .,)leyt ,~f their . .11.11. 
',.~e ¥,\Ctqr)' lof ~~pJi P~l.~~., • . ~~teat r 0' ' .. tM 
,'J.t~~~JI .. "'~4, ,t~rp~ore. ttlfy) faat ~to 
,ler!01J- "~!,~ . t~r w,~t to b~!D.tI 9,1. 
. \~~~I.' J>..1 ~iD ~PJ~b. ~ ()\) . .,ill ,I!,d 
. ,Jl\f~ . _" ~.,. l'I' ~!() ~,,~.,_'" .(~ 

, . " 
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attacking tbe Hindus. They are interested in 
attacking the liberal leaders of AkaU Dal. 
At Anandpur Sahib. their main tarset was 
tbe Chief Minister. After tbe Accord and 
before the elections, Sant LODlowal was the 
taraet. After the Accord was signed and 
,after the Chief Ministership was established 
in the hands of Akan Dal, tbey wanted to 
make the Chief Minister of the AkaU Da} 
Government as the main target. Fortunately, 
they failed. But there is a certain pattern in 
tbe terrorism that hal take~ place. No 
doubt, both tbo aspects are tbere. One aspect 
II, ,that some terrorists are moving from 
Punjab to Pakistan territory, and some 
trained terrorists are coming from Pakistan 
to India, coming to Punjab. But in addition 
to that,' there is one more factor which to 
my mind is more dangerous. I do not want 
to reveal what happened at the meeting 
convened by the Home Minister and tbe 
Prime Minister. But tbere is one aspect which 
I have consulted the Home Minister also 
tbat it is not a secret aspect. I asked one 
pointed question: When you got hold of a 
terrorist and the arms that you had seized, 
were they necessarily arms with the foreign 
stamp? I was told by the Home Minister 
that it was found that a number of arms that 
were seized from the terrorists happened to 
be the arms .that were snatched from the 
Punjab police. It is a very dangerous 
phenomenon. 1 do not allege that tbe Punjab 
police handed over the arms. J do not say 
that like Bhoo Dhan, there was Arm Dhan. 
I am not saying that. But whenever there is 
an attack on the police station and wherever 
tbe police were got hold of, their uniforms 
were taken away. What a tragedy is this I 
That in some of the places in which the 
CPI leader was murdered and massacred, 
lome terrorists went in police uniform and 
they attacked the person. Two of them 
died. The body-guard of the CPI leader was 
also killed. It is a very dangerous proposi
tion. Por instance, in Delhi or elsewhere, if 
any uniform policeman or so-called uniform 
policeman comes to our house and if we 
open the door and we saw that be happens 
to be a terrorist who has come to attack us, 
what security is bound to be there. If a 
crowd comes, one caD at least lock up the 
door. If tbe crowd comes, the police caD 
come there. But if some person goes in 
police uniform to an innocent person's house 
JI~ ~tt._ biD) ,nd killa ~f~ i~ " a v,rr 

dangerous proposition. Bere. the IntelUaencc 
has to work more carefully. Therefore, 1 
feel that even the nature of terrorism, 'attack 
and violence that has taken place, we have 
to take of Dote of them. 

I have brought to the notice of the 
Speaker, through a calling-attention notice, 
one very interesting aspect and the dangerous 
aspect, which I would like to touch upon 
today. 

News had come in one Hindi newspaper 
and it was very prominently flashed, that an 
officer. wbo was a former Intel1igence Officer 
and who was a former Embassy Officer of 
Pakistan, was stationed in Delhi. He was 
hiding in tbe Gurdwara. The news has come. 
The news might be wrong. But. I will insist 
that when such information is given, a 
Member of Parliament given a notice of a 
Calling Attention Motlon. Even if my 
CalJing Attention Notice is not admitted In 
the House, I do not worry about it. But 
at least the Home Minister should write to 
us and point out to us whether there is any 
fact behind it, because if the former Intel1i
gence Officer of Pakistan, and who was 
formerly stationed in Delhi as one of the 
Embassy Officers, is supposed to be lodged 
in the Gurdwara and is taking advantage of 
it, probably unknowing1y, and if he is trying 
to carry on an espionage activity at a place 
supposed to bo a holy place, not only be 
win destroy the country, he will also destroy 
the sanctity of the Gurdwara. I think even 
the sanctity of the Gurdwara will be 
destroyed. Prom tbat point of view also, 
this must be gone into and when the hon. 
Minister replies to the debate, I would like 
bim to clarify it though be did not accept my 
Calling Attention Notice. 

There is one more aspect, to which' I 
have to refer, and that is the Bhindranwala 
ph~nomenon. 1n history, the entire episode 
is now recognised as Bhindranwale 
phenomenon. On this Bhindranwa1e 
phenomenon, I must warn this House, the 
ruling party as wen as the Opposition party 
and the Akali Dal, I do not know how I 
des~ribe it-here there, is the Opposition 
party and there Is the ruUnl' party-but tbe 
opposition party arid the ruling party 'have 
to realise tbat we politicians, whether' We 
belOfl. to the ruUns party or the opposition 
party, sometimes we are tempted to take 
pOli.Jc~1 ,dvaptap of ~rtaiD pboDolDeppp 
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that rise. J do not want to rub ,aDy' 

political party tbe wrona way. But I have 
said.on two occasions in this very House, 
and that was Dot contradicted that whenever 
the elections were there, whether it was 
1980 elections or 1979-80 SGPC elections 
or whether it was clf!ctions of tbe other 
type or whether it wes agitation by the Akali 
Dal, different types of people try to play on 
tbe sentiment of Bbindranwale and try to 
capitalise on it for short-ranse iains. 
Sometims we try to take advantage of 
Bbindra'wale and a 'man of that type, but 
later on, when tbe become Frankenstein and 
they try to destroy the very stability of tbe 
State and they tbreaten the unity and 
integrity of India, then only we realise with 
what type of forces we are playing for 
narrow, sectarian and partisan ends. Many 
have played with it. I do not want to put 
the responsibility on any political party. 
But some have exploited for agitation, some 
have exploited for struggle, some have 
exploited for pseudo-religious gains, and 
some have utilised them for political ends. 
This is a lesson for the future that whatever 
be the objective, if terrorists are utilised for 
narrow, partisan ends, they arc bound to 
grow into Frankenstain and ultimately 
destroy the very pattern, and the very 
system in which we are working. 

As far as the situation in Punjab is 
concerned, it is threatened by terrorism. 
I would not like to link up the problems 
created by terrorism. the problems posed to 
law and order situation and the political 
problems. I am not one of those who say 
tbat, beea use certain difficulties have been 
created in the implementation of Punjab 
accord, terrorism is created as a result of 
tbis. No. But when some terrorist 
activities are going on, ultimately tbe 
terrorist activities thrive on discontent and 
jf the accord is not properly implemented 
and it is not implemented in the time-frame 
that was prescribed in the accord, in that 
case, the entire extermist lobby will try to 
expose the Government of India, and tbey 
will try to expose the liberal leadership of 
Akali Dal and they will go and tell the 
youngesters "We bad to1d you earlier' that 
the problem can never be solved at the 
table." They will say that "the problem 
will be solved only with the barrel of the 
guo. They have been tcllina tbo youopters 
that "We were warninl you Do Dot sign the 
aareement 'with tbe Prime Minister of Indi~." 

He is not loina to settle the prqblema. Do 
Dot be trapped by the other Opposition 
parties. Do not try to cooperative witb tbo 
nesotiations OD tbe table. It is only 
through struaale. and that too a violent strug
gle that you can solve tbis problem." That 
is what tbe extermists have been tellin. tbo" 
younsesters throughout Punjab. That is 
what the AISSF leadership bas been doin •. 
in Punjab, and when actually some sort of 
difficulties are created in the implementation' 
of the accord, they will go to tbem and say 
"We had already told you and 
warned you that Cbandigarh will never come 
to us on 26th. As if it were to come on 
tbe 26th, the terrorists would have become 
non-violent. Far from that. But tbey 
take it as an excuse and they gain some 
ground to increase their terrorist activities. 
I do not say tbat tbe entire terrorism has 
grown only due to this. But if we try to 
see tbat there are fissures to the impJemen
tion of the Punjab Accord, then problems 
are likely to be created. At the same time, 
I would like to say that I do not want to 
take up any chauvinistic postute. I 
must say tbat tbere is not only Punjab, 
there is Haryana and there is Rajasthan. 
They are also involved. Then after the 
Accord has beer. signed, no less a person 
than tbe Prime Minister of India announced 
from a number of platform. and pres. 
conferences and from tbe fioor of the House 
also~ that even while implementing tbe 
Punjab Accord. we will keep in mind tbe 
interests of Haryana and Rajasthan. They 
have made it extremely clear. They say 
that when the canal is dug and when enoush 
water is available, if some aberrations tbat 
migbt have taken place as a result of tbo 
distribution formula, those aberrations can 
be corrected and you can relay OD us and 
given tbe goodwilJ, we can remove those 
aberrations that might be created as a 
result of the present formula ,tbat bas been 
evolved or as a result of the final judgement 
that will come regarding tbe distribution or. 
waters'. So that being the posture taken 
by the Government of India, and I welcome 
tbat Posture, and if that be the posture and a 
!Solemn assurance given to Haryana aDd 
Rajasthan that there is not the question of 
only territorial problems but the question 
of water is there, the question of use of 
water and in regard to soJvina those 
questions if there are certain aberations aDd 
distortions which are likely to take placo 



(fi6r. *"",,'dailfi.tt'r 
.;fg~i; • -" 4~~.Q(-ulil61.teJY we 
.,~ ~'~,~!JJo ~ aDd' ,l,' ,Ii.v~· 
ai, ,tbe ,loUt dou'St that il we sit with die 
1i~1 Ak'ali' I.dership aDa': ley to sbow that 
1!!)'ioJ~o .,.~~.eter.,... ~ave" ~o· ~Umi~to' 
tp.~~orti~ ~'wid.;~,P?'s,~~1e t~ ~ t~at 
t 1M, Puojab AccOrd II imptcineated respectiol 
at . 'tho same time tb6 .'pit'tions of Haryan. 
aDd R.jasdl~Q' relanJ1D8 tbe, distribution of 
water. I hive fult cood'denco tllat the 
•• aurenee .Iven 1)1 th~ G'Overnme,oi' or Ill'dia, 
i(llvea tt,e'loodwill cD all sides, can be 
implemented. 

I wlsb tb' point o'ul ito 'Od' tb. t ' there 
are' a ou.r or 4elrl'bds. I am Happy tbat 
bot'll' 'befor'e the AccoYd, dtlrlnJ' tbe Accotd 
add' arief tbe' Accord' a' number aI' 
point', whicli ' "'ere disc:ordatti pOiots 
hiVe ti'een setil~1!. 'tlfe' Centre:'S'tate 
reljtlotlitUp[ arMost' s."'ea. River: W~ters' 
dlij,ut6:"letit to .. Tribunai: Relay or 
ktft.ns In' O'urudwarat id' thtl)' Art 
ID~io Rldio-thal hlt~ ,*,en set'tJed by 
leeiDI' tbilt it is relaye" on tbe JClandb a't 
IMfoif or' tb'e ~IR. The A'll 11141. 
O~tW'Wlti\' Act -o't'tly in tbe case of 
blltbr~l :OutU'dWara,. 8n\t that tob w'ltb tble' 
G~IIIft\' ot tb"\ concerned durudW"ara~ a uili''; 
fttI1.~'.rn b¥'t1l~re. nit ;&88"~n ~ttf~tl. 
I • ., '"to dle"tioti-tbSt baa been leftled. 
ID~tk1n of Arf 12~~1 was' one amool 
11Ri few' itJ the Hot1n~ I welc6med tb~ 
Iftttmeti~ of t!At La" Minister wben be.' 
CI'tbltlup dd ."d ·W.~I.re' pretMted to leaw 
tbe';:lnt~rpret.tioD of Art 12S to leaat experts 
aDd va'tidds'Slkb'.orpnl .. tloltt I said 'You 
alt' 'aleh"l\w 'to do tb~ rialbt thi'n. at the 
.tona moriHfDt. Had you' done' it eatller. 
petts.p", tbe ... taffon woUld Dot have' 
Itlft«!.' So tbat'i.sue allb )ili'been settled. 
Ttitar-' th" q_tion Of aiMy deserters
wltbout' dWflonourina U. illle.rity 01 tbe' 
e~ 't'd "'" 'b~ of tbe' Artdy, some 
w1it" fl8~ _Ii fOOd'd: ou1 dt!' il tbAt mucb 
•• ~'/'jfvfJtf\iD '.' AcC(;tcJ II Imp~ttf. 
ed~ it will itJ' .1od1! way. I thill' if we' 
tlMi.te ImplfmlU1«1, at least the arotind 
belOW thl:',. df' ttil' 6tmn Ilts 'witl ~ 
cUI' off tfi(4' ~ lea.t .tremllm wilt ~ 
IriM t6' tHt ; ex~tit -dd~ tb,.-erol-t' ~ tbat allo 
bfi,;,'to' W,~. 

1taea. ODe'mod tb1D.~ Ir the' Barnal. 

GoVertYdont do~~' oot tab &by drm a'flltlidl: 
06i" mt>re' comt;tteitlda' II' tik"',' to .. 
ptD' and r may' SoutUl11ltf Houser atibUi If: 
~.". is' i. '.elfila' ia. the COUDttfl ttitft· 
probabl, unte_. the military Or the;' para. 
mftrtaly rorCes land ill Punjab. law &ttl 
otd6t mat not be e.tabU.bed. It tbad' 
reeflnl.l'o\W in the' cOUt1t'ty~ then t~rd' WIlli 
be' a d~morali~atton of the Police: force fa 
Pdnj8b: l' thint it' is the' ,reatest ttn~e.t to 
tb~; morale :b\')l)siini: or tbe ponce fore~'I~ , 
PUDjifJ. Therefore. the moral Itreuath allif 
t,","'moral' fabi'ic of tb~' Police Force or 
Punjab b~1 to be preserved and, therefore, 

, tb'4'Govertimebt must go out of the way and' 
tbe' state Government mllst 10 out of tb1!' 
way to se"· that the morale of the Police' f. 
not disturbed. Tomorrow. for installCe~ if 
tbe'terrorists attack some religious' COD~I.
tton' or they attack som~ Gurudwara or' 
they attack th~ Akan Da1 office aod or tbC!Y 
try to' born" some AkaU Did records arid 
if at' that time tbe Police force are forceCl 
to resort to firittg and as a result of tbat 
somebody d~ .nd' tbeb it we come out wHb I 

a statement botbway-on the' one side' we 
liyl tbat a stroDa attitude on la\\? and' cftdet' 
Jrtust be takeh and jf the BarDaia Govern
menl takes a firm action, we abo coodetn'n!' 
the firial and' demand a judicial inqult;, 

18~OO' hrs. 

in tbat case the morale of the police can 
nev~r be mairi'tained. Therefore, we' have" 
to colOre-we, OD tbe Oppositiot\ aide an!d 
tbose \\ill.., are' sitting tbete~ be caUse th~y are 
aho'the' Opposition Party in tbe State elf' 
PuDja'b~ and aU of us bere'~ the Ruling Patty 
a1 tb~ Ce~tre and tbe' Opposition" beret boffl 
0' ug ate OPP01itiol1 Party in Punjab-abd 
we sbb\ild' ridt feel tempted to put ffle'" 
Birnala GoVernment i6' a cornet like 
condemnios some of tile police actioD. We ' 
dem'atld jtrdici,\1' enquirY. Tbld will cr.at"·', 
tbe prot)Jem: • 

Lastly, there mus t be coordination 
betweei1 pata-military forces and the State 
police' force'. Even duriDI the riots we bave 
seeD durin,,, tbe ~munal riota we be, .. 
seen tbat who capp forces are inductod 
there aDd tbe 'State' police forces are tbere. 
sometimes 111 a resUlt of clubes, a teDII 
.Ituatiol'l ia created. Minoritiee are loyal 



e:OIt/I' ffl'I 61: faHit. dill majdJ'ftfes ar6 
.-11 'tt', .MWMk" t;1i it tOR\i; 0 a result 
M:'Wtifcti"do~lciffOi taiet' p*ce: Tb~te~ 
t6H. softtI ( RWt 0" cOtDt,;tbltiooJ tn1lst be 
t1ieft,: I wrn 'end tit\) sf*CIi" by mafdn, a 
c1f6Cr.' .",un. We' m~t see' to it 
tfAt itr' br_.:; abOlW' law and order 
IftWtfttin ;"ftl' tbe ,btlp' of tht opposi lion 
PartMJ'ind"tlie Rutfdl PartJ~ we should try 
to' http t.' Attli leadehbip in eftsdting
tkodatf it is their internal problem, we 
abbut\t:: 'iv~ tbem' fraterna" assistance. 
LeavlDI aside tllbse wbo are not extremists, 
tbt!y .re~ diritlfidled du'e to some reasons. 
Ttri), ma, be m~ like Mr. Badal. I may 
dIlrer'witb Mt. Tot'. Dut Tora are men 
like Mr. Tora and' there is the Chief 
Minister of Punjab. They must be brought 
toget-bet. Tbe tebsi'On between tbem must 
bt; rembv~a' a'bd tbey rlhl'ft be' told
Mr. Tora, Mt. Badal. Mr. Baroal'a: if you 
dO iR)t ftahj~- togetber, tb'e te'rrorists are 
libt, to liaol you separatt;ly. Therefore, in 
tfl~1 intetc.t or Punjab and in the in'terest or 
Udftt and integritf of'lnd'ia, you must close 
Up yOur r*Dk~~ ana come together. Only 
t.vb d'iVISoM are in' Punjab-those terrorists 
wbo' 'an; tbreiltentna' tbe' unity aod integrity 
of India in Puojab tbey are on the one side 
and t,hose who stand unflinchingly for unity 
and in'fearity 0" dIe country, tbey mu'st be 
on the other side. Such a broad-based 
untted 'efforis must be' there. 

I have not t be least doubt tbat in tbis 
country we inherited certain values during 
freettollr strolale let} by men liie Mabatma 
O'at1dbi and still I I tbint there is no erosion 
of tbe va1ues to the extent that nationalism 
,et d~stroyed!ot deStructed and therefore in 
fbe' ftt"'''' of' all die' values for which we 
bave Itood in the freedOm-strua1e days, 
wo will bave to evolve a broader unity of 
all thi' 'toree's there in Punjab and to seo 
that . aDarcby'~ ellios ana terrorism is 
tb •• rlelfanW uaity' anc1loteilrity is ensured. 

mirt; A1rlUltf SI~(1H' (South: Delhi): 
Th'e m.in speech' of Professor Dandavate 
t6f uilltY' 6f purpoae~ a~d: action and broad 
caiTtt1on"oT 'nati6nal toices to combat the 
melice" tbilt we' ra~ iri 'u~Dja1)' is ve'ry 
vie't~D\e. Tb. ~on~ s~a"er hi~sel~ has .j ttie' tone (ot: afscusskiri" and we' are 
.tet~r to' hftn' , t6r tbiu. J" wbu1d only 
ltji~ to tlke" tile Hou.~ a JiUfe' illte, the, past. 
\fSt' I ,,'oum"'lit~ 'to a\ak~ 'if &.r, it is'Dot ifiA-. 'ilt··1t1i.,1fft1JPo1!tlc:i1'· poftm'ics 

because the occasion does obt d~M'brlt:" 
I am BOing into the past' wltlt olitY *f 
intention so tbat we ar~ abl~ to ,., 
apprehensive about the dimensions .lId ttMt, 
danler tbat tbis nation is faciot. It hat' 
been our proud privilege tbat tbi. au_t 
House on nuermous occasions wWre otit 
national polity was threatened from Wfttlft!' 
or without. stood up solidly as a SiDale 
member and faced and overcame it. 
Therefore, I consider it my duty to say' tbat 
what we are witnessing in Punjab ii' Dot' 
the off-shoot of anyone' incident or oral' 
policy-statement or one single event wbleb' 
may have ha ppened here abd thete wbat 'M' 
are witnessing in Punjab today is tlie' 
execution of a grand design for thi 
destabilisation of India. Wbat we see iii 
Punjab today is a plan which has been put' 
into operation, which has as its objective' 
tbe destruction of tbose values, tbose 
principles, for which our democracy stand.! 
This effort did not start six months *ICi. 
seven months ago, one year ago or t",or 
years ago. Many senior Members in tbi.' 
House who are much more experienctd 
would bear a testimony to this, I have seifti 
that this concerted attempt started in 1981'~' 
with great intensity. 

Sometimes in recen t past, thoush it is '. 
part of the history, escapes are noticed and 
we corne to learn lessons from it onlY 
decades later when we ourselves have passel 
into history. 

Sir, our late Prime Minister Smt. Indira 
Gandhi fully realised the dimension of this 
threat. She made every effort to educate 
the nation about the dimension of tbis 
threat and at the same time she made every 
effort that within the country differences o,f 
opinions of perception, of problems, eV~,Dt. 
are reconciled, so that any irritant that tbere 
may rxist would be taken care of with'in tbe 
system that this country has adopted for 
itself. 

As 1 said, 1 would llot like to 80 iD:to 
political issues; but tbe fact remains' tliat 
inspite ot,our effort, inspite of our con~ictetit 
endeavour 00 this s'ccoun't, certatn fortel 
who are fuelling this desian 'were' ab'e aftri~ 
to take great and valiaftt people 'of PUtiJ." 
to the edge of secession fiom tllis' coulSliY~ 
We should not minimise what actually the 
country was saved from. I know' the 
aCtions taKell wore eitreme; tbe" 8¢t'iti 
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takOD were unpleasant, but when a nation is 
threatened, when its sanctity is threatened. 
when the values wbich we cherish. which are 
aacrosant to us. are tbreatened, every action 
tbat a nation takes is justified and I know 
what a great anguish we had when our great 
leader sacrificed even ber life. 

After ber assassination, in tbe aftermath 
of a great tragedy. in the agonisit}8 moments 
which tbis nation went through, the mantle 
feU 00 our young Prime Minister Mr. Rajiv 
Gandhi. It is very e~sy to be wise after the 
event. Sometinles it is very easy to give 
advice also. But if we are to visualise what 
he faced in Punjab when he assumed tbe 
prime ministership of this country, let us 
not forget that the great emotional trauma 
wbich the nation had gone through, whicb 
he personally had gone through could not 
have been totally absent from his mind. Yet 
he made the commitment after receiving the 
mandate of the people that one of the first 
priorities be had was the solution of Punjab 
problem. I am saying this, so that tbis 
august House places on record certain events 
which go into the labyrinth of history and 
perbaps whose (rue import is missed by us 
when we are· witnessing history. I would 
like to say that the compassionate manner 
and the way he approached the whole 
problem, in the manner he put across his 
own intentions built those bridges of trust 
and faith, which alone in democracy are 
viable. That is the reason why the accord 
with Sant Longowal was signed. 

It had been Dly humble privilege, Sir, to 
witness these events unfold, and 1 can say 
that there bave been very few moments in 
tbe history of our nation, where such a 
compact of faith and trust was attempted 
and consumatcd with so much dedication 
and so much c:ommitment. The courage 
wbich late Sant Longowal displayed is a 
courage which is very rare, and much less 
rare. in people who have practically spent 
a life-time in confronting tbe system of the 
party, or tbe pel·son with whom they at one 
time in national interest are prepared to sit 
down and write a moment in history t which 
can. be said a turning point in the history of 
nations in our sub·continent. 

Having said all that, it is certainly 
topical to know how and where did we 
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80 wrona? I know there are voices and 
not only the "xtremists, Mr. Doputy Speakor. 
who would like us to believe that tho accord 
was a areat mistake; who would like to lay 
tbat the attempt was a futile onc. I know 
perhaps at tbis moment this need not havo· 
been said, but I am saying tbis because a. 
Prof. Madhu Dandavate bas said-other 
l\1embers who spoke have said-we want to 
create a climate wbere partisanship, where 
inhibitions, where lack of faith and trust no 
longer have any relevance. So 1 want to 
say that inspite of these voices, there is 
nothing better that the Prjrne Minister could 
have done to regain the faith of tbe people 
of Punjab, and to promise tbem a future 
which was very much what tbey deserved. 

The elections were held. I am very glad 
to note here, and 1 would like to express my 
admiration for what Prof. Dandavate said , 
when he recalled his own opposition to tbe 
holding of the eJections. What the Prime 
Minister said at that time was that in this 
elections it is not which party wins or loses. 
The question is whether Indja wins or India 
loses; whether I ndian democracy wins or 
loses and events proved peyood a shadow of 
doubt ... 

PROF. MADHU DANDAVATE: 
Even tbose of us who were opposed to 
holding elections early we said if the 
elections are held we will funy participate in 
that. 

SHRJ ARJUN SINGH: I am serry for 
[lot mentioning that part of your statoment. 
KindJy eXCUbC Ole. But I have taken the 
spirit in which you have said which, I think, 
is much important. I might have missed a 
word here and there. 

Sir. in tbe elections all the apprehensions 
that had been raised were belied aod I may 
tell you no one should take credit for that 
as if it was the sole achievement of any 
administration because no administration 
in this cuuntry can replace the inspiration 
of the people. It is they who realised that 
they had an opportunity where they could 
put behind years of fruitless and senseless 
violence and demonstrate that in this country 
there are democratic options whicb people 
can take when tbe time comes. And it was 
this option which people of Punjab exercised 
freely and elected a Government of their. 
choi". Power is vested in ever), Government 
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accordio. to our Constitution and naturaJly 
it flowed into the hands of the Akali Dal, 
which secured the majority of seats in those 
elections. I would only say at tbis juncture, 
Mr. Deputy Speaker, that perhaps at that 
juncture a certain complacency crept in, 
not only on the part of victors, but perhaps 
also on the part of common citizens in 
Punjab. But the design had been foiled 
by the will of the people and those who are 
defeated temporarily are only whiling away 
their time. We have witnessed since 
November and December, more so in 
December, the recurrence of violence, the 
attempt to subvert the peaceful life of 
the State, and here I must say that whatever 
be the other circumstances, no Government 
worth the name has the right to say that 
maintaining 1aw and other and peace in the 
State is contingent on anything else. The 
accord bas been referred to, as if there is 
doubt whether it would be implemented or 
not. This House knows that out of the 11 
items in the Accord, 9 have been implemen. 
ted as Prof. Madhu Dandavate himself 
was referring to. The other two are also 
in the process of being implemented. Only 
two days ago, the Beas-Sutlej River Water 
Disputes Amendmer·t BIll, was passed, which 
is an effort to inlplement another point of 
the Accord, tbat is, the Inter .. State sharing 
of water, and I am sure the Commission 
that will be established under this new Act, 
would certainly make a very conscious 
review of the whole situation and adjudicate 
fairly to everyone concerned. 

So, far as the question of transfer of 
Cbandigarh is concerned, the Home Minister 
and the bon. Prime Minister have been 
making repeated attempts to get some kind 
of bilateral agreement on that, so tbat by 
mutual consent we could adopt a method 
where the aspirations of both Punja b 
regarding Chandigarh and Haryana regarding 
territorY.could be satisfied. The time comes 
when the Prime Minister feels that the 
accord can no longer be pursued, I am 
sure he will take the right step. About 
tbis, we are not in doubt, this House win 
not be in doubt and J would like to say 
that nobody in Punjab will be in doubt f 
about tbe total commitment of the Prime 
Minister to the implementation of the 
Accord (In'er'up'ioll.~). 

So far as the escalating violence is coo
p,., tl:l~re is a problcJD, Jt is not ~ 

problem of the baJance of terror and I 
would like to say that while the State uses 
terror ':It moments to subdue totally anti
national forces, which is very well justified, 
the democracy has to aceept that there is 
limit to the use of force. There cannot be 
unrestricted, unlimited use of force in a 
democratic system and, therefore, all tbole 
factors which may be affecting certain 
section of the people, whether it is tbe 
youth the unemployed, the people of Punjab 
in their dally lives, in their daily vocations. 
in their economic activities have not been 
lost sight of. One of the biggest dams in 
that area, the Thein Dam, which was in tbe 
doldrums for nearly 15·17 years, was 
brought to a stage where the Prime Minister 
laid the foundation and a cOITlmitment has 
been made that this dam will be completed 
within six years, whereas it would have not
mally taken nine years. 

There ha ve been efforts to provide 
gainful employment through setting up of 
factories; there has been an effort on tbe 
agricultural front by the Government of 
India to give the farmers better dispen
sation by way of better pdces for their 
produce; there has been an effort on evellY 
front to see that the people of Punjab feel 
that this nation and tbis Government caro 
for them as we 11 and as much as it cares for 
any other State, for any people 
of any State. That has. to be pursued 
vigorously, but that cannot be an alibi 
for escalating vjolence that we see in 
Punjab. 

We paid a visit to Punjab a few days 
ago and J must say that something which 
was never witnessed before in Punjab, we 
did have a very painful look at. It is 
easy to sermonize, it is sometimes easy to 
rationalise, but when emotions are involved, 
it is always prudent to sympathise, and in 
that sympathy sbaH flow out the concern 
of every corner of this House, which will 
be evident by the collective opinion of this 
House, the feeling that the people of Punjab 
should get our sympathies, our help and 
that we share their anguish. wherever they 
may be beleaguered by violence or into
lerance. I am sure, it shall have a very 
soothing effect on the people of tbat .State. 
I would suggest that immediately this 
discussion is finic;bed, a certain plan must 
be made out where every section of tno 
»oU8e~ b>, dire~t participation, ef:lab~e. t~, 



AI! 1.,()I, .. ~'. t:;t;~ 

,SV; Ar.\Qp ~$iDlbl 
i:>i*)pIe ,., Punjab to feci that abe collective 
·,wiII of ~arJjameot whi~b is represented here , .. In,,, vanauard of ,tbeir protection and 
,.&bia ,House which represents tbe national 
.I.ill ,lee, that divisions which are sought 
,,,to, be m*de between brother and brother, 
'. cff'or,t ,hat is a fo.ot t() destroy tbe 
ClMibUity of our democratic national 
:lDldlutiolU ar.e met boldly and I am sure, 
.._, shaJi be met successC\lUy. 

I ,,~Id ,,,ot :11ke to take much of your 
~ti_ "Ud 'liQuid only "in the end say this 
',Il\~h. Tbis is a time, in my opinion, and I 
,NP lure, jo the, view of every hon. Member 
., this HQuse, for the Indian democracy to 
close raaks; it is time wben the Indian 
~aey bas to demonstrate, and aU .of 

, "s. Jdlo are votaries, to demonstrate, 
, through personal conduct, that it is not 
only Up service tbat we pay, but that we 
.re ,prepared to meet the ultimate sacrifice 
if need be. 80 that democracy in this 
,country survives, so shat tbe national will 
is able to . thwart and defeat the grand 
cieaips of destabilization which has been 
set afoot by certain powers and certain 
elemeats. 

I. was amazed by tbe conduct of certain 
·bi. po.wers, who .would not hesitate to take 
&be world to the brink of a World W~r in 

"aD apparent attempt to counter international 
• rorism, but would grandly shut their 
.yea to the growth of terror.ists in their 
own State directed against another nation. 

18.25 hrs. 

[MR. SPEAKER In the Ch!llr] 

I, ,this kind of thing to be allowed? Or arc 
.wI .to atand up and say that we should Dot 
aDd shall not any longer suffer this kind 
ef a tbina? Anybody wbo bas the good 
of India at heart win have to demonstrate 
.bat India is indivisible. India is proud 
aad India shall march forward with her 
,_d bigb. defeating an the enemies. We 
aliall see tbat there is proper dispensation 
of justice to tbe people of ,this country, 
,and our commitments to the future genera
tioos of tbis country arc met in such a 
manner that they would not say that there 
was a time, there was an occasion. when 
,.bil tb~t ~.ple, people i~ ~h~ir nl1rr~w 

.SHlU ,Po X.OL4~~,Y~U ~,'QMJ • 
c:bctti~.~~): ~ naUqp i.,~ ~ 
yet "poQler "rim cr~Ai!a. ,."it~ l~ ,~_. 
,of the a .. si~tiOD of tdrs. ~~lta., Qq~i. 
Actually, funja,b is ,bUJD;ig ;wi\ll ~"MQW' 
and terror~ts :"nd ~~t;ll~.1 ,.,iJ~ :.~. 
ex,plosive t~.,. T~y :,J'.t :tryi~1 "0 ~~vtde ~e 
country amoti.oaaJly ~d otberWise. Jt Ja,_'o 
~lf •. ev.i~t t~at ti}e ~1't~i", \~ ~ae~~Jfa 
,ar.e d~ter}lliDed 10 p~qmCjJ~.~'Lo J;li~u,"';.~Wl 
cqo~i~t. ~n t~is pl~" f.'.~.. J.a 
beJplna ,~ ,\In.pl01~ ,Slk,b ,~ !~ 
8iv~ql t,lJem ~~~IW· Fi~G"1l1 ~,o" ~, 
are JaclP4DI U. ,~,.~ )l,OU~. ~pd 1.1 ~~Ne 
come to ~ow tbat ~'~"" is ,1~lp~ •. ;\JJe 
~baliltan tdov~mOl)t al~ ia ,~der. to. :d.IV,w. 
the co~nlfY. 

Sir, I.Jay Ul~t t .. U Jt~9~rc, 9.4Ap,0t .\le 
erected o;n ,weak fo~~tiop.. W~ ,~fI)~ 
taat fully,woU. $.0, ,\be fo.~d~.iC?D. ~h~~ld 
be s,troqa, If .the f~un~iqn •.. ~wor,o '10.,,11-
stron,. we ~lJIt be ~Qite4 ,6r_t .9' all. p,"Y 
wben we arc ,ltIni ted •. we ,~p c.~e, a,~ "M9d 
of terrori~ an,d .J;lY aQlQUll,t Of 'J;tr.o~ • 
The terrorists an,d ~~i.'. t.a~e 
80ne to the extent or aimiD, a sbot al 
:.tho C,bief ~ini~r, ,~ri ~'.~a. :.fbero 
was. an at~mpt tQ ~l.hiql. ,WJ-.D AW,~. 
Chief Minisler ll~rd rtllo ~. bo ;~",I,lty.a 
messaac c041demnig. ,tile : vi91'Jl~. t'~~91JNn 
aod extrem,i8~ \¥bi~ I"", ,pre".iUqa , jo 
the ,Punjab • 

I will put 'oF~b l";lot."r, I~_~~i~p. 
The cO\ln~ry Deeds "D ~q~~p"',t~d ,,~~.~t~qD 
to tbis very COl'Ppljc~ted iJsue. T~e ,~i1U,a. 
tion in .the Pgnja,b tQd,y ;is ~n pff·~"oot 9' 
a aeries of ~1u~de .. a ~qq).mi,'ted ,at ,~i~c'~~t 
times at diff'e,.t:~Dt ,Jev~JlI ..ill ~Ir~e for, ,.,.Ir 
competitj"e ~litws. . ,I ~put .it,to "Abe ~q,n. 
Prime ,~iDjster that ,be s~9ul~ ,J~~ ~.~,n 
action ,0 o~~.er "to 4sQla.~e tbel .t~r .. o,~.t •• 

In some cases, ~W _~.,. Jlpd 
dacoits have conveniently jumped loto tho 

b!&nd.,a,on of "'J.Dr~. ; '~a».""JI .~ 
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""~,,'" ... ~,AIJIcil. ~~uqr,.,re ,~"ppeta. 
"'f~~' I

bor4" ,~.. "l~ ,r,aki~t ,qn4,r t,.. p'ew j ~~~ t~rrQ~~m. tAki~ r'J~" ad~~1)~p 
q.(, ,1)0, altu~'iqD:, .. ,~ prev.JtI,I.i91 \; ;,. ~be. ,~~nja~~ 
BV;.D ~e '1~<~O~ ~lll_~)"a): aoi,na .~ 
aDd ~ )a~ .tJPP .1 .~"pe~&?I~~ yqptb ,~rp 
ft04Jrw, , 1 terrqrJsm $, bCfl:)I ,~ "pveoJ\lfRua -4fWl 
pro4~abl~.,~ .. !rb~t i. t~ iffiND ~~41.g.",:,,:T1)e 
'\1~j.b si~\laAA9,D ,i~",lRttiD':" ffpm , ~fJ~P 
wo,se., .. ,At ~is I,·~juqptur~t o·A~ bC;t-,lf of;~ 
An,JI)~ia .... nna;pM~. wC •. ,.d'{,. lithe JQH~t 
coqA~tflti.qD '0, the Cqief .t4ipistct: I of ~UDj.b 
.~, ~t tprr.orJ~m'l,i and e~~1emislll and to 
isolate tbose people from tbis country. 

if;an;j~tionj 

. ~HE .MiN"Srf:,~ OF. A(jR'~Y~TU~f;! 
~,~, B~1 ~ S~NOH): ,M~~ .. · Speaket~ Sir. 
~~~ li!,scus~i~o in}h~ ,HoutJe, today, cent~e~ 
p~ .the p,r~sent si,~ua~io~ i~, tbe ,C~\l.Dtry, .. Jld 
~)'I ,i~ci~l;~~~has~s o~ th.e , ~Ft,~ o.f, ~e~~9; 
dam aod violence which are being committed 
~n ~~de~, t~ 4es'troy "the p'ea~e ._n,d' har,T~~Y 
~~,,9~~,n;Jl~ion., T~e, ",J:lou~e is,.\takina,J~ 
~~~~Oll!l p<?~e .,~~ , th,~ ~~~ua.tion: ,rThi,s, ~~~JC 
and the n~tlon i. grateful. to you for ioitia .. 

• " • (" ~. , • ,- \ " .. .. 10 I \ t , I' ,", }/.. . ~ . .\ 
Ins tbis discussion itnd ,sboW-iaa dlr~ctlon to 

j .. ,,~, " , .,1, ,.,..'" ,:~_ ... ' "'" \ • ...~~ 

~be( hCJll. ,,~e'll~r~~ . be,,~o 01. .. wbj~h ~~~ 
level of today's debate has ~~~n . to tb\' 
national level and there havo been no 

p~,?\I.~~~~.~I" rccr,i~i,~~,ions~", .AII, .. t~~ , ,bon. 
.. embers,' whether tbey b~lod, to. tbe 
Op'~q,si'iODi or this ,~i,de, have, I~id. e9tPba'si~ 
on ,he unity, integrity. brotherhood aJId 

'""1 I. ~ , i f ~\ . I " ~ to.' . .. t.· I 

,m.~~y ,amo~~ tbe pe9ple or th~, entir,e 
coun,try. This ~as to be so, because of the 
~~h~a~al' ,that .fu~jab h_s bee~ witnessing 
for the past throe or (pur years and the 
~ay~~~" takin, pl~c~ there which do not tit 
In witb the bistory of the State. 

Punjab Is the ·Oateway' to India. ,Our 
National Anthem belins with tbe name o( 
tbis province-UPuojab, Sindh, ) "Guja£AI, 
Maratha, Dravida, Utkala, Banga". This 
~.tl\~~,<is '9 jlP,,~rtl\ql th4t it ,,~q form the 
'9~jec~ pf ,~iscu~,qp i~~~e ~~ti~~i ~,?puntry. 
X4?t)~ t~, :'t~~o tAuc~I:l~"~~~r~~t and 
~b.,rip., "iJ.\C~llftl ~ ,.re:, ~ ~~~JJ~~)ace •. ~ The 
~{petra~QI;" pf: th~,.m~et;J?9nb~Fl\~ ~~~iyities 
~~:V', ,DO, f;f=aar41' for ao)' ,:~~p~, ~pral ~aJues 
qr h~~,n.; 11,.1",.." ~Rnpc~,t;:., ,~ppJ~t" who 
IIAY,e nQ,l\pks., ~~t~. ap,¥ pqp,~j~J 'p.,rty or 
a.~.Y.I' pt~~.. cUqo~ .... " ~~Dar: murdered 
~.rPn~sl!fr,'1 W~9!,~.,.,(~a4: .. ~oP'if,,;,lheae 
killioas in the newspa~" 'J~l,re"mJ~1 with 
,~me tOJ, ,,~iJer aDd ,v,.-,pa,r w~e~Js~r ,~l~ 

j' ",' ,.' .t"~ ~,", 

~s, the cqub,try about which ,Pro,fellOr Puran 
SiDlb bad said : 

Chote J'adde ranJhre de ~e,r ,aI'. 
PunJilb 80"a }Iunda hal GUf" d~ ,ahare. 

'1 

Ho b.d said that all the people ;iol 
Punjab, whether big or small, youaa or old. 
are tbe youDger brothers 0( Ra~ba., aDd 
they look to only one 'Guru' for sUitenanee. 
This means that the people of 'Punjab. bave 
the feelioa of mak ing sacdficea for each 
otber. The teachings of Guru Nanak De" 
not only inculcated the feelinp of sacrifiOl 
in tbe minds of bis f oUowers but allo made 
no discrimination between a Hindu, a 
Muslim and a Sikh. 

• \"1' 

Dr. Iqbal bas written lome beautiful 
lines on Guru Nanak Dev : 

Aa gayee ,hame haklkl phi,. mlJaze 
ralig men 

, , " 

Vusten pa/do lagln hone jahane 
tang men. 

With tbe advent of Guru Naoak DIY: it 
appeared tbat ,the narrowmioded world bad 
gained in dimension. because hi, miuiQD 
was the mission of true love. He bac1 lovo 
for the entire humanity 9 The, loliaioQ 
initiated by Guru Nanak Oev, koowll as, '" 
Sikh religion. is being associated with 
terrorism. Tbe Sikhs are beina condemned 
as terrorists, and are portrayed as uti
national forces in the newspapers. published. 
from within the country'and abroad.,,, WIwD 
we read such news items;wo remember .. ,ll. 
teachings of Guru Nanak Dev.: and, Guru 
Ooviod Singh whicb always preached love. 

I 

Sanch Kahun .un lehu ,abhl 
jln prem kiyo 

TI""t prabbu poyo. 
. ' ,i l, .,' 

~r., 'Speaker., Sir, t~ beln.o~ <:rlmea 
b~iAg perpetr_ted ,in PQ.Dj~b,,in tbe .~ame of 
Si~lt .relia.io~ are destro),ioS human. aD~ 
mor.al, valqe~. Tb~8~ t ~r.roristl ",bo ar, 
playiQg. with,. th~.\ re1iliou~ .otimcots ~( tbe 
SjkhS, arc miles .way nQ,t Qnly fr9JP ,b,um.~ 
v.aiues but also (rom. the Sikh reUaion and 
ffOOl i~. sacred tenc.. Tho)' havo. DO re:
latiODsbip with ,Sikh fa itb " ~~r, is. ~ 
place for violence in the teaching of Ouru 

'NaDak. 
~ 'j .. • ".,..., ,:t , 

J~dia" is DOW, {t88S;OS . tbr~. a pba~c 
wbC)o .~o 't· tey'io,' to p,l~~c • p_ ip I~ 
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IDteroational field. A country which was in 
shackles and a colony thirty to tbirty five 
years alo, is a 5trong and self-sufficient 
nation today. Our agricultural development 
I, a matter or discussion for tbe world today. 
The developed natioDS want to know the 
MCret of our rapid progress. Today, India 
i. Dot only feeding her own population but 
allo those who are faciog shortage or near
famine conditions. When some parts of 
Africa are famine-stricken. our Prime 
Minister sends foodgrains produced by our 
farmers to belp tbose countries. The coun
tries in the world are feeling sore over the 
prosperity of India. So, many rival nations 
are making all possible efforts to create 
trouble for India, particularly in her border 
States like Punjab. Jammu and Kashmir, 
Bastern 'States like Tripura and Mizoram. 
What do these prove? 

It proves that Punjab is being converted 
into a base by luch foreign powers, from 
wbere anti-national activities can be spread 
to balkanise our country. The unfortunate 
part of it is tbat part of India and a section 
of the nation is being used as tool which 
beld a place of pride in the country for 
their sianificant contribution to tbe freedom 
Itruale• 

I· recall the history of the Akali move
ment. Akali movement was inspired by 
tbe feellogs of patriotism. It contributed 
ailniftcaotly in tbe crusade of Indian people 
spinst the British rulers. During that 
phase, another movement made itself felt. 
This was tbe Babbar Akali group which was 
active durins 1923·24. This movement had 
very pious intentions but it took to the path 
of terrorism. 

Sir, even during tbat period. tbe S.G.P.C. 
~ tbe AkaU DaJ, bad only passed a 
resolution alainst tbe Babbar Akali group 
but bad also warned them. The book that 
1 am presently bolding in my hand is written 
by Oiani Pratab Singh -who was a Jathedar 
of our Akal Takbt and was killed by the 
terrorists. In this published document be 
ba. written tbat in 1923·24, the Shromani 
Ak.1i Dat and the Shromani Ourudwara 
Prabbandbak Committee had warned the 
respective district units Dot to cooperate with' 
the Dabbar Akali faction. The AkaU Dal 
pearl>, .t~t~ 'bat ,Itboupb J~ JJ)9Pv~, . ", 

the Babber Akalf movement were pious, yet 
tbe' means that tbey had adopted could not' 
be justified. In spite of the fact tbat tbi. 
extremist group only kined those who lave, 
evidence against the nationalists and freedom' 
fighters and pve information regarding their 
wbere abouts, yet the Akali party and the' 
SGPC never accepted it. They felt that 
violence was asainst the very principles of 
Sikhism. In other words, Sikhism does not . 
preach violence. Guru Nanak Oev bad 
said that those who indulged in violence 
were destined to go to hell. Nanak preach.' 
cd that a terrorist had no place in buman 
society. he fails to find a place not onJy in 
the mortal world but also beyond that. How 
can these people call themselves Sikhs and 
spread violence in the name of Guru Nanak 
Dev when the founder bad himself said tbat 
there was no place for violence in bis 
teachings, In bis propagation of the Sikh 
faith. Even during that period. the AkaU 
nal and the SO PC had issued warnings to 
its district units against helping such ele
monts. Will the present Sbiromani AkaU 
Dal and Shiromani Gurudwara Prabandbak' 
Committee learn a lesson from it? I am 
not saying tbis with any feeling of raneour 
but we feel sorry and sad on account of the 
conditions prevailing in Punjab for tbe last 
3 to 4 months. 

During elections in Punjab in September, 
the lead~r of the nation, Shri Rajiv Gandhi 
bad given a message to the nation about 
which a reference has been made by Shri 
Arjun Singh also. I would like to quote a 
small portion of the text. It clearly shows 
bow deeply be reels about the people of 
Punjab and how much confidence he has in 
them. He was asked why be was holding 

. elections in Punjab because it would be 
barmful to him. He had repJied : 

[English) 

"Bither all the poli tical partieS 
unitedly face the challenge of terrorism 
by strengtbening the democratic process 
or they succumb to the threat of terro
rism and extremism in Punjab. All 
else js secondary. How individual 
parties fare is of little consequence. It 
does not matter who wins or who loses. 
What matters is that the Jamp of demo
cracy is not extinguished. Wbat tIlatten 
i. ~'J ID~Ii.· WiDS. If 
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Wben tbe Prime Minister said these 
words, the unity and the very existence of 
India was question. It is a ma~ter of 
bappiness that tbe people of Punjab who 
bad been crushed under extremist activities 
for tbe last 3 to 4 years formed a Govern
ment witb one voice and this was done not 
by Sikhs alone but by all those who lived in 
Punjab. 

Just now Prof. Dandavate said that Sbri 
Badal. Sbri Tohra and Shri Barna)a should 
have remained united. It is an internal 
matter of their party. We cannot comment 
upon that. That was their business. But one 
tbing is certain that Sant Longowal while 
reaching the Accord with Shri Rajiv had the 
same f~eling which tbe Prime Minister had 
referred to in his statement. Certain ele
ments opposed the Accord from within the 
Akali Party. Sant Longowal was not only 
tbe president of the Akali Party, but was 
also tbe dictator of the Party. The Party 
had conceded it. At that time there was 
neither any working committee nor any 
district unit, he was all in aH. The top 
leaders of the Akali Party had questioned 
his authority to reach the Accord. This 
means there was no unanimity in the Party 
at tbat time. If the Party was not unanim
ous then it was the duty of his successor to 
see that either the opponents of the Accord 
were brought in line with his thinking or 
those people should have been isolated and 
singled out who had openly opposed the 
Accord so that the Punjab Governme.:1t 
could undertake the work of rebuilding 
Punjab with full authority. What happened 
was just the opposite. It was the internal 
matter of tbeir Party and we are Dot aware 
bow tbey resolved the issue but tickets were 
given to the people holding divergent views 
aDd a Government was formed. The 
Government should have been invested with 
full authority with full support from tbe 
party. The Government in Punjab was 
manned by those who controlled SGPC also. 
In such a situation this duly constituted 
'Government should have taken steps to 
provide succour to the people and to assuage 
tbe burt feelings of the people instead' of 
I)assing resolution in the Sbiromani Commit
tee to demolish the Akal Takht. It is their 
internal matter in which no one is going to 
:iDter,veQc. Tbey could have', domolisbed it 

at their wilJ but there should be some pro
cess for it so tbat it creates unit)', peace aocI 
amity' amona the peopJe. After tbat the)' 
could bave done whatever tbey wanted. 

[Engll,"] 

SHRI C. MAOHA V REDOI : Why do 
you go into all that? 

s. BUTA SINGH: Then should I sit 
down? We must at least see some of ,tbe 
reasons why this thins is continuina. 

[Tra,,',,/alion] 

They should have created such type of 
atmosphere. After that they wo uld have 
been all in all. Who would have stopped 
SGPC and according to my information tbe 
Punjab Government had advised that they 
should go slow but no need was paid to 
that. 

SHRI CHARANJIT SINGH WALIA 
(Patiala): Sardarji, you may tell us what 
you should have done. 

s. BUTA SINGH: What we should 
have done is known to tbe entire world. 
From tbe beginning I have been of the view 
that no Indian is more loyal than a Sikh. 
1 am of the view that tbe Sikbs, in compari
son with tbeir brethren, have always been io 
the lead whether in the freedom sfro_le of 
the country or contributing to the develop
ment of the nation ... 

SHRI PjYUS TJRAKY (AJipurduars): 
You can say, they are second to none. 

S. BUT A SINGH: They arc second to 
none' and whatever I have done was iospired 
by the feeling of service alone. But I am 
sorry that my brethren have done everytbio. 
in the name of reJigion. Had they done in 

, the name of politics I would have no reaSOD 
to mind it as it is tbe right of everyone to 
participate in politics but they involved such 
innocent people 'whC1 were t.otaU)' ignorant of 
the politicking in Punjab. The people ,iUio. 
in other Slates w~re not aware of the type or 
politics in vogue in Punjab. Those innoceot 
people got involved in tbis nefarious desip 
because of tbeir respect in the Sikh faitb 
which consequently brouaht' them missries 
and all the parties of tbe ent~re ~UD~1 
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iilcludin. tbe Atali Party are DOW tryin. to 
C'Odlb.fl;.~e" situation ,tbus created. What I 
intend to .y is lliat we should bave created 
such conditione in Punjab as would have 
been helpful to tbe Punjab Government and 
tbe Sbiromani Gurudwara Prabandhak Com
l'iifttM'tn lofvin8 the !internal problems' of 
Punjab. They were capable of doin8 tbis. 
1 bey bad no rivals. But tbis was not done 
beeaulo 'of whicb tbe insurgents,. cxtremists~ 
abtl-national elements arid the enemies' ,of 
tbe country' got encouraged.' That is what I 
waDt to say. Tho SGPC and tbe Punjab 
Government should have, isolated sueli 
elements instead of allowing them to hold 
meetings. i The result, is' tbat the entire 
complex is under tbeir control and it is well 
knOWn that these arc the elements who 
created difficulties, be it the murder of Saot 
Longowal or otber extremist activities. 
Knowing aU these things, such elements were 
allowed to go OD with their activities. I am 
alainst this. The Punjab Government and 
the A1tali leadersbip should have uoderslood 
tbls. 'To bring borne this idea to you, U' was 
not necessary that a serious happening should 
take place sucb as firing at Anandpur Sabeb . 
when you' were bolding a conference there. 
II should have been clear to you that when 
you bad taken the responsibility of building 
tbe future of Punjab, you could have taken 
any step necessary in this direction and you 
should have isolated these elements. I am of 
the view that these elements can be in any 
State. Tbe worst tbing in terrorism is that 
you cannot tackle tbem with bullets. Th", 
have to be isolated by tbe countrymen. 

1 

After all what is the matter? It is the 
same Punjab where during war with Pakistan 
not even a sinlle infiltrator from Pakistan 

, ' ' 
who were air dropped into. our territory, 
could escape. Tbe people of Punjab bad 
cauallt each of tbem and had lyncbed them. 
~at' tbe people 'of Punjab fail to understand 
is tbat today tboso very Pakistani infiltrators 
who failed in their mission at that time are 
now misleadiDI the people of Punjab by 
offerinl 'tbem' money and arms to achieve' 
tbe'ir nefarious desilns. At that time tbe 
peop1e or Punjab . bad apprebended thoSe 
infiltrators and baa beaten them up severaly 
with tbe 'i'esdJt' tbat not a siDlle infiltrato!" 
could indulae in aoy nefarious activity . in 
Punjab. Today the people of Punjab are tbe 
..me. ncD' why' ii' there cl1aaie or attitude' 

now? Wby are tbe terrorist I I.~t~in. .uP"~ 
ahelter and places to bide DOW? Tbe)' are 
luppl,ied' with all sorts o~ mater '.1 betp. I 
would say the maximum ro,poOti~nity i. 
that at t~o AkaU leado'rship bOcause",tbeY' a ... 
rul,ios PUDJab. Tbey 8~oul,~ .. tIlerefore, "to 
firm action •. Sbri Arjun Sinab also laid tbit 
be was sad to see the feellog of 'communalism 
in Punjab. This atmosphere bas be~n'i 
prevailiol in PUQja~ Si,DCC 1980 but such a 
tbinl he tl never happened before,' not eveD 
when tbe 'Morcb.' was launcbed. M'aoy' 
minor iacidenta ,oo~ place d,urina tbe 
-Morcha' but Hindu-Sikh riots never look 
place. Tbe extrcmi.ts aud tbe enemies of' tIM, 
couotry have opened a Dew front and tbat 
is to drive a wedae between tbe Hindus and 
tbe Sikbs. But I know that tbo people of 
Punjab are tolerant and tbey will not bC 
trapped in sucb a plot. As I said at the very 
outset. Hindus, Sikhs and Muslims have 
faitb in tbe cGuru' and all pay equal respect 
to tbe 'Guru Vani'. Therefore, their plao i. 
not going to succeed in Punjab. This new 
plot of making Hindus and Sikhs figbt witb 
each other is not goins to succeed there~ 
Who will forlet tbat' at tbe time of 
martyrdom of Guru Tea Bahadur it were tbe 
two Hindus-Bbai Matidas and Bhai Satidas-' 
who laid down their livea with the Guru. 
Then how can tbis happen? Therefore, I 
believe that in Punjab, peace, unity, feelioa 
of mutual trust and of sacrifice for each 
otber are in existence because of 'Guru Vani'. 
This world can come to an end but not tbe 
IGuru Vani'. Therefore, I am fully confident 
that the people of Punjab wbo have a 
glorious past will remain in the lead. In the 
field of agriculture also, in wb ieb I a~ 
.serving presently. the farmers of tbe Punjab 
have made notable· contribution during tile 
last.4 .to S years. The Punjab fann~r_ ~ 
leadlnllD tbe matter of producinl roodiraipa. 
We bave liven him fuJI, lupport-be tt tbe 
matter of" payment of spcicial bonus o:r 
spraying bis crops or cODtrolliD8 the "ftoo~ 
Our Prime ~inister bal alway. 'provid!d 
liberal assistancc in all tbese matters."A'il 
these tbinp prove tbat the people of. Punjab 
aro alway. roady to dcf.d tbe country as 
tbey love t~oir country and its unity~ ~9 
enemy of tbe country can wea~en the people 
of Punjab. ' ; 

,', 

I. t~,refore, appeal to tbe rulio. part, 
of P~Djab, tb~ Atilt' Dal. ''to h;61 at'1tJ 
bistory "and tbe Jit:8ievernenti Glad ':,~ -' 
CbDbectiotl; 'witti ," tbe' '".hi ': ti\d f. : 



tile country',and serve l'uDjab tbe way our 
.... ~1fJ4 Gurus, Martyrs aad patriots served 
it, '1be Prime' Minister i. "kina .IoDl witb 
bim all the bfl political parties of the 
oouotry in tbis House and bas inspired all 
of us. It is, thereforo.· tbe duty of aU tbe 
nOD. Members and all tbe political parties 
to make Punjab strong because if Punjab is 
weakened rbe country will be weakened. Tbe 
question is. therefore, not confined to Punjab 
alone. And as Sbri Arun N.ebru bas said, 
tbe Centre will extend all possible belp to 
tbe people of Punjab., Just now I bad 
mentioned about tbe agriculture. I would say 
tbat for tbe development of Punjab, for its 
integrity and unity and for its future, be 
Centre bas always been and will always be 
helping Punjab. Punjab will always earn 
sympathy and belp from the Centre and J 
am quite hopeful that tbe way the bon. 
Members have unanimously expressed 
concern over Punjab aDd irs integrity. the 
people of Punjab to will, as has been their 
history, keep up the tradition of unity, love 
and affection. 

SHRf SHYAM LAL YADAV 
(Varanasi) : Mr. Speaker, Sir tbe whole 
country is concerned over the unabated 
terrorism and extremism in Punjab. When 
Tbe Prime Minister, Shri Rajiv Gandhi took 
courage and signed an Accord whh San t 
Longowal, it was hoped that it would pave 
way for tbe elections and that an elected 
Government in Punjap would take over. 
He accepted a nun1ber of demands put 
forward by the Akalis. It was boped that 
with the signins of • he Accord, peace would 
return to Punjab. But, the way Sant 
Longowal was assassinated soon after that, 
it was cll~ar tbat terrotism bas not yet been 
stamped out;' it, has very deep rOOts. Tbe 
recent elections in Punjab have sbown that 
tbe peop1e are opposed to terrorism. The 
elections also made it clear tbat tbe masses 
of Punjab arc opposed to such politics. 
Tbey 'ai'e opposed to: all such elemen.. who 
want to encourage terrorism and extremism. 

.. number of bon. Members inc:I'Jdinl 
Shri Arjun Slosh' who was tbe then 
GOVernor of Punjab have expressed tbeir 
views in'tbe HOUK' on tIIis issue aod bave 
salet tbat since tlie forrriadon 'of tbe new 
dbvernment in Punjab, ~lmost all of the 
lteten clau"s of tbe Accord havt since been 
ili,lCtiacDted'~ if tWo cIa.... ba". oot bela 

implemented, it was ':lot b~ ... ", o( ItllY l~~ 
~(will o~ tbe ~art of t~~ 9ov~~~m~Q' .of 
India or tbe Pcime Minister Sbri RaJiv 
Gandhi for tbat m~tter:.·" iI. 'tr~d' bis bt" 
to see that their conditions arC met, bu't 
due to some reasons,' these co~Jd not be 

I • . ' '~' '. I 

fulfilled,. One of these conditions was the 
transfer of Chandiaarh to Punjab an,d '. ~~ 
Hindi speaking areas of PunjJb to Haryanl. 
l"be Commission that was set up for this 
purpose failed to reacb any conclusion. But~ 

, I ' 

tbereafter. some developments have taken 
place io' Haryana to which Prof. Dandav~te 
has jUlt 00 w referred. J think, the 
responsibility for creating such an atmosphere 
in. Haryana today goes to Ithe oPPositiQD 
p~rties. The way one of the·· parties 
organised . 'Samast Haryana" aod tried to 
flare up the sentiments, raises an apprehen
sion tbat Haryana has got reservations on 
the implementation of the Accord, although 
the Prime Minister bas assured that he will 
(ully safeguard the intcre~ts of Haryana and 
'aajasthan. I think, this assurance sbould 
suffice. Recently, an amendment 'was 
accepted by the Centre on tbe questi()n of 
shari~g of river waters. Bu~1' if. a~ 81" t~~re 
is any weakness in tbat Accord, it is OD tbe 
part of Punjab Government which does not 
seem to be eager to implem~nt tb e Accord. 
If the Accord is to be implemented, it ba~ 
to be implemented in fl1)J.' The Punjab 
Government is not paying any attention 'to 
the construction of SYL Canal which forms 
part of tbe Accord so far as it app1ies' to 
th~ river water dispute. They ~u~t pay 
attention to it. . 

Sir, tbe responsibility for restoration of 
peace in Punjab and stamping out 01 
terrorism is clearly on the Punjab Govern
ment. Tnerefore, tho Government of Punjab 
is free to adopt any method to root it out. 
I agree with S. Bula Singh that tbe, wbole 
country is greatly concerned tbat tbe Punjab 
Government is Dot meetina tbe th.-eat of 
terrorism and extremism as flrmly as was 
expected of it. I t is showing ,Jackncsa. 
The way the extremists were a)Jowed to 
enter the Ourudwaras and seize control. the 
way Regis are wondering liDliog 80n,1 in 
tbe villales and the way tbe terrorists are 
roamjns free and the police is Dot takin, 
action apinst them; these are tbe tbin£s the 
responsibility for which lies with tbe Punjab 
Goverpmtat. 00 its part, tbe Central 
Oovet'DmeDt are exteoclina full cooperation 
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to tbe State Government. the details in 
respect of wbich have just been given to the 
House by tbe Minister of State for Home 
Affairs. We appreciate their efforts. The 
Central Government are doing everytbing 
they can do, whetber it is the question of 
providing resources in the form of Para
Military Forces or in the form of material 
or in tbe form of providing information. 
They are providing all such assistance. But 
it is for the Punjab Government to utilise 
these resources to expose and to isolate tbe 
terrorists. On the one hand, the Sta~es 

demand more powers and on the other, they 
'shirk their responsibilities. I think the 
Government of Punjab sbould not use 
laxity in this matter. 

One more point 1 want tt' mention beret 
It bas been said, and the Chief MInister of 
Punjab has also admitted it, that the foreign 
powers are harbouring the terrorists and are 
imparting training to the extremi6ts and 
tbus are helping tbem to sneak into the 
Country. I do not undel'stand why the 
Punjab Governmellt d(.les not stop the 
infiltration of the extremists? Do they not 
have enough power to stop the infiltration 
of the extremists from Pakistan into the 
country? This is now the politics the world 
over that each country wants to take 
advantage of tbe weaknesses of the otller 
country, They consider it tbeir right to 
weaken their adversary through underhand 
means. Seclet agencies are engaged in such 
activities the world over and it is our 
responsibility to counter them and to check 
their activities. Therefore, I would like to 
impress upon, especially the Government of 
India to take all steps to seal tbe. border 
with Pakistan in such a way that not a 
single person is able to infiltrate into tbe 
country. They should pay whatever price 
is required to be paid for tbis purpose. It 
ia Dot Boina to help reai'tering protests with 
·Pakistan and condemning imperialism, as 
many of my friends have been doing. \Ve 

.. have to be on our own to protest ourselves 
and to meet this threat. If we cannot do it. 
·it is no use merely blaming tbem. There is 
one more point which I want to make. 
Those who arc invo Ived in terrorist 
activities should be tackled on two fronts. 
One should be the poUtica} front. This is 
to be done in the same way as cOllvassing 
. wa. done from village to villase during the 

electioDs aDd public opiaioD moulded io its· 
favour. The public opinion sbould be 
moulded against them aDd a climate iD tbe 
entire State should be created whereby who
soever comes across a terrorist should com, 
forward to extend his cooperation in 
tracking h'im dowD. On tbe other froDt, 
terrorism can be ·tackled through force. I 
do not agree tbat this cannot be done. 
When extremism and naxalism was growiq 
in Bengal, the man who has now been 
appointed Governor of Punjab suppressed 
it through force and by arousing public 
opinion against it. If you loose heart, the 
terrorists will become dominant. I hope, 
force in full measure will be used in puttioa 
down terrorism. 

[English) 

PROF. MADHU DANDAVATE: 
There is a fay of hope. 

AN HON. MEMBER: For Khalis
tanis ? 

(Trans/ation] 

SHRI SHYAM LAL YADAV: If 
Khalistanis continue to raise their beads 
like this. they will have to be put down witb 
a heavy hand and the public opinion will 
have to be mobilised against them. I am 
hopeful and 50 is the entire country tbat tbe 
Prime Minister Sbri Rajiv Gandhi will succeed 
in this endeavour. We are against any move 
to remove the present Government there. 
The Prime Minister has the power and 
capability and be is giving assistance to the 
Punjab Government .but I would say that 
he will have to impress upon them and 
persuade them to come forward to counter 
the threat posed by tbe terrorists at political 
level as well as at social level and ·use force 
if need be. 

Now I come to my las t point. An bOD. 
Member has said that Punjab is facing the 
problem of unemployment. But I would 
say tbat the problem of Punjab is ita 
prosperity. Today, Punjab tops in income 
in tbe country. No other State bas so much 
production and employment potential as in 
Punjab. The people of no other State 
.earn so qlucb in foreign countries 8S tbe 
Punjabis. Therefore. prosperity is provia, 
to bo a curse for .)uDjab~ I am o( t~~ .v~~ 
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tbat mixio, of relision with politics. is tbe by 
product ot tbe prospcri.ty of tho State. 
Therefore. steps should be taken to carry 
the country forward keeping in view tbis 
prQlPcrity. They should also refresh their 
memories about tbe bistory of Punjab which 
is still eulogized. Punjab bas no labour 
force of its own, it is the people from other 
States who come and work for, them. 

With these words, I hope the Prime 
Minister will succeed in eliminating terrorism 
from Punjab with the same courage and bold
ness with which he had signed the Punjab 
Accord and the whole country will be with 
bim in tbis endeavour. 

SHRI BALWANT SINGH 
RAMOOWALIA (S~ngrur) : Mr. Speaker, 
Sir, today we are discussing, in all serious
DCSS, a very big' challenge of bistory-
growing tbreat of terrorism-which the 
country is facing today. Not only that, tbe 
eyes of tbe entire nation are riveted on this 
House to see as to what attitude is adopted 
by the Members of this House in tbe 
bistoric moments of the country. 

The history of the Akali Dal bealS 
ample testimony tbat Akali Dal has always 
stood for non-violence, discipline and patrio
tism at tbe cost of the greatest sacrifice. 
That was why Pandit Jawaharlal Nehru 
courted arrest while participating in the 
AkaU Dal Morcha; during his tenure as the 
President of Congress Party. Pandit Madan 
Mohan Malviya had recorded in the 
history tbat every family should have a 
Sikh to sacrifice his life fer tbe country. 
Similarly. in 1920 and 1922-23. Maulana 
Amd and Pattabhi Sitaramaiah had enlogised 
our cotribution towards the attainment of 
independence after facing great sufferings. 
Tbe Fatber of the Nation, Mahatma Gandhi 
bad sent a telegram to us. That telegram 
bas perhaps. been burnt. That telegram was 
there in tbe records of the Akati Dal. He 
bad writted therein that the Gurudwara 
movement was a good augury for the 
independence of the country. This is what 
Mahatma Gandhi had said. 

Therefore. I think, 'the present AkaU 
Dal Government is serving in Punjab with 
tbe lopey of Guru Gobind Singhji Maharaj, 
Guru Naoakji Maharaj, Lord Krishna, 
J.,9,d ~a, tJle Gaop, tbe Jamun" apd til, 

sacred culture of India. All the leaden. 
M.Ps. who spoke here praised the sincerity, 
loyalty and wisdom of the Akali Dal. We 
might be having some compulsions 
... (lnterrllpt/ons), .. We might be baving somo 
sbortcomings. 

Sir, I was saying that the problom in 
whieh all of us are entangled had its 
beginning in 198 i). We tried our Jevel best ta 
solve this problem. I may tell you that you 
might have seen sometbin!l happening in a 
praticular city, but we have seen tbose 
times also when the entire Punjab was under 
curfew, the entire communication system 
had come to a grinding halt. Even 
the villages were under curfew. There was 
no movement of any sort, not even of 
rickshaw aDd bicycles. The Punjab was 
banded over to the Army. But tho malady 
aggravated with successive remedies. Why 
did it happen? We have to ponder over 
this aspect also. 

I may tell you that the unity and 
integrity of the country is as much dear to 
us to any other person and even to 
the Prime Minister. The Prime 
Minister is present here and I would 
like to make one submission before you. 
Whenever any Member of our Party parti .. 
cipates in the discussion here, he tries to see 
that each word uttered by him should be 
so clear as may not have a different conno
tation. We take care of that. 

When "Operation Bluestar" took place, 
I was also inside the Golden Temple. On 
5th June, 1 was sitting by the side of Sane 
Longowalji at 6.00 p.m. At tbat time. three 
persons armed with selC-loading rifles intruded 
into the room of Sant longowaJji. The fact 
that I waSi present tbere with Shri Longowalji 
bas never come to light. The intruders had 
a small transistor-like machine with them 
and they said to LongowaJji, c·Santji. 
declare Kbalistan, the Indian army baa 
committed aggression. n I can recall tbe 
atmosphere prevalent at that time when 
firing was going on, bombs were being hurled, 
the communication system had snapped. 
when none was there except us. But I 
appreciate Santji. Sant Longowal said. "You 
can shoot me but I shall not make a 
declaration of Khalistan. u Even at tbat 
time, he bad said so. I was witness to tbat 
,jpC4' J was pr~eDJ ~b~re. Ther coul4i blvO 
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abot anythina to .us at that time. Therefore, 
i walit to teli my countrymen that even 
the last drop of our blood is and sball 
remain for tbe unity of ttie country. At the 
same time I would also say, is Sbri 
Arjun Siogb bas also said, tbat excessive use 
of force, perhaps. is not the remedy. Now I 
want to say tbat some aspects are Dot 
cbn'ling ~o liitii, there are some lood asPect. 
*lso. Tltere are 12.8~. villages in Punjab, 
out of which 11,000 villages have 90 per 
cent Sikh P9pulation. . The villageS arc 
situated at a dinaDce of 10 kilometres from 
the cities. but there is no communal tensi()o 
in ihbse vilhages even today. Shri Arun 
Nehruji might be having data with him. Our 
ilindu brotbers have their sbops in eaeb 
"Hlage, 1 t·b 10· small .bops are tbere in eacli 
vtttale» bu'l tbe villagtrs never attack 
ari»body. AttaCks are the handiwork of tbe 
c)tja'nised People who escape after makins an 
attack. but I do not ·know wby al1 this is 
happenina in tbe cities where Sik bs are in 
rril'norit'y. 1 t bas to be looked into. I do Dot 
take guarantee for everything, but we aban 
have to see why tbe disturbances take place 
only to t bose places wbere Hindus are in 
majority. r would also like to sa'y tbat we 
sbOdld also· see wh'a~· the extremists want. 
Ourl party s·omet'imes do intervene to ftnd 
out what exactly the extremists want. 
I!xtremists want this country to break up. 
They went that the design of a neighbouring 
country, which is not friendly witb us, to 
take a revenge comes true. Extremists went 
the Barnala Government to (all and the 
isSue of Silth . VerSrli' India to come up and 
tbe people or ."ndia should understand it 
and thereby' tliey could say that tbe conflict 
was between' ttl e Sikhs and tbe Hindu 
Government THese are their words and not 
mine. This is ~hilt they want. That is why 
l want tbat we should take every step and 
every decision very cautiously lest they 
sHould take advantage of a word uttered 
by us arid' achieve their objective a~a tbus

l 

we· may' play into their Ilandl. Tbereforc~ 
1 want to submit tbat the . common maD 
wa~ti thilt tbere sbould be peace. The 
kiniDIS , ,or ihnocent people in Punjab 
are a blot on'tbe country. But they have 
caulbt ho1d of srim~ talking points which 
tbey are malting use of. Tbe riots"whicb took 
place in Delhi are also a blot on the country 

I ,. • but we should "se.t ·tbe record stralabt. They 
baYI Jot tb~8e ,a1kin. p'Oili,.; 1be'·~t~t.h; 

wtilli ,"ilda iWm tira D1WJD' tact da· 
the meetibls. say t6i t tbe fhui\)s fiBiii 
place in Punjab ate ~iD. coiidemnea iii 
Parliament, but why the kiUi~a. In De1t1j 
were not ~bDaernned in Parlirnent. If tti~ 
kinin" were not cOidlmried we IbOiifd i6i 
to it. 

MR. SPEAitBR : Tiley Were .1." 
condemned. 

.' S~V~RAL ,HON. MEMBERS:. TIid;' 
have always been condemned and Condemrie~ 
stronlly. (l"t~rru.ptlon8) 

SHRI BALWANT SINGH RAtdod. 
WALIA: All risbt, if they had been 
coodemned, homage mijht Dot bave been 
paid, it mia1it have been lost siabt of. aut 
tbey do make use of it. I do not mean an, 
disboDesty 00 anybody's part. 

MR. SPBAK~ : Bad deeds are alway. 
bad. Ramoowaliaji. bad deed is. of couree, 
bad, whosoever is affected by tbat. whetb.r 
i't is done to us or to our brothers. It should 
not be done to anybody. It should always be 
condemned. 

SHRI BALWANT SIN'OH RAMOO
WALIA : Condemnation is all rigbt. Now . . ' ID Cf)ocJuslon, I want to say what is to be 
done furtber. The country feels and 
naturally much is beinl said about it tbat 
it is the responsibility of tbe AkaU Dal 
within as woll as without tbe country. But. 
what is to be done now. These two to 
three points I would like to submit in 3 to 4 
minutes. The foremost tbios is that tbe 
political leaders should not make 
irresponsible and provocative statements. 
When a political leader speaks, it is covered 
by Radio, Television and newspapers. One 
of my Friends-l would not refer to tiii 
name because he is a very hiS leader and Ii 
Dice man. from one of our Statea-haa 
said tbis. It is not my intention to burt 
anybody', fcelin ... 

[EnglllA) 

Haryana hal firmly' arid cltegbriCart~ 
tol~ ,tbe CeDt~e tbat C~aDdil8rb will Dot be 
atl~ed to' be transferred I to PuiJja~i u'nles& 
I:ti#d~ .. speaki~* ~ 8~e,s'.. 01 Punjab' ( .... 
transferred to Haey8na in lieU of' C~.Ddl .. rb 
ana 'R.~Vi~Beas·w .. tor ICt\JlllJy .,art"'· tl9W1o,·' 
~9~ ,,)le' . SYL'. 
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Is it there in tbe Accotd that Cbandiaarh 
would be transferred only when the water 
starts ftowioS? That is why I say that by 
tbe bia people lome discipline- .. (/nterruptions) 
I shall not say fur.thcr. I want to 
make a submission that an impression 
bal lained around among the 
Sikhs that they are being painted wrongly. 
I am speaking with an open mind. If a 
laundred fools have joined bands. formed 
four gangs and are indulaiD8 in killinas by 
procuring sometbing from foreign countries 
aDd 99.9 per c:eot Sikhs are very much 
pained over what is happening. then you 
.bawd not paint all wronaly. 

MR. SPEAKBR : It is DOt so. 

SHRI BALWANT SINGH RAMOO
WALIA : Wbat J am saying is that a 
remedy should be found out. I am not 
blamina anybody. I am rather grateful to the 
Centre because Shri Arun Nehru and Shri 
Arjun Singh visited Punjab in 811 serious
ness. The extremists were jubilant that they 
bad attained their objectivo because two 
perlons were coming and that Barnala 
Government would fall. They went there 
aDd said that that was a national problem 
aDd that we bad to e:\teod our support. The 
Opposition and the entire country extended 
their support. I am not blaming anybody 
.. . (Interrupt/ona) 

PROF. MADHU DANDAVATE 
They are also in the Opposition in Punjab. 

SHRI BALWANT SINGH RAMOO
WALIA : The Sikhs shou1d not be painted 
wrongly. Through you, Sir, I want to tell 
the Hon. Prime Minister tbat there is an 
inflax of Sikhs in the Punjab. Many of them 
have already gone there. Yes can say that 
we are inviting them. You can also say 
that we are sivins tbem inceotitJes. I want 
to say that tbere are some compulsioDs 
all.o. I am not speakiOll politically, I am 
saying this as a brother. Has even a single 
Cbief Minister from tbe Coogress ruled 
Slates so rar gODO to Chaodigarb and asked 
the S,ikhs who have migrated there to return 
to their bomel,? Nobody baa done tbat; 
tbey should do so. Somethioa must be done 
in this reaard· .. (lnterruptlon.t) I can be 
Wl'ong also. Wbal happeo.s is tbat a person 
,_ tb~ p4 pe~t1" Jf' ,. ~iUa,o tnt.' 

explains his bitter pHgbt to everybody there. 
Therefore. somethioa should be done about 
it. There are about SOO perSODS in Jodhpur 
Jail .... (Interruptioll$) 

[£pllish1 

SHRI ARUN NEHRU: I would just 
like to mention one point. The Punjab 
Government has also been aivilll 
advertisement. We have discussed about 
this that this practice should not bo 
encouraged. 

[TranJ I at 1011] 

SHRI BALWANT SINGH RAMOO· 
W ALI A : I would like to point out tha t 
yesterday the Finance Minister lave a 
statement in Punjab that even if a sinale 
Hindu brother left Punjab, they would gO to 
bring him back. I was talking about Jodhpur. 
.. . (lnterrupti OilS) 

SHRIMATI SUKHBANS KAUR : Ha,ve 
you gone to bring those persons back ,who 
have left Punjab ? 

SHRI BALWANT SINGH RAMOO. 
W ALI A : If some peop1e have left, then wo 
shall go to bring them back. You should 
also declare that you would also do liko-
wise •..... (Interruptions) 

MR. SPEAKER: Both of them aaree 
that nobody should leave and those who 
have left should be caned back. 

PROF. MADHU DANDAVATE 
(Rajapur) : If a ticket is given to somebody. 
it should be return ticket. 

MR. SPEAKER : They may come to 
meet their relatives, but DOt to IicttJe. 

SHRI BALWANT SINGH RAMOO
WALIA : The detenus in Jodhpur Jail iD
elude SODle women and employees of 
Sbiromani Prabandhak Committee. Throup 
you, Sir, I want to submit to the Prime 
Minister tbat he should set .tbe matter 
looked into and if there i. some case apinat 
them, tbey may be detained, but jf tbero il 
no case, then something should be dODe 
about tbem becaus" these innocent peopJe 
and the employees of the Sbiromaoi Pca
bandbak Committee bad Jone tbere to 
~e~ebr~'~ G~rp-r~~vll po Ulp mart,Yrdo_Pl ~a, 
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of Guru Arjun Devji Maharaj and they 
were arrested tbere. You kindly look into 
tbeir cases also because they bad lone there 
as delegates. Similar is the case of Sikh 
IOJdiera who bad deserted tbeir barracks. 
Many of tbem have been released' but sC'me
bow it should be brought on record as to 
bow many of them have been released and 
tbe rest of them should also be released. 
I am sayina this with all humility t because 
tbey have got many points of irritation. I 
aincerely say that tbe common Sikhs, other 
tban political leaders-there ii, of course, 
DO scope for baving any doubts about 
Sadhus and Saints- -say about soldiers that 
tbey have done it for the sake of religion, 
wby doott you get them amnesty. Extremists 
.. y tbat you have been cheated and that 
you will be cheated again. They want tbat 
the Accord should not succeed and we have 
repeatedly gone on record that tbe Accord 
Ibould be made successful and we arc 
l&ylDI tbis vehemently even today. Tbere
for.. I want that you should act magnani
mously and more expeditiously about thc 
Sikb soldiers also. The Accord should be 
implemented. but something should be done 
about the foreign powers where our borders 
arc loose and where some lacunae is there. 
Of coursc, Shri AruD Nehru has just now 
Mid tbat sufficient arrangements have been 
made. but still tbe people are coming from 
tbat side of the border. I bav. just read 
that six persons had crossed over from 
Rajasthan border: some people bave crossed 
tbrough Jammu and Kashmir border a) so ... 
(Interruptlon,)... Bven if they have been 
Dabbed. they did cross over. 

When the rule of Maharaja Ranjit Singh 
'ended berea .. (Interruptlon,) I am putting 
forth my views before you, and how you 
take tbem it depends on you. I have 
already said tbat wbatever you do, you 
sbould do it with an open mind. Of course, 
Morarji Desai Sabeb, about whom it is 
'said tbat he speaks quite grudgingly about 
Punjab, had also issued a statement, where
in be had said that there was a need to 
brio. round these misguided youth throuah 
love and affection. I had al~o a chance to 
be there for a sbort period, but all of them 
are YOUOI blood, tbe old and experienced 
aDd wise people never indulge in such 
activities. They select only youth in the 
.". ,roup of J (; to J 8 1~J' a.1J4 ,~t..,.J 

them with some task by whispering some
thiDI in their cars. Now foreign powers 
are sending the youth here after entrusting 
them with a particular task, Pakistan 
entrusts them with a task and sends them 
telling tbem tbat sucb and sucb person has 
to be killed and sucb and such work has to 
accomplisbed. All these tbings are being 
remedied and should be remedied witb all 
the more vigour. 

I would conclude after making a mention 
of Maharaja Ralljit Singh. A stage of COD

fusion bad arisen following his death. The 
Britishers were very cunning whereas our 
Government need not at all act like that. 
The Britisbers somehow brought the entire 
Sikh Community under their control. I do 
not want our present day Government to be 
that cunning. I would say that they are 
very serious and they should somehow 
adopt such methods as could win over tbe 
misguided youth. There must be a general 
amnesty. tbe reason being that all the 
extremists outside Punjab, I.e. in Delhi, 
Kanpur, Bokaro etc. want that the Sikhs 
should be victimised; tbey want tbat the 
shops belonging to the Sikhs sbould· be 
burnt down. This is what was recently 
witnessed in Una, Ambala and Jagadhari. 
So their intention is that such things should 
bappen. I would, therefore, like to appeal 
to the entire country that some arrangements 
shou1d be made by Government· whereby 
the people who ind ulged in hooliganism 
during riots in Delhi and who are even today 
roaming about and saying ..... . 

[English] 

SHRI ARUN NEHRU: I thought we 
had decided we will not go into an these 
aspects. 

[TranI I alton] 

SHRI BALWANT SINGH RAMOO. 
WALIA : You may also look into the report 
tbat we have received from Dehradun whicb 
says that cases of murder have been regis
tered against rour Sikbs whose family 
members were kil1ed. You should also 
look into it. 1 do not say anytbin8 with 
a view to blaming anybody, but you do see 
to it that no wr~ns is done. I. therefore, 
appeal ,to you in the end tbat you should 
extend to us help and support' liberally t 10 

t~~t t~, 'A~11J pal could ia all ,Iacod, 
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(lilC barge its responsibility in respect of tbe 
seeu rity and integrity of tbe country and 
cou Id meet the chanenle posed by terrorism. 

(Enlll,h] 

SHRI KAMAL CHAUDHRY: 
(Hosbiapur) : Sir, it bas been a miracle. 
You have been tbe savini grace, Mr. 
Speaker, Sir. 

([nlerruption,) 

MR. SPEAKER: It is there a1l the 
time. Don't worry. 

SHRI KAMAL CHAUDHRY: This 
Monday I approached the Prime Minister 
and gave bim a letter. He killed me with 
a smile but anowed me to give notice to 
you under Rule 193. That is how we. 
have had tbis debate today. This is tbe 
strength in the House. Punjab is burning. 

(Interruptions) 

MR. SPEAKER : Don't look to tbem. 
You address me. You have to learn. You 
cannot address, you cannot Jook and refer 
to the galleries. You have to address me 
and not the galleries. 

([1lIerruptlon8) 

SHRI KAMAL CHAUDHRY: I am 
sorry, Sir, I had prepared quite a few points 
for this debate. Since I came to, know 
that I wiJI not be initiating the debate and 
I might get just ten minutes or so I have 
cut down more than half the points and I 
will not bother you with the statistics. 

(I nl er rupl ions) 

I will start from the year 1982 when I was 
in the Soviet Union being trained on an 
aircraft which was to fight F-16. Lala 
Jagat Narain was shot dead. I knew that 
dark days have come for Punjab. 

In 1984 while Punjab was bot witb the 
scorching beat I was operating from Leh 
operating to safeguard Siachen glacier and 
our northern borders from China to 
Pakistan. when in Hosbiarpur Principal, 
Om Prakash Bagga was a right hand man 
of my fatber was murdered, and that was a 
blow to my own father. But the Opposition 
Members, some of tbem were there even at 
that time. Name of tbem ever reached 
Hoshiarpur though they were with my 
father for year. They talk a Jot in peace 

rallies, in newspaper columns but Dobody 
had the time to go there. Anyway Arm,. 
was broupt out. Operatiae Blue Star took 
place. 

SHRI AMAL DATTA: Take out your 
statistics. 

SHRI KAMAL CHAUDHRY: J hope 
you all know. 

MR. SPEAKER: Kama)ji. let us be 
realistic and our approach should be to tbe 
main point of the debate. Please concen
trate OD thlU. 

SHRI KAMAL CHAUDHRY: Sir, 
people do not know what was happeniog in 
Punjab. That is what I want to point out. 
Anyway, when tbe army came out in 
Punjab, it because all quiet. Thereafter 
there was no bloodshed. 

I will now move ahead to September 
1984. I was at Air Force Station, 
Amritsar. Pakistan had fortified their side 
of the border. The border was seaJed. 
When we war flying, we were immediately 
recalled and asked to land back. We got 
the sad news tbat the Prime Minister of the 
country was shot at. There was rather an 
apprehension immediately that most prob
hly she was no more. Then started riots. 
I don't want to mention much about it. 
But I would give a case in Shivpuri where 
my sister's brother-in-law who was a Sikh 
was murdered; he was just burnt alive. 
Even his ashes were not seen by anybody. 
My father sent me to Shivpuri asking me 
if I was confident enough to go tbere 
unarmed. I drove down to Shivpuri witb 
a frieod of mine. While we were gettin, 
frantic caUs from them, that nobody should 
come. My sister was in Canada makina 
frantic calls wbether she should come down 
here. I asked her to come down to India 
and told ber that I would safeguard their 
interests and same their lives. I moved 
out of Shivpuri and came back. 

I will give you another incident what 
happdned in Shivpuri. The. uncle of the 
murdered boy who was an old man about 
70 years old cannot with a sword ill bil 
band. Another man came with him witb 
a scabbard in bis hand, and a third boy 
followed them with a stick in his hand 
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chasina the more which was beiDa helped 
by the people. 

(Interruptions ) 

Kindly listen to me. Have some 
patienco. I have lost about a quarter 
kiloaram of blood in tbe Jast few months 
and I have been saying what is bappening 
there. These three people just saved their 
own house. It shows how brave they were. 
These terrorists and these extremists were 
playing ·,adka' with these three people. They 
were fighting with one stick against these 
people and tbat is exactly the case in 
Punjab. Sir, I would only ask you to 
give protection to these people who are 
brave. 

Now, Sir, I would like to give my own 
family background. My paternal grand
mother was a Sikh, my maternal grand. 
motber was also a Sikh. I have two sisters 
who are married to Sikhs. I know more 
than you aU know about Hindus and 
Sikhs. 

Sir thereafter t I was caned at Delhi , . . 
for briefing to escort the new Prime Mmlster 
at the time of the last journey of carrying 
the ashes of his beloved mother to Amar
nath. I was airborne in Mig-23 and I 
may tell you that the same father of mine 
who fought against Shrimati Indira Gandhi 
aU his life, was proud that I was salected 
to be with the Prime Minister to guard him 
and to save him from the attack of the 
enemy country. He was in Delhi when the 
late Prime Minister 9 Shrimati Indira Gandhi. 
was murdered. When be came back to 
Hoshiarpur be was angry and furious and 
he mentioned about the shamefu1 attitude 
of some people in this country when they 
. distributed sweets and shops were opened 
in some areas in Delhi. He was the same 
man who had opposed all his the Jate 
Prime Minister. This was his character. 
You all should have shed at least some 
crocodile tears when be was murdered. Now 
comes the 10th March, 1985. There was 
an attempt at Hoshiarpur to start riots in 
Punjab. My father was loved by all. He 
had started his political career in 193/, 
wben be was 19 .. 20 years old. I was 
strapped up in a MIG 23 aircraft just about 
-to be launehed for an exercise with Jaguars 
-at 0550 houn in the morn ina. That is the 

time when my ratber was murdered. J 
reached the city within the next two hours. 
By that time about sixty bouses were burnt 
and one man was stabbed to death and 
another was injured badly. This bappeued 
in the first one hour itself. 

MR. SPEAKER: PJease come to the 
point. I have 80t only little time at my 
disposal. Come to tbe point, so that we 
can focus attention 00 the ma,n thins. 

SHRI KAMAL CHAUDHRY: I want 
to teU you, Sir. how tblnas have built up_ 
People do not understand. 

MR. SPEAKER : They know. Tho 
question is how to tackle tbis. 

SHRI KAMAL CHAUDHRY : Sbri 
Arjun Singh and the Minister of Srate for 
Internal Security went to Punjab. I am 
happy tbat at least they saw the situation 
with their own ayes. It is better that I tell 
you wbat is happenins over there rather tban 
somebody else burns his band over there. 

MR. SPEAKER: Please suggest what 
you wan l to be done. 

SHRI KAMAL CHAUDHRY: 
Suggestion I have given; the susgestion was 
tbat .....• (Interruptions). 

Tension was mounting at Hosbiarpur 
the next morning. I saw that there was 
going to be a total bloodshed and not a 
singJe Sikh was going to remain alive in that 
city. J rang up tbe Governor, Shri Arjun 
Singh Jj, but within 15 minutes shpot-at. 
sight orders were given. There was a 5000 
strong mob which Jeft their houses challcng
ing tbe shoot -at-sight order and tbey were 
all round me. A little scared wjthin tbe 
next two hours I rans up the Prime Minister. 
I want to tell you that when I rang up tbe 
Governor, J was trying to ten him that 
the situation was grim and that they mUlt 
belp me, as I could protect tbat ci ty . Tbe 
Prime Minister also listened to me very 
patiently for ten minutes on the telephone. 
I was luckJy. But he asked me to go back 
to the Governor •..••. (InterruPtionS). Curfew 
was lifted (rom Hosbiarpur immediate)y. 

MR. SPEAKER: Please see tbat tbese 
words do not 10 on the record. 

(/nler"'Ptlolll) 
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MR. SPEAKER.: Kamal li. lapin 
warn you. You ha'Ve to say certain thiDlS 
which may positively help in the future. You 
are only goins into the past and you have 
already taken your time. 

saRI KAMAL CHAUDHRY: for 
the last couple of months, I bad been 
knocking at ever)'body's door Sir; I had 
approached you also so many times, tbe 
Prime Minister the Home Ministers and so 
many otbers ... 

MR. SPEAKER: You carinot lives in 
the past; you have to march forward; you 
have to think of the future. That is the 
only way out. We all know what has 
happened. We sympathise with you for 
what you suffered, we sympathise with you 
for tbe death of your father. We know 
what happened but now we have to think 
of the future. And tbat is the general tone 
of this House. 

SHRI KAMAL CHAUDHRY: Tbanks 
if tbe House has at learn now realised what 
was the problem in Punjab. 

I bad given a few suggestions. The 
first was ...... (Interruptions). Of course! 
What are your security people doing today? 
What is the job of BSF? How did we win 
the 1962 war? Was it with folded hands? 
Then, how did we win the 19b5 war and 
the 1971 war? Today, you are blaming 
Pakistan and America. We are permitting 
tbe extremists to go and shoot at somebody. 
If they shoot back, they just leave the 
scooter and go away ! I have got the 
statistics if you are interested. That man 
into just leaves the scooter, walks and just 
vanishes into thin air. It is a shame! 
They are being permitted to do that. That is 
what I have been trying to tell. 

(Inte,"upti()n~) 

If I could handle a MIG-23 ........ . 
(Interruptions) 

MR. SPEAKER: You just give sugges .. 

tiona. 

SHRI KAMAL CHAUDHRY: Sugges
tioos are plain and simple. You cannot 
allow the terrorists simply to 80 away just 
like that. Give an order that anybody 
round with a weapon will be sbot at. I 

have been telling you bow I saved Hosbjar'~ 
pur. There was ODe murder after the 
imposition of tbe curfew. I want to telt 
you about an incident and par-don me Sir, 
I will just take two more minutes. Last 
Sunday. I bad organised a youth rally at 
Hosbiarpur. Somebody came to burn the 
institution which I have bt-en presiding. 
11.30 at night, I was out III 1 he street with 
a revolver looking for those extremists. 
I rang up the Chief Minister of Punjab ..• 
(/n/~"rltpll on.)* 

MR. SPEAKER : This will not go into 
the record. 

SHRI KAMAL CHAUDHRY: I 
geared up my people and roamed round 
the city. There was not a single policeman. 
That is al1. , prevented bloodshed and 
burning ... (Interruptions)· 

MR. SPEAKER: Please sit down. Do 
not record. Whatever he is speaking now, 
that does not form part of tbe record. 

(l"terruptlons) 

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND TOURISM (SBRI 
H.K.L. BHAGAT): Sir, I can understand 
the agony with which the hon. member 
Sbri Kamal Chaudhry has spoken. I know 
what a1\ he has passed through. I can 
understand that. When you go through 
the record, please see that what should not 
be said is expunged. 

MR. SPEAKER: I have already done 
that. Shri Dhillon. 

DR. G.S. DHILLON (Ferozepur): Mr. 
Speaker Sir, I am participating in this dis
cussion with some anguish. I am sorry to 
say tbat the last member's speech has 
scattered my ideas a bit, and I am trying to 
re·marsbal tbem. I have full sympathy with 
Kamal. His father was an MLA and MP 
with me for many 10ng years. I know with 
what pain he bas been speaking. 

Mr. Speaker, the only redeeming feature 
of today's spec"ches was Shri Ramoowalia's 
observations. Sbri Tewary dealt with the 
facts in a very comprehensive way. Prof. 
Dandavate presented the case in a very able 
manner. All this time. I have been wonder
ing whether this is the same Ramoowalia, 



. ~ ,", , I t I· , 

41 t DI,_ 'e. Oro wi", APitlL 2, 1986 

(Dr. G .S.· Dhillon] 

who used to speak in the Manji Sahib in the 
Golden Temple. 1 really consratulate Sbri 
Ramoowalia.l CODgratulate him for this great 
transformation. 

PROf. MADHU DANDAVATB 
Congratulate Mr. Buta Singh also. 

SHRI BALWANT SINGH RAMOO
WALIA: My political career is 15 years 
old. Everybody knows tbat I had been the 
President of tbe All India Sikh Federation. 
I bad been a nationalist, and 1 wi11 be a 
nationalist. I am fighting these elements 
outright. See my record. 

(lilt er, upt ions) 

(Translation) 

You may say any thing you like, but it 
is wrong. 

DR. G .S. DHILLON: I am just ad
mlrans you. I have listened to your lively 
speeches. I am happy. 

[English] 

I am very bappy that be is a nationalist. 

PROF. MADHU DANDAVATE: You 
were very young tbose days. 

DR. G.S. DHILLON: J started my 
public life in th~ CongresR. (Interruptioll.v) 
This is th~ first time I have learnt, after 
listening to you, that I should do the thing 
which I did not do al1 my life, viz. to support 
your party (lflterruptioIlJ') and your Chief 
Minister. because the subject is such that, as 
per the examples set by all the parties, it is 
our duty to strengthen your bands. Had 
you spoken in tbe (l"ter,upllons) same oJd 
vein, perbaps it would not have come to 
passing in that spirit. Thank you very much 
for doing like tbat. (Interruptions) 

Mr. Speaker, Sir, the subject as given 
in the agenda is only in general terms, viz. 
discussion on terrorism. About terrorism 
in wbich part of the country, the reference 
is silent. I mean that the major part of 
terrorism is in Punjab. . May be it is tbere 
somewhere else also, (Interruptions) as 
referred to by some speakers (lnterruptlons) 
I.e. jn Tripura and some other places. But 

tbe major part of it il in Punjab. I am 
one I j of tbe Cew perSODS who bave teen it 
emeraing in North America, aDd a180 borc. 
I am one of the personl, perhaps tbe only 
person who lives in tbe )jon's den, viz. 
Amritsar. My home is in Amritsar. My 
constituency is in the next adjoiniq district, 
viz. Ferozepur. I bave seen (Interruption) 
its various ramifications, both abroad and in 
India, and in Punjab. (/nte,.ruptlon) I could 
never imagine that tbinss would come to this 
much. (Interrup lion) 

Sir, be is disturbing me. 

MR. SPEAKER: That is unparlia
mentary 1 

SHRI BALWANT SINGH RAMOO. 
WALIA: I think it should be expunged. 

MR. SPEAKER: Your suggestion is 
accepted! 

DR. G. S. DHILLON: I am speaking; 
he is clearing his tbroat. 

I have tried to have a proper and 
analytical assessment 8S to how it happened 
bow terrorism has appeared. Since many 
years, rather decades, when I was in Punjab 
and heret we have been going tbrouab a 
nODlber of morchas; if ooe morcha is offered, 
tbere will be anotber morcha, anotber 
morcha, another agitation, ".K. ralta roko, 
6adak roko, .flat/on roko. rail roko etc. 
whicb made people ratber more agitation
minded, have less regard for law and order, 
and then to resort to repeat such agitations. 
Peaceful agitation can be a part of democracy. 
They are very much tberet but not so much 
that it comes every six months or every 
year. 

Tbat makes people now-law abiding it 
products terrorists. By and by, it has come 
to anareby and terrorism. What sort of 
terrorism? In 1980, I was there in Canada. 
Mr. Nara) aoan was the Ambassador in 
Washington. I was in Ottawa. 1 was 
assaulted unknowingly aloDS with the 
Counsel-General at Vancouyer. Later OD 

we came to know who were these people. 
Later, I came to know tbat tbere was a 
stronl cell of would be promotor of terro
rism in India. We saw a picture of tbose who 
attacked us. The picture wa! by the Reuter 
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and they were the same people who came to 
Punjab and 'committed lome murders, mur
dered police officers and civilians, and then 
tbey went back to Vancourer because they 
were the citizens of that country. I was 
also there. Mr. Narayanan told me about 
tbe locret meeting tha t was held in New 
York in Holet Astona between tbe then 
Jatbcdar of Akal Takbat Ajnoba who died 
later on Torasahib, Didar Singh Bains and 
some other people tbere. So, we assessed 
the position and we came to know it was 
tbere tbat the resolution or the decision 
about the support of Kha listan was taken. 
These are tbe facts that I am tell ina you. But 
when I came back to my country as a free 
citizen, without holding any office, I was 
faced with are situation which is worse in 
Punjab and my home District, Amritsar. It 
was a veritable bell to stay ther" for some 
time. I referred to thar period when I 
heard Mr. Ramoowalia's speech. That is 
why I am bappy to say that his done bas 
cllanged so mUCh. He is tbe same man. I 
feel like embracing you, Mr. Ramoowalia. 

PROF. MADHU DANDAVATE 
Without terrorism, he will be finished. 

[Translation] 

SHRI BALWANT SINGH RAMOO
WALIA: You are an old AkaU. There is 
no harm in embracing you. 

DR. G.S. DHILLON: I ha\'e never 
been an Akali. 

MR. SPEAKER: It is not possible 
without my permission. 

rEngllsh] 

DR. 0.8. DHILLON : I bappened co 
be a member of the SGPe during tbe 
British time. I am not so young as I 
appear to be. We were members of the 
SOPC. The record is there. I did not 
seek it. Some people came and got my 
Domination paper signed when I was a 
political prisoner in Lahore Central Jail. I 
was elected. I voted for tbe Coogress 
Group of Nagokakey. A number of times 
there wero contests between Master Tara 
Sioab and Jathedar Udham Nagokake.' We 
were in the COD,ress. D011't think like tbat. 
You came many years there df:cades later, 
Mr. Ramoowalia. You are very lucky to be 

rouDJ'~ ~bfD J. l~c pr9b1em i, ,b~~ 

youopters, wbo are involved in terrorism; 
tbey are not all terrorists; very few terrorist. 
are a bard core people, because, as J have 
seen from my observation, I spent some 
days in Punjab last week. My observatjon 
is tbat most of tbem are mis8u ided youn, 
people, unemployed young men; and most 
of tbem are robbers and looters. I think. 
in tbe case of robbers and looters, it is tbe 
duty of the police to deal with them as they 
should deal with robbers and looters and 
not as terrorists. In the case of unemp)oy
ed people, that should be a matter of cen .. 
cern for us. We should really think over 
th;s matter and see that most of these 
youngsters who are unemployed should be 
provided some employment opportunities 
either in public seClor or self-emplo)'ment or 
in any other way. They should not go 
jobless like that. But there is a hard core; 
it is neither yours nor ours; that is theirs 
who live thousands of miles away from us. 
I can vouchsafe that the directions come to 
tbem from overseas and from our neighbours. 
This is within my personal knowledge. 
What to do about them we should be COD

cerned about that. 

When I talk of Manji Saheb, tbat is in 
the Golden Temple complex where SaDt 
Fateh Singh used to speak, Master Tara 
Singh used to speak, Bhinderanwale and 
your party men spoke from the same forum 
a number of times. Now you yourselves 
cannot enter those premises. I will be bappy 
if you go there and speak from that forum 
again. 

The Ourudwara Act as we had it in 
early twenties was amended a Dumber of 
times and is not the same Gurudwara Act 
now. The Gurudwara Act was meant to 
administer and manage the Gurudwaraa 
and religious places and to promote tbe 
teachings of Sikhism, their Gurbani and 
other preachings. Now I am surprised that 
the gentlemen whcm you e)~ted for 14 
years as the President of the SGPe. Mr. 
Tohra-none in my memory remained so 
long: I have seen Master Tara Singh K.amji. 
Jathedar Mohan Singh and Sant Chanin 
Singh, Udham Singh, Ishar Singht Majbial; 
Prem Singh LaJpur, I have seen your men; 
none remained there for more than two. 
three years; Mr. Tohra was there for 14 
years-· was ycur top leader. When tbe 9,i.,. ~o~ea~ ~, J~~v9J the POlt ~~ ~JMI' 
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over the Akal Takbat and management to 
those extremists and terrorists and just 
left, just deserted. It was your duty. also ours 
to help you in that. to get tbat holy place 
restored to your eJected men. Now the 
SGPe is not functioning. It is a defuDct 
body. Why not declare Gurudwara Act as 
a defunct Act and go ahead with something 
new which can be more suitable and practi
cable in the situation and circumstances than 
earring on under the old defunct Act? 

There are a number of Gurudwaras and 
other religious places in Amritsar where you 
cannot enter. You bad outlawed us. You 
had made our entry impossible. Now they 
have made your eatry impossible in the 
lame way. 1 t is nluch better if we join 
hands together. 

Who are those terrorists to come from 
tbe borders 1 You had foreseen it much 
earlier. You had indulged in lawlessness 
for so long and given field to these people 
who are out of your hands now. That is 
why, Mr. Kamal mentioned about a new 
proposals. 1 do not think that martial law 
can solve any problem. I am also of the 
opinion that even the President's rule cannot 
solve this crises. The only solution is- I 
wish against my wishes-to help your party, 
to strengthen your party and Government. 
It is up'O you how to receive our support. 
We cannot put guts in you. But we can sup
port you. 

Regarding dealing with our internal 
situation and how to face it. I am happy 
Mr. Arun Nehru and Mr. Arjuo Singh went 
there to Punjab. My only regard is that 
they went on seeing opposition parties but 
did not see us. I went all the way to my 
borne district Amritsar. I showed myself to 
him. He just said OK you have arrived. 
I thought when he goes to Ferozepur. 
another district which is my constituency, 
which is my other home, I will again be 
prese'.¥, because when you meet t:!eople of 
other part ies, it is your duty to meet 
Congress men also. 

20.00 brl. 

They (opposition) man be bappy that 
Jbey did no. ;m~t ~s ... ~lnterr~ptio,,)~ 

.SHRI BALWANT SINGH B.AYOO"" 
WALIA: At least I am unhappy. 

DR. G.S. DHILLON: Not IQ happy, 
because there is Dot much of distance 
between you and us, at loast for tbe timo 
being, and if I embrace you, tbat ombraco. 
will not be sbort.lived, it will bo a bi.t 
longer ·and may last even after till tomorrow. 
SO, DOW we should take up at tbe level of 
our External Ministry very stroDaly tbis 
problem of terrorist activities being promot
ed abroad, whether it is U.K.. Canada or 
USA. I want to teU you many things but 
perhaps it will not be in keepiDI with my 
experience as a diplomat. But they have to 
deal with those governments with a stefO 
hand. Look bere. on tbe one band the)' 
are instiptiag our terrorists. tbey are 
financing and encouraging them and all tbat. 
On the other band offering band of friend
ship. I attended tbe Humao Riaht. 
Commission. Give Olen with tbe colour of 
turbans like Mr. Ramoowalia9s appeared 
there. They were not members of the 
Commission, tbey did not represent any 
State. They just moved in. The 
Ambassador was there with me. I said, 
«'How you happened to be here 1" They 
said, "To raid our voice against you. n That 
was outside the meeting hall. And to 
justify their appearance-I do not know on 
whose finances they came-when they went 
back to New York, tbey issued a Press 
statement that they spoke in the Commis
sion. The Indian delegation was taken by 
surprise because nobody was allowed, 
nobody spoke, no problem for us. The 
result is that during tbe last seven or eiabt 
days, I have received a number of hasty 
letters. I do not care for them because 
they are against the fact and perhaps thoy 
arc based on terrorist background. I have 
to die one day and jf I die for a better 
cause, I will be more willing to offer myself. 
I have a number of thiDgS to say bu, 
Mr. Speaker, Sir, I do not want to exploit 
yout patience. I win do it on some other 
day. 

Mit. SPBAKER : We enjoyed it. 

SHRI DINESH GOSWAMI (Guwabati): 
Mr. Speaker, Sir. tbi, House today baa riscD 
above tbe party affiliations in expressina ita 
aaguish over the deterioratiDI situation iD 
r~jab,. J ~p .sblrf 'bJs IlD,uim. wi~~ 
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aretder ' .. affinity because comidl from the 
State to which I belong. both' ·0Uf . State and 
Punjab went tbrou8b traumatic experiences 
for quite a long period. W. bad move
PlOnts. difficult· situations followed by two 
binorical important accords~ After tbe 
accord, democratic e)ectioDS were held and' 
two regional parties in hoth the States have 
(;ome to power. Poace and tranquillity have 
come to our State and I I wisb tbat peace ' 
aDei tranquillity should prevail in Punjab 
also and the resioual party which has been 
put into power in Punjab should succeed. 
I believe that the problem of Punjab today 
deserves to be dealt with at two frontl. 
OGe is to look it from the point of view of . 
Jaw and order but basically it is a political 
problem and must be tackled politically. So 
far as the law and order situation is 
concerned, the Barnala Ministry should be 
given all strength becau!e weakening tbe 
Barna'_ Ministry at this particular moment 
will weaken the law and order machinery, 
and I am bappy to note that tbe Minister 
for Interna' Security, while intervening· in 
tbe debate and also outside, bas made it 
very clear that all help will be rendered to 
Barnala Ministry to tackle tbe problem of 
terrorists. This House a'so unanimously 
aives its full support to the Barnala 
Ministry though, as Dr .. Dhillon' has said, 
with some amount of unhappiness it has to 
be dune by some. But I believe that on 
the question of political side, the political 
problems are to be tackled and one of the 
things that must be done is that the Punjab 
Accord must be implemented. I am not 
sayinl for a moment that the terrorists will 
cease their activittts if the Accord is 
implemented but the fact remains that 
terrorism can be dealt with if it does not 
ha ve the popular support, because then the 
terrorists can be isolated and action can be 
taken against them. If the terrorists are 
supported by people, if tbey have the popular 
backing, if a fertile ground is there, then 
the tackling of terrorism become! extremely 
difficult. A reeling bas grown rightly or 
wrongly in the minds of the- Punjab people' 
(as bas been stated by Ramoowalia ji) that 
the Accord is Dot belDI' . implemented. One 
specific point hal been tbo ,Cb8!Ddilarh issue. 
But apart from Chandigarh, Mr. Aljun 
Singh bas said in his Intervention, the 
Accon: is beiDI implemented on a number 
or points. Tbe.tc arc three points to which 
1 w,i~b '0 m_.u • meo.Jop· t"uJPb,r 00. ~ 

relating to compensation to inDocent' .. 
persons. Now it is not known as to what 
is the amount of compensations liven to 
persons under the accord. It is known how 
many innocent persons have been liven 
compensation. Why cannot we publish it 
and hlake it presentable before the people 
of Punjab to show that compensation has, 
in fact. been given to so many number of 
people so that they can ostensibly realise 
that the accord, so far as point No. 1 is 
concerned, has been implemented if not in 
full, in greater dc-pth and detail ? 

Then point No. 4 says about tbe 
rehabilitation of those discharged from the 
army. Obviously the number in known. 
Have these people who have been discbarged 
from the army been rehabilitated? The 
Minister has not said that they have been 
rehabilitated. Then in that case the accord 
has not been implemented. Then in that 
case I feel that the people of Punjab have 
a genuine grievance. But it' they have ~en 
rehabilitated, then I don't think tbere is any 
difficulty for us to tell tbe Sikh people of 
Punjab and the country at large as to how 
many have been rehabilitated and the 
people of Punjab and AkaH Government 
and Barnala will be in a better position to 
~ay : Look here, the Punjab accord, so far 
as Item No.4 is concerned, has been 
implemented. The propaganda that is 
being made by the extremists that the accord 
has not been implemented is a false 
propa~aoda. 1 believe in this context that 
the entire media policy regarding Punjab 
should aho be reviewed. The media should 
project as to what is heing done in concrete 
terms for the implementation of the accord. 
The numbers, the factual position, all these 
should be stated in clear terms. I am in 
full agreement with Dr. Dhillon that this 
problem should not be merely tackled as a 
Law and Order pJobJem. After an, thore 
must be a channel of communication with 
the youn~er generation. Because, J do not 
believe that all the young people who are 
attracted to terrorism today are terrorists. 
We have seen the emergence of youth power 
in our State. I also know tbat in my State 
when the youth movement was there, tbe 
youths have been accused rigbt and Jett 
that they are all anti-national tbat they are 
secessionists and so 00. This creates a 
sense of alienation and peopJe who are iot 
th~ plai~st~l!!_ ~.fted aVia) from it. I ~ 

....... 'T - .. ...., .... .-......... ..... __ • 
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believe therefore that while isolating tbe 
bard core tenorists, we should try to 
maintain a channel of communication at the 
political level with the younger people. 
Because, I believe tbat the younger people 
in Punjab, witb the rest of this country, are 
as national as all of us are. And therefore 
tbat channel of communication sbould be 
opened. In tbat context what 1 am saying 
is tba.t the media policy becomes very 
important. 

Mr. Ramoowalia was saying tbat there 
are 12.800 villages in Punjab; 90% of them 
have got majority of Sikh population. And 
at least the communal divide has not been 
apparent in those villages. Tbe communal 
divide bas been very sharp in the towns. 
BQt if we look to the media today, that 
positive projection we do not see in tbe 
media. Why cannot we have a media 
policy today to project that very positive 
side tbat, in spite the fact that tremendous 
effort has been made by a section of the 
comm~nity, by a section of people who 
want to re-stabilise this country, and 
create a communal divide in this country, 
tbey have not been able to touch tbe 
common people, people in the ground level, 
particularly in the rural areas. That is one 
aspect of the tbing which at least the people 
of the rest of the· country should come to 
know from either the An India Radio or the 
Television and other media. And I believe 
tbat a completely new orientation to the 
media policy should be there. I am fully 
in agreement with other speakers tbat on the 
question of foreign hands. the time has 
come when we should be very firm in this 
reaard. We should tell Pakistan very 
clearly that tbe question of friendly relations 
of Pakistan is linked up with tbis question. 
This. training of terrorists in Pakistan soil is 
a hostile act and the Parliamen t's , view 
should be conveyed in unequivocal terms to 
Pakistan. The British Foreign Secretary is 
here today and in his statements 1 believe, 
be has avoided tbis question of the treaty 
of extradition and other questions. I 
belie~e that the External Affairs Minister 
should in very clear terms convey to tbe 
British Foreign Secretary the feelings of this 
House. We have got another responsibility 
and tbat is to see tbat this communal divide 
does DQt spill to the other areas, from 

runJab to .", poiJbbopriDI Sta,es, '0 J~9 

other regions of this country, because tbe 
terrorists would like to see tbat attacks from 
Sikhs take· place (rom outside Punjab, 
because in tbat case, they will get a further 
handle to create communal divide, or 
division in Punjab itself. Then, not only 
we speak, but we should see also that the 
other communal element is not given any 
encouragement in tbe neighbouring States. 
or in other States. and I believe al1 of us 
have the responsibility to say in this forum 
that-in my State, at least the State to 
which I belong, the Government and we 
will see that at no point of time the situation 
in Punjab is exploited in another direction, 
which may create complications in that 
Stato. 

I believe. Sir, that these feelings of tbis 
House should be conveyed in a proper 
spirit to Punjab, and I believe that this 
debate itself can go a ]ong way in healinl 
the difficult situation in Punjab, because what 
Punjab requires today is the healing touch. 
Thank you, Sir. 

THE MINISTER OF STATE IN THE 
DEPARTMENTAL OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): Sir 
if I can just clarify two points which th~ 
hon. Member has raised, in terms of the 
first point in the. Punjab Accord, which is 
compensation to innocent persons killed 
this has been fully implemented. ' 

In regard to para 4, which is rehabilita
tion of . those discharged from the Army 
that has also been fully implemented. i 
am j~st mentioning this because you have 
mentioned it. 

SHRI I?INESH GOSWAMI: I think 
you should give, a better projection. 

SHRI ,ARUN NEHRU = Wen, I am 
s~re on .pOlnt No.1 the Punjab Government 
wdl do It, and on point No 4 we h .. ., ave 
already done It thnce, we will do it again. 

~ROF. MADHU DANDAVATE: 
Pubhsh it early. Don't wait for the 21st 
century I 

SHRI ARUN NEHRU: No Sir, we 
published it in tbe 20tb century. ' 

[ Tranl/alioll] 

What can b~ done jf yoP. Jlav~ no, 
read it,· 
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SHRI SUNIL DUTT (Bombay 
North West): Mr. Speaker. Sir, I am 
,rateful to you for giving me an opportunity 
-to speak in thjs AU8ust House on the Punjab 
problem. l have full sumpatby with my 
colleague Shri Kamal Chaudhry who expres
sed his hurt feelings. There are people on 
both the sides who have been hurt. So, in 
order to heal the wounds ... (lntetruptions) 

MR. SPEAKER: This is a common 
feeling. 

SHRI SUNIL DUTT: Yes Sir, 'his is 
a common feeling. In order to heal such 
wounds, we all ba ve gathered here and arc 
discussing this matter. I am asked to express 
my views and especiaUy about Punjab. 
While listening to tne other hOD. Members, 
I was thinking about which Punjab should I 
speak. Should I speak about the Punjab 
which was spread from Peshawar to DelhI, 
which produced a great saint like Guru 
Nanak Dev, the Punjab where Heer-Ranjba 
and Sohni-Mahival had sung their songs of 
love, the Punjab where Bhagat Singh 
sacrificed his life and Lata Lajpat Rai bore 
the brunt of Jathi charge, where:: Sikhs made 
tremendens sacritices for the country or 
should 1 speak about today's Punjab where 
blood of ollr own brothers is being shed. 
This thought made me sad. 1 was sad 
because the blood flowing in my veins does 
not permit me to differentiate between a 
Sikh, a Muslim or a Hindu. I am ao Indian 
and being an Indian I am here. Shri KamaJji 
has told a story of his life. I also want to 
tell my own life story. It will not be possible 
to tell my story with the same fervour as he 
did. I have also been a victim of the partition. 
When Pakistan came into existence, I and 
my parents had to decide as to which was 
our country. We tbought tbat India was our 
country. So, we came to lndia with the 
feeling that the whole of the couDtry was 
our own. The boundaries of our country 
extend from Bengal to Maharashtra and 
upto Kariya Kumari in the South. As we 
were agriculturists. land was allotted to us 
at Jagadbari near Ambala. The next problem 
was of my studies and I decided to go to 
Bombay. which 'is a part of India. 1 did not 
claim any compensation from the Govern
ment for my studies but worked bard and 
continued my study. After completion of my 
studies, I took a decision about my career. 
J had learnt feom my great.leaders that Jndia 
was one and we should fight for its unity 
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and integrity. As it is a secular country, th~ 
Question of Hindu, Muslim, Sikh aDd 
Christian does Dot arise. 

After my studies, I took to actiog .s a 
career in Bombay and feU io. Jove with a 
Muslim girl. At tbat time, it did not Itrike 
me that I was the vic tim of partition and 
many of my relatives were kHJed by the 
Muslims. If I bad been thinking in that 
direction, 1 would not have lo\-ed a Muslim 
girl. My Jeaders had tauaht me and bad 
created a spirit tbat narrow communal feel
ings and conflicts' were inbuman. I t was my 
fir:m belief that no Hindu would kill a 
Muslim and no Muslim would kill a Hindu. 
That was why 1 loved a Muslim girl al1d 
married her. 

Thereafter, a 11 my children were born In 
Maharasbtra. When I went to }Jombay, 
Maharashtra State was not in existence. 
Now. sometimes, I just ponder wbo am I? 
My Jeaders had preached me tbat we were 
all one and there was no difference between 
a Hindu, a Muslim, a Sikh and a Christian. 
Our leaders had exhorted us to fight for our 
national unity and integrity. Now it is being 
said that only those can live in Maharasbtra 
who are born tbere. I think if it happens, 
my children will remain in Maharashtra but 
where shall I go ? When the land was 
allotted to me by the Government of Punjab. 
Haryana was not in existence at that time. 
If 1 return to Jagadhari, Haryana State will 
not accept me on the plea that it was the 
Punjab Government which had allotted land 
to me and they had nothing to do with it. 
That is why sometimes I think who am I? 
If I anl an Indian and love my country, I 
have no place here but if I am a Hindu or 
a Muslim or a Maharashtrian or a Gujarati 
then I have so many places to Jive in. This 
is one thing whicb is taking roots all over 
the country and not in Punjab alone. Wo 
only talk about Puujab, but now that spirit 
of nationalism has disappeared from our 
minds, now we are thinking on communal ,~ 
lines and of regionali.m. How is it that now 
we consider ourselves Maharashtrianl, 
Gujaratis, Punjab is ot Haryanvis. Torlay we 
are quarrelling over the river waters which 
flow from tbe Himalayas to irrigate our land. 
When the issue of Rallj-Beas waters WI .. 
being discussed here. some of my col1eaaues. 
suggested tbat water could be taken from 
the river Ganga. I could not understand what 
was the difference between. Ravi·Beas aDd 
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Ganga. Why sbould sucb issues be raised? 
1 feci tbat such tbinas sbould not be thore. 
I am of tbe opinion tbat all the Members 
includioj out leader Sbri Rajiv Gandhi 
sbares your injured feelings. He signed tbe 
Ac.;ord and is now implementing it in spile 
of ,tbe hurt feelings. There may be some 
delay in its implementation but it is Dot 
dehberale because a true nationalist considers 
national interest the uppermost. Therefore, 
1 request ) ou to think with cool mind, 
leaving aside the f~ehng of belOS a Sikh, an 
Akali or a congressman, because when it is 
tbe question of tbe country we are aU one. 
During the national crises of 1962, J 965 and 
1971 wars. we faced tbem unitedly. Today 
some foreign powers bave realised it that 

j they cannot defeat India through external 
aggression, so they are creating disturbances 
from within. It is an internal attack on us 
and we are not understanding it. We are 
destroying our own bouses, we are not 
killing Hindus or Sikhs but chopping ott our 
own limbs. 

All of you are running this country. You 
are wise and intelligent people and you have 
to take this country forward. The cODuibu
tion of each of you counts in the forward 
march of tbe country. Therefore, I request 
you to fight this internal war in the country 
unitedly. I am not speaking from tbe coo
gress party plateform but from this supreme 
House of the country and would like to 
state that our Government have signed the 
Accord with iOod intentions and for the 
unity and integrity of the country. Therefore, 
all of us sbould join hands with the Govern
ment for tbe progress of our country. 

DR. DATTA SAMANT (Bombay 
Soutb Central) ! Ji, Desh main Ganga Behtj 

hQI. 

MR. SPBAKER: There should be no 
doubt about it. Be true indians. No power 
of tbe world can make us swerve from tbis 
path. 

SHRI INDRAJlT GUPTA (Basirhat): 
Sir, this discussion is going on now for 
almost four· hours and many speaken have 
uttered very noble S cDtiments here for which 
I· coolratulate them. Unfortunately. these 
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Doble .00tilDeotl will Dot be p,ublicised 
because there would DOt be '0), pres" to
morrow. However. i. will be on tbe fCcord 
of tbe liousc. But tbe point is. tbis discus
sion perhaps wouJd not have taken place 
just at .tbis juncture if we, all of us, bad, not 
felt tbat tbo j)ituation is really becoming very 
very serious. FlOe words will not beJp us to 
avert what 1 consider to be a threatening cata
strophe. jf we do nol act DOW in lime. 1 know 
tbe areat history and traditions of our 
country and all the crises whH,;b we have 
surmounted from time tu time. Quite true. 
Tbat is sometbiDa which we can falJ back on 
as our capital. But inc words and sentiments 
by tbemselves wlU not belp us to &ave the 
counh'y from what I think is quite an 
unprecedented tbroat and crisis tbat is facing 
us. Punjab and Jammu and Kashmir are 
border Slates and we aU know wbat is there 
across the border on the otber side. The 
break-down of administration and the brea~
down of law and order in tbis type of border 
State as something whicb cannot be tolerated 
in the interest of national security itself. 1 do 
not want to go into tbese specific measures 
w~ic.h have been here explained by the 
MIDIster for Internal Security. He explained 
som~ of t~em to us the other day in the 
meetlog whIch we bad witb the Home 
Minister, because it is very difficult for us to 
assess actually how efficacious these measures 
mayor may not be_ The Police, as far as I 
can make out, bas been lotally paralysed up 
to now_Everybody knows about it. The 
newspapers are full of it. how .they do not 
80 out from the Thanas, even when news 
comes up of some inCidents taking palace 
t~e~e. ~bey do Dot want to 10. They remain 
.duog 10 tbe Thana. That is .tbe stale of 
affairs. Call it demoralisation. or" caU it 
collus~oD or c:all it iofillmtion or call it 
anythlog elle you want. 

Her~ this incident took place last Frida 
at Ludhraoa where the terrorists just mowe~ 
down abOD~ 12 or 13 people. at one place in 
broad day babt. All tb'e nports poiDt to tb
t~at tbe Station House Officer of the POli~: 
did not 80 to the spot Cor well over 0 

~our a!ter tbe incident took place. So t~: 
IS one IDstance by which we can im . 

h t' . aSJne 
VII a IS gomg on in tbe res I of the 
State. You have sent a new lospe~tor 
General of police there who J'S a . person 
renowned for hiS efficiency and the firm 
measures he takes but tbe force witb wbich be 
win have to deal requires a areat deal of-
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I do not know-revival of ,morale and 10 on 
.,which. I tbink. i. not a . vcry easy task even 
. rfor Mr. Rebeiro to perform. 1 do not tbink 
:even tbe supply by tbe Centre of whatever 
equipments, the ,modern equipments, 
weapons, etc. that are required or the 
deployment of para-military forces will by 
itself change the situation unless the 
administration is willing to act firnlJy and 
promptly. There, of course, 1 do riot want 
to repeat all that that has been said about 
tbe grave responsibility which rests upon 
the State Government at tbis juncture. I 

,think Mr. Darnala bas the most unenviable 
task on his bauds. There is no doubt about 
that. He may not be a very strong character. 
As a person people say that he is a weak 
man but be is a good mao. He is a good 
man but he is a weak man. But who is to 
replace him? There is nobody to replace 
him. The replacement may be even worse. 
So he has been elected by the people of 
Punjab who have given a big majority to 
his party. Therefore, I think, the main 
responsibility of the Akali Government 
in Punjab is to streamllne the administration 
and the Jaw and order machinery and to 
take courage in its hands and with the full 
support and backing of not only the Centre 
but an tbe political parties which are 
represented here in this House, to act firmly 
and quickly now at lea~t and even at this 
late bour. OtheJ wise this impending 
catastrophe cannot be averted. I remember 
in the old days we used to think at one time 
when the partition of the country was being 
deman,,1ed that after all it would be averted 
somehow and that it would not come about. 
But ultimately it could not be stopped. 
There is no Gandhiji DOW. At tbat time 
Gandhiji was alive •••• 

AN BON. MEMBER We have a 

Gandhi now. 

SHRl INDRAJIT GUPTA 
t.alking about Gandhiji. 

I am 

So, Sir, I must say ooe thing now. 10 all 
these discussions tbat are going on now for 
80 long, about the implementation of tbe 
accord, wbether it is implemented Of, not, it 
bas nothing connected directly with tbe 
terrorist activity. There is no u~e sayina 
tbat. It bas to be stamped out ruthlessly and 
mercilessly is you have the capacity to do it. 

o .'But it is a . fact al many speaken have said 
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tbat the terrorists are able to aet lome kind 
of a passive support of sympatby, wbatever 
it is, from largc masses of people who are 
not themselves terrorists because tbey do 
bave some sense of a grievance, rightly or 
wrongly and it is l be Job of the Government 
to see that those grievance,f rea) or 
imaginary, whateve.r they are, are removed. 
Otherwise :,uslenallce f~,l' th\! h.;UOflSlS Will 

go on being provIded. In thIS respe't, I 
think the pnme responsibility is not of the 
State Government, the prfme rc~ponMbiljty 

is of the centre and of the Pnme Minister 
who h himself a stsoatOlY to tbe accord. 
1 think the possiblhty WhiCh had arisen of 
undying and unlling the enure people of 
l'unjab on the basis of tbat accord sbould 
not be misseu. Il is not a peIfect do..:ument. 
Every sentence and every paragraph that is 
writtt:n in it is not 100 per cent perfect. 
But we have we1conleo that accord at that 
time bccauee in tho~e circumstances It was 
the best possible thing to bnng about peace 
and restore normalcy in that State. But now 
the question 1~ of implemenlation. It is 
there 1 say that we have failed because 
it says tbat we must implement the 
Accord both in Jelter and spirit. One of the biM 
weaknesses 1 ~hould say now; but you can 
say that you ale being wise after the event. 
It was obvious even at tbat time thad it was 
inevitable. One of the biggest weaknesses, 
lapses, was that Haryana was never consulted, 
though it is an agreement. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHi) : May Ilnlcnupt, Sar. Haryana 
was cOl1suJttd right through before the 
Accord was filgned. It was bhown ,0 
Haryana. 1 was wuh tbe Chie! MinIster of 
Haryana ull very late tbat morning before 
tbe Accord was signed. 1 would like to 
reiterate that we are committed to fully 
implemented tbat ACCOld both in letter and 
spirit. 

One more thing. Unfortunately, 
everybody seems to feel that I fergot, what 
number that point is regardmg Chandiaalb 
that tbe Ceotral GovclDment, for some 
reason, has defaulted on that. But jf you 
look at t he words of the Accord and jf you 
look at the spirit of the Accord, we have 
not defaulted one bit on that. o Yes, there is 
some delay. We will try and rectify that. 
There bas been a reasOD for the delay. I would 
oot like to explain that to tbis House, It is 
botter that I do not. 1 can, at a later date • 
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But there are also other clauses in tbat 
Accord wbich also need to be implemented 
Dot by us and the Accord is one Accord as 
a wbole, it 'connot be torD to piece~, nor can 
we say we Will do 9 out of the 11 Items now 
and tbe 2 items we will look at in 1989. The 
wbole thing must be seen as one, althougb 
the items are [lot related, but it is one 
Accord. 

PROF. MADHU DANDAVATE: Some 
clauses are time- bound. Difficulty has raisen 
about it. 

SHRI RAllY GANDHI : The clauses 
I anl talking about are also time~bound. 

SHRI INDRAJIT GUPTA : I am glad 
to bear that the Chief Minister of Haryana 
was consulted at every step. I prel)ume you 
mean by tbat be has given his tacit approval. 
If that is the ca~e, you should pull bim up 
now for all his irresponsible utterances and 
doings. You cannot have it both ways. 

Report, I do Dot lemember tbe word, but 
if you remember tbe R.eport, the 
Commission's first suaestioD was tbat some 
sort of mutual agreement between the 
two parties should be souabt and' the second 
sussestioo was that anotber Commission 
should be set up to look into the issue. 

SHRI INDRAJlT GUPTA : Was a 
mutual asreement sought. 

SHRI RAJIV GANDHI: Yes, a mutual 
agreement was definiteJy sougbt. It took 
quite some time to try and get tbem 
together and a number of attempts were 
made to have a, mutual agreement, a 
mutual settlement between the two Chier 
Ministers. 

SHRI INDRAJIT GUPTA: Tbat means 
for the time being at least the prospects of 
tnutual agreemenl are bleak. Therefore, we 
are left with the Mathew Commission which 
in the first Commission, 1 suppose, which 
failed to gi ve any finding at all. 

(Interruption. ) 

SHRI CHIRANJI LAL SHARMA PROF. MADHU DANDAVATE: It 
(Karna}) He has not made any started late. 
irresponsibJe statement. 

SHRI INDRAJIT GUPTA All right. 
People can judge for themselves. 

(Interruptions) 

Mr. Speaker, Sir, tbe fact remains that 
there is a huge agitation going on in Haryana 
and at least I do not want-l am not a 
Punjabi nor do I belong to Haryan~. So I 
have no prejudice or in favour of either of 
tbem. The point is that I do Dot want that one 
year from now or two years from .now, we 
are faced with another problem comlOg from 
Haryana. Tbis is a package deal. It concerns 
Punjab, but it also concerns 11aryana and 
Rajasthan and therefore you see what has 
happened now, for example. I never said 
tbat the Centre bad defaulted on the 
question of Chandigarh. I have not said ~hat. 
But the fact remains that there was a tIme .. 
bound clause in the Agreement which said 
that two things have to be done. 

SHIt( RAJIY GANDHI: If you read 
the clause, it says that two thin.gs b~d. to 
be done simultaneously and the CommIssion 
had to tell us what to do. Now, the 
Commission told us, if you remember the 

SHRI INDRAJIT GUPTA: Started late, 
of course. Now we do not know what is 
to happens. Mathew Commission has said 
another Commission should be appointed. 

SHRI RAJIV G-,\NDHI: Perhaps we 
will. 

(Interruptions) 

SHRIINDRAJIT GUPTA: You have 
not told us anything you have not told tbe 
country anything. Time is being lost. You 
have not told the country anything. The 
valuable time is beina lost. You cannot 
afford to be compla'.:ent like this. What
ever you propose to do, now that the 
Mathew Commission turned out to be stiJl. 
born you have to say what you propose to 
do. If you want to set up another comis
sion with some terms of reference Which are 
more intelligible, you should do it and Dot 
waste time. 

SHRI RAlIV GANDHI : If I may just 
clarify, the one aspect which does come up 
is that tbe terms of reference of the Dew. 
commission cannot be exactly the same as 
those of the first commissiOD; otherwise. we 



429 D/I. , •.• O,owlll, CHAITRA 12. 1908 (SAKA) 

may end up where we started. To get a 
new set of terms of reference it does involve 
talkiDS witb Haryana and' with Punjab aDd 
we bave to aet a unanimity of views on the 
new terms of reference. 

(Interruptions) 

SHRI INORAJIT GUPTA: That is 
wby I am saying that because of this deJay 
and tbe biS agitation beioa worked up in 
Haryana, it will be all the more difficult now 
to get mutual agreement. I am not blamiol 
you, I am explaining how complicated the 
situation is becoming due to the deJay, 

PR.OF. MADHU DANDAVATE: But 
be says blame me ! 

SHRI INDRAJIT GUPTA: It is up to 
you. You tell the country, you tell Punjab 
and Haryana what you propose to do now 
and bow you propose to settle this question 
of tbe transfer of the territory. 

SHRI RAJIV G ANDHt: If you allow 
us, w. migbt even tell you. 

SHRI INDRAllT GUPTA: We win 
stay here all tbe night if necessary. 

Then take the question of tbe waters. 
First of a11 for eight months no tribunal was 
set up. The other day we passed a BilJ 
here, i.e., the Ravi .. Beas Waters Tribunal 
Bill. These waters, I hope and we aU hope, 
will be life giving waters and Dot waters 
which are stained with blood. It should be 
waters of life and not waters of death. For 
eight months no tribunal was set up because 
of aome administrative difficulties. That is 
tbe explanation given here during the debafe, 

Mr. Speaker, one cut-otT date bas been 
fixed in tbe Accord i.e., 1.7.1985 saying tbat 
as on that date the three states will get 
water not less than what tbey were getting 
on 1.7.1985. I don't know wbat is the 
logic behind that date. 1 asked this 
question at that time9 I tried to find out 
what exactly was the basis on which tbis 
particular date was selected; but no satis
factory reply bas been given except that it 
bal something to do with the moosoon 
season. 

The ,oint is that it is being propagated 
widely, rightly or wrongly tbat is the date 
OD which Punjab was geuin8 QlPcb more ".to, tbap, ;~ normally lOts. 

SHRI RAJIV GANDHI: I am clarify 
that Sir, because I did sign the Accord. 
Tbe point was raised by Sant LongowaJji 
tbat water should not be re:duced. That 
means if farmers were getting so much water 
in any of the States tbey should not set 
Jess tban that. because any cnt back from 
water would not be accepta bJe to allY of 
the farmer and we thought tbat this was a 
logical sta1ement. So, this was around the 
middle of July if I Jem~mber rightly. We 
decided that the last date for which figures 
would be available was lst July, so we fixed 
1st July. There is no more or less logic. 

SHRI INDRAJIT GUPTA: Was it OD 

an ad .. hoc basis? 

SHRI RAJIV GANDHI: Well, it was 
to see that the farmers of tbe states don't 
get less than what" they were getting. Just 
as a matter of fact, your information OD the 
actual flows on that date may Dot be 
correct. 

SHRI INDRAJIT GUPTA: Depending 
on tbis. the sharing of remaining waters 
other than what was available on J. 7.1 98S 
is to be determined by this tribunal. Unless 
the Sutlej .. Yamuna )ink canna1 is ready
that is also time':' bound, a stipulated date is 
there-an this exercise. of course, may be 
quite irrelevant and futile. 

It is being said that unless the sharing 
of the remaining waters is decided, until it 
is known how much of water will actually 
be available for Haryana, it is no use dig
ging a canal because we do not know what 
volume of water is required to flow through 
it. If more waters is required, a bigger 
and wider canal is required which is capable 
of carrying bigger volume or water. If a 
smaller volume is a1lotted to Haryana the 
canal should also be adequate for that. 
What is to be done? Haryana farmers are 
also agitated very much. They need water. 

It is argued by some people now. I 
contested that argument here made by a 
member of the Akali party the other day 
that Haryana is not a riparian State because 
Beas .. Ravi do not flow through it. It is a 
strange argument. So long as Haryana was 
part of Punjab it was a riparian State. The 
moment it became separate State it ceases to 
be a riparian State. This kind of argurrent 
~PP01 ~ flccepte~. rou wiJl pot ~ ,.J>I, 
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to convince anybody like this. So, there is 
delay. I t is better to make a clean breast 
of it and say that for tbe following reasons. 
unfortunately the implementation of tbe 
accord is being delayed but we will do our 
very best to hurry it up as soon as we can. 
Meanwhile I am afraid the terrorists will 
80 on getting some foothold among the 
people in Punjab which otherwise tbey 
would not get. Therefore tbe political 
strategy which, I think, aU of us agreed on 
is tbat it is necessary to isolate these people. 
How do we iso1ate them? How do we 
isolate them apJrt from Arun Nehru's 
modern weaponary and communications and 
al1 that? How do we politically isolate· 
these people whk,h much more important? 
One thing, of course, is tbat the whole 
position should be explained clearly to tbe 
people through the media and so on. Tbey 
must understand what has been actually 
implemented. Here we arc being told now 
tbat so many things have already been 
implemented in toto the question of 
compensation, the question of rehabilitate 
of Army people and so on. But I do Dot 
think the country at large knows about it. 
It has not been published. 1t should be 
made known to everybody what is being 
done. 

Secondly the inactivity of police in 
Punjab is, 1 am afraid, matched by some ex
cessive activity outside Punjab. That has 
to be remembered. There are people who 
are treat as suspects because they are Sikbs 
-young people and young outside Punjab. 
I am talking about those who are being 
dealt with in a way which will only aggra
vate the feelinp,s more. There should be 
looked into. Mr. Ved Marwah's report· 
has not seen the light of tbe day. Mr. Ved 
Marwah's report on what the police did or 
did not do during those horrible days in 
October 1984 has been put into cold storage. 
The Ranganathnn Commission. of course, is 
apparently making a very very slow headway. 
This document is there, which is causing 
grievance, dis-affection in the minds of 
many ordinary people. Therefore, some 
steps must be taken to see that these irri
tants are removed. If they are not removed, 
these terrorists wi11 continue to get a large 
measure of support. 

Lastly I will say that we have to take 
p\Jr own ~Cli~p. W~ cannot ~o OD ~~'in,·, 

like thil. There was· a meetiDl on tbo~·24t1lr.r. 
of Jast month-only a week a80' in ,.<" 

Cbandisarh wbicb was a meeting of· aU the." 
parties at tbe State level. That meetina 
was convened by the Secretary of our party· 
but I am glad to say it wal :atteoded by all 
the parties and in tbat meeting tbey decided 
that aU of them, all secular forces all , . 

healthy forces and all peace loviug forces 
must start a joint mass campaign at the 
grass root and tbey must go in for a joint 
approach to tbe people which we should 
think about. How we go to do it at our 
level here? We must work out some 
programme pretty quickly. We should SO 
together down to the people and carryon 
a grass root compaign tbere. Mainly it will 
have to be done at the State level but we 
from the Centre can help them and we 
must lend our funest support to them. 
These are the days when Jalianwata Bagb 
martyrs have also to be remembered this 
month. Bbagat Sinsh martyrdom we have 
crossed. Now Lala Lajpat Rai martyrdom 
is not very far off. These occasions must 
be utilised. Let all the forces which are 
wining to sbed all ·traces of communalism 
and all communal prejudice because this 
communal polarisation is threatening' to take 
place .•. I see a pat tern in t he terrorists 
activities which is now spreading out from 
tbe border districts of Amritsar and Gurdas
pur into tbe region south of Beas river. 
There is some method behind this madne~s 
and this communal cleavage is being deli
berately created in order to produce a back .. 
la~h .outs~de Punjab. If you can't stop 
tblS, It wlll lead to absolute disaster QDd 

therefore 1 would only say, Sir, that all the 
parties which have expressed all the noble 
sentiments here should come together and 
launch a big campaign in the State among 
the people so that we can really isolate the 
extremists and the terrorists. Thank you. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
~llNISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): Mr. Speaker,. 
Sir, the House is discussing the growina 
threat of terrorism and it is natural tbat 
what is happening in Punjab should be 
uppermost in tbe mind of she' hOD. Members 
who participated in this deba'te. I have 
b~eD foJlowiog the trends of the openinl .' 
remarks~ Th, d~b~" JJp, ~ o~. vorr i, 
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hish order. It has been defused with a 
desire to improve things to make tbe debate 
as constructive as possihle and I am sure 
what is said in this House as representing 
our great nation would surely have some 
eff~ct in putting the bealing halm over the 
situation in Punjab and also demonstrate 
tbe concern and the nation feels that the 
serious problem has to be solved and solved 
with the cooperation of all parties and 
persons. Sir, a lot of doubts have been 
raised about the implementation of the 
Accord. After our Prime Minister has said, 
1 think there should be no doubt in the 
minds of anybody in the House. or outside 
that the Government is not serious to 
implement the Accord or that it has not 
done all that is possible to see that the 
accord is fully implemented. Other Memhers 
including Sbri Arjun Singh who played an 
important role in bringing the Accord, has 
given some details and the way in which the 
accord has been implemented. I will mention 
all those points about which some doubts 
were raised. One was about the rehabili· 
tation of those discharged from the Army 
and it is said that this not being 
implemented. 

Sir, ] would say with all humility, as 
was mentioned by Shri Arun Nehru, just 
now, that this has been just taken care of 
and 1 would like to say that the Accord was 
regarding rehahilitation of those persons 
who have been discharged. But, Sir, those 
who have been discharged were only 237, 
out of which 209 have already been recruited 
into the Defence Security Corps. Not, now 
Sir. I am quoting from a press release of 
th~ Defence Ministry of 17th August, 1985 
and in the case of a few who remained for 
various reasons, some have not turned up or 
some were medical1y unfit. So, out of 237 
who were discharged. 209 have alre-ady join
ed the Defence Security Corps which is a 
part of the Defence Ministry. So they have 
been fully rehabilitated and we have 
fulfilled the terms as early as possible. 

Sir, another relevant question in this is 
about the recruitment to the Army. All the 
citize ns of the country have the right to 
enron themselves in the army and the, merit 
win rerna;n the criteria for selection. It was 
for a sbort time, after the 'Blue Star 
Operation' that tbe recruitment of Sikhs, 
only in the Sikh Regiment, was st0J'ped for 
, sl)oJ'~ '.Ybil~. '\.fJvell ,~ ~b.t time, ~~, 

recruitment of Sikhs in the other regiment. 
of the Army was not stopped. But even 
this oroer restricting Sikhs recruitment iD tbe 
Sikh Regiment was revoked in December 
1984. much before the accord was signed. 
You can see the sincerity and the seriousness 
of the Government in this particuJar 
question and there is no Question of 
distructing the Sikh community as a wbole 
or caCJting any aspersions on them. It was 
only for a very short time that the restric
tion was imposed. Very soon that small 
restriction was also n:moved. There was 
no restriction on the SiktJs for ftcruitiog 
them in the other army. 

SHRI INDRAJIT GUPTA: It was not 
in the accord. Is it '1 

MR. SPEAKER: It was before the 
accord. 

SH~I RAM NIWAS MIRDHA: It is 
a general observation; all citizens of the 
country have a right to enrole them!telves in 
the army. May be to remove certain 
doubts or to reassert certain principles, it 
was done. It is a general proposition. It 
does not mention even the Sikhs. 

SHRI CHARANJIT SINGH ATHWAL: 
What about general recruitnlent in the 
general army, not in a particular unit? 

SHRJ RAM NIWAS MIRDHA: This 
is a very general proposition in the accord. 
not mentioning the Sikhs at all. That is 
what) have said. But as far as the Sikhs 
are concerned. the Government never 
thought that it should not take the Sikhs 
into the army and we have never done that. 

SHRI CHARANJIT SINGH ATHWAL: 
You are perhaps confusing this matter. 
This is flot for a particular unit or reaiment 
or the Sikh regiment. You have imposed 
certain limits. 

MR. SPEAKER: No. no. 

SHRI RAM NIWAS MIRDHA : I have 
said that recruitment of Sikhs was never 
stopped, Bluestar or no Bluestar. No percen
tage was fixed. EVt"n now the percentage of 
Sikhs is much greate.r than the proportion of 
poputation and it will continue to be so. 

SHRI CHARANJIT SINGH ATHWAL: 
What was the neces$it)' of pUHin, D ~'IlUf9 
in the aC,~~ra ? . 



APR.IL 2, 1986 

SHRI RAM NIWAS MIRDHA: As 
w.s mentioned, it is not regarding Sikhs. 
It is a general situation regarding recruit .. 
ment in the army. 

PROF. MADHU DANDAVATE: It 
was by way of abundant caution. 

SHRI RAM NIWAS MIRDHA: Yes, 
it was put by way of abundant caution, and 
as a future guidance as to what we can do 
in the future in this respect. But this should 
let at rest any doubt that could be raised on 
tbis point. I am sure the House would 
agree and you also, Sir, that we have done 
everything possible to implement the 
accord. 

Some doubts were raised as to the 
backlash and what the Government is doing 
about it. Shri Indrajit Gupta mentioned 
it and Shri Dinesh Goswami also mentioned 
it. I would like to say that while the news 
of al1 the heinous killings were coming in, 

. one day the Prime Minister was in a con· 
ference with senior officers and colleagues. 
One of the things that was uppermost in his 
mind was that there should be no backlash 
in the country. I think, I am not giving 
out any secret, if I say, that he telephoned 
me immediately and said that while they 
were looking to tbe other side of it, I should 
attend to it and con teet all the State 
administrations and the Chief Ministers to 
see that this is to be ensured at all costs. 
His personal concern was so much that he 
thought of it all the time. We have taken 
steps and seen to it and) am happy to say 
tbat tbe response of the various State 
Governments and administrations has been 
very satisfactory. There has been no back
lash and we can assure tbe House tbat we 
will see that nothing of this sort happens 
and we will have fun coopera tion of tbe 
States which we are having now. 

To bave it that way would be playing 
Into the hands of terrorists. That is what 
they want. One of their aims is that Sikhs 
Crom other States should rush tbere and 
Hindus should be scared to leave Punjab; 
there should be an e:ltchange of population 
and that is how they want to go, but the 
Government and the House is fully consci
ous of this grave situation. I can once 
.. ain assure you that we will cootinue to do 
all the tbinp ,t,h~t ,are "eeessar), jp this 

"'~~ , 

It cannot be denied that the situation Is 
still serious there. But some very posltive 
and hopeful signs are emerginl,. We can 
well say that tbe tide is DOW turning. The 
Punjab Government is gearing itself up to 
meet the terrorist menance. The Central 
Government is helping them in all possible 
ways, detaHs of which were just giveo. Tt-e 
bluff of the terrorists was called off at 
Anandpur Sahib. The police and security 
forces have apprehended there persons 
involved in the heinous killiogs. They have 
had encounters with the terrorists in which 
the terrorists have suffered casualties. Pre
parations are being made and all this means 
that the situation is changing and hopefully 
the Akali Party is also now rallying round 
tbe leadership of Shri Barnala Ji. which 
process, I hope, will continue. 

PROF. MADHU DANDAVATE: Tbey 
have also turned the tide. 

SHRI RAM NIWAS MIRDHA: 
Certainly. ) regard these things as well as 
this a very positive development whicb are 
helping the situation to improve. This pro
cess has to be continued with the involve
ment of masses in Punjab and outside. 
Unless all classes of people involve them
selveg in this massive task, the reat menace 
of terrorism cannot be eliminated. But in 
view of these positive developments and in 
view of the unanimous feeling of all the 
Sections of this House that this menace bas 
to be fought, we will be able to do some
tbing. The Prime Minister has sought to 
evolve a natiol)al consensus of the situation 
and I hope that be and his Government win 
continue to receive the support aod coopera
tion of all the sections of tbis House so that 
tbis distressing pbase through which Punjab 
is passing and the whole nation is passing, 
will be put an end to. 

SHRI V. KISHORE CHANDRA S. 
DEO (Parvathipuram): The fMinister of 
State for Homc Affairs just now reassured 
this House that the tide is fast turning. We 
are glad to bear thesc words from him. But 
we see reports in the newspapers every day 
and from people coming from Punjab about 
the horrendous bappenings which are be
coming worse by the day. 

Sir, I must mention that tbouah the 
main problem that the State is facinl at this 
plOPlCDt SOMl8 to ~ ~ l~w ."nd ord,r prq:-

, , ~ 
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blem, I think the ultimate solution will lie in 
lolviDI this problem politicalJy. 

Several members have spoken about this 
problem at length and they ga vo the back
around also. I do not want to make a 
repetition of what has already been mention
ed. But I would like to say that I am 
certainly not one who feels that the imple
mentation of the Accord done would stop 
tbe acts of terrorism. Sir, the tenor and 
the manner in which the terrorists have been 
behaving clearly show what they have been 
tryiog to achieve and tbeir designs are 
well known to us. They have not only been 
killing Hindus, but Sikhs also. About a 
week back, I was told that in a village near 
Nakodar six Sikhs were killed by the 
terroriRts. 

20.57 hrs. 

{MR. DEPUTY SPEAKER in the Chair] 

So, it is oot as though Hindus alone are 
facing the wrath of the rerrorists. Sikbs 
arc also being attacked by these groups of 
gangsters and free- booters. who want to 
create a situation of confusion and terror in 
the Punjab. 

Sir, while speaking on this, I cannot but 
mention about the hasty and impulsive 
manner in which the Accord was signed. 
We all welcomed the Accord. The Accord 
was necessary. But when the Accord was 
silned, it was signed with Sant Longowal 
with the presumption that he was the sole 
representative of the entire people of the 
Punjab. First of all. I am not sure if 
Longowal enjoyed the confidence of tbe 
Akali Party entirely. Apart from that tbere 
are noo-Sikhs in the Punjab and there are 
Sikhs who are not Akalis. I frankly feel 
that io a situation like that, it would have 
been fit if all these various sections who 
might have been minorities in that State, 
should have been consulted aJong with the 
Cbief Ministers of the States of Haryana 
and Rajasthan and they should have been 
made a party to this Accord. 

Apart from that, a time limit has been 
fixed, in situations which we know arc 
sensitive and which arc likely to take a 
l.onaer time. I do oot think that it was a 
wise decision to fix a time limit like this. 

We have to mention these facta now 
because the non-implementation of tbo 
Accord is one of the' please taken by the 
terrorists to ,ain sympathy from the mas .. 
in the Punjab. 

Sir t when we are speaking about this 
political problem, all the members belonging 
to different sections in tbis House have said 
unanimously that we must strengthen the 
hands of the Akali Government and the 
Chief Minister, Sbri Darnala. I also feel 
that tbis should be done. But it should be 
done not only on t he floor of the House, 
but in practice also. The Co ogress (I) 
party today bappens to be the fuling party 
here. They are a party to the Accord. 
The Punjab unit of the Congress (1) Party 
speaks in one tone; the Chief Minister of 
Haryana speaks in another tone and tbe 
Central leadersbip bere, speaks in yet 
another tonc. It must be made amply 
clear as to which is the line of thinking of 
the ruling Congress (I), which is a party 
to the Accord. And the Central leadership, 

21.00 brs. 

may be the Prime Minister himself, should 
made it clear; not only make it clear, but 
also pull up tbe people who, by makins 
these statements have brought about some 
disharmony and a kind of suspicion in tbe 
minds of the people of Punjab and tbe 
Sikhs. 

Today there are two main problems 
on which action is being demanded. Ooc 
is regarding the deserters from the Army; tbe 
second is about the people who arc in the 
Jodhpur jail. I am told that amooa the 
people in the Jodbpur jail, maoy were 
devotees. Some of them were employees of 
the Golden Temple. There also may be 
some terrorists amoDg them. 

Even as far as Army deserters arc coo
cerned, there was then a kind of emotional 
euphoria. What one needs at this staae is 
a psychoJogical appeasement of tbe Sikh. 
of the people in Punjab; and not som~ 
solution by means of Accords or statements 
alone. 

I would appeal to tbe bon. Minister 
to have a thorouab enquiry or investigation 
to find out if some of the people lod,ed 
in jail, or some of tbe deserters from tbe 
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Army who were genuinely not terrorists or 
wbo do not subscribe to such attitudes, could 
be rebabilitated, or taken back in some 
manner or the other. This is a process 
wbicb would definitely lend sorue confi
dence to many of this category of people 
who might have been lured into doing 
certain things without actually meaning it. 

I would also like to appeal, through you, 
to tbe Akali Government in Punjab to 
close tbeir ranks. Mr. Prakash Siugb 
Badal is there. He was a Chief Minister. 
I do nOl subscribe to the Vlews of Mr. 
Tobra. Madhu Ji himself has mentioned 
it here, but I would like to reiterate what he 
said. Flrst, I t'link the Central Govern
ment and also the functionafJcs from here 
could help in bridging the gap with In the 
Akali Party which, 1 think. would go a long 
way in bringing about a better situation in 
Punjab. 

Today, ri~bt now Mr. Surjit Singh 
Barnala is not only a representative of the 
Sikhs but of Hindus also. 1 am told that , . . 
thc,"c is no proper Hindu representatIOn In 

his Ministry. It is quite likely that there 
were not many Hindus elected from the 
Akali party. But I was wondering whether, 
in a situation like this, one could even 
think of the concept of reviving a Second 
Chamber in Punjab. a Council to accomo
date people from various walks of life, 
eminent people, so that they could also 
participate in the process of the Government 
machinery and administration. This would 
improve the contidcnce of the people. It 
j~ only a suggestion. I do not know 
whether it is possible. I do not know 
about the technical difficulties that you may 
have. But I think this is also an etTort 
wbich the Chief Minister of Punjab should 
be persuaded to make. .as he represents 
not only tbe Sikhs, but all the other people 
wbo live in punjab. 

Most of the other points have been 
atated. I do not want to take the time of 
tbis House and say things which are 
irrelevant. Many friends have spoken 
about dangers from across the border. We 
have heard about tbe traioin& camps in 
Pakistan, terrorists being let in and coming 
in, and giveD a task and then going back 
,0 hkista~ and tbiDas like tbal. I think 

that when we talk to these neighbouring 
countries wbom we suspect, where we have 
the information that they arc encouraging such 
anti-national activities from their territories. 
we should also make it a condition with 
them that unless they stop doing tbis. we 
cannot talk about better relations further. 
because what they are doing is actually 
indirectly resulting in worsening the situation, 
or threatening our national security and 
unity. 

With these few words, I would like to 
thank you for giving me this opportunity, 
and before I sit down, I would like again to 
tell the Home Minister tbat he should con .. 
sider this in a firm and yet a humanitarian 
manner, and ultimately bring about a 
psychological appeasement among the Sikhs. 
and the aifeded people in tbat State. 

[T,anslation] 

PROF. NIRMALA KUMAR) 
SHAKTAWAT (Chittorgarh): Mr. Deputy 
Speaker, Sir, it will not be an exaggeration 
to say that the increasing terrorisnl in tbe 
land of the Gandhi, Gautam and Budha, is 
a disgrace on tbis nation. This terronsm 
poses a great challenge to our country's 
unity and integrity and speciaJJy to the 
border States, such as Punjab and 
Jammu and Kashmir. The increasing 
terrorism posses a big question mark before 
us. 

Sir, innocent people are being kilJed 
there and the incidents in lalandhar and 
Ludhiana arc atrocious. Now the ques
tion atises, why this terrorism is taking 
roots in the country. There are some 
powers behind this terrorism, who want to 
disintegrate this country. When our leader, 
late Shrimati Indira Gandhi was alive, she 
bad all along been warning us against some 
powers, who disliked our increasina strength 
and who wanted to paralyse our administra
tion. But a lot of people did not need 
her warning. It was as a result of that 
rabid communalism that our great leader 
was snatched away from us. Sir, the same 
powers want to create civil-war in this 
country. They have ma/o/ide intentions 
and they are dreamina of engineering, 
communal riots in the country. But tbe 
patriotic citizens of this country wi)} never 
allow their dreams to become a reality. It 
is strange that on the one band, Pakistan 
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extends a band of friendship and on the 
other hand, instigates terrorists. The arms 
with Pakistani markings were found at the 
places where riots took place in Ahmedabad 
and Verawal. I want to give an instance 
of Rajasthan. 

Sometime back, the tourists from 
Pakistan had come to attend fUrs' of Ajmer 
Sharief, where they unfurled rakistani flag 
and also raised slogans. Our Governmtnt 
should take sucb matters seriously so tbat 
such incid(;nts do not occur in any State 
especially in Rajasthan. 

So far as tbe solution of Punjab's 
burning problem is concerned, Sbri Rajiv 
Gandhi and Shri Longowal have emerged 
as peace emissaries before us. The Accord 
signed by them was welcomed not only by 
Punjab but also by the whole nation. It 
was only as a result of this Accord tbat 
75 per cent people took part in electioos 
despite incitement by the terrorists and a 
popular Govelnment was formed in that 
State. 9 out of 11 clauses of the Rajiv
Longowal Accord have already been 
implemented. I would also say that Shri 
Barnala also sincerely wants to solve this 
problem. Tbe peace loving people of the 
whole nation are with him. Therefore, he 
should fearlessly take necessary steps in 
this direction. The Government of India 
has also assured him all possibl~ help but I 
fail to understand why his own party men 
Sbri Badal and Tobra are opposing and 
criticising him. I would also like to stress 
that it is not proper to adopt a mild 
attitude towards the terrorists. Ever since 
Shri Barnala took the reins of office, he 
believed that this problem could be solved 
peacefully. He. therefore, withdrew 2162 
cases and released 1900 people including 
terrorists. I would say it was a blunder 
on his part. In my opinion, no responsi
ble Government can c-mploy army deser
ters in its police department. But he did 
so, which was a bJunder. The present 
situation in Punjab could have been 
assessed earlier from the. activities of ~he 
Damdami Taksal and All India Sikh 
Federation who declared that they would 
demolish Aka1 Takht and then rebuild it. 
These activities gave a foreboding of the 
shape of things to come. 

I want to ask Akali Dal why action is 
Dot' beiDa taken to flusb out tbe terrorists 

hidiog in the GurudW8J as. The dreaded terro
rists Sukhdev Singh Sakbira was seen loitering 
with a Minister of Akali Dal cabinet. Wby 
is it happening ? Cannot you curb all this? 
Sir, today the nation is passioj through a 
difficult phase. The whole nation is ready 
to cooperate with Sb, i Barnala in dealins 
with the secessionists. J fe ~ hOL!ld, there
fore, take ~,ume &trung mca~u, ~S. 

Sir, just now Shri InGl3Jit Gupfa toJd 
that failure to transfer Chandigarb to 
Punjab was the rcason of this terrori~m. 
)t may be one of the reasons. But 9 out of 
11 clauses of tl'c Rajiv-Longo\\aJ Accord 
have already been implemented and there 
is no hitch in tran~fcrrjng Chandigarh to 
Punjab. But there is also a condition that 
Hiudi speaking areas of Punjab will be 
tran~ferred to Haryana and since it was not 
done, Cbandigarh could not be given to 
Punjab on the 26 January. There is no 
doubt that Chandigalh will be transferred 
to Punjab sooner or later. If the terrorists 
are given Chandigarh there is no surety 
that they will stop their activities. Instead 
tbey will invent some other pretext to con
tinue their activities. 

Sir, the question of Punjab is a serious 
one and has a bearing on the nattonal 
integrity. It is not only the duty of the 
Government but al~() of tbe people to find 
a solution to the problem. 1 appreciate 
your decision of sending para military forces 
there, because police have failed to deal 
with communalism. Police has been 
demoralized and it was also accused of 
shirking Its responsibility, Therefore, our 

Government sent para military forces there 
to help Shri Barnala. I heartily weJcome 
this step. 

Sir, the decision to ban the entry of 
foreigners in Punjab up to 2nd July is also 
a welcome step. I feci that it will reduce 
tbe cbances of providing help to the terro
rists. I also suggest that OUf Government 
should issue identity cards to the residents 
of border areas. in order to seop tbe 
infiltration of foreigners into tbe country. 
Besides tbe Government, all the citizens 
have a duty to expose the foreign conspi
racies and unholy designs. In this way we 
can show to the world that we are united 
and if ,here is terrorism in any rart of the 
country lbe citizens of tbis country are DO' 
aoinl to tolerate it. 
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No cbild of this counUy is going to tolerate 
it, even if he bas to sacrifice his life for it. 
We take pledge in the name of our great 
leader Sbrimati Indira Gandhi. who had to 
sbed ber blood. that if ever any halnl be
faUs our country. every Indian would be 
prepared to sacrifice bimself. We must 
check this tendency of terrorism which is 
taking a huge toll of hUman life. I tbin~ 
this is not only the task. of the Akah 
Government, bu t also of all tbe partriotic 
citizens who must join hands to help the 
Punjab Government in solving this problem 
of terrorism. The steps taken by the 
Government of India in this direction bave 
been commended by one and all. 1 also 
welcome them and hope tllat PUDj~b and 
Jammu and Kashmir will have a golden 
future when the Government and the 
citizens together put an eud to the terrorist 
tendencies for evcr. 

SHRI ABDUL RASHID KABULI 
(Srinagar) : Mr. Deputy Spcakert ~ir, in 
tbe first instance 1 welcome the Central 
Governmenfs decision to co-operate fully 
with the Government of Shri Barnala. It 
seemed earlier that tbe Centre was dis
appointed with Shri Darnala and would not 
belp bim any longer. It is commendable that 
the Central Government have now decided 
to assist him in all respects. and we think 
it would be in the interest of the whole 
country. Let all of us, all tbe political 
parties, come together and ,help Punj~b 
Government in its difficult period, and assist 
in solving the problem. 

I would like to submit to you tbat tbe 
State of Jammu and Kashmir is bo~nd .• o 
be affected by the unfortunate sltuatl.on 
prevailing in Punjab. In Jammu, whIch 
touches tbe border of Punjab, some misguid
ed young sikhs armed themselves with 
weapons and to meet their threat, Sbiv Sena 
party was formed. As a result an ~tmos
"here of confrontation bas been bullt up 
there. Curfew was imposed in Jammu and 
there was loss of Ure and property also. 

UnfortunatelY, the. conditions were Dot 
confined to that area alone, but spread to 
the Kashmir va,lley as well and pa~tjcular Jy 
Anantnaa disttict was afleeted consJde.rabJy. 

It is to be rqretted tbat Kashmir, whiclt 
bas always beeD the citadel of accularillD, 
feU prey to tllis communal conftaaratioD. 
Our National Conference party, which is tb. 
larlcst party in ,·tbe state, would not allow 
such communal tcndencies to arow. 

The Central Government and all tbe 
opposition parties have come together at 
this juncture to cackle terrorism and to end 
the present crisis in Punjab. We will 
cooperate fuJly with tbem. . 

I wish to reiterate that tbese criminal 
tendencies were not limited to Punjab 
alone; it bad spread to Kashmir also, but 
bad not been {ucccssful there. Of course, 
it is to be regretted tbat our Press had 
exasaerated the situation. But the fact is 
that not much damage was done and not a 
single murder was committed. In tho 
villages there was loss of property and some 
damage was caused to places of worship. 
But we find that in the coun try such 
incidents are on the increase and the 
Central Government must effectively counter 
tbe situation. 

Recently, a judgement by the lower 
court reaarding the Babri Masjid-Ram 
Jaoam Bhoomi temple case has widened tbe 
rift between tbe Hindus and tbe Muslims 
and it bas vitiated tbe atmosphere of 
Madhya Pradesh, Uttar Pradesb and 
Gujarat. In Ahemedabad, which was 
already tense, the situation deteriorated 
furtber and there was a great loss of life and 
property_ I think it is the duty, not only 
of tbe Government but also of the entire 
opposition to forestall the rapidly deteriorat
ing situation which miabt create tbe 
conditions of 1947. It is possible that tbe 
foreiaD powers may like our people to set 
alienated from each other. but we arc 
responsible for the internal situatiOll which 
we have ourselves created and, therefore, 
we must counter it ourselves. 

A little while ago Shri Arun Nehru bad 
said that tbe terrorists are receiving help 
from Pakistan. The Government knows 
better. I would say if is so it is regrettable 
because we are making every effort to 
improve our relations with this neighbour .. 
It is the duty of the Central Government 
to take up tbis matter with Pakistan and do 
some plain speakina. Has the Centre ever 
liveD a pi~ of its mind to Pakistan. durJDI 
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tIilo courae of its various dialogues, about tho 
arim nature of the situation and (be 
coospiracy behind it, as has been explained 
bere by Government. I would like to ask 
tbe Contral Government whether 1he foreiao 
powers can reatly be successful in their 
attempts at destabilization and whether our 
defence. paramilitary and border security 
forces can resist those attempts? We are 
responsible for our defence and if our forces 
are not vigilant enough, it is a reflection of 
our weakness. 1 f the terrorists trained 
outside the country are successful in infiltrat. 
ina into India, if the army deserters, who 
crossed tbe borders to get training in 
Pakistan. are able to return. and create 
terror in the country_we are also to be 
blamod to some extent. I would request 
tbe Government that it is its duty to seal 
all borders and it is the duty of our defence 
forces to counter infiltration in every way. 
Tbe Defence Ministry also most share the 
responsibility in this regard. The Ministry 
of Home Affairs is also responsible because 
our Para-Military forces and Border Security 
forces arc manning our borders. 

If we have been a little successful in the 
past few days, it goes to the credit of the 
Government, Home Ministry and the 
Defence Ministry. If we can protect our 
borders at this juncture, Pakistan or any 
other nation cannot harm us. It is our 
duty to prevent infiltlation into India. 

Thirdly, are Accord has received support 
from every quarter. The Congress Party 
and the Prime Minister had signed the 
Accord with Shri Longowal who are killed 
by the terrorists for the same reason. It 
was an error on the Government's part to 
declare immediately after the Accord thai 
Chandigarh wou1d be transferred to Punjab 
as early as possible. The same was 
published in tbe newspapers not only within 
the country but also abroad. and an 
impressiun was created that Chandigarh 
would be transferred to Punjab on the 
26th of January. The Fazilka-Abohar issue 
was not given much importance and 
Cbandisarh received all the attention. But 
when the transfer did not take place on the 
26th of January, I think it was a setback to 
the credibility of the Barnala Government. 
Bither the two issues ougbt to have been 
linked or dtclared as separate fro.Q1 tbe very 

PJlJlJe1· 

Secondly, I would politely subm.it. tbat 
your policy of tonducting a census in 
Abobar and Fazilka was not right. In 
)947, Punjab was partitioned on the basis 
of the number of Hindus and Muslims in 
each area, and I think tbat we must concede 
tbe fact that the census conducted recently 
was not done on the basis of languaae but 
OD the basis of religion and both PunJab 
and Haryana got invo)ved in the Issue. 
Punjab. is a Sikh majority state, and in 
Haryana. the Hindus are in majority. As 1\ 

result, emotional feelings in both the States 
were inflamed. Their confrontation led to 
the emotional upheaval of the peoples of 
the two states. The Mathew Commission, 
which had the Centr's full co-operation 
failed to rectify tbe situation. Neither did 
they present any report nor did they take 
any initiative regarding tbe Fazilka-Abobar 
issue. In fact, they were responsible for a 
lot of damage, as tbeir action precipitated 
tbe tense communal situation already 
prevalent in Punjab I would, therefore, 
say that tbe census held earlier in Punjab 
was better. If we really wanted to decide 
something about Fazilka and· Abobar, then 
to hold a census was not t be right way. 
The proper thina would have been that the 
representatives of the Governments of 
Punjab and Haryana should have discussed 
the matter with the Central Government and 
a solution found out. And that is what we 
are going to do at present. Your Govern
ment is now going to decide about tbe 
villages of Abobar and Fazilka through 
talks with the Chief Ministers of Punjab 
and Haryana. But that is a belated step 
now. In what way hoJding of census there 
has benefited? Rather,' atmosphere has 
become more tense and the situation bas 
deteriorated. 

Secondly, so far as Punjab is concerned 
at present the terrorists are not discriminat: 
jng between Hindus and Sikhs. Many of 
tbe Sikh intellectuals and honest aDd 
patriotic Sikhs bave been kiJled and are 
being ki1led. To my mind, in the present 
v.iolent atmospher~t mostly Sikhs are beiDI 
smgled out. Shn Barna)s and bis pI."), 
leaders are being made the target. So far 
as the question of improving the situation 
in Punjab is concerned, you have taken a 
very good ltep of helping the Barn'la 
Government. I would submit that the 
'popul.~tion Qr ppn~ab--w,h~tbe, H;p~ps D, 
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Sikbs-has DOt been alienated. The 
HIndus have been burt a little and tbo Sikhs 
bave also been harmed but Bal'Dala Govern
ment can play an important role in your 
eiorts in assuaging their feelings. 1 would 
like I,to remind you about the happenings in 
Bangladesb. In the 1971 Bangladesh war, 
one of the main reason for the defeat of 
Pakistan was tbat the people of Bangladesh 
had fully supported the 'Muktivahini'. 
Therefore, Pakistan could not face tbe 
challenge and bad to: retreat. Pak.istan was 
humbled in tbe war. Therefore, in a 
democracy the important thing will be to 
gain the support of tbe people. I want 
tbat you should play a vital role. In Punjab. 
Hindus and Sikhs both arc being kUled. 
Both are in difficulty and victim of political 
uncertainty. 1 would like that you should 
take cautious steps in tbis re&ard. 

Regarding Fazilka and Abohar, a round 
table conference should be beld. The earlier 
it is done, the better it will be for the 
country, Punjab and Har),ana as well. 1 think 
tbere should be a feeling of alVe and take. 
You may decide the issue after holding 
discussions with the Chief Ministers. 1 feel 
sorry that whereas the Barnala Government 
is fully cooperating, the attitude of the Chief 
Minbter of Haryana \s not helpful. It looks 
like a war cry. With this attitude he has 
harmed himself and the Accord as well. I 
would, therefore, like that the people of 
Punjab who have suffered and those people 
who suffered due to the events that took 
place in Delhi and in tbe entire country 
a.fter the assassination of Sbrimati Indira 
Gandhi should be rehabilitated. No delay 
should take place in paying compenlJation 
to them. Win the hearts of the people; only 
then this menace can be combated. 

Lastly, I would submit that Jammu and 
Kashmir is also being equally affected. I am 
particularly addressing Sbri Arun. 'fbe bOD. 

Minister is aware that Punjab is the life-line 
of Jammu and Kashmir. We have been 
facing difficulties for the last 4 years. Our 
tourism bas been affected for the last 4 years. 
R-esolve the problem of Punjab because tbe 
maxilllum benefit of this will go to Jammu 
and Kashmir. 1 assure you that whatever 
steps you take, the National Conference will 
give its full support to that. 

SH.,~~ C. JANO~ ltEPpr ~Ha.~D:'· 

kODda) : Mr, Speaker, Sir, bow the extremists 
. a?d terrori~ts can be got rid of, this is being 
discussed In the House by all the bon. 
Members of all the parties. The water 
disputes, Cbandiaarh problem or other 
problems being created in other States are 
basically the result of forming the Sfates OD 

linguistic basis. One more chance bas come 
our way to think on this problem. ) came 
from Andhra Pradesh three days back. There 
also arms are being supplied from here ...••• 
(I"rerruptloft:r). 

AN HON. MEMBER: Wherefrom? 

SHRI C. JANGA REDDY: \1rom 
Punjab to Andhra Pradesh... (Interruption,) 
Sbri Madhav Reddi should Dot know but 
be is aware. There also arms supplied from 
bere have been recovered. Tbere is intense 
activity on Madhya Pradesh~Maharashtra 
border. The terrorists ard extremists are 
planning to kill us. Otherwise this would not 
have happened. They are organising this 
secretly and sometime or the other it will 
take the shape of rebellion. The same situa
tion is developing on Andhra Pradesh-Orissa 
border and in the forests of Madhya 
Pradesh. Many big journalists ha ve reported 
about it. Para Military forces are receiving 
training there. One or two days back a 
statement by PUeL was issued that the 
m.etb~d of killing the terrorists is not proper. 
Life IS dear to everyone. I want to ask 
Shri Tarkunde tbat if PUeL has any objec
tion to tbe killing of the terrorists, what was 
it doing when innocent people were being 
killed? 

PROF. MADHU DANDAVATE 
(Rajapur): Why do you drag in Shri 
Tarkunde. 

SHRI C. JANGA REDDY : Reports of 
such killings are received sometime from 
Andbra Pradesh also. It is only when one 
suffers personally one knows the pinch. 
Recently, when the father of our friend 
died. how much hue and cry was raised in 
Lok Sabha. We know in Andbra Pradesh 
also terrorists are killing people. They are 
coming from here and terrorism is not 
confined to Punjab only. I feel it will spread 
to all the States. We are supporting Shri 
Barnala because Punjab is a border State. 
Had it been a State like Andhta Pradesh 
instead of being a border State, Presiden; 
1Pl~ wPllJ4 bftve be~Jl iJllPos~a i~ tile St~tP 
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.fter dismissinl the State Government. I 
weot to uk wbether Sbri Barnala's state
ment in tbe Lesislative Assembly about 
canal was not against the Accord? If 

'Chandilarh bas Dot been liveD to them or 
its baodins over has been delayed, how can 
be say tbat Dot a siDale drop of water sball 
be given to Haryana and Rajasthan. It is 
Dot beiDg done with the intention of driving 
a wedge between the two States ~nd taking 
advantaae of tbe situation? I want that the 
Barnala Government should implement the 
Accord fully on which Shri LODgowal had 
signed. 

I want to say one thing more. Just now 
Shri Indrajit Gupta had said tbat the police 
did not reach the spot even one hour after 
the murder of four persons. How can it be 
called a police foree ? People are afraid of 
the terrorists but police too is afraid of them. 
Why is it so ? If tbe police personnel are so 
afraid, they should leave the police force ... 
(Interruptions) It is said that the police is 
hand in glove with tbem. Even then tbe 
Central Government is helping the State 
Government because it is a border State. 
Had it not been a border State, the 
Central Government and the opposition 
parties would have collectively demanded 
dismi~sal of the State Government and 
would have asked for Presidential rule 
there. The activities in the border State 
affect the country and also boing a non
Congress Government people are supporting 
It. If in spite of so much hetp Shri Barnala 
is unable to deal with the situation then 
some other method will have to be thought 
of. The Congress Members have appealed 
that the factionalism in the Akali Party 
should be ended and tbey should all come 
on ooe forum. We want that Shri Bhajan 
La) should also be checked ••. (Interruptions). 

(English) 

SHRI CHIRANJI LAL SHARMA: 
How do you rebuke Shri Bbajan Lal ? He 
has committed no offence. 

PROF. MADHU DANDAVATE: No. 
He is praising-

(rrQ1tllatlolf ] 

SHRI C. lANGA REDDY: You should 
end factionalism in your party also. If Sbri 
Rajiv Gandhi bas siped tbe Accord then 

Shri Bhajan LaI should extend his coopera
tion In implementing the Accord. Similarly, 
when Shri Longowal has a signed the 
Accord. all the Akali leaders like Shri 
Barnaia, Shri Badal and Shri Tohra should 
implement tbe Accold collectively. When 
these three talk diffelently then the people 
think otherwise, and as one hon. Member 
has said, this can encourage the extremists 
to achieve their end. Therefore, all tbese 
three leaders should run the party unitedly. 
If they cannot run the party unitedly and 
instead, put the responsibihty on the Govern
ment, then it will make them weak. There
fore, the problem will have to be dealt with 
by the AkaH Party. From security point of 
view and also Punjab being a border State, 
para military forces should be alerted. 
People are saying that these exttemists are 
being trained in Pakistan. They are getting 
training in Kashmir also. The Government 
of India shouJd stop this ... (lllierruptlons). 

21.41 hrs. 

[MR. SPEAKER in the ChaiJ") 

MR. SPEAKER: You were referring to 
me or anyone else 1 

(lnterrllpli()ns) 

SHRI C. JANGA REDDY: We will) 
give full 5tJpr0rt to tbe GoveJnment in 
dealing with the extremist ... (/lIler"uplion~ 

Whatever assistance the Central Governmen 
wants to deal with the extremists, we aret 
ready to provide. 

(E"glI6"] 

DR. DATTA SAMANT (Bombay South 
Central) : We have come into this House 
with the hope that we can discuss and find 
out some solutions for the economic 
problems facing us like poverty, unemploy
ment, the problems of the textile workers, 
etc. But it is realJy surprising and shocking 
that we had to discuss such type of 
communal, religious and provincial problems 
jn the last I! years. Anyhow as workers we 
are not for caste, community or State and, 
therefore. we are not much concerned. But 
definitely as far as the national unity and 
jntegrity is concerned, I do support on 
behalf of our workmen such type of common 
solutions they are going to find out. 
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What is happening in the last 3 months? 
About 82 people have died. Double that 
number have been injured. There were 
indiscriminate killings. Not only Congress 
ll) people but also CPI leaders and MLAs. 
migrated labour and police officers w~re 
killed. Some of tht: incidents I have beard. 
Of course, I have not gone there. In 
Kapurthala about 9 to 10 people were killcu. 
double that number were injured and all 
bappened in 22 minutes. They were operating 
indiscriminately in that area just opposite 
the house of the DSP. I do not know 
whether there ;s any Police force worth the 

" tbat. That is why we are trying to take 
this training.' It is a big article which be bas 
published. If tbe Government is not baving 
it, I can give bim this article. I do not 
know-it maybe tb~ Intelligenee approach 
to keep the USA away from such incidents 
that they may be giving the names of Cbina 
and Pakistan. Anyhow it is a fact that all 
these three States are involved and it is left 
to the Government-we are sjmpl~ peopie
to find out which are tbe outside forces and 
how they are interfering •..• 

name. 

Mr. Baroa1a, the Chief Ministcr-l have 
all the respect for him. He is a good man, 
a religious man, respecting ('verybo~y. But 
he bas taken it so lightly and he thought 
will all his good wishes, by killdnes~ and by 
persuasion he could wean away the 
extremists. I think the sleps which the 
Government ure now taking should have 
been taken three month back. Had they 
taken these steps. all these things would not 
have happened. 

Sir, I will not take much of your time. 
I am told people in Punjab live in perpetual 
fear. When the door bells ring. I am told, 
nobody opens the door. By 5 p.m. the shops 
pull down their shulters. Nobody sends 
their children to school without the parents. 
Outside the Golden Temple the para .. 
military forces are operatin~. That is why it 
is good now that the Central Government is 
makinl alJ these things. 

I have come across some of the artic1cs 
of Frank Camper. They have appeared in the 
Pe"thouse. He bas given the names of the 
States and the Sikhs who have approached 
bim for training. They say that they have been 
trained and financed by Pakistan and China. 
That is tbe statement. I Quote their names. 

'Suk.bdev Singh, Batraj Singh and So ODe 

He further says that these people 
approached him and his wordings are-and 
I would 1ike to state some of his wordings. 
• 'They say tbat tbey wanted to blow up all 
the three nuclear plants in' India. If we 
can create another Bhopal, it wilJ be very 
perfect." Then he asked him 'Have you 
interfered in Bhopal 1t He says eNo, we have 
Dot done it. But we want somethins like 

MR. SPEAKER 
DOW. 

Please conclude 

DR. DATTA SAMANT: Only two 
minutes more. 1 will not take much time. 
It is nol for the Sikhs. They are every
where. In Bomhay alone there arc five lakhs 
Sikhs. They are well-placed and well-establi
shed. They got assistance from the Central 
Government. They are big people, tbey are 
controlling the transport, they are 
controlling big hotels. I am asking them in 
Bombay: 'Why do you want a separate 
Punjab or Khalhtan when you are so much 
well placed l' Fifty per cent of Punjabis are 
all over India. I do not know what madness 
some people are having. I do not know 
what is the fraction that tbey are insisting. 
Of course it is a big joke, I don't like to 
quote. 1 told my Bombay frienes, 'All of 
you go to I)unjab and you can Jearn all 
these things.' Of course,) never mean it. 
But, Sir, the people are saying such type of 
things. Sir, I do agree on what traditions 
you have got. (l"lIferruplions). This i" very 
important. Because of such pressures coming 
in the Punjab the other people are 
dominating under religious and provincial 
pretenee and we are blamed for it. I am 
for the economic problems, but I don't 
like to mention here, all political parties 
including the Opposition also are taking 
advantage of this and holding the rallies in 
Bombay or somewhere and creating the 
counter-pressure there. 

Sir, I only propose one thing that 
ultimately politicians arc to be blamed for 
what is happening. for such types of things 
in this country. But ODe more point I would 
like to insist on, and wbicb you have 
sussested. is that ... (Interruptions) I am Dot 
against religions traininl, but religious 
trainees are now becoming fanatics for 
political sain and I have seeD tbat cbiJdtco 



of 2 years and 3 years and 4 years are 
trained. Now, I am not goinl into wbat 
religions ate doing, you know it very well, 
Sir. and they are using youth. Prom 3 to 4 
years the child's mind is moulded for 
fanaticjsm and political use. Tbe 
Government should ban such type of 
fanatist training. At least after 1.2 or 13 
years they can go for religious training, but 
tbe small children are sent for sucb a type 
of training which is creating fanaticism and 
politics. It shouJd be banned. Such a type of 
Bill has to pe brought. Tbank you. 

21.47 brs. 

THE MINISTER OF HUMAN RE
SOURCES DEVELOPMENT AND HOME 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO): Mr. Speaker, Sir, we have bad 
another very bigh level, very much restrain
ed, discussion on a very sensitive situation. 
I am grateful to the Members wbo have 
participated in the discussion and made 
valuable contribution. 

Sit, I shall not make a long speech, it is 
not at aU called for because when tbe entire 
House is united on one point, one conclu
sion, there is hardly any room or any justi
fica tion for going into details wbich arc in 
any case known all over the country. The 
message that is going from this august 
House is loud and clear. No.1 is, fultest 
support of tbe ParliaOlcnt of India and 
therefore, the people of India to all tbe 
measures taken or to be taken by tbe 
Central and State Government to root out 
terrorism in Punjab. This bas come out 
loud and Clear. For a broad-based united 
effort on the part of all political parties to 
bo made in whatever manner we consider 
necessary from time to time, consultatioDs 
have been goin'g on and we have actu:dJy 
intensified consultations amongst ourselves 
so that we come to a plan of action, actual 
plan of action. This is another conclusion 
which WI! have come to. We hav~ demons
trated tbat tbe whole nation is one on tbis 
question and let no one entertain any doubt 
on this from across tbe border particularly. 

Sir, having said this I must add. DO one 
pretends that this is soina to be easy, DO 

one pretends that this can be achieved 
overnight. But then a nation like ours 
,aoDot and sbould Dot expect tbat at any 

point of time in its history it is 80ina to 
have a smooth salliog oo,all InaUers. We 
bave to be ready to racc situations as they 
come. As a matured nation we hove to take 
tbem on as they come and with this unity 
wbich has. been ex.bibited here l bave no 
doubt in my mind that ultimately the 
triumph will be ours. The forces of desta
hilisation, the 'orees of terrorj,Ol wbich, I 
think, are in a despaJ'8te mood are Dot 
able to make any headway with the people. 
They know tbat and therefore terrorism is 
the last resort of such forces. It will not 
stand. it wil1 crumble. But, perhaps, some 
price wiJl have to be paid. We sball have 
to see tbat that price is the least possible 
and that is what we can do, all of us put 
together, the whole nation put togetber. 

Sir, much has been said about the 
Accord. The Accord is the point on which 
all of us are united. The Accord is a 
Magna Carta, the Accord is a sacrosanct 
document for all of us and we are all 
committed to its implementation in toto, in 
Jetter and spirit. 

The Accord is not just ont; there are 
several items. My colleagues ba\'c already 
appraised the House of what is being done on 
most of the items. The one item which' 
arises out of an item in the Accord, I would 
like t.o inform the House about what is beiDI 
done on that particular itcln viz., the 
off-shoot of Justice: Mathew's Report. The 
Prime Minister bas just told tbe House that 
efforts have been made for bringing about a 
settlement by mutual consultation and so 
on. Since that attempt did Dot yield results, 
I shall now place before the House what 
has been decided further in the matter. 

Sir, the House is aware that pursuant to 
Paragraph 7.2 of the Memorandum of 
Settlement on Punjab, Government had 
constituted a Commission consisting of Sbri 
Justice K.K. Mathew, a relired Jud8e of the 
Supreme Court. The Commission was to 
determine the specific Hindi-speaking 
areas of Punjab which should SO to Haryan. 
in Jieu of Chandigarb. 

The Commission found that the vilJalel 
and towns in the Fazilka-Abobar areas of 
Punjab identified by it as Hindi-speaking do 
not satisfy the criterion of contiguity. The 
Commission, therefore. could not recommend, 
traDsfer of any of these areas of 'PuDjab to 
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Raryana. In this context. in pmentios itt 
conclusions tbe Commission observed tbat 
it is for tbe Government of India to take 
lueh suitable steps as it deems fit includinl 
tbe appointmeot of a Commission. 

Oovemment of India, takin, into account 
recommendations and observations of Shrl 
Justice K.K. Mathew and paragraphs 7.2 
and 7.3 of the Memorandum of Settlement. 
have decided to appoint another Commission 
consisting of Shri Justice E.S. Venkatara
miah, Judae of tbe Supreme Court of India. 
A resolution constituting the Commission is 
being issued today. I hope it bas been i'ssued 
already. 

The Commission will take into account 
the report of Shri Justice K. K. Mathew and 
will determine and specify the other Hindi
speaking areas of Punjab which shall go to 
Haryana in lieu of Chandigarh. It shall 
follow the principles as lain down in Para
graph 7.2 of the Memorandum of Settle
ment. The Commission is to make its 
recommendations to tbe Government of 
India not later than 31st May, 19d6. 

It will also be provided that in terms of 
provisions of para 7.3 of the Memorandum 
of Settlement. tbe transfer of Cbandi
serh to Punjab and the areas in lieu tbereof 
to Haryana will take place simultaneously 
as early as possible, and not later than three 
weaks of tbe Commission submitting its 
recommendations. 

In taking tbis positive step towards the 
fulfilment of the Accord, I would request 
the House to recall the background in which 
the Memorandum of Settlement on Punjab 
was signed on July 24th last year. The 
Akali Dal raised a number of issues wbole 
settlement was calculated to brina peace to 
Punjab and establish cordial relations bet
ween different sections of people and between 
Punjab and Haryana. An ear neat etfort 

wu made to adopt an integrated approacb 
to the i8,ues raised. Sir, tbe Prime MjD~ter 
bal jUlt referred to tbis respect. The Icttle
meat is tbus an Integral whole which is 
cohesive aDd comprehensive. Its hnple
mentation has to be in its totality and Dot 
piecemeal. J t is in tbis backafound that it 
bas been reiterated that the Accord shall be 
implemented in letter and spirit. 

I bope I have responded to whatever 
lurking doubts or question marks tbat were 
in the minds of the Members. I wanted to 
make a suo motu statement earlier in the 
House but certain consensus etc. had te \ ~ 

taken. So I am tak ing this opportunity • "" 
apprise tbe £louse of tbe decisian taken by 
the Government and what is being done in 
pursuance thereof. 

In the end I would again like to tbank 
the Members and particularly you, Sir, for 
having given the main guideline of bow tbe 
discussion should take place. I bope that 
witb this unity, with this purposefulness, 
with this determination and with the goodwin 
that we have shown in the House and we are 
going to show everywhere in the country 
hereafter the problem of terrorism will be 
solved at the earliest although I cannot say 
tbat it will be solved within such a specified 
time but it will be solved as early as we can. 
The notification appointing the Ravi·Beas 
tribunal is also issued today. This is 
another piece of information wbich 1 would 
like to place before the House. Thank you 
very much. 

MR. SPEAKER : Thank you very much. 
The House stands adjourned to re .. assemble 
tomorrow at 1}.00 A.M. 

2t.57 brs. 

The Lok Sabha then adjourned till EI,"" 
althe Clock an Thursday, April 3, 1986/ 

Chaltra 13, 1908 (Sak,,). 

Choudbary Mudran Kendra, Maujpur, ~elbi.S3. 




